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LOK SABHA DEBATES 

LOK SABHA 

Ths LoIr Ssbllll fT1(JI .1 EIsIltH1 of fhg Clock. 

[MR. SPEAKER In ths ChB;r] 

/Engilsh} 

MR. SPEAKER: Q. No. 81, Shrl Subodh Mohlte. 

... (Inlsnuptlons) 

[TrsnslBtion} 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir, yesterday I had moved an adjoumment motion. In 
Uttar Pradesh beyond the facts ... (Inlsnvptions) 

/English} 

MR. SPEAKER: This Is the Question Hour. I will not 
allow anything else other than the Questions. 

... (Inlsnuptions) 

MR. SPEAKER: Please do not record any word. 

(Inlsnuplions) ... • 

MR. SPEAKER: What is happening here? What can 
I do if the ruling Party itself does not want the House to 
run? I do not understand this. It Is very unfortunate. 

... (InIBnuph'ons) 

[TrsnsIBlion} 

MR. SPEAKER: You please sit down. 

... (Inlsnvptions) 

/English} 

MR. SPEAKER: Please go to your seats. Please sit 
down 

... (lnIBnuplions) 

·Not recorded. 

MR. SPEAKER: You please lit down. All of you 
pie... go back to your HIdI . 

••• (InttIm.tpIion$) 

/English} 

MR. SPEAKER: I cannot hear anything. What II 
happening here? 

... (Inlm7upllons) 

MR. SPEAKER: Will you go to your seat? 

... (lnMmJption$) 

[Trsnslstion} 

MR. SPEAKER: All of you please go back and take 
your seats. 

... (lnlBnuptions) 

/English} 

MR. SPEAKER: It Is unthinkable that you are 
disturbing this House . 

... (InlBnvptions) 

[Trsnsl8lion} 

MR. SPEAKER: You please sit down Please go back 
to your seat. 

...(lnlBnvptions) 

MR. SPEAKER: All of you pte... sit down. If you 
want to raise any issue then do it ofter 12 pm. 

. .. (Inlsnuptions) 

/English} 

MR. SPEAKER: I am not allowing them, and nothing 
is being recorded. I have not allowed them. You please 
sit down, sit down. 

(InlBnupIions) .... 

·Not recorded. 
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MR. SPEAKER: Mr. Minister, will this House go on 
or not? Please tell me about thi.. Please sit down. What. 
Is happening here? 

... (Intsnuptions) 

MR. SPEAKER: Please sit down. I appeal to you to 
sit down. Please take your seat. 

... (/ntsnuplions) 

{Tl7lnslalion} 

MR. SPEAKER: Ramgopal Ji, You please sit down. 

... (Intsrruptions) 

/English} 

MR. SPEAKER: Will you sit down or not? 

... (Intsrruptions) 

{Translation} 

MR. SPEAKER: What is his name? 

... (Intsnuplions) 

/English} 

MR. SPEAKER: Something has to be done about it 
because enough is enough. Give me his name. Will you 
please sit down or not? This is not the UP Assembly. I 
am amazed by the manner in which you are behaving. 
All the senior Members are also behaving in' this manner. 
If there were problems elsewhere, you go and sort them 
out. The Parliament of India is behaving in this mannerl 
The whole country Is watching us, and you are making 
comments about others. First of all look into yourselves. 
I will give each one of you one CD of today's 
performance. 

... (Intsnuptions) 

{Trsnsl.ltion} 

MR. SPEAKER: You also 8It down. 

... (Inlsnuptlons) 

/English} 

MR. SPEAKER: No, I will do this. Somebody has to 
go out of the House one day or other. Enough is enough. 
But I am not going to preside over the liquidation of this 
House. Everybody should look into himself also. You must 
also see. 

... (/ntsrruplions) 

{Tmnslslion} 

MR. SPEAKER: You please sit down. You are talking 
too much today. 

(InfBnuplions) ...• 

/English} 

MR. SPEAK~: Nothing is being recorded. I will not 
allow anything to be recorded except my statement. 

... (InftJnuptins) 

{Trans/slion} 

KUNWAR MANVENDRA SINGH (Mathura): With 
regard to the Mumbai maHer, the House will tomorrow 
... (Intsrruplions) 

/English} 

MR. SPEAKER: Kunwar Manvendra Singh, you are 
crosslhg the limits. 

ORAL ANSWERS TO QUESTIONS 

11.06 hr •. 

/English} 

MR. SPEAKER: Shri Subodh Mohlte, a.No. 81 

Amendment of Laws for Textile Sector 

+ 
*81. SHRI SUBODH MOHITE: 

SHRI SUGRIB SINGH: 

Will the Minister of TEXTILES be pleased to state: 

eNot recorded. 
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(a) whether the textile sector In the country has not 
been able to compete intematlonally in the absence of 
flexible laws as reported in the Hindusl8n dated October 
3, 2006; 

(b) if so, whether the Government proposea to amend 
the existing laws particularly labour laws conceming textile 
sector with a view to making them flexible; 

(c) if so, the details thereof including other steps 
being taken to make textile sector internationally 
competitive; 

(d) whether the Group of Ministers (GoM) set up to 
study various aspects relating to export of textiles has 
given their recommendations in this regard; and 

(e) if so, the status of their implementation? 

{Translll/ionj 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (e) A statement is laid on the Table 
of the House. 

St.tement 

(a) No, Sir. India's textile exports have Increased 
from US$ 14.03 billion III 2004-05 to US$ 17.08 billion in 
2005-06, recording a growth of 21.8%. As per latest 
available DGCI&S data India's textile exports have 
amounted to US$ 6.1 billion during the period April-July, 
2006 recording a growth of 16.0B% in comparison to the 
corresponding period of previous year. According to 
Industry Vision (a Study by CRISIL in 2004, on behalf of 
Indian Cotton Mills Federation), the Indian textile industry 
has a potential to double the country's share of the global 
textiles and clothing market by 2010. 

(b) to (e) The Govemment have constituted a Group 
of Ministers (GOM) to look into the factors for the growth 
of textile exports. The GOM is considering various 
proposals for strengthening the competitiveness of Indian 
textile industry by Critically examining factors of production 
like raw-material, transaction, labour, power, and 
machinery and other input costs. The GOM has not 
finalized its recommendations in the matter. 

However, the Govemment has been taking continuous 
measures to enhance the competitiveness of the Indian 
textile industry. Some of the important initiative; taken in 
this regard are as follows: 

(I) 100% Foreign Direct Investment is aUowed in 
the textile sector under the automatic route. 

(iI) The Govemment has de-reserved the readymade 
garments, hosiery and knitwear from the SSI 
sector. 

(iii) The Technology Upgradatlon Fund Scheme 
(TUFS) has been made operational from 
1-4-1999 to facilitate the modemlsation and 
upgradation of the sector. 

(iv) To improve the productivity and quality of cotton, 
Government has launched the Technology 
Mission on Cotton (TMC). Incentive." <ir" 

provided for better farm practices, quality sb"ds, 
improvement in market infrastructure and 
modemlzatlon of ginning and pressing sector. 

(v) A new Scheme namely MScheme for Integrated 
Textile Parks· has been formulated by merging 
MScheme for Apparel Parks for Exports· and 
MTextile Centre Infrastructure Development 
Scheme" in order to expand the production base 
of textile and garment sector. The Scheme 
envisages to create 25 Textile Parks of 
intemational standard at potential growth centres 
of India by 2007 -OB, 

(vi) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 
value addition within the country. Except for 
mandatory excise duty on man-made filament 
yams and man-made staple fibres, the whole 
value addition chain has, been given an option 
of excise exemption. 

(vii) The import of specified textiles and garment 
machinery items has been allowed at a 
concessional rate of customs duty to encourage 
investments and to make our textile products 
competitive in the global market. The cost of 
machinery has also been reduced through fiscal 
policy measures. 

(viii) Duty-free 'imports of 21 items of trimmings and 
embellishment items are allowed to the garment 
exporters, upto 3% of their actual export 
performance during the previous year. 

(ix) For the speedy modernisation of the textile 
proceSSing sector, Government has introduced, 
w.eJ 20.4.2005, a credit linked capital subsidy 
scheme 010% under TUFS, in addition to the 
existing 5% interest reimbursement. 
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(x) The National Institute for Fashion Technology 
(NIFT), its seven branches, and the Apparel 
Training & Design Centres (ATDCs) are running 
various courses/programmes to meet the skilled 
manpower requirements of the textile industry, 
especially apparel, in the field of design, 
merchandising and marketing. 

(xl) Facilities like eco-testing laboratories have been 
created to enable exporters to get garmentsl 
textiles pre-tested so that they conform to the 
requirements of the Importing countries. 

SHRI SUBODH MOHITE: Mr. Speaker, Sir, as per 
the reply given by hon'ble Minister and the data furnished 
by him, 14.03 million tonnes of textile had been exported 
during the year 2004-05, 

{English} 

the exports were of the order of US $ 17.08 billion, and 
in 2005-06, it was of the order of US$ 17.08 billion, and 
there is a growth of 21.8 per cent. I have downloaded 
this page from the website of the Ministry of Commerce. 
There is no problem about the growth. 

{Translation} 

There is growth in all the sectors. 

MR. SPEAKER: You may ask your question. 

{English} 

SHRI SUBODH MOHITE: I am just' coming to the 
question. 

{Translation} 

My question is that when there is growth In all the sectors, 

{English] 

there is no question about growth. 

{Translation] 

When there is growth in all sectorS, then normally there 
should be growth in this stream also? My question is 
that when there is an overall growth of 28 per cent, then 
the growth you have mentioned about in textile, 

[Eng/_hj 

it Is 21.8 percent. Why is the growth rate lagging when 
compared with other sectors? 

MR. SPEAKER: This i8 your questions, whereas you 
are asking the question regarding law. 

{English} 

Look at your question, which Is about flexible laws. 

{Translation] 

SHRI SHANKARSINH VAGHELA: Sir, this Is not true. 
Our export rate is very good. If you take figures of 
America and European countries during the period from 
January till now, we see that Indian Export is eleven per 
cent. Mexico, which was leading at one time, is at 
10 percent now, China at 6 percent, total import of 
America has been 2.5 percent and our growth has been 
11 percent. It is a good thing. Our growth in respect of 
European countries is 24 per cent which means that there 
is a boom in the textile industry export and there has 
been good export in the entire industry and according to 
the homework done by us after WTO, the exports reached 
our desired level. 

SHRI SUBODH MOHITE: Sir, my question is as to 
why this sector is lagging behind in comparison to other 
sectors? My question is very simple that when there is 
an overall growth of 28 percent, then why is it that in 
textile secter it is only 21 percent 

{Eng/ish] 

What are the reasons for it? 

{Trans/ation 

SHRI SHANKARSINH VAGHELA: Every Industry has 
gol its own figures and 

{Eng/i$hj 

I am only concerned about \ my Ministry. 

{Translation} 

I have no problem with this. 
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MR. SPEAKER: You may uk the supplementary 
question. 

[En¢sh} 

SHRI SUBOOH MOHITE: I am speaking analytically 
by way of these figures. 

MR. SPEAKER: He is also giving analytical answers, 
Please put a pointed question instead of speaking 
analytically. 

[TrsnsIlltion} 

SHRI SUBOOH MOHITE: Sir, my second question is 
regarding cotton export. He has not said anything in this 
regard in his reply. As per the figures of the yesr 2002-
2003 the export share of cotton is 10.7 per cent of 
average growth whereas our total average growth is 25 
percent. My question is that when we talk of farmers, 
cotton and cotton growth ... (Inletnlplions) 

[English} 

MR. SPEAKER: I am sorry to say that the question 
is totally different. 

[Trsnslation} 

SHRI SUBOOH MOHITE: No, Mr, Speaker, Sir, I am 
asking my question. 

MR. SPEAKER: Your saying no wOl'ld not make any 
difference. You please put your question. 

SHRI SUBOOH MOHITE: I would like to know as to 
:i, why cotton export has gone down? 
I: 
r 
.' .:i 

[English} 

l~ 
~ What are the reasons? What measures have been taken 
~ 
~ 
r~: 

by Government? It is a very specific question, Sir. 

i MR. SPEAKER: The main question relates to 
I)~ amending of laws for textile sector. 
,~ . . ~\ 
~ 
:~ 
~:: 
)lli 

I 
[Translation} 

But you have digressed from the pOint. 

SHRI SHANKARSINH VAGHELA: Mr. Speaker, Sir, 
hon'ble Member is from Maharashtra. Exports has 

registered a considerable Increue. For the first time we 
have exported more than 25 lakh bales to China. OUr 
import is decreasing. Our porduction is 250 lakh bales. 
Today, CCI are also doing commercial operations. MSP 
is being given. India has set the record for cotton export. 
The quantity of export is unprecedented which has not 
taken place even in the last eight years. 

MR. SPEAKER: Shri Sugrib Singh- Not present. 

SHRI RAGHURAJ SINGH SHAKYA: Mr. Speaker, Sir, 
according to the details given by hon'ble Minister with 
regard to textile export, it is clear that measures have 
been taken to increase the budget and an overall J.I."?gI'P'-

has been made. But this has adversely affected the 6mall-
scale industries. 

These industries are totally on the verge of closure. 
I want to know whether both the Minister will joint hands 
to simplify the rules to the small sick industries which 
are on te verge of closure and include them among the 
industries doing export business? The prices of cotton 
have risen very high. Will they do something for the poor 
people also so that the small Industries of the country 
can also partake in the modem race? 

SHRI SHANKARSINH VAGHELA: Sir, hon. member 
is making mention about withdrawing SENVAT from small 
industries. I would like to submit that withdrawal of 
SENVAT was being demanded and UPA Government in 
its first Budget, after forming the Government withdrew 
SENVAT which resulted in immediate growth in all the 
industries involved in export production. 

If he has handloom in his mind, then it is a good 
scheme for the poor also. We have increased budgetary 
provision for them every year. I don't have any information 
regarding receiving any complaints from small industries 
in respect of their demand of rebates. If my attention is 
drawn to any other pending problem then I will find a 
solution to that also. 

SHRI SYEO SHAHNAWAJ HUSSAIN: Mr. Speaker 
Sir it is my maiden question. I had been giving replies 
as a minister but as a Member it is my first question and 
is related to textiles. Why did we not make the best use 
of quota free regime since 1 st January, 2005 under WTO 
multifibre agreement. Even today China's exports are of 
80 biHion dollar while the quota regime prevails there 
and it will end in 2008. In India quota regime ended on 
1 st January, 2005 but even today many industries are 
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unable to have the desired growth. The hon. Minister 
said that the gorwth is 25%, but during the put 6 months 
Of/Iy 10% growth took place. We had deoided that we 
would recut our labour laws and other things to compete 
with China, Bangladesh and Pakistan. Now many people 
are preferring to Banglacie8h than India and setting up 
industries there. I want to ask the hon. Minister about 
the steps that Govemment are taking to compete with 
China. 

SHRI SHANKAASINH VAGHELA: Mr. Speaker Sir, 
there is no question of any comparison regarding the 
production and system in China. China is dumping Its 
mass production over the world. This question might be 
a maiden one but he himsH had been in the Govemment 
previously. After the WTO, Ministry and industry did the 
required homework. We are moving ahead as per our 
target. I won't talk in terms of volume but percentage 
wise India has overtaken China. Growth rate in China is 
less than that of ours. We have six months figures. The 
point of 11 % as stated by him is only half of that. It Is 
26 percent. We will be crossing figure of more than 26% 
soon. 

Second is the Issue of labour. For that we had 
arranged a meeting with the Minister of Labour, Minister 
of Commerce and Industry and Minister of Power and 
put up the demand of industries before them. The 
demands included labour clearance, industry and state 
Govemment. But till date no conclusion has been reached 
upon. 

[English} 

SHAI ABU A YES MONDAL: Mr. Speaker, Sir, it has 
been stated in the written reply of the hon. Minister "'at 
Govemment of India has been taking continuous measures 
to promote competitiveness of Indian textile industry. In 
this regard I would like to know the hon. Minister the 
details of exports and imports 0' textile 'or the last three 
years as per Indian records. 

[Tf'lU1s18tion} 

SHAI SHANKARSINH VAGHELA: Sir I have given 
export figures previously. We used to import around 12 
Lakh bales in accordance with long staple fibre. But it 
may be that the export of cotton has also reduced. 
Second is import parity but we are moving ahead 
according to our export targets. We will reach our target 
of 2010 before time. 

fEngIi8h} 

SHRI SHAINIWAS DADASAHEB PATIL: Mr. Speaker, 
Sir, I would like to know from the hon. Minister whether 
any specific Special Economic Zone has been established 
to promote export-oriented manufacture of garments; if 
so, where; and if not, whether there is a scheme to 
promote such Special Economic Zones especially to 
manufacture export-oriented textile garments. 

[Trsnslstion} 

MR. SPEAKER: You have raised a difflerent Issue. 

SHAI SHANKAASINH VAGHELA: Sir, this question 
related to Ministry of Commoerca. We have made an 
Integrated textile pat'k out of both the schemes, TCIDS 
and Apparel Park wherein we used to give a subsidy of 
Rs. 17 crores and As. 20 crores. Now we give a subsidy 
of As. 40 crore or 40% which ever Is less. We have 
sanctioned the fund to a chief our target of establishing 
25 parks. We have allocated budget also for 12 parks. 
In future we will have other pressures also. If need be 
we will go even to Planning Commission or cabinet for 
development of these 25 parks. But integrated textiles 
park scheme Is performing well wherein we give Rs. 40 
crore or 40% whichever is less. We have gained good 
profits in Maharashtra particularly in the power loom 
sector. 

Export Development Cent .... 

+ 
-82. SHAI V.K. THUMMAR: 

SHRIMATI SANGEETA KUMAAI SINGH DEO: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment has identified Export 
Development Centres to further encourage exports; 

(b) if so, the details thereof; 

(c) whether the Govemment prop0s85 to provide them 
financial assistance; 

(d) If so, whether some advisory system has been 
conceptualised to promote mutual relatiC?nship between 
banks and small entrepreneurs to facilitate exports; and 

(e) if so, the details thereof? 
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[English] 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH ): (a) to (e) The Ministry has not 
identified any Export Development Centers. However, 
under the Foreign Trade Policy, Government recognizes 
certain towns in specific geographical locations, which 
are producing goods of value Rs. 1000 Cr or more in 
general, and Rs. 250 Cr. or more for Handloom, 
Handicraft, Agriculture and Rsherles sectors as Towns of 
Export Excellence. The benefits for Towns of excellence 
are: (I) Common Service Providers in these towns are 
entitled for EPCG scheme, (ii) Recognized association of 
units in these towns can access the funds under the 
Market Access Initiative Scheme for creating focused 
technological services and (iii) Towns of export excellence 
receive priority for assistance under ASIDE Scheme for 
rectifying identified critical infrastructure gaps. 

MR. SPEAKER: In future, you may lay down your 
reply. 

(Tl'llnslIlIionJ 

SHRI V.K. THUMMAR: Mr. Speaker Sir, hon. Minister 
has replied to my question. I have seen that there is 
great potentiality for export in next ten years. But records 
(1995-96) show that peasant partiCipation in agricultural 
sector has reduced much. Thorugh you, I would like to 
ask the Mr. Minister that export of farmers produce is 
very meagre. It is unfortunate that NDA Government has, 
after 1996. taken destructive steps for farmers which 
resulted in reduction in export of farmers produces UPA 
Govemment, after coming to power, has wOl1<ed for export 
sector. I want to ask the hen. Minister about the reaction 
of Govemment to various schemes relating to labourers 
engaged in production of export goods In the country? 
Secondly we can export diamonds and jewellery from the 
country ... (Inltlnuplions) 

MR. SPEAKER: What is the question and what 
supplementary you are asking? 

SHRI V.K. THUMMAR: I said that diamands can be 
exported and what our Govemment proposes to do to 
promote it. 

[English] 

MR. SPEAKER: WID the whole policy of export be 
stated in the Question Hour? 

SHRI KAMAL NATH: Sir, hon. Member has rightly 
said that there Is great potentiality for export of agricultural 
produce. Keeping that in view, last year special agro 
produce scheme was launched. It Intended to support 
those agricultural produce which are not quite popular in 
foreign trade. Besides, last year. Focus products and 
Market scheme were formulated for the countries with 
which we are not trading and for those thing which are 
not being exported on a large scale. 

SHRI V.K. THUMMAR: Sir, through you, I would like 
to know that at present production of cotton has increased. 
So what the Govemment propose to do to export this 
agro product? If the import of cotton is banned and efforts 
are made to export it then the farmers will be benefited. 
The hon. Minister in his reply has said that the Minister 
has not as yet recognized any agricultural export 
development centre while it has been said at page 33 of 
commerce reports 2005-2006 that It Is the Government's 
job to develop basic amenities like construction of roads 
to link production centres to ports, establishment of 
intematlonal containers depots and container stations. But 
for that I want to know about the Government's policy 
regarding agricultural exports? 

SHRI KAMAL NATH: Sir, so far 8S cotton I. 
concemed we have been dusCU88lng the matter with the 
Mlnietry of Agriculture and the production of cotton has 
substantially increased this year. If there Is a need to 
increase or reduce import duty or give some facility for 
exports, then for that, Ministry of Agriculture will suggest 
and accordingly we will decide It together. 

[English] 

SHRIMATI SANGEETA KUMARI SINGH DeO: I 
would like to ask the hon. Minister 88 to whether any 
towns have been identified as Towns of Export Excellence 
in the State of Orissa. If 80, the details thereof. If no, 
whether the Govemment has received any proposals in 
this regard from the Govemment of Orissa? 

MR. SPEAKER: Thanks for a pertinent question. 

SHRI KAMAL NATH: There are 12 Towns of Export 
Excellence which have been announced. There Is none 
which has been announced in Orissa. However, If han. 
Member or the State Government would like to pursue 
within the criteria and within the contours of the ICheme, 
the Central Government would be happy to look at It. 
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SHRI OMAR ABDULLAH: Through you, Sir, I would 
like to pOint out to the hon. Minister that Export 
Development Centre should tradltlol"ally focus on those 
areas and on those products where we have not been 
able to achieve much success. I belong to an area that 
is famous for Its handicrafts and its hand looms and yet 
on a small scale and through private initiatives we are 
able to export. A sort of Government asaistance and 
Government support are what we would be looking for 
and which have not been forthcoming. I would like to 
ask the hon. Minister If he would consider the Export 
Development Centre for Srinagar, particularly focused on 
handicrafts and the handioom sector. 

SHRI KAMAL NATH: The Mari<et Access Initiatives 
and ASIDE Scheme are meant for assistance to States. 
It Is a fact that the region which the hon. Member comes 
from has the vast potential. If such a proposal or scheme 
comes under the Market Access Initiatives and the ASIDE 
Scheme, we would be very happy to consider the same. 
I would request, through you, the hon. Member to send 
me a proposal. 

MR. SPEAKER: I join the hon. Member in this regard. 

SHRI N.N. KRISHNADAS : Thank you, Sir. The State 
of Kerala is very important for the export of some of the 
agricultural producee-tea, coffee, spices, marine products 
and some other important produces also. Hence, I would 
like to know from the hon. Minister, through you, have 
the Government selected any of· the towns, namely, 
Cochln, In Kerala? Cochin Is an Important destination for 
export in our country Itself. Have the Govemment identified 
the town of Cochln as a Town of Export Excellence? 
Have any assistance been extended to the Town of 
Cochin for the development of export? 

SHRI KAMAL NATH: Sir, In all, Kerata has got the 
maximum. I would like to Inform the hon. Member that 
out of the 12 towns of export excellence, four are in 
Kerala. So, that should satisfy the hon. Member. They 
are (1) Kanoor. (2) AEKK. that is, Aroor, Ezhupunna, 
Kodanthuruthu and Kuthlathodu, (3) Alleppey and 
(4) Kollam, that is, Quilon. One is for the handloom 
products, another is for the sea foods, another is for coir 
products and the fourth is for the cashew products. So. 
this is really covering a very large range. All theae towns 
of Export Excellence are being given priority in the ASIDE 
Scheme and in the Mari<et Access Initiative Scheme, 
Including EP( i Scheme. But it there is any specific 
instance in any of these areas, where they would like 

the Government to focus on, we will do; I will be happy, 
if the hon. Member send me the details. 

SHRI HITEN BARMAN: Thank you, Mr. Speaker, Sir. 
I would like to know from the hon. Minister, how many 
Export Development Centres are there In West Bengal. I 
would like the Government to Include the town of 
Chengrabandha In the district of Cooch Behar. There Is 
a very old customs station and the transit route Is between 
Bhutan and Bangladeeh. Geographical location of the town 
is suitable for export facilities of agriculture commodities. 
I urge upon the hon. Minister, through you, Sir, to include 
the town of Chengrabandha for sanctioning one Export 
Development Centre. 

SHRI KAMAL NATH: The Towns of Export Excellence 
have certain parameters. Having export potential does 
not necessarily mean that it should be a Town of Export 
Excellence. However, in West Bengal no town has been 
announced as a Town of Export Excellence. This is based 
on certain criteria; no town yet meets them. But if, in 
any particular area, assistance is needed either under 
the Market Access Initiative Scheme or under the ASIDE 
Scheme, when such proposals come, they will be looked 
at. 

{TrsnsIalionj 

SHRI BALASAHEB VIKHE PATIL: Mr. Speaker Sir, I 
thank you for giving me an opportunity to put a 
supplementary. I wrote a letter to the hon'ble Minister 
pointing out that out of all the Agricultural Export Zones 
accorded recognition through SPEDA, not even a single 
zone has come into being. In reply to that Hon'ble Minister 
has stated that he is looking into the matter and will 
definitely take some effective action in this regard. I felt 
that no bid is coming for BOT as it Is not profitable and 
It entalla 10..... Today in agriculture sector import is on 
the rise and export Is on the decline. A slew of 
multinational companies are engaged in making their foray 
Into our country many of which are going to engage 
themselves in the retail sector. This will result in Import 
and more Import of flowers, fruits and vegetables causing 
more loes to the farmers. Therefore, I would like to know 
the steps proposed to be taken by the Central 
Govemment for the iJil>rnotion of Agriculture Export Zones. 
Mr. Speaker, Sir, the hon'ble Minister 'may advance the 
theory that agriculture falls under the state-list but It has 
much to do with the Central Govemment as well. In view 
of this, will the Govemment of India shall evince Interest 
in it? Will the hon'ble Minister be pleased to state the 
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amount provided in the Tenth Five Year Plan together 
with the expenditure Incurred and the Itepa being 
undertaken by the Govemment to implement Agriculture 
Export Zones under 11th Five Year Plan so as benefit • both agriculture sector and the farmers? 

SHRI KAMAL NATH: Mr. Speaker Sir, I would like 
to submit that the apprehension expressed by the hon'ble 
Member to the effect that the farmers will luffer huge 
loas in case of in crease in Import of fruit and vegetables 
Is unfounded. As of now, we do not propose to effect 
reduction In import duty. Sincere efforts are being made 
by the Govemment to ensure the preservation of as much 
as 40 per cent of the perishable goods lIke fruit and 
vegetables by facilitating the farmers with logistic cold 
chain and warehousing so that this 40% of fruit and 
vegetables are preserved. It is a huge quantum. It is no 
where else in the world but in India only where as much 
as 40 per cent of fruit and vegetables gets rotten. In so 
far as Agriculture Export Zones are concemed It is true 
and It is being re-assessed by us as the profit estimated 
has not been along the expected lines. It Is not that the 
requisite a facilities cannot be provided under BOT. The 
hon'ble Member himself said that it is not profitable. It 
incurs loases. So we are making a re-look into the whole 
state-of-affairs so as to make It successful. 

SHRI VIJOY KRISHNA: Mr. Speaker, Sir, several 
Members made a mention of towns of exceslence in 
response to which It has been stated that an ordinary 
service provider will be provided facilites under EPCG 
Scheme. I would like to know a very simple thing from 
the hon'ble Minister regarding the salient features of 
EPCG and SSIEB Schemes. 

SHRI KAMAL NATH: Mr. Speaker, Sir, as far as the 
issue of ASIDE scheme is concemed, it is implemented 
by the States and inolves other similar schemes like 
opening of show-rooms and undertaking market activities. 
As far as ASIDE schme is concemed this facility Is given 
to the States and every possible assistance is provided 
for putting in place varied sorts of Infra-structure for the 
projects, for the capital outlay of various schmes, for 
agro-business zones apart from extending other facilties. 
I wi" send the hon'ble member all the requisite rules. 
Like wise, there is a Market Act Initiative (MAl) Scheme 
under which the other kind of assistance is given for 
showroom and for conducting market surveys. I win supply 
the hon'bla Member tha Rules of both these schemes. 

[English} 

DR. K.S. MANOJ : Sir, out of 12 Towns of Excellence 
declared, two are in my constituency, that Is Aroor and 
Alleppey. Apart from their being declared Towns of 
Exce"ence, nothing has happened there. I would like to 
know from the hon. Minister whether those declared 
Towns of Excellence are entitled to the benefits of the 
institutions of Special Economic Zones. 

MR. SPEAKER: You would like to know as to 
whether they would be treated same as SEZ. I believe, 
the answer is KNo·. 

SHRI KAMAL NATH: Under ASIDE scheme, if there 
is any specific infrastructure facility which adds or 
Incremental to the SEZ, we would encourage it; if It Is 
the necessity In trying to provide extemally, outside SEZ 
and nothing to do with SEZ, the ASIDE scheme will not 
be uaed in SEl. If there Is anything to provide connectivity 
or something of the kind which Is not there inaide the 
SEl, ASIDE scheme can look Into this but this depends 
on the specifiC proposal. 

MR. SPEAKER: a. No. 83. 

Shrl Ranen Barman-Not present. 

[Tmnslll/lon} 

Impact of WTO Agreement 

-84. PROF. RASA SINGH RAWAT: Will the Minister 
of COMMERCE AND INDUSTRY be pleued to state: 

(a) whether Government is aware that proper 
awareness about World Trade Organleatlon (WTO) regime 
and the agreements made thereunder amongst the traders 
would faeNitate the country's trade; 

(b) If 80, whether the Government hal set up 
Information centres/consultation centres to Increase the 
awareness about WTO regime keeping In view the 
interests of Indian traders; 

(c) if so, the details thereof; 

(d) the Impact of WTO agreements on Indian industry 
especially pharmaceutical industry; and 

(e) the steps taken by Govemment to safeguard 
interest of Indian industry? 
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/English] 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a> Yes, Sir. 

(b) to (e) A Statement is laid on the Table of the 
House. 

St.tement 

(b) and (c) With a view to improving the awareness 
about the rights and obligations arising from the WTO 
agreements and to evolve the position of India in the 
negotiations under the Doha Work Programme, the 
Govemment has been holding periodic consultations with 
the concemed Ministries/Departments of the Central 
Govemment, Govemments of States and Union Territories, 
Industry associations, export promotion councils, farmers 
groups, civil societies, consumer organizations, research 
institutions, and other stakeholders. The Govemment has 
Instituted Expert Groups consisting of persons of eminence 
In the respective area for providing advice and guidance, 
and research studies have been commissioned to examine 
the Implications for stakeholders. Periodically, seminars, 
worklhops and symposia are held with interested parties 
with the cooperation of the WTO Secretariat, the 
UNCTAD, ESCAP and other multilateral bodies, 
universities, and industry associations. The Department 
of Commerce website has a separate webpage on ·India 
and WTOw, which explains the provisions of the 
agreements and updates the stakeholders on the status 
of the negotiations. Enquiry points required by specific 
agreements, such as on technical barriers to trade and 
sanitary and phytosanitary measures, have been 
established. In the light of the above, the Govemment 
does not feel the need to set up separate information! 
consultation centres with regard to dissemination of 
Information on WTO Issues. 

(d) Since the establishment of the WTO, India's trade, 
including the pharmaceutical products, has been growing 
continuously, both In the merchandise goods category as 
well as commercial services. The total merchandise goods 
exports of India have increased from US$ 26.33 billion in 
1994-95 to US$ 102.7 billion in 2005-06 (provisional), 
whereas total merchandise imports (excluding petroleum 
products) grew from US$ 22.72 billion to US$ 105.1 biOlon 
(provisional) during the same period. The export of 
pharmaceutical products has increased from over US$ 
854.51 million in 1999-2000 to US$ to 2444.06 million in 
2005-06. Similarty, India's total commercial' services trade 
increased from US$ 14.06 billion in 1994 to US$ 80.58 
billion in 2004. 

(e) India has been engaged in the WTO negotiations 
to ensure that its core concerns and interests continue to 
be adequately addressed at each stage of the 
negotiations. As required by the exigencies of the ongoing 
negotiations, India has been submitting proposals in the-
various negotiating bodies of the WTO with a view to 
pursuing Its national interests and to protect the interests 
of the farmers, industry, service providers and trading 
entities. Our negotiating objectives have been developed 
based on analytical work and an Intensive process of 
dialogue with the stakeholders. India has been pursuing 
its national interests by forging coaUtlons of developing 
countries on various negotiating issues such as G-20 on 
Agriculture, G-33 on Special Products and Special 
Safeguard Mechanism under Agriculture negotiations, 
NAMA-1 1 in respect of Non-Agricultural Market Access 
negotiations, 'Friends of Mode 4' in services and 'Friends 
of Geographical indications' In trade-related intellectual 
property rights. India has also been playing an active 
role in strengthening various de'leloplng country coalitions 
by bringing together G-20, G-33 and G-90 groups of 
countries in a broad alliance to reinforce each others' 
positions on issues of mutual Intereat. On the domestic 
front, the Govemment Is 'continuously monitoring the surge 
In import of sensitive items and it is committed to 
Intervene in a WTO compatible manner to protect tha 
interests of all domestic stakeholders. 

/Tl1Insllltlon] 

PROF. RASA SINGH RAWAT: Mr. Speaker Sir, It is 
common knowledge that we can not afford to keep 
ourselves aloof from the impact of liberalization and 
giobaJisation In this era. In today's wortd spatial distance 
has quite been removed and the trade too has assumed 
global dimensions. We have been subjected to the 
observance of Rulas after appending Signature on the 
WTO charter. We are left with no viable option but to 
comply with the Rules as per the deCision being taken 
over there. As has been stated by the Govemment It is 
making serious endeavours to protect the Interest of the 
country. There is a deep-rooted feeling among the 
countrymen that the East India Company constituted Its 
base in the country on the pretext of trade and commerce 
and with the passage of time subjected the entire country 
to the shackles of slavery. They ruled for over 200 years. 
After the lapse of 59 years of In~ependence we have 
signed the WTO charter. India is a developing country. 
It's undeveloped one and we do not have adequate 
resources to compete with the developed countries. The 
developed countries have their own interests to nurture. 
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Mr. Speaker Sir, through you I would like to ask the 
Minister, the steps proposed to be taken to protect the 
Interests of India particularly In the agriculture-sector. I 
do not wish to repeat the discussions held right now on 
the Issue of textile. 

MR. SPEAKER: Your turban has Instilled cofldenee 
in you. 

PROF. RASA SINGH RAWAT: Mr. Speaker Sir, I 
would like to know the way by which the Union 
Govemment intend to safeguard the indigenous entity. 
Do the Govemment of india propose to fight for the cause 
on Its own or Intend to form a pressure group in tandem 
with the undeveloped countries of Asia and Africa to 
assert one's position forcefully. 

MR. SPEAKER: You have already asked two 
supplementary questions. 

SHRI KAMAl NATH: Mr. Speaker Sir, the voice of 
India is quite forceful. We have formed G-20, G-33 
coalition and groupe and we are putting forward our views 
having arrived at a consensus with them. As has been 
informed In the House, the Doha round discussions on 
WTO set to be held post July has been postponed as 
they are not acceptable to India. There are so many 
other things. It Is true that we aim not only at the 
exemptions In trade in the post globalisation era but also 
at the delivery of juetice. This Is our aim. With this motive 
only we put forward the concerns of India in all fora. 

PROF. RASA SINGH RAWAT: Mr. Speaker Sir, the 
hon'ble Minister has just stated in his reply that wor1<shops 
and seminars have been orgainzed, large groups have 
been formed or has held frequent discussion on the 
Impact arising out of WTO regime In the other fora. Nearly 
75 per cent population of the country lives in villages. 

As of now ordinary farmers or labourers are not 
aware of the impact arising out of it. We have been 
severely cosfined to the urban areas on these counts. 
Have we taken pains to undertake a review of the actual 
state-of affairs even after the lapse of 10-12 years since 
we appended. Signature on the WTO documenta, as a 
result of which so many tiny and small acaJe industries 
have been dismantted. On the whole one has to face 
numerous impediments on production front. Would the 
Government like to make a review of the likely 
repercussions arising out of the policies espoused on the 
pretext of physical estate or patent and apprise the 
common people of the same. 

SHRI KAMAL NATH: Mr. Speaker Sir, I would like 
to seek support from the hon'ble Members in this regard 
to keep that common people informed of the same. Over 
the period of 10 years in the past the spurt in exports 
has led to the progress of the country and the growth 
rate of 8.5 percent Is being recorded. It will not be proper 
to generalize the enitre spectrum and remark that there 
has been huge loss. It is true there has been certain 
difficulties. However, apart from this, we have also derived 
benefits of globalization and industrialization. A concrete 
conclusion can be arrived at only after making a through 
comparative account of the whole gamut of affairs. An 
extenalve study has been conducted. Overall, thie has 
proved to be advantageous. Not only in the Urban are88 
but also in the rural areas, we have withessed increase 
in the purchasing power. We are treading on the right 
path. As far as the issue of security Is concemed, a host 
of Initiatives are being undertaken In the United Nations 
Organisation on this front. 

[English} 

SHRI RUPCHAND PAL: In view of the continuing 
stalemate in the negotiations of ttle Doha Round and the 
uncompromising attitude of both the EU and the USA in 
respect of subsidiary regime being continued in their 
countries, may I know from the hon. Minister whether 
some purposeful altemative Is being sought to be worked 
out by the groupings of major partners in the trade 
Including APEC discussions and some regional 
diacuaaions that have recently taken place? 

SHRI KAMAL NATH: As far as APEC meeting which 
was recently held is concemed, India is not 8 member of 
the APEC. But in their declaration, they have asked for 
resumption of talks. Of course, we have very categorically 
stated that In thle round structural flaws in global trade 
must not be perpetuated but the flaws must be corrected. 
This includes tariff peaks, tariff escalation, issues in 
services and the issues in the rules. 

There is still an impasse in this. We do hope that 
the developed countries will recognize that while 
completion of the Round is important, the content of the 
Round, this being a development Round, is equally 
important. 

ADV. SURESH KURUP: There are reports that the 
Govemment is contemplating to provide data exclusivity 
to those patent applicants. the Multinational Companies, 
80 that the data they submit about clinical trials should 
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be their own property and It should be exclusively used 
by them. I would like to know whether the Government 
intends to bring an arnendment to the relevant Act or 
not. 

SHRI KAMAL NATH: Sir, after fulfilling our obligations 
in the TRIPS, there was a residuai aspect of data 
exclusivity. This is being looked at. There is no such Bill 
which has as yet been drafted. Nothing has been done. 
Discussions have been held. The question today is that 
this is not merely a demand of the Multinational 
Pharmaceutical Sector. Our own pharmaceutical sector 
that is doing research, themselves want some kind of 
protection. If you are to look at the future, then we are 
not gOi"l to remain merely an intelfectual property right 
user, we will become an intellectual property right creator. 
So, we are looking at all these aspects. We are in 
diacussions with various bodies, various institutions to see 
what Is the appropriate thing. But there ia no such Bill 
as yet which has been drafted. We are examining what 
should be done in this regard. 

{Trsns/slion! 

Children out of School 

"85. SHRI KAILASH NATH SINGH YADAV: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT pleased to state: 

(a) the State-wise details of the children of the age 
group 6-13 years, who either do not go to school or got 
dropped out from school during the last three years; 

(b) whether the findings in the survey conducted by 
IMRB-8RI of school going children on these ls8ues as 
reported in The T/tntIS of Indill dated September 08, 2008 
have come to the notice of the Government; 

(c) If so, whether the findings of IMRB-SRI are In 
consonance with the details available with the 
Government; 

(d) If so, whether the Government policy has not 
been able to enhance the enrolment of children In school 
In the age group of 6 to 14 yea,. and to reduce the 
drop out rate; and 

(e) If so, the reasons therefor and the corrective 
action proposed in this regard? 

/Engllsh! 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRi M.A.A. 
FATMI): (a) to (e) A statement is laid on the Table of 
the House. 

S"''''''.nt 
(a) to (e) An independent survey commissioned by 

the Government of India and conducted by SRI-IMRB 
reported an estimated 1.34 crore children in the age group 
8-14 yeara to be out of school In July-August 2005. 

States and UTs conduct their own assessment of 
number of out-of-school children through household 
surveys and upctatlon of local records every year, on the 
basis of which, on 31st March, 2006 the number of out-
of-school children was reported to be 70.56 lakhs. 

A statement showing State-wise breakup of never 
enrolled and dropout children who are out-of-school as 
per the SRI-IMRB National Survey, 2005 and updated 
figures provided by StateslUTs as on 31 March 2006, 
are given at Annexure. 

The annual Government of India budget allocation 
for SSA has been enhanced to As. 11000 crores in 2006-
07 and within that a closer targeting of districts with the 
most out of school children has been ensured. 

Stsft1fT1t117t showing Stste-wlse bfNkup of "-vtlr EnfOlltld snd Oropout Childl'tlfl lIS 
per SUrvtly, 2005 and S8 I'tIpOfftId by IINJ SI1IftIIIIlJTs on 31 Mstr:h 2006 

51.No. Name 01 the States NIITIber 01 cIropod NltIlber 01 never Nllnberofoulof Nllnberolwol 
CIiIdren (6-14 )'8ars) enrolled childlen school children school children 
II per !he naIIoneI (6-14 years) as per (6-14 years) (6-14 years) as per 

SlIMIlY 2005 !he national SUlVey as per the StateNT repoI1S as 
2005 curvey (col. 3+4) 01131.3.2006 

1 2 3 4 5 6 

1. Andaman and Nicobar Islands 41 124 165 302 

2. Andhra Pradesh 338535 204130 542,666 359829 
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2 3 4 5 6 

3. Arunachal Pradesh 590 22447 23,036 36079 

4. Assam 278834 257385 536,220 375820 

5. Bihar 653354 2623270 3,176,624 2316362 

6. Chandigarh 648 2438 3,086 0 

7. ChaHlagarh 129300 126437 254,736 168435 

8. Daman and Diu 6086 48 6,134 147 

9. Deihl 52411 32013 84,424 85402 

10. Dadra and Nagar Havell 0 0 0 0 

11. Goa 0 1155 1,155 0 

12. Gularat 194796 185848 380,444 288850 

13. Haryan. 78661 95379 174,040 185823 

14. Himachal Pradesh 0 4942 4,942 4967 

15. Jharkhand 192760 426184 620,945 366498 

16. Jammu and Kashmir 4777 0 4,777 112396 

17. Kamatalea 59215 60302 119,517 160513 

18. Kerala 23242 0 23,242 18398 

19. Laklhadweep 829 275 1,104 0 
• 

20. Madhya Pr.deah 178858 906238 1,085,096 472242 

21. Maharaatra 214109 315187 529,295 151083 

22. Manlpur 25766 41750 67,515 69005 

23. Meghalaya 3070 19061 22,132 109636 

24. Mizoram 139 1419 1,558 4305 

25. Nagaland 19218 13188 32,406 43854 

26. Orlasa 168061 164553 332,615 603261 

27. Pondicherry 0 583 583 1724 

28. Punjab 9601 99153 108,754 79994 

29. Rajasthan ~.20274 574815 795,089 134173 

30. Sikkim 846 2957 3,803 6300 

31. Tamil Nadu 57369 136049 193,418 108227 
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1 2 3 4 5 6 

32. Trlpura 1739 3383 5,121 17305 

33. Uttar Pradesh 785088 2210120 2,995,208 104087 

34. Uttaranchal 74491 42189 116,680 5612 

35. West Bengal 600037 613167 1,213,205 664448 

All India 4272744 9186989 13,459,734 70560n 

[TfW78Islion} 

SHRI KAILASH NATH SINGH YADAV: Mr. Speaker 
Sir, some of the families are not even able to manage 
two square meal a day. Whereas 6 to 14 yrs. of children 
• re supposed to studying In the school, there are famiies 
In which children the group of 10 to 12 get engaged in 
taking care of their famlles. I would like to know the 
statistics thereof. What steps are proposed to be taken 
by the Govemment to improve the educational level of 
such children? Hare the Union Govemment any school 
In place to encourage these children to Union Govemment 
any school in place to encourage these children to receive 
Elducation. 

SHRI M.A.A. FATMI: Mr. Speaker Sir, the Children 
in the age group of 6·14 yrs number around 19.4 crore. 
As per IMRB·SRI survey the children beyond the precincts 
of school number around 1·34 crore which accounts for 
nearly 6.94 percent of the entire population of children In 
this age group. Quite recently, the results of the survey 
conducted In the states and the Union Terrlteries In the 
month of March have come up which show that around 
70 lakh children stay away from schools. You are aware 
that a number of measures are being undertaken to the 
children continue In schools. There Is provision of Mid· 
day meal in schools. Kasturba Gandhi Vidyalayas have 
been opened for imparting education espeCially to girls 
that don't attend schools. Even provision of food and 
lodging has been made in the educationally backward 
and poverty striken areas where poor children don't attend 
schoota. Apart from this, several othar a host initiatives 
are being undertaken and arrangements made to 
encourage the school children attend schools by 
conducting bridge courses. In this way, a slew of 
measures are being taken so that attendance of children 
in schools could be ensured. 

SHRI KAILASH NATH SINGH YADAV: Sir, are the 
data of elementary and Junior high schools of the entire 
country available with the Govemment. In particular, I 
would like to know the number of children from Primary 
to Junior High School in the States of Uttar Pradesh, 
Madhya Pradesh, Bihar, Jharkhand and Chhattisgarh . 
Moreover, I would like to know the teacher student ratio 
and the steps proposed to be taken by the Govt. to fill 
the vacant posts of teacher. 

SHRI M.A.A. FATMI: Mr. Speaker Sir, nearly 69 
percent of the total drop out children hails from the five 
states-out which Bihar accounts for the maximum 
number. Figure-wise, Bihar accolnts to 31.74 lakh, Uttar 
Pradesh 29.95 lakh, West Bengal covers 12.13 lakh, 
Madhya Pradesh 10.85 lakh and Rajasthan It Is 7.95 
lakh, We are taking special Initiatives for It. Among these 
five States the number of drop out children Is the 
maximum. ~re we have also allocated more S.S.A. 
Funds and are taking particular care of It. 

{English} 

SHRI BRAJA KISHORE TRIPATHY: Sir, Universal 
education for children upto the age of 14 years Is a 
constitutional obligation commitment and direction which 
we have failed to achieve so far. We have extended the 
time six times in every ten years to fulfil this commitment. 
We have to achieve this target as this finds a place In 
the Directive Principles of State Policy. In the answer, 
the hon. Minister has stated that 1.34 crore children are 
still out of school and as many as 12 States and UTs 
have children out of school and their figure Is above the 
national average of 3.59 per cent and, out of this, more 
than 50 per cent children are gi~ due to lack of toilet 
facilities In schools. 

I would like to know from the hon. Minister what Is 
the Government's policy and as to when does the 
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Govemment intend to achieve this constitutional obligation 
and direction. What . specific attention is the Govemment 
giving for those 12 States which are lagging behind the 
national average? What steps are taken tor education of 
girl children as their number is more and they are out of 
school? What exact steps has the Govemment taken so 
far to achieve this constitutional obligation and when Will 
this commitment be fulfilled? 

{Tl'BI18IIItionj 

SHRI M.AA FATMI: As I have stated earuer out of 
five such States, as many as 69.1 percent ltudents are 
out of school. We have made allocations of maximum 
outlays for it this year. Bihar accounts for Rs. 2414 crore 
oulay this year. Madhya Pradesh, Rajasthan, Uttar 
Pradesh and West Bengal account for Rs. 1869 crore, 
Rs. 1253 crore, Rs. 3679 crore, and Rs. 1469 crore 
respectively. It accounts for nearly 51 percent of the total 
national budget. 

In so far as girls are concemed, books are provided 
to the students of class one to eight free of cost. Provision 
of Mid-day meal has been made for all the students of 
class one to five. This apart, we have already taken the 
initiatives to make toilets in all the schools. There is a 
big achievement in it but more achievement is needed. 
Moreover, we intend to make girfs-friendly schools. We 
have already Issued diredions to ensure the appOintment 
of at least fifty percent female teachers. It is a big 
achievement. However, it is required to achieve more 
and more. All these are initiatives that we have undertaken 
to make the schools girf friendly in order that girfs may 
attend schools In big numbers. Apart from this, we want 
to propagate it among the people living in villages as 
well. The members of our schools should also take pain8 
to ensure the attendance of girfs in our schools. There 
are a lot of social-barr1era that hinder girls from attending 
schools. All of us need to work in a co-operative spirit. 

[Englishj 

SHRI BRAJA KISHORE TRIPATHY: Orissa and 
North-Eastem States are among those 12 States. What 
specific steps have you taken as regards these States? 
You have not answered this point. 

{Tmnsl8lionj 

SHRI M.A.A. FATMI: Sir given the progress in Orissa, 
the number of Children out of school is minimal. We are 
taking initiatives on that count also But at the same time 

the State should also take initiative at its level A lot of 
things are lying pending with the States. They ought to 
expedite it. 

SHRI CHARNJIT SINGH ATWAL: Mr Speaker Sir, I 
am very much thankful to you for giving me an opportunity 
to speak on an Important issue. For Instance, if we look 
at the case of drop-outs at prfmary school level, children 
in the age group of 6 to 13 years has increased number 
of drop-outs. I don't wish to level allegation on any 
Goverment. However on humanitarian ground I wish to 
raise this is 

Secondly, I want to drive home the point if Children 
are not imparted education from class one to five, how 
come. We will have doctors, engineera and good citizens. 
Hon'ble Minister, I am not aware of the data available 
with the Minister. However, since I hail from a village, I 
can putforth my views relating to Punjab and there is 
every probability of almost the same state-of-affairs in 
the rest of the states as weil that the drop-out rates 
have gone up as much as 80-90 percent. Thus ever 
increasing drop-out rates shall cause colossal damage to 
the nation. As it appearS to me, children in the age-
bracket of 6 to 13 years of age enrolled in the 
Govemment schools are awfully devoid of the basic teneta 
of education. If I am asked to comment in case of Punjab, 
I can say that education system has throughly collapsed 
in the state. To revive it. I would like to assert that 
teachers student ratio is 1.50 to date. I fail to understand 
how a 8ingle teacher shall be able to cover 40-50 children 
or 100 children whether it is syllabus of class five 
students. In such states where there is lack of sufficient 
financial resources teachers are not recruited and the 
number of drop-outs is sky-high. In such situation. I would 
like to know the steps proposed to be taken for them? 

Alongside, the second issue is the syUabus of children 
for age-grup of 6-13 years read in Government schools. 
The syllabus of the Board concemed Is different from 
those studying the CBSE syllabus. Is the Govemment 
prepared for the equalise their syllabus with those being 
followed by the CBSE schools. I have just these two 
issues to raiae. 

SHRI M.A.A. FATMI: Mr. Speaker, Sir, as far as the 
issue of school drop-out children is concerned, their 
number is declining in the country. I have figures of class 
I to class V, It had been 39.03% in the year 2001-02 
which has decreased to 31.36% in the year 2003-04. 
The reduction is about 7.87%. The percentage of drop 



31 0,.1 Answtll'S NOVEMBER 28, 2006 to Ousst/ons 32 

outs Is declining which wu higher earlier. We have 
identified 48 districts where the number of drop outs Is 
more than any other place In the country and we have 
focuaaed on the point that the children should be brought 
to the schools by providing them more facilities. Seventy 
four per cent children study in the government schools 
and as far 88 CBSE and State Boards are concerned, it 
depends on the State Boards how they would like to 
function. 

{English} 

They are all independent. They can take their own 
decisions. 

/Transilltion} 

As far as pupil-teacher ratio is concemed and 88 

you have also said that there Is one teacher for 40 
students. I feel that is there is one teacher for 40 
students, it is a bright. And the other suggestion Is that 
this number should be reduced. We would consider it as 
the times come. 

As hon. Member has raised the question about the 
requirements of the teachers under Sarva Shlksha 
Abh/yan, I would like to tell that we fulfil the requirements 
of the teacher of all the States immediately 88 soon as 
we receive. ... (Int8rruptions) 

{English} 

MR. SPEAKER: It is not to be recorded. Hon. 
Minister, please do not reply to that question. 

(Inftlnuptions)... • 

MR. SPEAKER: Shri Mohan Singh, you walt for your 
tum. I will give you a chance. If you want to put a 
question, then pfease let me know. 

... (Inftlnuptions) 

/Tmnsilltion} 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, the 
Government of India has set up EGS Centres In which 
children completed clus III. The Government of India 
plan to extend it upto claes IV into primary schools. The 
children have completed class III, but ~ schools have 
no further class room. A8 the Minister is saying that the 
number of drop outs is declining, but this way, the number 

"Not recorded. 

of drop-outs will eoar. I would like to ask the hon'ble 
Minister as to what II being done by the Government to 
start clasl IV for the children In waiting under Education 
Guarantee Scheme? The Minister hu laid In the reply 
to the questions that the number of drop oute Is declining 
but this number Is going to soar up, 80 what do the 
Government propose to do In this regard? 

SHRI M.A.A. FATMI: Mr. Speaker, Sir, the children 
studying under Education Guarantee Scheme would be 
shifted to nearby schools. If the State Governments wish, 
these can be converted into government schools. This 
has to be done by the State Government. ...(lnttlnupIions) 

{English} 

MR. SPEAKER: Nothing will go on record. I would 
not permit all these things. 

... (Intsrruptions) • 

MR. SPEAKER: It is not possible. I will call you. 

. .. (Intsnuptions) 

/Tmnsllltion} 

MD. SALIM: Mr. Speaker, Sir, in 1950, when 
constitution was framed, the Government should have 
thought about the education of 6-1 4 years old children. 
Now, the Minister is saying that the figures of drop outs 
are decfining, but it Is still not satisfactory. Do we send 
our children to school In the age of 6 year. No, Today, 
after 56 years, the whole concept of education has 
changed that the child would be admitted in the age of 
4+ and school education would be completed by 16. Then, 
middle level was prevalent I.e., there used to be class 
VIII, but today, all the States, have accepted It at 
secondary level. So, the Government have to change it 
their mlndset and change It into 4+ to 16 years for achool 
children. Then only problem of drop out can be solved . 
If children leave the school halfway, It will neither shape 
their lives, nor would it provide them livelihood. That is 
why, many peopfe lose their way. I would like to ask the 
hon'ble Minister 88 to when the Government plan to make 
achool education from 4+ to 16 years? 

SHRI M.A.A. FATMI: Mr., Speaker, Sir, the 
Government of India conduct a programme for pre-
schoolers under ICDS. Children in the age grup of 6 to 

-Not recorded. 
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14 years and claal I to clua VIII have been Identified 
for Sarva Shlkaha Abhlyan. A programme for pre-echoola 
under ICDS It being Implemented for amall children. 

SHRI MOHAN SINGH: Mr. Speaker, Sir, I would like 
to thank the Govemment of India that His Excellency 
President have conferred honour on the State of Uttar 
Pradeeh deeming It number one state of the country under 
Sarva Shlksha Abhiyan. The State of Uttar Pradesh 
requires ',50,000 teachers under Sarva Shlksha Abhiyan, 
but the teachers are recruited with the permission of 
Govemment of India .. a formality. A representation was 
sent to the Govemment of India by the Govemment of 
Uttar Pradesh for recruitment of 50,000 teachers three 
months back, but the Government are avoiding Its 
permission by one way o~ the other. I would like to know 
from the hon. Minister as to how much time the 
Govemment would take to decide on the representation 
submitted by the Govemment of Uttar Pradesh? 

AN HON. MEMBER: After the month of May. 

{English} 

MR. SPEAKER: Let us not connect education with 
election. 

... (In/tlnuptions) 

SHRI M.A.A. FATMI: Mr. Speaker, Sir, I would not 
say anything about any State, but would certainly say 
that more than 19 lacs children in Uttar Pradesh are out 
of school. The State Govemment should do something 
so that children attend school. 

Mr. Speaker, Sir, the Govemment of India have 
provided for setting up of 27,381 new schools. Besides 
93,781 additional class rooms, and about 2 lacs 9,626 
posts have been created. You appoint these teachers at 
once before the elections. 

SHRI MOHAN SINGH: That has been done 

... (Inhlnup/ions) 

WRITTEN ANSWERS TO QUESTIONS 

{English} 

Loan tor Agro and Rural Industrle. 

*83. SHRI RAN EN BARMAN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the details of financial support being provided for 
setting up agro and rural Industries at present; 

(b) whether Govemment ia aware of the dlfficuttles 
being faced by the people In rural areas In obtaining 
loans for setting up agro and rural industries; 

(c) If so, the details thereof; 

(d) whether the Govemment proposes to introduce 
any scheme with a view to getting disbursement of loans 
to the loanees from the nearest nationalised banks without • 
much procedural hassle; and 

(e) If so, the details in this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) The Govemment in the 
Ministry of Agro and Rural Industries provides funds for 
its two credit-linked subsidy schemes of employment 
generation, namely, (i) Rural Employment Generation 
Programme (EGP) by assisting entrepreneurs in setting 
up village Industries, in rural areas and small towns, with 
population upto 20,000 and (ii) Pradhan Mantri Rozgar 
Yojana (PMRY) for creating employment opportunities for 
the educated unemployed youth in the rural as wen as 
urban areas (approximately fifty per cent of the PMRY 
units established are estimated to be in rural areas). 
Subsidy admissible to the beneficiaries of both these 
schemes Is released through banks In combination with 
the loans provided by these banks. The PMRY is 
implemented by the States while the REGP Is 
implemented by the Khadl and Village Industries 
Commission (KVIC) and Khadi and Village Industries 
Boards of States/Union Territories. 

The number of projects approved, employment 
generated, bank loans provided and Margin Money 
Released under REGP during the X Plan beginning 2002· 
03 are given below: 
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Vear 

2002-03 

2003-04 

2004-05 

2005-06 

• Targe .. were not fixed. 

Vear 

2002-03 

2003-04 

2004-05 

2005-06 

NOVEMBER 28, 2006 

Number of projects under REGP Employment under REGP 

Target 

o 
o 

26248 

28923 

Achievement Target (Iakh 
persons) 

21024 4.00 

24747 6.00 

23453 6.25 

26650 5.60 

Bank loan provided under REGP 
(Rs. crore) 

484.28 

664.36 

731.00 

730.18 

Achievement 
(Persons in 

Iakh Numbers) 

3.61 

4.71 

5.30 

5.66 

Margin Money Released 
( Rs. crore) 

193.72 

266.75 

292.40 

320.96 

Details of budget allocation and funds released under Pradhan Mantri Rozgar Vojana (PMRV) during the Tenth Five 
Vear Plen are given below: 

Vear Budget 
Allocation 
(including 
Provision 
for NER) 

2002-03 169.00 

2003·04 169.00 

2004·05 218.90 

2005·06 273.46 

(b) and (e) Aa per Reserve Ba"1c of India's 
instructions to banks, collateral security is not required 10 
be fumished by eligible entrepreneurs for securing loan 
of upto Rs. 5 lakh, including' village industri" (VI) under 

Amount (Rs. Crore) 

Funds Released 
(including funds released to NE States) 

Subsidy Entrepreneurial Total 
Development 
Programme 

152.55 15.55 168.10 

147.63 20.20 167.83 

190.48 27.69 218.17 

251.36 21.11 272.47 

the Rural Employment Generation Programme (REGP). 
Further, the Credit Guarantee Fund Trust for Small 
Industries (CGTSI), set up by Govemment and Small 
Industries Development Bank of India, has advised its 
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member lending institutions to cover loans of upto 
Rs. 25 lakh extended to VI units under REGP under the 
credit guarantee scheme so that small entrepreneurs, 
including village artisans, do not face problems relating 
to collateral security. However, it has come to the notice 
of the Govemment that entrepreneurs have been facing 
difficulty in obtaining loans from banks for setting up 
REGPIPMRY units for project cost of even upto Rs. 5 
lakh. The matter has been brought to the notice of RBII 
KVIClKhadi and Village Industries Boards (KVIBs) of the 
State/Union Territories and taken up in the meetings of 
the District Level Coordination Committees, District Task 
Force, State Level Coordination Committees, etc., to sort 
them out. 

(d) As per the existing REGP/PMRY scheme, there 
is no bar on the beneficiaries in appMaChing the nearest 
branch of any bank involved in the implementation of 
these schemes. However, the processing of the 
application/disbursement of loan is done by the nodall 
financing branch designated by the banks In the area. 
There Is no proposal to Introduce any new scheme In 
replacement of the existing schemes. 

(e) Does not ari8e. 

[Tl'IIn8/slion} 

Development of Induatrtally Backward Stat •• 

·86. SHRI CHANDRA MAN I TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Union Government prop0888 to 
formulate any scheme to develop those States which have 
been shown as industrially backward States in the Fifth 
Economic Census Report; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the details of the recommendations made in the 
report in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The AU India Report on the provisional 
results of the 5th Economic Census released on June 
12, 2006 has neither categori8ed any StataIlInion Territoly 
as industrially backward nor made any recommendation 
for the development of industrially backward States. The 
Report only provides state-wise data on the number and 
growth of enterprises and persons employed, selected 
characteristics of the enterprises, the percentage of 
agricultural and non-agricultural enterprises In the total 
enterprises, percentage of hired workers and adult female 
workers in the total workforce and the average annual 
growth in enterprises & employment In 2005, as CC'onpared 
to 1998. 

{English} 

Education under SSA 

·87. SHRI PRABODH PANDA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Serva Shlksha Abhiyan (SSA) has 
met with considerable success quantitaUvely but not 
qualitatively acoordlng to the study conducted by the 
Indian Institute of Management, Ahmedmad; 

(b) if so, the details thereof; 

(c) whether the success rate on this count in the 
upper primary level is not satisfactory in several districts 
of the country; 

(d) if 80 the reasons therefor; and 

(e) the steps taken by the Govemment to provide 
quality education under SSA? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e) 
'Shiksha Sangam', published by Indian Institute of 
Management, Ahmedabad in August 2006, is an academic 
document aimed at promoting inter state sharing of good 
practices and does not oontain an evaluative .... ssment 
of the success rate of Sarva Shlksha Abhiyan, qualitatively 
or quantitatively. Good practices from 13 States under 
the headings of quality improvement initiatives, educating 
girls, alternative schooling, educating children with 
disability, distance education, and school management 
have been presented in the document. The entire 
document is available at WWWosrlsli.org/rjmc/shik8hsl 
indsx.hlm. 
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Under Sarva Shlksha Abhlyan, eeveraJ activities have 
been undertaken to improve the quality of elementary 
education. This Include. recruitment of 6.86 lakh teachers 
to improve the pupil teacher ratio, In-service training to 
teachers annually for a period of 20 days, 'ree distribution 
of textbooks for primary and upper primary ctUles to 
about 5.78 crore Scheduled Caste, Scheduled Tribe 
children and girl students, regular academic support to 
primary and upper primary schools through 6746 Block 
Resource Centers and 70388 Cluster Re~urce Centers 
and regular evaluation of students. 

Setting up of Specla' Economic ZonH 

-88. SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI K. FRANCIS GEORGE: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the details on the existing Special Economic 
Zones (SEls) and SEls likely to be set up in the country, 
State-wise; 

(b) whether proposals for establishing of SEZs have 
been approved and notified; 

(c) If so, the details thereof; 

(d) whether the Govemment Is aware that fertile lands 
are being acquired to set up SEZs in different parts of 
the country; 

(e) If 80, whether the Govemment propose. to amend 
the existing guldeUn.. for BEla 10 that no fertile land Is 
used by SEla; 

(f) If 80, the details thereof; and 

(g) the extent to which displacement of fannera is 
likely to take place due to aettlng up of SEls including 
the compensation likely to be offered to the displaced? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH ): (a) to (c) Prior to enactment of 
the SEZ Act and SEl Rules In February 2006, 17 SEla 
were existing in the country. Under the SEZ Act, 237 
SEls have been approved out of which 44 have been 
notified. A statement giving detaila of the above is laid 
on the Table of the House. 

(d) to (g) The total land area in 237 formal approvals 
granted till date Is 34,510 hectares for which the land 
already available with the State Governments or SIDCs 
or with private companies has been utilized. Land being 
a State subject, acquisition policy including compensation 
and rehabilitation of the displaced persons comes under 
their purview. However, the States have been advised 
that while acquiring land for SEls, if perforce a portion 
of double cropped agricultural land has to be acquired to 
meet the minimum area requirements, especially for multi-
product SEZs, the same should not exceed 10% of the 
total land required for the SEZ. 

Statement 

SI.No. State/Union Territory 

2 

1. Andhra Pradesh 

2. Delhi 

3. Maharashtra 

4. Goa 

5. Himachal Pradesh 

Setting up of Special Economic Zones 

No. of SEls existing 
as on 10.02.2006 

3 

01 

01 

No. of SEls 
approved 

4 

45 

01 

48 

04 

No. of SEls 
Notified under SEZ 

Act, 2005 

5 

08 

02 



41 AGRAHAYANA 7, 1928 (Saka) 42 

2 

6. Jharkhand 

7. Orissa 

8. Punjab 

9. Madhya Pradesh 

10. Rajasthan 

11. Tamilnadu 

12. West Bengal 

13. Assam 

14. Chattlsgarh 

15. Karnataka 

16. Kerala 

17. Gularat 

1S. Harvana 

19. Uttar Pradesh 

20. Chandlgarh 

21. Ponclicherry 

22. Uttaranchal 

Total 

/TflUISIIItion/ 

Reforma In Police Force 

*S9. SHRI J.M. AARON RASHID: 
SHRI SAJJAN KUMAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the details of the commissions/committees set up 
by the Government to study the requisite reforms in the 
existing police set up of the country and to frame national 
policy to strengthen policing system in the country 
including the recommendations made; 

(b) whether the Soli Sorabjee Committee on police 
reforms has given its recommendations; 
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(c) if 10, the details thereof; 
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(d) whether the Hon'ble Supreme Court has directed 
the Union Government to usher in major reforms in the 
police set up as reported in The Timu of Ind. dated 
September 21 and 24, 2006; 

(e) if so, the details thereof; 

(f) whether a meeting of Chief Secretaries and DGPs 
of States was held recently; 

(g) if so, the details of discussions held; 

(h) whether the Govemment has conducted any study 
for setting up of Special Security Zones (SSZs); and 

(i) if so. the details thereof alongwith the action taken 
In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (g) In order to facilitate reforms in police administration, 
the Central Government has set up a number of 
Commissions/Committees such as the National Police 
Commission, the Padmanabahaiah Committee and the 
Ribeiro Committee to make recommendations on police 
reforms. 

Also in Civil writ petition No. 310 of 1996 in the 
matter of Prakash Singh & others Vs. Union of India & 
others, the Supreme Court of India has issued directions 
on 22nd September 2006 to the Union Govemment and 
the StatealUnion Territories inter-alia with regard to the 
setting up of Security Commiseions, selection methodology 
and minimum tenure of DGP and other key police 
functionaries, separation of investigation wing from law 
and order wing initially in towns/urban areas having 
population of ten lakhs or more, and setting up of Police 
Complaints Authorities at the State and District levels. 

The Committee of Experts led by Shri Soli Sorabjee 
has submitted to Govemment a draft Model Police Act. 

The Union Govemment is conSidering introduction of 
a BIll to cover Police administration in the Union Territories 
to replace the earlier enactment. Since Police is a State 
subject, individual State Governments are at the liberty 
to adopt the central legislation, as it is, or to modify and 
adopt it, or to pass any other kind law, as per the 
provisions of the constitution and also keeping In view, 
the judgment of the Supreme Court given in these respect. 

An interaction was held by the Union Home Secretary 
with Chief Secretaries/Director Generals of Police of 
StateslUnion Territories on 14.11.2006 primarily to review 
the progress made in the States/Union T~rritories on 
police refonns. Further, the State Govemments and Union 
Territories Administrations were advised to note the orders 
of the Hon'ble Supreme Court for appropriate 
consideration and necessary action. 

(h) No sir. 

(i) Does not arise. 

Tu exemption. to SEZa 

*90. SHRI KIREN RIJIJU: 
SHRI SANTOSH GANGWAR: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the details of the Tax Exemptions granted to the 
S~ial Economic Zones (SEls); 

(b) whether the Govemment Is likely to suffer a 
sizeable revenue loss in next five years as a result of 
exemptions granted to the existing SEZs as reported by 
the National Institute of Public Finance and Policy (NIPFP); 

(c) if so, the details thereof Including other 
suggestions made in the report by NIPFP; and 

(d) the steps taken by the Govemment in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH ): <a) Statement of tax exemptions 
available to the Special Economic Zone (SEZ) Developer 
and SEZ Unit are laid on the Table of the House. 

(b) NIPFP has not published any study on the impact 
of Special Economic Zones. 

(c) and (d) Do not arise. 

Statement 

Tax ExtJmp/ions Avsilsble to SEZ 06v1qpefS and Units 
as per Sp6cisl Economic Zontl Act, 2005 

SEZ Develope,. 

• Exemption from customs/excise duties for 
development of SEZs for authorized operations 
approved by the BOA. 

• Income Tax exemption on export income for a 
block of 1 0 years in 15 years under Section 80-
1 AB of the Income Tax Act. 

• Exemption from minimum altemate tax under 
Section 115 JB of the Income Tax Act. 

• Exemption from dividend distribution tax under 
Section 115 0 of the Income Tax Act. 

• Exemption from Central Sales Tax (CST). 

• Exemption from Service Tax (Section 7, 26 and 
Second Schedule of the SEZ Act). 

SEZ Unite 

• Duty free ImportldomeStlc procurement of goods 
for development, operation and maintenance of 
SEl units 
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• 100% Income Tax exemption on export income 
for SEZ units under Section 10M of the Income 
Tax Act for first 5 years, 50% for next 5 years 
thereafter and 60"-'» of the ploughed back export 
profit for next 5 years. 

• Exemption from minimum alternate tax under 
section 115 JB of the Income Tax Act. 

• External commercial borrowing by SEZ units upto 
US $ 500 million in a year without any maturity 
restriction through recognized banking channels. 

• Exemption from Central Sales Tax. 

• Exemption from Service Tax. 

(Engli6hJ 

Foreign Unlveraltln 

-91. SHRI RAVI PRAKASH VERMA: 
DR. BABU RAO MEDIYAM: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a Group of Ministers (GoM) has 
conctuded its study on the opening of foreign univeraltles 
in the country; 

(b) if so, the details in this regard; 

(c) whether the Government has laid down any 
guidelines to see that the interest of Indian students does 
not suffer at these foreign varsities; 

(d) whether the reservation policy would be applicable 
to these institutions; and 

(e) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) No, Sir. 

(b) to (e) Do not arise. 

Community Polytechnica 

-92. SHRI LAKSHMAN SINGH: Will the Minister of 
HUMAN RESOUECE DEVELOPMENTpieued to state: 

(a) the details with regard to the performance of 
Community Polytechnic scheme functioning in the country 
including the achievements made by th... polytechnics 
during each of the last three years, State-wise; 

(b) whether the school drop-outs have been gainfully 
employed under this scheme in the country; 

(c) if so, the details in this regard for the last three 
years, State-wise; and 

(d) the efforts made by the Govemment to promote 
such Institutions for the school drop-outs? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): <a) to (d) The 
details with regard to the performance of Scheme of 
Community PolytechniCS functioning in the country 
Including the achievements made by these polytechnics 
during each of the last three years, State-wlse is given 
In the enclosed Statement. The number of trainees under 
the SchemtJ of Community PoIytschnics who have secured 
eelf/wage employment is shown in the table given in the 
Statement. The non formal short duration skiD development 
programmes offered by Community Polytechnics under 
this Scheme are availed of by all sections of society 
Including school drop outs. Separate data on the number 
of school drop-outs availing training and .ecuring 
employment Is not maintained The Scheme of Community 
Polytechnics Is not implemented in any of the polytechnics 
exclusively for serving school drop-outs. However, the 
skill development programmes under the Community 
Polytechnics scheme are offered free of cost and are 
targeted at all disadvantaged sections of the society 
Including school drop-outs. 

AchisVfJl71tlllis undtIr IhtJ SchBmtI of Community PolyMcnlcs 

S.No. ~ 01 StIle No.oI 2003-04 2004-05 2Q05.08 
Comnuity PerIona No. 01 PeIIons No. of PIIIGIII No. of 
PoIyted1nics Trailed T ..... Trailed TIIineee • TIlIined T ..... who 
fIJICIIoniIg IIIder non- haYagol IIIdeer non- havlgoI IIIdet non- have gat 

fonnII skill I8IIIwage formIIlIkiII aeIIIwIge formIIlIdI selflwage 
dMkIpment employment cIMoprnert ~ daveIopmIIC ~ 
pIOgIIIIII18S propnmee progIIIIIIIII 

2 3 4 5 6 7 8 9 

1. ChandigaJtI 02- 1067 120 1339 100 1332 730 

2. NCT of DelhI 14 6528 1587 5543 1549 5993 1483 
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Promotion of Colr/Traclftlonal Induet ..... 

*93. SHRI PANNIAN RAVINDRAN: 
SHRI NAVJOT SINGH SIDHU: 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pl .... d to state: 

(a) the steps being taken by the Government for the 
development of the colr indu8try; 

(b) the details of research undertaken for the 
production methods to Improve quality of products; 

(c) the steps taken to explore natlonaVintemational 
market for coir products; and 

(d) the measures taken/proposed by the Government 
to encourage regeneration of traditional Industry In the 
country? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIeS 
(SHRI MAHABIR PRASAD): (a) The Colr Board, a 
statutory organisation set up under the Colr Industry Act, 
1963, has been Implementing various developmental 
projects aimed at modernisation, research and 
development, technology up-gradation, market promotion, 
skill development, Infrastructure up-gradation, etc., for 
development of the colr Industry. 

(b) Research work undertaken for improving quality 
of products and production methods, inter alia, Include 
development of Colrret, Pithplus, Anugraha Loom, Anupam 
Loom, Coir Polymer Composite Boards, Cocolawn and 
pollution free pre-spinning process of colr fibres. 

(c) The steps taken by the Government to popularlse 
the use of coir and coir products In the country and 
abroad, inter alia, include: 

(I) publicity through the print and electronic media 
in the country and abroad; 

(il) placing of hoardings and banners featuring coir 
products at vantage points in different cities of 
the country; and 

(iii) participation by the Coir Board as well as 
producers/exporters in trade fairs, exhibitions, 
buyer-seller meets, seminars and conferences, 
etc., in the country and abroad. 

(d) The Ministry of AgIO and Rurallnduatrlea launched 
the Scheme of Fund for Regeneration of Traditional 
Industrle8 (SFURTI) In October 2006 with a view to 
making the traditional industrle. more productive, 
competitive and facilitating their sustainable development. 
As per guidelines of the Schame, Technical Agencies 
(TAs) having experti8e in cluster development methodology 
have been Identified for providing technical support to 
the Nodal Agencies and the implementing agencies (lAs) 
undertaking cluster development actlvltles. 26 coir clusters 
covering 12 State slUT have been approved for 
development under SFURTI. 

Actlvltle. of Terrorl.t. 

*94. SHRI KISHANBHAI V. PATEL: 
SHRIMATI MINATI SEN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the activities of terrorists have Increased 
In the recent past In various States; 

(b) If 10, the details of such Incidents which took 
place during 2006, till date, State-wis.; 

(c) the number of persons InJuredlkllled In such 
incidents, State-wise; 

(d) the number of terrorists killed/arrested during the 
said period; 

(e) the detail. of compensation paid to victim. of 
such incidents, State-wise; 

(f) the name of organisations and countries found 
Involved in such incidents; 

(g) whether the Government has handed over 
evidence of their Involvement to the country of their origin; 

(h if 50, the details thereof and the reaction of such 
countries thereto; and 

(I) the steps taken to check recurrence of such 
incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
In comparison to that in the corresponding period In 2005, 
till October 31, 2006, there has been a significant decline 
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both in terms of Incidents and casualties of eMlians & 
security forces In Jammu & Kashmir. The overall security 
situation in the North-Eastem States has also shown ligna 
of improvement. In the naxal affected States, while the 
number of incidents has shown a marginal c:lecHne, the 
civilian casualties have slightly increased. 

(b) to (d) The details of the number of Incidents, 
security forces, civilians and terrorists kiUed and terrorists 
arrested in Jammu & Kashmir, North-Eastern States and 
naxal affected States during the current year upto 
31.10.2006 are as under: 

Violsl1C6 in .Jammu & Ksshmir and Noffh.EllSltlm SI8I88 (uplo 31. 10.20(6) 

Head J&I( AIaam Manipur NagaIInd Tripura Me;taIaya ArunadlaI Mizoram 
PradeIh 

Incidents 1442 334 418 254 71 36 12 05 

Security Forces killed 131 25 27 02 14 00 00 00 

Civilians killed 340 120 73 26 13 06 00 00 

Terrorists/Extremists killed 516 36 166 101 18 20 04 00 

Terrorists/Extremists arrested 348 253 730 48 41 48 16 01 

\l701el7CB in NSXS/ IIlft1cted SMItIs (upto 31.10.20(6) 

Head Chhaltisgarh Jharl<hand 

No. of incidents 627 239 

Police Personnel killed 73 28 

Civilians killed 292 71 

Naxalites killed 52 18 

Naxalites arrested 243 224 

Besides, there have been a few major incidents of 
terrorist violence at Varanasl, Nagpur, Mumbai and 
Malegaon till 31.10.2006 during the current year and there 
were some major terrorist incidents at Ayodhya, 
Shramjeevl Expreas, Hyderabad, Deihl and Bangalore in 
2005. 

(e) The State Govemments generally announce and 
pay compensation/ex-gratia amounts to the victims of 
terrorist violence. The Central Govemment also reimburses 
to the State of Jammu and Kashmir, North-Eastem States 
and naxal affected States towards the expenditure incurred 
by them for this purpose. Details of compensation/ex-
gratia paid by various State Governments are not centrally 
maintained. 

(f) Pale based lSI sponsored terrorist outfits like 
Lashkar-e-Toiba, Jaish-e-Mohammad, Hizbul Mujahideen, 

A.P. 
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89 36 79 6 09 17 

05 04 02 02 00 07 

34 04 33 02 04 06 

04 12 12 0 04 0 

182 24 48 04 22 32 

Harkst UI Mujahideen and AI Badr, and ULFA, NDFB 
and CPI (Maoist) are the main terrorist organizations 
behind the incidents. Cadres of Harkat-ul-Jehadi-e-Islami, 
Banglsdesh have also come to notice for being involved 
In some of the recent terrorist Incidents. 

(g) and (h) The country's security concems are 
conveyed to Pakistan and Bangiadesh through the bilateral 
mechanisms established for this purpose. During the 
recently concluded India-Pakistan Foreign Secretary level 
talks on 14-15 November, 2006, the Information and 
material on some terrorist acts was shared with Pakistan. 
The Pakistani side expres.c:ed its willingness to cooperate 
based on specifIC inputs provided by India on terrorist 
incidents. The Bangladesh Government continues to 
reaffirm its commitment not to allow activities in 
Bangladesh that are prejudicial to the interests of India. 
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(I) The Govemment pursues a multi dimensional 
approach to deal with terrorist activities and extends 
support to the Statee In neutralizing such terrorist ac:tlvlttea. 
The Government has taken measures which Include 
strengthening of border management to check infiltration, 
galvanizing the intelligence machinery, ensuring Improved 
technology, weaponry and equipment of security forees 
both at the Centre and In the States, undertaking well 
coordinated intelligence baaed counter-terrorism operations. 
Besides, steps have also been taken to achieve bilateral 
and multilateral cooperation to address the global 
Imperatives of terrorism. 

Development of Children 

"95. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH MLALAN": 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) the funds allocated by the Govemment under the 
schemes meant for the development of children being 
implemented with the help of Anganwadl workers during 
the current year, State-wise; 

(b) whether the perfonnance of the scheme meant 
for child development has been satisfactory as per the 
aaaessment of the Govemment; 

(c) if 80, the reasons for high percentage of children 
suffering from malnutrition and high Infant mortality rate; 
and 

(d) the effective measures taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The details of funds 
released to the States/Union Territories in the current 
financial year [as on 24.11.2006) under the Integrated 
Child Development Services (ICDS) Scheme are given in 
the enclosed Statement. 

(b) ICDS Scheme was launched in 1975 In 33 
Community Development Blocks. The Scheme was 
gradually expanded and today it covers 6118 blocks in 
the country including 4790 in rural areas, 805 in tribal 
areas and 523 in urban slums. The impact of the Scheme 
has been signlflC8flt in improving the health and nutritional 

status of the beneficiaries a8 brought out by various 
studie8 viz. National Evaluation on ICDS Scheme [National 
lnatltute of Public Cooperation and Child Development 
(NIPCCO)- 1992); ICOS Survey, Evaluation and Research 
1975-95 [Central Technical CommlHee on Integrated 
Mother and Child Development- 19961; National Evaluation 
of ICDS Scheme [National Council of Applied Economic 
Research- 2000-01]; Quick evaluation of the ICDS Scheme 
(150 ProJect8) by NIPCCO In 2005-06. 

As per the findings of the National Family Health 
Survey (NFHS), the prevalence of underweight among 
children declined from 63.4% In 1992-93 to 47% in 1998-
99 In the Country. Similarly, as per Sample Registration 
System (SRS)' data Infant Mortality Rate (IMR) has 
declined from 110 In 1981 to 58 per thousand live birth 
In 2004. 

(c) and (d) Malnutrition Is an underlying cause of 
almost fifty percent death amongst children below 5 years. 
The problem of malnutrition Is multi-dimensional and inter-
generational In nature which needs to be tackled through 
holistic coordinated Interventions in areas of food security, 
health, sanitation and safe drinking water, nutrition, family 
welfare and poverty alleviation. Government of India Is 
implementing following major programmes through various 
Ministries/Departments which, directly or Indirectly, Impact 
nutritional status of children: 

(i) Integrated Child Development Services (ICDS) 
Scheme. (Ministry of Women and Child 
Development); 

(II) Reproductive & Child Health Programme & 
National Rural Health Mission, (Ministry of Heahh 
& Family Welfare); 

(iii) National Nutritional Anemia Control Programme, 
(Ministry of Heahh & Family Welfare); 

(iv) National Prophylaxis Programme against 
Blindness due to Vitamin-A, (Ministry of Health 
& Family Welfare); 

(v) National Iodine Deficiency Control Programme. 
(Ministry of Health & Family Welfare); 

(vi) Targeted Public Distribution System, (Department 
of Food & Consumer Affairs); 

(vII) Poverty Alleviation Programme, (Ministry of Rural 
Development); 

(viii) A PilQt project in 51 district8 to provide free 
foodgrains to undernourished adolescent giris. 
(Ministry of Women and Child Development). 
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sr.t.m.nt 
s. ... position oIlunds ~ undt!Jr ICOS ScI1tIn-. (o.M,.q, w.e. ~ ICDS ~ 

I.IdiaM .nd SNP dIuIng tn. yNr 2006-()7 (uplo 24. 11.2006) 

(RI. in lakh) 

SI.No. StateIUT ICDS (G) we Training Supplementary Klahorl Total 
U8i8ted Programme NutritIon Shakti 
Projects Volana 

1 2 3 4 5 8 7 8 

1. Anethra Pradesh 12274.67 439.23 5075.66 199.10 17988.66 

2. Arunachal Pradesh 2094.62 37.83 379.84 31.90 2544.19 

3. Allam 4219.56 260.00 3711.54 107.80 8298.90 

4. Bihar 9373.04 375.00 11496.96 216.15 21481.15 

5. Goa 195.47 3.98 71.20 6.05 276.70 

6. Gujarat 5807.09 105.00 3013.92 124.30 9050.31 

7. Haryana 4936.37 51.76 2829.56 63.80 7881.49 

8. Himachal Prade8h 1385.83 23.00 629.83 39.60 2078.06 

9. Jammu and Kashmir 3074.80 123.10 343.56 n.oo 3618.46 

10. Kamataka 5854.83 108.00 4179.82 101.75 10244.40 

11. Karala 3997.93 93.00 1475.03 89.65 5655.61 

12. Madhya Pradesh 8002.16 181.49 6nO.97 184.80 14139.42 

13. Maharaahtra 9470.16 26.24 295.00 7874.00 204.60 17870 

14. Manipur 1039.50 27.75 914.32 18.70 200027 

15. MeghaJaya 508.07 18.50 343.59 18.70 888.86 

16. Mlzoram 315.84 5.50 488.97 11.55 821.86 

17. Nagai_net 697.97 12.66 531.27 29.70 1271.6 

18. Orissa 6220.23 130.00 6646.40 179.30 13175.93 

19. Punjab 5696.40 60.00 2104.57 78.10 7939.07 

20. Rajasthan 5968.24 18.00 86.84 5534.18 150.70 11757.96 

21. Slkklm 154.10 10.00 53.37 2.75 220.22 

22. Tamil Nadu 6650.24 263.00 3461.94 238.70 10603.88 

23. Tripura 753.79 33.11 707.69 23.10 1517.69 

24. Uttar Pradesh 18138.29 39.60 585.12 28869.29 455.95 48068.25 

25. West BengaJ 8622.68 120.16 5916.07 196.9 14855.81 
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1 2 3 

26. Chhattlagarh 3.379.28 

27. Jharkhand 4016.64 

28. Uttaranchal 1479.00 

29. Delhi 1322.53 

30. Pondicherry 185.22 

31. Andaman and Nlcobar Islands 158.96 

32. Chandlgarh 130.44 

33. Dadra and Nagar Havell 46.03 

34. Daman and Diu 66.78 

35. Lakehadweep 33.92 

Total 136269.68 

Mid-Day M .. I Scheme 

*96. SHRI HEMLAL MURMU: 
SHRI TEK LAL MAHTO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT' be pleased to state: 

(a) whether the Government Is aware of the recent 
incidents of children failing sick and dying by consuming 
food provided under the mid-day meal scheme; 

(b) If so, the details thereof, State-wise; 

(c) the details of the action taken for the Irregularities 
in the mid-day meal scheme during the last three years 
and the current year till date; 

(d) the effective measures taken by the Govem""nt 
to check recurrence of such incidents; 

(e) whether the Government has issued new 
guidelines in respect of mid-day meal scheme; and 

(f) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI AAJUN SINGH): (a) to (d) FIfteen 
State Govemmenta, namely Arunachal Pradesh, Bihar, 
Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh, 
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7.52 0.66 41.99 

83.64 3702.40 109097.76 3126.65 252289.33 

Jammu & Kashmir, Karnataka, Kerala, Maharashtra, 
Rajasthan, Slkklm, Trlpura and Tamil Nadu have informed 
that no incidents of death have occurred due to 
consumption of mid-day meal. However the following 
States have reported that children have taken III due to 
consumption of mid-day meal: 

Karnlltalal: 1242 children were taken In in 34 schools. 
The cooks who weAl found to be negligent were removed 
and new cooka appointed. 

MahIIra.htra: 208 children fell III in four districts 
(temporary uneasineas and vomiting senaation). After 
enquiry, in Jalgaon district, an FIR was filed. 

AaJa.than: 10 children were reported ill in 
Rajasmand; appropriate steps were taken to terminate 
the servicea of the cook and transfer the Head Master 
and Teachers concemed. 

In Karauli district 61 children were affected. 
Disciplinary action has been Initiated against the Block 
Development Officer, Additional Chief Executive Officer 
of ZIIa Parished and School Head Master and Teacher. 

Tamil Nadu: 77 chUdren were taken ill in 
Muttavakkam Panchayat Union Primary School of 
KancheepUI1Im dIatrIct. Forensic test revealed that the 
toor dal used for cooking contained fungus, the presence 
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of which rendered the food unfit for human consumption. 
The Nutrition Meal Organizer, Cook and Aaalstant were 
placed under suspension for negligence. 

Information from remaining 13 States Is being 
collected. 

States have been advised to take following Important 
measures to check recurrence of such Incidents: 

(I) Construction of pucca K1tchen-cum-store so that 
mid-day meal Is prepared in hygienic 
environment; 

(II) Kitchen-cum-store to be kept clean and dry. 
There should be adequate light, proper 
ventilation and arrangement for drainage and 
waste disposal; 

(Iii) Safe storage of fuel (kerosenelfuel woodl 
charcoaVLPG, etc.). Cooking staff/agency trained 
appropriately in safe handling of stove, gas 
cylinders, etc. 

(Iv) Appropriate training to cooks, helpers and other 
functionaries about hygienic habits, 

(v) Foodgrains should be lifted from Food 
Corporation of India (FCI) depot after joint 
inspection by a team consisting of FCI and 
nominee of the State Govemment. Only Fair 
Average Quality of foodgrains should be 
accepted by the State agencies, 

(vi) Ingredients used for cooking, food grains, pulses, 
vegetables, cooking oil and condiments, should 
be free from adulteration and pest infestation, 
and should be used only after proper cleaning 
and washing; 

(vii) Ingredients should be stored in proper containers, 
which s~ould protect them from mOisture, pests, 
etc. 

(viII) Cooking and serving utensils should be properly 
cleaned and dried every day after use. 

(ix) Support of community members be solicited to 
ensure that children wash their hands with soap 
before eating, use clean pfates and rinse their 
hanc18 and mouth after eating. 

(e) and (f) Revised Guideline. were issued to States 
in September, 2006. The main features of the Guidelines 
are as follows: 

(i) Provision of mid-day meal with nutritional norm 
of 450 calories and 12 grams of protein, 

(Ii) In addition to free foodgrains and transport 
subsidy, assistance for cooking cost al per 
following: 

(a) States In North-Eastem: 0 Rs. 1.80 per child 
Region per school day, 

provided the State 
Gov!. contributes a 
minimum of 20 paise 

(b) For Other States & UTs: ORs. 1.50 per child 
per school day 
provided the State 
Govt./UT Admn. 
Contributes a 
minimum of 50 paise 

(ill) Assistance for construction of kitchen-cum-store 
up to a maximum of Rs. 60,000 per unit. 

(iv) Assistance for kitchen devices 0 Rs. 5,000 per 
school. 

Contribution to NGOI 

·97. SHRIMATI KARUNA SHUKLA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether several NOD-Govemmentai Organisations 
(NGOs) have been found using foreign aid received by 
them in anti-national and terrorist activities; and 

(b) If so, details thereof alongwith the effective steps 
proposed to be taken by Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Under the Foreign Contribution (Regulation) Act, 
1976, various Associations In India are permitted to 
receive foreign contribution from foreign sources for bona 
fide activities in cultural, economic, educational, social or 
religious fields. Registration or Prior Permission Is granted 
to associations to receive for~ign funds under the Act 
after due verification of the antecedents and activities of 
office bearers of Associations. Foreign Contribution is 
received through legal banking channels and is open to 
scrutiny and inspection. 
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If any complaint relating to violation of the provisions 
of the FC(R) Act, 1976 com.. to the :"Iotlce of the 
Government, appropriate action is taken under the 
provl8lons of the Act. Such action includes placing the 
Aa8oc:lation in prior permission category or prohibiting It 
from receiving foreign contribution, or prosecuting It In a 
court of law, or freezing Its bank accounts. For this 
purpose, there Is a Monitoring Unit set up In the 
Foreigners' Division of Mlo Home Affairs. So far, 37 
Associations have been prohibited from receiving foreign 
contribution, 22 Associations have been placed in Prior 
Permission category, and accounts of 11 Associations 
have been frozen, and cases of 9 associations have been 
referred to CBI for investigation for contravention of 
various provisions of the Act. Besides, 8673 associations 
have been placed in prior permission category for non-
submission of annual accounts continuously for 3 years. 

Reserved Items for Sman Scale 
Industrl.. Sector 

*98. SHRI HARIKEWAL PRASAD: 
SHRI HARISINH CHAVDA: 

Will the Minister of SMAll SCALE INDUSTRIES be 
pleased to state: 

(a) the criteria fixed by the Government to reserve 
items for exclusive manufacture in SSI sector and the 
objectives of the Government for reserving these items; 

(b) whether the non-SSI units are authorised to 
manufacture the Items reserved to be manufactured by 
SSI sector; 

(c) if so, whether there has been instances wherein 
non-SSI units have been found not fulfilling their 
obligations; and 

(d) if so, the steps taken by the Government In this 
regard? 

THE MINISTER OF SMAll SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Products are reserved 
for exclusive manufacture by small scale industries with 
the objective of their development and promotion by 
folfowing the criteria laid down In SUb-section (2C) of 
section 29B of the Industries (Development & Regulation) 
Act, 1951, as given below: 

(I) the nature of any article or cIBI8 of artlclea which 
may be produced economically by the anc:tllary, 
or 3mall scale, Industrial undertakings.; 

(II) the level of employment likely to be generated 
by the production of such article or class of 
articles by the ancillary, or small ecale Industrial 
undertakings; 

(III) the possibility of encouraging and dlHuslng 
entrepreneurship in industry; 

(iv) the prevention of concentration of economic 
power to the common detriment; etc. 

(b) A non SSI unit can undertake the manufacture of 
items reserved for exclusive manufacture by SSI sector 
in the following circumstances: 

(I) when a non-SSI undertaking existed prior to the 
date of reservation of the item being 
manufactured by it, after obtaining a Carry-on-
Business (COB) licence; 

(ii) when a small scale Industry graduates to a non-
SSI undertaking, after obtaining a COB license 
to continue the production of it reserved Item; 

(iii) where any non-SSI undertaking intends to 
manufacture an item reserved for SSI sector, 
after obtaining a letter' of Intent (LOI)lIndustrial 
Licence (Il) with an obligation to export a 
minimum of 50% of the annual production; 

(Iv) when a non-SSI unit Is established In a Special 
Economic Zone (SEZ), etc. 

(c) and (d) The Directorate General Foreign Trade 
(DGFT) , which monitors the fulfilment of export obligation 
by these non-SSI LOIlIL holders has reported that no 
instance of non-fulfilment of such obligation hal come to 
their notice. However, action has been initiated by the 
Development Commissioner (S81) against three non·SSI 
units found to be violating the policy of reservation under 
the provisions of Section 24 of the Industries 
(Development & Regulation) Act, 1951. 

{English} 

NMDC Mines 

*99. SHRI JUAl ORAM: Will the Minister of MINE8 
be pleased to state: 
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(a) the number of min.. leased to National Mln.ral 
D.velopm.nt Corporation (NMDC); 

(b) wh.th.r some of these mines are due for renewal 
and the proposal for the I .... of fresh mines applied by 
NMDC Is p.ndlng with the Govemm.nt; 

(c) if so, the details thereof; and 

(d) the steps taken to clear such mining lease/renewal 
of applications? 

THE MINISTER OF MINES (SHRI SIS RAM OLA): 
(a) As per Information made available by the Indian 
Bureau of Mines (IBM) 8S on 31.3.2005, Mis National 
Mineral Development Corporation Ltd. (NMDC) holds 14 
mining leases for different minerals In different States. 

(b) to (d) As per the provisions of Section 8 of the 
Mines and Minerals (Development & Regulation) Act, 
1957, the powers for renewal of mining leases are vested 
in the State Government in respect of all minerals except 
the "Hydro Carbon Energy Minerals" and "Atomic Mln.raIs" 
listed in the First Schedule to the said Act, No proposal 
for renewal of mining lea.. In favour of MIs NMDC Is 
p.ndlng with the Central Government. The State 
Government of Chhattlsgarh has sent a proposal seeking 
prior approval of the Central Government for grant of 
mining lease for Iron ore over an area of 413.745 hects. 
In Bailadila Reserve Forest, Tahsil Dantewara, District 
South Bastar Dantewara in favour of MIs NMDC. The 
said proposal has been received by Ministry of Mines on 
21.11.2006 and a decision on the. proposal will be taken 
in the light of the provisions of the Mines and Minerals 
(Development and Regulation) Act, 1957 and the rules 
framed thereunder. 

/TrsnsI8tionJ 

Foreign InYeatment In higher Education 

*100. SHRI RAKESH SINGH: 
SHRI IQBAL AHMED SARAOGI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment proposes to permit 100 
percent FDI in education sector as reported In ThtJ Tif11tlS 
of India dated September 08, 2006; 

(b) If 80, the details thereof alongwith the current 
Itatue of the proposal; 

(c) the time by which the final decieion Is likely to 
be taken In this regard; 

(d) wh.ther there is any proposal to set up Joint 
venture In higher education sector; 

(e) if so, wheth.r the Government proposes to 
formulate a policy to keep a check on the fe .. charged 
by such foreign institutions and the quality of education; 
and 

(f) If so, the detail. thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c) There 
Is no separate sectoral policy notified for the education 
sector. By virtue of Press Not. 2 (2000 Series) dated 
the 11th February, 2000 of the Ministry of Commerce 
and Industry, FDI is already allowed on automatic route 
in the Education Sector. 

(d) to (f) A proposal for the regulation of entry and 
op.ratlon, maintenance of quality and prevention of 
commercialization of education by Foreign Educational 
Institutions In Higher Education is currently under 
consideration of the Govemment. Subject to finalisatlon 
of policy In this regard, an appropriate legislation would 
be Introduced in Parliament at the earliest. 

{Eng/i$hj 

Modifications In PMRY 

"101. SHRI HANNAN MOLLAH: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Govemment has received suggestions 
from various State Govemments particularly West Bengal 
facing difficulties In the implementation of the Prime 
Minister's Rojgar Yojana (PMRY); 

(b) if 80, the details thereof, State-wise; and 

(c) the details of the action taken In this regard? 

THE MINISTER OF SMAU SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Yes Sir. 
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(b) Govemment of India. In the Ministry of Agro and 
Rural Industries requested StateslUTs to offer thetr 
suggestions for modification In the parameters of PMRY 
for better Implementation of the acheme. The suggeations 
received from the State are placed In the enclosed 
statement. The Govemment of West Bengal Is operating 
another employment generation scheme known .. the 
Bangia Swanlrbhar Karma Sanathan Prakalpa(BSKP) 
under which the Income eligibility crtterion Is Ra. 1/MJ.0CJJI-
per annum and the subsidy component Is twenty per 

cent of the project coat. Motivators are engaged for 
sponsoring of C8188. at the rate of Rs. 1001- per cue 
sponsored, Ra. 400/- per cue sanctioned and one percent 
of the total loan recovery In a year Is also paid to the 
motivators. Hence, the BSKP scheme attracts more 
beneficiaries than the PMRY In Its present form. 

(c) Govemment of India Is finalizing a Package for 
Promotion of Micro and Small Enterprl .. s which will also 
help In strengthening the PMRY. 

SMtement 

SuggtI8IIcns Imm SI6IM/lJT$ on I~ of PMRY ScINImtI 

1. Changee In definition: 

Govt. of Tamil Nadu has suggested that underem"lyed youth In I .... r proepectlve jobs may also be covered by 
modifying the eligibility criteria so that underemployed youth whose family income 18 I... than Rs. 3001- per day 
(Rs. 9.0001-) per month are also covered under PMRY. 

2. Modification. ,uggeated by Stat.. In the p81'11m1rte ... : 

SI No. ErihIncemenI ElIgible Project coat EducIIIonII &aidy CaIIIerII EnhMc:e- ReIkIenIIIi 
in fImIIy Agelimil CuIIIIicIIion ceiling aeady menlil Criteria 
income conIIlgII 'CI 
ceiling fIIldI 

2 3 4 5 6 7 8 9 10 

1. Ubr PradaIII As. 1.00 111m From 35 yMII 10 As. 10 llld'llor BInkI IhouId not Ilk 
~~ pIOjedIlI1dIr lor coIIInI IICIdy 

IncUIry .:IDr 
AI. 5 IIkh lor 
p!OjedI II1dIr 
buIiraI & 
SIMce NCkn. 

2. MIIIIya PradaIII AI. 1.50 IIIIh AI. 5.00 IIkh lor 
PIojIdIII1der 
IncUIry 1ICIor. 
As. 3.00 IIkh lor 
p!lljectl1I1dIr 
IIMcI 1ICIOr. 
AI. 2.00 IIkh IIIder 
pIOjedIlIIder 
~IICD. 

3. Tnil NIdu As. 80.0001· AI. 20.00 IIkh & AtIiIIance may SIbIdy Bris IhouId nat 
IbM. be pnMdId 10 • 15" dImInd coIItIIII 

1lIOII WHelp 01111 eecuriIy lor PURY 
~(SHGs). p!OjIcI lon. CId GutIIIIIa 
"'-MIll D TIIIII fIRI lor Smell 
DIll IMIIIbIr 01 IIIlCU InUIIIIs (CGTFSI) 01 
SHG ....... lIlY SIDBI may be LdIId 
the mi*IuIt CIIIiIg. lor pIOWJng CIMIII 
educIIIaneI IICIdy lor PMRY 
~ lon. ----.. -.-. 



67 Wlitfcm A"..fS NOVEMBER 28, 2006 

2 3 4 5 8 7 8 9 10 

4- Hi'nIdIaI PIIdeIh III. 8O,ootV· 36~1o TIll 
~,.,.Ior oanIIIvIncY 
gRIll fII!dI 1lIIY be 
caIIgorIes. IIIhIncId from 

from AI. 25!Y. 
I*' IMCIIDIIId 
CIII 10 AI. I5OtV-
per IRIIoned CIII. 

5. Trtpul8 As. 1.00 IIkh From ~ As. 2 IIIIh lor 
)'1811 to 45 p!IIjeds IIIdIr 
RIgIon. buIIrI.a IICIIlr II1d 

AI. 5 IIIch lor 
projeds IIIdIr 
aaMce II1d 
IncMIry IdIr 

6. RIja8IhIrl As. 6O,ootV· As. 2 Ilk!! lor 
projldlllldlr 
buIIneu IIdDr and 
As. 5 IIIkh lor 
projeds LIIdIr 
SeMce I InUIry 
1IdDr. 

7. Mlharashlra As. 80,000/· Ptoject coal may be -
incIIII8d from 
As. 2.0 IIkh to 
III. 5.0 IIkh 

B. PondIchIny SSlCl BriI 
MaIIIaiIIIon Ihould no! 
failed _lor 

colIIIaIII aeaIItIy 

9. Karala III. 1,00,000 

10. West Bengal As. 60,000 The IMI 01 Q &aktt al -
inveIImInt ha to 15% but the 
be irnpIMd. ceIIiIg 01 As. 

7m· par caaa 
may be 1boIIhed. 
I) AgaiIIIthe 
UIidy, the 
enII8p\I8nIuI8I 
~ can mil 
01 lullher loin 
lor axpInIion 01 
the projecII. 

11. MeghIIIya Rs, 60,000 As. 2 IIIkh lor Matnc PIlI 
pnJjacII LIIdIr 
__ .:lor end 

As. 5 I11III1 lor oller 
IdMties. 
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2 3 4 5 e 7 e 8 10 

12. KImIIIIIa AI. 1/IJ,rIIJ From 3S 5eI IIIrIdMI AIIIaIIan 0I1IIkIInIIII 
,..,.10 "..1or1lOll .... 01 miIiIun 3 
45,..,. whohM ,..,."_111 ...,.. .. 01 WOII*I blllIIIcIIriII 

dMIapIi.~ bnIIcIIdeI 
piIIpIiIt lor 
• mInIiiun III 
0lIl ,..,. 

13. OI1lIa Rs. eo,rIIJ All IllldlIor 
pIajecII IIIdIr 
buiiaI 
IICIar and AI. 
5 IaIch lor 
pIOjICIIlIIdIr 
IncUiIiy ... 

14. ~ Rs. 5 IllldlIor hlllllil be 
pIOjICIIlIIdIr IIIiIId Iiam 
incUIIy pIIIII'IIlMI. 
118C111r. 

15. h RI. 1,00,1I00I· Rs. 5 IIIIh lor IlIho1i1 be 
piIIjIds IIIdIr n:..dhm 
IiIUIry AI. 1m- 10 
.. and AI. AI. 15,1I00I· 
z.olalchlor 
piajIcII IIIdIr 
IIMcI & 
~ .... 

18. JIIIIdwid AI. 80,0001· Rs. 5 IllitlIor 
/IIIIIICII IIIdIr 
nMI!y 
1ICIar. 

17. AndanwI and AI. 1,00,0001· 35 to 40 yeara AI. 5 IllitlIor tiIIctt PennnII 
NIcabIr lor gIIIIIII PIafIda IIIdIr IhoIiI be IIIIIIn III 

CIIIIddIIIa IncUiIiy IIIiIId 10 .... lor 
and 10 ,..,. .... - 30'401" .... 
nJIDIIIDn for 01 iiIOII *'III pIIIjIct 5,.... 
SClSTI, Ell· tIgIbII COlI 
SeM:ImIn, peiIOI1I lC*l 
phyIIc:aIy .... 111. 
HaldcappId ~, PIafIda 
and Women. • AI. 25 IIIitI 

Ihadd be 
aIawId 10 be III" IIIdIr 
PMRY. 
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2 3 4 5 6 7 8 8 10 

18. CIwdgIIh AI. 1.oo,QQO/· 

18. ... AI. 75om· 3511140 I) 20% aI No ,... ... coIIIIMI 
COlI. .my 
I) MuInun IIIWd be 
AI. 20,000. IIktd 

.... PMRY. 

20. AnIIIdIII PIIIIIIh - MIllIe 

21. Alum AI. I,oo,m· 40 III 46 yMII AI. 4 IIIdI for 301" 
for NOlI! pftIjIdI .... III IIIIDIun 
&II FItgIan '"'*-Y 01 

IICIDr IIId AI. 3O,m· 
AI. 2 IIIdI lor 
projecII .... 
.... a 
buIMI eecIIn. 

22. IJbMdwIIp 

23- HIIyn AI. 1,oo,QQO/· Al.211kh • In. aI the 
lor prajec:II "*' ... ~ 

buIMI IIIIIU IIry 

IICIDr IIId IIIIIInun 
Al.511kh ImIl. 
lor other 
ICtivIMaL 

24. Goa AI. 1,00,000(· Ra.211kh Slhpaa 
it. PnhIyIt lor p!OjecIa 
... 1IId IIIdIr 
I,SO,QQO/· In buIII.a 
MIncIpII .... 1ICIDr, 

AI. 2 IIIdI 
lor MIvIcI 
ICMII 
IIId 
AI. 3 IIiIII 
lor '"'*-Y 
18CIor. 

25. UIIIIRNi Ra.~ 46yan 
lor GnnII IIId 
SOyMlllor 
~ 

CIIIgoIy 
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SettIng up of NCGG 

837. SHRI BADIGA RAMAKRtSHNA: Will the Minilter 
of HOME AFFAIRS be pleued to etate: 

(a) whether the Inter-State Council In June, 2006 
r.c:ommended for eetttng up of Nattonal Centre for Good 
Governance (NCGG); 

(b) If so, the aims and objectlv.s of the propoeed 
NCGG a10ngwith the r.asons for delay in setting up of 
such NCGG; 

(c) whether the Council has alao endoraed 139 point 
action plan for good gov.mance; 

(d) If eo, the details th.reof; 

(e) whether Andhra Pradesh hal offered 200 acres 
of land for setting up of NCGG. 

(f) if 80, whether the Union Government Is considering 
thia request; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) Yes, Sir. 

(b) to (d) The Int.r-State Council endorsed a 139 
point Action Plan including setting up of the National 
Centre for Good Govemance (NCGG). It was envisaged 
that NCGG would be the national repository of good 
governance practic.s. The 139 point Action plan broadly 
comprise three cat.gories, viz; (i) Governm.nt to 
Gov.mment cov.ring judicial civil aervice8, administrative 
and legislative reforms (II) Gov.rnment to Business 
covering economic, fiscal and labour reforms; and (iii) 
Gov.mment to Cltlz.n cov.ring citlz.n centric, rural 
decentralization and urban sector reforms. e-govemance 
in addition special Issues-border management. Scheduled 
Castes and Scheduled Tribes. How.ver, the matter Is 
not being pursued In view of the fact that an important 
aspects of gov.mance fall under the purview of the 
Second Administrative Reforms Commission. 

(e) Yes, Sir. 

(f) and (g) Does not arise. 

838. SHRI SANJAY DHOTRE: 
SHRI BAPU' HARI CHAURE: 
SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
SHRI SUGRIB SINGH: 

Will the Minister of TEXTILES be pleased to state: 

(a) wh.th.r the Gov.mm.nt Is cont.mplatlng to 
extend a package of rupees on. thousand crore to waive 
of the loan of handloom weavers of the country; 

(b) whether the Government also propose. to dec,.... the Inte... rat. on Ioana provided to th ... 
weavers; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a> to (c) A 
High Level Committee headed by the Managing Director, 
National Bank for Agriculture and Rural Development, 
Mumbai was constituted by the Ministry of Textil.s to 
evolve a financial package for the handoom weav ..... 
The Committee submitted It's recommendations on various 
aapecta, Including waiver of overdue Ioanalintereat and 
providing the loan 0 7% p. a. A proposal, In this regard 
has be.n submitted to Ministry of Finance for th.lr 
approval. 

Target under PnidhM M8ntrl Aozgar YotaM 

839. SHRI ABDUL RASHID SHAHEEN: Will the 
Mlnlst.r of AGRO AND RURAL INDUSTRIES be pleased 
to stat.: 

(a) whether the targets fixed under Pradhan Mantri 
Rozgar Yojana for Jammu and Kashmir are not being 
achieved due to leek of cooperation from the banks; 

(b) the State-wise targets fixed particularly for Jammu 
and Kaahmtr under the above said scheme and the 
achievement made during the last three y.ars; and 

(c) the number of such eligible applicants who have 
applied for loan but have not been given loans eo far 
under this scheme during the last three yesrs, State-
wise? 
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THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Banke alone are not 
responsible for Implementation of the Pradhan Mantri 
Rozgar Vojana for tuHy achieving the targets. Various 
other reuons for non-achievement of targets Include 
applicants not fulflHlng the pre-dlabureement requirements 
specified by banka, change ot proposed activity after 
recommendation by the Talk Force, difficulty in the 
appHcant obtaining necessary approval/clearances from the 

Stat./UT Government agenete. concerned, delay In 
allotment of shed, power connection, power supply by 
StateAJT agencies and family membe .. of the applicants 
being found defautters of bank loans, etc. 

(b) and (c) The State-wise targets, achievement, 
applications received by banks for loan, number of eligible 
cal. sanctioned and disbursed Including tor the State 
of Jammu and Kashmir is given In the enclosed statement. 

.. ,.",.nt 

St. No StaIlllr\JT I 2QQ3.04 ~ 2OQ5.08' 

rllVll No. 01....". No. Gf CIItI r. No. 01 IpIIbI:InI No. 01 CIItI rllVll No. 01 appIcIIi)ns No. 01 cases 
Plan RIcMI SnIDnId DiIIInId Plan RIcMI SnIaned DIIbIned PIIn AacIMd 5Mb1ed DiIbIned 
(No.) Bybril lit .... lit .... (No.) lit .... lit .... lit bRa (No.) IItblnka lit banks lit banks 

2 3 4 5 6 7 8 9 10 11 12 13 14 

NORTHERN REGION 

1. Haryn 4050 14912 8387 72n 51<10 14786 9178 7755 5303 16654 10541 m 

2. HimIchII PIIdeeh 3200 4177 3028 21182 3000 3975 'lJ77 28S3 3557 4082 3038 2926 

3. JImmu IIId KIInNr 1150 18110 792 858 2000 1732 747 638 1588 1190 590 311 

4. P\qIb 4100 13307 8406 7558 4800 13819 9178 8372 4083 13251 8941 7969 

5. RajIhl 8100 ~ 15654 12789 9100 29533 18429 12919 9328 28745 18895 13760 

6. ChIndigIrh 300 150 99 68 300 474 288 206 351 389 250 72 

7. DellI 4400 3542 1108 904 4500 2785 937 819 6179 2331 785 681 

NORlli EASTERN REGION 

8. Alum &800 13293 7501 5844 7500 15137 I. 8258 ~7 13581 7212 582S 

9. t.WIipIr 1200 812 595 520 1500 907 440 387 1418 606 394 357 

10. ..... 360 529 4S3 403 400 762 59B 588 361 918 807 562 

11. NIgIIand 300 581 68 53 400 1054 897 109 363 2291 2262 222S 

12. T. 10) 5100 2494 2043 1000 3149 2126 1747 1193 3880 2339 2032 

13. AnndIaI PIIdeah 200 740 685 888 200 527 443 440 173 988 _ 441 423 

14. MizDIIIII 200 801 788 775 200 269 144 142 188 818 485 472 , 

15. SIckim 100 89 31 30 100 75 37 32 86 70 31 31 
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2 3 4 6 8 7 8 9 10 11 12 13 14 

EASTERN REGION 

16. BIIar 14400 17247 11370 9180 18000 11034. 118S4 10388 16003 me 14048 12075 

17. JIIlIdwId 5360 _ sa 4774 8500 8856 5482 4804 8978 9085 5451 4570 

18. Oriaaa eeoo 19578 11852 8779 7100 28000 18132 11339 8923 26409 18179 12845 

19. Wtat 8engII 20000 8757 3582 _ 24000. 9073 4PJJ1 me 24574 9282 5112 4814 

20. AndImIn n NioobIr 100 2i7 188 182 150 306 150 142 123 317 188 150 

CENTRAl. REGION 

21. Mlcllya PnIdeIh 11760 48774 28031 19748 14000 60165 27538 20842 13607 &0785 21757 ZlJ775 

22. ChhattiagaItI 4800 792e 3919 3276 8000 8198 4322 3276 5428 7312 4383 34 I 9 

23. Uttar PnIdeIh 22960 74471 44842 4CM81 26000 72335 45887 42534 28248 88289 43399 37238 

24. UIInIc:hIJ f800 _ 5838 5381 2SOO 10463 7200 8637 2119 l1a 7748 7402 

WESTERN REGION 

~ ~ ~ ~ ~ ~ ~ 1~ _ _ a 1~ _ ~ 

26. MahaI'III*I 22IlOO 41278 21118 17230 28000 47186 2m6 21819 24614 44227 27987 2W6 

27. Daman IIId ~ 50 5 S 3 50 7 4 4 19 25 14 14 

28. Goa 400 ml 125 118 500 T7 53 45 488 78 52 43 

29. Dadla and Nagar Havel 50 0 0 0 50 27 23 22 'l7 53 30 24 

SOlJ1liERN REGION 

30. AncIn f'rIdIIII 

31. KIIIIIfIka 

32. KerIII 

33. TamiiIackJ 

34. I..akahadweep 

35. Pondicheny 

NOT SPECIFIED 

ALL INOlA 

Source: RBI data 
'Provlslonal 

18400 24703 23281 17729 21500 41717 25002 22542 'JJJ787 Gl7 27005 20808 

10800 24778 15317 11929 12000 30136 181106 131131 11048 33999 18902 15258 

18250 25100 17'9111 14024 17000 30714 22517 18653 18885 33721 2S732 21MO 

19350 23223 14538 12738 20000· 33538 10571 ,. 21515 :M3IiI 22117 ' .. 17 

50 31 17 17 50 17 12 4 48 8 5 5 

800 553 382 294 700 831 363 3211 722 743 386 335 

3286 1218 3m 1248 897 3412 1799 1397 

220000 436679 264012 219444 250000 491324 2IlOO3 2482M 250000 49C333 311a 251281 
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{English} 

PropOlllI for providing Laptops to 
School Children 

840. SHRI ASADUDDIN OWAISI: Will the Mlnlater of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government propose to make 
available a low cost laptop to school children as reported 
In the TImBs 01 Intlill dated September 23, 2006; 

(b) if 10, whether any conlultation has been held in 
thle regard; 

(c) If so, whether any group of experts and offlclale 
has been set up to Implement this project; 

(d) if so, the details of plan chalked out by the 
Govemment In this regard; and 

(e) the time by which the first low cost laptop is 
likely to reach In the schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATUI): (a) No Sir. 

(b) to (e) 00 not arise. 

Setting up of Modern Induetrl.. by KYle 

841. SHRI JOACHIM BAXLA: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether KhIIdi and Village Industries Commiaaion 
has decided to shift from conventional industries and 
encourage setting up of new industries to keep pace 
with the modemisation in the era of globalisatlon; 

(b) if 80, the details of the decision taken In this 
regard; and 

(c) the changes proposed by the Commiaaion In the 
e"lsting structure of village Industrlea in the light of the 
said decision? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) in addition to 
continuing assistance to the conventional industries in the 

khadi and village industriel sector, Khadi and Village 
Industries Commission (KYIC) has aleo Included aome 
modem Industries, namely; chemical based Industries, non-
conventional energy actiVities, a .. embllng/sarviclng of 
electronic items, bio-technology, etc., among the rural 
Industries aaslsted under the Government', Rural 
Employment Generation Programme (REGP) to keep pace 
with the modemlsation In the era of global_tlon. A lilt 
giving detaHl of the group-wise and product-wise Industrlee 
al.llted under the REGP Is given in the enelo.ed 
Statement. 

(c) KYIC hu not proposed any changel In the 
existing structure of village Industries. 

StIIt.",.nt 

De,.//s 01 CsI6gOty-wistllProducl-wiH Agro and Ruml 
1ndus1r1t18 usIsIw:I undtJr Ihs REGP 

1. Chemical Baaed Indu.try 

• Cottage matches 

• Candle 

• PVC Insulated wires and cables 

• PVC pipea 

• Cottage soap 

• Packing Items (plastic) 

2. Food • Agro Bued Induatry 

• Ghani oil 

• Indian sweets making 

• Milk products 

• Soft drinks 

• Power atta chakki 

• Masala Udyog 

• Cashew proce88ing unit 

• Fruit & vegetable proc888mg 

• Mini rice mift 
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• cattle feed 

• Cane Gur & khandaarl 

• Bakery products 

3. Fore.t BaHCI Indu.try 

• Ayurvedlc medicines 

• Honey or wax making 

• Photo frame making 

4. Handmade Paper • Fibre Induetry 

• Handmade paper & tharmacol 

• ExerciH book binding 

• Kama 

• Paper cups 

5. Mlnerel BaNd Induatry 

• Brick kiln 

• Cement blockslhollow blocks 

• lime stonellime shell and other lime products 

• Stone cutting 

• Paints 

• Polishing granite stone slabalgranlte crushing 

8. Ru,.1 Engln .. rlng • BI~ Technologr fnduetry 

• Blacksmithy 

• Engineering workshop 

• Fabrication work 

• Iron grill making 

• Manure and methane 

• Wlrenets 

• Carpentry 

• Carved wood & artistic fumlture 

• Wood wOfic; 

• Motor winding 

• S .... grille 

• Goldemlthy/Jewellery 

• Englneertng 1n8truments & flbricatlon wor1c8 

7. Service Induatry 

• Auto service centre 

• Dhabaa (Not Hrvlng liquor) 

• Repairs to dl .. el engl,.., pumpll8ts, etc. 

• Servicing of electriC wiring and electronic 
equipment 

• Sofa repairs 

• Sweet stall 

• TailOring and ,.adymade garmenta 

• Video & photo studio 

• Hosiery 

• Tyr. vulcanizing 

• Cycle repairing 

• T.V. Repairing 

• Hiring sound system 

• Screen printing In cotton textile fabrics 

• Herbal beauty partour 

• Tea stall 

• Offset printing & binding 

• CablelTV/network on computer centre 

Anganwectl wokera t,.lnIng centre. In Kamataka 

842. SHRI G. KARUNAKARA REDDY: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

<a) the number of Anganwadi workers training centres 
in Karnataka opened during last three years; 

(b) the number of training centnle out of the above 
ordered for cIo8ure In the State; 
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(c) If so, the reasons therefor; and 

(d) the details of the decilion taken for the future of 
the employees of the closed centres? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (8) As per the Information made 
available by the State Govemment of Karnataka, no new 
Anganwadl Training Centres (AWTCs) were opened In 
the State during the last 3 years. 

(b) The following AWTCs were functioning/closed 
during the lut 3 years: 

V •• r 

2003-04 

2004-05 

2005-06 

Functioning 

24 

23 

18 

Closed 

Nil 

5 

(c) One AWTC viz. Aroa/kere was closed in 2004-05 
for various reasons such as non-observance of normal 
guidelines for AWTCs/non-payment of honoarium to 
traineaslpoor Infrastructure etc. 

Kamatake State Council for Child Welfare (KSCCW), 
was running 10 AWTCs In the State out of which five 
were closed down during 2005-06 88 per the resolution 
passed by the Standing Committee and duly ratified by 
the Executive Committee of KSCCW itself on 30.3.2005. 
Accordingly, five AWTC. functioning at Anekal, 
Kanakapura, Mysore, Shimoga and Gulbarga were closed. 
However, AWTC functioning at Shlmoga which was c\osed 
from 1.4.2005 has been re-opened from 1.10.2006. 

(d) As per the guidelines issued in this regard, all 
the AWTCs are temporary in nature and are continued 
on a year·te-year basia depending upon the requirement 
of training of the Anganwadi Workera/Helpers in a State. 
The staff of AMC. Is recNlted by voluntary organizations 
running the AWTCs and Government of India only 
provides grant· in-aid for the purpoae as per pattem 
approved from time to time. Beyond that, the Govemment 
of India has no liability In respect of such staff. 

{Tl'llnsllltIonJ 

Vocational Education 

843. SHRI GIRIDHARI YADAV: Will the Miniater of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Instltut.. providing vocational 
.ducatlon in the country u on date, State-wi .. ; 

(b) If .0, the details thereof; and 

(c) the number of such Institutes proposed to be set 
up during the current financial year, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) A list showing the number of 
Vocational Schools sanctioned under the Scheme of 
Vocatlonallaatlon of Secondary Education at + 2 level 
since the Inception of the acheme during 1987-88 Is given 
In the enclosed Statement. 

(c) The selection of new schools for the introduction 
of vocational courses under the scheme depends upon 
the proposals received from the concerned Statt'tlUT 
Govemments. 

State",.nt 

Ststs-wis8 No. of Schools ssnctiontKl undsr the 
SCMms of Vocstions//ss/ion of Sl!ICOf1(t.ty EdUc./ion 

lit +2 Isvtll since 1987·88 

As on 01.04.2006 

S.No. Name of the No. of Vocational 
StatelUTa Schools sanctioned 

since 1987-88 

2 3 

1. Andhra Pradesh 1486 

2. Arunachal Pradesh 4 

3. Assam 510 

4. Bihar 752 

5. Chhatlsgarh 20 

6. Goa 106 

7. Gujarat 77 

8. Haryana 116 

9. Himachal Pradesh 82 

10. Jammu and Kashmir 37 

11. Jharkhand 
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2 3 

12. Kamataka 563 

13. Kerata 475 

14. Madhya Pradesh 1307 

15. Maharasntra 958 

16. Manipur 10 

17. Meghalaya 2 

18. Mizoram 106 

19. Nagaland 8 

20. Orissa 231 

21. Punjab 345 

22. Rajasthan 155 

23. Sikkim 40 

24. Tamil Nadu 800 

25. Tripura 17 

26. Uttar Pradesh 1010 

27. Uttaranchal 111 

28. West Bengal 39 

29. Andaman and Nicobar Islands 3 

30. Chandigarh 20 

31. Dadra and Nagar Haveli 2 

32. Daman and Diu 0 

33. Delhi 207 

34. Lakshadweep Nil 

35. Pondicherry 20 

Total 9819 

[Englishj 

Fundamental Right In Primary Education 

844. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there Is a demand from certain quart .... 
to bring legislation providing for punitive action against 
parents failing to send their children to school thereby 
denying them the fundamental right to primary education 
as reported in the Hindu, dated September 17, 2006; 

(b) if so, the readion of the Government in this 
regard; 

(c) the steps taken by the Government in this regard; 

(d) whether the Government propose to set up a 
mechanism to see that every parent send hi. child to 
school; and 

(e> if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) As per news-item that appeared in 
Th6 Hindu dated September 17, 2006, Supreme Court 
Judge Justice K. G. Balakri.hnan is reported to have 
mooted a legislation providing for punitive adion against 
parents failing to send their children to school, thereby 
denying them the fundamental right to primary education. 
However, the Government has not received any 
communication to this effect. Nevertheless, In pursuance 
of Article 21A of the Constitution, which makes education 
a Fundamental Right for children in the age group of 
6-14 years, a draft Model Right to Education Bill has 
been formulated and circulated as framework to the 
StateslUTs with a view to seek their comments thereon. 
Sedion 30 of the draft Model BiH contains prOvisions 
relating to the responsibility of every parent/guardian to 
enroll his child or ward, who has attained the age of 6 
years and above in a school, and to facilitate her 
completion of elementary education. 

[Tl7lnslslionj 

Export of Silk 

845. SHRI RAJNARAYAN BUDHOllA: Will the 
Minister of TEXTILES be pleased to atate: 

(a) the details of Silk exported from India during each 
of the last three years and current year, and 

(b) The foreign exchange earned thereby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
details of silk goods elCpOrted from India and ElCpOrt 
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Earnings during the last three years (2003-04, 2004-05 & 2005-06) and current year are as follows: 

(Value: in crore As. & Mn.US $) 

Item of Exports 2003-2004 2004-05 2005-06 2006-07A 

As. USS 

Natural Silk 
Yarn, Fabrics 1954.11 425.2 
& Made-ups 

Readyrnade 699.52 152.2 
Garments 

Silk Carpets 120.22 26.2 

Silk Waste 5.34 1.2 

Total 2779.19 604.7 

/English} 

Incentive under Icheme for 
Integrated Textile Park 

Rs. 

2008.33 

746.29 

123.65 

1.29 

2879.56 

846. SHRI K.S. RAO: Will the Minister of TEXTILES 
be pleased to state: 

(a) the infrastructure facilities and fiscal incentives 
provided to Integrated textile parks at different locations 
and costs thereof; 

(b) the extent of increase in production, employment 
generation and textile exports of these parks; 

(c) the volume of domestic and foreign investment in 
the parks; 

(d) whether the Government proposes to provide 
budgetary support to inveators by tax benefits and other 
exemptions for locating their units In theM parks and the 
costs involved; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHAI E.V.K.S. ELANGOVAN): (a) Under the 
Scheme for Integrated Textile Parks (SITP), Government 
assistance is provided to Infrastructure facilities, insr Illia 
including, compound wall. roads. drainage, water supply, 
electricity supply including captive power plant. effluent 

April to July !Provlslonal) 
USS Rs. USS Rs. USS 

447.0 2228.88 503.5 643.39 140.7 

166.1 842.06 190.2 373.59 81.7 

27.5 103.36 23.4 23.02 5.0 

0.3 19.90 4.5 6.56 1.4 

640.9 3194.20 721.5 1046.56 228.9 

troatment, testing laboratory, design center, training center, 
trade center/display center, warehousing facility/raw 
material depot, creche, canteen, workers hostel, labour 
rest and recreation facilities, factory buildings for 
production purposes etc. So far 26 projects have been 
sanctioned under the SITP with an estimated project cost 
of Rs. 2411.20 crore, out of which Government of India 
support would be Rs. 862.55 crore. State-wise sanction 
of project i&-Andhra Pradesh (4), GUjarat (6). Karnataka 
(1), Maharashtra (6), Rajasthan (2), Tamil Nadu (5), Uttar 
Pradesh (1) and West Bengal (1). 

(b) The estimated annual production in the 26 
sanctioned parks is Rs 19,200 crore (approx.) and 
estimated employment generation is 5.29 lakh (1.93 lakh 
direct & 3.36 indirect). The textile units in these parks 
will cater to both domestic as well as international 
markets. 

(c) The estimated investment in the 26 sanctioned 
parks is Rs. 13,445 crore (approx.), out of which 
Rs. 4800 crore (approx.) would be foreign investment. 

(d) and (e) At present, no such proposal Is under 
consideration. 

Inc ..... 1ng Sheltera for ,Children 

847. SHRIMATI JAYABEN B. THAKKAR: WHI the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 
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(a) whether the Govemment has asked the State 
Govemments to create additional capacity to provide 
shelters to those children who would be thrown out of 
work, after the new rule of not to employ children under 
the age of 14 as domestic help; and 

(b) if so, the reaction of the State Govemments in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY) (a) Govemment has asked the 
State GovemmentslUT Administrations to make efforts to 
accommodate and rehabilitate children displaced or 
affected by the notification regarding prohibition on 
employing children under the age of 14 years as domestic 
help. 

(b) The above measures would be part of the overall 
strategy for rehabilitating these children. 

/Tmnslslion} 

Rebate on Wooc:Ienilron-ma. Handicraft. 

848. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of TEXTILES be pleased to state: 

(a) the measures taken to promote wooden and iron 
made handicrafts; 

(b) whether Rajasthan has demanded a special 
package for this purpose; 

(c) if so, the action taken by the government thereon; 

(d) the rebate provided on wooden and iron made 
handicrafts; 

(e) whether State of Rajasthan is adversely affected 
due to less rebate being given in this regard; and 

(f) If so, the details and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
measure taken to promote handicrafts in the country 
including WOOden and iron made handicrafts include 
implementation of Baba Saheb Ambedkar Hastshilp Vikas 
Yojana (AHVY) for integrated development of selected 
crafts clusters; design & technology upgradation; marketing 
& support services; export promotion, training and 

extension; workahed; research and development; Special 
Handicrafts Training Project (SHTP) etc. 

(b) No specific demand for a speCial package to 
promote wooden and iron made handicrafts in Rajasthan 
has been received. 

(c) Does not arise. 

(d) For export of furniture made of wood, Bamboo 
and Cane handicrafts, duty drawback is @ of 1. JOk of 
FOB value. For Iron handicrafts it is 0 13% subject to 
a maximum of Rs. 15.00 per kg. 

Income tax exemption is allowed to wooden 
handicrafts exporters under section '10BA' of Income Tax 
Act vide Taxation Laws (Amendment) Ordinance, 2003 
(No.2 of 2003) w.e.f. April, 2004 till 2010. 

(e) Export Promotion Council for Handicrafts (EPCH) 
has reported that no such instance has been brought 
into their knowledge. 

(f) Does not arise. 

/English} 

MSMED Act, 2006 

849. SHRI PRABHUNATH SINGH: Will the Minister 
of SMALL SCALE INDUSTRIES be pleased to state: 

(a) the salient features of Micro, Small & Medium 
Enterprises Development (MSMED) Act. 2006 which 
became operational from October 2, 2006; 

(b) the difference between manufacturing and serivce 
enterprises; 

(c) the detalls of Items reserved for micro, small and 
medium enterprises; 

(d) whether it is mandatory for the Govemment to 
purchase these reserved Items from these smaH and micro 
enterprises; 

(e) if 80, the details thereof; 

(f) whether any purchase/price preference ia aleo 
given to these small and micro enterprises; 

(g) if so, the detaits thereof; 
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(h) whether any financial assistance is provided. to 
unemployed graduate girls to set up micro/small 
enterprises; and 

(i) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) The Micro, Small and 
Medium Enterprises Development (MSMED) Act, 2006 
seeks to facilitate promotion and development and 
enhancing competitiveness of these enterprises. It provides 
the first-ever legal framewol1< for recognition of the concept 
of "enterprise" (comprising both manufacturing and 
services) and integrating the three tiers of these 
enterprises, namely, micro, small and medium. Apart from 
clear and more progressive classification of each category 
of enterprises, particularly small, the Act provides for a 
statutory consultative mechanism at the national level with 
wide representation of all sections of stakeholders, 
particularly the three classes of enterprises; and with a 
wide range of advisory functions. Establishment of specific 
Funds for the promotion, development and enhancing 
competitiveness of these enterprises, notification of 
schemes /programmes for this purpose, progressive credit 
policies and practices, preference in Government 
procurements to products and services of the micro and 
small enterprises, more effective mechanisms, for 
mitigating the problems of delayed payments to micro 
and small enterprises and simplification of the process of 
closure of business by all three categories of enterprises 
are some of the other features of this legislation. 

(b) The difference between manufacturing and service 
enterprises lies in their objective of operation, in that the 
manufacturing enterprises are engaged in the pr~duction 
of goods pertaining to any industry specified in the first 
schedule to the Industries (Development and Regulation) 
Act, 1951 whereas the service enterprises are engaged 
in providing or rendering the services. 

(c) to (g) Under the provisions of Section 29 ( B ) 
of the Industries (Development and Regulation) Act, 1951, 
certain products are reserved for exclusive manufacture 
by micro and small enterprises [equated by explanation 
2 of Section 7 of the MSMED Act, 2006 with small scale 
industries (SSI) ) . It is not mandatory for the Govemment 
to purchase these items from the micro and small 
enterpriSes. However, for providing purchase and price 
preference to the products of small scale Industries, the 
Govemment is following a policy (non-statutory) which 

prescribes certain Items as reserved for exclusive 
purchase from micro and small enterprises by the 
Ministries/Oepartments and CPSUs of the Government of 
India. Many State Governments, on their part, have also 
been enforcing certain purchase and price preference 
policies for assisting micro and small enterprises located 
in their states. Because of the non-statutory nature of 
these purchase/price preference poliCies followed by the 
Government of India and the State Governments and 
keeping in mind the reports about violations owing to 
their non-statutory nature, the MSMED Act, 2006 enables 
the Government of India and the State Governments to 
notify, from time to time, preference policies in respect of 
procurement of goods and services, produced are provided 
by micro and small enterprises by their Ministries or 
Departments. as the case may be, or aided institutions 
or public sector enterprises. 

(h) and (i) The Ministry of Small Scale Industries 
and the Ministry of Agro and Rural Industries do not 
operate any scheme for specifically targeting unemployed 
graduate girls to enable them to set up micro/smail 
enterprises, though they do encourage entrepreneurship 
among women in general. 

Advanced Pa •• enger Information system 

850. SHRI KULDEEP BISHNOI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether some foreign airlines have raised 
objections on implementation of Advanced Passenger 
Information System (APIS); 

(b) If so, details thereof; and 

(c) the action/steps taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (~) 

and (b) Yes Sir. With regard to the Implementation of 
Advance Passenger Information System (APIS), some 
airline operators have demanded that: 

(i) Pilot of the aircraft should not be made liable 
for non-compliance to APIS; 

(ii) Punishment of imprisonrhent should not be 
imposed for non-compHance to APIS; and 

(iii) Certain data elements should not be sought. 
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(c) These demands have been noted by the 
Govemment for appropriate reeolution. 

Reduction of MCA and Englneertng .. ata 

851. SHRI G.M. SIDDESWARA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether AICTE has reduced 80me MCA seats 
arid Engineering seats in Kamataka; 

(b) if so, the reasons therefor; 

(c) the academic year from which the recJuction would 
be operational; and 

Programmes 

MCA 

Engineering 

Market under HDMC 

Approved Intake in 
2oo5-oe 

3215 

48575 

852. SHRI K.C. PALLANI SHAMY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the NDMC proposes to make a faealift 
to all the important markets under Its jurisdiction; 

(b) if so, the details thereof; and 

(d) the extent by which It wtH affect the students? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT(SHRIMATI D. 
PURANDESWARI): (a) to (d) Aa per policy of AICTE, 
infrastructure and faculty are two important factors for 
quality education. Due to shortfall in faculty and buift up 
area, 98 seats in 6 MCA Institutions and 8825 seats in 
24 Engineering Institutions were reduced in Kamataka. 
However. 83 seats In 5 MeA Institutions and 8585 &em 
in 22 Engineering Institutions which fulfilled the deficiencies 
were restored, Therefore, the effective decrease was only 
15 seats in MCA and 240 seats in Engineering in 
Kamataka, which would be operational from 2006-07. 
However, there has been net increase in total intake due 
to establishment of new Institutions/increase In existing 
in-take/approval of additional courses as detailed below. 

Approved intake 
in 2006-07 

(as on 20.10.2006) 

3677 

56542 

Net increase 

462 

7967 

(c) the time by which the renovation plan would be 
taken up and the expected time of completion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
New Delhi Municipal Council has informed that there Is 
a proposal to facelift three markets, namely, Gole Market, 
Main Janpath Market and Connaught Place. 

(c) The probable time of commencement and 
completion of renovation of the markets is as follows: 

S.No. Name of the market Probable time of Probable time of 
commencement completion 

1. Gole Market January, 2007 54 weeka from the date of 

2. Main Janpath Market 15.12.2006 

3. Connaught Place March, 2007 

Militant outfit. operating In HE 

853. SHRI M.K. SUBBA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

commencement 

30.06.2007 

October, 2009 

(a) whether any mititant outfits from Myanmar and 
Bangladesh have been operating in the North Eastern 
States; 
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(b) if so, the details thereof, State-wise; 

(c) the details of area of their operations; and 

(d) the steps taken by the Govemment to prevent 
their operations and demolish their camps, indicating the 
location of such camps? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No militant 
outfits from Myanmar and Bangladesh are operating the 
Indian territory. 

(b) to (d) In view of (a) above, does not arise. 

Opening of NV. 

854. SHRI SUBRATA BOSE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Navodaya Vidyalayas opened in 
the country during the last three years, district-wise, 
location-wise; 

(b) whether Govemment propose to open more 
Navodaya Vidyalayas in the country; 

(c) if so, the details thereof, State-wise, location-wise; 
and 

(d) the effective measures being taken by Govemment 
to provide the same facilities in Govemment schools, as 
being given in Central schools of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) The list of Jawahar Navodaya Vidyalayas 
(JNVs) opened during the last three years is given in the 
enclosed statement. 

(b) to (c) Yes, Sir. The present scheme envisages 
opening of one Navodaya Vidyalaya in each district in 
the country. The actual location in each district and the 
timing depend on the respective States making available 
required land. 

(d) The Ministry of Human Resource Development is 
committed to provide adequate facilities in schools under 
it. For schools under States, it is for the States to provide 
the facilities. 

St.tement 

Dis/tiet-wise, Iocstion-wise JNVs opened duting Issl three yesrs. 

Jswsh8l' Nsvodsys Wdys/~yss (JNVs) Opsned 

2003-04 2004-05 2005-06 

SI No. District Location SI.No. District Location SI.No. District Location 

2 3 4 5 6 7 8 9 

1. Bageshwar Bahuli 1. Bastar Pardlanpal 1. AI1aw Hawai, 

2. LakhiSarai Barhaiya 2. East Khasi Hills MawplUng 2. Saksa AdaIban 

3. Dindon Ohamangaon 3. East Midnapur Kapaseria 3. Bangaigaon Kashidoba 

4. Burdwan Durgapur Township 4. Guna Bajrang Garh 4. Bankura KaIapaIhar 

5. Upper Siang Geku 5. Hoghly 0iIi Bhagnal 5. Bargarh GeoIgegarh 

6. Pithoragarh GIC Campus 6. ShahdoI Mall 6. Bhadrak Sanaluuahnapur 

7. Malkangiri Guruguda 7. WI)'IIId KaIpeIte 7. BiIbIun GopaIpur 

8. Nada KIIyani 8. ~ BasU 

9. Ambala KaIAam 9. ChImhaI ThiaWlan-RIm 
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2 3 4 5 6 7 8 9 

10. DhamIari KIIUCI1 10. Coochbehar KIIibIri 

11. Budwani a,.r 11. DeogaJh SIIIIIIUIda 

12. Eaat Siang PIliP! 12. 0iIIIpcr NihoIcIII 

13. Panchmahal Vejalpur 13. EIIt 8Ikkim RIigaon 
Upper NInktI8bong 

14. FIIUhbId Bangaon 

15. GhIziabId Amirpur BadIyaI 

16. HImipur lltayal 

17. Hojai, NOI1h SontIa 
CadIIr HIs 

18. HowIah Chand~ 

19. .IIgIIIIn;Ipur SIlo 

20. Jaipur PIIharpIdI 

21. JaIpIigurt Purba ChIkchaka 

22. .IIaI1U DhoddInd 

23. Kanker Karp. 

24. KawII'CI1a 0riyIIkIIa 

25. Kiphire TlMIeze 

26. Koria f(enapR 

27. I<InJg KIulgbiI VIIage CWo 
28. NIgnon AlII GIon 

29. Paac:him MicNpur MoradIngI 

30. PIII'i GIIhwIII Khainuand 

31. SaN ChIIIIIa 

32. Simdega MoUZI KoIebira 

33. Upper DinIjpIJ' V*t Anini, 

34. UIIIr 0iIIiKIr ~ 
35. Wilt KMIeng KheIog 

38. ZImeboto ZIjftIIi 
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Centrea for Excellence 

855. SHRI E.G. SUGAVANAM: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has any proposal to set 
up centres of excellence in textile sector in the country; 

(b) If so, the details thereof, State-wise; 

(c) the time by which these centres are likely to be 
set up; and 

(d) the amount that would be incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) The 
Sub Group on Technical Textiles for the Eleventh Five 
Year Plan (2007·12) under the Working Group on Textile 
and Jute Industry constituted by the Government of India 
has recommended setting up of six Centres of Excellence 
In different parts, of the country at a proposed Plan Outlay 
of As. 90.00 crores during the Eleventh Five Year Plan. 

[Trans/Illion] 

Agro • Rural Induatrles In A.P. 

856. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) the number of agro and rural industrial units set 
up in Andhra Pradesh during the last three years, year· 
wise; 

(b) the details of items being produced by these 
industrial units; and 

(c) the amount allocated during last three years to 
set up such industrial units and the names of the schemes 
under which such allocations were made? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) The year-wise details of 
village industry (VI) units set up in Andhra Pradesh during 
the last three years under the Rural Employment 
Generation Programme(REGP) being implemented by the 
Govemment through the Khadl and Village Industries 
Commission (KVIC), are given below: 

Yellr 

2003-04 

2004-05 

2005-06 

Number of units set up 

1079 

1988 

2278 

(b) Pickles, confectionery items, honey, processed 
food items, articles of cane and bamboo, products of 
handmade paper, bricks, tiles. leather articles. audio and 
video systems. bio-manure, steel fumiture are some of 
the major items produced in Andhra Pradesh by the 
industries assisted under the REGP, the group-wise 
categorization of which. is given below: 

SI. No. Group-wise categorisation of industry 

1. Polymer and chemical based industry. 

2. Food and agro based industry. 

3. Forest based industry. 

4. Handmade paper and fibre industry. 

5. Mineral based industry. 

6. Rural engineerig and bi-technology industry. 

7. Service Industry. 

(c) The details of assistance provided by KVIC under 
the village industry grant. from which the funds for 
implementing REGP are utilised. In respect of Andhra 
Pradesh during the last three year are given below: 

Year (Rs. lakh) 

2003-04 1675.40 

2004-05 3394.19 

2005-06 3627.58 

[English} 

Dluster Management 

857. SHRI S.K. KHARVENTHAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Union Government has convened a 
meeting of Relief Commissioners and Secretaries of 
Disaster Management Departments of various States and 
Union Territories in the recent past; 
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(b) if so, the details of issues discussed during the 
said meeting; and 

(c) the steps taken by the Government to render 
emergency support in the event of natural calamities, if 
any, in various parts of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) 
Ministry of Home Affairs convened a Conference of Relief 
Commissioners/Secretaries of Department of Disaster 
Management of States and Union Territories on 5th June, 
2006. 

In the Conference, the status of preparedness of the 
States/UTs and the Central Ministries/Departments 
rendering Emergency Support Functions for the South· 
West Monsoon, 2006 was discussed among other related 
issues. The discussions were focused on the 
preparedness and procedures for rendering assistance by 
the Armed Forces and Central Police Forces to the 
affected States to ensure effective and coordinated 
response in emergency situations. Similarly the role and 
scope of Ministries of Health & Family Welfare, 
Communications, Road Transport & Highways, Railways 
and National Highway Authority of India and Border Roads 
Organization in prevention of outbreak of epidemics, 
restoration of Rail, Road and Communication networks in 
the event of a disaster on priority were also discussed. 

In addition to providing logistic support, the Union 
Government provided the requisite financial assistance to 
the affected States to enable them to undertake rescue 
and relief operations in the wake of natural disasters. An 
amount of Rs. 2498.95 erore as Central share of Calamity 
Relief Fund (CRF) and a further amount of Rs. 1962.06 
crore from the National Calamity Contingency Fund 

(NCCF) were released to the affected States during the 
year 2006-07. 

Export Promotion 

858. SHRI CHANDRAKANT KHAIRE: 
SHRI PRALHAD JOSHI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Government have recently urged State 
Governments to be spectra net on export promotion; 

(b) If so, whether the share of State Governments 
hu been declining on export front; 

(c) if so, the details of steps Government have taken! 
propose to take to boost the exports; and 

(d) the details of the fund sanctioned to the State 
Governments for the development of Infrastructure uncler 
ASIDE scheme? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) It is 
the endeavour of the Central Government to sensitize 
State Governments to promote exports. Consequently the 
exports from most of the States have registered positive 
growth. 

(c) Some of the .. verel steps taken to boost exports 
include setting up of Special Economic ZoneslExport 
Oriented Unltsl Agrl Export Zones, financial assistance to 
States for development of export oriented infrastructure, 
financial assistance for organization of/participation in trade 
fairs, buyer-seller meets, and market surveys. 

(d) A statement is enclosed. 

(Rs. in lacs) 

S1.No. State AnIOIIIIAmoInAmolnAmollllAmollllAmolnAnlOllllAmMIAmMI 

2 

2 

AncIlra Pradesh 

Andaman and Nicobar 
Islands 

AIocated Released Allocated Released AIocaIed Relealed AIocaIed IWeased AIocaIed 
2002..()3 2OQ2..()3 ~ ~ 2004-05 2004.()5 2Q05.06 2005.()6 2006-07 

3 4 5 8 7 8 9 10 11 12 13 

1,200.00 1,200.00 1,300.00 1,300.00 1,385.00 1385.00 1,545.00 1,545.00 1700.00 850.00 8,280.00 

200.00 200.00 200.00 100.00 200.00 o 200.00 0.00 220.00 300.00 
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2 345 

3. BIhar 300.00 300.00 650.00 

4. Chandigarh 100.00 100.00 200.00 

NOVEMBER 28, 2006 

8 7 8 9 10 11 

0.00 200.00 0.00 200.00 0.00 220.00 

0.00 200.00 0.00 320.00 320.00 350.00 

12 13 

300.00 

420.00 

5. ChhaIIisgarh 400.00 400.00 400.00 400.00 500.00 500.00 500.00 500.00 

0.00 

0;00 

265.00 

609.00 

550.00 

220.00 

220.00 

290.00 

670.00 

275.00 2,075.00 

6. DadrI and Nagar Havel 150.00 150.00 300.00 0.00 200.00 0.00 200.00 

7. Daman ad Diu 150.00 150.00 300.00 0.00 200.00 0.00 200.00 

B. Delhi 100.00 100.00 200.00 0.00 265.00 0.00 265.00 

9. Goa 600.00 600.00 600.00 600.00 373.00 373.00 609.00 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

lB. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

Gl4arBI 

Haryana 

Himacbal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

MaharaahIra 

Orissa 

Pondicherry 

PIIljab 

RajasIhan 

TamiiNadu 

Uttar Pradesh 

lJItaranc:hal 

west Bengal 

1,400.00 1.400.00 1,500.00 1,500.00 3,578.00 3,578.00 4,338.00 4,338.00 

600.00 600.00 600.00 600.00 849.00 849.00 1,405.00 1,405.00 

700.00 700.00 750.00 750.00 500.00 500.00 553.00 553.00 

600.00 600.00 600.00 600.00 500.00 500.00 525.00 525.00 

400.00 400.00 400.00 400.00 SOC.OO 0.00 500.00 0.00 

I,BOO.oo 1,BOO.00 1,900.00 1,900.00 2,414.00 2414.00 3,399.00 3,399.00 

1,100.00 1,100.00 1,200.00 1,200.00 930.00 930.00 1,069.00 1,069.00 

200.00 200.00 200.00 200.00 200.00 o 200 0.00 

2,000.00 2,000.00 1,100.00 1,100,00 1,435.00 1,435.00 1,435.00 1,435.00 

1,800.00 1,600.00 3,400.00 3,400.00 5,709.00 5709.00 6,552.00 6,552.00 

450.00 450.00 1000.00 1,000.00 606.00 805.00 693 893.00 

300.00 300.00 300.00 150.00 200.00 0.00 200 0 

900.00 900.00 1000.00 1,000.00 968.00 968.00 1,217.00 1,217.00 

1,200.00 1,200.00 1,300.00 1,300.00 1,320.00 1,320.00 1,320.00 1,320.00 

2,BOO.00 2,800.00 3,000.00 3,000.00 3,919,00 3,919.00 3,919.00 3,919.00 

2,000.00 2,000.00 2,100.00 2,100.00 1,259.00 1259.00 2,100.00 2,100.00 

400.00 400.00 400.00 200.00 500.00 500.00 527.00 527.00 

1,000.00 1,000.00 1,100.00 1,100.00 1,491.00 1491.00 2,009.00 2,009.00 

150.00 

150.00 

145.00 510.00 

2,162.00 

4770.00 2,385.00 13,201.00 

1545.00 3,454.00 

600.00 300.00 2,803.00 

580.00 2,225.00 

550.00 275.00 1,075.00 

3740.00 1,870.00 11,383.00 

1175.00 587.50 4,886.50 

220.00 400.00 

1580.00 790.00 6,760.00 

7210.00 17,261.00 

765.00 382.50 3,130.50 

220.00 450.00 

1340.00 4,085.00 

1453.00 5,140.00 

4312.00 2, 158.00 15,794.00 

2310.00 7,459.00 

580.00 1,627.00 

2210.00 1,105.00 6,705.00 

Total 22,650.00 22,650.00 26,000.00 23,900.00 30,400.00 28,235.00 38,000.00 34,300.00 39800.00 11121.00 120,206.00 

1. 

2. 

Anlnachal Pradesh 

Assam 

100.00 100.00 . 125.00 125.00 251.00 0.00 251.00 251.00 276.00 

400.00 400.00 500.00 500.00 1149.00 1149.00 1.257.00 1,257.00 1383.00 

476.00 

3,306.00 

104 
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2 3 4 5 6 

3. Manipur 200.00 200.00 250.00 0.00 

4. Mizoram 100.00 100.00 250.00 0.00 

5. MeghaIya 200.00 200.00 250.00 250.00 

6. Nagatand 100.00 100.00 125.00 50.00 

7. Sikkim 50.00 50.00 125.00 0 

8. Tripura 300.00 300.00 375.00 375.00 

Total 1450.00 1450.00 2000.00 1300.00 

Grand Total 24,100.00 24,100.00 28,000.00 25.200.00 

Freedom fighters of J&K 

859. CHAUDHARY LAL SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has received any list of 
Freedom Fighters from Jammu & Kashmir who had 
participated in Goa Liberation Movement phase-II (1954-
55) from the J&K Govemment for granting of Swatantrata 
Sainik Samman Pension: and 

(b) if so, the status of such list and time by which 
the Government extend this benefit to these persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODL YA GAVIT): 
(a) Papers for considering claims of 10 persons from 
Jammu & Kashmir for grant of Central Samman pension 
for participation in Goa Liberation Movement phase-II 
(1954-55). were handed over during the meeting with 
Floor and Deputy Floor Leaders held on 24.8.2006. 

(b) Out of the 10 persons, claims of 08 persons 
were received directly from the claimants in 2003. These 
claims were duly examined in terms of the eligibility criteria 
and evidentiary requirements of the Swatantrata Sainik 
Samman Pension Scheme, 1980 and the Govemment 
policy apropos the Goa Liberation Movement phase-II 
(1954-55) cases. All the 08 claims were rejected. as they 
did not fulfill the eligibility criteria and the evidentiary 
requirements of the Scheme. 

7 8 9 10 11 12 13 

200.00 200.00 206.00 206.00 227.00 113.50 719.50 

200.00 200.00 324.00 324.00 356.00 178.00 802.00 

572.00 572.00 834.00 834.00 917.00 458.50 2,314.50 

200.00 200.00 200.00 200.00 220.00 550.00 

200 0.00 200.00 200.00 220.00 250.00 

828.00 828.00 728.00 728.00 801.00 2,231.00 

3600.00 3149.00 4000 4,000.00 4400.00 750.00 10,649.00 

34,000.00 31,384.00 40,000.00 38,300.00 44000.00 11871.00 130,855.00 

Industrial Policy 

860. DR ARUN KUMAR SARMA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment have extended similar 
incentives granted under the North East Industrial Polley 
to UHaranchal, Himachal Pradesh and Jammu and 
Kashmir; 

(b) if so, the details thereof; 

(c) whether the Government have received any 
specific proposal from the Federation of Industries and 
Commerce of North Eastern Region (FINER). North 
Eastern State Governments including the North East 
Industry Ministers Forum in this regard; 

(d) if so, the details thereof; 

(e) whetht?f the Government have finalised the 
proposal for modification of the North East Industrial Policy 
as assured; and 

(f) if so, by which it is likely to be materialised? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRt ASHWANt 
KUMAR): (a) and (b) Yes, Sir. The incentives include 
income tax exemption, excise duty eKemption, capital 
Investment aubtaidy, interest subsidy on wooong capital 
loan and insurance premium on capital investment 

(c) Yes, Sir. 
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(d) The proposals pertain to review of the North East 
Industrial Policy, 1997. 

(e) No, Sir. 

(f) Does not arise. 

[Trans/a/ion! 

Standard Qualification for Teachers 

861. SHRI ILYAS AZMI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Govemment have determined the 
standard qualifications for the teachers taking B.Ed, 
classes and published them in the extraordinary Gazette; 

(b) If so, whether some State Govemments partlcular1y 
Uttar Pradesh have not accepted those qualifications; 

(c) if so, the reasons for the same; and 

(d) the response of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMi): (a) Norms and standards for the teachers taking 
B. Ed. classes have been notified by the National Council 
for Teacher Education (NCTE) on 21st July, 2006. 

(b) The norms and standards prescribed by NCTE 
are applicable all over India (except J & K) like the NCTE 
Act, 1993. There is no information regarding non-
acceptance of the norms by any State Government 
including U.P. 

(c) and (d) Question does not arise in view of 
(b) above. 

Advice of US Representatives on Bomb Blasts 

862. SHRI RAMJI LAL SUMAN: 
DR. CHINTA MOHAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment had sought advice of 
the American representatives with regard ·to the findings 
of inquiry related to the local train bomb blasts in Mumbai 
on 11 July, 2006; 

(b) if so, the details of facts discussed at the time of 
seeking advice; 

(c) whether Pakistan has been apprised of the details 

of the discussion; 

(d) if so, the date when this information has been 
given to Pakistan; and 

(e) the reaction of Pakistan thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) and (b) The issues of cross-border terrorism and the 
recent Mumbal blasts have been discussed between the 
officials of the two countries within the framework of the 
indian legal system. 

(c) No such information was shared with Pakistan. 

(d) and (e) Do not arise. 

Modernisation of Border Check Poata 

863. SHRI BASU DEB ACHARIA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the govemment proposes to modemise 
various border check posts; 

(b) if so, the details thereof alongwlth the funds 
proposed to be spent thereon, border-wise; and 

(c) the details of action taken/proposed to be taken 
by the Govemment so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) It 
has been decided to set up 13 State-of-the-Art Integrated 
Check Posts (ICPs) at India-Nepal, India-Pakistan, India-
Bangladesh and India-Myanmar borders at an estimated 
cost of Rs. 734.00 crore. The details are given in the 
enclosed statement. 

(c) Necessary follow up action has been initiated for 
completion of these Integrated Check Posts with a time 
frame of one and a haH to three years. 
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8m,,,,,,,,, 
lOCll/ion .nd ..tIrMf«I cost 01 Integraf«l Chsck Posts (lCPS) 

SI.No. Location State 

Priority ... 

1. Petrapole West Bengal 

2. Moreh Manipur 

3. Raxaul Bihar 

4. Wagah Punjab 

Total Priority-I 

Prlorlty-ll 

5. Hill West Bengal 

6. Chandrabangha West Bengal 

7. Sutarkhandi Assam 

8. Dawki Meghalaya 

9. Akhaura Tripura 

10. Kawarpuchiah Mizoram 

11. Jogbani Bihar 

12. Sunauli Uttar Pradesh 

13. RupaldlhalNepalganj road Uttar Pradesh 

Total Priority-II 

Total Priority-I and Priority-II 

/EngIish} 

Facillt... of dlaabled by CBSE 

864. SHRI M. SHIVANNA: Will the Mtnister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Central Board of Secondary Education 
(CSSE) had decided to give more time to physically 
challenged students taking the Board Exams i.e. Xth and 
Xlith examinations from this Session; 

Border Estimated Cost 
(in Rs crore) 

India-Bangladesh 87 

India-Myanmar 70 

India-Nepal 100 

India-Pakistan 85 

342 

India-Bangladesh 78 

India-Bangladesh 64 

India-Bangladesh 16 

India-Bangladesh 50 

India-Bangladesh 60 

India-Bangladesh 27 

India-Nepal 34 

India-Nepal 34 

India-Nepal 29 

392 

734 

(b) if so, the details in this regard; and 

(c) the other steps taken by the CBSE to help the 
blind and physically challenged persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) As per information fumlshed by the 
Central Board of Secondary Education (CBSE), the Board 
has been allowing an additional one hour time for each 
paper to the physically challenged students in both claaa 
X and XII examinations. 
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(c) The CBSE has provided the following additional 
facilities for the visually impaired and physically 
hand~pped ~udenw: 

(I) Facility of a writer in the examination, if 
reque~ed for. 

(il) For the secondary examination, spastic 
candidates and candidates with visual and 
hearing impairment have the option of studying 
one compulsory language as against two. 
Options are also provided In lieu of Mathematics. 
Besides one language, any four of the following 
subjects may be offered to such candidates: 

"Mathematics, Science & Technology, Social 
Science, another language, Music, Painting, 
Home Science and Introductory Information 
Technology". 

(iii) Alternative questions in lieu of questions having 
visual input are being provided In Mathematics, 
Science & Technology, Social Science and 
English Communicative for class X. 

(iv) Alternative questions in lieu of questions having 
visual input are being provided in History, 
Geography and Economics for class XII. 

(v) Separate question papers in enlarged print for 
the visually impaired candidates are provided in 
Mathematics and Science & Technology at class 
X level. 

(vi) Centre Superintendents are required to make 
seating arrangements for the conduct of 
examination on the ground floor, as far as 
possible. 

(vii) Answer books of such candidates are evaluated 
separately. 

(viii) Special examination centres are created to 
facilitate the disabled children. 

Undertrlals In Jalla 

865. SHRI UDAY SINGH: 
SHRI ADHIR CHOWOHUAY: 
SHRI A.V. BElLARMIN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Supreme Court has asked the 
Government to intimate the number of prisoners 
languishing in various Jails without any trial; 

(b) If so, whether the Government proposes to enforce 
laws on such agencies which are deliberately ignoring 
judicial system; 

(c) if so, the details in this regard; and 

(d) the effective steps taken by the Government to 
grant bail and dispose the cases against such prisoners 
. who have no means to engage any lawyers in the court? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) No such direction has been received in the Ministry 
of Home Affairs from the Supreme Court. 

(b) and (c) Does not arise. 

(d) In 2005, the Code of Criminal Procedure Act 
1973 (Cr. P.C.) was amended to include the following 
provisions: 

(i) A new section viz 436 A of the Code of Criminal 
Procedure, 1973 has been inserted in the Code 
to provide that where an undertrial prisoner other 
than the one accused of an offence for which 
death has been prescribed as one of the 
punishments, has been under detention for a 
period extending to one-half of the maximum 
period of imprisonment, provided for the alleged 
offence, he should be released on his personal 
bond, with or without sureties. It also provides 
that in no case will an undertrial prisoner be 
detained beyond the maximum period of 
imprisonment for which he can be convicted for 
the alleged offence. 

(ii) Section 436( 1) of the Code of Criminal 
Procedure, 1973 has also been amended to 
make a mandatory provision that if the arrested 
person is accused of a bailable offence and he 
is an indigent and cannot furnish surety, the 
Court shall release him on his execution of a 
bond without sureties. 

[Translll/ion} 

Prime Mlnlater Rozgar Yolana 

866. SHRI RAMDAS ATHAWALE Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 
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(a) whether the funds allotted under Prime Minister 
Rozgar Yojana apeciaIty for tribal dominated areas are 
being used tor other purposes; 

(b) H so, the details thereof Indicating the number of 
cases detected; and 

(c) the measures being taken/proposed to be. taken 
by the Govemment in this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) Proper utilization of the funds released under the 
Prime Minister Rozgar Yojana (PMRY) Is ensured by 
laying down clear guidelines and norms for the use of 
these funds, linking of fund released to the "Utilization 
Certificate" for the funds already released, back-ended 
disbursement of subsidy by banks, disbursement of loan 
by way of third party cheque to the supplier of goods 
rather than to the borrower directly, strict dealing of cases 
of misappropriation of funds, etc. 

{English] 

Indo-ASEAN FTA 

867. SHRI SHAILENDRA KUMAR: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the details of countries with whom Indian 
Government has Free Trade Agreement (FTA); 

(b) whether the Govemment has ever assessed its 
benefit or loss; 

(c) if so, the details thereof, country-wise; 

(d) whether the Government has examined the effect 
of large number ot FT A which are entering or planning 
to enter into; 

(e) If so, the details thereof, country-wise; 

(f) whether the Govemment officials attended a 
meeting with the ASEAN Trade Officials at Jakarta 

recently to resume negotiations for a proposed Indo-
ASEAN FTA; 

(g) If so, the views expressed by both sides; and 

(h) the outcome thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (e) The 
information is being collected and will be laid on the 
Table of the House. 

(f) to (h) The fourteenth round of the ASEAN-India 
Trade Negotiations Committee (TN C) was held In Jakarta 
between 16-18 November, 2006. During this meeting, both 
sides discussed various aspects of the proposed ASEAN-
India FTA including the propoaal for modalities in reduction 
of tariffs on agreed items. 

Science for School Children 

868. SHRI A. SAl PRATHAP: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has recently announced 
a set of initiatives to enthuse school children for science; 
and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) National Council of Educational 
Research and Training (NCERT) and Central Board of 
Secondary Education (CBS E), and National Institute of 
Open Schooling (NIOS) have taken up many initiatives to 
enthuse school children for study of science. 

The textbooks of Science for classes VI to XII are 
being developed by NCERT based on the National 
Curriculum Framework 2005, so as to envisage learning 
Science concepts through investigative activities. NCERT 
has also undertaken various programmes for popularization 
of science in schools viz. (i) Organization of Science 
Exhibition, (ii) Reading to leam programme, (iii) Science 
Olympiads and (iv) Environmental Science Programme. 

The CBSE has given greater thrust and emphasis 
on acquision of prsctical skills to promote the interest 01 
students in Science. 
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In addition, various programmes are undertaken by 
the above mentioned and other organizations for 
popularization of science in schools viz. organization of 
Science Exhibition at regional and national level, 
orientation programme for science teachers to enhance 
professional competency, theme projects to create 
scientific temper at national and regional level, science 
based activities like science quiz competition, science 
debate and science seminar, development of text books 
and seH-instructional material with projects and activities 
appropriate for the level, and Audio-video support for 
learning material. 

Protection of wltn ... 

869. SHAI L. RAJAGOPAL: 
SHRI CHANDRA BHUSHAN SINGH: 
KUNWAR MANVENDRA SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the 17th Law Commission has 
recommended protection of witness identity to prevent 
them from turning hostile and ensure that all criminal 
trials do not end in acquittals; 

(b) if so, the other recommendations of the 17th 
Law Commission on various topics of public importance; 

(c) whether the Government has taken action for 
implementing these recommendations; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The 
198th Report of the Law Commission has covered the 
subject of 'Witness Identity Protection and Witness 
Protection Programmes'. The contents of this Report are 
treated as confidential until the Report is laid in 
Parliament. 

Foreign funds to NGOs 

870. SHRI P. MOHAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a> the total number NGOs which are receiving foreign 
funds under Foreign Contribution Regulation Act (FCRA) 
during each of the last three years, till date, NGO-wise, 
State-wise; 

(b) whether such NGOs are authorized to receive 
foreign contribution under foreign Contribution Regulation 
Act; 

(c) if not, the number of NGOs that are in receipt of 
foreign fund; 

(d) the total number of such contribution received 
during each of the last three years NGO-wise, State-
wise; 

(e) whether all such recipient NGOs have submitted 
reports to Government on the utilization of foreign 
contribution; 

(f) if so, the details thereof; and 

(g) if not, the manner in which the Government is 
going to make such submission of reports mandatory? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (f) Under the Foreign Contribution (Regulation) Act, 
1976, various Associations (including NGOs) in India are 
permitted to receive foreign contribution from foreign 
sources for bona lids activities in cultural, economic, 
educational, social or religious fields after obtaining 
registration/prior permission under the said Act. The 
registration/prior permission Is granted after due verification 
of activities and antecedents of Office bearers of 
Associations. The State-wise and district-wise list of 
Associations registered or granted prior permission under 
the said Act are available on MHA's website-http:// 
mha.nic.inlfore.htm. As on 20/1112006, 33513 Associations 
are registered under the Foreign Contribution (Regulation) 
Act, 1976. The amount of foreign contribution received 
during the last three years by Associations are as follows: 

Year Amount (As. in Crores) 

2002-2003 5046.50 

2003-2004 5105.50 

2004-2005 6256.68 

It is submitted that the Associations that are registered 
or which have obtained prior permission under the Foreign 
Contribution (Regulation) Act, 1976 are required to submit 
annual returns duly certified by a' Chartered Accountant 
within four months after closure of the financial year. The 
number of Associations that have filed annual returns 
during the last three years are as follows: 
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Year No. of Associations 

2002-2003 16590 

2oo3~004 17153 

2004-2005 18540 

Further, 8673 Associations have not submitted annual 
returns during the last three years and they have been 
placed under the Prior Permission category. The State-
wise list of the Associations placed under the Prior 
Pennission category are available on the MHA's webslt.-
http://mha.nic.lnlfore.htm. 

(g) MHA has already introduced the facility for on-
line submission of applications for grant of registration 
and filing annual returns under FCRA. This will facilitate 
the Associations in furnishing their applications for grant 
of registration and filing their annual returns as well as 
it will help Government in improving the monitoring 
mechanism. 

Export of AgricultUfllI Proc:Iuct. 

871. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether export of agricultural products of the 
country Is decreasing; 

(b) if so, the details of export of agricultural products 
during each of the last three years; 

(c) whether the Government has made any study to 
find out the reasons for such decrease in agricultural 
products; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to increase 
export of agricultural products? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Export 
of agricultural products of the country has been showing 
an increasing trend over the last three years. Some of 
the major agricultural products being exported during the 
last three years are rice, wheat, cereals, poultry & dairy 
products, floriculture products, tobacco, spices, cashew 
sugar. meat products. fruits, vegetables and processed 
foods. 

(c) and (d) Does not arise. 

(8) Encouraging export Is a continuous process. The 
Government is taking steps to encourage export of agro 
products through measures and incentives under Plan 
schemes of the Commodity Boards etc. In order to boost 
Indian agricultural products, the Ministry of Commerce & 
Industry has put in place various schemes namely Market 
Davelopment Assistance (MDA), Market Assistance 
Initiative (MAl), Assistance to States for Developing Export 
Infrastructure and Allied Activities (ASIDE) etc. with 
modified guldetines under which the various Boards! 
Councils undertake programmes like organization of Buyer-
Seller Meet, participation in Trade Fairs, Visit of 
Organisation of delegations of traders and exporters to 
various countries. Under these schemes mentioned, the 
exporters are also provided grants In aid for 
modernization, technology upgradation, packaging and 
quality improvement etc. with a view to enhance the 
exports of the country. The Government has also declared 
60 Agri Export Zones for improving the production for 
exports of various agricultural commodities in the country. 

Export of Foodgl'lllns 

872. SHRI N.S.V. CHITTHAN: 
SHRI SANAT KUMAR MANDAl: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the details of the quantum of foodgrains exported 
from India during last two years; 

(b) the names of the countries to which foodgrains 
have been exported during the said period; 

(c) whether the Govemment are contemplating to take 
steps to boost the export of foodgralns; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (al The quantum 
of foodgrains exported from India during last two years is 
as follows: 

Year Oty: in lakh MTs 

2004'()6 72.15 

2005-06 58.43 
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(b) Some of the major countries to which foodgrains 
have been exported during the said period are Saudi 
Arabia, Kuwait, UK, UAE, Yemen Arab Republic, Nigeria, 
Bangladesh, South Africa, Ivory Coast, Nepal, Philippines, 
Belgium, Sudan, Myanmar, Sri Lanka, Bhutan, Malaysia, 
Bangladesh, Pakistan, USA, Algeria, Egypt, Spain, canada 
and Italy. 

(c) and (d) Agricultural and Proce88ed Food Products 
Export Development Authority (APEDA) operates various 
schemes under which financial assistance is provided to 
the exporters for market development, Infrastructure 
development, quality development, research and 
development and transportation. The efforts are constantly 
being made for opening up of new mai't(ets. 

{T1lU18/a1ion} 

Impure Gold 

873. SHRI MAHESH KANODIA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the business of impure gold is increasing 
in various parts of the country; 

(b) If so, the action taken/proposed to be taken to 
prevent It; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) No such 
complaint has been received by this Ministry on this 
matter. However, as per a market survey of non-
hallmarked jewellery conducted by Bureau of Indian 
Standards (BIS) In 16 cIt\ea of the country .ome time 
back shortage In purity of gold content In the jewellery 
was found to be widespread. On gold jewellery, BIS is 
running a voluntary hallmarking echeme under the BIS 
Act, 1986. The scheme is aimed at providing third party 
assurance to consumers on the purity of gold for its 
fineness. Purchasers of Hdmai't(ed Jewellers can get their 
jewellery tested from any BIS recognized assaying centre. 
The scheme is operated through netwoi't( of Regional 
and Branch Offices of BIS all over the country. 

Modem Indian Language StatUI to Hindi 

874. SHRI VIJAY KUMAR KHANDElWAL: WID the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Hindi has been provided the status of 
the modem Indian language In the new curriculum being 
prepared by the N.C.E.R.T.; 

(b) if 80, whether declaring Hindi as modem Indian 
language would not amount to lowering its status of our 
national and official language; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) NCERT has Informed that there Is no mention 
in the National Curriculum Framewoi't( 2005 prepared by 
NCERT of Hindi having been provided the status of the 
modem Indian language. 

(b) and (c) Do not arise. 

/English} 

eaah Cropa Hetor In Kerela 

875. SHRIMATI C.S. SUJATHA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Union Govemment has received any 
proposal from Govemment of Kerala for a special package 
for the development of cash crops sectors, 

(b) if 80, details thereof; and 

(c) the action taken by the Union Government on 
the propoaal. 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The 
Government has received a proposal from Goverment of 
Kerala for revival/rejuvenation of various agricultural crops 
which aIeo Included proposal for revival of plantation crops 
in . Kerala. The Union Cabinet has, on a proposal made 
to the Agricultural Department, alredy approved a special 
rehabilitation package in this regard for farmers In 
31 dlstrubed districts of Andhra Pradesh, Kerala, , 
Karnataka and Maharastra. The Cabinet respect to 
rejuvenation of plantations. paddy lands and coconut 
cultivation in Alappuzha and ldukkl districts of Kerala. 
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Import of Fruita 

876. SHRIMATI PRATIBHA SINGH: 
SHRI M. ANJAN KUMAR YADAV: 

WIJI the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the details of frultslvegetablea Importedfexported 
during the last three years particularly after the removal 
of import restrictions showing the quantum of each fruit! 
vegetable imported, State-wise; 

(b) whether the export of these items from their 
respective States Is satisfactory; 

Export 

Edible Fruit And Nuts; Peel 
Or Citrus Filii Or MeJons 

Ecible Vegetables and Certain 
RooI8 and T ... 

EcIJIe Fruit And Nia; Peel 
Or CIt!us Filii Or MeIcn 

Edible Vegetables And CeItIiI 
RooI8 And T ... 

2001·2002 

373,611.84 

822,881.08 

2001·2002 

484,155.59 

2,395,902.25 

State-wise Information Is not maintained. 

425,997.81 

991,894.50 

856,572.56 

2,229,147.00 

(d) The Information is given in the statement 
enclosed. 

(e) No asee88ment hal been made on the Impact of 
Import of fruita on the domestic fruit growereltraders. 

(f) the following three schemM are under 
implementation for holi8tlc development of horticulture 
crops in the interest of domestic frultlvegetabJe growers 
in the country-

(i) National Horticulture Mlalion 

(Ii) Technology Mislion for Integrated development 
of Horticulture 

(iii) Micro-irrigation. 

(c) If not, the steps taken by the Government to 
ensure that there Is optimum export of th ... Items from 
their producing States; 

(d) the customs duty Imposed on each of these 
imported fruit varieties; 

(e) the Impact of these Imports on the domestic fruit 
growers and traders; and 

(f) steps taken to safeguard the interest of domestic 
frultlvegetable growers? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) Import 
and export of fruita and vegetables are given .. under-

2003-2004 

475,244.44 488,790.72 

1.268.285.25 1,410, •. 75 

2003-2004 2004-2005 

738,148.25 854,978.00 

1,983,010.00 1,530,948.25 

Dl8crtptlon 

1 

Coconuts 

Brazil nut 

cashew nuts In lhell 

Cashew nuts lhelled 

Almonds In aheH 

Almonda shelled 

Hazelnuts or filberts 

(Quantity In Tons) 

691,098.44 170,D83.81 

1,786,503.25 578,.7.38 

928,1109.50 289,075.81 

1,885,137.00 502,043.83 

BuIc customs duty 

2 

70% 

30% 

Nil 

30% 

As. 35 per kg. 

As. 65 per kg. 

30% 
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Walnuts 

Chestnuts 

Pistachios 

Betal Nuts 

Bananas 

Dates 

Figs 

Pineapples 

Avocados 

Guavas, Mangoes and 
mangosteens 

Citurs fruit fresh or dried 
Oranges 

Mandarins (Including 
tangarines and satsumas) 
Clemantines, wilkings and 
similar citrus hybrids 

Grape fruit 

lemon 

Other 

Grapes Fresh 

Grapes Dried, raisins 

Melons (Including watermelons) 
and papaws (papauas), fresh 

Apples 

Pears and quinces 

Apricots 

Cherries 

Peaches, Including nectarine 

Plums and aloes 

Other fruit, fresh Strawberries 

2 

30% 

30% 

30% 

100% 

100% 

30% 

30% 

30% 

30% 

30% 

30% 

30% 

25% 

30% 

30% 

30% 

100% 

300/0 

50% 

30% 

30% 

30% 

25% 

30% 

NOVEMBER 28, 2006 to Ql/tJStIons 

Raspberries, blacknerries, 
mulberries and loganberries 

Black, white or red currants 
and gooseberries 

Cranberries, bilberries and 
other fruits of the genus 
Vaccinium 

Kiwi fruit 

Durians 

Pomegranates 

Tamarind, fresh 

Sapota (chico) 

Custard-apple (Afa) 

Bore 

Lichi 

Other 

Strawberries 

Respberred, blackberries, 
mulberries, loganberries black, 
white or red currants and 
gooseberries; 

Cherries 

Mango slices in brine 

Source: Mlo Finance 

Flood affected State. 

877. SHRI D. VITTAl RAO: 
SHRI DUSHYANT SINGH: 
SHRI L. RAJAGOPAl: 
SHRI MADHUSUDAN MISTRY: 
SHRI TATHAGATA SATPATHY: 
SHRI HANNAN MOlLAH: 
SHRI NAVEEN JINDAL: 

2 

30% 

30% 

30% 

30% 

15% 

15% 

15% 

15% 

15% 

15% 

15% 

15% 

30% 

30% 

30% 

30% 

SHRI M. RAJA MOHAN REDDY: 
SHRI THAWAR CHAND GEHLOT: 
DR. SATYANARAYAN JATIYA: 

124 

Will the Minister of HOME AFFAIRS be pleased to 
state: 
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(a) the names of StateslUTs affected by flood and 
other calamities during 2006; 

(b) whether Central team have visited the flood 
affected areas in various States; 

(c) if so, the details of reports submitted by such 
teams, StateJUT -wise; 

(d) the details of loss of life and property damaged 
during the said period, StatelUT -wise; 

(e) the details of assistance requested and released 
by Union Government to such StateslUTs so far; 

(f) whether States have violated the norms for 
payment of compensation to affected farmers; 

(g) if so, the details thereof, State-wise; and 

(h) the action taken by the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Twenty-
two States and One UT have reported damage in varying 
degrees due to heavy rains, floods, landslide, cloudburst 
and cyclonic depression during the year 2006. These are 
Andhra Pradesh, Assam, Bihar, Chattisgarh, GUjarat, Goa, 
Haryana, Himachal Pradesh, Jammu & Kashmir, 
Jharkhand, Karnataka, Kerala, Madhya Pradesh, 
Maharashtra, Meghalaya, Orissa, Punjab, Rajasthan, Tamil 
Nadu, Trlpura, Uttar Pradesh, West Bengal and 
Pondicherry. 

(b) The States of Andhra Pradesh, Chhattisgarh, 
Gujarat, Himachal Pradesh, Jammu & Kashmir, Karnataka, 
Kerala, Madhya Pradesh, Maharashtra, Orissa, Rajasthan 
and U.T. of Pondicherry have submitted memoranda to 
G.O.I, for seeking assistance from National Calamity 

Contingency Fund (NCCF) for the cyclonic storrnslheavy 
rainslfloods of 2006. Inter-Ministerial Central Teams had 
been constituted and visited all the aforesaid StateslUT, 
except Himachal Pradesh, for an on the spot assessment 
of damage and requirement of funds. The memorandum 
of Himachal Pradesh has been received recently. A 
Central Team is being constituted to visit the State. 

(c) The reports of all the Central Teams, which had 
visited the affected States, have been received and are 
being processed in accordance with the laid down 
procedure for assistance from NCCF. The Report of the 
Central Team is a document for Inter-Ministerial 
discussions. In the case of UT of Pondlcherry, the 
assistance is provided from the budget provision of Union 
T ermories. 

(d) The details of loss of life and damage to property, 
as received from the affected StateslUT, based on their 
preliminary assessment, are given in the enclosed 
Statement-I 

(e) Statement showing the Central asSistance sought 
by the affected StateslUT in their Memorandum is given 
in the enclosed Statement-II 

An amount of Rs. 2554.79 crore has been released 
to the affected States from the Central ahare of Calamity 
Relief Fund (CRF) and Rs. 1904.61 crore from National 
Calamity Contingency Fund (NCCF) during the year 
2006-07. State-wise details are given In the enclosed 
Statement-III Further assistance to the affected States 
will be provided after their Memoranda are proceased as 
per the taid down procedure. 

(f) This Ministry has received no report on violation 
of the norms in payment of relief to affected farmers. 

(g) and (h) Does not arise. 

St.tement I 

S/IIts-wise de/llils of d6f1111gt1 dUll' /0 Cyclonic s/onnSlhtNIvy f'IIin&1loodsAllndslidBs dullng IhtI ytlBr 2006 

(ProviSional, as on 28.9.2006) 

SI.No. StateslUTs Uves lost (No.) Cattle lost (No.) Houses (No.) Cropped area 
(in lakh ha.) 

2 3 4 5 6 

1. Andhra Pradesh 247 366308 322074 8.13 

2. Assam 7 20 2367 0.11 
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1 2 3 4 5 6 

3. Bihar 25 19 17447 0.75 

4. Chhattlsgarh 37 9653 15820 0.15 

5. Gujarat 293 8421 161625 7.47 

6. Goa 5 0.002 

7. Haryana 6 

8. Himachal Pradesh 48 846 4379 0.94 

9. Jammu and Kashmir 25 2677 11835 0.61 

10. Jhartchand 5 101 3011 0.03 

11. Kernataka 123 236 20440 1.55 

12. KeraJa 180 2269 114435 0.24 

13. Madhya Pradesh 168 6107 129998 

14. Maharashtra 423 13417 594516 12.59 

16. MeghaJaya neg. 

16. Orissa 90 1666 120356 3.09 

17. Punjab 8 16 ~4 0.02 

18. Rajasthan 146 42253 254844 17.36 

19. Tamil Nadu 23 67 444 17.37 

20. Tripura 4 

21. Uttar Pradesh 508 588 

22. West Bengal 36 697 180575 0.45 

23. Pondicherry 268 285 neg. 

StatementR 2 3 
ThtJ lISSistsnctJ SOUfIht by StsIBslllT .tftK:1tId by h6svy, 

tain&llloods duIing 2006 5. Jammu and Kashmir 845.48 
(As. in crore) 6. Kerala 149.08 

S.No. StateIUT Amount 7. Kamataka 1895.61 
2 3 8. Maharashtra 5423.28 

1. Andhra Pradesh 9969.68 9. Madhya Pradesh 749.62 

2. Chhattisgarh 376.22 10. Orissa 2383.76 

3. Gujarat 2707.27 11. Rajasthan 3284.22 

4. Himachal Pradesh 393.32 12. Pondicherry 73.03 
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..,.",.", IU 

(As. In Crore) 

81. No. State Allocation under Centre'. share of Released under 
CRF CRF re/eeaed NCCF 

1. Andhra Pradesh 361.28 335.48 203.06 

2. Assam 198.62 72.40 0.00 

3. Bihar 153.23 0.00· 0.00 

4. Chhattisgarh 114.98 150.33 0.00 

5. Goa 2.21 1.62 0.00 

6. Gujarat 258.30 246.87 545.89 

7. Haryana 130.60 58.31 0.00 

8. Himachal Pradesh 103.60 38.85 25.14 

9. Jammu and Kashmir 88.96 33.38 0.00 

10. Jharkhand 129.71 48.64 0.00 

11. Karnataka 120.39 113.98 384.97 

12. Kerala 89.77 33.67 0.00 

13. Madhya Pradesh 261.58 246.67· 30.85 

14. Maharashtra 234.05 220.00 589.90 

15. Meghalaya 11.61 8.59 0.00 

16. Orissa 310.24 291.34 25.00 

17. Punjab 153.33 112.26 0.00 

18. Rajasthan 436.42 413.66 100.00 

19. Tamil Nadu 219.53 0.00· 0.00 

20. Tripura 13.22 14.601 0.00 

21. Uttar Pradesh 304.48 114.18 0.00 

22. West Bengal 241.50 0.00· 0.00 

Total 3937.81 2554.79 1904.61 

·Centre's share of CRF has not been r ..... for want 04 Information relating to crediting of urtler reIeued funds, utll/aation certlfIcMI 
and annual report. 
It This Includes 1 & 2 Instalrnenl8 of As. 9.84 crore for Ihe year 2005-06. 
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[Translation] 

Grant. to Madhya Prade.h under Operation 
Black Board Project 

878. SHRIMATI NEETA PATERIYA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the total amount of Central grants provided to 
Madhya Pradesh under Operation Black Board Project; 

(b) whether the State Government requested the 
Union Govemment to provide hundred percent grants for 
the said scheme; and 

(c) if 80, the reaction of the Union Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) A total sum of Rs. 33554.21 lakhs was 
provided to the State Govt. of Madhya Pradesh under 
the Operation Black Board, which ended in the IXth Plan. 

(b) Question does not arise. 

(c) Question does not arise. 

/English} 

Value ba •• d Compensation on Minerai. 

879. SHRI MANORANJAN BHAKTA: Will the Minister 
of MINES be pleased to state: 

(a) whether ~he study conducted by the Ministry 
reveals that the value based compensation on Mineralsl 
Mines will replace the tonnage-based royalty currently 
being paid at ad valorem of 2.5% to 7%; 

(b) if so, the details; and 

(c) the decision taken/proposed to be taken by the 
Mineral Advisory Council in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) A 
Study Group was set up in the Ministry of Mines to 
suggest revision of rates of royalty and dead rent on 
major minerals (other than coal, lignite and sand for 
stowing). There was no recommendations of the Study 

Group to replace the tonnage base royalty currently being 
paid at ad valorem of 2.5% to 7%. 

(c) 28th meeting of the Mineral Advisory Council was 
held on 6.11.2006 at New Delhi in which the issue of 
transition of rates of royalty on ad valorem basis was 
supported by State Govemments. As per the MMDR Act, 
1957 the Central Government shall enhance the rates of 
royalty in respect of any mineral once in a period of 
3 years. Since the last revision of rates was done on 
14.10.2004, the next revision of rates would be possible 
after 13.10.2007. 

Increa.lng rate of Maternal and Child Mortality 

880. SHRI TATHAGATA SATPATHY: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the maternal mortality and child mortality 
rate are showing upward trends in the country: 

(b) if so, the details thereof, State-wise; and 

(c) the steps taken by the Government to tackle 
them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) No, Sir. 

(b) A statement giving details of Maternal Mortality 
Rate and Infant Mortality Rate, both for the country as a 
whole and for some bigger states, in 1998 and 2003 is 
enclosed as Statement. 

(c) The Integrated Child Development Services (ICDS) 
Scheme aims at holistic development of children below 
6 years of age by providing a package of services 
comprising supplementary nutrition, immunization, health 
check-up, referral services, pre-school non-formal 
education and nutrition and health education to the 
children. Pregnant women & lactating mothers are also 
covered under the Scheme. 

Reduction in the incidence of mortality, morbidity and 
malnutrition is one of the objectives of the Scheme. 
Launched in 1975 in 33 blocks, 'the Scheme is currently 
sanctioned for 6118 blocks in the country. ICDS Scheme 
is being further expanded to bring uncovered habitations! 
settlements within its ambit. 
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Apart from this, Government of India, in the Ministry 
of Health & Family Welfare, Is also implementing several 
programmes/schemes viz. Reproductive & Child Health 
Programme, National Iodine Deficiency Control 
Programme, National Acute Respiratory Infection (ARI) 
Control Programme, Integrated Management of Neonatal 
and Childhood Illness, National Rural Health Mission to 
address the issue of maternal, child and infant mortality 
in the country. 

To reduce Maternal Mortality, Government of India Is 
undertaking several measures, under the National Rural 
Health Mission (NRHM), to improve the availability of and 
access to quality health care including services for 
Immunization and Safe Motherhood. Some of the steps 
taken/proposed to be taken are as under: 

• Implementation of the Jananl Suraksha Yojana 
(JSY). 

St.""'.nt 

• Appointment of Accredited Social Health Activist 
(ASHA) for every village with a population up to 
1000 tofaciJitate 8CC8es to health care seMces, 
mobilize pregnant women for antenatal care, 
institutional delivery and post-natal check ups. 

• Operatjonal~jng 2000 Community Health Centres 
as First Referral Units (FRU) for providing 
Emergency Obstetric and Child health services. 

• Making 50% Primary Health Centres functional 
for providing 24·hours delivery services, over the 
next frve years. 

• Ensuring quality of services by implementing 
India Public Health Standards (I PHS) for Primary 
Healthcare Facilities. 

• Ensuring skilled attendance at every birth both 
In the community and the InstiMlons. 

/ncfMSing RIIMs of MllttJma/ lind Child MoItIl/ity 

S.No. 1998 

MMR 

India 407 

Bigger States 

1. Andhra Pradesh 150 

2. . Assam 409 

3. Bihar 452 

4. Gujerat 28 

5. Haryana 103 

6. Kamataka 195 

7. Kerala 198 

8. Madhya Pradesh 498 

9. Maharashtra 135 

10. Orissa 367 

11. Punjab 199 

12. Rajasthan 670 

13. Tamil Nadu 79 

14. Uttar Pradesh 707 

15. West Bengal 266 

·Blhar & Jhartdland, M.P., Chhattlsgarh, Uttar Pradesh & UttarBnchal 
[Source: RGI, Sample Registration System (SRS) 1998 & 20031 

2003 

IMR MMR IMR 

72 301 60 

66 195 59 

76 490 67 

67 371* 60 

64 172 57 

70 162 59 

58 228 52 

16 110 11 

98 379* 82 

49 149 42 

98 358 83 

54 178 49 

83 445 75 

53 134 43 

85 517· 76 

53 194 46 
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Indo-Pek Trada Ag .... ment 

881. SHRI DUSHYANT SINGH: 
SHRI NAVE EN JINDAL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether India has entered into any trade 
agreement with Pakistan; 

(b) if so, whether the proposal to revive the sea 
trade and open some new rail/road routes to boost 
bilateral trade between India and Pakistan was under the 
consideration of the Government; and 

(c) If so, the details thereof including the benefits 
likely to accrue to India alongwith its implication on 
national security? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No Sir. 

(b) Does not arise. 

(c) Does not arise. 

(Trsnsl81ionJ 

RegulerlNtlon of Service. of 
Angenwadl worker. 

882. DR. SHAFIQUR RAHMAN BARQ: 
SHRI K.C. PALLANI SHAMY: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to regularize 
the services of workers of Anganwadl centres in the 
country; 

(b) if so, the details in this regard; 

(c) whether the Government has constituted any 
committee to look into the demands of the Anganwadi 
workers; 

(d) if so, the details thereof; and 

(e) the time by which Its report is likely to be 
submitted? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) No such proposal 
is under consideration. 

(c) to (e) Yes, Sir. A Review Committee has been 
set up for examining the current levels of honorarium 
and related issues of Anganwadi Workers and Helpers. 
The Terms of Reference of the Review Committee are 
given in the Statement enclosed. The Committee is 
expected to submit its report by 31st December, 2006. 

Stlltement 

Tenns of Reference of the Review Commit/Be 

(a) To review the job responsibility and job content 
of Anganwadi Workers and Helpers under ICDS 
Scheme. 

(b) To Identify the Scheme/Programmes of the 
Departments/Ministries of the Government of 
India, State Governments and local bodies in 
implementation of which Anganwadi Workers and 
Helpers are associatedlinvolved. 

(c) To review whether the additional honoraria being 
paid for duties and responsibilities assigned 
under SchemeslProgrammes, other than ICDS, 
of the CentraVState Governments or local bodies 
Is reasonable. 

(d) To review the existing levels of honorarium being 
paid to AWWs and AWHs for duties & 
responsibilities assigned under ICDS Scheme. 

(e) To revisit rate of honorarium paid under ICDS 
Scheme. 

(f) To consider whether additional honorarium is to 
be paid for functions/responsibilities assigned 
under other Schemes of Government of India! 
State Govemmentsllocal bodies. 

" 

(g) Any other suggestion that the Committee may 
like to make to further motivate these workers 
to discharge their responsibilities efficiently. 
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(English} 

Hike In Cement Price. 

883. SHRI M.P. VEERENDRA KUMAR: 
SHRI SARVEY SATYANARAYANA: 
SHRI HANSRAJ G. AHIR: 
SHRI KRISHNA MURARI MOGHE: 
SHRIMATI SUSHEELA BANGARU LAXMAN: 
SHRI SHRIPAD YESSO NAIK: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether there has been steep increase in the 
price of cement in recent months; 

(b) if so, the reasons therefor including the sectors 
getting affected due to hike in cement price; 

(c) whether steep rise in price is a result of 
cartelization by the cement manufacturers; 

(d) if so, the details of the steps taken to bring 
down the prices and to prevent cement manufacturers 
from cartelization; 

(e) whether the Govemment has issued any directive 
allowing fly ash to be blended in cement; and 

(f) if so, the aims and objectives of such directives? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a), (b) and (d) Cement prices increased 
between December,. 2005 and April 2006 at varying rates 
across the country; however these have stabilized since 
May 2006. Cement is a decontrolled commodity and the 
price is govemed by economic factors, viz., demand and 
supply, cost of raw materials and other inputs, production 
and distribution costs. Govemment had impressed upon 
the cement manufacturers the need to rationalize cement 
price. Responding to it, the Cement Manufacturers' 
Association gave an undertaking to maximize production 
and dispatch of cement; ensure that the retailers do not 
indulge in profiteering; bring in fresh Investment to create 
additional capacities; and supply cement on priority and 
at 5% discount on the ruling prices to the Central 
Government Departments. 

(c) Monopolies and Reatrlctlve Trade Practices 
Commission has Informed that it has referred the 
complaints r.'atlng to cartelization by the Cement 
Manufacturers to the Director General (Investigation & 
Registration) for investigation. 

(e) and (f) No Sir, blended cement is manufactured 
with addition of fly ash or slag. This has been permitted 
by BIS as per the prescribed BIS Standards, viz., IS-
1489, 1991. 

Export Promotion Council for 
North-EII.em Stat •• 

884. SHRI M. SREENIVASULU REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether north eastem region has been contributing 
Rs. 1 000 crores to the country's exports with tea 
accounting for 60 percent, coal 20 percent and cement 
20 percent; 

(b) If so, whether there Is any plan by the 
Govemment for aetting up a separate export promotion 
council for the North Eastem States; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) As per DGCIS 
data, the Indian exports during 2005-06 from the North 
Eastem Region amounted to Rs. 1130 crores. 

(b) No Export Promotion Councils have been 
constituted for Important commoditlealsectors wHh a view 
to promoting exports. No export promotion council has 
been constituted by the Govemment of India to promote 
exports from specific region. 

(c) auestion does not arise. 

/TmntIIstionj 

Definition of Ntdul'lll Calamlt ... 

885. SHRI KAILASH MEGHWAL: Will the Minister of 
HOME AFFAIRS be pleased to state: 
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(a) whether after handing over the responsibility to 
deal with the natural calamities to the Ministry of Home 
Affairs the work of re-defining the natural calamities by 
the Ministry is going on; 

(b) if so, the calamities which have been kept under 
the definition of natural calamities at present and the 
details of the suggestions contained in the proposals under 
consideration regarding inclusion of certain calamities in 
the definition of natural calamities; 

(c) whether Twelfth Finance Commission has also 
made recommendations for inclusion of certain calamities 
in the definition of natural calamities; 

(d) if so, the details thereof; 

(e) whether recommendations have also been made 
in the Annual Conference of Relief Commissioners of the 
States in this regard; and 

'(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The 
Scheme of Calamity Relief Fund (CRF) and National 
Calamity Contingency Fund (NCCF) has been notified by 
the Ministry of Finance (Department of Expenditure) based 
on the recommendations of the Twelfth Finance 
Commission (TFC). TFC had considered the proposals 
submitted by some States for Inclusion of some calamities 
in the list of natural calamities eligible for assistance under 
CRFINCCF. 

The TFC has extended the definition' of natural 
calamities eligible for assistance under CRF/NCCF to 
cover the calamities of land slides, avalanches, cloud 
burst and pelt attacks to the existing list of cyclone, 
drought, earthquakalTsunaml, fire, floods and hallstrom. 

Inclusion of any calamity In the list of natural 
calamities to be eligible for assistance from CRFINCCF 
comes under the purview of the Finance Commission. 

(e) and (f) The issue of inclusion of new calamities 
in the approved list of natural calamities for assistance 
under CRF/NCCF was discussed In the Annual 
Conference of Relief Commissioners of the States and 
the position as mentioned above has been apprised. 

/Eng/ish} 

Setting up of NHRC In States 

886. SHRI SARVEY SATYANARAYANA: 
SHRI BRAJESH PATHAK: 
SHRI K.C. PALLANI SHAMY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the names of the States who have and who 
have not constituted National Human Rights Commissions 
(NHRC) as on date, separately; 

(b) whether the Supreme Court has expressed its 
unhappiness over non-seriousness of the Stale 
Governments in the cases of violation of NHRC; and 

(c) if so, the measures laken by the Union 
Government 10 constitute NHRC in all States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
As per information available as on date, the foHowing 18 
States have set up State Human Rights Commission: 

Assam, Andhra Pradesh, Chhattisgarh, Himachal 
Pradesh, Jammu & Kashmir, Kerala, Madhya Pradesh, 
Maharashtra, Manlpur, Orissa, Punjab, Rajasthan, Tamil 
Nadu, Uttar Pradesh, West Bengal, Karnataka, Bihar and 
Gujarat. 

The following 10 States do not have Human Rights 
Commission:-

Arunachal Pradesh, Goa, Haryana, Jharkhand, 
Meghlaya, Mizoram, Nagaland, Sikkim, Tripura and 
Uttaranohai. 

(b) Assuming that the Question refers to violation of 
human rights and not violation of NHRC, the following is 
the reply: 

To ensure compliance of '11 requirements' against 
custodial violence as spelt out by Hon'ble Supreme Court 
in O.K. Basu's and others Vs. State of West Bengal and 
Others, the Hon'ble Supreme CQurt has directed the State 
Human Rights Commissions to constitute a sub committee 
in their respective Commissions with a view to oversee 
whether the 11 requirements as spell out in O.K. Basu's 
case are being carried out or not and to take all such 
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further necessary steps as are required to ensure that 
those requirements are carried out. It shall be open to 
such sub committee to make surprise checks with a view 
to eee aaual Implementation of those requirements. The 
Hon'ble Supreme Court has further directed that the rapott 
of the action taken by the Committees constituted by the 
State Human Rights Commissions, as per the order 
above, Is to be sent to them directly. 

(c) The Government has been pursuing with the 
concemed State Governments from time to time, to 88t 
up SHRC. 

Import of Cheap Products 

887. SHRI MANJUNATH KUNNUR: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: ' 

(a) whether the cheap subsidized products from 
various developed countries are being imported and 
dumped In the country; 

(b) if so, whether Government has formulated any 
strategy to check cheap imports with a view to protecting 
the interests of domestic Industry and the farmers; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefore and by when 
arrangements would be made therefor? 

THE M1NISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) In order 
to counteract, trade distortion caused by dumping/subsidy 
and the consequential Injury to the domestic industry, the 
Government has set up the Directorate General of Anti· 
Dumping & Allied Duties (DGAD) to conduct anti-dumping/ 
anti·subsidy investigations and make recommendations to 
the Central Govemment for imposition of anti·dumping or 
countervailing measures, where appropriate. The 
Govemment has also set up the Directorate General of 
Safeguards under the Department of Revenue, Ministry 
of Finance to investigate and recommend safeguard duty 
when faced with situation of increased Imports of any 
commodity which causes or threatens to cause serious 
injury to domestic producers. Besides, imports of 
commodities declared as sensitive are constantly being 
monitored by the Directorate General of Foreign Trade 
(DGFT). 

Import of Spice. 

888. SHRI N.N. KRISHNADAS: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Government has permitted import of 
spices aspeciaNy pepper and cardamom; 

(b) if so, the details thereof; and 

(c) the details of the precautionary measures taken 
by the Government to save the indigenous spice growers? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) India 
removed all quantitative restrictions on imports except 
those necessitated, inter alia, on grounds of health, 
security, public morals and environment in the year 2001. 
A customs duty of 70% is levied on Import of pepper 
and cardamom. 

launching of Pilot Project 'Sekahat' 

889. SHRI BAPU HARI CHAURE 
SHRIMATI BHAVANA PUNDALIKRAO 

GAWALI: 
SHRI SANJAY DHOTRE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to alate: 

(a) whether the Government has recently launched a 
pilot project 'Sakahat'; and 

(b) if so, the details and aim of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Yes, Sir. 

(b) The portal envisages prOViding one stop solution 
to educational requirements of learners ranglng from class 
KG to Research level covering all fields of study Including 
vocational education and leamlng for life skills. 

{English} 

Inaurance Scheme for weavera 

890. PROF. M. RAMADASS: Will the Minister of 
TEXTILES be pleased to state: 
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(a) whether frequent changes are being made in the 
Insurance schemes Introduced as weavers welfare 
schemes; 

(b) if so, the details thereof alongwlth the reasons 
therefor; and 

(c) the steps taken by the Government to the 
shortcomings in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The 
Govemment of India was implementing a Group Insurance 
Scheme for handloom weavers since 1992-93 till 
December 2003. The annual premium under the scheme 
was Rs.120/· per weaver which was shared equally by 
the weaver, the State Government and the Government 
of India. The sum assured for natural death was 
Rs. 10,0001-. The scheme did not cover accidental death. 
The scheme was replaced by the Bunker Bima Yojana in 
December, 2003. The objective of the Bunker Bima 
Yojana was to provide an enhanced insurance cover to 
the handloom weavers in the case of natural as well as 
accidental death. The sum assured under the Bunker 
Blma Yojana was Rs. 50,000/- for natural death and 
Rs. 80,0001- in case of accidental death. Besides this, a 
scholarship of Rs. 300/- per quarter per child was 
available to the Students studying in standards IX to XII 
for a maximum period of 4 years. The benefit was 
available for two children of the member covered under 
the Bunkar Bima Yojana. The annual premium was 
Rs. 3807/, out of which the weaver's share was 
Rs. 1301-, Lie's share was Rs. 1001· and the Govemment 
of India's share was Rs. 1 SOl-

The Bunkar Blma Yojana was modified in 2005-06 
and rechristened as Mahatma Gandhi Bunkar Bima Yojana 
(MGBBY) for providing insurance cover of Rs. 5 0,000/· 
for natural death and Rs. 80,000/- for accidental death 
with a reduced premium of Rs. 330/- per annum. The 
scholarship benefit available under the Bunker Bima 
Yojana is also available under the Mahatma Gandhi 
Bunkar 8ima Yolana. Out of total premium of Rs. 3301-
the weaver's share is Rs. 80/·, L1C's share is Rs. 1001· 
and the Government of India's share is Rs. 1 SOl'. The 
scheme is implemented through th~ Life Insurance 
Corporation of India (LlC). Thle scheme Is an improvement 
over the old scheme because the weavers' contribution 
is less by Rs. 501· per annum In new scheme for same 
amount of benefits. 

Health Inaul1lnce Scheme 

The Health Insurance Scheme (HIS) was introduced 
in 2005-06 in place of the earlier Heatth Package Scheme 
in which the upper limit for the reimbursement claims 
received from the State Governments was only As. 1500/· 
in a year. The scheme covered only the Individual and 
not members of his family. The newly introduced Health 
Insurance Scheme (HIS) covers not only the weaver but 
his wife and two children also. It covers ail pre-existlng 
and new diseases. The maximum limit per family is 
Rs. 150001· per annum out of which the OPD cover Is 
Rs.7500/-. 

(d) Thus the newly introduced Mahatma Gandhi 
Bunker 81ma Yojana and the Health Insurance Scheme 
aim at providing more benefits to the handloom weavers. 

Actlvltl •• of ULFA 

891. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether ULFA is recruiting persons from the 
neighbouring countries in their cadres; 

(b) if so, the details thereof; 

(c) whether the Union Government has asked security 
and intelligence agencies to get tough with ULFA cadres 
and make appropriate responses to their violence; and 

(d) if so, the extent to which the activities of ULFA 
has been curbed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) and (b) 
There is no specific report regarding recruitment of foreign 
nationals in their cadres by United Liberation Front of 
Asom (ULFA) from the neighbouring countries. 

(c) and (d) Following the twin blasts on 5.11.2006, 
State PoIiceICentrai Police Organisations have been asked 
to intensify counter Insurgency· (CI) operations against 
UlFA and other extremists groups. The CI operations 
are continuing. The security forces have been successful 
in neutralizing· a number of cadres of ULFA and other 
extremists groups. 
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[Tnmslalion/ 

Infiltration by lSI Agents In varloua Government 
Orgenlutlons 

892. PROF. MAHADEORAO SHIWANKAR: 
SHRIMATI KALPANA RAMESH NARHIRE: 
SHRI SURESH PRABHAKAR PRABHU: 
SHRI IQBAL AHMED SARADGI: 
SHRI RAGHUNATH JHA: 
SHRI RAMJI LAL SUMAN: 
SHRI SRICHAND KRIPLANI: 
PROF. VIJAY KUMAR MALHOTRA: 
DR. LAXMINARAYAN PANDEY: 
SHRI RAJIV RANJAN SINGH "LALAN": 
KUNWAR MANVENDRA SINGH: 
SHRI PRALHAD JOSHI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Pakistani intelligence agency has 
infiltrated In the various Govemment organisations; 

(b) if so, the reasons for failure of Indian intelligence 
agencies in getting information about it; 

(c) whether lSI has made its impact In armed forces 
of the country; 

(d) if so, the total number of Govemment institutions 
from which lSI agents have been apprehended; 

(e) whether secret and important documents have 
been seized from them; 

(f) if so, the details thereof; and 

(g) the details of investigation conducted and the 
corrective measures taken/proposed to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (d) Security & Intelligence Agencies have been keeping 
a close watch on espionage activities including that of 
Pak lSI agents. As per available information, during the 
current year (till 22.11.2006), a total number of 21 lSI 
backed espionage modules have been neutralized in the 
country resulting In the . arrest of espionage agents 
including some defence personnel. 

(e) to (g) In theee cases, some important and secret 
documents have been seized from the arrested persons. 
Necessary investigations Into these cases are conducted 
and action Is taken as per the provisions of the Official 
Secrets Act, 1923. Besides, comprehensive preventive 
measures based on the modus operandi of hostile 
intelligence agenCies are enforced and regular security 
review is carried out from time to time with a view to 
sensitize the environment for making security apparatus 
foolproof. In addition, the existing Counter Intelligence set 
up in the Armed Forces is synergized on a regular basis 
to meet the new challenges. Stringent action Is undertaken 
against the accused persons and exemplary punishment 
Is awarded. 

{English/ 

Aahok Ganguly Committee on Nureery Admlnlon 

893. SHRI SURESH PRABHAKAR PRABHU: 
MS. INGRID MCLEOD: 
SHRI SHAILENDRA KUMAR: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has received the Aahok 
Ganguly Committee report on nursery adml8sion; 

(b) if so, the details of the recommendations made 
by the Ganguly Committee in regard to the admisalon in 
nursery class; 

(c) whether the action committee of unaided private 
schools was against the no Interview, no Interaction policy 
as suggested by the Ganguly Committee; 

(d) if 80, the reasons given by them for the same 

(e) the action taken or likely to be tak8n by the 
Government against the schools who will not follow the 
recommendations of Ganguly Committee; and 

(f) the steps takenl'to be taken by the Govemment to 
ensure effective implementation of the report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A 
FATMI): (a) to (f) The Committee under the Chairmanship 
of Shri Ashok Ganguly, Chairman CBSE on matters 
relating to Nursery admission, was appOinted by the 
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Hon'ble Delhi High Court and the Committe. has 
submitted their report directly to the Hon'ble High Court, 
and not to the Govemment of India. 

/English! 

Ragtetratton of Complalnta by Dethl Police 

894. SHRI BRAJESH PATHAK: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Deihl Police is registering FIR of 
every complaint regarding cognizable offence at Police 
Stations as per the decision of Supreme Court in October, 
2006; 

(b) if so, the number of complaints of such offence 
received by Delhi Police during each of the last three 
years, district-wise; and 

(c) the action taken by the Delhi Police against such 
complaints? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (9) to (c) Delhi 
Police registers cases under appropriate section of law 
for taking up investigation in respect of such complaints 
wherein cognizable offence is made out. Details of cases 
registered by Delhi Police on such complaints during the 
years 2003, 2004, 2005 & 2006 (upto 15.11.06) are given 
in the enclosed Statement. 

Stltt.ment 

Registflltion 01 Complaints by Delhi Police 

Name of District 

2003 

New Delhi District 2530 

East District 6374 

North-East District 5156 

South District 11640 

South-West District 6743 

West District 11367 

North District 5584 

North-West District 12551 

Central District 5185 

Special Cell 106 

Crime & Railways 1354 

Indira Gandhi Intemational Airport 724 

{English! 

Employment In Small ScIIIe. mdu.trt •• 

895. SHRI ANANT A NA YAK: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

Year 

2004 

3024 

8014 

6321 

13690 

7550 

11553 

6059 

14234 

5915 

177 

1477 

745 

2005 

2668 

8187 

7277 

15140 

7202 

11397 

6053 

15808 

6507 

152 

1394 

873 

2006 
(upto 15th 
November) 

2269 

7094 

6958 

14539 

7670 

10563 

4968 

13917 

5515 

88 

1108 

881 

(a) whether the Government has emphasized the 
creation of more employment opportunities for women in 
rural and tribal areas by implementing various rural 
development schemes through the small scale industrios; 

(b) if 80, the details in this regard; and 
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(c) the Incentlv .. provided and targeta fixed and 
achieved In regard to new Indultrial unltl Ht up for 
creating job opportunitl.. for women in rural and tribal 
areas during the last three years, Stat.wI8e? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) to (c) Ves, Sir. The 
Central Government Ie implementing varioUI Schemeel 
Programmes to enable Individual entrepreneurs Including 
women In rural and tribal areas to let up micro, small 
and tiny units and thus create employment opportunities. 
A Scheme entitled 'Trade Related Entrepreneurship 
Assistance and Development (TREAD)' was launched by 
the Ministry of Small Scale Induatries In 2004 for the 
economic empowerment of women through development 
of their entrepreneurial sleHis in non-farm activities. The 
main components of this Scheme are as under: 

(i) Grantl up to 30% of the total project cost, al 
appraised by lending Institution. which would 
finance the remaining 70% .. loan a .. lstanee. 

(II) Grants up to As. 1.00 lakh to training 
organisations viz., Entrepreneurahip Development 
Institutes, National Institute of Small Industry 
extenalon training and Non-governmental 
Organisation conductlng training programmes for 
empowerment of women beneficiaries Identified 
under the Scheme. 

(iU) Need baled Grants upto As. 5.00 lakh to training 
Institutes per project for field surveys, research 
studies, evaluation studl88, designing of training 
modules, etc. 

Under the Scheme, central grant of As. 69.31 lakh 

has been released to 1785 women beneficiarlea including 
women from rural and tribal areas. As small scale units 
are set up by Individual entrepreneurs on their own 
cons~tion of advantagel, no target for letting up SSI 
units is fixed. 

CloHd Textile MUI. In A.P. 

896. SHAI M. RAJA MOHAN AEDDV: Will the 
Minister of TEXTILES be pleased to state: 

(a) the names and number of textile mill. In Andhra 
Pradnh lying cIOHd .. on date; 

(b) the aueta and liabilitlet of each cloud miDs; 

(c) whether there Is any propoaal to sell the land of 
th .. e mill.; and 

(d) H so, the detalla thereof? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
TEXTILES (SHAI E.V.K.S. ELANGOVAN): (a) In the 

private and cooperative Metors, there were 39 eottonl 

man-made fibre textile mills (Non-SSI) lying cloud in the 
state of Andhra Pradeah .. on 31st October 2006. Their 
names are given In Statement-I. Also, the following four 

milia of the National Textile Corporation ·are lying closed 

as on date In the State of Andhra Prade.h : 

• Azam Jahl Milia, Warrangal 

• Netha Milia, SecUftdera bad 

• Adonl Cotton Mille, Adonl 

• Nataraj Spinning and Weaving Mills, Nlrmai 

(b) Government does not maintain. Information 
regarding assetl and liabilities of the private and 
cooperative sector mille. However, aueta and lIabiUli .. 
position In respect of National Textile Corporation Mills la 
given in Statement-II 

(c) and (d) Government does not maintain Informalion 
regarding sa" of land of private and cooperative aector 
mills. However, In reepect of National Textile Corporation 
MiIII position regarding .... of land Is as followa: 

Azam Jahi Milts. Warrang.~and already sold. 

Netha Mill., Seconderabad-2.17 acrea to be 

IIOId. 

Adoni Cotton Mills, Adont-7. 17 acres to be sold. 

Natara; SpInning and Weaving Milia. Nlrmai-

Land already sold. 
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..,.",.", I 

CIoNItf tutiIII mills In 1M ShIM 01 AtIdh,. PmdNh .u 
011 31. la2006 (PrIwIM Md CoopsI'llllM StlcIrJr) 

SI.No. Name of the Mills 

2 

1. Anantapur Cotton Mills 

2. The Anethra Coop. Spg. Mille Ltd 

3. The Chirala Co-Operative Spinning Mills 
Limited 

4. The NeHora Coop. Spinning Mills Limited 

5. Karlmnagar Coop. Spg. MUla Ltd 

6. 

7. 

8. 

9. 

The Chllakalurlpet Cotton Growers Co-Op. 
Spg. Milia Ltd. 

Sathavahana Cotton Gr0wet'8 Coop Spinning 
Milia Ltd. 

The Nandyal Co-Op Spg. Mills Ltd. 

The Parchur Conon Growers Co-Op. Spg. 
Milia Umlted 

10. The Hemalatha Textiles Limited 

11. 

12. 

13. 

14. 

The RayalaHema MUla Umlted 

Shree Ramchandra Spg. Milia 

Sri Vee,. Venkatalakahml Texll_ (P) limited 

G.N.Products (P) Ltd (Adoni Spg & Wvg. Co.) 
Kothari Ind Corpn 

15. Andhra Cotton MIlia Ltd. 

16. 

17. 

Salcharan Cottons (P) Ltd (Anuauya SpInners 
Ltd.) 

., 
Sri Murali Spinning Milia Ltd. 
(Venkatac:halapathl Milia Ltd) 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

2 

Sarvaraya Textiles Limited 

Ablrami Conon Milia (P) Limited 

Telangalla Spinning & Weaving Milia limited 

Penguin T extlI.. Limited 

VSM Spinning Mills P. Ltd. (Venkataraya Spg. 
Mills P. Ltd.) 

Leena Textiles Limited 

Omkareshwar Spinning Mills (P) Ltd (Quality 
Spg & Weav. P. Ltd 

25. Navya Spinning Mills Limited (Eou) 

;'!8. 

27. 

28. 

29. 

Srinlvua Spg Mills Pvt. Ltd. 

Telangana Spinning & Weaving Mills 
Limited 

Srae Srlnivaaa Spg Mills P. Ltd 

Sudha Sewing Thraads Umlted 

30. Shree Manufacturing Company Umited 

31. Srae Kelyana Srlnlvaaa Tex Ltd 

32. 

33. 

34. 

35. 

Samrat SpInners Ltd. Eou (Sree Satyam Spg. 
& Wvg. Mills Ltd.) 

Shri Maruthi Textiles Ltd 

Palidns Textiles (P) limited 

Feno FIber Limited 

38. S.L.S. Textiles limited 

37. Dhanalaxml Roto Spinners P. Ltd. 

38. Slrllaxmi Fibres Limited ' 

39. Dewan Bahadur Ramgopal Mills Ltd. 
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Stlltem."t /I 

ASStlIs and u.biNIiss 01 c/o.fJtId N.tIon8l TutiM CtHpOflllion Afi/$ In AntIIIta Pfllds$h 

Azam Jehi MIlls. 
Wanangal 

Uability 

Share capital 578.81 

Reserves and Surplus 128.35 

Loans Unsecured (HO) 91n.83 

Loans Unsecured (Others) 2023.11 

Current liabilities 988.97 

Total liabilities 12895.07 

AHete 

Net fixed assets 7.83 

Current AaHts 2984.02 

P&L Alc accumulated 1088 9923.22 

Total Assets 12895.07 

ProductlonIProflt of NALeC 

897. DR. K. DHANARAJU: WHI the Minister of MINES 
be pleaaed to ate: 

(a) whether any target for production and export of 
Aluminium has been fixed by NALCO for 2006-07; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to meet the 
targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): Ca) Yes, Sir. 

Cb) The target for production and sale of Aluminium 
fixed by National Aluminium Company Umited (NALCO) 
for 2006-07 based on the Memorandum of Undemanding 
CMOU) signed with Ministry of Mines is as under:-

Production of Aluminium 

Total sale of Aluminium 
(Export & DomestIc) 

3,45,000 tonnes 

3,45,000 tonnes 

Netha MiHa, Adoni CoIIon Nallraj Spinning and 
Secunclerabad Mills, Adoni Weaving MiNs, Ninnal 

120.27 297.76 123.70 

20.07 39.04 1.97 

2389.67 4!283.56 2269.53 

Nil 1B.n Nil 

327.99 973.22 132.58 

2858.00 3580.35 2527.78 

0.41 23.10 0.89 

2474.80 344.52 160.01 

382.79 3222.73 2368.87 

2868.00 3590.35 2527.78 

No specKlc target for exports of aluminium has been 
fixed under the MOU. 

(e) The performance of the Company Ie reviewed by 
the Govemment from time to time 80 as to ensure that 
the targets fixed are achieved. 

Foreign Direct Inveetrnent In The Induatrlally 
Backward Stetea 

898. DR. DHIRENDRA AGARWAL: 
SHRI TUKARAM GANPATRAO RENGE 

PATIL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleaaed to state: 

Ca) whether a major chunk of the foreign direct 
Investment approved during January 1999 upto 31st 
December, 2006 has gone to most industrialised States; 
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(b) H 10, whether the Govemment proposea to provide 
more Incentives for foreign direct investment In the 
Hiected Industrially backward Stat .. ; 

(e) If so, the details thereof; 

(d) whether the share of foreign direct Investment by 
rnaln Investors like USA and Japan In India Is merely 
one per cent of the total foreign direct Investment made 
by them globally and whether they are more Interested 
in Investing in other countrlea in Asia-Pacific region; 

(e) If so, the reasons therefor; 

(f) the reuona behind such a large gap In the amount 
of approved foreign direct Investment and the actual 
Investment; 

(g) the steps being taken by the Govemment to 
reduce this gap; and 

(h) the SUCce88 achieved by the Govemment through 
these steps? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) Statement showing state-wiae break-up of 
Foreign Direct Investment (FDI) approved during January 
1999 to December, 2005 Is enclosed. 

(b) and (c) Government has put In place a liberal 
and Investor-friendly policy on Foreign Direct Investment 
(FDI) under which FOI up to 100% 18 permitted on the 

automatic route In most sectors/activities. Under the 
liberalized economic environment, investment decl8lona, 
Including choice of location, are taken by the 
entrepreneurs baaed on their commercial Judgement and 
other relevant factors which may Include investment 
climate in different States, quality and availability of 
necessary infrastructure, simplification of regulatory proceaa 
etc. The FDI policy applies uniformly 8Crosa the country 
with no special dispensation for any particular It&te or 
region. 

(d) and (e) As per the World Inveatmant Report 2005 
publlehed by the United Nations Conference on Trade 
and Development and R .. erve Bank of India (RBI) data, 
the FDI inflow Into India from USA and Japan Is le88 
than 1% of their total outflow. FDI Inflows depend on 
various factors, both extemal and Intemal. Besides the 
macro-economic environment in the host economy, global 
economic environment, corporate strategy of the 
transnational corporations, and economic situation In other 
Fel destinations play a major role. 

(f) to (h) Approval for foreign direct Inveltment 
accorded by the Govemment reflects the intent of the 
entrepreneur to invest In . a particular State/Sector. 
However, a large number of approvals/clearances such 
as allotment of iand, power connection, registration of 
factOries, administration of land laws, sales tax, etc. are 
to be accorded by the State Govemment. Furthermore, 
Implementation of projects may have a long geatation 
period. In such cue. the inveltment Ie not received 
Immediately but over a period of time depending on the 
need of capital at various stages of project implementation. 

Statement 

S.No. 

1. 

2. 

3. 

4. 

SttIlrl-wistI BnMk-tp for Ftwign. Dllect InVflSlmtlnt (FD/) A,qom" by GovtlfT1l17tlnt 
dufing .IIInlM1}' 1999 to lJtJcsmbtIr 2005. 

(Amount in crore) 

Name of the State No.of Approvals 
financial 

Amount of Foreign Direct 
Investment Approved 

(In Rs.) 

% to Total 

2 

Maharashtra 

Deihl 

Tamil Nadu 

Kamatalca 

3 

2629 

1936 

1296 

1517 

4 

21,968.95 

12,604.12 

10,692.65 

9,270.76 

5 

22.78 

13.07 

11.09 

9.61 
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1 2 3 4 5 

5. Gujarat 331 5,723.08 5.93 

6. Andhra Pradesh 633 3,987.82 4.14 

7. West Bengal 258 2,251.99 2.34 

8. Madhya Pradesh .54 2,247.87 2.33 

9. Uttar Pradesh 236 1,937.81 2.01 

10. Haryana 227 1,749.53 1.81 

11. Punjab 57 1,238.32 1.28 

12. Kerate 184 1,217.18 1.28 

13. Pondlcherry 50 932.88 0.97 

14. Himachal Pradesh 17 891.48 0.92 

15. Rajasthan 81 791.13 0.82 

16. Bihar 6 631.95 0.66 

17. Goa 157 570.25 0.59 

18. Orlala 24 472.70 0.49 

19. Chhattisgarh 7 216.24 0.22 

20. Chandigarh 57 166.17 0.19 

21. Daman and Diu 15 40.59 0.04 

22. Dadra and Nagar Haveli 3 35.95 0.04 

23. Jhartchand 8 26.80 0.03 

24. Uttaranchal 13 10.71 0.01 

26. Trlpura 2 2.41 0.00 

26. Mizoram 1.52 0.00 

27. Assam 2 0.91 0.00 

28. Jammu and Kashmir 0.40 0.00 

29. Meghalaya 0.00 0.00 

30. Manlpur 0.00 0.00 

31. Andaman and Nicobar Island 0.00 0.00 

32. Slate Not Indicated 987 16,732.87 17.35 

Grand Total 10792 96,432.39 
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/EfII/Il8h/ 

Conatructlon of Building under SSA 

899. SHRI RUPCHAND MURMU: 
SHRI JYOTIRADITY A M. SCINDIA: 
SHRI KRISHNA MURARI MOGHE: 
SHRI PRASANTA PRADHAN: 
SHRI G.V. HARSHA KUMAR: 
SHRI SWADESH CHAKRABORTY: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRIMATI PRIYA DUTT: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the target fixed under SalVa Shlksha Abhlyan 
(SSA) for opening schools, construction of school 
buildings, additional class rooms, enrolment of Education 
Guarantee Scheme Centres/AlE; appointment of new 
teachers, free text books, setting up of block resource 
centres and cluster rflsource centre, each separately; 
State-wlae; 

(b) the achlevementllprogre.. In Implementation of 
the same. etate-wlse; 

(c) the number of proposale received from the State 
Governments for grant of financial ailistance for 
implementation of the said acheme, alongwlth the etatus 
thereof. Statewlse; and 

(d) the total amount of expenditure Incurred on SalVa 
Shiksha Abhlyan (SSA) during the last three years 
Including the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A 
FATMI): (a) and (b) State-wise targets and achievements 
under SalVa Shlksha Abhlyan (SSA) are given In the 
table. 

(c) The Annual Work Plana & Budgets of all States 
and Union Territories, under the SSA for the year 
2006-07 were approved by the Govemment of India by 
May, 2006. 

(d) The total expenditure incurred during last three 
years, Including current year, Is Rs. 22144.09 cro,.. 

h'.men' 

81. No. 

2 

1. Andamen Ind NicobIr 

2. AnctIl. Pradesh 

3. AIunachaI Pradesh 

4. .\sum 

S. Bihar 

6. ChandigaIh 

7. ChhIIIi&gIJh 

Construction of building umt.r SSA 

~oInew 
T8IChera 

Target Achieve-
ment~ 

30.09.2006 

3 4 

83 48 

36300 34876 

2924 2186 

5410 3871 

t84081 70151 

785 240 

507118 40567 

Free Texl!looka 

Target AI:hIevement 
~o 

30.09.2006 

5 6 

0 0 

418174 2291 

134288 134286 

2849165 2849165 

7575118 44451115 

32000 0 

2984739 2984739 

TIIg8I 

7 

9 

1128 

82 

184 

528 

0 

148 

MiM-
men! 
I4ItO 

30.09.2006 

8 

9 

1128 

68 

145 

533 

0 

148 

SaIlIng I4l of 
CIueter ReIOUI'CII Cenn 

T IIgaI Achieve-
.".. 
I4ItO 

30.09.2006 

9 10 

37 37 

8970 8970 

184 165 

2473 2473 

4479 4564 

20 20 

2189 2169 
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8. 

8. 

10. 

It 

12. 

13 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

'[f. 

28. 

28. 

30. 

3t 

32. 

33. 

34. 

35. 

2 

Dadra IfId NIgIi HMI 

o.n., IfId DIu 

Deli 

Goa --HIrytna 

~ PrIdIItI 

JMIIIII n KIIhmIr 

.hMwId 

KIrnIIIb 

Kna 

l.akIhIdwIep 

MIII1yI PrIdeIh 

MIhIrIIICra 

MInIptr 

~ 

MizoIIm 

NIgIIInd 

Orilla 

POIddlMIy 

P\qIb 

RIjaIhIn 

SiIddm 

TIIIIII NIdu ,.... 
ua. PIIdeIh 

UIIarandIII 

Willi 8angII 

TOTAl 

3 

750 

ee 
20 

185 

1841 

8104 

2884 

16978 

83708 

18385 

248 

13 

90m 

1236 

123 

6543 

188 

188 

84734 

30 

3070 

88518 

488 I. 
3311 

233583 

4532 

87881 

1012103 
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3&6 

13 

o 
o 

1862 

4123 

2433 ,_ 
48189 

10888 

o 
o 

80416 

1238 

o 
o 

578 

o 
56770 

o 
1868 

31896 

375 -2504 

215950 

3327 

30333 

5 

o 
78C2 

220331 

80270 

485445 

1375861 

215061 

7Il1202 

3421804 

o 
1748514 

11985 

8043341 

81164044 

321851 

560570 

197378 

33878 

3402378 

o 
2043712 

H34 

20398 

o 
818344 

15917311 

8118145 

3120858 

18870135 

e 

o 
7842 

220338 

80270 

403510 

1375881 

207889 

7118202 

3421804 

o 
1748182 

o 
8043341 

8894737 

282I)3g 

580570 

197378 

33878 

3402378 

o 
471825 

424034 

o 
o 
o 

15917311 

Bm48 

83Il93 

7 

3 

2 

7 

11 

~ 

119 

75 

118 

212 

178 

152 

3 

318 

389 

35 

39 

22 

41 

314 

6 

141 

190 

9 

315 

40 

878 

85 

707 

8748 

I 

o 
2 

o 
11 

224 

118 

75 

1l1li 

208 

178 

152 

314 

389 

34 

39 

22 

41 

314 

6 

141 

161 

8 

386 

40 

878 

85 

707 

8771 

8 

17 

7 

138 

110 

3351 

1236 

2104 

I • 

2079 

2288 

1358 

10 

8330 

5567 

• 
285 

159 

o 
5257 

25 ,. 
2323 

131 -314 

8249 

1002 

4212 

70388 

112 

10 

o 
7 

o 
33 

3351 

1235 

2104 

1592 

1852 

2280 I. 
8 

8330 

5887 

124 

285 

159 

o 
4387 

o 
,. 
2531 

131 -332 

8178 

1006 

1425 
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,SI. No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20, 

21. 

22. 

23-

24. 

25. 

26. 

2 

AnndIII PTIdeIh 

Aa.m 

Ihr 

Chlndlgarh 

ChhIIIIIgarh 

Om and Nagar HMI 

OMIIII end Oil 

DelhI 

Goa 

NOVEMBER 28, 2008 

TIIgII AdiMmInI Target AdHYement 

3 

9 

7011 

850 

o 
23887 

14 

16518 

78 

12 

o 
o 

831 

1993 

910 

8156 

18124 

8483 

139 

48980 

147 

271 

2151 

522 

56 

12494 

.. 30.09.2006 "'" 30.09.2006 

4 

5 

7981 

870 

o 
3990 

8 

41 

o 
o 
o 

101 

1322 

811 

8154 

2088 

o 
o 

37999 

588 

132 

1654 

'l!i1 

o 
8207 

5 

4 

9016 

938 

7132 

17486 

24 

13812 

120 

12 

2 

o 
835 

1745 

o 
4644 

8100 

2319 

521 

6 

35147 

10708 

988 

-270 

188 

8 

o 
8898 

200 

8928 

1309 

2 

4022 

o 
5 

o 
o 

896 

926 

o 
1286 

1144 

1283 

290 

o 
19490 

7810 

89 

204 

81 

3757 

184 

AdcIdDnII ~ EnraImInI In IducIIIon 
gumme ICheme cerM'AlF 

TII'gII Ad1IMmenI 
.. 30.09.2008 

7 

143 

27224 

1158 

36S42 

88558 

94 

7816 

258 

11 

903 

138 

14270 

10126 

7438 

5572 

30120 

28388 

sm 
10 

38827 

898 

39 

321 

2289 

15121 

8 

14 

12730 

223 

S542 

15370 

o 
5188 

o 

327 

o 
8950 

5094 

3939 

1832 

18735 

13217 

2773 

13471 

40 

7 

314 

550 

6504 

9 

281348 

1,_ 
1878821 

72880 

141785 

o 
368 

1803n 

32001 

370838. 

2S47 

47391 

274&25 

825375 

128115 

312 

888331 

123438 

54223 

24820 

33383 

594954 

10 

o 
49772 

1a. 

856810 

4277'22 

10«14 

40111 

o 
o 

190536 

o 
mn 
26874 

25180 

o 
276790 

846213 1. 
o 

324850 

189189 

59733 

27500 

24820 

62672 

332075 
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27. PoncIcheny 40 0 

28. PIr4Ib 1093 1005 

29. RfiIIIIiIn 37118 28370 

30. SIddm 87 78 

31. TIIftII NIdu 5180 4424 

32. T'" 1848 493 

33. UIIIr PrIdIIh 2IlOO8 27050 

34. UItIrInc:haI 1724 352 

35. Will Bengal 10215 0 

Totil 232938 184477 

Ineurance cover to CRPF 

900. SHRI CHANDRA BHUSHAN SINGH: 
SHRI S.K. KHARVENTHAN: 
SHRI EKNATH MAHADEO GAlKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI KIATI VARDHAN SINGH: 
SHRI E.G. SUGAVANAM: 

WUI the Minister of HOME AFFAIRS be pleased to 
etate: 

(a) whether the Govemment has any propoul to 
provide inaurance cover to CRPF Jawane at par with the 
armed force. .. reported In the Times. of India, dated 
October 29, 2006; 

(b) if so, the details thereof and time by which it Is 
likely to be Implemented; 

(c) whether the Govemment has· also pending 
demand for houaing proposals for the peraonnel of CRPF; 

(d) if so, the ~Ia the...of; and 

(e) the time by which the such demand is likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) Uke the contribution based insurance scheme of 

5 8 7 8 9 10 

28 0 264 0 1782 84 

505 204 13702 7032 124892 827342 

8340 7523 401182 12212 1099872 1080737 

50 30 403 118 M 0 

5418 4808 21922 7681 181082 1050 

1182 531 1251 870 83318 13318 

34361 21112 175898 91121 343186 15, .~ 

3355 1420 3734 1848 83728 53850 

4124 585 7S446 29304 2348834 142Ol105 

181484 97989 887839 281001 12889298 8707944 

the defence personnel CRPF Jawane are covered by a 
contributory group lneurance 8Cheme. Improvement In 
weHare measures for the Central Police Force (CPF) 
personnel on the buIa of the aaaeasment of their working 
environment is a continuous exerelse. 

(c) to (e) The Govemment have enhanced the 
authorization of accommodation for Other Ranka In the 
CPFs from 14% to 25%. The time frame to achieve this 
target for CPFs, including CRPF, will depend upon the 
building capacity of the construction agenciee In the 
coming YMfB, who are being provided wtth adequate 
funds. 

Foreign Entrepr8neur. Investment In India 

901. SHRI P. KARUNAKARAN: Will the Minister of 
COMMERCE AND INDUSTRY be pIeued to state: 

(a) whether the Government Imposed any restriction 
on foreign entrepreneurs to Invest In India; 

(b) If so, the details thereof alongwilh the ,. .. ons 
therefor; and 

(c) the number of entrepreneurs whose request for 
investment In Inc:Ia were turned down during the last 
three years? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 



187 WrilttIn An6WSfS NOVEMBER 28, 2006 168 

OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) As per Regulation 5(1) of Foreign 
Exchange Management Act (FEMA) Regulations, 2012()()()' 
RB dated 3-5-2000 as amended, a person resident outside 
India (other than a citizen of Bangladesh or Pakistan) or 
an entity outside India, whether incorporated or not, (other 
than an entity In Bangladesh or Paklatan) , may purchase 
sharas or convertible debentures of an Indian company 
under Foreign Direct Investment (FOI) Scheme, subject 
to the terms and conditions specified In FOI Scheme. 
Government has put In piece a liberal and investor-friendly 
policy on Foreign Direct Investment (FOI) under which 
FOI up to 100% 18 permitted on the automatic route In 
most aectora/activltles. Sectors attracting FOI ('.&ps are 
detailed In Press Note 4(2006 Series) which Is enclosed 
as Statement. 

(c) Data on proposals tumed down is not centrally 
maintained. 

sr.tement 

GovtlmmtJf11 01 In. 
Minisfly 01 Commtlrc. If /ndusfly 

DtJpsrfmtlnl cl IndU6lrisI Policy If PromoHon 
SIA (Fe Division) 

p,.. Nole No. 4 (2006 S"riss) 

Subject: R.IIonIIIis6t1on 01 1M FDI Policy 

The policy on Foreign Direct Investment (FOI) has 
been reviewed on a continuing basia and aeveral 
meaau .... announced from time to time tor rationalization! 
liberalization of the policy and simplification of 
procedures. 

2. Govemment of India has recently further reviewed 
the policy on FOI and decided .. under: 

(a) To allow under the automatic route, FOI up to 
100%, for: 

i. distillation & brewing of potable alcohol; 

II. manufacture of Industrial explosives; 

ill. manufacture of hazardous chemicals; 

Iv. manufacturing activltlea located ~hin 25 kms 
of the Standard Urban Area limits which require 
Industrial license under the Industries 
(Development & Regulation) Act, 1951; 

v. setting up Greentleld airport projects; 

vi. laying of Natural Gas/LNG pipelines, market 
study & formulation and Investment financing In 
the Petroleum & Natural Gas sector; and 

vii. cash & carry wholesale trading and export 
trading. 

(b) To increase FOI caps to 100% and permit It 
under the automatic route for: 

i. coal & lignite mining for captive conaumptlon; 

II. setting up Infrastructure relating to marketing In 
Petroleum & Natural Gas sector; and 

III. exploration and mining of dlamonda & precious 
stones, 

(c) To allow FOI up to 100% under the automatic 
route In 

I. power trading subject to compliance with 
Regulations under the Electricity Act, 2003; 

iI. processing and warehousing of coffee and 
rubber. 

(d) To allow FOI up to 51% with prior Govemment 
approval for retail trade of 'Single Brand' products, detailed 
guidelines for which have been notified vide Press Note 
3 (2006 Series). 

(e) To aDow under the automatic route transfer of 
shares from residents to nem-residents in financial 
services, and where Securities & Exchange Board of India 
(Substantial Acquisition of Shares & Takeovers) 
Regulations, 1997 are attracted, in cases where approvals 
are required from the Reserve Bank of India/Securities & 
Exchange Board of India (Substantial Acquisition of Shares 
& Takeovers) Regulations, 1997l1nsurance Regulatory & 
Development Authority. With this, transfer of ahare from 
residents to non-residents, Including acquisition of ahares 
in an existing company would be on the automatic route 
subject to sectoral policy on FOI. 

(f) To dispense with the requirement of mandatory 
divestment of 26% foreign equity In B2Be-Commerce. 

3. FOVNRI Investment under the automatic route shall 
continue to be govemed by the Sectoral regulationsl 
licensing requirements. 

4. A summary of the FOI policy and regulatiOns 
applicable In various sectors/activities is given in the 
Annexare. 

(UmeshKumar) 
Joint Secretary to the Govemment of India 

F. No. 5(3)J2005-FC 
Dated 10th February, 2006. 
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PolIcy on FDI'tJign DItw:t InMfllllmtlnf (FOI) 

I. Sectors prohibited for FDI 

i. Retail trading (except Single Brand Product 
retalHng) 

Ii. Atomic energy 

III. Lottery bualness 

Iv. Gambling and Betting 

II. All AcllvltleWSectora would require prior Govemment 
approval for FOI In the following c:IrcumItancea: 

S.No. Seelor/Activity 

2 

1. AiporIs 

b. ExiIIiIg p!OjacIa 

2. AJr TIIIIIpOII 
SeMcIs 

3. 

4. 

FDI CapJEquIty Enby Route 

3 

100'4 

100'4 

49%- FDI: 
lOO'1r for 
NRlirMIIImenI 

100'4 

49% 
(GAy 
FOIl 

4 

FIPB 
bIyond 
74% 

AImIIic 

APB 

i. where provlaions of P..... Note 1 (2005 SerIM) 
.... attracted; 

II. where more than 24% foreign equity II proposed 
to be Inducted for manuf.mure of Items reeerved 
for the Small Scale eector. 

III. In SectOrliActlvltle1 not lilted below. FDI II permitted 
up to 100% on the automatic route eubject to sectoral 
rule8lregulatlone applicable. 

IV. Sector-specific policy for FOI: In the following eectorII 
actIvItIee. FDI upto the limit Indicated below II alk..'· 
subject to other conditions .. Indicated: 

Other condition, 

5 

tijecllo IICIIOII 
~ noIIIied by 
MinIItIy of CIvI A\'iIIIon 
www.~flic.i' 

tijecllo IICIIOII 
.... natiIad by 
MIniItry of CIvI AvIIIion 
www.tit*W6tltJn.flic.in 

tijecllo no IIIIct or 
Inchct pd:ipIIon by 
foII9I ....... GMrnrn.c 
of !nell GmIIa NoIIcaIIon 
datad 2.11.2004 iIud by 
MiIIIIer of CIvI AvIIIion 
www._ailli:rI.lEin. 

WhIII II'f incivIcMI 
irMIImenI .... 10% of 
tie acpy. prowillona of 
Sedian 3 (3) (I) of 
SecuriIzIIion and 
RIaInIINdion of Financial 

Relevant P..... Not iIIUId 
by DIp\t. 01 IPP 
www.dIpp.gov.ln 

8 

PN 412008 

PN 412008 
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AIIIII and EnIon:emenI 01 
SeCIdy InIeIIII k1, 2002 
IhoWd be c:oqIIId with. 
www.1intnin."id, 

6. AIamIc .... 74% RPB Subjed 01 guidIIrIII ia8uId 
be DI\lII"*" 01 Atomic 
EnlrgyWM~ 

No. 8I1(1)/97·PSt.VI422 
dIIed 8.10.88. 

8. BriInt 74% tijIcI to ~ for 
PIMII IICIor (FDl+F1I) IIIIilg " btwIcMI 

dIkIIIIeI 01 foreign bria 
ia8uId by RBI. 
www.di.Dtg.it. 

7. ~ 

•. FM RIIIo FDI+ APB tijICI to GIideIinea PN 612005 
IrMIInIeN noIiIecI by Minietry 01 

" to 20% InIonIIIIIon & BroadcIatIng 
www.mib.nlc.in. 

b. Cable IIIIwoIk 49% APB Subjed to Cable. T.wion 
(FDl+AI) NeIWOIk Rules (1994) 

Notified by a.tiItry 01 
InIoIllllllon & IIIoIdcIdng 
WfIW.mib.nic.in 

Co 0irtc:t+HcuI 49"tt APB Subject to guideInaI iIIued 
(FOI+A1). by MiiIby 01 ImMmIIion 
WtilIhiB & BrOIdcIIIing 
IimI, FDI WfIW.mIb.nIt:.in 
~ 
not to uceed 20% 

d. SeakIg up 49% APB tijICI to lJ!Hi*iIg PNII2OO6 
hIrdwIrI Iac:IIlIII (fDI+Fft) Policy noIiIed by MiiIItry 
IUCh • up-InIIiIg. 01 InIormIIion & 
HUB, lie BIoIdcIItIng 

WfIW.mIb.nIt:.in 

e. lJpotiing. News 28% APB tijICI to guIdeInes IIIUId PNl'-
& CIIIIIIt AllIn FDl+AI by ttiIIry 01 IrRnnIIion 
1V QIIIIIIII & 8roIdcaIIiIg 

""",mib.nic.il 

f. IJrHnking • Non- 100% APB Subject to guidIIiMI iIIud PH". 
IIIWI & CIIrn by ttiIIry 01 InfnImIIIon 
Allis lV & EInIIdcIIIiIg 
a.III ... .mi.IIIi:il 
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8, CigIIII 100% FlPB tijlCllO~"'" PN4I2OOI 
CIgnIwo ..... ftUIIiII 
MInDcIIn DMIapnIt & AIgIMIIon) 

N1.. 1851 

g, COlI & 19iII 100% tijlCllO prrMIIanI 01 
"*" for CipIM COlI ... 
conunpIIan by (NlIIon_lion) N1.. 1873 
power projedI, W'IIW.«JI.nIc.iI. 
IIId ian & .... , 
CIIII«It pftIducIIon 
IIId oIhIr IIgIbIe 
ICMII pennItecI 
..... COII ... 
(Ndonillilltlon) Ad, 1873, 

10. CollIe & RWber 100% 
pIOc.iIg & 
WIIIhouIing 

11. Conatruction 100% tijec:l1O cordIonI fItG'2OO5 , 
0eveIaprna1I noIIId vidI PIIII NaIl 2 PNnIOI 
projecIa. iIcUtIg (2006 SedII)indIdng: 
houIiIg, L III*Iun "",*doo 
COI11IIIIICiII 01 USS 10 milan tor 
premIIes, 1'IIOItI, whoIy owned ...... 
dICIIIonII nI US$ 5 mIon for 
inIIiII*InI, joint venIIn. The kIIdI 
IICIIIIionII wNS 11M 10 be broI.9C 
..... ,cIy .., .. monIw 01 
1M! Wr-.cIIn, ~'(J/"~. 

townIIipI. 

b. MIninun .. 10 be 
cIMIopmM IIIdIr _ 

pajIQ·l0 hIdIIIe in 
eMIl 01 cIMIopmM 01 
IIMcId hDuIiIg plaia; 
1IId~ .. oI 
50,000 Iq.mll.in eMIl 
of COI1IIndon 
dMIopmerC projId; 
nI lIlY 01 .. Ibow in 
CIII of I combinIion 
projIc1 

Nola: For iIvIIIImm by 
NAIl, .. c:ordIanI 
mrionId in PIa 
NaIl 2/2OOS III nor 
appIcIbIe.] 



176 NOVEMBER 28, 2008 ", QUtI6IItIn6 178 

2 3 4 6 6 

12. COllIer .me. 100% RPB tijecI to exIItIng !awl IIId PH 412001 
for CIII)'ing txduIIon 01 ICtiVity reIIIiIg 
peckIgeI, paICIII to cIIIrtIMIan 01 IIIIeII, 
IIId oller IttmI which II excYuMIy 
which do not come II8IMd for lie SIIIe. 
wtiI .. IIIIbit 01 www./ndIpoItgor.in. 
.. IndM Poll 
0IIice t-IJ., 1898. 

13. Defence RPB Subject to Ik:nIng IIlder PN 412001& 
procIucIIon InduIIriea (Development & PN 21m 

RepIion) t-IJ., 1951 nI 
pcIIIIneI on FDI In 
p!OCb;tion 01 I/mI & 
1IMUIIIiDn. 

14. FIoricUI\n, 100% PH 412006 
HorIIQAn, 

DMIopment 01 
Seed, AnImal 
HuabIndry, 
PiIctc:IAn, 
IUIIvIIion 01 
YIgIIIbIea, 
1IIUIhroomI, 
IIlder cornIed 
concIionI IIId 
aeMcaI IIIated to 
IgI'O II1d lied 1ICIora. 

16. HIZIntouI ~0IIIIk &mjecI to PN 412008 
c:hemicIII, wIz., InduItriII IIcInIe 1I1der. 
hydIocyIric acid \he InIUtrieI (Dtveloprnem 
end II cIeItvIIIveI; & Repion) Ad, 1951 
phoIgene IIId Its IIId 0Iher I8draI 
derivIIIYeI; Ind 18gIMtion6. 
ieocyarDs and 
cIIIIcIcyPII 01 
hydIocIIban. 

16. InduItriII 100% &qed to PN 412006 
exploaivts- incUtriII .... IIIdIr 
MardacIIn Indullriel (DeveIopmen & 

RepIIon) Ad. 1951 II1d 
..... II1der ExpIoIiws 
Ad, 1898. 

17. A&mnatic Subject to IIcning by !be PN 10l2000 
NImce RepIory & 
DMIIIpIIIn ~ 
.... .iaII,JJCil 
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18. IrIYIIIing 49% RPB F_ InVIIhInI In III PH 2/2000 & 
campIIIieIln in¥IIIIng ~ wi not PH !12005 
imIIIIucIurII be COIIIIId IIIwIIdI HdoraI 
IIMceI IIc:Ior CIP In inIIIIIruc:IurI 
(t. teIIcom IICIor PfM*I the 
IIdor) irwIIImIn II " 10 49% 

IIId .. rn.1IIgIIIM d 01 thI 
CCJmIPIIIY II In IndIIn hindi 

19. MiIiIg COYIring 100% AWlmIIic tijIcI to MineI & PH121m, 
upIorIIIon IIId MinIIIII~& PH WI05 & 
miIiIg 01 IIIrnondB RIgIUIion) Id, 1957 PH 412006 
&. pen:iouIlIOneI; www.minBl.rIc.iI. 
gold, IiIvIr IIId PII8I Note 18 (1998) IfICI 
mineIWa. PIIIII Note 1 (2005) .. 

not appIc:abIe for IIIIilg " 
100% owned .aIcIIrieI 
In 10 far • \he mining 
IICtor II concemed, IUbject 
to 1 cIedIrIIion hom the 
~ thai he has no 
exiIting joIIi venllII for thI 
8II1II .... rtiMor thI 
paricIMr IIIineni 

20. Non BankIng FII\IIIC8 CompIIIieHppIov acMes. 

(I) Men:tIIri 100% AIdomIIic tijIct to: PH 2/2000, 
briiIg I. MininIIIn c:epillllratioI1 PH WIQO, & 

fi) Underwllling IIOIInI for UId bINd PH m001 
(Ii) PoItIoIio NBfCI.US$ 0.5 mIIon 

MalIIgIIftIIII to be bIIJu;1I ~ for 
SeMcIa FDI up to 51'10; USS 5 

flY) ~ maontobe ~ 

N.Mt«tJ '4'lIOI1I for FDI above 

SeMces 51 % IIId " 10 75%; IfICI 
(v) RnniII USS 50 mIion U 01 

~ which USS 7.s mI\on 10 

(VI) bloc* BfoUlg be bIIJu;1I upIJON end the 

(vi) .. beIInce in 24 rnonI1s lor 
MInIIgemenI FDI beyond 7S% IIId up 

(vii) V ..... CapItal to 100%. 

Qx) CUIkdII b. miniIun capiIIizIIon 

Services IIOIInI lor non-fIIlII based 

(x) FIdOIIng N8FC acIIviIia-

(xiI Creel uSS 0.5 million. 

ReInIce c. forI9I iMItoII can 181 

Agenc:iea " 100% operIIing 
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(d) CnIdII RIIi1g IIIIIkIIriII wIhU the .... oancIIIon to dIiIMII • 
(xiii) LIIIiIg & rniIiIun of 2S% of III 

FInMCI equIIy to InIIIn II1IIIIII 
(xlv) Houing .. 10 bIIngIng In 

FInne US$ 50 mIIon wtIhout 
(xv) Fortx 8nJIdng tnf IIItricIIon on 
(N) CIICII CII'd JunbIr of opII'IIIng 
~ UIIIdIIrItI wIIhcU 

(nt)~ bIiIgIng IdIIIonII 
cNngIng CipIIII. 
~ d. joiIt wmn operaIilg 

(xvii) Mira'o NBFC'. thII 11M 75% 
(xix) Rand CI'IdII. or .. thin 75% foIIIgn 

irweItmer4 wi -.0 be 
IIIowedtoeetup 
Utldiarlee for 
IXlderIIIcing other NBFC 
ICIMIIeI IUjecI to the 
Ulllciariel -.0 
complying wtIh fie 
IppicabIe mininun 
CIpbI iIftow. 

e. compIianas of the RBI. 

21. PtIroIIun & NIIInI Gu 88dor 

•• Oller thin 100% ~0IIIIIIIc &qec:I to IIdIoI PH 112004 & 
RIIInIng and IIgUIIIIons iaIuecI by PH 4Il106 
iIdudIng ..... t.tiIiIIry of PeIroIun & 
lludyand NabnI GIl; and In the 
fCJlllUlllon; cae of IduII trading n:I 
irwIIInIer&' IIIIIketing of peIroIun 
tinning; IIIIi1g prockICtI, ~ 01 

" IrnIIucIIn 
26% eqIit in favour 01 

tor mIIkIIing In hdIfI paIInerIpubIc 
PeIIaIun & wtil 5 pall. 
NaknI Gu www.pMJ/ltln.nic.iI . ... 

b. RIIiniIg 26% In FIPB SdIjId to SecmI ~ PN 212000 
Cll80f (inCII8 of """.ptJ/IfJIIun.nic.iI 
PSUs PSUs) 
1m In 
CUI 01 , 1domIIic 
PIMIe (in cae of 
c:ompIIIieI priYIIe 

CDIIIIieI) 
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22- Pm MedIa-

•. NIIi8hIng 01 F1PB &qed. to GddeIInaI 
1Ift18pap11' and noIIIied by ItiIIry 01 
periodicaII InIonnaIion & BIoadcaIIilg. 
deaing with www.mlb.nic.in 
newa and 
CUIIIIII 111* 

b. NlIiIhing 01 100'1. FIPB PH 112004 
acienIIftc 
rnagazm.t 
spec:iIIy 
joumaI&I 
periodicaIa 

23. Power including 100% Aulomalic WIjIct proviIions 01 the PH 211998, 
geneI8Iion EIectIIcIy Ad. 2003 PN 712000. & 
(ucapt Atomic www.ptlWlmin.nlc.in PN~ 

energy); 
1IInImIaion, 
ciatribI.dion and 
Power Tracing. 

24. T •• Sector, 100% RPB &qedto~ 01 PH 8/2002 
including tea 26% equIy in IaYDII 01 
planlllion I'*' pallnlrllnlian 

pdc wtiI 5 ytIII and 
prior eppmaI 01 Slate 
GoYetmlenI for chIrIge in 
land .... 

25. TeIecommIIlic:aI 

•. BIlle and 74% Automatic SUbjecI 10 guideIneI PN 5I2Q05 

ceIuIar, UnifIed (Iddng 14110 noIiId in the PN 5 (2005 

AI::ceaa Servioes" FDIJII, 49% SIrIeI). 
NIIionIV NRI, 
InIemItionaI FCCIIs, RPB 
Long OiaIInce, ADRs. beyond 
V-8at, PublIc GDRa. 49% 
Mobile Raclo COIMIIibII . 
Tumked preIeteno8 
SeM08I shall&, 
(PMRTS), IfId 
Global MollIe pIIlPOItiOnItI 
Penonal foIe9I 
CoInnuicIIions ~in 

SeMces !nUl 
(GMPCS) and promoIII'8I 
o4her value Investing 
added taIecom ~) ....... 
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b. ISP will 74% AuIomIIic: tijICI to IIcenIIng II1d PH 412001 
gIIIIWIyI, lido- " to 49%, IICIIIIy IIqIiIImn 
pIgkIg. .... nc4IIId by the 0Ipa/tmII1 
end bind wIdIt FIPB oIT~ 

beyond ......... 
49%. 

c. ISP wIIIICU 100% AImnaIic Subject to the COIdIIon PH .. 
gMIy, " to 49% IhIt IUCh compIIIieI8hIII ,.... cIY8II 26% ~ their ~ 
p!QIidIr APB in favcu 01 IIdan pubic in 
pnMdng dIIk beyond 5 ytIII, , u.. CCIIIIpIrIies 
fin, *ironic 49% 111 listed iI DIhIr pII1a of 
I11III- • the world. AIIo UjecI to 
I11III IiIcnIng - IICUriIy ....... ,whIII 

requiIIcI. 
wn ..... arn. 

d. MIIUIcItn 01 100% AImIIic Subject to uctoraI PN~ 

teIecom ~. 
equIpmenII wn ..... arn 

26. Trilling 

•. _allIlCllh 100% AImak SI.tIjecI to gudehs for PN WXI6 
6 CIIIY IrIdng FOI iI nIng iIIued by 

b. Tilling for 100% AImmIIic Poley 6 PIamaIIon vide ... PIe. Note 3: (2006 SerIal) . 
c. TrIdIng 01 ... 100% FIPB 

IDIR8d fnIm ...... 
IICIDr 

d. Till IIWIIIIIIng 100% FIPB 01 __ 

for wtidI • 
0IIIIIIInJ .. 
..... for 
IIIIIUIctuIt 

e. SIngle EIrInd 51% APB 
priocb:t railing 

27. ~ 74% FIPB tijecI to SecIDrIII 
EIIIIJIiItImIn ,.,... iIud by 

- opII'IIion 
0epIrWnent of SpanSRO 
wna", 

21. SpecIII 100% AI*ImItic tijIcI 10 8pIdII PN lGlIOO, 
Economic ZonIa EccmIic laRa Act,2OO6 fIN 2ml8 & 
n Fill Trade n .. fcn9I Tilde PH 4/2006 
WRhDuing Poley. 
Zonae COVIIing wn~ 

IIIIiIg " 01 
.. ZonIa 
-aaIIiIg" 
IIiII in .. 
ZonIa 
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Special Conetltutlonal .aatu. to 
North-Eut.m at ... 

902. MS. INGRID MCLEOD: Will the Minl.ter of 
HOME AFFAIRS be pleuecl to state: 

(a) whether the Governm.nt hal r.ceiv.d any 
demand from the North East Students Oryanisatlon 
(NESO) regarding Special constitutional statuI for the 
Norm-Eastern States; 

(b) If so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
The Govemment had received a memorandum from North 
East Students Organization (NESO) in June, 2006 wherein 
various Issues, Including special constitutional statu. for 
the people of North Eastem Statel, have been raised. 

(c) Special provisions with respect to the State. of 
Nagaland, Aesam, Marupur, Sikklm, Mlzoram and 
Arunachal Pradeeh have already been made under Article 
371 of the Constitution of India. In addition special 
provisions have been made in Sixth Schedule to the 
Constitution of India for administration of tribal areas in 
the States of Assam, Meghalaya and Mizoram. This 
schedule confers vast legislative, financial and executive 
powers to the Councils set up for the Autonomous DIstricta 
in these four State.. No further proposal I. under 
consideration of the Govemment. 

[TfllnS/sHonj 

Export of Gem. and ..... II.ry 

903. SHRI SHISHUPAL N. PATLE: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Mlni8ter of COMMERCE AND INDUSTRY 
be pleased to .... : 

(a) whether the export of Geml and Jewellery Ie 
getting affected due to the heavy ups and downs in the 
prices of gold during the currant year: 

(b) whether any target has been set for the export 
of such Gems and Jewellery during the current year; 

(e) If 10, whether any downfall hal been recorded 
during the first half of the year; and 

(d) If 10, the reuona therefor aIongwith the steps 
bU1g taken by the Government and the pet'tl8ntage of 
downfall eetlmated In comparison to the last year? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) Yes, Sir. The target of export of Gem & Jewellery 
in the current year is US$ 18212 million. 

(c) and (d) As per latest available figures, aurin; the 
period Aprtl-Juty, 2008, there Is a decline of 0.14% over 
the corresponcling period during 2005-06. This Ie due to 
decline In export of cut and pollahed diamonds from 
bonded warehou.... The following facilities have been 
extended to boolt exports from this sector: 

(I) Import of gold of 8 carat and above has been 
allowed under the replenlahment scheme subject 
to the import being accompanied by an AI8atJ 
Certificate specifying the purity, weight and alloy 
content. 

(Ii) Duty Free import entitlement of consumables for 
metaIa other than Gold, Platinum to be 2% of 
FOB value of exports during the previous 
financiaJ year. 

(ill) Duty free import entitlement of commercial 
sample. to be As. 300,000. 

(iv) Duty free re-import entitlement for rejected 
Jewellery to be 2% of the FOB value of exports. 

(v) Cutting and polishing of geme and Jewenery, to 
be treated as manufacturing for the purposes of 
exemption under Section 10A of the 1",,'Ome Tax 
Act. 

(vi) Import of precloul metal ecrapIused jewellery 
has been allowed for melting, refining and re-
export of jewellery. However, such import will 
not be allowed through hand baggage. 

(vii) Gem & Jewellery exportera have been allowed 
to export jewellery on consignment basis as per 
Rules. 

(viii) Gem & Jewellery export .... have been allowed 
to export cut and polished precious and semi-
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precious stones for treatment and re-Import as 
per Rules. 

(ix) Value addition norms for different categories of 
gema and jewellery products have been reduced. 

/English} 

Norme for Plying of School Bu •• 

904. SHRI RAGHUNATH JHA: Will the Minister of 
HOME AFFAIRS be pleased to etate: 

(a) whether the students in Delhi risk their lives while 
travelling to schoole In overcrowded Marutl vans and 
buaea fitted with unsafe and lliegallspurioua/sub-standard 
LPG and CNG kits everyday; 

(b) if 80, the steps taken by the Government to 
ensure implementation of standardalnorms fixed for plying 
of school buseslvans etc. in Deihl separately; 

(c) whether the Government has any propoaal to paint 
yellow colour on Marutl vans ferrying school children for 
their safety; 

(d) if so, the details; thereof; 

(e) the details of school buS8I, RTV., Maruti vans 
etc. Involved In accidents during each of the last three 
years In Deihl. 

(f) the total number of students inJuredlkllled In those 
accidents during each of the last three years; school· 
wlM separately; and 

(g) the action taken by the Government against the 

drivers of school buses alongwlth the stepe taken to stop 
such accidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) It Is true 
that some private vehicles, including Maruti vans and 
buses are being used for transporting school children in 
Delhi. 

(b) Delhi Traffic PolicefTransport Department of the 
Government of NCT of Delhi carry out periodical checking 
of school vehicles to ensure that they follow the norms 
lald down by the Hon'ble Supreme Court. Vehicles found 
to be violating the norms are prosecuted and legal action 
is taken against the defaulters. 

(c) and (d) A proposal to regulate passenger motor 
vehicles, which are presently unauthorizedly plying for 
hirelreward, ferrying school children, including by 
assignment of colour, is under consideration. 

(e) and (f) Details of cases of road accidents reported! 
registered in Delhi involving school buses, RTVs, Maruti 
vans etc. and the number of students InJuredlkilled in 
such accidents (eohooi-wise) during the years 2004, 2005 
and 2006 (upto 31st October) are given In the enclosed 
Statement. 

(g) The action taken againet erring drivers and to 
regulate operation of such vehicles include prosecution 
of such drivers by Delhi Traffic Police, cancellation! 
suspension of their driving licenses, cancellationl 
suspension of registration certificates/permits of vehicles 
involved in accidents by the State Transport Authority, 
sensitizing school authorities about safety and security of 
students and not to engage vehicles fitted with 
unauthorized gas kits. 

StatMtent 

S.No. 

1. 

Name of School 

2 

Central School 
CRPF, Jharoda 
Kalan, Najafgarh, 
New DeIhl. 

Nonns for plying 01 School 8UMI8 

Number of 
atudents 

killed 

3 

Number of 
students 
injured 

4 

Type of school 
vehicle involved in 

accedent 

5 

RTV (hired by 
school) 
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1 2 3 4 5 

2. Lady Irwin School, MaNtI Van 
D-block, Defence 
Colony, New Delhi 

3. Rajouri Public 11 School Bus 
School, Nlrankari 
Colony, Delhi. 

Year 2005 

1. Army Public School Bus 
School, Ring 
Road, Dhaula 
Kuan, New 
Delhi. 

2. Manav Sthali 2 School Van 
School, Rajinder 
Nagar, New 
Delhi 

3. Aishikul 10 School RTV 
Vidyalaya, 
Alipur, Delhi. 

4. Shanti Niketan DTC School Bus 
School, AK 
Puram, 
New Delhi 

5. Senior Secondary 2 School ATV 
Schol, Fateh 
Academy, Prasad 
Nagar, Delhi. 

6. Mother School Van 
Intemational 
School, New 
Delhi 

Vear 200& 

1. Central School No.2, 2 8 School Bus (Hired) 
Naralna, Deihl. 

2. Shivani Model School Bus 
Senior Secondary 
School, Palam, 
New Delhi 

3. Rajinder Lakra 2 ATV 
Public School, 
Mundka, Nangloi, 
Delhi. 

4. Air Force School, 16 ATV. 

Bawana, New 
Delhi. 
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6. 

6. 

7. 

8. 

9. 

2 

Mount Holivet 
Senior Secondary 
School, Sant Nagar, 
Deihl. 

Kendriya 
Vidyalaya, Ghoga. 
New Delhi. 

Appex School. Sant 
Nagar. Deihl. 

(I) Gyan Deep 
Public School. 
Sangam Vihar. 
New Delhi. 

(iI) Shanti Nlketan 
Public School 
Sangam Vihar. 
New Delhi. 

Nutun School. M.S. 
Park, New Delhi. 

Status of Implementation of SSA In J&K 

3 

905. SHRI CHHEWANG THUPSTAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) status of implementation of SSA in the State of 
Jammu and Kashmir; 

(b) the total funds allocated to the State during the 
last three years; 

(c) whether the Union Govemment has deputed any 
Central team to evaluate status of implementation of the 
programme in the State; 

(d) if so, the details thereof; 

<e) whether the Government is considering special 
assistance to the State in view of its requirements due 
to extraordinary situation as prevaiUng these; and 

(f) if so, the det&ils in this regard? 

4 5 

7 RTV 

6 Bus (ITBP) 

RTV 

2 School Bus 

Maruti Van 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Tho implementation of Sarva Shlksha 
Abhiyan (SSA) in the State of Jammu & Kashmir has 
shown improvement. The total funds released by 
Government of India during 2004-05. 2005-06 and 
2006-07 (upto August 2006) were As. 14612.09 lakhs. 
As. 19988.15 lakhs and Rs. 8770.73 lakhs I'ftspectively. 

(c) to (f) A Central Team visited the earthquake 
affected areas and found little progress in reconstruction 
of schools. Adequate allocations have already been 
incorporated in the annual work plan of SSA for J&K 
State for the year 2006-07. 

[Tmns/alionj 

Export Oriented Unite 
\ 

906. SHRI JIVABHAI A. PATEL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to stale: 

(a) the number of export oriented industrial units 
functioning as on date, State-wise: 
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(b) the number of propoHII received for I8ttIng up THE MINISTER OF STATE IN THE DEPARTMENT 
the export oriented unite alongwlth the number of OF COMMERCE, MINISTRY OF COMMERCE AND 

proposals which have been given approval during the INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) A 
Statement Ie encIoIed. 

lut two years and cunwnt year. State-wise; and 
(c) Aa p;lr the EOU ICheme indirect tax exemptJone 

(c) the number of units which have been ant provided on raw material & compoMftta required for 
provided infrutructure and other facilities for starting export production be8Idea Corporate Tax exemptton on 

export profits for a period of 10 yeara. No separate 
production? Infrastructure or facilities ant provided to these Units • 

.......", 

S.No. StIteIIUnion No.of No.of No.of No.of No.of No.of No.of 
Territories EOua In propoaaII propoIIII pIOpOIIIa ~ propouIa propoull 

operation received AppftMd ~ Approved ~ AppIovId 
uon 2004-05 2OO4.()S 2OO5..Q6 2OQ6.08 2006-07 2006-07 

31.3.2008 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 206 73 63 73 87 52 49 

2. Assam 0 0 0 0 0 0 

3. Arunachal Pradesh 0 0 0 0 0 0 0 

4. Bihar 0 0 0 

5. Chhattlsgarh 4 0 0 1 1 

6. Goa 30 4 2 9 9 6 5 

7. Gujarat 253 80 74 74 65 35 27 

8. Haryana 89 21 19 22 17 18 11 

9. Himachal Pradesh 4 0 0 4 3 2 2 

10. Jammu and Kashmir 0 0 0 0 2 

11. Jharkhand 7 0 1 0 0 1 

12. Kamataka 510 97 95 103 98 50 50 

13. Kerala 57 13 13 11 10 6 6 

14. Madhya Pradesh 30 5 2 7 4 2 2 

15. Maharashtra 312 123 94 95 73 55 40 

18. Manipur 0 0 0 0 0 0 0 

17. Meghalaya 0 0 0 0 0 0 0 

18. Mizoram 0 0 0 0 0 0 0 

19. NagaIand 0 0 0 0 0 0 0 
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1 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Delhi 

Andaman and Nlcobar Islands 

Chandlgarh 

Daman and Diu 

Dadra and Nagar Haveli 

Lakshadweep 

Pondicherry 

Total 

3 

13 

24 

90 

o 
417 

o 

99 

2 

83 

48 

4 

5 

12 

19 

o 
13 

2334 

907. SHRI RASHEED MASOOD: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the loan taken from the Rshtrlya Mahila 
Kosh (RMK) is not being repaid; 

(b) if so, the remedial measures taken by the 
. Government to recover the said loan; and 

(c) the steps taken to ensure proper utilization of the 
said loan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The loan taken from 
Rashtriya Mahlla Kosh (RMK) is being repaid as per 

4 

o 

10 

16 

o 

100 

o 
22 

o 

27 

30 

o 
4 

3 

o 
4 

635 

5 6 7 8 9 

o 9 8 3 2 

7 17 15 

12 31 28 15' 10 

o o o o o 
78 85 81 49 46 

o o o o o 
14 20 15 13 6 

o o o o 
21 24 17 9 8 

27 26 23 18 13 

o o o o o 
o o 

3 o o 

2 2 2 2 

o o o o o 
4 2 2 o o 

531 619 527 340 284 

repayment schedule of the RMK. The loan recovery rate 
is 91%. 

(b) The following measures are taken by RMK to 
recover loan Instalments overdue: 

• Send demand notices to the defaulter 
organizations and closely follow up. 

• Blacklist the defaulter organization and advise 
aU concerned Ministries of Central and State 
Governments, District Administration, Banks and 
other Funding agencies not to consider any 
grant/assistance to the defaulter organization. 

• Take steps for cancellation of their Registration 
in FCRA. 

• Start legal proceedings against them. 
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(c) In order to ensure proper utilization of the loan, 
the following steps are taken:-

• The organization is asked to submit Utilisation 
Certificate and Disbursement Certificate showing 
the details of the beneficiaries. 

• RMK's Monitor visits the organization and verifies 
all books and records at the NGOIOrganization 
level to ensure full utilization of the loan 
disbursed by RMK. 

• The Monitor appointed by RMK also visits the 
SHGs who are financed out of the loan, verifies 
their books and records. 

• In certain cases, the Monitor verifies the assets 
of the SHG members created out of loan 
disbursed by he NGOlorganization. 

• The borrowing NGOIOrganlzation is asked to 
submit auarter1y Progress Reports showing the 
Inflow and outflow of the funds. 

• It is mandatory for all the partner NGOs to 
submit annual report and audited balance sheet 
at the close of every financial year during the 
pendency of laon till the loan account Is closed. 

{English} 

Inc ..... lng Cyber Crime 

908. SHRIMATI P. SATHEEDEVI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the cyber crimes are on increase in the 
country; 

(b) if so, the steps taken by the Govemment to 
provide investigation facffltles to crime detective agencies 
and the police forces of the country; 

(c) whether the Government proposes to bring new 
law to curb this crime and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) During 2005, the number of cases under Information 
Technology Act, 2000 increased to 179 as against 60 
and 68 cases reported during 2003 and 2004 respectively. 

However, during 2003 to 2005, the number of CIIH8 

reported under relevant aections of the Indian Penal Code 
was 411, 279 and 302 respectively, which showed a 
mixed trend. 

(b) The Central Bureau of Investigation and many 
State police organisations have computer forensic facUitles 
which are upgraded from time to time. In addition, all the 
laboratories of the Directorate of Forensic ScIence and 
Govemment Examiners of Questioned Documents have 
computer forensic facilities. Regular training programmes, 
workshops, seminars and symposia for trainers to handle 
digital crimes are aleo organised. 

(c) No, Sir. 

(d) Does not arise. 

Involvement of youth In Terrorl.t Actlvttle. 

909. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether due to non-avallabUity of employment 
opportunities to the youth in Uttar Pradesh and in other 
sensitive areas of the country tha youth are helping 
terrorists; 

(b) if so, whether the Government has focused Its 
tRrget on the activities of SIMI and other fundamentalist 
organisations to ensure that these unemployed youth do 
not play In wrong hands; 

(c) if so, the steps taken by the Governrnent to 
provide employment to such youth; 

(d) whether any special task force is being set up 
against these terrorist organisations; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) There are no specific inputs suggesting linkages 
between unemployed youth and terrorists. 

(d) and (8) There Is no such proposal. However, 
anti-national & terrorist organizations, including SIMI, 
continue to be banned 88 unlawful associations or as 
terrorist organizations under the relevant provisions of the 
Unlawful Activities (Prevention) Act. 
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PromotIon of 8m... ImCI Medium Scale Induatrl .. 

910. SHRI PANKAJ CHOWDHARY: 
SHRI TARIT BARAN TOPDAR: 
SHRI VIJOY KRISHNA: 

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state: 

(a) whether his Ministry Is drawing up a fresh 
promotional package small and medium scale industrlea; 

(b) if so, the details thereof; 

(c) whether the package comprises the restructuring 
and fine tuning of a host of existing schemes for SSls; 

(d) the extent to which the SSls sector is likely to 
be benefited; 

(e) whether the Govemment proposes a five yearly 
census for the SSI sector; 

(f) " so, whether Govemment is also considering 
enhancing the credit flow to small scale entrepreneurs by 
giving more teeth to credit guarantee fund scheme for 
small industries; and 

(g) If so, the time by which scheme is likely to be 
implemented? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) to (g) Govemment is 
finalizing a package for the promotion of micro and small 
enterprises. 

/English} 

InftltrMIon of Terrortata 

911. SHRI MOHAN RAWAlE: 
SHRI A. SAl PRATHAP: 
SHRI ANANTA NAYAK: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the number of extremlata of varioul 
organisations entering from the borde,. In India making 
attempts on Indians Is Increasing day-to-day; 

(b) if so, whether the Border SecurIty Force (BSF) 
has expressed serious concem over the recent attempts 
by Pakistan·based terrorists entering from Westem Border 
as reported in the Tlf17tJS of/lldiB dated October 8, 2006; 

(c) If so, the number of such Incidents reported during 
2006, till date; 

(d) the number of terrorists killed/nabbed while 
attempting to enter Indian during the said period; and 

(e) the steps being taken or proposed to stop 
infiltration and to save the life of clYilians? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a> and (b) 
No, Sir. However Director General, Border Security Force 
has shown coneem over the attempts of the infiltration of 
the terrorists through Rajasthan and Punjab in the light 
of the attempt of infiltration bid in Amrltsar Sector and 
Ganganagar Sector which was foiled. In both the incidents, 
BSF had killed the militants and recovered the arms & 
ammunition. 

(c) and (d) During the lear 2006 till date, two (2) 
such incidents have occurred in which four militants were 
killed and one was apprehended on the Westem border. 

(e) BSF maintain round the clock surveillance of the 
border and work in close coordination with the State 
Govemments. BSF has also beefed up intelligence 
network and coordination with other intelligence agencies. 
The agencies also have their local sources for Information 
gathering. BSF has al80 been provided modern 
aurvelUance equipments including Night Vision Devices. 

{Tmns/alionj 

Tea Export 

912. SHRI AJIT JOGI: Will the Minister of 
\ 

COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the export of tea has declined during 
the current year; 

(b) whether the tea industry is in financial crunch 
due to this decline; 
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(c) the quantum of export decr .... d during the 
current yNI In comparison to the previous year; 

(d) whether there Ie • decline In demand of tea In 
the tea Importing countries; 

(e, whether the Govemment has eet up a epeelal 
contingency fund to bring out the t •• indushy from present 
crlslI; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No, 
Sir. 

(c) and (d) Do not arise 

(e) No, Sir. 

(f) Does not arIae. 

Amendment In FCRA 

913. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SHRIPAD YESSO NAIK: 
SHRI SUGRIB SINGH: 

Will the Minlster·of HOME AFFAIRS be pleased to 
state: 

~a) whether the Government is considering 
comprehensive amendment In the Foreign Contribution 
Regulation Act (FCRA); 

(b) if so, the details thereof; 

(c) whether some NGOs have opposed the aforesaid 
amendments; 

(d) if so, the details alongwlth reasons th8f'Elfor; 

(e) whether the Government proposes to connect all 
the NGOs with IT networt< for monitoring effectively; and 

(f) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): <a) 
and (b) Yes, Sir. The Govenvnent Is considering to amend 
the FCRA BIB, 1976 to consolidate the law relating to 

the receipt and utilization of foreign contribution or 
acceptance of foreign hoapitaJIty for any IICtIvIty detrimental 
to the national Interest and for mattera connected therewith 
or Incidental thereto. By and large, following are the salient 
fe.tures of the draft Bill: 

(I) The Bill has been titled as "The Foreign 
Contribution (Regulation) Bill, 2006". 

(II) The preamble has been reworded to prohibit 
acceptance and utilization of foreign contribution 
or foreign hospitality for any activity detrimental 
to the national Interest. 

(iii) Amount reoeived by any foreign soun::e, by .. ay 
of fee, payment in lieu of certain services 
rendered, etc. has been excluded from the 
definition of foreign contribution. 

(iv) The following additional types of assoclationsl 
persons have been banad from receiving foreign 
contribution: 

(a) Organlzation(s) of political nature, not being 
political party; 

(b) AssociationICompany engaged In the production 
or broadcast of audio news or audio visual news 
or current affairs programmes through electronic 
mode or any other electronic form or any other 
mode of maaa communication: 

(c) Correspondent or columnist, cartoonist, editor. 
owner of the association or company referred to 
in (b) above. 

(v) Proviaion for proscribing use of foreign 
contribution or any income arising out of it for 
speculative busin .... 

(vi) Administrative expenses cappacf at fifty percent 
of the foreign contribution and any such 
expenses beyond that limit can be Incurred only 
with the prior approval of the Central 
Govemment. 

(vii) Provision made to specify the person who, the 
areas where, the purposes for which, and the 
sources from which foreign contribution can be 
accepted only with prior permission of the 
Central Govemment. 

(viii) Fee to be charged for registration, grant of prior 
perm_on and renewal. 
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(IX) Provisions for intimating the grounds for refusal 
of regl8tration or prior permission In harmony 
with the provisions of the Right to Information 
Act, 2005. 

(x) The provision for suspension of registration 
certificate for maximum 180 days has been 
introduced. Automatic renewal of registration for 
a period of five years to aU applicants except 
defaulters. Utilization of foreign contribution 
allowed through more than one bank account. 

(xi) Provision for sharing information on foreign 
contribution received through banking channels 
exceeding a specified amount, or suspicious 
transactions, with security agencies. 

(xii) Provision for compounding of certain offences 
under the Bill. 

(c) and (d) The draft' FCMC Bill was placed on the 
website of MHA and comments/suggestion of various 
NGOs were received. The NGOs have suggested that 
some provisions in the draft Bill like the provision for 
renewal of registration certificate in five years, provision 
of suspension/cancellation of certificate of registration, 
provision for restricting administrative costs, provision for 
payment of fees for registration/prior permission, provision 
for custody of assets in case of cancellation of registration, 
etc. may be deleted. The draft Bill is at an advanced 
stage of consideration. 

(e) and (f) MHA has already intrl.Juced the facility 
for on-line submis3ion of application for grant of 
registration and filing of annuai returns under FCRA. This 
will facilitate the NGOs in filing annual returns and 
applications for grant of registration, as well as it will 
help Govemment in improving the monitoring mechanism. 

Ministerial level m .. tlng on the talks 
of Doha Round 

914. SHRI HANSRAJ G. AHIR: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRI ADHIR CHOWDHURY; 

Will lhe Minister 01 COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Ministerial level meeting held at Geneva 
to ease the deadlock on Doha round of talks under WTO, 
proved to be a failure; 

(b) if so, the details thereof and reasons therefor; 

(c) India's policy stand on Doha round of talk with 
regard to subsidy being provided to farmers by developing 
countries; 

(d) whether the Government is aware about the 
repercussion of subsidies, being provided to the farmers 
of developed countries, on the farmers of developing 
countries; 

(e) whether any strong steps have been taken to 
safeguard the interests of the Indian agriculture and 
farmers; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) An 
informal meeting of 31 Trade Ministers, including of India, 
was convened by the Director General (DG), WTO 
between 29th June and 1 st July 2006. Domestic Support 
and Market Access in Agriculture and Non-Agricultural 
Market Access (NAMA) were discussed by the Ministers. 
Convergence could not be achiaved. A meeting of the 
Trade Negotiations Committee (TNC) of the WTO was 
also held on 1 st July 2006 wherein the DG, WTO was 
requested to conduct intensive and wide-ranging 
consultations with a view to faCilitating the establishment 
of modalities In Agriculture and NAMA. These 
consultations were to be based on the draft texts prepared 
by the Chairs of the respective Negotiating Groups. The 
DG was requested to report back to the TNC as soon 
as possibie. 

A meeting of the Trade Ministers from G-6 countries 
of the WTO (Australia, Brazil, the European Communities, 
India, Japan and the United States of America) was held 
at Geneva on 23rd and 24th July 2006 and there was 
no convergence on the core issues of substantial reduction 
of trade distorting support in agriculture and other 
development issues. At the Informal meeting of the TNC 
held on 24th July 2006, the Director General who is its 
Chairman, reported that -it remained clear that the gaps 
remain too wide-, and recommended that the only course 
of action would be to suspend the negotiations across 
the Round as a whole to enable the serious reflection by 
participants which was clear1y necessary and time-out to 
review the situation, examine available options and review 
positions, particularly in respect of divergences in 
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agricultural domeatic IUpport and market accesa Iauea. 
The Member., therefore, agreed to luspend the 
negotiations across all areas of the Doha Work 
Programme. The WTO General Council, at Ita meeting 
held on 271h July 2008, took note of the report of the 
TNC Chairman, and supported the suspension of the 
negotiations. 

Subsequent to the suspension of negotiations under 
the Doha Work Programme, the WTO Members have 
been holding informal consultations on how to resume 
the negotiations. At the Informal meeting of the Trade 
Negotiations Committee (TN C) held on 16th November 
2006, a consensus has emerged on resumption of the 
negotiation process in the Negotiating Groups of the TNC, 
with the Chairs of the Groups having the responsibility to 
datennine the rhythm their work In consultation with the 
WTO Member delegations. 

(c) to (f) The G-20 and the G-33 alliances on 
negotiations in Agriculture, of which India Is a Member, 
have been emphasiSing that the livelihood and standards 
of living of the poor fanners In developing countries are 
seriously jeopardised by the subsidies and market IlCC888 

barriers prevailing in international agricultural trade and 
that any Round that would be faithful to its development 
dimension must urgently redress this situation. 

Towards safeguardmg the interests of Indian 
agriculture and fanners, India has also been playing a 
key role in further strengthening the developing country 
coalitions by bringing together the G-20, the G·33, the 
African Group, Africa-Carlbbean-Pacific countries and the 
Least Developed Countries to reinforce each others' 
positions on Issues of mutual interest. India has been 
emphasizing that the specific and detailed proposals that 
have been made In domestic support and market access 
by the G-20. and on Special Products (SPs) and the 
Special Safeguard Mechanism (SSM) by the G-33, should 
ensure a final outcome that Is consistent with the agreed 
negotiating mandate for substantial and effective 
reductions in trade-distorting domestic support, and 
substantial improvements in market access particularly for 
products of export Interest to developing countries. India 
has taken the position that the seH-designation of an 
appropriate number of SPs and an effective and operable 
SSM for safeguarding the vulnerable fann communities 
and proportionately lower tariff reduction commitments 
should be integral to the final outcome on agriculture. 
The Government has allo been holding stakeholder 

coneultatlons to protect and puraue our national Interest. 
in pertlcular the Intereate of our farmers. 

Government is committed to Intervene In a wro-
compatible manner, Including by calibrating the applied 
tariffs within the bound duties, to protect their Interesta. 
The Government has Introduced a number of initiatives 
and Interventions, for enhancement of production and 
productivity of agricultural products 80 as to Increase the 
competitiveness of Indian agriculture. The scheme. 
implemented by the Government in this regard, Inter aUa. 
include the Integrated Scheme for Oi_ecia, Pul.ea, 
Ollpalm and Maize (ISOPOM), 

National Horticulture Mission and Integrated Cereal 
Development Programmes. Further, to provide a level 
playing field for exports of agricultural productl, the 
Government Implements schemes such as the Transport 
Assistance Scheme and Vishesh Krlshl Upaj Yojana to 
ensure that the fanners get remunerative prices for their 
exports as well as increased aceess to the International 
market. 

{English} 

Monitoring of KYlI Functioning 

915. SHRI A.V. BELLARMIN: Will the Mlnleter of 
AGRO AND RURAL INDUSTRIES be pleased to atete: 

(a) whether periodical monitoring and evaluations Is 
made with regard to the perfonnance of KhadI and Village 
Industries Commluion (KVIC) and Khadi and Village 
Industries Board (KVIB); 

(b) H 80, the details thereof In phyaica/and financial 
tenna during the last three years; 

(c) hether these boards have helped developing 
cottage and traditional Industries in rural India; 

(d) if so, the details thereof during the last three 
years; and 

(e) the steps being conte"..,tated to make payments 
for the small honey producers and traders for their 
produce purchased specially by the Sarvodaya Sangh. 
Eraniel In Kanyalwmarl? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAl INDUSTRIES 
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(SHRI MAHABIR PRASAD): (a) Perfonnance of various 
echeme8lprogrammea for promoting and developing khad! 
and vlHage Industries (KVI) sector being Implemented by 
Khadl and VIllage Induatries Commiulon (KV\C) • including 
tho.. Implemented through the Khadl and Village 

Vear 

2002-03 

2003-04 

2004-05 

Khadi 

443.07 

453.50 

461.54 

Production 
(Rs. In crore) 

VI 

8126.30 

9228.27 

10458.89 

Khadi 

8.58 

8.61 

8.64 

Indultrlel Boarda (KVIBa) of StateIIUnlon TerrItorIeI II 
periodically monitored and evaluated by the -Government 
from time to time. 

(b) The major Indtc:atora of perfonnance of the KV1 
MCtor are given In the table below: 

Employment 
(Iakh 

persons) 

VI 

57.87 

62.58 

68.14 

Margin 
Money 

Utilisation 
(Rs. In crore) 

193.71 

265.74 

295.88 

Number 
of VI 
Units 

21024 

24747 

23453 

(e) and (d) Vea. Sir. The major indicators of perfonnance of the KVI sector through StateJUnion Territory KVIBs are 
given In the table below: 

Vear Production 
(Rs. in erore) 

Khadi VI Khadl 

2002-D3 

2003-04 

2004-05 

175.30 5428.79 

166.08 5958.90 

140.33 6593.59 

(e) The Sarvodaya Sangh, Eranlel. Kanyakumarl. 
Tamil Nadu I. an institution registered with KVIC. Due to 
certain managerial problema, this Institution Is categorised 
as problematic. The lnetitution procures honey from the 
individual honey producers and Is not financially sound 
resulting in occasional delays in payment to honey 
producers. The delay In getting rebate dues from the 
State Govemment. amounting As. 16 lakh, Is the main 
cauae for shortage of working capital with the said 
institution. 

Trafflctdng of Women 

916. SMAI SHAINIWAS DADASAHEB PATIL.: WlU the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to ..... : 

(a) whether Iftcidenta of tlllfflcking of women from 
North Eastem part8 of India to various part8 of the country 

2.42 

2.36 

2.20 

Employment 
(lakh 

persons) 

VI 

46.41 

48.46 

50.72 

Margin 
Money 

Utilisation 
(As. In crore) 

50.94 

100.97 

120.89 

Number 
of VI 
Units 

6652 

11380 

11745 

for sex trade has been reportedly Increased in the recent 
time; 

(b) If so, the steps taken by the Govemment to curb 
such activities; 

(c) whether such Incidents have also been reported 
from other parts of the country; 

(d) if so, the details thereof; 

(e) whether Government propose to assign the wor!< 
of survey of status of adolescent girts in the North Eastern 
parts of the country to the non-govemmental organisations 
working in the field of women welfare; 

(1) If 80. the details thereof in thtaf'8g8rd; and 

(g) if not, the other steps Government propoee to 
take to curb the menace? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (d) y .. , Sir. ~ per the 
.tudy on 'GirtelWomen In ProstItution In India' 2004, 
conducted by Ministry of Women and Child Development 
through Gram Nlyojan Kendra, It i8 estimated that the 
number of sex wort<el'8 In the country has increased from 
2 mUlion in 197 to 3 million In 2003. About 314th of the 
total number of sex wort<el'8 are estimated to be victims 
of trafficking. 

The Immoral Traffic (Prevention) Act, 1956 
supplemented by the India Penal Code prohibita trafficking 
In human being' Including children for purpose of 
prostitution and lays down severe penalties for traffickers. 
The ITPA is now being further amended providing for 
more stringent punishment for trafficking In persons 
including children. The amended Bin was introduced in 
Lok Sabha on 22nd May, 2006 and is now under the 
examination of the Ministry related Parliamentary Standing 
Committee. The Central Advisory Committee on combating 
Child Prostitution headed by Secretary, Ministry of Women 
and Child Development, Government of India reviewe the 
State'. actiVities In combating trafficking and prostitution 
every quarter. The Ministry of Women and Child 
Development al80 conducts advocacy, awareness 
generation, sensitization programmes for prevention of 
trafficking. The Ministry of WCD also runs Swadhar Shelter 
Homes which provide shelter, food, clothing, emotional 
support, counseling, rehabilitation and other facilities to 
sex workers including child sex wort<ers. A pilot project 
on combating trafficking of women and children for sexual 
exploitation is also being implemented. 

(e) No, Sir. 

(f) Does not arise. 

(g) Information as above. 

Juvenile Children In Jan. 

917. SHR: JYOTIRADITYA M. SCINDIA: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether large number of juvenUe children below 
14 years have been stagnating In jaHs for years in different 
States, on minor accusations for non-availability of bails; 

(b) if so, the number of children as on September 1, 
2006, State-wise; and 

(c) the atepa takenlto be taken by the Government 
to have their cues reviewed and secure juetloe to them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) M per section 10 
of the JuvenUe Justice [Care and Protection of Children] 
Act, 2000, as amended on 23rd Auguet, 2008, no juvenile 
can be lodged In a jail. Pending Inquiry by the Juvenile 
Justice Board, children are required to be .ent to 
obeervatlon hom.. H not released on ball. M per the 
intonnatton available In the Ministry, the nurTbr of children 
in ob.ervation home., etate-wi.e, I. given in the 
Statement. Data on Juvenile children In jails I. not 
maintained by the Ministry. 

(c) Does not arise. 

Nu""'-r of juvsnHt16 staying in IhtJ 0bssmI1ion Homtu 
$tit up undsr IhtJ Juvsni'- JU8b (CMrI lind Prota:tlon 

of Chlk:IIfm) Ac( 2000 

SI.No. StateaJUTe 

2 

1. Andhra Pracleah 

2. Arunachal Pradesh 

3. 

4. Bihar 

5. Chhattlsgarh 

6. Goa 

7. Guajarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

No. of Juveniles 

3 

308 

150 

297 

61 

1377 

123 

15 

87 

78 

3480 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

NagaJand 

Ori ... 

Punjab 

Rajasthan 

Slkklm 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Andaman and Nicobar Islands 

Chandigarh 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Lakshctweep 

Pondicherry 

Total 
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3 

4323 

76 

75 

50 

76 

101 

44 

190 

713 

50 

502 

264 

12,884 

Indual,..1 Inve.tm.nt 

918. SHRI MADHUSUDAN MISTRY: Will the Mini8ter 
of COMMERCE AND INDUSTRY be pIeuad to state: 

(a) the details of the Industrial investment during the 
last three years and current year; 

(b) the details of the Foreign Direct Investment (FDI) 
during the last three years, State-wise; 

(c) the Industrial Entrepreneur Memoranda (IEM) and 
the projects under Implementation during the last three 
years and current year, State-wise; and 

(d) the number of projects abandoned during the last 
three years, State-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) A Statement-l of the number of Industrial 
Entrepreneur Memoranda (IEM) filed in the deliceneed 
sector and Letters of Intent/Direct Industrial Licence. 
i&&ued In the licensable .ector indicating State-wise 
proposed investments during the leet 3 years and the 
current year is enclosed. 

(b) A Statement-II indicating Foreign Direct 
Investment (FDI) inflows received during the last 3 years 
is enclosed. 

(c) Information regarding IEM/projects under 
implementation is not separately maintained centrally. 

(d) A Statement-III Indicating State-wise number of 
IEM deleted from the records during the last 3 years is 
enclosed. 

Statement I 
Stllts-wistl InVtlslmt1nt ProposII/s for tht1 /list IhrtHI ytJSIS lind ~umml ytJIIr 

IEMs+LOI8+DILs 

Jan2003-Dec2005 Jan-2006-Sept2006 

Name of the State/UTs Nos Prop.lnv (Rs.Crore) Nos Prop.lnv (Rs.Crore) 

2 3 4 6 

Andaman & Nicobar 0 0 30 

Andhra Pradesh 1084 44893 514 40952 
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2 3 4 5 

Arunachal Pradesh 19 145 5 111 

Assam 184 1596 48 1916 

Bihar 27 514 76 8486 

Chandigarh 2 3 177 

Chhattisgarh 890 94100 185 80429 

Dadr. and Nagar Havell 401 5990 99 3739 

Daman and Diu 209 1590 48 1275 

Deihl 21 45 7 79 

Goa 103 943 21 264 

Gujarat 1718 131223 500 39560 

Haryana 591 15950 211 15467 

Himachal Pradesh 268 6025 97 1686 

Jammu and Kashmir 306 5366 87 1829 

Jhartchand 320 39983 89 33477 

Kamataka 637 38679 263 15375 

Kerala 79 1163 43 429 

Madhya Pradesh 356 28083 149 5154 

Maharashtra 2077 40412 743 23197 

Manipur 2 7 0 0 

Meghalaya 96 836 16 1468 

NagaJand 6 16036 0 0 

Orissa 570 97190 84 31964 

Pondlcherry 127 733 42 706 

Punjab 453 11224 181 101i9 

Rajasthan 492 7835 152 6170 

Sikkim 12 302 7 591 

Tamil Nadu 1191 66157 636 16105 

Tripura 11 255 0 0 

Uttar Pradesh 1381 49616 516 35951 

Uttaranchal 619 8818 416 10626 

West Bengal 1292 33546 244 12896 

Location in more than One State 3 11 0 0 

Total 15547 749287 5481 400268 

Note: IEMs: Industrial Entrepreneurs Memoranda filed: LOIs: Letters of Intent; OILa: Direct Industrial Ucences. 
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Statamant II 

StslBmtml on RBI's Region-wise/YlIBr-wise FDI Inflows from JanulllY 2003 10 Seplmber 2006. 

(Amount in erore) 

SI.No. Regional offices States Covered 2003 2004 2005 2006 Total 
of RBI Jan-Dec Jan-Dec Jan-Dec Jan-Sap 

2 3 4 5 6 7 8 

1. Hyderabao Andhra Pradesh 275.69 858.09 723.28 1,675.47 3,52.53 

2. Guwahatl Arunachal Pradesh, 15.45 20.00 0.00 0.00 35.45 
Manlpur, 
Meghalaya, 
Mizoram, 
Nagaland, 
Tripura 

3. Patna Bihar, Jharkhand 1.13 0.00 0.00 0.60 1.73 

4. Ahmedabad GUjarat 1,042.63 688.46 635.21 1,270.00 3,636.30 

5. Bangalore Kamataka 999.07 1,064.25 1,606.98 1,353.58 5,023.88 

6. Kochi Kerala, 44.69 49.55 26.25 40.77 161.26 
Lakshadweep 

7. Bhopal Madhya Pradesh, 25.71 61.64 53.82 72.54 213.71 
Chattisgarh 

8. Mumbai Maharashtra, 1,022.81 3,246.50 2,272.90 6,566.68 13,108.89 
Oadra & Nagar 
Havell, Daman & 
~iu. 

9. Bhubneshwar Orissa 0.00 0.00 261.66 103.59 365.26 

10. Jaipur Rajasthan 2.14 4.27 2.66 226.40 235.47 

11. Chennai Tamil Nadu, 805.46 366.10 1,096.49 2,210.05 4,478.09 
Pondleherry 

12. Kanpur Uttar Pradesh, 0.00 0.00 0.03 15.24 15.27 
Uttranchal 

13. Kolkata West Bengal, 146.79 459.56 405.42 258.79 1,270.56 
Sikkim. Andaman & 
Nlcobar Islands 

14. Chandigarh Chandigarh; 18.12 71.89 377.79 40.28 508.06 
Punjab. Haryana. 
Himachal Pradesh 
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1 2 3 4 5 6 7 8 

15. New Delhi Delhi, Part of UP 2.104.72 3,303.61 4,297.61 5,293.07 14,999.00 
and Haryana 

16. PanaJI Goa 131.22 79.85 81.40 347.57 640.04 

17. State Not Indicated" 2,928.37 4,507.60 7,429.22 8,899.74 23,764.93 

Grand Total 9,564.00 14,781.37 19,270.72 28,374.35 71,990.44 

Note: (I) Include, 'equity capital componenta only. 
(il) The Region-wise FOI inflows are claulfled as per RBI's - Region-wiae Inflows, lumlshed by RBI, Mumbal. 
(III) ·Represents Inflows through acquisition of existing shares. For this, reglon-wlse information Is not provided by Reserve Bank 

of India. 

S""ment 11/ 1 2 3 

State-wiss numbsr of IEMs de/etsd dudng ths last 
thl'tHl ytJSlS and CUfT9f1t ysar Kerala 2 2 

Name of the Jan. 2003· Jan. 2006 Madhya Pradesh 17 4 

StatelUTs Dec. 2005 Sept. 2006 Maharashtra 126 15 

2 3 Meghalaya 4 0 

Andhra Pradesh 54 12 Orissa 28 

Arunachal Pradesh 0 Pondicheny 5 0 

Assam 12 Punjab 33 5 

Bihar 0 Rajasthan 27 4 

Chhattisgarh 60 Sikkim 0 

Dadra and Nagar Haveli 21 Tamil Nadu 57 8 

Daman and Diu 8 3 Tripura 0 

Delhi 2 0 Uttar Pradesh 71 9 

Goa 6 0 Utlaranchal 51 19 

Gujarat 83 7 
West Bengal 83 6 

Haryana 30 6 
Total 872 114 

Himachal Pradesh 17 2 

2 
Function. of Public Sector Undertaking. 

Jammu and Kashmir 25 

Jharkhand 16 0 919. SHRI BALASHOWRY VAlLABHANENt: WlIf the 
Minister of SMALL SCALE INDUSTRIES be pleased to 

Kamataka 30 6 state: 
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(a) the names and functions of Public Sector 
Undertakings under the Ministry; and 

(b) the details of the profit earned/loss incurred by 
their, during each of the last three years and current 
year? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) National Small Industries 
Corporation limited (NSIC) is the only Public Sector 
Undertaking under the administrative control of Ministry 
of Small Scale Industries. NSIC was established In 1955 
to assist and promote small scale Industries in the country. 

(b) The details of the profit earnedlloss incurred by 
NSIC during each of the last three years and current 
year (upto 31.10.2006) is as under: 

Year Net Profitlloss 

2()()3.()4 Net Profit: Rs. 77.05 lalch 

2004-05 Net Loss: Rs. 1147.58 lakh 

2005-06 Net Profit: Rs. 125.44 lakh 

2006-07 Net Loss: Rs. 97.45 lakh 
(upto 31.10.2006) (prOVisional) 

[Translation} 

Arre.t of aangladeahl Spy agent. 

920. SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANOOIA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether some foreign nationals have been 
arrested on charges of espionage during 2005 and 80 

far in 2006; 

(b) if so, the details thereof, country-wise; 

(c) whether the Government has taken any action 
against them so far; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) As per available Inputs during the period January, 
2005 to November 22, 2006, a total of 26 foreign nationals 
have been arrested on charges of espionage. Out of the 
26 foreign nationals, 24 are Pakistani nationals and one 
each a Nepalese and Bangladeshi national. 

(c) and (d) Necessary action has been initiated 
against such persons under the relevant provisions 
of the OffIcial Secrets Act, 1923 and/or other relevant 
laws. 

Due. of elONd Textile Mill. workers 

921. DR. SATYANARAYAN JATIYA: Will the Minister 
of TEXTILES be pleased to state: 

(a) the total outstanding dues of the workers of closed 
textile mills in the country, mill-wise and State-wise; 

(b) the number of workers rehabilitated and the 
scheme for rehabilitation of remaining workers of these 
mills; and 

(c) the status of the Textile Workers Rehabilitation 
Fund Scheme in this regard and the details of the 
payment made 80 far, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Government 
does not maintain information related to outstanding dues 
of workers of closed textile mills. 

(b) There is no scheme at present in operation for 
rehabilitation of workers of closed textile mills in the 
country. 

(c) The Textile Workers Rehabilitation Fund Scheme 
(TWRFS) provides interim relief to the eligible workers of 
eligible closed textile miUs in the Non-SSI private sectors 
in order to enable them to settle in another employment. 
So far 45 mills covering 79927 wonters have been 
benefited to the extent of Rs. 185.03 Crore. Details of 
State-wise number of workers covered under TWRFS and 
disbursement position as on 31.10.2006 is as under: 
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Sr. No. State No. of Mills 

1. Gujarat 32 

2. Maharashtra 3 

3. Madhya Pradesh 4 

4. Tamil Nadu 4 

5. Kamataka 

6. Delhi 

Total 45 

Open Development Centre Scheme 

922. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of COMMERCE AND INDUSTRY be please to 
state: 

(a) the number of development centres opened under 
Development Centre Scheme for the industrial 
development in the tribal dominated backward areas of 
Madhya Pradesh; 

(b) the funds made available to these industrial 
development centres established in the tribal dominated 
areas during the last three years tiR 2005-06; 

(c) the number of tribal people provided employment 
under the scheme; 

(d) whether the funds allotted by the Govemment 
have been utilised by the Government of Madhya 
Pradesh; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (f) The Minister of Small Scale Industries 
has sanctioned 8 Integrated Infrastructural Development 
Centre (IIDC) under its IIDC Scheme for the State of 
Madhya Pradesh. These are in Satna, Mandsaur, 
Khargone, Kanti, Sagar, Neemuch, Tiklamgarh and 
Morena districts of Madhya Pradesh. Against the 

No. of workers No. of Amount Paid 
on roll workers paid (in As.) 

66044 50776 1187440877 

3225 2995 64954928 

18957 16035 394938540 

5286 4590 67879719 

433 361 15818168 

5187 5170 119253744 

99132 79927 1850285976 

sanctioned Central grant of Rs. 10.29 crores for these 
Centres,. Rs. 5.37 crores have been released 80 far. 
These Centres are at various stages of development and 
the UtIlisation Centificates which had become due have 
been received. Implementation of these Centre is likely 
to generate additional employment opportunities, including 
for the trlble population in theee districts. 

/English} 

Training to Teacher. 

923. SHRI VIJOY KRISHNA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(8) whether the Govemment has signed any MoUs 
with any country for giving training to teachers and 
university lecturers in different countries; 

(b) if so, the details thereof; 

(e) whether the Government has also .. arted any 
new courses in university to suit the preeent conditions; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT(SHRIMATI D. 
PURANDESWARI): (a) No, Sir. 

(b) Does not arise. 

(e) No, Sir. 

(d) Does not arise. 
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{T1Bns/ationj 

Mental Stre.. on Children 

924. SHRI BHANU PRATAP SINGH VERMA: 
SHRI REWATI RAMAN SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any survey has been conducted in regard 
to the mental condition of the innocent children (between 
the age group of 6 to 10 years) who are facing mental 
stress due to the home work assigned to them by the 
schools; 

(b) if so, the details thereof; 

(c) whether the children In India are becoming 
psychiatric patients; 

(d) if so, the number and details thereof, State-wise; 

(e) whether the Government/Central Board of 
Secondary Education has any concrete measures to check 
and improve the mental condition of such children; 

(f) if so, whether the number of child psychiatric 
patients in India is very alarming: and 

(g) the number of Govemment and Non-Govemment 
institutions from which assistance has been received in 
this regard and the grant-in-aid provided to them alongwith 
the positive outcome thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Central Board of Secondary Education 
(CBSE) and National Council of Educational Research 
and Training (NCERT) have not conducted any such 
surveys. 

(e) The CBSE has taken following measures to 
reduce the stress on children and to make leaming a 
joyful experience: 

(I) Abolition of homework for the children of Classes 
I to II. 

(ii) Interesting and meaningful altemative activities 
to replace the dull and mechanical homework 
from classes II to V. 

(iii) Continuous and Comprehensive Evaluation from 
class I to V with no passlfaU criterion. 

(iv) Gradual implementation of grading system for 
the assessment of students. 

(v) Comprehensive School Health Programme and 
establishment of Health Clube in the schools. 

(vi) Education in life skills for the students of class 
VI to VIII with focus on developing self-
awareness, interpersonal relationship, equanimity 
and strength of character. 

(vii) Adolescence Education programme for students 
of classes VI to XII to cater to the special needs 
of the adolescent in physical, emotional, mental 
and social development. 

(viii) Providing counseling services to children before 
and during examination and after the 
announcement of results using multimedia, 
newspapers and television. 

(ix) Providing guidelines to teachers for diagnostiC 
techniques of teaching children with leaming 
difficulties. 

(x) Greater emphasis on soft subjects like dance, 
art, music, craft, etc. in order to foster creativity 
and harmonious development of the total 
personality of children. 

(f) No such survey has been conducted by either 
NCERT or CBSE. 

(g) No such grant-in-aid has been provided by the 
Ministry of Human Resource Development for reduction 
of homework related stress. 

Allocation to Chhattl.garh 

925. SHRI PUNNU LAL MOHALE: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the funds allocated by the Union Govemment to 
the State of Chhattisgarh in the current financial year to 
set up agro and rural industries; 

(b) the amount utilised out of allecated funds so far; 
and; 

(c) the number of persons benefited from the said 
funds? 
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THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Government provides 
grant assistance to the Khadi and Village Industries 
Commission (KVIC) for development of khadi and village 
industries throughout the country, including Chhattisgarh. 
KVIC reallocates the same as per the targeted programme 
to each State. An amount of Rs. 1014.22 lakh has been 
allocated by the KVIC for 2006-07 current financial year 
to assist the entrepreneurs in setting up village industry 
units in Chhattisgarh under the Rural Employment 
Generation Programme (REGP). 

(b) While KVIC has released Rs. 527.27 lakh for 
implementation of REGP in Chhattisgam, the latter has 
utilised Rs. 374.10 lakh, upto October, 2006. 

(c) 3587 persons have benefited from these funds in 
Chhattisgam upto October, 2006 

{English} 

Trade Deficit 

926. SHRI SURESH KALMADI: Will the 'Minlster of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether India recorded a monthly trade deficit of 
5.33 billion dollars in September, 2006; 

(b) if so, whether the trade deficit resulted due to 
higher import bill to feed strong consumer demands; and 

(c) if so, steps taken/proposed to be taken by the 
Govemment to rectify the position? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes Sir. 

(b) and (c) The increase in trade deficit during the 
month of September, 2006 was mainly on account of 
rising Imports of capital goods, intermediate products, raw· 
materials required by the booming manufacturing sector 
and also spurt in import of gold and silver. The trade 
deficit situation of the country Is being watched. However, 
as of now no measures have been taken by the 
Govemment to artificially restrict imports as this may lead 
to dampening of the growth impetus of the economy and 
resurgence of inflationary pressures. 

/TflInsl8tion} 

CondHlona of WTO 

927. SHRI GANESH SINGH: Will the MinistElr of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment has accepted all the 
conditions of WTO; 

(b) H not, the details of Issues on which disagreement 
still prevails; 

(c) whether WTO wants to control the agricultural 
sector of India; 

(d) whether the Government feels that agricultural 
sector should be kept aloof from proviSions of WTO 
keeping in view the Interests of the country; 

(e) if so, the steps likely to be taken by the 
Govemment in this regard; and 

(f) the details of agricultural produce exported from 
the country during the current year alongwith the detalle 
of agricultural produce imported? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE ANO 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) All 
Members of the WTO, Including India, have undertaken 
to subscribe to the Marrakesh Agreement establishing 
the WTO along with the annexed Agreements In 
Annex 1A relating to the Multilateral Agreements on Trade 
in Goods; Annex 1 B relating to the General Agreement 
on Trade In Services and Annexes (GATS); Annex 1C 
relating to the Agreement on Trade-Related AspecI6 of 
Intellectual Property Rights (TRIPS); Annex 2 relating to 
the Understanding on Rules and Procedures governing 
the Settlement of Disputes (DSU); and Annex 3 relating 
to the Trade Policy Review Mechanism (TPRM), In the 
form of a Single Undertaking. The range of WTO 
Agreements, which constitute a rule based system for 
the governance of international trade, represent a balance 
of rights, concessions, commitments and obligations on 
the part of all Member countries of the WTO. 

While decision making In the WTO is govemed by 
Article IX of the Marrakesh Agreement establishing the 
WTO, an decisions have 80 far been taken by consenaua 
among the WTO Members. 
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In accordance with the mandate given in the Doha 
Ministerial Declaration and the July Framework Agreement 
Decision of the General Council dated 1 August, 2004 
and the Hong Kong Ministerial Declaration of December 
2005, negotiations are going on under the Doha Work 
Programme on a wide range of issues. 

(c) to (e) WTO is not meant to control the agricultural 
sector of any of its Member countries. Under the ongoing 
negotiations of the Doha Work Programme, Members are 
aiming to bring about reforms in the intemational trade in 
agriculture, through inter-s#a reduction of trade distorting 
domestic support and phasing out of export subsidies 
provided by developed countries. As part of these 
negotiations, Members are also negotiating the provisions 
relating to special and differential treatment for developing 
countries. Hence it would not be in the interest of 
developing countries, including India. to keep agriculture 
out of the Doha Round negotiations of the WTO. 

Under the existing provisions of the WTO Agreement 
on Agriculture, India's domestic policy for the agriculture 
sector has by and large not been constrained. india has 
not been required to reduce its domestic subsidies in the 
agricultural sector, since its total Aggregate Measurement 
of Support (AMS) is negative and remains well within the 
de minimis level. Subsequent to the removal of 
quantitative restrictions on imports in 2001 by India, the 
Govemment has put in place a mechanism for monitoring 
the import of sensitive Items. Protection to the domestic 
producers, including farmers, Is provided by applying WTO 
compatible measures, which include appropriate caHbration 
of applied tariff within bound levels and safeguaid action 
under specified circumstances. 

The Government has introduced a number of 
initiatives and interventions for enhancement of production 
and productivity of agricultural products. so as to increase 
the competitiveness of Indian agriculture. The schemes 
implemented by the Govemment in this regard, inter alia, 
include the Integrated Scheme for Oilseeds, Pulses. 
Oilpalm and Maize (ISOPOM). National Horticulture 
Mission and Integrated Cereal Development Programmes. 
Further, to provide a level playing field. for exports of 
agricultural products, the Govemment implements schemes 
such as the Transport Assistance Scheme and Vishesh 
Krlshi Upaj Yojana to ensure that the farmers get 

remunerative prices for their exports 88 weH 88 Increased 
access to the intemational market. 

(f) During April-May 2006 of the current year, the 
total exports of agricultural products amounted to 
Rs. 83,786.71 crore, while Imports of agricultural products 
during the same period amounted to As. 1,23,244.65 crore. 

/Engllsh/ 

Tea Featlval 

928. SHRI ANWAR HUSSAIN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government is planning to organise 
a Tea Festival in 2007; 

(b) if so, the amount of funds earmarked alongwith 
the probable date and venue for the same; and 

(e) the reasons for organizing this festival? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes Sir. The 
Tea Board & the tea industry propose to organise a Tea 
Festival & Conference. 

(b) The probable date and venue are likely to be 
May/June 2007 and Guwahatl respectively. The costs are 
being worked out. 

(c) The reasons for organizing this festival Is export 
promotion by showcasing various Indian and Assam teas 
to overseas buyers. 

International Market of Vanilla 

929. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of the Vanilla produced including the 
number of farmers involved therei~ during the last three 
years and thereafter; 

(b) whether the demand of Vanilla in the international 
market has been going down; 
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(c) if 80, the details thereof; and 

(d) steps being taken to help Vanilla fanners facing 
hardships due to fall In price of their produce? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMEMRCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The production 
of vanilla In India estimated by Spices Board for the last 
three years are given below: 

Year Production (cured 
beans)(MT) 

No. of fanners 
*(appox estimate) 

2003-04 134 18.000 

2004-05 196 27.000 

2005-06 188 30.000 

"Mostly vanUla Is cultivated as Intercrop with other agricultural 

commodities. 

(b) and (c) No, Sir. There Is neither an increase nor 
a decline in the global demand for natural vanilla In 2005 
and 2006. The estimated global demand for natural 
vanilla is around 2300-2400 MT. US Is the major 
importer accounting for 50 to 60% of the global demand 
followed by France and Germany at 10 and 15% 
respectively. 

(d) Following steps have been taken to improve the 
demand within the country and abroad: 

• Participation in international fairs exhlbHlng Indian 
vanilla and vanilla extracts. This has resulted In 
an export of 72.6 tonnes during 2005-06 and 
73.1 tonne during April-September 2006-07. 

• Spices Board had launched a premium brand 
'flavourit' to popularize Indian premium quality 
spices including vanilla. 

• Board also is in talks with National Dairy 
Development Board (NDDB) to use natural 
vanilla in the ice cream they are producing as 
part of the efforts for improving the domestic 

demand. 

• Mis State Trading Corporation Limited (STCL), 
Bangatore had procured vanilla directly from the 
farmers (3 tones) during 2005-08 crop season. 
This has given some relief to the fanners. 

• Board is supporting the growers In setting up of 
curing units for ontann processing. 

Ea .. the Entry of FoNign Inveatpra 
In A .. I Eatat. 

930. SHRI G. V. HARSHA KUMAR: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government proposes to ease the 
entry of foreign investors in real estate; 

(b) if so, the details thereof alongwith its aims and 
objectives; 

(c) the details of measures taken by the Government 
to safeguard the interest of Indian consum8l'1llend users 
of real estat.; and 

(d) the steps teken by the Govemment to check 
violation of the guidelines on the subject? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Government 14"" Pre.. Note 2 
(2005 Series) has allowed Foreign Direct Investment (FDI) 
up to 100%, under the automatic route, in construction 
development projects, including housing, commercial 
premises, resorts, educational institutions, recreational 
facilities, city and regional ievel infrastructure, townships, 
in order to promote FDI in the Sector. FDI is not permitted 
in any other activity of Real Estate. Copy of the Press 
Note 2 (2006 Series) is given In the Statement enclosed. 

(c) and (d) FDI in Real Estate has been allowed up 
to 100% on the automatic route but is subject to the 
conditions of the Press Note 2 (2005 Series) which lays 
down, in/tlr-,,/ill, conditions to b. fulfilled regarding 
minimum area, minimum capitalisation and development 
of plots, In order to safeguard interest of end users. 
Violation of guidelines are dealt under the provisiOns of 
Foreign Exchange Management Act (FEMA) 1999. 
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Statement 

GoVtlmmtll7t of Indill, Minisby of CommtNr:s & 
Industty D8pIlttmsnt of Indus/tisl Po/icy & 

Promotion SIA (Fe Division) 

Press Note 2 (2005 Series) 

Subject: Foreign Direct Investment (FDI) in townships, 
housing, built-up infrastructure and construction-

development projects. 

With a view to catalysing investment in townships, 
housing, built-up infrastructure and construction-
development projects as an instrument to generate 
economic activity, create new employment opportunities 
and add to the available housing stock and built-up 
infrastructure, the Government has decided to allow FDI 
up to 100% under the automatic route in townships, 
housing, built-up infrastructure and construction-
development projects (which would include, but not be 
restricted to, housing, commercial premises, hotels, resorts, 
hospitals, educational institutions, recreational facilities, city 
and regional level infrastructure), subject to the following 
guidelines: 

a. Minimum area to be developed under each project 
would be as under: 

i. In case of development of serviced housing 
plots, a minimum land area of 10 hectares 

ii. In case of construction-development projects, a 
minimum built-up area of 60,000 aq.mts 

iii. In case of a combination project, anyone -of the 
above two conditions would suffice. 

b. The investment would further be subject to the 
following conditions: 

i. Minimum capitalization of US$10 million for 
wholly owned subsidiaries and US$ 5 million for 
joint ventures with Indian partners. The funds 
would have to be brought in within six months 
of commencement of business of the Company. 

ii. Original Investment cannot be repatriated before 
a period of three years from comptetion of 
minimum capitalization. However, the Investor 
may be permitted to exit earlier with prior 
approval of the Government through the FIPS. 

c. At least 50% of the project must be developed 
within a period of five years from the date of obtaining 
all statutory clearances. The Investor would not be 
permitted to sell undeveloped plots. 

For the purpose of these guidelines, ·undeveloped 
plots" will mean where roads, water supply, street lighting, 
drainage, sewerage, and other conveniences, as applicable 
under prescribed regulations, have not been made 
available. It will be necessary that the investor provides 
this infrastructure and obtains the completion certificate 
from the concemed local body/service agency before he 
would be allowed to dispose of serviced housing ptots. 

d. The project shall conform to the norms and 
standards, including land use requirements and provision 
of community amenities and common facilities, as lald 
down in the applicable building control regulations, bye-
laws, rules, and other regulations of the State 
GovernmentlMunicipaVLocal Body concerned. 

e. The investor shall be responsible for obtaining all 
necessary approvals, including those of the buildingllayout 
plans, developing intemal and peripheral areas and other 
infrastructure facilities, payment of development, external 
development and other charges and complying with all 
other requirements as prescribed under applicable rules! 
bye-laws/regulations of the State GovernmentlMunicipaV 
Local Body concerned. 

f. The State GovernmenUMunicipallLocal Body 
concerned, which approves the building/development 
plans, would monitor compliance of the above conditions 
by the developer." 

2. Para (iv) of Press Note 4 (2001 Series), issued 
by the Govemment on 21.5.2001, and Press Note 3 (2002 
Series), i88li8d on 4.1.2002, stand superceded. 

(Umesh Kumar) 
Joint Secretary to the Government of India. 

F .No.5(6)12000-FC 
dated 3rd March 2005 

New LInguistic Survey by UGC 

931. SHRI EKNATH MAHADEpGAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleaSed to state: 
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(a) whether UGC propo888 to undertake a New 
Linguistic Survey of India as reported in 'Times of India' 
dated November 02, 2006; 

(b) if 80, the need for such a survey and the details 
of the same; 

(c) the total expenditure involved in the survey; and 

(d) the time by which the survey would be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI o. 
PURANDESWARI): (a) to (d) Yes, Sir. The original Survey 
completed between 1894 and 1927 Is outdated and hence 
there is a need for a new Survey. The survey is expected 
to cost Rs. 308 crores over the 11th Five year plan and 
if approved, is likely to be completed over a time frame 
of 10 years (2007-2017). 

Enhancement of Seat. In 11M. and lIT. 

932. SHRI B. MAHTAB: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Govemment has issued Instructions 
to IIMs and IITs to enhance the seats from the 2006-07 
academic year; 

(b) if so, the number of seats proposed to be 
increased by each 11M and liT; and 

(c) the steps taken by each liT and 11M in that 
regard? 

81. 
No. 

1. 

2. 

3. 

4. 

Name of the 
Company 

MIs Vedanta 
Alumina Ltd. 
(Refinery) 

MIs Vedanta Alumina 
Ltd. (Smelter) 
(Proposed) 

MIs Adltya Aluminium 
(Refinery) 
Smelter 

MIs Utkal Alumina 
International Ltd. 
(Refinery) 

Location 

Lanjigarh, 
Kalahandi 

Jharsuguda 

Koraputl 
Rayagada 
Sambalpur 

Kashipur, 
Rayagada 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) The Oversight Committee 
on the Implementation of the New Reservation Policy in 
Higher Educational Institutions has recommended that all 
centrally funded institutions of higher leaming should fully 
implement the proposed 27% reservation of seats for 
OBCs within a maximum period of 3 years, if not earlier, 
beginning from the year 2007·2008 along with expansion 
in capacity so that the present level of seats available to 
general category students is maintained. Accordingly, all 
the centrally funded institutions of higher leaming have 
been asked to submit their Detailed Project Report (OPR) 
regarding their expansion plan. 

Setting up of Alumina Plant 

933. SHRI PARSURAM MAJHI: Will the Minister of 
MINES be pleased to state: 

(a) whether any Alumina Plant and Aluminium Smelter 
plant is proposed to be set up in Orissa; 

(b) if so, the details thereof alongwith stake of Union 
Govemment In each of such plants; and 

(c) the capacities of the above two plants and the 
details of benefits to State GovernmentlUnion Govemment 
from these plants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) As 
per information obtained from the State Government, the 
Alumina Plants/Smelters to be set up in Orissa are as 
under: 

Project cost 

4000 

3000 

11000 

4500 

Capacity 
(Rs. in Crore) 

1.00 Million 
tonnes per 
Annum (MTPA) 

2.50 Lakh 
tonnes per 
annum (L TPA) 

1.00 MTPA 

2.60 LTPA 

1.00 MTPA 
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Apart from the above, National Aluminium Company 
Limited (NALCO), a Public Sector Enterprise of the 
Govemment of India, is expanding Ita Alumina Refinery 
capacity from 15.75 lakh tonnes per year to 21 lakh 
tonnes per year and Its Aluminium Smelter from 3.45 
lakh tonnes per year to 4.6 lakh tonnes per year. 

(c) Besides creating new employment opportunities, 
the projects would also bring increased revenue for the 
Govemment in the form of dividendllaxes. 

/Transl8tionj 

Strength of DeIhl Police 

934. CH. MUNAWAR HASSAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the total number of the officers and employees! 
constables working in various categories of Deihl Police 
as on date, category-wise; 

(b) the totol number of various vacancies of different 
categories are vacant as on date, category-wise; 

(c) the atepe taken by the Government to fill up 
these vacancles; and 

(d) the time by which theee vacancies are Hkely to 
be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) 
The rank-wise number of sanctioned poets of DelhI Police, 
and thole lying vacant as on date is given in StatemaI"&-I 
enclosed. In addition, the Govemment has also sanctioned 
five India Reserve Battalions for the NCT of Delhi. Rank-
wise number of sanctioned posts of the IR Battalions 
and those which are yet to be filled up is given in 
Statement-II enclosed. 

(c) and (d) Filling up of vacant posts Is a continuing 
process. The steps taken to fill up the existing vacancies 
Include holding/convening of meetings of Departmehtal 
Promotion Committee In cases where the posts are 
required to be filled up by promotion; Inviting applications 
from suitable candidates in cases where the posta are 
required to be filled up on deputation basis; holding of 
Physical Measurement Tests and conducting written 
examination, interviews etc. and Intimating vacancies to 
the Union Public Service Commission/Staff Selection 
Commission for taking necessary action to select suitable 
candidates in cases where the poets are to be fil/ed up 
by direct recruitment. 

Stlltement I 

SI No. Rank Sanctioned strength Number of vacant posts 

2 3 4 

1. Commissioner of Police o 

2. Special Commissioner of Police 3 o 

3. JOInt Commissioner of Police 15 o 
4. Additional Commissioner of Police 10 o 

5. Deputy Commissioner of Police 44 17 

6. JA Grade Officers 28 o 

7. Assistant Commissioner of Police 269 30 

8. Inspector 1055 22 

9. Sub-Inspector 3834 465 
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1 2 

10. Assi8tant Sub-Inspector 

11. Head Constable 

12. Constable 

13. Civilian 

14. CI .... IV Employee 

Total 

3 

5624 

14448 

32419 

74 

1786 

59610 

" 
364 

1211 

2130 

35 

7 

4274 

Stlltemen, " 

SI No. Rank 

1. Deputy Commissioner of Police 

2. Assistant Commissioner of, Police 

3. Inspector 

4. Sub-tnepec:tor 

5. Assistant Sub-Inspector 

6. Head Constable 

7. Constable 

8. Civilian 

9. CI ..... 'V Employee 

Total 

{English} 

Cigarette. and Tobacco Product. 

935. SHRI MOHO. TAHIR: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the status of cigarettes and tobacco products 
uncler the Indo-Sri Lanka Free Trade Agreement; 

(b) whether India has placed these products under 
negative list; and 

(c) If not, the 1'8880ns therefor? 

Sanctioned strength Number of vacant posts 

20 20 

35 35 

40 5 

130 77 

115 18 

955 240 

3375 1446 

20 20 

345 139 

5035 2000 

THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAlRAM RAMESH): (a) and (b) In the 

India-Sri Lanka Free Trade Agreement (ISLFTA), cigarettes 

and tobacco pr0duct8 are hot In the Negative Ust of 

India. 

(e) At the time when the ISLFTA was finalised, there 

was no threat perception to the domestic Industry on 

account of import. of cigarettes and tobacco products and 

hence it was not considered necessary to place these 

items in the Negative List of India. 
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[Transl8tion} 

Linking of Scholar.hlp amount with Price Index 

936. SHRI RAMDAS ATHAWALE: Will the Minister 
of TRIBAL AFFAIRS be pleased to State: 

(a) whether the Govemment is contemplating to link 
the amount given as scholarship to the Scheduled Tribe 
students with the price Index; and 

(b) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R 
KYNDIAH): (a) No, Sir. 

(b) Does not arise. 

ArtHlclal Shlvllngam at Am.math 

937. DR. LAXMINARAYAN PANDEY: 
SHRI SHRIPAD YESSO NAIK: 
SHRI THAWAR CHAND GEHLOT: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment has received the report 
of the Investigation Commission constituted to look into 
the dispute regarding the creation of artificial Shivlingam 
at Amamath; 

(b) if so, the details thereof; 

(c) whether the report has fixed the responsibility for 
creation of artificial Shivlingam; 

(d) if so, the details thereof; and 

(e) the details of the action taken against the persons 
responsible? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
As per the information made available by the State 
Government of Jammu and Kashmir, the one-man 
Commission of Enquiry of Justice (Retd.) Shri K.K. Gupta 
of Jammu and Kashmir High Court, constituted by the 
Govemor, Jammu and Kashmir, who is also the Ex-officio 
Chairman of SM Amamath ji Shrine Board. has submitted 
its Report to the Govemor on August 26. 2006. 

(b) The Gupta Commission of Enquiry in its Report 
has concluded that no tampering of any nature with the 
Holy Shivlingam took place. They have further said that 
they saw no hand of any official of Shri Amamath Ji 
Shrine Board in the formation of the Shivllngam or In 
tampering with the natural ice Shivllngam, which in fact 
had not been tampered with during the Yatra period 
announced by Shri Amamath Ji Shrine Board. 

(c) to (e) Does not arise in view of (b) above. 

/English} 

Foreign Direct Inveltment 

938. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment has cleared some FDI 
proposals recently as reported in the 'Hindu' dated 
September 19, 2006; 

(b) If so, the details of the proposals cleared by the 
Govemment; 

(c) the number of proposals pending with the 
Govemment for clearance; and 

(d) the steps taken by the Govemment to clear the 
pending proposals? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Foreign Direct Investment (FDI) 
proposals, seeking prior approval of the Govemment, are 
considered by the Foreign Investment Promotion Board 
(FIPB). The Govemment has approved 26 proposals of 
FDI amounting to Rs. 992.8436 crore in its meeting held 
on 8th September, 2006. Details of the proposals cleared 
are given in the Statement enclosed. 

(c) and (d) Proposals seeking Govemment approval 
are considered by FIPB in a time-bound manner and 
decisions on the proposals with complete information are 
normally conveyed in 6-8 weeks. 23 proposals seeking 
Govemment approval are pending as on 15-11-2006. 
Meetings to clear proposals are regularly held and receipt 
of such proposals and decisions thereon is a continuing 
process. 
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St.tem."t 

CIISSS -Wroll5d in Ihs FIPB MHIing /lsld on 8.9.2006 

S.No. Name & Addle. 01 the Name I Adchaa 01 the NHy LocIIion P ..... oIthI ~RI 

e~ InIIan ~, PRJI*II InIIowa 
fON9l campIfty W akeIdy iIcorporated (As. In cnn) 

. 2 3 4 5 8 7 

Induetrial Policy & Promotion 

1. tNI. Spheros GmbH, Mis MoIheIaon Advanc:ad ~ No! To HI 141 • oN 1.02 
KraIIngar SIr Automobile SoIIfuw PvI. -.nbing. .. IRI inIbIed company to be 
5,83131, Stockdorf, Ud. .... 01 hIIches, engaged in the 
Germany 43, Cornnuity Cenre, heaIIrI, air marU~ 

Bhageria House, conditione", thannaI aaembIng, sale 
New Friends Colony, ~sysIems and exports 01 
New DeIhi·52 and IhaIt componenII Hatches, heat .... 

for their end use in air-condilioners, 
lues and in whoIe8aIe IhennaI 
IIBIIng 01 the p!OCkJCts rnngIIIIIIII 

systems and their 
componerD for 
\hair _ U8I in 

busea and in 
.... 1I'dIg 
01 the procMtI 
PropoeaI aIIrIds 
Pless Note 1 
(2005 sarieI) 

2. MIry KIy Inc. New WOS IfI1IOII of akin C8I8 end No! To eat 141 a was 0.0225 

18251 00Iu Palltway COIIII8tic pMo lrdc:aIed to IIldeItIke 

P.O. Box 7i8045 mWacIUI8d Teat IIIIIIUIing 

IWas, USA Kay lor the puIJlOS8 01 IdMIIeI 
~ oW tI6f 
IfII/ksiingadiviliesin 
1ncIa. 

3. t.\Ia Tmken Company New was MWacIIn, rnaIkIIing, Chennai To 181 141 • WOS 49.50 

1835, Dueber Avenue .. end ciIIriIUion 01 to II1deI1aIr.t 

s.w. Carm, IiIffl engineered, rnnJIacIIn 

CJio 4471J8.0828 epedaIzad bearing 1IIIIIUIing, .. 

USA procb:Is and cIsIJbAion 
of~ 
engileeIed, 
~. 

bearing proU:ts. 
Proposal 8IIrIds 
PrIes NGIt 1 
(2005 lilies) 
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4. MIs PPG InduItries New WOS to cany on the buIin8I8 01 Not To 181 " • 0.40 
Security Inc. 1886, lllllUacturer. applicllOI'. ideated WOS. PropoaaI 
Lyrriuy Wooda Road trader. dealer. importer. aIIracII Pra 
Oowr. Delaware 19904. exporter. seier. agent and Note 1 (2005 
USA to render II aeMces 88Iies) 

lIII80Ciated 1her8wIIh, lor at 
kinds 01 coaIiIg and paint 
producIs. optical products 
of ~ and tibIe ~ 
proUts. Mel commocIIy 
and eepec:iIIIy chemic:aII 
and the p!QU:ts deriwd 
theIeIIom. 

5. MIs. WPP Group PIc. MIs. Ray Z & Keshavan AdYertiailg. IIIIndiIg BangaIore IncU:tion 01 0.02 
WOI' any ollis DesI~ AsaociaIes PYt. Ltd. and de8Igning services 10IIifI IqIiIy 
aubsidIarie&' ...... t22. BntIIon Road upIo 100% by 
including Belkely Square BangaIort-560 025 way of 
Holding BV 27. Fann ~and 
SIteet, London WI X acqIiIIIon. 
6 RD. UK Proposal attracts 

Prese Note 1 
(2005 series) 

6. MlsJSCTechnochim MIs. Sara! Agencies Pvt. Manufacture 01 TItanium Chhatrapur. To 881 " 192.50 
~1oIcIng 11. uI Ud. Procb:Is (T1tanUn Slag Orissa TIIInUn projed 
fUInIIeina St. 411. Red CIOI8 Place H9I Purity Pig Iron (By willi 55% fore9l 
PeIer8burg. RIBIia KoIkaIa-700 001 ~). TItanium equity IS an 

Sponge & TunitIn Indo-Rullian 
cioxlde pigment Joint VenIUIe 

Informltlon & BroadcaatIng 

7. MIs. EzyheaIIh Asia MIs EzyheaIIh Irda Pvt. To NlIiIh Incian Chemai To eel " • WOS 0.10 
P1ciIIc-l.IrnIe 12 Ltd. ecIIion 01 ~ to PImIah Indian 
Science Pall! Drive 2. Hinci Prachar Sabha St. Glapevlne" pWicaIIon edition 01 
102~. The Mendel T. Nagar. Chemai-17 'MIdicaI 
Singapore Science Park. Grapevine" 
Singapore pdcation 

Economic AtfaIrI 

8. Mr. Hike! Palriar MIs. AdvenIly BPO India BuIiraa 01 voicHaaed MII11bai TIIII8fer ~ 0.256 
13. Larkspur Drive Pvt.lId. call center. shares held by 
Dayton, New Jersey "Advertly Houle" resident truaIeeI 
08910 USA 0-2, Wagle hIuaIriaI EIIaIe to NRIs 01 the 

MIDC. '"'-" (Weal) Trust 
Mr. JagdiIh Iyw hIIInbei 4G8II04 
18. JodnI'I Way, 
t.4onmouIh .IIn:Iion, 
New JeIH'f'088S2, 
USA 



245 W,., AnIIMi9I5 AGRAHAYANA 7,1928 (Saka) to QW611tJn6 246 

2 3 4 5 8 7 

9. DI. _PIIMi tNs. 0cInIIIn ~ Software 0eveI0pmert Hyderabad TrnIw cI No fnIsh 
, 3704, &mIIIWIY, (IncIa) lid. and Microanays IIhaIII by way 01 
cam.t, OM, USA 8Ih floor, R-..:a clastic inIow ...,. 8WIP 

Road No. 1 a.;n Hils, 
HyderIbad 

10. WI. CIin UK HoIcIngI WI. KIim India Liniled SiMying.~, No! To III " • InIIowI 
UmIed 50 LoIIian (new company) driIing and expIoIiIg incicated holding 00IIIf*IY IIIdIr 
Road EcInburj1, lor, qIiring, and InI1IIer 01 uOllllllc 
Sal4Iand EH3 9BY, UK dMIoping, producing. ... by way 01 RII8 

IIIIRIIing. 1IIiIilg, IIIIAIIWIp 

aIoIiIg, biding. 
IIfPIYiIg. 1r11I8pOI1ilg, 
IIIIIketing. distriIuIing, 
~, exporli1g and 
geneIIIIy ~ in 
minIIIII. all, 
peIJOIIun, gas and 
IIIIIId ~ and 
oIhII actMIieI 
incideIUI 

11. Mr. Stephn PaiInIer, MIs, SPA De89l Pvt.Ud. Condancy WOIk New PoIt-lado No IreIh 

French National 72 KhiItd VIage, ~ to cIea9I and Delli approval lor inDow 

MaIviya Nagar dMIopmenI iI8ue 01 8500 

New Delll-17 IIhaIII to • 
French national 

ChemIcaII • PIInIcbImIcaII 

12. MIs. MiIIubishi c:t.nicak MIs MCC PTA India Corp, MarUacIure, marketing, KaIbIa, InfuIIion 01 342.00 

CoIporaIIoI'I, Japn Private LiniIed 22. Camac SIIe and cIstJiUion 01 Weat addIIionaI 

MIs. MiIadIIIhi CoIpn Japan SIrIet, PIriied terIphhIic BengaJ invI8*nerII and 

MIs. Sojiz CorporaIian Block C Acid (PTA) paym8It 01 kInp-

MIs. Manbeni Corpn • .- 4lh Floor, KoIkaIa - 700018 8l1li fie IIIdIr 

MIs. Toyota Tullo tecmicaI eoIaboraIion 

CorporaIion .lapin ICCOII1I beyond the 

MIa. SumiIcin Bus8In CoIpn. pennisaibIe 111M 

• II1der uomalic 
IOIU 

IduIIrIaI PolIcy • PromoIIon 

13. MIa.kM~ MIa. /II;« InIIa Pvt. Ud. AIIembing 01 far To IIIdedake No Itash 

InIemaIionaI lid, SiIgIpn let Floor, George ~ Branded peracnI WhoIeIIIe IrIding InIIow 

MIs. kM HaIctIgIInc. eompex (ExIn.) ~ notebook iIIIead 01 ... 

British VIIgin I*IdI 80 Feat Road ~, Wholesale markIIing tor 
Incirnger, trdlg on C8Ih and wtic:h permislion 

BangabII - 560 075 c:any basis, etc. WI8 IIrIIdy 
gnrCed 
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Ttlecommunlclllona 

14. MIa. tMcn.on Telecom Mis. HuIchieon Eaar CeIkIIar Mobile No! To take note 01 No flesh 
(Inda) Ltd. CeIkJIar Ltd. telephone services incicaIed inciIacI fOllign inflow 
Mauritius equity pilticipation 

Ihrot9l HEL In the 
company. IS per 
Pre81 Note 6 01 
2005. 

15. MIs. Hutchison Telecom MIs. Hutchison Essar Mable Cellular Mobile Not To take note 01 No fresh 
(Incia) Ltd. SeIVieea Ltd. telephone aaMoes indcated indrect fOl891 inftow 
Mauritius ecpty 

pariclpalion 
ttvou;I HEL in 
the COIIII*1Y. as 
per Preas Note 5 
01 2005. 

16. MIs. HIAchiaon Telecom MIl. Hulchilon Essar SouIh CeIUar Mobiie Not To lake note of No fresh 
(Inda) ltd. UaurItiua Ltd. teIIphone eervices inckated i'drec:I fcn91 inflow 

eqIM\y 
parIicipatIon 
Ihrou;I HEL in 
the.~. 81 
per Press Note 5 
012005 

17. MIs. Hulctiaon Telecom MIs. Hutd1Ison Telecom Cellular Mobile Not To take note 01 No fresh 
(11da) Ltd. Eaat Ltd. telephone seMces indicated indirect foreign inftow 
MauriIiua ecpity 

participIItion 
If'lroI9I HEL in 
the company. as 
per p,.. Note 5 
of 2005 

lB. Mis. Hulchiaon Telecom MIs. AirceI 0igIink IncH Ltd. CeIUar Mobile Not To take note 01 No flesh 
(lnda) Ltd. Mauritius telephone aeMces indcated indrect fOt'89l inftow 

equity 
paIIicipation 
through HEL in 
the company. as 
per Press Note 5 
01 2005. 

19. MIs. Hutcli&on Telecom MIs. FI8C8I Ltd. Cellular MobIle Not To take noIe of No fresh 
(1nIIa) Ud. MauritIua teIepIme ideated inchct IOI8ign inllow -- eqIjy 

patMcipIIIoh 
ttvou;I HEl. in 
the~.1S 

per Preas Note 5 
01 2005. 
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PtInIIIum • Nlluril GIl 

20. WI. BG Energy Hc*Inga New WOS DMkIpiIg gas AncIn To 181 " • wos 135.00 
LJmIIed 100, n.n. cIIIriIMIon l PIIdIIh to ..... 
Vrlltfy PaIk OM, ReIling, Transniuion DMIopmInt 01 
I!ellclhileRGB1PT iIdI1sINc:Iure, Gas cIItJiIUion 
Urited KIngdom diaIIiIUon, ~ and ltrlllmi8aion 

.. 01 f;Ied NaUaI imlatNc:tult in 
Gas to domeaIic, thellltlol 
iXII.1IM'IIiaI and AncIua PradeIh 
IncUIriII custOll18ll IfId 
~nallnlga 

to naIInI gas Y8hicIe 
QIIIometa 

21. WI. BG Energy HokIngs New WOS Developilggas KamaIaka To 181 " a WOS 135.00 
l.i1IiIed 100, ThImes ciaIribuIion l to IIldettIke 
valley Park Drive, TrwaniISon Development 01 
Reeding, Bellllhire RG6 inIrastnIc:Iult , Gas disIribIdion 

1 PT UniIed Kingdom cidUion, supply IfId & IrIr lI'iaion 
.. of Piped Natural InfrIIItucIute in 
GIS to domestic, !he IIIIt 01 
commercial and KamaIaka 
InIbIIriaI customers and 
compreeaed natural gas 
to natural gas veIicIe 
QIIIomeII 

22. Mis. BG Energy HokInga New WOS DMIoping gas Tamil To sal " • WOS 135.00 

Limited 100, ThnII cIsIriIJIjgn l Nadu to IIIdeIIaka 

Vrjry Plitt Drive, RedIg, Traranislion DMIopmenI 01 

BelkltireRG61PT inIrutnIcIute, Gas disIribIdion 

United Kingdom disIribuIion, ~ and l IrIr IIIIisIIon 
.. 01 Piped Natural infrIIIrudIn in 
Gal to domestic, !he IIItt 01 T 1liiY 
COIiIIIIn:iaI and Nadu 
induItriaI custOlil8ll and 
compe!8SSed natural gas 
to nebnI 911 vehide 
aJSIomeII 

UrbIn DMIopntd 

23. tNs. Benias InIImationaI Ws. I..anattI 0MI0peIs OMIopmenIoIAIII Coc:IIn MocIIy .-.cI No fnIsh 

Pvt.ltd. 4th Aoor, Ken PrivaI8 LiniIed EsIIIe eJdend fie tenns dow 

Lee I!ttiIg EdIh Caval 8, SIiIge BuiIq 01 IIdIqItion 01 

Sttait, Port Lcuia 432 l..ImingIon RollI praIetInce 

MauriIiIs MIInb8I -4 ahalll from 
5 yeIi8 to 15 years. 
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2 

EconomIc AIfIIrI 

MIa. Woe TEP Inc. 
2340 MillIon College 
Blvd , 290, sm Clara, 
CA 95064, USA 

25. Mis. IdemiIau Koaan Co.L1d 
1·1, MaI\llOUChi 3-dIome 
Chiyoda-Iw, Tokyo, _ 

NOVEMBER 28, 2006 

3 

MIl. MIC EIectroricB Ltd. 
EIecInJnIc CoqlIex 
HyderIbId - 500 062 

New WOS 

4 

MarUadIns d 
eIecIronIc diIpIay 
ayIIemI, deI9l and 
dIveIopmn d 1eIecom 
producIIlor wireIi1e 
n ..... 
comnuicItion and 
dMIopIneN of 1eIecom 
.... n IT sefVices 

• To UIIcense only to 
SaviIa, T ac:hnicaI 
IrIormaIion and 
T rademaIks relating to 
rnNacIIn and 
IIIIIketing d Idemitau 
LDnIId Procb:Is; 

• To J8Ceift royalty ony 
from SavU, for sW 
IiI:erIIq 01 T echIicaI 
InIoImIIIon !lid 
T rademaIks relating to 
IllllUIdin !lid 
I1IIIkIIIng d Idemitsu 
Ucned Products; 

• To pun:haae only from 
Savill, Factory FII 
GeIUne PIDducIs to be 
InYDiDId by &aIcIary 
to kIImIIIu Global 
Cultall*liltle 
TeniIoIy; 

• • fOllld COIIIIII8fCiaIy 
WIble by boIh Savila 
and SIDiciary, to 
~ onyflom 
IdemiIsu GrcqI ancUor 
III app!Md .p.s; 

• tniIhed GerUne 
Products and fiIiIhed 
Non IIIendIbIe Products 
not being IIIIIUIcIInd 
by SMa; IIId 
• p!OpIieWy AdcIIiYas. 

5 

Hyderabad 

Not 
incIcate 

to OlJtl8tions 252 

6 

Trnfer 01 
shares by way of 
shire swap 

To III" I 
wos. Proposal 
aIIrICIs Pr888 
Note 1 (2005 
18IIeI) 

7 

No freIh 
inftow 

2.025 



253 AGRAHAYANA 7, 1928 (Saka) 254 

2 3 4 5 6 7 

TourIIm 

26. Ws. Na¥igaIe Mauritius 
UmIed 608, St. James 
Court, St. Delia SInIet, 
Port LoIis, Mauritius 

tNI. Navigate Re&taIma HcQI & ReeIaunn New ChInge iI \he No fIIIh 
BlInds (Irda) PrivIIe BuIiraa 
linted 
A·1S, Second Floor 
Hauz Khas 
New Delhi 

OBC Studenta In PrImary School. 

939. SHRI BADlGA RAMAKRISHNA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment has ordered headcunt 
of OBC students In primary schools across the country; 

(b) if so, the reasons behind this move; and 

Delli .... from INlow 
opeIIIi1g 
coqIIIly to 
hoIcIngoaIn-
opnIi1g 
OCJIIIIIIIIY . 

(c) the number of Govemment and aided schools In 
the country, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) In view of (a) above, queat/on does not ariae. 

(c) A statement showing State-win numbe, of 
Govemment and aided primary and upper primary schools 
as per DISE data 2004-05 Is enclosed. 

StlDment 

OBC Studtmls In Pri",.'Y Schools 

SI. No. StateslUTs Primary School Upper Primary School 

Govt. Aided Total Govt. Aided Total 

2 3 4 5 6 7 8 

1. Andaman and Nlcobar Islands 261 2 263 118 2 120 

2. Andhra Pradesh 66763 2704 69467 21587 1260 22847 

3. Arunachal Pradesh 2805 43 2848 656 29 685 

4. Assam 28909 57 28966 7263 1596 8859 

5. Bihar 51194 422 51616 16802 433 16235 

6. Chandigarh 104 6 110 82 7 89 

7. Chhlttisgarh 31987 495 32482 11049 303 11352 

8. Dadra and Nagar Haveli 191 12 203 77 5 82 

9. Daman and Diu 32 3 35 19 4 23 
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10. Deihl 2378 213 2591 1032 238 1270 

11. Gujarat 32174 584 32758 20959 661 21620 

12. Haryana 9204 60 9264 4135 82 4197 

13. Himachal Prade8h 10626 29 10655 3759 44 3803 

14. Jammu and Kaehmlr 1561 24 1585 5371 21 5392 

15. Jharkhand 34756 237 34993 8463 157 8620 

16. Kamataka 43814 2295 46109 19848 2188 22036 

17. Kerala 2825 3948 6773 1419 2146 3565 

18. Lakahactweep 26 0 26 17 0 17 

19. Madhya Pradesh 70057 1626 71683 25380 1010 26390 

20. Maharuhtra 56303 5248 61551 21993 11425 33418 

21. Manipur 2934 289 3223 572 155 727 

22. Meghalaya 3541 2637 6178 476 1118 1594 

23. Mizoram 1262 52 1314 757 90 847 

24. Nagaland 1478 0 1478 425 0 425 

25. Orissa 43753 292 44045 14461 605 15066 

26. Pondlcherry 331 30 361 162 26 188 

27. Punjab 13062 438 13500 5135 368 5503 

28. Rajasthan 53168 714 53882 21831 552 22383 

29. Sikkim 833 37 870 285 13 298 

30. Tamil Nadu 32859 7526 40385 10320 3454 13774 

31. Trlpura 3362 42 3404 1582 43 1625 

32. Uttar Pradesh 96775 3432 100207 26148 3817 29965 

33. Uttaranchal 11964 232 12196 3724 348 4072 

34. West Bengal .49661 336 49997 3113 6199 9312 

Over All 760953 34065 795018 258020 38379 296399 

Based on - OISE 2004-05 
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implementation of Recommendation. by KYle 

940. SHRI JOACHIM BAXLA: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether recommendations of Expert Committee 
to strengthen marketing strategy were not acted upon by 
the Khadi and Village Industries Commission (KVIC); 

(b) If so, the details thereof; 

(c) whether trading units having a huge investment 
are running in losses; and 

(d) If so, the action proposed to be taken against 
the erring officials of KVIC for not implementing the said 
recommendations? 

THE MINISTER OF SMAll SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) The Expert 
Committee constituted to suggest measures for revamping 
of Khadi and Village Industries Commission (KVIC) and 
programmes/schemes had infer II/ill recommended 
strengthening of the marketing strategy for the khadi and 
village industry products. The recommendations of the 
Expert Committee were accepted by the Govemment and 

- in pursuance of these recommendations, KVIC has 
prepared proposals for enhancing the domestic marketing 
as well as export of KVI products. 

(c) In the course of its statutory functions, KVIC 
undertakes activities to assist the khadi and village 
industries (KVI) institutions in the marketing of their 
products through some sales outlets owned and run by 
KVIC. Some of these outlets are running in loss mainly 
due to heavy establishment expenditure in the form of 
salary and allowances payabfe to the employees of the 
outlets based on the Implementation of the 5th Central 
Pay Commission Recommendation by KVIC. Besides, 
there are 7050 sales outlets of registered KVI institutions 
under the purview of KVIC and most of them are running 
without incurring any loss. 

(d) Does not arise. 

{Tf'IIns/lltionj 

Review of Handicraft Scheme. 

941. SHRI V.K. THUMMAR: 
SHRI HARIKEWAl PRASAD: 
SHRt JtVABHAt A. PATEL: 

Will the Minister of TEXTilES be pleased to state: 

(a, whether the Government has reviewed the 
ongoing handicraft schemes being Implemented In various 
states partlcularty in Gujarat; 

(b) if so, the short coming came to the notice of the 
Govemment: 

(c) whether any complaints against the role of 
Govemment officials has been received; and 

(d) if so, the remedial measures taken by the 
Govemment in this regard? 

THE MINISTER OF STATE iN THE MINISTRY OF 
TEXTilES (SHRt E.V.K.S. ELANGOVAN): (a) and (b) Yes, 
Sir. The schemes of this office are not state specific, but 
are Central Sector Schemes being implemented 
throughout the country Including the State of Gujarat. No 
shortcomings have been noticed In the schemes with 
reference to the objective envisaged. However, a few 
suggestions have been received to Improve the 
effectiveness and out reach of the schemes. 

(c) and (d) No complaint concerning role of 
Govemment Officials resultant to review of handicrafts 
schemes has been received. However, complaints are 
received from time to time regarding irregularities by 
Govemment Officials, which are dealt as per rules. 

[English} 

Languages In Eighth Schedule 

942. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a, whether the Government has received any 
proposal from the State Govemment of Kamataka for 
inclusion of Kodava language in the 8th Schedule of the 
Constitution; 

(b) if so, the details thereof; 

(c) whether the Govemment has also received any 
proposal from other State Govemment Inslitutions for 
inclusion of languages in the 8th Schedule of the 
Constitution: 

(d) if so, the details thereof alongwith the names of 
the languages State-wise: and 
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(e) the time by which these languages are likely to 
be included in 8th Schedule of the Constitution? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) to 
(d) Yes, Sir. The Govemment has received demands from 
State Govemments/Chlef Ministers for inclusion of various 
languages, including Kodava, in the Eighth Schedule to 
the Constitution as follows:-

Name of Language State Govemment 

(i) Bhojpurl Bihar 

(ii) Chhattlsgarhi Chhattisgarh 

(iii) Bhutia, Lepcha & 
Llmboo Sikkim 

(iv) Kodava & Tuiu Kamataka 

(v) Mizo Mizoram 

(vi) Rajasthani Rajasthan 

(vii) Tenyidie Nagaland 

(e) A Committee was set up under Shri Sitakant 
Mohapatra to evoive a set of objective criteria for inclusion 
of more languages in the Eighth Schedule. The Committee 
has submitted its report and made certain 
recommendations. The demands for inclusion of these 
languages in the Eighth Schedule will be considered in 
the light of the recommendations of the Committee and 
Government decision thereon. 

(Translation] 

Locatlon-wl.. detail. of EPZa, Sell, FTZa and 
Agro Export Zon •• 

943. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the location-wise details of the Export Processing 
Zones, Special Economic Zones, Foreign Trade Zones 
and Agro-Export Zones functioning in Orissa; 

(b) the functions performed by the said zones during 
the last three years; 

(c) whether the said zones are not being ab&e to 
perform as per their targets; 

(d) whether the Government have carried out any 
survey in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No Export 
Processing Zones or Special Economic Zones are 
functioning in Orissa. Only one Agri Export Zone (AEZ) 
on Organic Ginger and Turmeric in Orissa covering District 
Kandhamal and Koraput is functioning In Orissa. 

(b) 11,457 farmers including 10457 women have been 
imparted training mainly on organic farming and vermi-
composting. 901 vermi-compost demonstration units have 
been set up in the turmeric growing areas of Kandhamal. 
Be5ides, Seed Multiplication Programme for Turmeric were 
taken up covering an area of 12 hectares in Kotagarh 
Farm. 

(c) to (8) A statement giving details of exports 
projected and actual exports during the last 3 years In 
respect of AEZ is enclosed. Surveylirwpections are carried 
out by APEDA in respect of AEZ from time to time. 

Year 

Projected Exports 

Actual Exports 

St.tement 

2003-04 

501.00 

51.40 

(Rs. Lakhs) 

2004-05 2005·06 

549.00 602.00 

51.45 51.76 

Cottage Industry In GuJ.rat 

944. SHRI HARISINH CHAVDA: 
SRI KASHIRAM RANA: 

Will the Minister of AGRO AND RURAl INDUSTRIES 
be pleased to state: 

(a) whether the cottage industries of Gujarat are in 
miserable condition; 

(b) if so. the details thereof; 

(c) the steps taken by the Govemment to set up 
cottage industries in the backward areas of GuJarat: and 
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(d) the extent to which success achieved through 
these steps? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Cottage industries 
in the country, including those In Gujarat, may face 
financial difficulties due to several reasons such as, weak 
financial base and managerial skills of entrepreneurs, 
inadequate credit availability, delayed payment from 
buyers, etc. 

(c) For setting up Cottage industries in the rural areas 
of the country, the Govemment (in the Ministry of Agro 
and Rural Industries) provides assistance to prospective 
entrepreneurs under its credit-linked subsidy scheme, 
namely, the Rural Employment Generation Programme 
(REGP), implemented by the Govemment through the 
Khadl and Village Industries Commission (KVIC) in rural 
areas and small towns with population upto 20,000 
throughout the country, including in backward areas of 
Gujarat. 1990 units have been set up by eligible 
beneficiaries under the REGP (up to 31 March 2006) in 
the State of Gujarat. 

(d) Details of the progress made under the REGP in 
terms of units set up and additional employment 
opportunities generated in the State of Gujarat during the 
past three years are given in the table below: 

SI.No. Year Nllnber 01 II1its Ernp/o)wnt 
(nllllber 01 ptl'8Ol18) 

1. 2003-04 290 2236 

2. 2004-05 376 8581 

3. 2005-06 516 17947 

(English] 

Textile unIt. In Ka...,.takli 

945. SHRI G.M. SIDDESWARA: Will the Minister of 
TEXTILES be pleased to state: 

(a) the number of textile units I.e. powerlooms, 
handlooml, synthetic yam, ready-made garments and 
hosiery items manufacturing units In Kamataka, separately; 

(b) the amount spent by Govemment on these units 
during the last three years; and 

(c) the steps taken or proposed to be taken by 
Govemment to promote export of fabrics manufactured in 
these units? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The number 
of powertoom, hand/oom, synthetic yam. and ready-made 
garments & hosiery Units in Karnataka State are as 
under. 

Powe!Iooms Synthetic Yam 

81,869 50741 Nil 614 

(b) A majority of the activities In the T exliles sector 
are decentralized. The Government does not spend funds 
directly on these units. However, funds are rel.~ed to 
various implementing agencies under various achemes, 
which are also not State specific. This is on the basis of 
the viability of the proposals received. Some of the 
Important schemes under which funds have been released 
in the State of Kamataka are given below: 

(Rs. In crorel) 

Sanctioned Disbursed 

Name of Scheme 

Technology Upgradation 
Fund Scheme (TUFS) 

Number of 
applications 

181 

project Cost 

1889.29 

Amount No. of applications Amount 

1412.35 144 411.44 
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Name of 
Scheme 

Subsidy under 20% 
CLCS for Decentralized 
Powerloom Units 

Name of 
Scheme 

Group 
insurance 
Scheme for 
Scheme for 
powerloom 
workers 
(Government 
share of 
premimum 
released to 
L1C towards 
insurance) 

Name of Scheme 

No.of 
Units 

No. of 
Units 

Funds released under different Plan 
Schemes in the Handlooms Sector 

2O()4.0S 

Amount 
released 

1.15 

2OQ4-05 

Amount 
released 

15.80 

2004-05 

Amount 
released 

472.18 

(c) The Govemment has taken the following steps 
for the promotion of textiles exports: 

(i) Rationalisation of fiscal duty structure undertaken 
to attract investment and modernization; 

(i1) The Technology Upgradation Fund Scheme 
(TUFS) was launched to facilitate the 
modemizatlon and upgradatlon of the textiles 
sector; 

No. of 
Units 

No. of 
Units 

Amount 
released 

0.94 

Amount 
released 

13.39 

2005-06 

Amonut 
released 

1140.59 

(Rs .. In Lakh) 

2006-07 (as on date) 

No.of 
Units 

5 

Amount 
released 

10.11 

(Rs. In Lakh) 

20()6.()7 (as on date) 

No. of 
Units 

Amount 
released 

9.96 
(up to 31.10.06) 

(Rs. In Lakh) 

2006'()7 
(up to 15.11.06) 

Amount 
released 

62.15 

(iii) To accelerate modernization In the powerlooms 
segment of the textiles industry, 20% Capital 
assistance is available on investment upto 
As. 100 lakh for specified machinery, subject to 
a ceiling of Rs. 20 lakh; \ 

(iv) Woven readymade garments have been 
de-reserved from the SSI Sector; 

(v) The ·Scheme for Integrated Textiles Parks· 
(SITP) was introduced by merging to schemes 
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au. "Apparel Park for Exports Scheme" and 
"Textile Centres Infrastructure Development 
Scheme (TCIDS). 

(vi) The Technology Mission for Cotton was launched 
to Improve the productivity and quality 01 the 
cotton crop; 

(vii) Financial assistance is provided under the 
Handloom Export Scheme to eligible agencies 
to develop exportable products, and for publicity 
and participation in intemational trade events. 

statu. of SALCO 

946. SHRI K.C. PALLANI SHAMY: Will the Minister 
of MINES be pleased to state: 

(a) the present status of Govemment stake in BALCO; 

(b) whether the Government has set up any 
Committee to sell the remaining Government stake in 
BALCO; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to protect 
the employees working in BALCO? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) The present 
Government stake in BALCO is 49%. 

(b) and (c) The Share Holders Agreement (SHA) 
signed between the Government and Strategic Partner 
provides for arbitration clause under which, negotiations 
and conciliation are the first steps before referring the 
dispute to arbitration. The Government has constituted a 
Committee under the Chairmanship of Secretary, 
Department of Legal Affairs with Secretary, Department 
01 Disinvestment and Secretary, Ministry of Mines as 
Members for negotiation/conciliation with Mis Sterlite 
Industries (India) Umited, the StrategiC Partner (SP). 

(d) In the SHA signed in March 2001, provision was 
made not to retrench any part of the labour force of the 
Company for a period of one year from the Closing Date 
other than any dismissal or termination of employees in 
accordance with applicable staff regulations and standing 
orders of the Company or applicable law. In the event of 
any reduction in the strength of the Company, provision 
for an option to voluntarily retire on terms that are not, 

in any manner tess favourable than the voluntary scheme 
offered by the Company was also provided In the SHA. 

Education Progl'llmme under SSA 

947. SHRI M.K. SUBBA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government of Assam and other 
North-Eastern States have requested the Union 
Government to continue the existing fund sharing norms 
under the Sarva Shiksha Abhiyan; 

(b) If so, the details of the present fund sharing norms 
and details of the request made by the Government of 
these States; and 

(c) the response of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The Centre-8tate funding pattem in 
the Sarva Shiksha Abhiyan for the Xth Plan period is in 
the ratio of 75:25. At the request of the North-Eastem 
States for a 90:10 funding pattem In SSA, the Government 
of India decided that for the years 2005-06 and 2006-07, 
15% of the requirement of funds for SSA to the respective 
North-Eastem State Governments, would be met out of 
the Non Lapsable Central Pool of Resources operated 
by the Ministry of the North Eastern Region. 

The North-Eastern States have made a further 
request for the funding pattern of SSA to be kept at 
90:10 in the Xlth Plan period. Fund sharing patterns in 
the Centrally Sponsored Schemes are determined by the 
Planning Commission of India. 

{Translallon} 

Textile Industry In Rajasthan 

948. PROF. RASA SINGH RAWAT: Will the Minister 
of TEXTILES be pleased to state: 

(a) the varieties and corresponding quantity of textiles 
being produced in Rajasthan at present and their 
locations; 

(b) the initiatives taken by the Government so far to 
promote various kinds of textile industries in private and 
co-operative sectors separately in Rajasthan; 
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(c) whether Textile Parks Scheme is being 
implemented in Rajasthan also; and 

(b) The measures taken by the Govemment in the 
recent past to promote laldile industry in the country 
including the State of Rajasthan are given in the enclosed 
Statement. (d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
varieties and corresponding quantity of teldiles being 
produced in Rajasthan at pre8ent and their locations are 
given in the enclosed Statement. 

(c) and (d) The Scheme for Integrated Textile Parks 
(SITP) was launched to provide the indu8try with world 
class infrastructure facilities for setting up their teldile units 
Two projects under SITP have been sanctioned in the 
State of Rajasthan. Their details are as follows: 

Name of the project/Location 

Jaipur Texweavlng Park 
Limited, Silora, Ki8hangarh, 
Rajasthan 

Kishangarh HI-tech T eldile 
Park limited, Silora, 
Kiehangarh, Rajasthan 

Estimated project cost 
(Infrastructure component) 

(In As. Crore) 

96.81 

115.09 

Statement I 

estimated assistance of 
Govemment of India 

(in As. Crore) 

38.72 

40.00 

Locstion-wiss VSMty of Colton items p,-odllCBd during 2005-()6 by 
/hs MiJ/.ssctor in Ihe SI81e of Rsj8slhlln 

Location 

Nemrana Alwar, 
Industrial Area Bandwara, 
Sri Ganga Nagar 

Nemrana Alwar 

Sri Ganga Nagar 

Sri Ganga Nagar 

Nemrana Alwar 
Palll-Marwar, Palli 

Nemrana Alwar, 
Panl-Marwar, Palli 

Sri Ganga Nagar 

Nemrana Alwar, PalU-Marwar, 
Palli, Sri Ganga Nagar 

Variety Produced 

2 

Drills, Gaberdines and Corduryoys 

Satins, Coating Suiting 

Denims 

DosutiIDedsuti 

Shirting and Sucis 

Other wearables 

Mulls, Voils, dorias and printed voils 

PopIine, Creps, Twill8. Chintz, CeUular 

(In Sq. Mtr.) 

Quantity 

3 

2924301 

2871678 

29462 

841958 

466975 

2951905 

81727 

11753496 
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1 2 3 

Hamirgurh, Shilwar, Palll- Longcloth all widhts, sheetings & marking 4738793 
Marwar, Palli, Sri Ganga Nagar below 54" width 

Palli-Marwar, PaHi, Bedsheets, Chadara, Sheetings & markeing 3527n1 
Sri Ganga Nagar below 54" widht 

Sri Ganga Nagar Tapestry Curtain & Fumisihing 45612 

Sri Ganga Nagar Filter, Lint and Polishing cloth 448091 

Nemrana Alwar, Sri Ganga Nagar Canvas & ducks 7293313 

Grant Total 37975082 

Spun )111m pnxluction In Ihs Slats of Rafssfhlln during the ytMr 2005-06 (pmvlsion8/) 

Cotton 

90529 

Location 

PaDi- Marwar, PaJli 

Nemrana AJwar 

Nemrana AJwar 

Nemrana AJwar, 

) 
Industrial Area 
Banswara, Banswara, 
Lodha, Palll-Marwar, 
Pam 

Nemrana Aiwar, I Industrial Area 
Banswara, Banswara, 
Lodha 

Nemrana Atwar, } Banswara, Lodha 

Nemrana Alwar 

Blended 100% Non cotton 

136075 37950 

Variety produced 

Mulls, Voils, Dorias & Printed Voils 

Poplin, Creps, Twills, Chintz and Cellular 

Longcloth all widhts, sheetlnge & marking below 54" widht 

Shirting and Suels 

DrlUs, Gaberdines and Corduryoys 

Satins, Coating, Suting 

Canvas And Ducks 

Grant Total 

(Thousand Kg.) 

Total 

264554 

(In Sq. Mtr.) 

Quantity 

414304 

1204884 

9910 

4281571 

13373460 

13133989 

441809 

31230829 
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Locstion-wiss vstisly of 100% Non-cotton itsm pnxIuctKI duting 2005-06 by Ihs MiH-ssc/or 

(In Sq.Mtr.) 

location Variety produced Quantity 

Hamirgurh, Bhilwara longeloth all widths Sheellngs & markins below 54" width 351283 

Industrial Area Banswara Madapalam, Cambric, lawns 4638 

Industrial Area Banswara Drills Gaberdines and -Cordyroys 5761 

Industrial Area Banswara Other wearables 393 

Grant Total 362075 

StlJtement 1/ 

Importsnt msssures tsksn by Ihs Govsmmsnt in ths 
recsnt past 10 hs/p ths tsxtlls ssclor 

(v) In 2004-05 Budget, the entire textile sector, 
excapt for man-made fibre and filament yam was 
provided optional exemption from excise duty. 
In 2005-06 Budget, Central Value-added Tax 
(CENVAD on Polyester Filament Yam has been 
reduced from 24% to 16%. These modifications 
in fiscal levies aim at attracting more investments 
for modernization of textile sector. 

(i) To improve productivity and quality of cotton for 
manufacture and export of competitive 
downstream textile products, Government has 
launched the Technology Mission on Cotton 
(TMC)_ The Mission has achieved success in 
increasing the productivity and reducing the 
contamination through upgradation of cotton 
market yards and modernisation of Ginning & 
Pressing factories_ 

(Ii) The Technology Upgradation Fund Scheme 
(TUFS) was launched to facilitate the 
modernisation and upgradation of the textile 
industry both in the organised and unorganized 
sector. The Scheme has been further fine tuned 
to increase the rapid investments in the targeted 
sub-sectors of the textile industry. The cost of 
machinery has been further brought down by 
reducing the customs duty on imports. 

(iii) For speedy modernisation of the textile 
processing sector, Government has introduced 
w.eJ. 20.04.05, a credit linked capital subsidy 
scheme ., 1 0% under TUFS, in addition to the 
existing 5% interest reimbursement. 

(Iv) To provide the textile industry with wor1d-claes 
Infrastructure facilities for setting up their textile 
units meeting international environmental and 
social standards, a Public-Private Partnership 
(PPP) based Scheme known as the "Scheme 
for Integrated Textile Park (SITP)" has been 
introduced in August 2005. 

(vi) To facilitate Import of state of the art machinery 
to make our products internationally competitive 
in post quota regime, in 2005-06 Budget, the 
customs duty on textile machinery has been 
brought down to· 10% except 23 machinery 
appearing in list 49 which attracts Basic 
Customs Duty (BCD) of 15%. The concessional 
duty of 5% continues to be at 5% on most of 
the machinery items. 

(vii) In· 2005-06 Budget, 30 items of knitting and 
knitwear have been de-reserved. This would 
facilitate setting up of large sized modernized 
units for meeting the intemational competition. 

(viii) In the Budget 2006-07 the following Important 
announcements for the textile sector have been 
made:-

• Reduction in the excise duty on aI/ man-made 
fibre yam and filament yam from 16 per cent to 
8 per cent. 

• Reduction in the import du~ on all man-made 
fibres and yarns from 15 per cent to 10 per 
cant. 

• Reduction in the import duty on raw materials 
such as DMT, PTA and MEG be from 15 per 
cant to 10 per cent. 
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• Provision of Rs. 189 crore during 2006-07 for 
the Scheme for Integrated Textiles Partes (SITP) 

(ix) Govemmen: has launched the Debt Restructuring 
Scheme w.e.f. Sept., 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9% rate of interest. 

(x) In order to cater to the growing skilled manpower 
requirements at shop floor level, Govemment Is 
providing assistance for strengthening existing 
and opening new Apparel Training and Design 
Centres (ATDCs). 

(xi) Government has allowed 100% Foreign Direct 
Investment in the textile sector under automatic 
route. 

(xii) Government has de-reserved the readymade 
garments, hosiery and knitwear from SSI sector 
so that large scale investments may be 
encouraged in these sectors. 

(xiii) National Institute of Fashion Technology (NIFT) 
has been established to provide the leadership 
role in sensitizing the Industry to the concept of 
value addition by inducting trained professionals 
to manage the industry. This has resulted in an 
increased demand for trained professionals In 
various sectors serviCing the industry. 

(xiv) To take a serious look at Fashion Education in 
the changing business context of the opening 
up of World Economies, Government is taking 
steps for: 

• establishing an instlMion of National Excellence 
for imparting Fashion Business Education with 
International Benchmarking. 

• Appointing a nodal agency for standardizing and 
benchmarking Fashion Business Education in the 
country. 

• Setting up an Apex Body to train the teacherel 
trainers imparting Fashion Business Education 
in the country. 

/English} 

Diamond Proceulng Induetrl •• 

949. SHRI S.K. KHARVENTHAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the approximate number of diamond processing 
industries iocated in the country, State-wise; 

(b) whether the number of diamond processing units 
have suffered huge 10SS88 and were washed away due 
to this year's heavy rain and flood in various parts of the 
country; 

(c) H so, the details thereof; 

(d) whether the Government has provided any 
assistance to those industries which have suffered huge 
losses; 

(e) If so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) To the extent 
Information Is available; there are 9,500 diamond 
processing units In the country, mainly located In Surat. 
Ahemedabad-Palanpur belt and Bhavanagar·Rajkot belt 
of Gujarat. 

(b) and (c) The recent floods have affected Gem & 
Jewellery units of Surat. 

(d) to (f) A relief package to assist flood affected 
gems and jewellery units of Sural is under the 
consideration of Govemment of India. 

Committee on National Police Commls.lon 

950. SHRI KISHANBHAI V. PATEL: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the executive Committee of National 
Police Commission has recently met; 

(b) H so, the detalla of the various Issues discussed 
by the said Committee as reported in 'The Times of 
India' dated November 06, 2006; 

(c) whether the Government proposes to set up a 
data bank of all criminal offences committed In the 
country; 

(d) if so, the details in this regard; and 
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(e) the extent to which the Govemment is able to 
transform the police into a modern. capable and 
responsible organization in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) A joint meeting of the Empowered St8f9ring Group 
and Executive Committee set up for the proposed National 
Police Mission was held on 3rd November. 2006 in order 
to formulate the objectives. goals. structure and 
implementation methodology of the Mission. 

(c) and (d) Data banks of all crimes and criminals 
are maintained at the district, State and national levels 
under the Crime Criminal Information System (CCIS). by 
the National Crime Records Bureau (NCRB). 

(e) Police being a State subject as per the Seventh 
Schedule to the Constitution. It Is primarily the State 
Govemments which have to Implement various measures 
for police reforms. However, the Central Government has 
been extending assistance to State Governments in 
various forms to help them modernize and reform their 
police forces. 

Multiple Entry VI.. Facility to Forelgne,. 

951. SHRI IQBAL AHMED SARADGI: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI DUSHYANT SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has decided to clear 
long term visas with multiple entry facHity to boost tourism; 

(b) if so. the details thereof; 

(c) whether the long-term visas alongwith the multiple 
entry facility would make the travel process less 
cumbersome for foreign tourists; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JASWAL): (a) 
Yes. Sir. 

(b) It has been decided to grant long-term Tourist 
visa with five year validity. with multi entry facilities to 
the nationals of France. Germany. Luxembourg, 

Netherlands, Belgium. Finland. Spain, Switzerland. Norway. 
Iceland, New Zealand, Japan. South Korea, Argentina. 
Brazil. Chile, Mexico and Vietnam with the stipulation 
·Contlnuous stay on each visit should not exceed 
90 days". 

(c) and (d) The long-term visa to the foreign nationals 
of the above-sated countries would make the travel 
process relatively easier and would also help in promoting 
tourism in the country. 

[Trans/s/ion} 

Export 01 Potatoea 

952. SHRi AVINASH RAI KHANNA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the target fixed for export of potatoes during the 
current year; 

(b) whether farmers are getting remunerative price 
for potatoes; 

(c) H not, the steps taken by the Government in this 
regard; 

(d) whether the Government propose to formulate a 
permanent export policy for export of potatoes; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No targets are 
fixed for export of potatoes. 

(b) and (c) The Department of Agriculture & 
Cooperation is implementing a Mat1(et Intervention Scheme 
(MIS) for procurement of agricultural and horticultural 
commodities to protect the growers from rnaklng distress 
sale in the event of bumper crop resulting in prices falling 
below economic levels or cost of production. The mat1(et 
intervention under the Scheme is done at the behest of 
the Governments of States and Union Territories. No 
request has been received from any State government 
for procurement of potato under the' MIS. 

(d) and (e) There is no proposal to formulate a 
separate export policy for potatoes. The Agricultural and 
Processed Food Products Export Development Authority 
(APEDA) is extending financial assistance under its 
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schemes for Market Development, Infra~tructure 

Development, Quality Development, Research & 
Development and Transport Assistance to exporters to 
faciotate export of agricultural produce including potato. 
Other stape In this direction Include setting up of Agn 
Export Zones, organization of promotion campaigns abroad 
and buyer-seller meets to promote export of potato. 

Providing Education to Muslim 
Community Children 

953. SHRI KAILASH NATH SINGH YADAV: 
SHRI P. KARUNAKARAN: 
SHRI ASADUDDIN OWAISI: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Sachar Committee appointed to 
assess the social, economic and educational status of 
Indian Muslims has revealed that the status of MuslilTl8 
in the field of education and employment has fallen below 
the status of SCalSTs; 

(b) if 80, the steps taken or being taken by 
Government for upllftment of Muslims in view of the 
Sachar Committee report and Gopal Singh Committee 
report; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): <a> to (c) Infonnation is being ooIIected 
and shall be laid on the Table of the House. 

[English} 

Guidelines for Infrastructure Development In SEZa 

954. SHFU PRABODH PANDA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment has finalized detailed 
guidelines for developing infrastructure in the proposed 
Special Economic Zones (SEZs); 

(b) If so, the details thereof; and 

(c) the number of activities listed under each SEZ? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) List of 
authorized operations to be used by the Board of Approval 
while approving authorized operations to be undertaken 
in a Special Economic Zone (SEl) has been notl'ied on 
27-10-2006. A sfllmmtlnt giving details of the list 0' 
authorized operations in different classes of SEZ is 
enclosed. 

S,.tement 

For ITI/TES, Biolw:hnology snd Gems snd JeweHel'}' 
SEZs, the suthoriz«i IICtMlieS inc/tide: 

Roads including street lighting; Water supply system 
Including 'or Water treatment, Sewage and garbage 
diapoeal Including Sewage treatment; Electrical, Gas and 
Petroleum Natural Gaa Distribution Network Including 
necessary sub-atationa; Security and related offices; 
Effluent treatment plant, pipelines and other in'rastructure; 
Office space; Parking facilities; Telecom and other 
communication 'acllities; Rain water harvesting plant; 
Power including back up facilities; Air conditioning; 
Swimming pool; Fire protection systems; Recreational 
'aclllties; Employee weHare facilities like Automated TeUer 
Machines, Creche, Medical center; Shopping arcade andl 
or Retail space; Business andlor Convention Centre; 
Common Data centre with inter-connectivity; Housing andl 
or Service apartments; Play ground; Bus bay; Food 
Services including Cafeteria, food court(s), Restaurants, 
coffee shops, canteens and catering facilities; landscaping 
and water bodies; Clinic and Medical Centera; Wi Fi andl 
or WI Max ServIces; and Drip and Micro Irrigation systems. 

In sddilion to Ih#I sbovs se/ivititlS, foHowing op8f11tions 
Sill sHowtld in multi-product snd sector .,.cIfic SEZs: 

SchooIaITechnical Education; Hotels; Hospitals; Rail 
Head; and Acc ... Control and Monitoring systelTl8. 

Fulther stiditiol18l suthorizsd sctivitiss in mu!Ji-product 
SEZs s",: 

Port; Airport and/or Air Cargo Complex; Inland 
container Depot; and Banks. 
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Nexellam 

955. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI HEMLAL MURMU: 
SHRI VIJAY KUMAR KHANDELWAL: 
SHRI JUAL ORAM: 
SHRI MOHAN SINGH: 
SARDAR SUKHDEV SINGH LIBRA: 
SHRI IQBAL AHMED SARADGI: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI SURESH PRABHAKAR PRABHU: 
YOGI ADIYTA NATH: 
SHRI SHAILENDRA KUMAR: 
SHRI PUNNU LAL MOHALE: 
SHRI SUKHDEV SINGH DHINDSA: 
SHRI SUBODH MOHITE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Chief Ministers of Naxal affected 
States have recently held discussions with the Union 
Government on the Naxal problem; 

(b) if so, the details thereof and the outcome of 
such discussion; 

(c) the details of naxal activities reported during 2006 
as compared to the corresponding period of the previous 
year; 

(d) the number of civilian, security personnel and 
NaxalitelMaolsts killed/Injured and the property damaged 
In such activities, State-wise; 

(e) the details of funds provided by the Union 
Government for development and reimbursement of 

security related expenditure to naxaJ affected States in 
the country during each of the last three years; 

(f) whether the Nepalese Maoists are hiding their 
arms in India particularly in Uttaranchal, Uttar Pradesh, 
Bihar and West Bengal as reported in 'The Times of 
India', dated September 25, 2006; and 

(g) if so, the facts thereof and the steps taken by 
the Government to check such activities of Naxalites/ 
Maoists in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The 2nd Meeting of the Standing Committee of 
the Chief Ministers of the naxel affected States was held 
on April 13, 2006 under the Chairmanship of Prime 
Minister. In the meeting, some of the important decisions 
taken include according the highest priority to effectively 
combating the naxalite menace; States to prepare/revise 
and implement comprehensive but realistic action plans 
at the State and District levels with short term and long 
term approaches and strategies to combat the naxalite 
menace on both security and development fronts; States 
to give higher priority and focused attention on socio-
economic development in the naxal affected areas through 
convergence of existing developmental schemes and fund 
missing links, if any, in these schemes by utilizing funds 
under BDI, Backward Regions Grant Fund, etc. 

(c) During the current year till 31st October, there 
have been 1272 incidents of naxal violence as against 
1361 incidents in the corresponding period of last year. 

(d) As per available information, the number of 
civilians, security personnel and naxalites killed and 
the propert~· damaged during the current year (upto 
October 31) are as under: 

States Civilians killed Security personnel killed Naxalites killed Property damaged 

Andhra Pradesh 33 10 108 62,25,000 

Jharkhand 71 28 18 80,00,000 

Chhattisgarh 292 73 52 9,65,43,000 

Bihar 34 5 4 7,75,000 

Maharashtra 33 2 12 85,11,765 

Orissa 4 4 12 2,50,000 

Uttar Pradesh 4 4 

Madhya Pradesh 1 

West Bengal 9 7 10,00,000 
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(e) The details of funds provided in the Ias~ three 
years under the Backward Districts Initiative (BDI) 
component of the Rashtriya Sam Vlku Yojana (RSVY) 
to fill in the critical gaps in social and physical 
infrastructure in the naxal affected areas, are as under: 

2003-04 

2004-06 

2005-06 

State. 

Andhra Pradesh 

Jharkhand 

Chhattisgarh 

Bihar 

Maharashtra 

Orissa 

Uttar Pradesh 

Madhya Pradesh 

West ~ngal 

Rs. 167.S0 cr. 

Rs. 39S.00 cr. 

Rs. 427.50 cr. 

2004-05 

282.00 

341.27 

200.00 

60.41 

125.55 

8S.n 

23.S2 

(f) No such reports have corne to the notice of the 
Govemment. 

(g) Does not arise 

/TflNlSlBtionJ 

Actlvltle. of AI-aalda 

956. SHRI J.M. AARON RASHID: 
SHRI SAJJAN KUMAR: 
OR. RAJESH MISHRA: 
SHRI AVTAR SINGH BHADANA: 

Will the Minister of HOME AFFAIRS be pleaSed to 
state: 

(8) whether there is any report that a terrorist outfit 
'A1-Qalda' has strengthened its base In the country; 

In addition, Rs. 250 cror. per annum has been 
reIeued for the Special Plan for the KBK districts covering 
eight districts of Orissa including four naxal affected 
districts, namely, Malkanglri, Koraput, Rayagada and 
Navrangpur. 

Reimbursement and the advance releases made to 
the naxal affected States under the SRE Scheme during 
2004-0S to 2006-07 (till date) are as under:-

2005-06 

1316.03 

605.85 

200.14 

434.99 

272.16 

254.60 

605.85 

108.00 

227.53 

2006-07 

497.33 

(b) If so, the details thereof; 

(Rs. In lakhs) 

2006-07 
(Advance ~e88e) 

200.00 

200.00 

500.00 

200.00 

200.00 

100.00 

150.00 

(c) the reaction of the Govemment thereon; and 

(d) the steps taken to check such activities In the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
to (d) Available inputs do not confirm direct presence of 
AI-Qalda In the country. However, sorne of the Pak based 
lSI sponsored terrorist outfita reportedly active in the 
country are known to have links with AI-Qaida. 

/English} 

AutrictedlProtected Area P.mlt 

957. SHRI KIREN RIJIJU: Will the Minister 01 HOME 
AFFAIRS be pleased to state: 
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<a) whether the Government has received any 
proposal to relax the Restricted Area Permit/Protected 
Area Permit for the foreigners in the country, particularly 
in North-Eastem States; 

(b) if so, the details thereof and the steps taken by 
the Govemment in this regard; and 

(c) the details of locations of such restricted areas in 
the country, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. The Govemment has received proposals to relax 
Restricted Area Permits (RAPs)/Protected Area Permits 
(PAPs) for the foreigners in the country, including the 
North-Eastem States. 

(b) These proposals, inter-slis, relate to expansion, 
modification, addition, deletion, etc. of the existing 
Restricted/Protected Areas, increase/decrease in the 
number of days allowed in the permit for visit to PAP/ 
RAP areas, addition! deletion of the authorities empowered 
to issue the permit, size of the tourist group and restriction 
on movement of the tourist, etc. 

(c) The locations of RAP/PAP areas are as defined 
in the Foreigners (Protected Areas) Order, 1958 and 
Foreigners (Restricted Areas) Order, 1963, as amended 
from time to time. PAP areas are usually all areas falling 
between the 'Inner Line' and the Intemational Border of 
the State concemed. The whole of Arunachal Pradesh, 
Manlpur, Mlzoram, Nagaland and parts of Himachal 
Pradesh, Jammu & Kashmir, Rajasthan, Uttaranchal & 
Sikkim faU under PAP areas. The RAP areas cover the 
entire Union Territory of Andaman & Nicobar Islands and 
parts of Sikkim. 

Inc,...alng Retirement Age of Faculty Membere 

968. SHRI RAVI PRAKASH VERMA: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI KINJARAPU YERRANNAIDU: 
SHRI MOHAN RAWALE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has set up a Group of 
Ministers to examine the proposal to increase the 
retir.ment age of faculty members of Central Education 

Inatitutions from 62 to 65 years with a provision for 
re-employment till 70 years as reported In The TitM of 
India dated September 22, 2006; 

(b) if so, the details thereof alongwlth the reasons 
therefor; 

(c) whether the above proposal to increase the 
retirement age of faculty members is not likely to 
aggravate the unemployment problem; and 

(d) if so, the steps taken thereon; 

(e) whether the govemment proposes to recruit fresh 
faculty members implementing reservation quota to tackle 
the unemployment problem; and 

(f) if so, the steps taken by the Govemment in this 
r'9gard ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) In view of shortage of 
teachers in various institutions, a proposal for 
enhancement in the age of superannuation from 62 to 
65 years for teaching positions in Centrally funded 
institutions in higher and technical education is under 
consideration of the Govemment. 

(e) and (f) Recruitment of faculty member at entry 
levels which is an ongoing proceas, is done in accordance 
with the relevant Acts and Statutes goveming universities 
or other institutions as also in accordance with the policies 
of reservation. 

[Trsnsls/ionj 

Export In.pectlon Council of India 

959. SHRI HEMLAL MURMU: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of the export firms inspected by the 
Export Inspection Council of India during the year 2004-
05; 

(b) the total number of export firms against whom 
the Council has received complaints and has been 
blacklisted; 

(c) whether the Govemment proposes to take action 
against these blacklisted firms; and 
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(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, M1NISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) 500 export 
firms were inspected by the Export Inspection Council of 
India (EIC) during the year 2004-05. 

(b) to (d) EIC received complaints against 24 export 
firms during the year 2004-05. Against the export firms 
having complaints from Importing countries, such actions 
were initiated as laid down under procedure of EIC for 
handling such complaints which ranged from placing them 
'on alert' leading to rigorous monitoring of activities of 
theae firms by EIC, putting the firm on Consignment-
Wise Inspection (CWI), suspension of production & exports 
and withdrawal of approval for exports. 

ContinuOU8 Education Scheme 

960. SHRI VIJAY KUMAR KHANDELWAL: 
SHRI KRISHNA MURARI MOGHE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any proposal is received from the 
Government of Madhya Pradesh under continuous 
education scheme; 

(b) if so, the details thereof; and 

(c) the amount sanctIonedIreIeaaed under the scheme, 
the time by which remaining amount is likely to be 
sanctioned/released to the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI): <a) and (b) The Government of Madhya Pradesh 
submitted propoaaJa for Implementing Continuing Education 
Programme in 45 districta of the State. 

(c) The Continuing Education Programme was 
sanctioned in 42 districts of the State with total coat of 
Rs. 121.70 crores for the first project year of the 
programme out of which Rs. 80.43 crores was released 
as the first installment of grant As per the provisions of 
the financial sanction the next installment of grant can 
be released after the final settlement of accounts in 
respect of the first installment of grant and fulfillment of 
other terms and conditions. 

/EngIish] 

ISI-L TTE Terror Agenda 

961. SHRI NAVJOT SINGH SIDHU: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the traces of lSI linking Itself with L TTE 
targetting South India in its terror agenda has been noted 
by the Government as reported in 'The Times of India' 
dated October 28, 2006; 

(b) if so, the details thereof; and 

(e) the steps being taken to check such activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) and (b) The Government does not have reliable Inputs 
to suggest lSI linking Itself with L TTE to target South 
India. 

(c) The Central and State security and Intelligence 
agencies are alert to thwart any such designs and 
activities of L TTE which continues to be a banned 
organization under the Unlawful Activities (Preventton) Act. 

Crtterta to S8nctlon IRB 

962. SHRI JUAL ORAM: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the total number of India Re.erve Battalon 
presently in operation in the country: 

(b) the details of the proposals submitted by the 
State Governments particularty Orissa in the recent put 
for sanctioning India Reserve Battalion; 

(c) the criteria laid down by the Government to 
sanction India Reserve Battalion; and 

(d) the time by which the India Reeerve Battalion 
would be made operational In the Statee poieing requests? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
<a) As per information received from State Govemments. 
66 India Reserve Battalions have been raised. 
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(b) In respons to the request for three Battalions 
received from Government of Orissa, all have been 
sanctioned. 

(c) India Reserve Battalions are sanctioned to the 
States on the basis of their request and taking into 
account law & order and security situations. 

(d) As per the scheme, the India Reserve Battalions 
are raised by State Government within two years from 
the date of sanction. 

Canteen Facility to Central Police Force 

963. SHRIMATI PRATIBHA SINGH: 
SHRI JOACHIM BAXLA: 

(b) the details of main Impedimenta in this regard; 

(c) the detaRs of the Iron-ore exported during the 
last three years and the benefits accrued to the 
Government therefrom; and 

(d) whether without exporting lron-ore the Government 
are unable to derive its benefits? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The Foreign 
Trade Policy allows export of processed iron ore. 
GovElrnment has also allowed setting up of Export 
Oriented Units (EOUs) undertaking to process and export 
their entire production of iron ore. Details of steps taken 
to export processed iron ore are not maintained state-

Will the Minister of HOME AFFAIRS be pleased to wise. 
state: 

(a) whether the Government proposes to provide 
Canteen Store Department (CSD) facilities to serving and 
retired personnel of Para-Military Forces including the 
Assam Rifles on the pattern of Defence personnel; 

(b) If so, the details thereof; and 

(c) if not, the reasons and time by which it is likely 
to be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) The Union Government has announced Introduction 
of a Canteen system for the Central Para Military Forces 
(CPMFs) on 18.09.2006. A seven member Central 
Administrative Committee (CAC) comprising ADGIIG level 
officers of CPFs has been constituted to oversee the 
management of the Canteen up to the battalion/unit level. 
A seven-member Purchase Committee of Central Police 
Canteen has also been formed under the administrative 
control of the CAC. 

[Translation} 

Export of Proce .. ed Iron 

964. SHRI TEK LAL MAHTO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government have taken any steps 
to export the processed iron-ore and if so, the details 
thereof, State-wise; 

(b) The major impediments to export of processed 
iron ore are environmental issues which affect iron ore 
processing and mining as large number of mines are 
located in ecologically sensitive areas; limited availability 
of railway wagons for transportation of iron ore; Hmited 
port capacity to unload railway wagons and load iron ore 
ships; and inadequate water and power. 

(c) The details of iron ore exported during the last 
three years are as under: 

(aty. In lakh tonnes) 

2003-04 2004-05 2005-06 (Prov.) 

625.79 781.45 892.77 

Source: GMOEA, KIOCL & MMTC. 

Exports bring in valuable foreign exchange, create 
employment opportunities and protect environment from 
pollution caused by iron ore fines. 

(d) In case iron ore surplus to domestic demand is 
not exported, it would lead to glut in domestic market 
discouraging investment in mining, cause unemployment 
in mining areas particularly the areas predominantly 
inhabited by the tribals, cause enVironmental hazards, 
loss of valuable foreign exchange, etc. It would also confer 
unintended benefit to other competitor countries like 
Australia, Brazil and South Africa who would take 
advantage of the situation and monopolise the market, 
edging out India from International market which Is 
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disadvantageous to the country eapecially on account of 
the cyclical nature of the sector. 

{English} 

Strengthening of National Security Guard 

965. SHRI DUSHYANT SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has any proposal to 
strengthen the National Security Guard (NSG); 

(b) if so, the details thereof; and 

(c) the total funds earmarked by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) A five year plan (2002-4>7) has been approved for 
NSG to modemlze weaponry, communication, machinery 
and training facility at a cost of Rs. 79.58 crore. 

Right to Education Bill 

966. SHRI K. S. RAO: 
DR. R. SENTHIL: 
SHRI HANSRAJ G. AHIR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the findings of the National Knowledge 
Commission regarding implementing of Right to Education 
(RTE) Bill in meeting Govemment responsibilities; 

(b) the allocation of funds required and sanctioned 
by the Centre and response of State Govemments In 
meeting their share of responsibilities; 

(c) whether the Govemment proposes to amend the 
Right to Education Bill to provide for adequate Central 
funds, setting a time frame for States to pass 
corresponding RTE laws and to set a time limit to achieve 
universal education for children in the age group of 
6-14 years; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) National Knowledge Commission have 

expressed their view that consequent upon enactment of 
the Constitution (Elghty·sixth Amendment) Act, 2002, the 
legislation envisaged under Article 21-A of the Constitution 
which makes education a Fundamental Right for children 
in the age group of 6-14 years must be enacted and 
enforced by the Central Govemment requiring the States 
to enact Right to Education Bills within a specified time 
period, and with the primary financial responsibility for 
this resting with the Central Government. 

The National Knowledge Commission have also made 
a number of suggestions regarding, in/fir IIlill, SChedule 
of norms and standards to be followed by the schools, 
specification for teachers, justiciability of the Right to 
Education, redressal mechanism and universal schooling 
etc. 

In pursuance of Article 21·A of the Constitution, a 
draft Model Right to Education Bill has been formulated 
and circulated as framework to the StateslUTs with a 
view to seek their comments thereon. In order to motivate 
the State Governments to adopt the Model Right to 
Education Bill, 2006, It is proposed that the scale of 
funding under Sarva Shlksha Abhiyan (SSA) be made 
contingent upon enactment of appropriate State Acts on 
free and compulsory education where none exist, or 
suitable adaptation of existing Acts. The proposal to 
incentivlse the States to adopt the Model Bill has also 
been sent to the StateslUTs for their comments. 

Manufacturing Inveltment Regions 

967. SHRI SARVEY SATYANARAYANA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government is proposing to set up 
five manufacturing investment regions, akin to special 
economic zones in the country; 

(b) If so, the details worked out so far like areas 
where they are to be set up, proposed investment; 

(c) whether the issues of land acquisition has also 
been worked out; and 

(d) if so, the present status thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION. MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (d) Setting up of the Manufacturing 
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Investment Regions (MIRs) In the country Is an Initiative 
for providing quality infrastructure and eHlclent & 
transparent regulatory system In order to encourage 
manufacturing growth. The proposal has not been finned 
up and the contours of the policy and the legal framework 
in respect of the scope and establishment of such regions 
is under consultation with stakeholders. 

Fixation of Tenure of Senior Police Offlcera 

968. SHRI PRABHUNATH SINGH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Supreme Court has directed to 
separate the functions of investigation, maintenance of 
Law and Order and fix tenure for senior Police Officers; 

(b) if so, the details thereof; and 

(c) the action taken by Delhi Police and other States 
to separate the functions of investigation and maintenance 
of Law and Order, etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) In Civil Writ Petition No. 310 of 1996 in the matter 
of Prakash Singh & others Vs. Union of India & others, 
the Supreme Court of India has on 22nd September, 
2006 issued directions to all States and Union Territories 
covering inter-s/is selection methodology and minimum 
tenure for Director General of Police and other key police 
functionaries and separation of investigation wing from 
law and order wing Initially In towns/urban areas having 
population of ten lakhs or more. State GovemmentslUni9n 
Territories have been advised to note the order of· the 
Hon'ble Supreme Court for appropriate consideration and 
necessary action. 

Trede and Economic I.aues 

969. SHRI L. RAJAGOPAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to &tate: 

(a) whether any meeting of the India-China Eminent 
Persons Group was held recently to discuss the trade 
and other economic Issues; 

(b) If so, the details thereof; 

(c) whether China registered ita concem before the 
Government of India over blacklisting some of its 
companies; 

(d) if so, the details thereof and reasons therefor; 

(e) whether this move will have any Impact on the 
bilateral trade between India and China; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): <a) and (b) Yes, 
Sir. The Fifth meeting of the lnella-China Eminent Persons' 
Group (EPG) was held in New Deihl during September 
25-26, 2006. The Co-Chainnan on the Indian and Chinese 
sides were Shri C.V. Ranganathan and Mr. Liu Shuqing 
respectively. The meeting discussed various Issues relating 
to India-China bilateral relations including political and 
bilateral, trade and economy, education, culture, News 
media and Joumalism education, tourism, science & 
technology, etc. and made Joint Recommendations for 
the consideration of the two govemments and relevant 
ministries/departments. 

(e) to (f) No, Sir. The minutes of the said meeting 
do not reflect any such concem shown by the Chinese 
side over blacklisting of some of its companies. 

Medical Kits In Anganwadl Centres 

970. SHRI MANJUNATH KUNNUR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI M. SHIVANNA: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the Central Government have received 
any request from the Kamataka Government to release 
total grants of Rs. 780.06 lakhs under Monitoring and 
evaluation/purchase of equipments/purchase of pre-school 
kits, medicine kits, for the newly sanctioned 11313 
additional Anganwadi centres; 

(b) If so, the reasons for delay In releasing the 
amount; and 

(c) by when the amount is likely to be released to 
the Karnataka Govemment? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURy): (a) Yes, Sir. Such request was 
received in the last financial year and an amount of 
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Rs. 780.00 lakh was released also to the Government of 
Kamataka on 10.3.2006. 

(b) and (e) Do not arise. 

{Trsnsl8tionJ 

Meat Export Policy 

971. SHRI SANTOSH GANGWAR: Will the MInister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment has any proposal to 
change meat export policy In view of the recent judgement 
of Supreme Court; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
Supreme Court In their judgement in the case of Civil 
Appeal No. 3968 of 1994 of AkhH Bharat Krishl Sangh 
Vb: State of Andhra Pradesh and others dated 29.3.2006 
has asked the Central Government to review the meat 
export policy, in the light of the Directive Principles of 
State Policy under the Constitution of India, and also In 
the light of the policy's potentially harmful effects on 
livestock population, and therefore on the economy of 
the country. 

{English} 

Closing of Shelter Hom.. for Deatltute Women 

972. PROF. M. RAMADASS: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether the shelter homes set up for destitute 
women have been closed In recent times; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Ministry will take appropriate 
measures to restart these Houses and also to check 
closure, if any, of these homes in other parts of the 
country; 

(d) whether implementation agencies are facing 
problems in maintaining these shelter homes; and 

(e) the steps takenlto be taken by the Govemment 
to address these problema? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) One Swadhar 
Shelter Home run by Unlvel'Ml Social Health Aaaociatlon 
at Simla In Himachal Pradesh has been closed on account 
of non-receipt of requisite doct.menta from the organization 
and State Govemment for processing of further reteue 
of funds to the organization. 

(c) Restart of said home would depend upon the 
organization's willingness and receipt of requisite 
documents for release of further funds. Stale Governments 
have been requested to carry out survey to identify 
SWadhar Shelter Homes which are on the verge of closure 
and to take pre-emptMt remedial action to prevent closure. 

(d) and (e) Adequate funds are being provided under 
Swadhar Scheme to implementing agencies for 
maintaining shelter homes. State Governments have been 
requested to take specific remedial steps with regard to 
the problems being faced by the implementing agencies 
so as to enable them to implement the programme in an 
effective manner. 

Antl-clumplng Dutle. 

973. SHRI UDAY SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the European Union has recently 8111PPed 
anti-dumping duties on imports of certain Items from 
China; 

(b) if so, the facts and details thereof; 

(c) whether the Union Government of India have a/eo 
received complaints from producer's Aseoclation against 
some Chinese firms exporting goods to India; and 

(d) If so, the details thereof and further steps 
Govemment propose to take in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. It has been published on the webefte of the European 
Communitiea (hHp:l/ec.europa.eultradelll8U88lreapectrulesl 
anti dumpinglstabl.htm.) that the European Union hu 
ifT1)OS8d both prOYleional and definitive anti-dumping duties 
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during 2006 on the exports of certain items from China. 
Provisional anti-dumping duties were imposed on the 
export of Chinese lever arch mechanisms, chamois 
leather, footwear (with leather uppers) and tungsten 
electrodes. Definitive anti-dumping duties were imposed 
on the exports of tartaric acid, lever arch mechanisms, 
chamois leather and plastic sacks and bags from China. 

(c) and (d) Yes, Sir. A number of producer 
Associations have complained against dumping by 
Chinese firms exporting goods to India. Based on these 
complaints, the Government had initiated investigations. 
Out of 96 such Investigations against Chinese exports, 
anti-dumping duties have been irnposed in 83 cases, 
primarily covering the product groups of chemicals & 
petrochemicals, pharmaceuticals, steel and other metals, 
fibres and yams and consumer goods. Government would 
continue to take permissible and appropriate trade 
remedial measures for preventing dumping of goods from 
China as well as from other countries. 

Terrorl.t Activit.. In NE 

974. SHRI SURESH PRABHAKAR PAABHU: 
SHRI SHAILENDRA KUMAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a> whether the attention of the Government has been 
drawn to the news regarding terror economy hurts North 
East appeared in 'The Hindustan Times' dated October 
23, 2006j 

(b) if so, the facts and the reaction of the Government 
thereto: 

(c) whether according to study conducted by institute 
for conflict management the majority of funds available to 
the Government of Assam for rural development are 
siphoned oft by ULFA cadres; 

(d) If so, the details thereof and the reaction of the 
Government thereto; and 

(e) the corrective measures taken or likely to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) to (e) Some 
reports indicate that various Insurgent outfits In the North-

East are engaged In extortion actlYlties. The outfits have 
established well-knit networks for such collection. 

Government have taken a number of steps to check 
the menace of extortion which, inft1ll1lis, includes payment 
of salaries by cheques, larger labour component for 
development projects, strengthening of security on the 
National Highways and major roads, and execution of 
large projects by established organizations. 

{TllInslBlionJ 

Review of SSA and MIcl-Day-MMls Scheme 

975. SHRI BRAJESH PATHAK: 
SHRI E.G. SUGAVANAM: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Sarva Shiksha Abhiyan and Mld-Day-
Meal Scheme were reviewed on 22.9.2006 in a meeting 
conducted under the Chairmanship of the Prime Minister; 

(b) if so, the details thereof; 

(c) whether suggestions and recommendations 
regarding the smooth functioning of the programmes were 
made In that meeting; 

(d) if so, the details thereof; 

(e) whether any proposal for merger of SSA and 
Mid-Day-Meal Scheme also discussed in the meeting; and 

(f) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Yes, Sir. 

(c) and (d) Some of the key suggestions made in 
the meeting were to disseminate good practices across 
States In the Country; develop mechanisms for ranking 
of StatesIUT 8 on progress achieved; and discuss In the 
National Development Council to develop consensus on 
these flagship programmes of the Government. 

(e) and (f) No, Sir. 
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[English} 

Integrated Infraatructure Development Centre. 

976. SHRI ANANTA NAYAK: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) the number of Integrated Infrastructure 
Development Centre (IIDCs) functioning at present in the 
country; 

(b) the details thereof, State-wise; 

(c) the package given to each State particularly Orissa 
to strengthen the small scale sector and enhance the 
competitiveness both domestically and globally; and 

(d) the steps taken to develop infrastructure for the 
small scale industries? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) On the basis of 
the proposals received from various States, 85 Integrated 
Infrastructural Development Centres ( IIDCs ) have been 
approved under the 110 Scheme. As per the information 
received from the implementing agencies, units have been 

established in 48 centres. A 8tatement shOwing the state-
wise 110 Centres, both approved and functioning in the 
country, is enclosed. 

(cl The development of smaD scale sector is primarily 
the responsibility of the respective State GovemmentlUnion 
Territory Administration. The Central Govemment, however, 
supports and supplements their efforts through various 
schemes/programmes relating to credit, infrastructural 
development, technology upgradation, marketing, 
entrepreneurial development etc. These are implemented 
across the country including the State of Orissa. The 
measure taken by the Govemment from time to time for 
the promotion and development of small scale industries 
and to enhance their competitiveness have helped them 
to compete in the global as well as, domestic markets as 
is evident from their growth in terms of number of units, 
contribution to national production, employment generation 
and exports. 

(d) As per the provision of the liD Scheme. proposals 
for setting up 110 Centres are required to be submitted 
by the State Govemments/Union Territory Administrations 
or Non-Govemmental Organisations to Small Industries 
Development Bank of India (SIDBI) for techno-economic 
appraisal. 110 centers are approved by the govemment 
on the basis of the appraisal report of SIDBI. 

St.tement 

StlltemlH1t showing Numbsr of 110 Centms spprovrHi and FuncHoning in the Counffy 

State 

Andhra Pradesh 

Assam 

Chhattlsgarh 

Gujarat 

Haryana 

Himachal Pradeh 

Jammu and Kashmir 

Kamataka 

District in which located 

2 

Kumool. Rangareddy, Nellore, Chlttor, Krishna 

Darrang, Nowgaon, Cachar, Sibsagar. Kamrup, 
Jorhat, Nalbari, Dhemaji. Lakhimpur 

Mahasamund, Kabirdham 

Junagarh 

Sirsa, Yamunanagar. Sonepat 

Bilaspur 

Udhampur, Kathua 

Betgaum, Bijapur, Kolar, Bagalkot 

No. of Centres No. of functioning 
approved Centres 

3 4 

5 4 

9 2 

2 

3 2 

1 

2 

4 3 
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Kenala 

Maharashtra 

Madhya Pradesh 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttaranchal 

Uttar Pradesh 

West Bengal 

Total 

NOVEMBER 28, 2006 

2 

Trivendrum, Kannur, Malappuram. Emakulam, 
Kasargod, Trichur, Pathananthitta, Wayanad 

Yeotmal, Satara 

Satna, Mandsaur, Khargone, Katni, Sagar, Neemuch, 
Ttkamgarh, Morena 

Lunglel, Champhai 

Kohima 

Khurda, Rayagada, Jagatslnghpur, Balaaore 

Hoshlarpur, Mukatsar, Ludhiana 

Jodhpur, Nagam, Tonk, Udaipur, Karauli, Pali, 
Baran, Bharatpur, Rajasmand, Alwar 

Madurai, Coimbatore, Thiramudivakkam, Kattur 
Avadl MGR dlstt., Thlruvellore, Trichirapalll, Salem 

North Tripura 

Dehradun, Haridwar, Udham Singh Nagar 

Etah, Mathura, Unnao, Bhadohi, Baghpat, Barabankl, 
Ghazlabad, Chandauh 

Tangra (Kolkata) 

3 

8 

2 

8 

2 

4 

3 

10 

7 

3 

8 

85 

10 Oussllons 

4 

7 

2 

4 

2 

7 

5 

3 

4 

48 
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Unauthortaed Proclucta of Fev Tobacco THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (8) and (b) The 
crop size for Flue Cured Virginia (FCV) tobacco fixed for 
2006-07 crop season is 242.4 million kgs. Inclusive of 

10% quantity as the Mtura's bounty. Plantations In AncIlra 
Pradesh ara In progress and It is not possible to assess 
the estimated crop. The auctions are in progreu in 
Kamataka. 

9n. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(8) whether· FCV Tobacco in the country Is being 
produced over and above the crop size fixed by the 
Tobacco Board during 2006-07; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes ~o help the 
tobacco growers in the country and fix minimum 
guaranteed price of tobacco; and 

(d) if 80, the steps taken In this regard? 

(c) and (d) The minimum guaranteed price (MGP) Is 
an average price assured by the trade to the fanners 
and is purely voluntary. The trade has stopped announcing 
the MGP. The concept has lost its relevance as In spite 

of increase In production growers ara getting much higher 
prices. 
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(T~J 

MI.... of Crtmlnal Procedure Code 

978. DR. DHIRENDRA AGARWAL: 
SHRI TUKARAM GANPATRAO RENGE 

PATIL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the criminals are misusing anticipatory 
ball proYi8lona of Crimln" Procedure Code (Cr. P.C.); 
and 

(b) if so, the steps taken/to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) and (b) In 
cas. of Batchand Jain Va. State of Madhya Pradesh AIR 
19n se 366, the Supreme Court of India has laid down 
that the power under section 438 of the Code of Criminal 
Procedure, 1973 Is of an extraordinary character and must 
be exercised sparingly and in exceptionai cases only. 
However, this matter falls exclusively wHhin the purview 
of the judiciary. 

/English} 

Board of Trade 

979. SHRI N.s.V. CHITTHAN: WHI the Mlnl8ter of 
COMMERCE AND lNDUSTRY be pIeaaed to state: 

(a) whether the Govemment proposes to conduct 
regular conaultatione with the induatry, board of trade, 
Indian miaaions abroad and to ensure effective facilitatiOn 
for exports promotion; 

(b) if so, the 'steps taken so far in this direction; 

(c) the progl'888 achieved so far In each category; 

(d) whether the Government has also extended the 
scheme for duty free import of consumables including 
fabric exporters; and 

(e) if so, the details aJongwith the present status 
thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The 
Foreign Trade Policy envisages exporters, buSiness and 
industry as partners of the Govemment in achievement 
of its stated objectives and goals. For this purpose 
Government invites suggestions and does formal 
consultation with trade and industry, represented by Board 
of Trade, Exporters' Associations and Administrative 
Ministries. 

(d) and (e) As per Foreign Trade Policy, exporters 
of Handlooms are eligible for duty free import entitlement 
of hand made carpet sample. upto 1 % of FOB value of 
exports during the previous financial year. Exporters of 
Handiooms and Handicrafts are also allowed to import 
duty free specified trimmings and embellishments upto 
5% FOB valu" of exports during previous financial year. 
Similarly in Leather sector and in case of textile garments, 
duty free import entitlement of specified Items Is allowed 
upto 3% of FOB value of exports during the preceding 
financial year. For cotton made ups, the exporters are 
entitled for duty free entitlement upto 1 % FOB value of 
cotton made ups exported during the preceding financial 
year. 

Funda for RaJbhuha 

980. SHRI M' SHIVANNA: WiN the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the total funds granted by the Govemment for 
the promotion of Rajbhaaha during each of the last three 
years, Stat.wise; 

(b) whether such funds have been utlliaed by the 
State Govemments; 

(c) if so, the details thereof; 

(d) if not, the reason. therefor; and 

<e) the mechanism adopted by the Government to 
check proper utilisation of such funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODl YA GAVIT): 
(a) According to Article 343 01 the Conatitution of India, 
Hindi is the official language of the Union Government 
and UN of EngUah language hu alao been kept 
continuoua for official purpoaea. There is no .cherne of 
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Ministry of Home Affalrs (Department of Official Language) 
to grant funds for the promotion of the official language 
of the Union to the States. 

(b) Does not arise. 

(c) Does not arise. 

(d) Does not arise. 

(e) Does not arise. 

Requa.' from Kersls for Setting up ot SEZa 

981. SHRI P. KARUNAKARAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether any request from Govemment of Kerala 
is received to include Kerala in the lists of States clasaified 
as Special States eligible for relaxed area requirement. 
for setting up Special Economic: Zones as per the SEl 
Rule, 2006; and 

(b) if so, whether any action taken thereon? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No such 
proposal has been received from Govemment of Kerala. 

(b) Does not arise. 

[TrsnsllltionJ 

Import of Con.umer Good. 

982. SHRI GIRIDHARI YADAV: 
SHRI KASHIRAM RANA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment has taken any c:leci&ion 
to grant permission to Import certain consumer goods; 

(b) If 80, the reasons therefor; 

(c) whether the Government has imposed any terma 
and conditions for such imports: 

(d) If so, the detalls thereof and Its likely Impact on 
domestic production and small scale industries; and 

(e) the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (e) India 
has been following a continuous policy of removal of 
Quantitative Restrictions on imports since 1991. india 
removed ali quantitative restrictions on imports except 
those necessitated, InltJr IIlill, on grounds of health, 
security, public morals and environment In the year 2001. 
All Imports In the country are subject to applicable 
customs duty. Such imports are being closely monitored 
by the Government and the Government resorts to 
suitable corrective measures as and when required. 

New Cro.. Border Trade Centre. 

983. SHRI SHISHUPAL N. PATLE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment proposes td open new 
cross border trade centres as published In "Rashlrlya 
Sahara" dated September 04, 2006; 

(b) if so, the extent to whic:h it has been proposed 
to open up trade centres; 

(c) whether the Govemment proposes to spend the 
amount on development of such centres; 

(d) the total number of cross border countries with 
whom It has been proposed to open up new trade 
centres; 

(e) whether a time limit has been fixed to spend the 
amount on these trade centres; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (f) Trade 
with the neighbOring countries thrqugh land route Is 
regulated by Land Customs Stations located at the border. 
Several projects have been taken up to upgrade the 
infrastructure available at these Land Customs Stations. 
The Govemment has identified 13 Land C~om8 Stations 
7 along Indo-Bangladesh border, 4 along the Indo-Nepal 
border, one along Indo-Pakistan border, and one along 
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Il'Ido-Myanmar border for upgradation In a phased 

manner. 

(English} 

National In.tltut.. of T.chnlcal TMCher. 
Training and R .... rch 

984. DR. ARUN KUMAR SARMA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the status of the National Institutes of Technical 
Teachers Training and Research in the country In respect 
of its updated skill and strength of faculty, required 
Infrastructure equipped for training in advanced course., 
research and technology inputs; 

(b) the manner by which these institutes have 
contributed in providing upgraded skill; 

(c) whether regional character of these organisations 
could cater to the needs of all such States and Institutions; 

(d) if so, the details thereof for each of the last five 
years, State-wise; 

(e) if not, the reasons therefor; and 

(f) the extent to which the Gov.rnment plan to 
Improve the functional status of these Institutes to meet 
the present day requirement 88 an institute of excellence? 

THE MINISTER OF STATE IN THE MINlsmy OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The four National Institutes 
of Technical Teachers Training & Research at Bhopal, 
Kolkatta, Chandigarh and Chennel were established during 
mid sixties as key catalyst InstlMions for ensuring quality 
In technician's education In their respective regions. These 
institutes are fully funded by the Govemment of India 
and Registered under Societies Registration Act, 1860. 
The institutes are actively Involved in planning, designing, 
organiSing quality education, curriculum development, 
training programmes, research studies and learning 
package for polytechnics industries and community. 
Besides this, NITTTRs also undertake ME/M.Tech 
programmes for Polytechnic Teachers, The institutes have 

been extending supports and also sharing their 
experiences and expertise to the State Govemments In 
implementing the World Bank Assisted Technician's 
Education Project. NITTTRs have developed strong 
linkages with the bUsiness and industry, and also 
professional relationship with educational inattMions to 
work in areas of common interests; 

(c) Each NITTTR is able to cater to the needs of 
not only all the States and Institutions of their respective 
regions but even out of their region also. Recognizing 
their national character their name was changed from 
Technical Teachers' Training Institutes to National 
Institutes of Technical Teachers Training & Research; 

(d) and (e) State-wise details of teachers trained by 
each NITTTR during last five years are being collected 
and will be laid on the Table of the House; 

(f) The Govemment is fully committed to Improve the 
functional status of these institutes to meet the present 
day requirement 88 an institute of excellence. 

In.tallatlon of Condom Vending Machine In 
Barraco of PMF 

985. SHRI RASHEED MASOOD: Will the Minister of 
HOME AFFAIRS be pleased to &tate: 

<a) whether the Govemment has any proposal to 
Install Condom Vending Machine in the barracks of para-
military forces constructed in border areas to prevent 

AIDS; 

(b) if 80, the details thereof; and 

(c) the time by which 8uch machines arfl likely to be 
lnatalled? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS <SHRI SHRIPRAKASH JAISWAl): (a) 
to (c) As per Action Plan taken up by MHA installation 
of 1080 Condom Vending Machines has been approved 
for dlfterent Central Para MIlitary Forces 88 per details 

given in Statement. 
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Condom Vending M«hint16 (CVM) to bs insfllll«l for 
CsnlrBl Psrs Mllitsty Fotr:t18 by ~tr:h 2007 

Name of CPF CVM 

CRPF 300 

BSF 300 

Assam Rifles 125 

CISF 125 

SSB 100 

ITBP 125 

NSG 05 

Total 1080 

{El1{}IishJ 

In".atmen' In Textile Induatry 

986. SHRI MOHAN RAWALE: Will the Miniater of 
TEXTILES be pleased to state: 

(a) the need-based investment required to be made 
In the textile industry by 2010 and the actual investment 
made 80 far; 

(b) whether Investment made so far is lagging behind 
the need-based requirement; 

(c) if so, the steps taken in this regard; and 

(d) the details of the impact on textile Industry In 
case the investment falls short of the requirement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) As per the 
·Vision Statement for the Textile Sector" made by the 
Indian Cotton Mills' Federation in August 2004, an 
investment of Rs. 140,000 crore for the textile sector is 
required by 2010 towards machinery. Against this 
requirement, the investment made by the textile industry, 
based on the indigenous demand of the textile machinery 
is estimated to be Rs. 74640 crore during the period 
01.04.1999 to 31.08.2006. 

(b) No, sir. 

(c) Does not arise. The existing measures of which 
list Is given in the enclosed Statement are sufficient. 

(d) Does not arise. 

Impottsnl lTIBIISurss Islam by ths Govsmmsnl in the 
ffICtInl pssl to hslp ths ItIXtiItJ ssctor 

(i) To Improve productivity and quality of cotton for 
manufacture and export of competitive 
downstream textile products, Government has 
launched the Technology Mission on Cotton 
(TMC). The Mission has achieved success in 
Increasing the productivity and reducing the 
contamination through upgradation of cotton 
market yards and modernisation of Ginning & 
PreSSing factories. 

(II) The Technology Upgradatlon Fund Scheme 
(TUFS) was launched to facilitate the 
modernisation and upgradation of the textAe 
industry both in the organised and unorganized 
sector. The Scheme has been further fine tuned 
to increase the rapid Investments in the targeted 
sub-sectors of the textile industry. The cost of 
machinery has been further brought down by 
reducing the customs duty on imports. 

(iii) For speedy modernisation of the textile 
proceaaing sector, Government has Introduced 
w.e.f. 20.04.05, a credit linked capital subsidy 
scheme .. 10% under TUFS, in addition to the 
existing 5% interest reimbursement. 

(iv) To provide the textile industry with world-ctass 
infrastructure facilities for setting up their textile 
units meeting International environmental and 
social standards, a Public-Private Partnership 
(PPP) based Scheme known as the MScheme 
for Integrated Textile Park (SITP)" has been 
introduced In August 2005. 

(v) In 2004-06 Budget, the entire textile sector, 
except for man-made fibre and filament yarn was 
provided optional exemption from excise duty. 
In 2005-06 Budget, Central Value-aided Tax 
(CENVAT) on Polyester Filament Yarn has been 
reduced from 24% to 16%. These modifications 
In fiscal levies aim at attracting more investments 
for modernization of textile sector. 
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(vi) To facllttate import of state-of-the-art machinery 
to make our products internationally competitive 
in post quota regime, in 2005-06 Sudget, the 
customs duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearing in List 49 which attracts Basic 
Customs Duty (BCD) of 15%. The concessional 
duty of 5% continues to be at 5% on most of 
the machinery items. 

(vii) In 2005-06 Budget, 30 items of knitting and 
knitwear have been de-reserved. This would 
facilitate setting up of large sized modemized 
units for meeting the Intemational competition. 

(viii) In the Budget 2006-07 the following important 
announcements for the textile sector have been 
made:-

• Reduction in the excise duty on all man-made 
fibre yam and filament yam from 16 per cent to 
8 per cent. 

• Reduction in the import duty on all man-made 
fibr. and yams from 15 per cent to 10 per 
cent 

• Reduction In the import duty on raw materials 
such as DMT, PTA and MEG be from 15 per 
cent to 10 per cent. 

• PrOvision of Rs.189 crore during 2006-07 for 
the Scheme for Integrated Textiles Parks (SITP) 

(Ix) Government has launched the Debt Restructuring 
Scheme w.eJ. Sept., 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9% rate of interest. 

(x) In order to cater to the growing skilled manpower 
requirements at shop floor level, Government Is 
providing assistance for strengthening existing 
and opening new Apparel Training and Design 
Centres (ATOCs). 

(xi) Government has allowed 100% Foreign Direct 
Investment in the textile sector under automatic 
route. 

(xii) Government has de-reserved the readymade 
garments, hosiery and knitwear from SSI sector 
so that large scale investments may be 
encouraged In these sectors. 

(xiii) National Institute of Fashion Technology (NIFT) 
has been set up to provide the leadership role 
in sensitizing the industry to the concept of value 
addition by inducting trained profeaalonals to 
manage the industry. This has resulted in an 
increased demand for trained professionals in 
various sectors servicing the Industry. 

(xiv) To take a serious look at Fashion Education in 
the changing business context of the opening 
up of World Economies, Government is taking 
steps for:-

• Establishing an institution of National Excellence 
for imparting Fashion Business Education with 
Intemational Benchmarking. 

• Appointing a nodal agency for standardizing and 
benchmarking Fashion Business Education in the 
country. 

• Selling up an Apex Body to train the teachera! 
trainers imparting Fashion Business Education 
in the country. 

{TmnsllllionJ 

Promotion of Agro lind Rural Induetrle. 
In RaJaathan 

987. SHRI JASWANT SINGH BISHNOI : Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) the details of the progress made during the last 
three years in Agro and Rural Industry sector in 
Rajasthan; 

(b) whether any proposal of the Slate Government 
of Rajasthan are lying pending with the Government; and 

(c) if 80, the time by which these proposals are likely 
to be approved? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Industries in the rural 
areas of the country including Rajasthan are promoted 
by the Govemment (in the Ministry of Agro and Rural 
IndustrieS) through two credit·linked subsidy schemes. 
namely, the Rural Employment Generation Programme 
(REGP), implemented by the Govenvnent through the 
Khadi and Village Industries Commiasion (KVIC) and the 
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Pradhan Mantri Rojgar Yojana (PMRY), implemented 
through the State and Union Territories. PMRY is, 
however, Implemented In both rural and urban areas. 
Approximately. fifty per cent of the units established under 
PMRY are estimated to be in rural areas. These units 

Year REGP 

are part of agro and rural industries sector. The progress 
made in terms of units .ef up by eligible beneficiaries of 
these two schemes and employment generated in 
Rajasthan during the last three years are given in the 
table given below: 

PMRY 

Number of Units Employment Number of Units Employment 
(number of persons) (number of persons) 

2003-04 2496 51337 

2004-05 1537 38287 

2005-06 2133 59596 

Further, the Govemment has approved the Scheme 
of Fund for Regeneration of IJ'raditional Industries 
(SFURTI). This Scheme envisages the development, inter 
alia, of 25 clusters of khadl and 50 clusters of village 
industries, over five years beginning 2005-06. The 
guidelines of SFURTI are available on the website of the 
Mjnlstry of Agro arid Rural Industries at http://ari.nIc.ln. 

(b) Applications for setting up industry units mentioned 
at <a) above are not received directly by the Govemment 
in the Ministry of Agro and Rural Industries. Under the 
REGP, an eligible entrepreneur can establish a village 
industry by availing of margin money assistance from the 
KVIC and loans from any public sector scheduled 
commercial bank. For this purpose the prospective 
entrepreneur has to submit a project proposal to the State 
offices of the KVIC or the district offices of the respective 
State/Union Territory Khadi and Village Industries Board 
(KVIB) or the Implementing banks directly. Approval of 
the project depends on technical and financial appraisal 
by the respective banks. Similarly. under the PMRY, 
educated unemployed youth can establish a self-
employment unit of village industry in the rural areas by 
availing of permissible subsidy and loan from the banks. 
This Yojana is implemented through the District Industries 
Centres of States and Union Territories. For this purpose, 
the prospective entrepreneur has to submit a project 
proposal to the District Industries Centre concerned, which 
In turn. sponsors short listed applications to the 
Implementing banks. 

All proposals received for cluster development under 
the SFURTI have been examined and 29 clusters of khadI 
(including 2 in Rajasthan), 50 clusters of village industries 

12769 19154 

12919 19378 

13760 20640 

(including 2 in Rajasthan) and 25 clusters of Coir have 
Leen identified for development under SFURTI. 

(c) Does not arise. 

Import of Wheat through Stete Trading Corporation 

988. SHRI HANS RAJ G. AHIR: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details on the import of pulses and wheat to 
meet the shortage during the current year including the 
amount spent on the import; 

(b) whether the Govemment propose to import wheat 
through public sector State Trading Corporation (STC); 

(c) if 80, whether zero import duty has been fixed 
for the said Import of wheat; 

(d) if 80, the revenue 1088 to be incurred to the 
Govemment on account of import of import duty free 
wheat; 

(e) the reasons therefor; and 

(f) the details of price to be fixed for the imported 
wheat according to the tender floated? , 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): <a) Quantity and 
amount spent on import of wheat and pulses during the 
period April to September, 2006 is as below: 
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Commodity Quantity (In Lakh Tonnes) Amount spent In Rs. Crores 

Pulses 8.06 1351.29 

Wheat 5.40 500.00 

Source: ooCI&5, Koikata 
Note: The figures are provisional and subject to continuous updation till finalization. 

(b) and (c) Yes, Sir. 

(d) The exact amount of revenue loss on account of 
duty free import of wheat can be estimated at the end 
of this scheme which is stili in operation. 

(e) Does not ariee. 

(f) The price to be fixed for the imported wheat is 
determined by the domestic and international market 
conditions. 

{English} 

Elimination of Dome.tlc Trade Sub.ldle. 

989. SHRI JYOTIRADITYA M. SCINDIA: WIH the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether India has forged a formidable alliance 
with 13 other developing countries on farm trade 
negotiations at the WTO seeking phased elimination of 
domestic trade distorting export subsidies doled out by 
the developed (EU-US) countries; 

(b) if so, the details thereof; and 

(c) the extent to which such alliance will be able to 
break the Ice with the developed countries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The 
G-20 group on agriculture, which currently has 23 
Members, was formed in August 2003 prior to the Cancun 
Ministerial Conference of the World Trade Organisation 
(WTO). In view of the skewed nature of the proposals 
contained In the EU-US joint text of 13 August, 2003 for 
developing a framework for modalities for negotiations on 
domestic support, export competition and market access 
in agriculture, the G-20, which includes India, Argentina, 

Brazil, China, Egypt, Indonesia, Philippines, South Africa 
and Zimbabwe, had maintained that the offers of these 
developed countries for the reform of their farm aector 
did not meet the objectives of the Doha mandate on the 
negotiations In agriculture. 

The G-20, emphasizes achieving substantial and 
effective reductions in trade-dlstorting domestic support, 
the early phasing out of all forms of export subsidies, 
and subsl8ntlal improvements In market access, while 
ensuring that special and differential treatment for 
developing countries enables them to effectively addreas 
their development needs, Including food security, livelihood 
security and rural development. The G-20 proposals have 
found widespread recognition among developed and 
developing country Members as being technically sound 
and representing the middle ground. The G·20 has also 
coordinated with other developing countries in order to 
secure their common interests in the negotiations. 

National Commlulon for Mlnorltle. 

990. SHRI ASADUDDIN OWAISI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

<a) whether near about 5307 families are still living 
in 46 make shift camps across Gujarat hit by 2002 riots 
as reported in the Hindus/an Timtls dated October 24, 
2006; 

(b) H 80, whether a team of National Commission 'or 
Minorities visited these camps and submitted their report 
to the Union Govemment; 

(c) if so, the details of the recommendations made 
in said report; 

(d)' the action so far I8ken by the Govemment on 
such recommendations; and 

(e) the strategy chalked out by Government for 
rehabilitation of theae displaced parsona? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) to 
(e) A team of the National Commission for Minorities 
visited the make shift camps of displaced victims of riots 
of 2002 in Gujarat and made the following 
recommendations to improve the lot of the residents of 
these camps: 

(i) Provision of basic amenities like safe drinking 
water, 8treet lights, approach roads, etc. by the 
State Govemment; 

(iI) Provision of special economic package for 
rehabilitation of Internally Displaced Muslim 
families In Gujarat by Central Government; and 

(iii) to design a National Policy on Internal 
Displacernent due to violence. 

Copy of the NCM report has been sent to the State 
Government for a factual report. 

rr""""lion] 
National Merit Scholar.hlp Scheme 

991. SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the number of scholarships being given 
under National Merit Scholarship Scheme Is on decline, 

(b) H so, whether the Government propose to take 
steps to enhance the number of such scholarships; and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) The National Merit 
Sc~holarship Scheme is a Centrally sponsored Scheme, 
being implemented by the States/UTs. Funds released 
by the Central Government under the Scheme have 
increased from Rs. 16.31 lakhs for 5893 ~holarships 
during 2003-04 to As. 64.21 Iakhs for 8978 scholarships 
during 200"-05 and Rs. 838.21 lakhs for 25857 
scholarships during 2005-06. 

Normally, the Plan Schem88 require fresh sanction 
for the new plan period and at that time they may undergo 
modifications based on feedbacks. It Is unlikely that the 
National Merit Scholarship Scheme would get revised 
during the currertt plan period. 

(English] 

Mining Lea.. of Iron Ore Block 

992. SHRI BASUDEB ACHARIA: Will the Minister of 
MINES be pleased to state: 

(a) whether attention of the Government has been 
drawn towards difficulties being faced by States in getting 
mines lease of Iron ore from other States; 

(b) H so, whether non-supply of Iron ore would lead 
to unequal development of States; 

(c) If so, the action taken by the Government to 
ensure uninterrupted supply of Iron ore from States; 

(d) H 80 , the detail. thereof; 

(e) whether the Government proposes to review the 
existing mining policy; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDy): (a) and (b) Yes, 
Sir. 

(c) and (d) National Mineral Policy enunciated In 1993 
intsr 81is seeks to promote necessary linkages for smooth 
and uninterrupted development of the mineral Industry to 
meet the needs of the country. 

(e) and (f) A High Level Committee (HLC) under the 
chairmanship of Shrl Anwarul Hode, Member, Planning 
Commission was constituted to review the National Mineral 
Policy and recommend possible amendments in the Mines 
and Mineral. (Development & Regulation). Act, 1957 to 
give a fillip to private investment in the sector. The 
Committee has submitted its report to the Central 
Government, which is under consideration. 
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Price of Netural Rubber 

993. SHRI P.C. THOMAS: 
SHRI K.S. RAO: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleaaed to state: 

(a) whether the rise in prices of automobile tyres 
have been increasing due to rise in prices of natural 
rubber; 

(b) if so, the details of the rise in prices of automobile 
tyres each month linea February this year; 

(c) whether the price of natural rubber in the 
International Market has come down during the past 
several weeks; 

(d) if so, whether the consuming industries is pressing 
for more imports; and 

(e) if so, the details thereof alongwith action taken in 
this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRt JAIRAM RAMESH): (a) Yes Sir. 

(b) 

MonthlYear Brand 'A' Brand 'B' 

Feb., 06 2100 2047 

March, 06 2100 2047 

April, 06 2150 2053 

May, 06 2150 2053 

June, 06 2175 2125 

July, 06 2175 2125 

August, 06 2200 2299 

September, 06 2200 N.A. 

Rtltllil Matktlt PrIctJ of TfUCk & Bus Tyrs, Tube and Flap (TTF) Size; 10.00-20 PR LUG 

MonthlYear Brand 'A' 

Feb., 06 N.A 

March,· 06 N.A 

April, 06 10323 

May, 06 10512 

June, 06 11187 

July, 06 11327 

August, 06 11877 

September, 06 10377 

(c) Yes. 

(d) and (e) As there are no quantitative restrictions 
on import of natural rubber since April, 2001, consuming 
industries are free to import any quantity of natural rubber 
through the open channel by paying the prevailing 
customs duty. 

Guldellnea on SEZs 

994. SHRI G.V. HARSHA KUMAR: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

Brand 'B' Brand 'C' 

10200 10150 

10300 10250 

10300 10350 

10300 10400 

10350 11000 

10300 11500 

10300 11650 

10500 N.A 

(a) whether the Government Is setting up any 
regulatory authority for framing guidelinea on SEla;. 

(b) if so, the details thereof; 

(c) the progress achieved in this direction; 

(d) whether there Is any national referendum on the 
SEZ policy; and 

(e) if so, the details thereof? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) No, Sir. 
However, for management of Special Economic Zones 
(SEls) ,et up by the Central Government, the SEZ Act, 
2005 provides for setting up of SEZ Authority. 

(d) No, Sir. 

(e) Does not arise. 

Silk Technology Mlaalon 

995. SHRI E.G. SUGAVANAM: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Union Government has launched Silk 
Technology Mission on the lines of Cotton Technology 
Mission; 

(b) if so, the details and the salient features thereof; 

(c) whether the Union Government proposes to 
provide any subsidy to the entrepreneurs for the project; 
and 

(d) if so, the steps taken by the Government to boost 
the dornestic production of silk and to cut· out dependence 
on imports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 
Union Government has not launched Silk Technology 
Mission on the lines of Cotton Technology Mission. 

(b) to (d) Do not arise. 

New Polley for ST.' 

996. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government has requested to States 
to prepare exclusive annual plan to spend the outlay 
earmarked lor Scheduled Tribes population as reported 
in 'The Hindu' dated October 13, 2006; 

(b) if so, the response of the States thereto; 

(c) whether the Union Government has prepared new 
tribal policy; 

(d) if so, the steps taken by the Government to 
implement the new tribal policy; and 

(e) the extent to which new tribal policy would bring 
the scheduled tribes on a par with the rest of the 
population In terms of Human Development Index, socio-
economic development and basic infrastructure facilities 
in their areas? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R 
KYNDIAH): (a) and (b) The Ministry of Tribal Affairs has 
written to the State Governments to ensure earmarking 
of funds under TSP in proportion to the Scheduled Tribe 
population in the State and to prepare the Annual Plan 
for 2006-07 accordingly. The guidelines of the Planning 
Commission in this regard were also brought to the notice 
of the States. 

(c) The Ministry of Tribal Affairs has prepared a draft 
National Tribal Policy, which is being finalized taking Into 
consideration the comments received from various 
stakeholders. 

(d) Implementation of the National Tribal Policy can 
be taken up only once it is finalized. 

(e) The draft policy envisages measures for regulatory 
protection, socio-economic and political empowerment, 
women empowerment, development of infrastructure, 
increased livelihood opportunities, Improved governance 
and administration, preservation of cultural and traditional 
rights and traditional knowledge, conservation and 
protection of intellectual property rights regime and access 
to privileges, in order to bring STs at par with the rest 
of the population in terms of their Human Development 
Index, socio-economic conditions and basic infrastructure 
facilities in tribal areas. 

(Trsnslstion] 

Indian ArtIsan In International Market 

997. SHRI SUNIL KUMAR MAHATO: 
SMRI HARISINH CHAVDA: 

Will the Minister of TEXTILES be pleased to state: 

(a) the steps taken to place Indian artisans in the 
International market; 

(b) the ongoing schemes in this regard; and 
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(c) the reaction of the Governrnent on the function 
of the aforesaid schernes ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELAN GOVAN): (a) Master 
craftpersons are sponsored to participate for display and 
live demonstration of crafts In Internetional fairs/exhibitions 
under the agreed Cultural Exchange Programme between 
India and other nations from time to time. In addition, 
Master craftpersons also participate in the events abroad 
through Export Promotion Councils and State Handicrafts 
Development CorporatiOns. 

(b) Export Promotion scheme is currently in operation 
under which the expenditure on the activities mentioned 
at (a) above is being met.. 

(c) Implementation of export promotion scheme helps 
in creating awareness about Indian Handicrafts in the 
international market which contributes in enhancing exports 
of Indian Handicrafts. 

(Eng/ish} 

Review of CRF Norm. 

998. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Union Government has received any 
proposal from the State Government of Kamataka for 
review of norms of expenditure, increase in the 
compensation and inclusion of certain other items under 
Calamity Relief Fund (CRF); 

(b) if so, the details thereof; 

(c) whether the Union Government has constituted 
an expert committee to examine such requests; 

(d) if so, whether the expert committee has submitted 
its recommendations; 

(e) if so, the details thereof; and 

(f) the time by which final decision in this regard is 
likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (f) An 
Expert Group has been set up in the Ministry of Home 
Affairs to comprehensively review the existing items and 
norms of expenditure for assistance from Calamity Relief 
Fund (CRF)lNational Calamity Contingency Fund (NCCF) 
and formulate the norms for newly added calamities in 
the approved list of natural calamities. The Expert Group, 

in order to have a wider cross section of optOion on 
board, have sought suggestions from all the State 
Governments, including Government of Kamataka and 
concerned Central Ministries/Departments. The issues 
proposed by the State Governments and Central 
Ministries/Departments have been considered by the 
Expert Group. The Group has since submitted Its report 
and it haG been considered by the Govemment of India 
in the Ministries of Home Affairs, Finance as well as 
National Disaster Management Authority (NOMA). The 
proposal of revision of items and norms of assistance 
from CRFINCCF Is now being placed before the High 
Level Committee (HLC) for its cOOlideration and approval. 
Thereafter, the revised items and norms, as approved by 
the HLC, will be notified and circulated to the States and 
the concerned Central MlnlstrieslDepartmentsl 
Organisations. 

Surrendered Militant. In NE Region 

999. SHRI M.K. SUBBA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether a large number of militants and insurgents 
in the North Eastern Region have laid down ~heir arms; 

(b) If so, the details of such Insurgents and militants 
who has laid down arms during 2006, so far, State-wise; 

(c) the details of terms agreed for such surrender; 
and 

(d) the steps taken and Central aid given for 
rehabilitation of such surrendered militants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) 
During the year 2006 (upto 31.10.2006) 1,389 militants 
have surrendered in the North Eastem States. State-wise 
details are as follows: 

State No. of militants surrendered 

Arunachal Pradesh 002 

Assam 374 

Manipur 020 

Meghalaya 034 

Mizoram 847 

Nagaland 007 

Tripura 105 

Total 1389 
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2. The Central Govemment has been Implementing 
a scheme for Surrender-cum-Rehabilitation of militants in 
the North East. The expenditure incurred by the State 
Governments is 100% reimbursable by the Central 
Govemment. Following benefits have been provided in 
the scheme: 

i. An immediate grant of Rs. 1.5 lakhs to be kept 
in the bank in the name of surrenderee as Fixed 
Deposit for a period of 3 years. This money 
can be utilized as collateral security /Margin 
Money against loan to be availed by the 
surrenderee from the bank for seH-employment. 

ii. Stipend of Rs. 2000 per month for each 
surrenderee for 36 months; and 

Iii. Provisions for vocational training to the 
surrenderees for self-employment. 

/Trans/a/ion} 

NTC Mills In RaJaethan 

1000. PROF. RASA SINGH RAWAT: Will the Minister 
of TEXTILES be pleased to state: 

(a) the number of National Textile Corporation (NTC) 
Mills in Rajasthan, location-wise; 

(b) the profit eamedlloss incurred by each of these 
mills during the last three years; 

(c) the number of employees working therein 
Indicating the category to which they belong; 

(d) the number of employees who opted for VRS 
and resorting VRS; 

(e) the number of these miHs Hkely to be closed 
down or referred to BIFR; 

(f) whether any request/representation from the State 
Govemment/mill workers' union/public representatives has 
been received by the Govemment in this regardj and 

(g) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) NTC has 
a total of 4 mills in Rajasthan: 

(i) Udaipur Cotton Mills, Udaipur, 

(ii) Shree Bijay Cotton Mills, Bilay Nagar, 

(iii) MahaJakshmi MiHs, Beawar. 

(Iv) Edwards Mills, Beawar (closed under 1.0. Act 
w.e.f. 06.05.2002) 

(b) to (d) Detalls are given in the statement enclosed. 

(e) All these mills have been referred to BIFR. As 
per modified Revival Schemes approved by BIFR in March 
2006, Udaipur Mill is identified for modernisation by NTC 
itseH, & Shree Bijay Cotton MiHs and Mahalakshmi Mill 
have been identified for modernisation through Joint 
Venture route. 

(f) and (g) Two representationa dated 20.1.06 and 
7.3.06 were received from Shri Rasa Singh Rawat, 
Member of Parliament (Lok Sabha) addressed to the 
Hon'ble Minister of Textiles for restarting of Mahalaxmi 
Textile Mills Beawar and Bljay Cotton Milts, Bijaynagar. 
These mills have been identified for modemisation through 
Joint Venture route. 

S,.tement 

(b) Cash ProfltILoas for the laet 3 yeara (Rs. In Cra.) 

Mills 2003-04 2004-05 2005-06 

Edward Closed under 1.0. Act since 6.5.2002 

Mahalakshmi -2.59 -3.16 -2.69 

Shree Bijay -2.78 -2.78 -2.71 

Udaipur -2.95 -3.03 - 1.80 
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(c) POlltlon of Employeee .. on 01.11.2008 

Mills Workers Staff Officel1i 

Edward Closed under 1.0. Act since 8.5.2002 

Mahalakshml 

Shree 8Ijay 

Udaipur 

(d) VRS Ivalled up to 01.11.2006 

69 

36 

9 

50 

38 

28 

15 

12 

12 

MUls Nos. of employees opted for VRS Amount Rs. In Crs. Paid against VRS, 

Edward 280 

Mahalakahml 270 

Shree Bliay 404 

Udaipur 361 

{English} 

Atrocity agaln.t Women 

1001. SHRt S.K. KHARVENTHAN: Will the Minister 
of WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

<a) whether the Union Govemment has convened a 
meeting of Secretaries of various States incharge of 
women and child development some time ago; and 

(b) if so, the details of issues discussed therein 
alongwith the outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Yes, Sir. 

(b) During the meeting progress of the programmes 
and schemes of the Ministry were reviewed with the State 
Governments concemed. 

Raising of Women'l Battalion by BSF 

1002. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the BSF has decided to raise a women's 
battalion with seven companies; 

6.89 

6.77 

9.79 

9.72 

(b) if so, the details thereof; 

(c) whether the such battalion Is going to have new 
cadre or is it going to be selected from the existing 
personnel; 

(d) if so, the details thereof; and 

(e) the main duties and responsibilities of such 
battalion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRI PRAKASH JAISWAL): (a) to 
(e) The Govemment has allowed BSF to recruit women 
personnel against the normal vacancies to from a few 
Coys on experimental basis and to allocate duties .. per 
the operational requirements. 

Child Marrlagel 

1003. SHRI K.C. PALLANI SHAMY: 
SHRI M. RAJAMOHAN REDDY: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of WOMEN AND CHILD 
DEVELOPMENT be pleased to state: 

(a) whether the child marriage is stili prevalent in 
various parts of the country; 
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(b) if so, the details of such cases t\8ve come to the 
notice of the Govemment for the last three years, State-
wise; 

(c) the steps taken by the Govemment to prevent 
recurrence of such incidents; 

(d) whether the Govemment bringing a new Act in 
place of Marriage Restraint Act, 1929; 

(e) If so, the details thereof; and 

(f) the time by which It 18 likely to be Implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILO DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) As per information 
received from National Crime Record Bureau, the problem 
of Child Marriage Is occurring In many parts of the 
Country. As per record the StatelUT-wise cases registered, 
charge-sheeted, trial completed, convicted and persons 
convicted during 2003 to 2005 are enclosed as 

Statement-l. On the baata of Monthly Crime Statistics, 
the figures of cases registered under the Act during 2006 
(uplo available months) are enclosed as Statement-ll. 

(c) In order to prohibit the practice of Child Marriages, 
appropriate amendments have been proposed in the Child 
Marriage Restraint Act, 1929 and the Prevention of Child 
Marriage Bill, 2004 Is processed for consideration and 
passing during the current Parliament Session. Also, 
awareness generation and sensitization programmes are 
being undertaken for this purpose. 

(d) to (f) Yes, Sir. The Prevention of Child Marriage 
Bill, 2004 was Introduced In the Rajya Sabha on 
20.12.2004 which was referred to Parliamentary Standing 
Committee. The Group of Ministers considered the 
recommendation of the Committee and the approval of 
the Cabinet has been obtained for amendments in the 
Bill. The notices to Rajya Sabha for consideration and 
passing of the Bill and amendments are under proce88. 
The Bill is likely to be considered during the current 
Session of Parliament. 

Stlltement 

c.sss MgisftN'«f (C.R.), Ch.lrgtId ShHMd (C.s.), TrlBl CompltJttJd (T,c.), ConvicMd (CON.) and ptJl$OI7 Convicftld 
(P. C.) undtJr Child M.trlsgs RtJslf'llint Act during 2003 10 2005 

2003 2004 2005 

StalesIUTs C.R. C.S T.C. CON. P.C C.R. C.S T.C. CON. P.C. C.R. C.S T.C. CON. P.C. 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 

Andhra Pradesh 4 6 9 '0 4 4 3 0 2 9 3 0 2 

Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 

Assam 0 0 0 0 0 0 0 0 0 0 0 0 0 0 

Bihar 0 0 0 0 0 3 0 2 0 0 4 0 0 0 

Chhaltlsgarh 6 6 6 6 6 14 14 10 10 30 3 3 5 5 11 

Goa 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 

Gujaral 11 15 16 10 39 30 29 13 9 41 25 25 10 7 27 

Hafyana 3 2 -0 0 0 2 2 0 0 0 7 6 2 0 0 

Himachal Pradesh 0 2 0 0 2 3 3 0 0 3 0 0 

Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 

Jhart<hand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

o o 
2 o 
o 

3 2 

16 12 

o o 
o o 
o o 
o o 
o o 

2 2 

6 3 

o o 
3 2 

o o 

4 4 

o o 
o 

o 
o 

4 

o 
o 
o 
o 
o 
2 

3 

o 

o 

o 
o 
o 

o 
o 
o 

o 

o 
o 
o 
o 

o 

o 

o 

o 

o 
o 

o o 
o 
o 
o 2 

o 
o 
2 

3 

o 

2 

2 14 15 10 

o 0 0 0 

000 0 

o 0 0 0 

o 0 0 0 

o o 

o 2 2 

9 2 3 

o o o o 
5 6 

o o o o 

o 
o o o o 
o 8 o o 

o 
o 
o 
o 

2 

o 

o 
o 
o 
o 

o 
o 
o 

o 
o 

o 
o 
o 

o 
3 

3 

o 
o 

o 
o 18 16 

o 
o 
3 

6 

8 22 17 19 

o o 
o o 
o o 
o o 
o o 
3 11 

8 3 

o o 

o 4 

o 
3 4 

o o 
o 2 

o 
o 
o 
o 
o 
6 

2 

o 
2 

o 
4 

o 
2 

o 

o 
o 

o 
o 
2 

5 

o 

7 

o 
2 

o 
o 

o 
o 
o 

o 
o 
o 

5 12 

3 

o 
o 
o 
o 
o 
o 
2 

o 

o 

o 
o 

8 

o 
o 
o 

o 
o 
o 
7 

o 

o 
18 

o 
o 

Total (States) 62 55 45 20 61 93 82 52 24 95 122 88 85 24 86 

Andaman and Nicobar lalands 0 

Chandigarh 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi (UT) 

Lakshadweep 

Pondicheny 

Total (UTs) 

o 

o 
o 

o 
o 

o o 
o o 

o o 
o o 

o o 
o o 

o 
o 

o 
o 
o 
o 
o 
o 

o 

o 

o 
o 

o 

o 
o 
o 

o o 
o 0 

o 0 

o 0 

o 

o 
o 
o 

o 

o 
o 
o 

o 

o 
o 

o 
o 
o 

o 
o 
o 
o 
o 

o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
o 

o 

o 
o 
o 

o 
o 
o 
o 
o 

o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
o 

o 
o 
o 
o 

o 
o 

o 
o 
o 

o 
o 
o 

Total (All India) 63 56 46 20 61 93 82 53 24 95 122 88 65 24 86 

Source: Crime in India 
Note: FIgures of 2005 are prcwisIonaI. 
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smtement H 

Casss rsgisltJrtld under Child Man1sgtJS rtlslrBinl Acl 
during 2006 (uplo 8vsilabItJ Month) 

SI.No. StatelUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. GuJarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. KeraJa 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. MeghaJaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Slkklm 

24. Tamil Nadu 

Incidence (Figs. are 
upto the 
Month of 

3 

3 

o 

o 
o 

2 

o 
2 

o 

o 

o 
o 
3 

o 
4 

9 

o 

o 

o 
o 

o 

o 
o 
o 

4 

May 

May 

May 

May 

May 

May 

May 

May 

May 

May 

May 

April 

May 

May 

May 

May 

April 

May 

March 

Jan. 

May 

May 

May 

May 

2 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

Total (States) 

3 

o 
o 
o 
o 

24 

29. Andaman and Nicobar 0 
Islands 

30. Chandlgarh 0 

31. Dadra and Nagar Haveli 0 

32. Daman and Diu 

3'3. Delhi 

34. Lakshadweep 

35. Pondlcherry 

Total (UTs) 

Total (Ali-India) 

Source: Monthly crime StaJstlca. 
Note: Agures Are Provisional. 

o 
o 

o 
o 

o 

24 

4 

May 

May 

May 

March 

June 

May 

March 

June 

April 

June 

May 

Implementation of A ... rvatlon Policy 

1004. SHRI KISHANBHAI V. PATEL: 
SHRI HEMLAL MURMU: 
SHRI ADHIR CHOWDHURY: 
SHRI BACHI SINGH RAWAT -BACHDA-: 
SHRI ASADUDDIN OWAISI: 
SHRI SUGRIB SINGH: 
SHRI PUNNU LAL MOHALE: 
SHRI THAWAR CHAND GEHLOT: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of the reservation provldedlbelng 
provided in various higher and minority educational 
Institutes to each of the reserved category In the country; 

(b) whether the Moily Committee set up to prepare 
a roadmap for implementing quota for CBC. In elite 
Central educational institutions has presented their Report; 
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(c) if so. the details thereof; 

(d) whether private educational instiMes have agreed 
to implement government reservation policy in their 
Institutes as reported In 'Hindustan Times' dated October 
27. 2006; 

(e) if so. the details in this regard; 

(f) whether these private educational Institutes has 
placed demand prior to the implementation of govemment 
policy; 

(g) if so, the details thereof; and 

(h) the reaction of Union Government on such 
demands? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a> The present policy of reservation 
in matters of admission to centrally maintained and aided 
institutions such as the Indian InstiMes of Technotogy 
(IITs). Indian Institutes of Management (liMa) and the 
Central Universities is limited to 15% seats for the sea 
and 7.5% seats for the STs. subject to candidates meeting 
the prescribed standards of eligibility in the respective 
categories. Minority Educational Institutions established 
under Art. 30( 1) of the Constitution are exempted from 
implementing the policy of reservation of the Government. 

(b) and (c) The Over Sight Committee constituted to 
suggest a road-map has recommended the implementation 
of 27 percent reservation of seats for OBCs without any 
decline in the present level of seats available to the 
General Category of students in all the Centrally Aided 
institutes of Higher Learning at a cost of Re. 12338.22 
crores over three years beginning from the Academic 
session in the calender year 2007-2008. 

(d) to (h) A proposal in regard to reservation in 
unaided educational institutions coming under the purview 
of the Central Government is under consideration. 

E.tabUshment of Security Force. 

1005. SHRI PRABOOH PANDA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

<a) whether the Government has failed to fulfil the 
growing demand of CISF security; 

(b) if ao. the reasons therefor; 

(e) whether the Union Government has urged State 
Governments to establish security forces on the pattern 
of Central Industrial Security Force (CISF); and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) The demand for CISF security from the Central 
Public Sector undertakings and sensitive Installations. 
buildings. alrports. etc. are met. 

(e) and (d) For meeting the similar requirement In 
the States. State Governments need to raise specialized 
force on the pattern of CISF. 

OnUne Engineering Education 

1006. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleued to state: 

(a) whether Indian Institutes of Technology (IITs) 
propose to Impart engineering education online to the 
students across the country; 

(b) if so. the details thereof; and 

(c) the time by which it Is likely to be made 
operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) Indian Institutes of 
Technology (IITs) have taken Mveral steps to Impart 
engineering education online. Towards this end. the 
Ministry Is supporting National Programme on Technology 
Enhanced Learning (NPTEL), the main objective of which 
Is to enhance the quality of engineering education In the 
country by developing curriculum baaed video and web-
coureea by ... lIT. and uSe, BangaIore. liT Kanpur has 
developed a software called Brihaspati wherein courses 
being taught by It are available on the Institute's web-
site. These are acceealble to unlversltleelorganlzatlona 
acroaa the country. 
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rrmnsllllion} 

Deterioration of Khadl Induatry 

1007. SHRI J.M. AARON RASHID: 
SHRI SAJJAN KUMAR: 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleased to state: 

(a) whether the Khadi Industry In the country 
particularly West Bengal has been adversely aHected due 
to availability of cheap Chinese silk In the country on the 
opening of the Nathula Pass; 

(b) if so, the details thereof and the reaction of the 
government thereto; and 

(c) the action being taken by the Government to 
remove the adversities? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) Silk khadl activities In 
the khadi sector are based on utilization of locally 
available cocoons, hand reeling of yarn, as also 
procurement of hand-reeled yam and therefore, any 
availability of cheap Chinese silk In the country on the 
opening of the Nathula Pass is not likely to adversely 
affect the khadi industry In the short term. 

(b) and (c) Do not arise. 

Multl-Purpo_ National Identity Card 

1008. SHRI KIREN RIJIJU: 
SHRI SANTOSH GANGWAR: 
SHRI KAILASH MEGHWAL: 
SHRI NAVEEN JINDAL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether a pilot project for issuing Multi-purpose 
National Identity Cards was started In the year 2003; 

(b) if so, the total fund granted and spent 10 far; 

(c) whether the said project has failed to achieve its 
target; 

(d) H so, the reasons therefor; and 

(e) the time by which all the persons covered under 
the Scheme are likely to be issued identity cards? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) and (b) Yes, Sir; Rs. 44.36 crores have been 
sanctioned for the pilot project. Of this, Rs. 12.34 crores 
has been spent so far. 

(c) The main purpose of the pilot project has been 
to create a test-bed for evaluating the Identity processes 
and associated technology as well as for identifying the 
limitations and pitfalls thereof. The pilot project has helped 
to provide inSights Into the complexities with processes 
as well as data management and integration, data retrieval 
and data warehousing, connectivity, etc. 

(d) Does not arise. 

(e> The contract for production and distribution of 
identity cards to persons of age 18 years and above in 
the pilot project areas, has been awarded to the 
Government Companies. As per the time schedule agreed 
with them, the distribution of Identity cards will be 
completed by May, 2007. 

[English} 

Profe •• lonal Str .. m In Senior Secondery 

1009. SHRI" RAVI PRAKASH VERMA: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) wheiher Central Board of Secondary Education 
(CBSE) proposes to Introduce a professional stream from 
the academic year 2007 at the senior secondary level as 
reported In the 'Times of India' dated September 22, 
2006; 

(b) if 80, the details thereof; and 

(c) the time by which the final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a> and (b) Yes, Sir. There is a proposal with 
CBSE to introduce the foliowing three new courses under 
Vocational Education Programme: 
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(I) Financial Market Management. 

(ii) General Health Care. 

(iii) Fashion Design and Garment Technology. 

(c) The final decision is likely to be taken by the 
end of the academic year 2006-07. 

(Tnmsl8tionJ 

Expenditure on Education 

1010. SHAI HEMLAL MUAMU: 
DR. BABU AAO MEDIYAM: 
SHAI SANJAY DHOTAE: 
SHAI BAPU HAAI CHAUAE: 
SHAIMATI BHAVANA PUNDALIKRAO GAWALI: 

Will the Minister of HUMAN AESOUACE 
DEVELOPMENT be pleased to state: 

(a) the details of budgetary allocation alongwith the 
expenditure of education during each of the last three 
years, scheme-wise; 

(b) the percentage increase in education expenditure 
during the year 2005-06 over previous year; 

(c) whether the Govemment propoaes to allocate 8% 
of gross domestic product on education; 

(d) if so, the action taken in this regard; 

(e) whether there Is a proposal to Increase budget 
allocation tor primary, secondary and higher education in 
the next five year plan; and 

(t) it so, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
HUMAN AESOUACE DEVELOPMENT (SHAIMATI D. 
PURANDESWAAI): (a) and (b) The scheme-wise detallI 
ot budgetary allocation (Plan) alongwith the expenditure 
ot education in Tespect of schemes of the Ministry of 
Human Aesource Development during lut three years Is 
given in the enclosed Statement. The Percentage increaae 
of education expenditure during the year 200S-06 over 
pervious year Is 44.05%. 

(c) to (f) The Common Minimum Programme of the 
Govemment pledges to Increase the public spending in 
education to at least 6% of GOP in a phased manner 
with at least half ot the amount being spent on primary 
and secondary education sectors. 

S""""nt 
8udgtJ/aty allocation and Expsndltu", (Pllln) during 2003-tN to 2005-06 

(As. in crore) 

SI.No. Name of the Scheme AmIII Plan 2OO3-G4 AmIaI Plan 2OO4-C6 AmIaI Plan 2OOS.()6 

Approved Expencftn Approved Expencbn AppIoYed Experdkn 
ruJay rutay Outlay 

2 3 4 5 6 7 8 

I. SECONDARY EDUCATION 

1. Access and Equity 20.00 5.92 30.00 3.72 10.00 5.51 

2. Quality Improvement in Schools 26.00 11.13 20.00 5.13 10.00 3.72 

3. ICT in Schools 111.00 9.00 97.00 19.39 60.00 45.10 

4. Integrated Education for 35.00 38.46 39.00 36.49 45.00 41.49 
Disabled Children (IEDC) 

5. Grants-in-aid to Institutions in School EducatiOn 

~) NCERT 104.00 17.90 19.00 17.78 19.00 19.00 

(ii) National Open School 15.00 9.00 7.00 5.040 4.00 360 
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2 3 4 5 6 7 8 

(iii) Navodaya Vidyalayas 360.00 439.56 392.00 449.00 550.00 571.00 

(jy) Kendriya Vidyalayas 85.00 103.57 85.00 112.00 183.00 183.00 

(v) Central Tibetan School Admn. (CTSA) 3.00 2.93 3.00 3.00 3.99 3.60 

6 Joint Indo-Mongolian School at Mongolia 0.00 0.52 1.00 0.40 0.01 0.50 

II. UNIVERSITY & HIGHER EDUCATION 

1. National Programme for Women 1.00 0.00 1.00 0.00 1.00 0.00 

2. A8aociation 01 Indiln Univeraitiel 0.40 0.40 0.50 0.45 O.SO 0.49 

3. Institutions of Higher Learning 1.30 0.73 1.00 0.60 1.00 0.99 
4. Dr. Zaklr Hueaain Memorial College Trust 0.40 0.00 0.40 0.00 0.40 0.40 
5. U.G.C. 516.75 516.75 541.75 719.75 785.40 786.30 
6. I.G.N.O.U. 67.00 16.56 67.00 66.65 60.00 30.24 
7. Institutions of Research 

(i) I.C.H.R. 2.80 2.50 2.80 2.80 2.80 2.50 
(ii) lAS. 2.75 2.51 2.75 1.84 2.00 1.84 
(iii) I.C.P.R. 2.40 1.99 2.40 1.31 2.00 1.45 

(iv) I.C.S.S.R. 17.50 17.30 17.50 15.75 17.50 17.80 

(v) PHISPC 1.90 1.69 1.90 1.70 1.40 1.53 

(vi) National Council of Rural Institutes 0.80 0.00 1.00 0.00 1.00 0.24 

III. lANGUAGE DEVELOPMENT 

1. Appoin1ment of Language Teachers 11.50 11.10 13.00 14.87 16.00 15.38 

2. Area Intensive and Madarua Modernisation 31.50 211.00 29.00 22.05 29.00 26.46 
Programme 

3. Education in HumIn Values 9.00 3.00 3.00 2.74 3.00 2.88 

4. Grants-in-aid to the Institutions for 
languageDevelopment 

(i) Central Hinc:l Dir8cIorate fmcludlng 5.50 6.34 7.34 6.99 734 6.94 
Dakahin Bharat HndI Prachar .$abha) 

(ii) Commillion for Scientiftc and Tech. 2.10 1.47 2.10 1.92 2.10 1.69 
Tenninology Qnc. UnIv. l.eYeI Books) 

(iii) Kendriya Hindi Sansthan (il'lctucing 5.75 2.50 3.00 2.88 3.00 3.00 
Propagation of HIndi Abroad) 
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2 3 4 5 6 7 8 

(iv) CentrII institute of Indian Language_ 6.03 8.07 8.00 7.80 8.95 8.37 
(Including IChemt of NGOII 
Regional Language Centrea) 

(v) National CouncIl for Promotion of Urdu 9.75 9.75 11.00 11.00 11.00 11.53 
Language 

(vi) National Council for Promotion of 0.40 0.40 0.85 0.78 0.85 0.60 
Sindhi Language 

(vii) Central Institute of English and Foreign 1.40 2.80 4.00 4.00 4.00 3.78 
Lanpgea (CIEFl) 

5. Scheme for Development of T_ Language 0.00 0.00 0.00 0.00 1.00 0.20 

6. Development of Sanlkrit Educ:ation 13.00 1473 18.00 7.22 19.00 10.38 

7. Grant-in-aid to the Institutions in Sanekrll 

(I) Rashtriya Sanskrit Sanslhan 15.07 15.50 19.50 15.30 17.30 15.57 
(including EneycIopecIa of 
Sanlkrlt DIctionary) 

(Ii) Maharllhi Sancllpani Ruhtrlya 3.00 1.00 2.50 1.35 2.50 0.25 
Ved Vidya Pratisthanm, UjjaIn 

IV. SCHOLARSHIP 

1. National SchoIaIlhip Scheme 5.00 0.13 4.00 0.30 11.00 8.38 

2. Scholarshipl for Talented 3.00 0.02 3.00 0.42 0.00 0.00 
Children from Rural ArIaI 

V. BOOK PROMOTION AND COPY RIGHT 

1. Educational Ubrariel 0.50 000 0.01 0.00 0.00 0.00 

2. Book Promotional AcIIvItieI & Vol. AgencieI 1.00 1.10 1.20 1.07 2.00 1.34 

3. Scheme for Intelectual Property Education, 3.80 2.19 2.50 0.79 5.00 0.93 
Relearch and Public 0uInIach 

4 Granta-irHid to II1IIitutions for Book Promotion 

Grant to National Book Trull 6.70 3.00 3.00 1.80 3.60 9SO 

VI. PlANNING AND ADMINISTRATION 

1. Strengthening 01 StatIIticaI Mac:hinely at 1.00 0.00 0.01 0.00 0.01 0.00 
Slate IMI 

2. Scheme of Studies, SeminarS, Evaluation 0.90 0.40 0.90 0.53 0.90 0.81 

for IrnpIInw1taIion of Edn. Policy 
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3. Strengthening of Actlvttlel 01 INC 

(I) Reorgn. 01 INC Ubrary 0.00 0.00 0.10 0.00 0.10 0.03 

(Ii) HoldIng 01 Meetings, Committee" 0.10 0.00 0.00 8.00 0.00 0.00 
ConlerenOli (lince dItcontlnued) 

(ill) Strengthening 01 V Aa engaged In 0.05 0.01 0.05 0.00 0.03 0.02 
UNESCO Proga, and ActivttIte 

4. Construction 01 UNESCO Hou .. 0.85 0.00 0.86 0.00 1.60 0.00 

6. Strangthlnlng 01 Extemal 0.50 0.29 0.50 0.15 0.50 o 14 
Academic Relatione 

8. NIEPA 2.25 2.35 2.86 2.81 2.86 2.44 

7. Grantl-ln·aId to Auroville Management 1.35 1.55 1.94 1 70 3.87 1.29 

B. Other Sc:hemea (lince dllOOnIinued) 

VII. TECHNICAl EDUCATION 

1. Vocationaliaation of Education 50.00 7.10 50.00 2814 20.00 10.94 

2. Programmes for Quality Improvement in Technical Edu. 

Group· A 

(I) Payment for Profe8lional & Spi. SeIYiOII 2.50 2.50 2.50 000 2.41 0,60 

(ii) Technology Development Million B.OO 0.20 4.00 3.60 4.00 0.22 

(iii) Research & Development 20.00 13.08 25.00 33.15 0.01 0.00 

(iv) MODROB 15.00 12.82 5.00 0.00 0.01 0.00 

(v) Thrust Areas of Tech. Education 15.00 9.22 5.00 0.00 0.01 0.00 
~. , 

(vi) Research & Information ServIces 1.00 0.00 0.00 0.00 0.00 0.00 

Group-B 

(i) National Prog, lor HRD in IT 30.00 0.00 50.00 0.00 0.01 0.00 
(Soft. Manpower Dev.) 

(ii) Support to New and Emerging 5.00 4.92 3.78 1.12 0.01 3.00 
T echnalogy Area 

(a) National Programme for Earthquake 
Engineering 

(b) Programme for Education in tha 
Aree of Bio-technology and 
BioIaence 
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(Oi) Support to Distance Education 5.00 5.00 5,00 6.00 0.00 0.00 
and Web-baaed Learning 

(Iv) Support for Networtclng of Inltl. 0.14 0.00 3.00 0.00 0.00 0.00 
for Optimization of R8IOun:el 

3. Community Polytechnics 70.00 19.76 29.23 20.78 29.00 13.09 

4. polytechnic for Dilabled 8.00 5.00 4.00 1.88 4.00 3.45 

5. Grants-In-aid to Inllitutlona In T echnlcsl Education 

(I) AICTE 100.00 50.00 80.00 54.00 100.00 81 48 

~I) Sant Longowal lnatitute of 3.00 3.00 3.00 2.00 3.00 2,70 
Englnttrlng & Technology 

(ill) liSe , Bangalore 17.00 30.00 30.00 27.00 30.00 89.00 

(Iv) lITe 140,00 214.40 200.00 200,00 220.00 292.00 

(v) R E Ce (National Institute of T tchnoIogy; NIT) 80.00 80.00 80.00 78.00 90.00 87.88 

(vQ liMa 25.00 10.00 15.00 26.00 35.00 31 51 

(vii) Invtltmtnt In EdCIL 0.01 0.00 0.01 0.00 0.01 0.00 

(viII) North-Eastern Regional lnall 3.00 9.00 3.00 1.50 5.00 4,00 
of Science & Technology (NERIST) 

(Ix) IIIIT, Allahabad 2.50 8.00 5.00 4.50 10.00 11.00 

(x) IIITM, Gwalior 2.50 2.50 5.00 4.85 8.00 3.40 

(xi) ml'. 12.00 7.88 12.00 9.70 12.00 11.70 

(xii) NilE, Mumbal 5.00 5.00 3.00 1.00 4.00 3.80 

(xiii) NIFFT, Ranchi 3.50 3.00 3.00 2.00 4.00 3.80 

(xiv) SPA, New DeIhl 4.00 4.00 4.00 2.55 4.00 3,80 

(xv) ISM, Dhlnbad 6.00 6.00 3.00 2.99 5.00 3.50 

(1M) BOATS including Apprenticeship Training 18.50 12,00 18.50 14.85 22.50 20.25 

8. Informal Sector Development 0.15 0.00 0.00 0.00 0.00 0.00 

7. Support for NatIonal Level Entrance 1.00 0.00 0.00 0.00 0.00 0.00 

Test Exam and Competency based 
Asaeeament Services 

8. Support for Dev. of Ednl. Admn. 0.10 0.00 0.00 0.00 0.00 0.00 

9. National Mission for Tech. Edu. 0.10 0.00 0.00 0.00 0.00 0,00 
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10. International Tech!. Cooperation 1.00 0.44 1.00 0.83 1.00 0.89 

11. Tech. Edu. Quality Improvement Programme 50.00 100.47 100.00 82.50 100.00 4.99 

12. Indian Il18IItute 01 Infonnatlon Technology, 0.00 0.00 10.00 0.00 10.00 0.00 
Design and Manufaclurlng, Kanchipuram 

13. Indian Institute of Information T analogy, Jabalpur 0.00 0.00 10.00 4.00 10.00 <5.00 

14. GOV!. College of Engg. & Technology, Jammu 0.00 0.00 0.00 5.00 001 0.00 

15. Infrutructura Programme In Polytechnic 0.00 0.00 0.00 0.00 15.00 0.00 

16. SettIng up of New Polytechnics 0.00 0.00 0.00 0.00 60.00 0.00 

17. CIT, Kokrajhar 0.00 0.00 0.00 0.00 0.01 0.00 

18. 11M (North East) 0.00 0.00 0.00 0.00 0.01 0.00 

19. Indian Inlltltute of Sc. for Education & Aelearch 0.00 0.00 0.00 0.00 0.00 8.00 

VII. ELEMENTARY EDUCATION 

0IMr thin ExtImIIIy AIdId ProjIcta 

1. Tucher Education 207.00 149.69 207.00 202.86 200.00 21 1,18 

2. National CouncIl 01 Teacher Education 6.25 4.65 7.75 0.00 5.00 0.00 

3. Bal Bhawan SocIety 4.00 186 4.72 4.23 5.00 4.50 

4. National PrOgramme of NutrItIonal 1175.00 1375.00 1675,00 1588.55 3345.26 3186.83 
Support to Primary Educalion 

5. SalVI Shlkaha Abhlyan 1851.25 2730.61 2557.08 5139.22 6440.00 7588.34 

6. Kasturba Ganctli SwatantrIta VIdyaIaya 8.50 0.00 100.00 92.57 250.00 224.31 

ExIImIIly AlcIed Project 

1. Shiksha Karmi 10.00 10.00 39.04 39.04 6.50 fi.50 

2. Lok Jumbilh 70.00 125.00 29.41 29.41 

3. MahHa Samakhya 30.00 10.38 30.00 14.99 30.00 19.23 

4. District Primary EclIcation Programme 1200.00 792.88 600.00 599.51 600.00 sao.SS 
5. Sarva Shiksha Abhlyan 100.00 500.00 1380 

8. Joint GOI-UN Programme for Primary Education 5.00 0.94 0.00 0.00 0.00 0.00 

IX. ADULT EDUCATION 

1. Uter8Cf campaign and Operation ReItoratIon 25.00 24.31 28.00 25.06 25.00 30.30 
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2. Continuing EducatIon for Neo-IIteratea 145.00 144.38 157.24 155.06 184.45 149. 09 

3. Support \0 Non-Govemmental Organisations 24.50 24.29 26.00 17.81 25.00 13.82 

4. Directorate 01 Adult Education 12.00 10.74 11.50 8.40 13.76 9.18 

5. Jan Shiklhan SansthIn 25.00 25.86 28.00 27.81 39.55 42.08 

6. NLMA 1.00 0.64 1.00 0.64 1.00 0.55 

7. National IIlItitute of Adult Education 0.50 0.50 0.01 0.00 0.00 0.00 

8. National Population Education Project (EAP) 0.00 1.25 1.25 1.25 1.25 1.22 

·Included under Sarva Shlkaha AbhIyan under other than Externally Projects. 

Propo .. 1 for Anotment of Iron Ore Mines 

1011. SHRI TEK LAL MAHTO: Will the Minister of 
MINES be pleaeed to state: 

(a) the number of proposals sent by the State 
Government of Jhartchand to the Union Government for 
approval regarding aDotment of iron ore mines during the 
last three years; 

(b) the number of such proposals finalized and 
pending till date; 

(c) the reasons for pending of such proposaJs; 

(d) whether the Government proposes any special 
drives for exploration and exploitation of iron ore available 
in abundance in the State; and 

(e) if 80, the action taken/propoeed to be taken In 
this regard ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) Twenty 
two propoaels have been received from the State 
Government of Jharlchand since 1.1.2003 till 22.11.2006 
seeking prior approval of the Central Govemment for grant 
of mining lease for iron ore to various individuals and 
companies. Out of these, decision on 18 proposals has 
been conveyed to the State Government. Out of the 
remaining 4 proposals, 3 proposals are pending since 

further information/clarification from the State Government 
on these proposaJs Is awaited, and one proposal, In which 
the information/clarification has been received recently, 
has been processed for decision. 

(d) and (8) In so far as Ministry of Mines ia 
concerned, the Geological Survey of India, a subordinate 
office under the Ministry of Mines, has propoeed to take 
up a new programme for U88ssment of iron ore In 
Rajhara, Sokra, Nawa, Datam & Bhiwa Batham areas In 
Palamau district of Jharkhand during Field Season 2006-
2007. 

[English} 

Emigration Counters at 101 Airport 

1012. SHRI SARVEY SATYANARAYANA: WUI the 
Minister of HOME AFFAIRS be pleased to atate: 

<a) whether officials posted at Emigration Counters 
at Indira Gandhi IntemationaJ Airport at New Delhi are 
not polite and generous towards paaaengel'8 as compared 
to other airports in the country; 

(b) If so, the etepe taken to give them proper training • 
to deal with international puaengers; 

(c) whether Emigration officers have been found 
harassing paaaengers by finding faults with passports; 
and 

,. 
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(d) If 10, the ItepI the Government propo ... to take 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) and 
(b) The Immigration officials at Indira Gandhi Intematlonal, 
Airport, Deihl are polite and courteous towards pueengers 
a. they are at other International airports In the country. 

(c) and (d) Such easel are very rare. If any luch 
case II reported It is Inquired Into promptly and 
appropriate action Is taken against erring offlclall. 

aan on using Fogging SPI'IIY 

1013. SHRI PRABHUNATH SINGH: Will the Minister 
of HOME AFFAI"'S be pleased to state: 

(a) whether the Supreme Court has banned the u .. 
of fogging Ipray since it Is harmless to humans and 
cau.. asthma; and 

(b) If 10, the reasons for restoring fogging spray 
despite ban by MCD in Deihl? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI S. REGUPATHV): (a) Municipal 
Corporation of Delhi has Infonned that no such order of 
the Hon'ble Supreme Court has been received by it. 

(b) Fogging spray is useful to cut down transmission 
of dangerous diseases like dengue. 

Jute Exports 

1014. SHRI L. RAJAGOPAL: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has launched a National 
Policy on jute so as to give a fillip to export of jute and 
jute products; 

(b) if 80, the salient features of the Jute policy; 

(c) the manner in which the policy emphasizes the 
need to develop next generation jute machinery which is 
very vital for exporting our jute producta to ~ countries; 

(d) the share of India in the jute exports of the world; 

(e) whether any target has been set for the 10th 
plan to export jute; 

(f) if 10, the detailS thereof; and 

(g) the achievementa made 10 far in thle regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Vea, Sir. 

(b) The salient feature. of the policy are to Increue 
the quantity of export of jute and jute product. by 
achieving a CAGR of 15% per annum, produce good 
quality jute fibre and value added diversified jute products, 
ensure remunerative priCes to the jute farmers and 
enhance per hectare yield of raw jute. 

(c) For the sUCC8asful development of next-generation 
Jute Machinery to reduce the cost of production and/or 
quality Improvement, as also for aiding export of jute 
products, the National Jute Policy, 2005 recommended 
that the following measures have to be put in place In a 
time span of five years: 

(i) To complete comprehensive Benchmarking 
(through Technology Audit) to 888888 the present 
technological status of the jute Industry; 

(II) To formulate ~ 5 year Plan for machinery 
development, for both the organized and 
decentralized sectors (and also for the cottage 
Industry); and 

(iii) To establish a separate R&D set-up in the area 
of a Public-Private Partnership In consultation 
with the appropriate Ministries of the Government 
of India. 

The National Jute Policy also envilage. the 
establishment of a Jute Technology Mission (JTM). Mini 
Misaion-IV of the Mission has a component for Machinery 
Development. 

(d) As per statistics: June, 2006, published by FAO, 
World exports of jute, kanaf and aHled fibres during 2004 
was 7,40,200 M.Ton. India's export during 2004-05 was 
3,21,800 M.Ton. This constituted 43 per cent of wortd 
export. 

(e) Ves, Sir. 

(f) Export Target fixed for the 10th Plan period is 
US$ 634.52 million for Jute, Hemp, Meata Textiles. 
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(g) Export Performance of Indian Jute Sector during 

Vear Qty. ('000 M.Ton) 

2002-03 228.0 

2003-04 310.4 

2004-05 321.8 

2005-06 285.8 

Total 1144.0 

2006-07 (April-Sept) 104.3 

[T11InMtion} 

Bullet Proofing of Ayodhye Temple 

1015. SHRI SANTOSH GANGWAR: 
SHRI HANSRAJ G. AHIR: 
PROF. VIJAV KUMAR MALHOTRA: 

Will the ~inlster of HOME AFFAIRS be pleaaect to 
state: 

<a) whether the Government has taken a decision to 
provide bullet proof protection at Ayodhya temple; 

(b) if so, the details thereof; 

(c) whether the wort< has started on the aforesaid 
project; 

(d) if not, the reasons therefor; and 

(e) the time by which the aforesaid wort< is likely to 
be atarted? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
to (e) Baaed upon the recommendations received from 
the Governrnent of Uttar Pradesh, the Government of 
India has filed an application before the Supreme Court 
for pennisaion . to cany out strengthening of the Ram 
Janam Bhoomi-BabrlMasjld Complex. Decision of the 
Supreme Court Is awaited. The wort< would be carried 
on as per the deciaion of the court, based on the Inputs 
provided by all concerned parties which have submitted 
their statements In the court, in the concerned case. The 
wort< would be started on receiving the decision in the 
matter. 

the 10th Plan period II given below: 

Value (RI.lCrore) US$ I Million 

913.32 187.00 

1061.88 234.00 

1146.90 283.00 

1186.24 278.00 

4298.34 960.00 

583.80 126.86 

fEIIfIIIsh} 

Revlelon of StaffIng Patteme In ICDS 

1016. SHRI G.M. SIDOESWARA: Will the Minister of 
WOMEN AND CHILD DEVELOPMENT be ple .. ed to 
state: 

(a) whether the Union Government have received 
any proposal from Government of Karnataka regarding 
revision of staffing pattern in ICDS Projects and Ceiling 
on annual expenditure of State and District ICDS cells; 

(b) If so, the details of the proposal. and the 
estimated coat; 

(c) whether the Union Government have considered 
the request of the Karnataka Government; and 

(d) If so, the time by which the proposal is likely to 
be cleared? 

THE MINISTER OF STATE OF THE MINISTRV OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) Ve., Sir. The 
Government of Karnataka requested for enhancement of 
the annual expenditure ceiling of the State ICDS Cell 
and District ICDS Cells to As. 40 lakh and Rs. 12 lakh 
per annum respectively. 

(c) and (d) The Government of Karnataka has been 
requested to adhere, for the present, to the eJCi8tlng annual 
financial ceiling on State Cell and District Celt. 

Mining Policy 

1017. SHRI IQBAL AHMED SARADGI: Will the 
Minister of MINES be pleaeed to state: 
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(a) whether the Govemment has any propoaaJ to 
review the MIning Policy or to Introduce New Mining Policy 
to resolve the differences between the Centre and the 
mineral rich States; 

(b) if so, the details thereof; 

(c) whether delays in securing mining licenses and 
land have undermined India's efforts to win more 
investment leaving the South Asian nation short of raw 
materials needed for an economy forecast; 

(d) if so, whether the new mining poUcy aims to 
attract foreign direct Investment in metals and minerals 
sector; 

(e) if so, the extent to which the new policy will help 
mining sector; and 

(f) the time by which the new policy Is likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) to (J) A High 
Level Committee (HLC) under the chairmanship of Shri 
Anwarul Hode, Member, Planning Commission was 
cOMtltuted to review the National Mineral Policy and 
recommend possible amendments in the Mines and 
Minerals (Development & Regulation) Act, 1967 to give a 
fillip to private investment In the sector. The Committee 
has submitted Its report to the Central Government, which 
is under consideration. 

This Ministry has not received any information about 
effect of the procedural delay in grant of minerai 
concessions on the economic growth of the country due 
to short fall in supply of any major minerals. 

Names of Slatea Prepar8d SEZ Act 

1018. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Union Govemment hu ilsued any 
instructlonllguldelines on setting up of SEla to various 
State Governments; 

(b) if so, the details thereof; 

(c) the names of States so far prepared their own 
SEZ Act; 

(d) the number of States in which such Act Is under 
process; 

(e) the number of cases in which violation of tax 
exemption/guidelines by these SEla has been reported 
during 2005-06; and 

(f) the action taken by the Govemment to check 
violation of such tax exemptions/guidelines? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
State Govemments have been advieed that while acquiring 
land for SEZs, If perforce a portion of double cropped 
agricultural land has to be acquired to meet the minimum 
area requirements, especially for multi-product SEla, the 
same should not exceed 10% of the total land required 
for the SEZ. 

(c) Uttar Pradesh, Madhya Pradesh, West Bengal, 
Gujarat and Tamil Nadu have so far enacted their State 
SEl Acts. 

(d) SEl Bills from Andhra Pradesh and Maharuhtra 
Government have been received. 

(e) and (f) 4 (four) cases of diversion of duty free 
goods had been reported during 2006-06. Their Letters 
of Approval have been cancelled. 

SettIng up of Cluat.,. 

1019. PROF. M. RAMADASS; 
SHRI N.S.V. CHITTHAN: 
SHRI BRAHMANANDA PANDA: 

Will the Minister of TEXTILES be pleased to etate: 

(a) the details of the proposed clusters under which 
-Integrated Handloom Cluster Development Scheme- was 
to be implemented and the actual number of clusters In 
which it has been Implemented; 

(b) the reasons for non-covertng other clusters; 

(c) whether the Government hal a proposal to 
develop 100 clusters from the next financial years; 

(d) if 80. the locations thereof, State-wiae; 

(e) the criteria set to establish such clusters; 
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(1) If so, whether the Govemment has fixed definite 
time frame for covering 100 clusters; 

(g) If 80, the details thereof; 

(h) the number of beneficiaries asaiIted under various 
schemes to facilitate handloom industries in the country 
during the last three years, State-wise; 

(I) the number of existing handloom and weavers' 
clusters in the country particularly in Orissa, State-wise; 

0) whether the Govemment is laying emphasis on 
developing various requisite handloom and weaving 
infrastructure for the benefit of artisans and weavers in 
handloom clusters in Ori8888; and 

(k) If so, the steps the Government has taken to 
develop infrastructure like marketing credit extension and 
preservation of unique traditional design and artisan skills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
Hon'ble Finance Minister in his budget speech for the 
year 2005-06 had announced for adoption of 20 handloom 
clusters in the first phase at a cost of Rs. 40.00 crore. 
In accordance, a scheme "Integrated Handloom Cluster 
Development Scheme" Is under Implementation In 
20 identified handloom clusters namely; Chlrala. 
Madhavaram (Andhra Pradesh). Bijoi Nagar (Assam). 
Bhagalpur (Bihar). Kullu (Himachal Pradesh). Gadag 
(Karnataka). Trivendrum (Kerala). Chanderi/Gwalior 
(Madhya. Pradesh). Imphal (Manlpur). Sonepur, Bargarh 
(Ori888). Thlruvannamalai. Trichy. Kurinjipadi (Tamil Nadu). 
Barabanki. Mubarakpur. Bijnore. Varanasi (Uttar Pradesh), 
Burdwan. Nadia (West Bengal). 

(c) to (g) The Govemment hu Identified additional 
100 handloom clusters for their Integrated and holi8tlc 
development at a total coat of Rs. 50.00 crore. These 
clusters have loomage between 100 • SOOO per cluster. 
These clusters will be developed in a time frame of about 
three years. A statement-I showing State-wiae location 
of these clusters is enclosed. 

(h) A statement-II showing number of weavers 
assisted under various schemes i& enctoaed. 

(i) There are 470 handloom cluaters In the country. 
including 30 clusters in Oril88 State. A statement-lll 
showing Stale-wise number of clusters is enclose.· 

(j) and (k) The Integrated Handloom Cluster 
Development Scheme will support weavers In the 
cooperative and outside the coopratlve fold. including Self 
Help Groups. NGOa. small and medium enterprises and 
attached weavers. Following a holistic approach. the 
programme will cover the entire needa 01 each cluater 
for supply of raw materials. marketing support. credit 
requirements. design Inputs. upgradation of technology 
and welfare of the weavers. In the State of Orla ... a 
Weavers' Service Centre Is functioning at Bhubaneewar 
to cater to the technical requirements. Including design 
development and skill upgradatlon of the hand loom 
weavera. exporters. manufacturers. deaigners. etc. 
Weavers' Service Centre. Bhubaneswar is equipped with 
Computer Aided Textile Dealgn System to develop new 
and innovative deeigns. During the last two years. training 
programmes for 1240 weavers have been sanctioned 
under the -Integrated Handloom Training Project" for skill 
upgradation of handloom weaverslworkers. 

""""'nt I 

SI. No. 

1. 

Name of the 
State 

2 

Bihar 

List of 100 c/usttlfS idtJntlfitld for dtlvtIIopmsnt 

Cluster allocated 
to the State 

3 

4 

Names of the cluster 

4 

(i) Champanagar~hagalpur Distt .• 

(ii) Madhubani (Bhawara)-Madhubani Distt .• 

(i6) Kato~ka Distt .• 

(iV) Biharsharif-Nalanda Distt .• 
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2 3 4 

2. Jharkhand 2 (I) Jlajori-Godda Old., 

(il) Irba & Chuti-Ranchl DIsH., 

3. Orilla 6 (I) Boudh (Boudh, Bausanl, Kandallamahal, Butupall, 
Manmunda)-Boudh Dlstt., 

(II) Baramba (Manlabandha, Mukta Nagar, Baramba)-Cuttack 
DIsH. 

(iii) Berhampur (Aska, Pltal, Hlnjlkat, Rangallunda, Bomkal, 
Berhampur)-GanJam Dlstt., 

(iv) Jagatslnghpur (Badbag, Kendal, Jayeepur, Nabapatrl$)-
Jag&tsinghpur Distt., 

(v) Fakirpur (Fakirpur and Dhekilikot)-Keonjhar DIett., 

(vi) Patnagarh (Bongaimunda, Loisingh-Boiangir Distt., 

4. west Bengal 10 (I) Mirzapur-Murshidabad Distt., 

(iI) Toofanganj BI. I & II--Coochbehar Distt., 

(iii) Gangarampur-Dakahin Dlnajpur DIsH., 

(Iv) Bishnupur To~ankura Distl., 

(v) Jaglpara & Rajbalhat-Hooghly Distt., 

(vi) Raghunathpur block-Purulia Distt., 

(vii) KuTChi and Harali (Udaynarayanpur Block)-Howrah Distt., 

(xi) Begumpur-Hooghly Diatt., 

(ix) Radhamoni-Purba Medinlpur Dlstt., 

(x) Dandirhat-North 24 Pargana Dlstt., 

NER 

5. Assam 4 (i) Srihati-Kamrup Distt., 

(ii) Betbari-Sivasagar Distt., 

(iii) Lakhipur--Cachar Distt., 

(iv) Kapalbari-Nalbari Distt., 

S. Manipur 4 (i) Kumbi-Bishnupur Distt., 

(ii) KakchingIWabagai-Thoubal Diatt., 

(iii) Tupul (Nungba) Tamenglong Distt., 

(iv) Churachandpur 
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1 2 3 4 

7. Nagaland 2 (I) Kohlma, 

(II) Dlmapur 

8. Trlpura 4 (I) Gobindapur-North Trlpura DIatt., 

(II) Amarpur-8outh Trlpura Dlett., 

(iii) Naichar-WMt Trlpura DIatt., 

(Iv) Nutannagar-Weat Trlpura Did., 

9. Meghalaya 1 (i) Garobanda-Weat Garo Hilla Dlatt. 

10. Arunachal Pradesh (I) Z1ro-Lower Subansiri Distt., 

11. Mizoram Thanjol· Dlett. Thanjol. 

Total 39 

WHt 

1. Chhattlsgarh 2 (i) Chhulkhadan, Diatt. Rajnandgaon 

(Ii) Mungjhar, Distt. Ralpur 

2. Gujarat 4 (i) Shuj, Dlstt. Kutch 

(Ii) Llmbdl, Diatt. Surendemagar 

(iii) Palanpu" Di8tt. Banaakantha 

(iv) Porbanda" Diatt. Porbandar 

3. Madhya Pradesh 3 (i) Maheswar-Diatt. Khargone 

(ii) Sarangpur-Diltt. Rajgarh 

(ill) Saunsar-Distt. Chhlndwara 

4. Maharashtra 3 (i) Yeoia-Diatt. Naslk 

(Ii) Mohadi-Oiatt. Bhandara 

(iii) Kamptee-DI8tt. Nagpur 

Total 12 

North 

1. Haryana (i) Ambal. Diatt. Ambala & Ralpur Rani. Diatt. Panchkula 

2. Himachal Pradesh 2 (i) Kangra, Diatt. Kangra 

(II) Mandl., Diatt. Mandi 
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2 3 

3. Jammu and Kashmir 2 

4. Rajasthan 3 

5. Uttar Prade8h 10 

6. Uttaranchal 2 

Total 20 

South Zone 

1. Andhra Pradesh 10 

NOVEMBER 28, 2006 

4 

(I) KathualBilawar, Diatt, Kathua 

(Ii) NadihaVBandipor, Distt. Baramula 

(i) Pokran, Diatt. Jalsalmer 

(Ii) Napasar, Distt. Blkaner 

(iii) Lavan. Distt. Dausa 

(I) Goralchpur (City and Khaillabad) • Distt. Gorakhpur 

(Ii) Amroha - DiBtt. J.P. Nagar. 

(iii) Bhojpur (Thakurdwara, Fareednagar)--"Olett. Muradabad. 

(iv) Dulhl pur (Mugal Sarai. Chandoull) DI8tt. Chandaull. 

(v) Kairana (Village Kairana & 8urrounding area) 
DIsH. Muzaffar Nagar 

(vi) Jhansi (Mau Ranlpur & PrHhlvipur). Distt Jhansl. 

(vii) Saralyan (Batlohla and Konla) - Dietl.Varanesi 

(viii) Plllbhlt (Meerpur. Vahanpur & 8urroundlng area) 
Distt. Plllbhlt 

(ix) Adalhat (Narayanpur block. Patlhata. Khutaha) 
DisH. Mlrzapur. 

(x) Bhajadlah. Varanul Distt. 

(I) Chhlnka. DIstt. Chamoli 

(Ii) Mangiore. Distt. Harldwar 

(I) Payakaraopeta· Vishakhapatnam Distt. 

(ii) Pedana - Krishna Diatt. 

(iii) lsukpalli. lIIav8l81m • Guntur. MI., Guntur Distt. 

(Iv) MuddireddlpaJly - Ananthapur Distt. 

(v) Proddutur - Cuddapah DisH. 

(vi) Siripuram - Yellanki - Nalgonda DiIIt. 

(vii) Gadwal - Mahboobnagar Distt. 
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2 3 4 

(viII) Puttapaka - Natgonda DiItt. 

(Ix) Kothapalll - Karlmnagar Dlatt. 

(x) Yemm!ganur- KumuJ Distt. 

2. Kamataka 5 (I) MahaUngapur - Bagalkot Diatt. 

(1/) Challoakere Town, Chitradurga DId. (VRIagee Gortakatte, 
Nertagunte, ChlkkarnlnanahalU, Rangavanalll, Gopanahally, 
Lakehmlpura, Doddullarthy, T.N. Kote, Kamaamudra, 
Pagdalbande, ChowIur, P. Mahadevapura. 0baIapura,), 

(iii) Koltegal - Chamarajanagar Dlstt. (Hannur village, 
Kanchaphalli, Sandanapalay marathahalli, Kodenakere, 
CheUlpalya, Chamrajanagar, Shettlpura, GunduJapet taluk, 
Pete hoaur, Yadahunl, Kabbahalll, sungegundenahaU 

(Iv) Thlmmasandara - Kolar DI.u (Chlntramani), 

(v) Mulakalamuru-ChitradurgaDiItt. (KondalahaHl) 

3. K ..... 4 (I) Chennlmangalam - Emakulam DiItt. 

(II) Koothapally-Thrillur Distt. (ThaIapaIIy T aluk) 

(iii) Vadakara - Kozikode Diatt. (KoyIlandl), 

(Iv) Payyannur - Kannur Old. 

4. Tamllnadu 10 (I) Nllayur • Madurai Distt. 

(Ii) Palani-Dlndlgul DIItt. (Santhanchettyvalalu, KoIumankondan 
Narikkalpatty) , 

(iii) V .. ravanallur - Thlrunelvell DiItt. 

(Iv) Padirivedu-Thlruvallur Dlatt. (Madarapakkam, Manellure) 

(v) Jayankondam - Peramdalur Diatt. 

(vi) Kandachlpuram - Vlllupuram DI8tt. (Kedar, Vlappathu, 
Chlthathur) 

(vii) Sholingar - Vellore Distt. 

(viii) AppakudaI - Erode DIBtt. 

(Ix) Sirumugal - Coimbatore DiItt. 

(x) Thandampalayam - Erode Distt. 
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StIItMt."t " 2 3 

SMftl-wi8tI nu~r of .... "",. aslsttKf undtlr VlItIoIIS 16. Maharuhtre 7936 
hwIdIoom 8ChIImtI6 elutfng 1M! thfH }"1M" 

(2OtJ3.()I /0 2005-(6) Is •• follows 17. Meghalaya 1071 

S.No. State No. of weavers aaaisted 18. Mlzoram 240 

2 3 
19. Nagaland 364n 

20. Orissa 100379 
1. Arunachal Pradeah 21616 

21. Punjab 12700 
2. Allam 812719 

22. Aajuthan 42236 
3. Andhra Pradeeh 295196 

23. Trlpura 2027 
4. Bihar 824 

24. Tamllnadu 949062 
6. Chhattlagarh 4863 25. Uttar Pradesh 73701 

6. Deihl 2823 26. Uttaranchal 6790 

7. Gujarat 24262 27. West Bengal 62236 

8. Haryana 745 28. Other agencies 2995 

9. Himachal Pradesh 6525 Total 268n80 
10. Jammu and Kashmir 2570 

Under Marketing Promotion Programme, Individual 
11. Jharkhand 11260 weavers are assisted through their participation in various 

Crafts Mela and at Deihl Haat. Around 600 handloom 
12. Kamataka 116891 weavers participate In Craft Mela and about 1200 weavers 

13. Kerala 81895 

8851 
participate In Deihl Haat every year to selVdispose off 

14. Madhya Pradeeh their products. Handloom weavers are also provided 

15. Manipur 20291 opportunity to market their products in number of 
exhibitions held at National and Distrld Levels. 

StIIltl-wiss Concsntrstlon 01 handlooms lIS psr Ctlnsus 1995-96 

S.No. State Upto 1000- 5,000- 10,000- 25,000- Above Total 
1000 5000 10,000 25,000 50,000 50,000 District 

2 3 4 5 6 7 8 9 

1. Assam 0 0 0 4 5 14 23 

2. Andhra Pradesh 4 3 7 8 0 23 

3. Bihar 41 13 0 0 0 55 

4. Gujarat 11 7 0 0 0 19 
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2 3 4 5 e 7 8 9 

5. Haryana 16 0 0 0 0 17 

6. Himachal Pradelh 6 4 0 0 12 

7. Jammu and Kashmir 7 7 0 0 0 0 14 

8. Karnataka 5 9 5 1 0 0 20 

9. Kerala 5 6 2 0 0 14 

10. Madhya Prade8h 40 5 0 0 0 0 46 

11. Manlpur 0 0 0 2 5 1 8 

12. Maharaahtra 25 0 2 0 0 28 

13. Nagaland 0 0 4 2 1 0 7 

14. Orlaaa 9 15 5 1 0 0 30 

15. Punjab 9 3 0 0 0 0 12 

16. Pondicherry 0 0 0 0 0 

17. Rajasthan 19 11 0 0 0 31 

18. Trlpura 0 0 0 2 1 4 

19. Tamil Nadu 3 3 2 6 5 2 21 

20. Uttar Pradesh 38 20 8 0 68 

21. West Bengal 2 3 2 7 3 1 18 

Total 240 111 38 40 21 20 470 

[Translation} (d) the number of handloom weavers benefited from 
theee conceealons till date a10ngwlth the total number 

Concea.lon to Handloom Weavers thereof? 

1020. SHRI RAMDAS ATHAWALE: Will the Minister THE MINISTER OF STATE IN THE MINISTRY OF 
of TEXTILES be pleased to state: TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 

Several representations have been received trom time to 
(a) the number of repreeentationa received by the time, from various handloom weavers' organizations, 

Govemment from the cooperative societies of handloom Including Handloom Co-operative Societies for extending 
weavers and other organizations for providing more benefits to the handloom weavers. The Govemment, has 
concessions during the last three years and current year; introduced various new Scheme. like Health Insurance 

(b) the action taken by the Govemment thereon; 
Scheme, Mahatma Gandhi Bunker Blma Yojana, 
Handloom Mark, lntegrated Handloom Cluster 

(c) the details of the concessions being provided to Development Scheme, Technology Upgradation Fund 

the handloom weavers at present; and Scheme for development of handloom sector. 
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(c) and (d) The Govemment of India is providing 
financial support as a grant under the following schemes 
for development of Handloom Sector and welfare of 
handloom weavers: 

(I) Deen Dayal Hathkargha Protsahan Yojana 
(DDHPY) 

(H) Workshed-cum-Houeing Scheme, 

(ift) Integrated Handloom Training Project (HTTP) 

(Iv) Marketing Promotion Programme 

(v) Handloom Export Scheme 

(vi) Mill Gate Price Scheme 

(vii) Thrift Fund Scheme, etc. 

Under the handloom Schemes, no. of weavers 
benefited during the last two years and current year (till 
September 2006) are as follows: 

2004-05 

2005-06 

2006-07 (upto Sept. 06) 

Total 

10,07,178 

9,81,342 

7,51,802 

27,40,322 

Under the Marketing Promotion Programme, Individual 
weavers are as8isted through their participation in the 
Craft Melas and at Deihl Heat. Around 600 handloom 
weavers participate in the Craft Melas and around 1200 
weavers participate In Delhi Haat every year to sell their 
products. Handloom weavere are also providecl opportunity 
to market their produc:ta in the Exhibitions held at National 
and District Levels. 

/English} 

HIring of Private Detective AuenclH 
for Fighting Terrorism 

1021. SHRI UDAY SINGH: Will the Minister of HOME 
AFFNRS be pleased to state: 

(a) whether the Government proposes to hire private 
detective agencies for fighting terrorism as reported In 
the TimBs 01 India and HindtJ dated November 5, 2006; 

(b) if so, the details thereof; 

(c) whether the various intelligence agencies are not 
capable to detect Infonnation of terrorists; and 

(d) If so, the reasons therefor and the extent to which 
the private detective agenclee are likely to be more ueeful 
in checking crime and acta of terroriem by some persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) There is no prOposal to hire private detective 
agencies for fighting terrorism. However, Govemment is 
considering enactment of a law to regulate the private 
detective agencies operating in the country. 

(c) The intelligence agencies are capable of detecting 
Infonnation on terrorists and many cases of terrorists plana 
have been detected in the past and continue to be 
detected. 

(d) Does not arise In view of (c) above. 

[Trsnsl.tion} 

Financial help to Terrorlet by 
Pak High Commlulon 

1022. SHRI BRAJESH PATHAK: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government has received any 
Infonnatlon about the financial help extended to terrorists 
by Pakistan High Commission during the last three years; 

(b) if so, the details of the terrorist organisation found 
involved therein; and 

(c) the steps taken by the Govemment to check such 
activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a> 
and (b) As par available inputs, a few such cases came 
to the notice of the Government in 2003, 2004 and 2005 
wherein some staff of the Pakistan HIgh Comml8slon, 
New Delhi was reported to be involved in extending 
financial help for the purpoae of telTOfiet actMtiea. Terrorist 
organisations for wi .!ch money in some of these cases 
was meant ar. those opeiatlng in J,ammu & Kashmir. 

(c) The Govemment amended the Unlawful ActIvities 
(Prevention) Act to Incorporate proviSiOns necessary to 
combat financing of terrorism. Prevention of Money 
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laundering Act Ie aleo a step in thle direction. Further, 
nece •• ary action is al.o taken through diplomatic 
channels, wherever required. 

(EI1fI/itIh/ 

Private Inveatment In Mining Sector 

1023. SHRI ANANTA NAYAK: 
SHRI RANEN BARMAN: 

Will the Minister of MINES be pleased to state: 

(a) whether the Govemment proposes to invite private 
inveltment in the mining sector; 

(b) If so, the number of FDI proposals received since 
the opening of the mining sector to private participation, 
State-wise; 

(c) the present status of each of such proposals, 
State-wise; 

(d) if so, whether the Government has notified 
exclusive economic zone for development and regulation 
of mineral resources In the country; 

(e) if so, the details thereof; and 

(f) the response received from the private sector in 
thia regard till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (Dr. T. SUBBARAMI REDDY): (a) M per the 
National Mineral Policy, enunciated In 1993 the exploration 
and explOitation of all non-fuel and non-atomic minerals 
have been thrown open to private investment 

(b) and (c) As per available information, the 
Govemment has approved 73 proposals of Foreign Direct 
Investment (FOI) envisaging an investment of Rs. 4044 
erores since opell,ing up of mining sector for private 
participation. The approval granted is for foreign equity 
participation in a company incorporated in India. After 
incorporation, these companies are required to apply to 
the respective State Govemments for grant of mineral 
concessions, which are the owners of minerals in their 
respective territorial jurisdiction. 

(d) Govemment has not notified exclusive economic 
zone for development and regulation of mineral resources 
in the country. 

(e) and (f) In view of (d)above, does not ariMo 

PenaJon to Freedom FIghter 

1024. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of HOME AFFAIRS be pleaaed to atate: 

(a) the total number of freedom fighters, their widows 
and other eligible dependent. who are beneftciariee of 
Swatantrata Salnfk Samman Penelon Scheme separately 
u on elate, State-wtee; 

(b) whether the Government has received any 
complaints of 'Fake Freedom Fighters' claiming pension 
and some of. the genuine freedom fighters are running 
from pillar to post to get their pensions and are starving 
for livelihood; 

(c) If 10, the details thereof; 

(d) whether the Government has adopted any 
mechanism to check the genuinenese of the cue to get 
rid from these fake freedom fighters and to protect the 
genuine caeea; 

(e) If so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) Since the inception of the Scheme in 1972, pension 
has been sanctioned to about 1,69,964 freedom fighters 
and their eligible dependents till 31.10.2006. A statement 
indicating the State-wise detaila Ie enclosed. This Ministry 
does not have the exact number of freedom fighters and 
their efiglble dependents presently living and drawing 
pension. 

(b) and (c) Receipt of complaintalinformation from 
various sources alleging boguslfraudulent ~nsions is a 
continuous process. Each such matter Ie examined with 
reference to the applicable provisions of the Central 
Scheme, in consultation with the concerned State 
Govemment. On examination, wherever it is established 
that the claim meets the eligibility criteria and the 
evidentiary requirements of the Central Scheme, the 
pension is sanctioned, after following due process. Such 
matters are dealt with individually. 

(d) to (f) Persons who consider themselves eligible 
for Samman pension under the 'Swatantrata Sainik 
Samman Pension Scheme, 1980' are required to apply 
on prescribed application fonne, duly filled, and supported 
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by documentary evidence of claim of suffering, jail 
certificate, arrest warrant, det.ntion order, etc. routed 
through the concemed Stat. GovemmentlUnion T.rritory 
Administration. 

The claims of Central Samman Pension can be 
col'llider8d only when these are duly verified and reported 
by the concerned State Govemment/Unlon Territory 
Administration In accordance with the provisions of the 
Scheme. The Central Govemment takes Ita decision on 
the baala of all preecr1bed eligibility criteria and evidentiary 
requirements of the Scheme. 

SI.No. Name of StateIUT No. of Pensions 
Sanctioned 

2 3 

1. Andhra Pradesh 14,572 

2. Arunachal Pradesh 0 

3. Assam 4,437 

4. & 5. Bihar (Including Jharkhand) 24,870 

6. Goa 1,425 

7. Gujarat 3,691 

8. Haryana 1,684 

9. Himachal Prade8h 617 

10. Jammu and Kaahmir 1,806 

11. Kamataka 10,082 

12. KeraJa 3,190 

13. & 14. Madhya Pradesh (including 3,465 
Chhattiagarh) 

15. Maharaahtra 17,581 

18. Manipur 62 

17. Meghalaya 86 

18. Mizoram 04 

19. Nagaland 03 

20. 0riI8a 4,188 

2 3 

21. Punjab 7,005 

22. Rajasthan 80B 

23. Tamil Nadu 4,097 

24. Trlpura 887 

25. Slkklm 00 

26. & 27. Uttar Pradesh (Including 17,990 
UttaranchaJ) 

28. West Bengal 22,479 

29. Andaman and Nlcobar Islanda 03 

30. Chandlgam 89 

31. Dadra and Nagar Hav.1i 83 

32. Daman and Diu 33 

33. lakhadweep 00 

34. NCT of Deihl 2,043 

35. Pondicherry 317 

Indian National Army (INA) 22,467 

Total 1,69,964 

• 
Competition wfth Multl-Natlonal Companle. 

1025. SHRI N.S.V. CHITTHAN: Will the Minister of 
AGRO AND RURAl INDUSTRIES be pl .... d to atate: 

(a) whether th.re is stiff competition being faced by 
the cottagl) Industries from multi-national companies; and 

(b) If ao, the action taken by the Govemment to 
protect the Interest of traditional cottage Industries In the 
country? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) With the 
globallsation of Indian economy, the Industries In the 
country, including cottage and rural, industries, are facing 
greater competition in the market. The Govemment has 
adopted the policy of strengthening the cottage industries 
facing competition from the multinational companies on 
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account of globalisation of the Indian econJrnY 80 that 
they ,emaln competitive in the marilet economy and 
generate new job opportunities. 

To strengthen the cottage and rural Industries and 
make them competitive, Government has been 
implementing schemes like Interest Subsidy Eligibility 
Certificate Scheme (I SEC) providing subsidised ra!es of 
interest on bank loans, Product Develooment D"lslgn 
Intervention and Packaging (PRODIP) Scheme for 
improving designs and Rural Employment Generation 
Programme (REGP) for setting up village industries by 
providing subsidy In the form of margin mOflf'Y. Assistancf\ 
is provided to khadI and village Industry units to p3ltlcipate 
in exhibitions at the national, sub-nationai levels, etc. for 
Improving marileting of both khadi and village Industry 
products. These facilities are available to ali eligible 
cottage and rurai industries. Further. rhe Govemment has 
recently launched the Scheme of F lind for Regeneration 
of Traditional Industries (SFURTI) in 100 clusters of khacli, 
village and coir industries over five years beginning 
2005-06. The scheme envisages assistance for setting 
up of common hclllty centres (CFC), quality Improvement, 
training and c'1pacity building, development of new 
products, improved packaging, new design, market 
promotion, etc. 

Anganwlldl Karyakatrl alma VoJane for Worker. 

1026. SHRI M. SHIV ANNA: Will the Mini.ter of 
WOMEN AND CHILD DEVELOPMENT be pleased to 
state: 

(a) whether Govemment of Kamataka has urged the 
Union Government to release funds for the life Insurance 
cover to Anganwadi workers, helpers under the 
"Anganwadi Karyakatri Blma Yojana"; 

(b) If 80, whether this request of State Govemment 
is pending with Union Govemment; 

(c) if so, the reasons therefor; and 

(d) the time by which the funds would be released 
to State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT <SHRIMATI 
RENUKA CHOWDHURy): (a) to (d) Under the Anganwadl 
Karyakatrl Sima Yojana, Govemment of India (GOI) pays 
an annual premium 0 Rs. 100 per insured member 

directly to the ute Inaurance Corporation of India (L1C) 
for the insured Anganwadi WorilerslHelpers of all the 
StateslUnion Territories. Government of Kemataka, Met. 
its letter dated 7.3.2005, had requested for release of 
GOI share to LIC. The GOI released Rs. 5.00 Crore in 
2004-05 and Rs. 8.00 crore in 2005-06 to LIC under the 
aforesaid scheme. 

(Tmnsmtionj 

Monitoring Mechanism for Gr'IInt. 

1027. SHRI GIRIDHARI YADAV: 
SHRI KASHIRAM RANA: 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleased to state: 

<a) whether Khadi and Village Industries Commission 
(KVIC) has proper mechanism to ensure that the major 
grants and loans etc. are not misused; 

(b) If 80, the details of such mechanism to check 
misappropriation; 

(c) the number of cases of misappropriation noticed 
during last two years; 

(d) If 80, whether any enquiries have been conducted 
in this regard; and 

(e) if 80, the result thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND AGRO AND RURAL INDUSTRIES (SHRI MAHABIR 
PRASAD): (a) and (b) An integrated audit system is in 
vogue in the Khadl and Village Industries Commission 
(KVIC) to ensure that the assistance provided to the 
implementing agencies Is not misutilised by its 
implementing agencies. The integrated audit system has 
been entrusted with the duties and responsibilities, 
intsr IIli11, 

(i) to verify the matters related to Khadi certification 
which cove,. the procurement of raw material, 
Its processing, payment of wages, costing, etc.; 

(ii) to ensure utilization of funds released are 
property utilized for the purpose fer which It was 
sanctioned in terms of guidetlnes isaued; 
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(Iii) to conduct spot audit for checking the veracity 
of rebate ctalrne In order to ensure that the 
rebate provided under khadl Is not 
mlNppropriated. 

(Iv) KVIC II Implementing Rural Employment 
Generation Programme <REGP) In conjunction 
with Public Sector Scheduled Commercial Banb. 
Under this programme, pre-Inspection of project 
site, joint physical verification of project after set 
up along with banks, regular review meetings 
with banka, etc., are arranged In order to ensure 
correct utilisation of funds provided under REGP. 

(c) No cases of misappropriation of grants and loans 
were reported during the lut two years. In a few casas 
where violation of Certification Rules were noticed, actions 
like cancellation of certificates were initiated. During the 
last three years, 1107 audits were conducted and Khadl 
Certificates were cancelled in 97 cases where violation 
of Khadl Certification Rules were noticed. Similarty, under 
REGP also, no miAppropriation was reported In loans 
sanctioned by banka under this programme. However, 
sporadic caaee of exC818 payment of margin money were 
reported and In such caaes recoveries of excea amount 
were effected. In the cue of REGP, banks financing 

Period 

Jan-06 

Feb-08 

Mar-OS 

Apr-OS 

MaY-06 

Jun-OS 

Jul-06 

Aug-06 

Sep-OS 

Oct-os 

ASF (3D) 

Domestic Intematlonal 

86.25 104.7 

81.75 106.19 

88.25 106.56 . 

88.25 107.67 

88.25 110.47 

88.25 N.A. 

112.25 N.A. 

112.25 N.A. 

112.25 N.A. 

112.25 N.A. 

38 C8HI of ineligible entrepreneurs were reported during 
the lut three years and al80 30 CU88 of recoveries of 
margin money were already effected. 

(d) and <e) Do not arise. 

/English} 

Prices of Man-Made Fibre 

1028. SHRI MOHAN RAWALE: Will the Minister of 
TEXTILES be pleaaed to state: 

(a) whether the textile industry Is not getting artificial 
and synthetic fibres at· intemational prices; 

(b) if so, the steps proposed to be taken to meet 
the situation; and 

(c) the impact of disparity in the domestic prices and 
intemational prices of man-made fibres on the blended 
yam spinning industry in the .country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 
domeltic & Intemational prices of synthetic fibre for the 
period January 06 to October 06 are u under: 

(R • .JKg.) 

PSF (1.2 D) VSF (Standard) 

Domestic Intemational Domestic Intematlonal 

76.83 65.02 90.73 110.86 

77.12 66.46 90.73 N.A. 

71.39 64.05 84.36 91.69 

67.60 63.32 85.99 91.61 

69.76 67.63 85.99 102.89 

71.84 N.A. 85.99 N.A. 

75.17 N.A. 91.40 N.A. 

75.17 N.A. 91.40 N.A, 

86.26 N.A. 91.40 N.A. 

81.93 N.A. 97.88 N.A. 

Note : Domestic prices are inclusive of basic plus excile duty. International prices are the landed prices, which Include cost. Insurance. 
freight. BCD. CVD. Specte/ CVD and Educ:iatIor.I e. ... 

(Source ; DorMatIc PrIce - Tecoya trend, Menufaclurara and DOCIS. 

International price - ASFI - V .. Book - 2005~.) 
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The above statement .howe that domestic pricea of 
polyester Staple Fibre (PSF), which Is consumed as the 
maln raw material In the textile Industry, have been slightly 
higher compared to intemational prices. 

(b) and (c) The Government Is examining the Impact, 
If any, of dleparlty in the domestic prices and intematlonal 
prices of manmade fibres and whether there i8 a need 
for further Govemment intervention in this regard. 

{Trm16I6t1on} 

Ben on Imported Marble 

1029. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

<a) whether the Govemment proposes to Impose a 
total ban on the import of marble; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. 

(b) Does not arise. 

[English} 

Doha·WTO Talk. 

1030. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether at the recent IMF meet in Singapore, it 
was decided to resume Doha (WTO) talks; 

(b) if so, whether the point of break down was well 
appreciated by the IMF and in what terms and the specific 
direction set by the IMF for contained talks; and 

(c) the process since made towards resumption of 
such talks? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) At the 
meeting of the Development Committee of the IMF held 
in Singapore on 19 September 2006, the Committee felt 

that the de-facto' .uspen.ion of the Doha Round 
negotiations of the World Trade Organisation (WTO) 
represented a eetback In the common effortl to make 
more rapid progre.. towards achieving the Millennium 
Development Goals. The Committee reemphasized the 
importance of the multilateral trading system and called 
upon all WTO Membara to avoid backsliding and to 
provide trade mlnistera with the nec .... ry flexibility to 
resume the negotiation. by the end of 2006. 

(c) At the informal meeting of the Trade Negotiations 
Committee (TNC) of the WTO heid on 16 November 2008, 
a consensus has emerged on resumption of the 
negotiation proc ... in the Negotiating Group8 of the TNC, 
with the Chalrperaons of the respective Groupa having 
the responsibility to determine the rhythm of their work in 
consultation with the WTO Member delegations. 

Spice. In Kenla 

1031. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of production of cardamom, pepper 
and other spices In Kerala State; 

(b) whether the growera of cardamom, pepper and 
other apice, in Kerala are facing .. rious dlfflculti.. due 
to the low price their produce i, fetching for the past 
Mveral years; and 

(c) If 10, the details thereof including the action takerV 
proposed to help th .. e fal11'l8rs? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The detail, of 
production of pepper and other spices in KeraJa State is 
given below: 

Production: MTs 

Spice 2002-03 2003-04 2004-05 

2 3 4 

Pepper 67358 69015 74980 

Cardamom (SmaH) 8680 8875 8616 

Chmi 787 679 n5 
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2 3 4 

Ginger 32412 32972 45305 

Turmeric 6938 5652 6244 

Garlic 10472 10846 5202 

Tamarind 29514 29406 29945 

Cloves 53 49 53 

Nutmeg 2086 2427 2700 

Vanilla 19 34 68 

Source: Cardamom & Vanilla: Estimate by Spices Board. 
Other spices: Department of Economic & Statistics, Govt of 

Kerala, Trivandrum. 

(b) and (c) The prices of pepper, cardamom, chilli, 
clove are fetching higher price. as compared to the 
previous year. The prices of spices except that of ginger, 
turmeric and vanilla are showing upward trend during the 
April-October period 2006-07 as compared to the previous 
year. Board is implementing programmes like production 
and supply of quality planting material, re-pianting of senile 
un economic gardens, Irrigation and land development, 
rain water harvesting and setting up of improved curing 
devices with altemate fuel in cardamom in Kerala state. 
In the case of vanilla, Board is supporting growers in 
setting up of curing devices and supply of planting 
material. Government of India has been giving a freight 
subsidy of Rs. 7 per kg i.e. Rs. 5 for ocean freight and 
Rs. 2 for internal transport subsidy for encouraging export 
of pepper upto a maximum of 20,000 MTs. 

Enhancement of Strength of Home Guard 

1032. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has received any 
proposal from Govemment of Karnataka to enhance the 
strength of Home Guards in State; 

(b) if so, the details thereof; 

(e) whether a reminder was also received on 
December 08, 2004 In this regard; 

(d) if so, the action taken in this regard; 

(e) whether the Govemment has also received any 
such proposal from other State Govemments; 

(f) if 10, the details thereof, State-wlM; and 

(g) the time by which final decieion is likely to be 
taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes,Sir. 

(b) Govemment of Kamataka had requested In 1995 
for increasing the strength of Home Guards from 18,700 
to 25,000. 

(c) Yes, Sir. 

(d) After consideration, the Govemment of India 
agreed to raise the strength from 18,700 to 21,700 in 
March 2005. 

(e) Yes, Sir. 

(f) and (g) A few other StateslUTs also requested 
for enhancing their strength of Home Guards and after 
consideration of their demands, It was decided in March, 
2005 to enhance their strength as detailed below: 

State/UT Earlier Revised 
Strength Strength 

Andaman and Nicobar 654 800 
Islands 

Andhra Pradesh 12903 15903 

Assam 20407 23907 

Bihar 54612 55612 

Jhari<hand 22790 25490 

Chandigarh 1132 1352 

Goa 500 750 

Kamatalea 18700 21700 

Chhattlagarh 6006 7345 

Mizoram 760 1260 

Sikkim 546 766 

Uttar Pradesh 117009 
'. 

118348 

A proposal from uUaranchai for an addition of 1979 
to their target strength of 6411 Home Guards received 
recently has not been accepted since the State has not 
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so far enrolled Home Guards upto the eartier target 
str.ngttt 1tHIf. 

NatIONII Register of Cltluna 

1033. SHRI M.K. SUBSA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Union Government had sanctioned a 
sum of Rs. 2 crore for upgradation and updating of the 
National Register of Citizens (NRC) in the North Eastern 
States: 

(b) If so, the details of the NRC scheme and its 
objective; 

(c) whether Government has received any 
representations from Members of Partiament voicing the 
demand in the North Eastern Region, to upgrade and 
update the National Register of Citizens of 1951 (NRC); 

(d) if 80, the details thereof; and 

(e) the steps taken for updating the NRC and the 
progress made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 5. REGUPATHY): (a) and (b) All 
Assam Students Union is demanding upgradation and 
updating of the National Register of Citizens, 1951 In 
Assam on the basis of Electoral Rolls, 1971. The 
Govemment has agreed to provide necessary support to 
the Govemment of Assam. Towards this end in addition 
to Rs.1.02 crore provided in 2005-06, further sum of 
Rs. 2 crore has been committed for upgradation and 
updating of National Register of Citizens (NRC) in the 
State of Assam. 

(c) and (d) Government had received a communication 
from one Member of Parliament seeking status note on 
updating and upgradation of NRC in Assam. The 
infonnation was provided to the Member of Parliament. 

(e) The Govemment of Assam has reported that it 
has set up a separate Directorate for updatlon of NRC 
and has accordingly engaged manpower for this purpose. 
The preliminary works for updating the NAC has been 
started. Scanning of all available electoral rolls upto 1971 
is in progress and the same is being carried out in the 
district headquarters of the 23 districts of the State. 

Inquiry spinal IPS OffIcers 

1034. SHRI V.K. THUMMAR: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of HOME AFFAIRS be pleaaed to 
state: 

(a) whether the Govemmont has received any request 
from the various State Govemments to conduct inquiry 
against the Indian Police Service (IPS) officers during 
each of the last three years, State-wise; and 

(b) If 50, the details of the action taken with regard 
to the request received from respective State Governments 
against these IPS officers and reaction of the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI SRIPRAKASH JAISWAL): (a) and 
(b) No Sir. However, in the matter of recruitment of Sub· 
Inspectors, Government of Uttaranchal had made a 
complaint and an enquiry was conducted. As a result of 
the enquiry, a chargsheet has since been filed In the 
Court by CBI against 2 I.P.S. Officers of the State Cadre, 
namely Shrl P.O. Raturl and Shrl Rake8h Mlttal, who 
were found involved. 

Import of Foodgreln. and Pul ... 

1035. PROF. RASA SINGH RAWAT: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Govemment has decided to Import 
foodgrains due to stagnation in production of foodgralns 
especially pulses in the country; 

(b) if so, the details including the quantity and the 
rate at which wheat, sugar. pulses and rice foodgralns/ 
pulses are being imported, country-wise 

(c) whether the imports of these commodities hal 
arrested their price rise especially price of pulses; 

(d) if 50, the details thereof; 
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(e) the meuurea adopted to eMure the quality 0' 
the Imported 'oodgralns; and 

(f) the stepe taken to boost production of foodgralns 
especially pulses In the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Declalon to 
import wheat by Government was taken on account of 
low level of stocks In the Central Pool, high ruling open 

MonthlYear Jan Feb Mar 

2006 192.7 194.4 194.8 

(e) All Imports of food/edible products in India are 
lubJect to compliance to the provisions under Prevention 
of food Adulteration Act, 1954. Further, the imported wheat 
is being 8crupuloualy subjected to sampling and analysis 
by the PFA Authorltlel of the Mlnlltry 0' Health and 
Family Welfare and through approved laboratories and 
being cleared only on conforming to the laid down 

market prlcel and due to low levela of production and 
procurement. Import of pulses II free. Domeatlc productton 
of pulses remains Inadequate u compared to the demand 
In the country. 

(b) The detalll are encloaecl u Statement-I and II. 

(c) and (d) The monthly whole Iale price Index for 
foodgralnl (cereall + pul.e.) for the year 2006 I. as 
follows: 

Apr May Jun Jul Aug 

194.5 196.7 198.4 198.8 201 

standards. Slmllar1y, the Imported wheat is being subjected 
to strict Plant Protection and quarantine (PPC) checks by 
the Ministry of Agriculture, before being cleared by FCI. 

(f) A Centrally Sponsored Integrated scheme of 
Pulses, Oilseecls, 011 Palm and Maize (ISOPOM) is under 
implementation to increase productivity and production of 
pulses. 

sr.tement I 

Impotf of RIcs, PU/s1!J8 .nd SUg6r 

Apr. 06-July 06 (Provisional) 

Cuantlty (Tons) Value In Rs. Lakhs Average rate (RaJKgs) 

1 2 3 

Rice 133 34.46 25.91 

Saudi Arab 120 31.38 26.15 

Uarab Emts 13 3.08 23.69 

Pul ... 496547 78335.07 15.78 

Australia 53621 8857.98 12.79 

Canada 203018 21150.77 10.42 

China P. Rep. 7993 1884.95 23.58 

Ethiopia 1704 372.92 21.88 

France 39320 3964.59 10.08 

Indonesia 207 54.24 26.20 
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2 3 

Iran 301 87.24 28.98 

Italy 2 0.38 19.00 

Malayala 119 38.88 31.oe 

Myanmar 148303 38489.28 25.94 

Mozambique 229 53.34 23.29 

Nepal 2992 813.73 27.20 

New Zealand 182 25.22 13.86 

Pakistan IR 201 89.81 34.83 

Peru 44 19.9 45.23 

Ruula 5197 509.34 SUO 

Singapore 133 14.08 10.69 

South Africa 154 32.22 20.92 

Sri Lanka DSR 37 6.83 18.46 

Tanzania Rep. 360 87.22 24.23 

Thailand 80 19.24 32.07 

Ukraine 6230 885.44 11.00 

USA 26140 3119.59 11.93 

Sugar 322 111.19 34.53 

Canada 5 2.15 43.00 

France 0 0.98 

Germany 66 36.07 64.65 

Hong Kong 

Italy 4.13 413.00 

Korea DP RP 154 37.96 24.65 

Korea RP 

Mozambique 

Singapore 86 23.16 26.93 

UK 10 6.74 87.40 

Source·DGCI & S, Kotkata 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

NOVEMBER 28, 2008 

Statement 1/ 

/npoI1 01 WhiMt 

Name of Suppliers 

AWB (Geneva) SA 

AWB (Geneva) SA, Agrico (Swltzertand) 

ADM (USA), Cargtl (Geneva), Concordia (S'pore), 
Glencore (Netherlands), Toepfer (Singapore) 

Agrlco (Geneva) 

Concordia (S'pore), Glencore (Ne'Iend), Toepfer 
(Singapore). AWB (Geneva) SA 

Grand Total 

Quantity (MTs) 
Covered 

500,000 

800,000 

2,200,000 

330,000 

1,670,000 

5,500,000 

weighted av .... ge 
price USS PMT 

178.750 

191.388 

197.817 

210.72 

228.94 

205.31 

Source: MIn. of Consumer Affairs 

(English} 

Setting up of KY. 

1036. SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state the number of 
proposals received from State Govemments/Public 
undertakings for opening of Kendrlya Vldyalayas in their 
reapective States during the last three years and tnl date 
a10ngwlth the present status thereof, Stat.wIH? 

S.No. 

1 

1. 

2. 

3. 

SHRI RAJNARA YAN BUDHOLlYA: 
SHRI AJIT JOGI: 
SHRI KINJARAPU YERRANNAIDV: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI HARIKEWAl PRASAD: 
SHRI TUKARAM GANPATRAO RENGE PATIL: 
SHRI SHISHUPAL N. PATlE: 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI): The details are encloeed as Statement. 

Statement 

StJlI/ng up 01 KVs 

State Number of Proposals 
received from Stale 

Govt.l Public Sanctioned 
Undertaking 

einee 01.04.2003 

2 3 4 

Andhra Pradeeh 02 01 

Arunachal Pradesh 02 

Assam 02 01 

Present Status 

Not yet 
sanctioned 

5 

01 

01 

01 

Not 
feasible 

6 

01 
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1 2 3 4 6 8 

4. 81har 04 04 

6. Delhi 01 01 

6. Haryana 11 11 

7. Himachal Pradesh 02 02 

8. Jammu and Kashmir 01 01 

9. Jhartchand 04 03 01 

10. Kamataka 06 06 

11. Karala 04 01 03 

12. Lakshdweep (UT) 01 01 

13. Madhya Pradesh 04 04 

14. Maharashtra 01 01 

15. Orissa 06 02 04 

16. Rajasthan 07 01 06 

17. Tamil Nadu 01 01 

18. Tripura 01 01 

19. Uttar Pradesh 05 05 

20. Uttaranchal 02 02 

21. W. Bengal 01 0.1 

Total 68 09 58 01 

Textile Export (e) the stepa taken by the Government to improve 
the quality of Indian textile I quality In the international 

1037. SHRI KISHAN8HAI V. PATEL: market? 
SHRI SUGRIB SINGH: THE MINISTER OF STATE IN THE MINISTRY OF 

Win the Minister of TEXTILES be pleased to state: 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes, 
Sir. ,... per latest avalJabIe DGCI&S provlaional data, textile 

(a) whether the textile export In the country has export during the period ApriJ-JuIy 2006 has amounted 

increased In the current financial year; to US$ 6134.37 million, recording a growth of 16.06% in 
comparison to the corresponding period of previous year. 

(b) if 10, the details thereof; (c) and (d) No decllion hal been taken for extension ,. 

(c) whether the Government proposes to extend the 
or olherwiae beyond March 2007 In respect of Technology 

period of Technology Upgradatlon Fund Scheme; 
Upgradation Fund Scheme (TUFS). 

(e) The Government has been taking a number of 
(d) H so, the details thereof; and steps for the modernization of textiles and garment 
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Indultry sO as to enable It to adopt modem management 
principle. Some of the Important Inltlatlv.. taken In thla 
regard are as follows: 

(I) 100% Foreign Direct Inveltment is allowed in 
the textile sector under the automatic route. 

(II) The Govemment has de-reserved the readymade 
garments, hosiery and knitwear from the SSI 
sector. 

(iii) The Technology Upgradatlon Fund Scheme 
(TUFS) has been made operational from 
1-4- 1999 to facilitate the modemlaatlon and 
Upgradatlon of the sector. 

(Iv) A new Scheme namely MScheme for Integrated 
Textile Parks" has been formulated by merging 
·Scheme for Apparel Parks for Exports" and 
"Textile Centre Infrastructure Development 
Scheme" In order to expand the production bue 
of textile and garment sector. The Scheme 
envisages to create 25 Textile Parks of 
International standard at potential growth centres 
of India by 2007-08. 

(v) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 
value addition within the country. Except for 
mandatory excise duty on man-made filament 
yams and man-made staple fibres, the whole 
value addition chain has been given an option 
of excise exemption. 

(vi) The import of specified textiles and garment 
machinery items has been allowed at a 
concessional rate of customs duty to encourage 
investments and to make our textile products 
competitive In the global market. The cost of 
machinery has also been reduced through fiscal 
policy measures. 

(vii) Duty-free imports of 21 items of trimmings and 
embellishment items are allowed to the garment 
exporters, upto 3% of their actual export 
performance during the previous year. 

(viII) For the speedy modernisation of the textiie 
procesaing sector, Government has introduced, 
w.e.f 20.4.2005, a credit linked capital subsidy 
scheme 010% under TUFS, in addition to the 
existing 5% Interest reimbursement. 

(ix) The National Institute of Fashion Technology 
(NIFT), Its eaven branch .. , and the Apparel 
Training & Design Centres (ATDCs) are running 
various couraHlprogrammes to meet the IIcKled 
manpower requirements of the textile Industry, 
especially apparel, In the field of design, 
merchandising and marketing. 

(x) Facilities like aco-testlng labOratories have been 
created to enable exporters to get garment&' 
textiles pre-tested so that they conform to the 
requirements of the importing countries. 

Revl.lon In Indu.trtal Policy 

1038. SHRI PRABHUNATH SINGH: 
SHRI BADIGA RAMAKRISHNA: 
SHRI AVINASH RAI KHANNA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government proposes to revise the 
exiltlng Industrial policy in view of the achievements made 
in the industrial sector since the inception of structural 
reforms, espaclally on the unemployment and regional 
Imbalances; 

(b) if so, the details thereof and the progress made 
so far in this regard; 

(c) if not, the reasons therefor; 

(d) whether the Ministry has identified any Industrially 
backward areas in country particularly In the State of 
Andhra Pradesh; 

(e) if so, the details thereof, State-wise; 

(f) details of special schemes being implemented by 
the Government for providing fiscal concessions, to 
Improve the . industrial infr.structure and to create 
conducive climate for setting up of industry and flow of 
Foreign Direct Investment in the country particularly In 
Andhra Pradesh; 

(g) the details of big industriee established in the 
country during the last three y~ars, State-wise; and 

(h) the steps being taken by the Government to 
establish big industries in the country particularly in the 
State of Punjab? 
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THE MINISTER' OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (0) No Sir. the extant Industrial Policy Ie 
liberal and Investor friendly which allows entrepreneurs to 
take Investment decisions based on techno-economic 
considerations. 

(d) and (e) The Ministry of Rnanee, Department of 
Revenue has notified, for the purposes of income tax 
exemption, a list of Industrlany backward districts In the 
country, under the Income Tax Act. A copy of the 
notification listing Industrially backward districts, Including 
those in Andhra-Pradesh, is given in the Statement-I 
enclosed. 

(f) and (g) Under the IIberalised economic 
environment, investment decisions are taken by 
entrepreneurs based on techno-economic considerations 
which in tum depend on the initiatives of the State 
Governments in creating conducive environment by way 
of providing infrastructure facilities and other incentives. 
Central Government supplements their efforts to the extent 
possible. Department of Industrial Policy & Promotion is 
implementing the Growth Centre Scheme (GCS), Industrial 
Infrastructure Upgradation Scheme (II US), North-East 
Industrial Policy Package, Special Category States 
Package and Industrial Parks Scheme in thla regard to 
promote industrial development. For the State of Anethra 
Pradesh 2 projects under the IIUS and 4 Growth Centres 
under the GCS have been sanctioned. Statement- " and 
III of the number of Industrial Entrepreneur Memoranda 
(IEM) filed in the delleeneed sector and Letters of Intent 
I Direct Industrial Licences issued in the lleensable sector 
indicating State-wise proposed investments and Foreign 
Direct Investment (FDI) inflows received during the last 
3 years and the current year are enclosed respectively. 

(h) Under the existing Industriai Policy investment 
decisions are taken by the entrepreneurs based on 
techno-economic considerations, which in tum depend on 
the initiatives of the State Government in creating 
conducive environment by way of providing infrastructural 
facilities and other incentives. The Central Government 
su~ their efforts to the extent possible. This policy 
is applicable for the entire country, including the State of 
Punjab. 

StatelHnt 

GovtllTll1N!N1t 01 I". 
Ministty of F/rIwIt» 

o-p.mn.nt 01 RtlVWlutI 

eM".1 BotInf of Oifw:f rU. 

New Delhi, the 7th October, 1997 

Notification 

IncotntI-tsx 

S.O. 714(E) - In exercise of powers conferred by 
Section eo-IA of the Income Tax Act, 1981 (43 of 1961), 
as amended by Section 3 of the Income Tax 
(Amendment) Ordinance, 1997 (16 of 1997) and In 
superaeealon of the notification of Government of India, 
Ministry of Finance, Department of Revenue (Central 
Board of Direct Taxes) number 638(E), dated 3rd 
September, 1997, except as respecta things done or 
omitted to be done before such supers_Ion, the Central 
Govemment apeclfies the following districts as industrially 
backward districts of Category 'A' and Category 'B' under 
Sub-clause (c) of clause (Iv) of sub-section (2) of Section 
8O-IA read with-rule 11 EA of the Income Tax Rules, 1962; 
namely: 

A. Category • A' Indu .... lly backward dlatrlcta 

1. Godda Bihar 

2. Gumla Bihar 

3. Araria Bihar 

4. Gadcliholi Mah ..... htra 

5. Madhepura Bihar 

6. Sidharthanagar Uttar Pradesh 

7. Dumka Bihar 

8. Mandla Madhva Pradesh 

9. Khagarla Bihar 

10. Kishanganj Bihar 

11. Maida West Bangal 

12. Palamau Bihar 

13. Phulbanl Orissa 

14. Madhubani BIhar 

15. KaIahandI Orisaa 
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16. Jehanabad Bihar 48. JaJpaIgurt Weat Bengal 

17. Saharaa Bihar 49. AJmora Uttaranchal 

18. West Oinajpur West Bengal SO. Pithoragarh Uttaranchal 

19. Nawadah Bihar 51. rehrl Garhwal Uttaranchal 

20. Bahralch Uttar Pradesh 52. The Oanga Gujarat 

21. Sltamarhi Bihar 53. Banawara Rajasthan. 

22. Sahebganj Bihar 
B. c.tegory 'B' IncluatriaDy a.ckward eIIatricta 

23. Murahidabad Weat Bengal 
1. Srtkakulam Andlira Pradesh 

24. Cooch Behar Weat Bengal 
2. Mahbubnagar Andhra Pradesh' 

25. Bankura Weat Bengal 
3. Katiyar Bihar 

26. Panna Madhya Pradesh 

27. Pratapgarh Uttar Pradesh 4. Bhagaipur Bihar 

28. Maharajganj Uttar Pradesh 5. Gopalganj Bihar 

29. Jalore Rajasthan 6. Oarbhanga Bihar 

30. Aurangabad Maharashtra 7. West Champaran Bihar 

31. East Charaparan Bihar 8. Saran Bilaar 

32. Banda Uttar Pradesh 9. Bhojpur Bihar 

33. Barmar Rajasthan 10. Samaatipur Bihar 

34. Puma Bihar 11. Oeoghar Bihar 

35. Bastar Madhya Pradesh 12. Nalanda Billar 

36. Siwan Bihar 13. Gaya Bihar 

37. Valshall Bihar 14. Mazaffarpur Bihar 

38. Baatl Uttar Pradesh 15. Rohtas Bihar 

39. Sarguja Madhya Pradesh 16. Banaakantha Gujarat 
40. Chamoll Uttaranchal 

17. Sabart<antha Gujarat 
41. Jalsalmer Rajasthan 

18. Bider Kamataka 
42. lohardagga Bihar 

19. Seoni Madhya Pradesh 
43. Chhatarpur Madhya Pradesh 

20. Tikamgarh Madlrya Pradesh 
44. Uttart<ashl Uttaranchal 

21. Shivpuri Madlrya Pradesh 
45. ChUN Rajuthan 

22. Balaghat Madlrya Pradesh 
46. Wayanad Kerala 

23. Jhabua Madhya Pradesh 
47. Idukki Kerala 
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24. Sldhl Madhya Pradelh 55. BaWa Uttar Pradesh 

25. Vldlsha Madhya Pradesh 56. Jaunpur UUerPradelh 

26. Ralgarh Madhya Pradesh 57. Sltapur Uttar Pradesh 

27. Morena Madhya Pradesh 58. JaJaun Uttar Pradelh 

28. Betul Madhya Pradelh 59. Unnao Uttar Pradeah 

29. Rajgarh Madhya Pradesh eo. Falzabad Uttar Pradesh 

30. Rajnandgaon Madhya Pradesh 61. Kanpur Dehat Uttar Pradesh 

31. Sagar Madhya Pradelh 62. Malnpurt Uttar Pradesh 

32. Seed Maharuhtra 63. Gonda Uttar Pradesh 

33. Bolanglr Orlaaa 64. Farukhabad Uttar Pradesh 

34. Mayurbhanj Ort ... 85. Sultanpur Uttar Pradesh 

35. Baluore Ortssa 68. Mlrzapur Uttar Pradaeh 

36. Ganjam Ort ... 67. Mau Uttar Pradesh 

37. Dungarpur Rajasthan 68. Purulla West Bengal 

36. Dholpur Rajasthan 69. Birbhum W .. t Bengal 

39. Sawal Madhopur Rajasthan 70. Mldnapore West Bengal. 

40. Tonk Rajasthan ExpIaM/ion. For the purpose of this notification the 

41. Nagaur Rajasthan 
districts correspond to the districts mentioned In the report 
of the Study Group on Identification of Backward Districts 

42. Jhalawar Rajasthan dated 4th October, 1994 and are baaed on dlstrlctl as 
they stood In the Cenaua Report of 1991. Where a dIetrict 

43. Sikar Rajasthan specified as an Induatally backward district for the purpoae 

44. Hardoi Uttar Pradesh 
of Section eO-1A II recorganlzed, either by spilt or 
otherwise, after the Census Report of 1991, all the areas 

45. Lalltpur Uttalr Pradesh compri8ed in the clatrict as It existed In the Census Report 
of 1991 will qualify for the puproae of thil rule. 

46. Hamlrpur Uttar Pradesh 
2. This notification shall be deemed to have come 

47. Badayun UttalPradesh Into force with effect from the 1st day of October, 1994. 

48. Fatehpur Uttar Pradesh 
£xp/w'I8loty AletntJmndum 

49. Azamgarh Uttar Pradesh 
The Central Govemment had set up a Study Group 

SO. Etah Uttar Pradesh to identify industrially backward dlstrlctl for the pUrposel 

51. Barabanld Uttar Pradesh 
of Section 6O-IA of the Income Tax Ad, 1961. The Group; 
submitted ita Report to the Central Government In the 

52. Etawah Uttar Pradesh month of October, 1994. The Central Government 
conatItuted anoIher Study Group to review the said Report. 

53. Deoria Uttar Pradesh On the basis of the reports of both the Study Groups, 

54. Ghazlpur Uttar Pradesh the Central Government decided that the Induatrially 
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backward diltrtcta Ihould be clauified into two categories 
i.e" Category 'A' and Category 'B' SectIon SO·IA W88 

amended by the Income Tax (Amendment) Ordinance, 
1997 (15 of 1997) 80 88 to classify the Industrially 
backward districts of category 'A' and Industrially backward 
districts of Category 'B'. The said Ordinance has come 
into force on the 16th September, 1997, Rule 1 IE A of 
the Income Tax Rutes, 1962 has also been amended 
retrospectively with effect from 1.10.1994 80 88 to give 
effect to the amendment made in Section 8()'IA of the 

Income Tax NJt by the .. Id OrdInance; It. certified that 
the retrospective operation of this amendment ,hall not 
prejudicially effect the interest of .......... 

Sd!· 
(Dr. O .... raj Bhatnagar) 

Under Secretary to the Govemment of India 

F.No. 142120194-TPL(Pt. HI) 
Notification No. 10441. 

S1at.",.nt " 

StlIltl-wistI InVfl8m.nt Pn:IpoM/$ for /htl .sl thIN }fMI'$ .nd CUITfII1I ytMr 

IEM&+LOls+OILs 

Jan 2003-0ec 2005 Jan 2006-Sept 2006 

Name of the State/UTs Nos. Prop.lnv (Rs.Crore.) Nos. Prop.fnv (Rs.Crore) 

2 3 4 5 

Andaman and Nicobar Islands 0 0 1 30 

Andhra Prade8h 1084 44893 514 40952 

Arunachal Pradesh 19 145 5 111 

AsHm 184 1596 48 1916 

Bihar 27 514 76 8486 

Chandigarh 2 3 1n 

Chhattilgarh 890 94100 185 80429 

Oadra and Nagar Haveli 401 5990 99 3739 

Daman and Diu 209 1590 46 1275 

Delhi 21 45 7 79 

Goa 103 943 21 264 

Gujarat 1718 131223 500 39580 

Haryana 591 15950 211 15467 

Himachal Pradellh 288 6025 97 1686 

Jammu and Kashmir 306 5366 87 1829 

Jhartchand 320 39983 89 334n 

Kamataka t31 38679 263 16375 
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1 2 3 4 5 

Kerala 79 1183 43 429 

Madhya Pradesh 356 28083 149 5154 
Maharaahtra 20n 40412 743 23197 
Manlpur 2 7 0 0 
Meghalaya 96 836 16 1468 

Nagaland 6 16036 0 0 
0riIea 570 97190 84 31964 

Pondicheny 127 733 42 706 

Punjab 453 11224 181 10159 

Rajasthan 492 7835 152 6170 

Sikkim 12 302 7 591 

Tamil Nadu 1191 66157 838 16105 

Tripura 11 255 0 0 

Uttar Pradesh 1381 49616 516 35951 

Uttaranchal 619 8818 416 10626 

West Bengal 1292 33548 244 12896 

Location in more than One State 3 11 0 0 

Total 15547 749287 5481 400268 

Note: IEM.: Industrial Entrepreneurs Memorenda filed; LOis: Letters of Intent; Oils: Direct Industrial Licence •. 

Bm,.",.", III 

Stlllflmtlnt on RBI's RtI{Iion-wiseIYtNlr-wise FDI inflows hom .MnU61}' 2003 /0 S."tt1l17btH' 2006 

(Amount in erore) 

SI.No. Regional Offices States 2003 2004 2005 2006 Total 
of RBI Covered Jan-Dec Jan-Dec Jan-Dec Jan-Sap 

1 2 3 4 5 6 7 8 

1. Hyderabad Andhra Pradesh 275.69 858.09 723.28 1,675.47 3,532.53 

2. Guwahati Assam 15.45 20.00 0.00 0.00 35.45 
Arunachal Pradesh 
Manipur 
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2 3 4 5 6 7 8 

Meghalaya 
Mizoram 
Nagaland 
Tripura 

3. Patna Bihar, Jharkhand 1.13 0.00 0.00 0.60, 1.73 

4. Ahmedabad Gujarat 1,042.63 688.46 635.21 1,270.00 3,636.30 

5. Bangalore Kamataka 999.07 1,064.25 1,606.98 1,353.58 5,023.88 

6. Kochi Kerala, 44.69 49.55 26.25 40.n 181.26 
Lakshadweep 

7. Bhopal Madhya Pradesh, 25.71 61.64 53.82 72.54 213.71 
Chattisgarh 

8. Mumbai Maharaahtra 1,022.81 3,246.50 272.90 6,566.68 13,108.89 
Dadra & Nagar Haveli 
Daman & Diu 

9. Bhubaneshwar Orissa 0.00 0.00 261.66 103.59 365.26 

10. Jaipur Rajasthan 2.14 4.27 2.66 226.40 235.47 

11. Chennai Tamil Nadu 805.46 366.10 1,096.49 2,210.05 4,478.09 
Pondlcheny 

12. Kanpur Uttar Pradesh 0.00 0.00 0.03 16.24 15.27 
Uttaranchal 

13. Kolkata West Bengal, 146.79 459.56 405.42 258.79 1,270.56 
Sikkim, 
Andman & Nlcobar Islands 

14. Chandigarh Chandigarh, 18.12 71.89 3n.79 40.26 508.06 
Punjab, 
Haryana. 
Himachal Pradesh 

15. New Delhi Delhi, Part of UP 2,104.72 3,303.61 4,297.61 5,293.07 14.999.00 
and Haryana 

16. Panaji Goa 131.22 79.85 81.40 347.57 640.04 

17. State Not Indicated· 2,928.37 4,507.60 7,429.22 874 23,764.93 

Grand Total 9,564.00 14,781.37 19,270.72 28,374.35 71,990.44 

Note: (I) Include. 'equity capital components' .only. 
(II) The Region-wise FDI Inflows are classified as per RBI's Reglon-wl&e Inflows, furnished by RBI. Mumbai. 
(III) ·Represents Inflows through acquisition of existing shares. For this, reglon-wi88 information Is not provided by Reserve Bank 

of India. 
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Indu8trlal Development Cent .... (e) the details of funds provided by the Govemment 
to such Centres in various States during the said 
period ? 1039. SHRI G.M. SIDDESWARA: Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state: 

(a) the total number of Industrial Development Centres 
(IDCs) in the country at present, State-wise; 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) The Ministry of Small Scale Industries has 
approved 85 Integrated Infrastructural Development (110) 
Centres under the 110 Scheme. State-wise information 
of approved 110 Centres is given In the enclosed 
Statement-I. 

(b)whether the Union Government has received 
request from various States for setting up of Industrial 
Development Centres during 2004-05 and 2005-06 and 
thereafter; 

(c) if so, the details thereof, State-wise; 

(d) the details of IDC proposed to be set up during 
the current year, State-wise; and 

(b) to (e) The 110 Scheme is demand driven. Details 
of the proposals received and sanctioned since 2004-05, 
and also the amounts of Central Grant released are given 
in the encloeed Statement-II. 

State 

Andhra Pradesh 

Assam 

Chhattisgarh 

Gujarat 

Haryana 

Himachal Pradah 

Jammu and Kashmir 

Kamataka 

Kerala 

Maharashtra 

Madhya Pradesh 

Mizoram 

Nagaland 

St.rem.nt I 

StsIB-wise Number 01 I/O Centres 

District in which located 

2 

Kumool, Rangareddy, Nellore, Chittor, Krishna 

Darrang, Nowgaon, Cachar, Sibsagar, Kamrup, Jomat, 
Nalbarl, Dhemaji, Lakhimpur 

Mahasamund, Kabirdham 

Junagam 

Sirsa, Yamunanagar, Sonepat 

Bllaapur 

Udhampur, Kathua 

Belgaum, Bijapur, Kolar, Bagalkot 

Trlvendrum, Kannur, Malappuram, Emakutam, Kasargod, 
Trichur, Pathanamthitta, Wayanad 

Yeotmal, Satara 

Satna, Mandsaur, Khargone, Katni, Sagar, Neemuch, 
Tikamgam, Morena 

Lunglei, Champhai 

Kohima 

No. of Centres approved 

3 

5 

9 

2 

1 

3 

2 

4 

8 

2 

8 

2 
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1 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uftaranchal 

Uttar Pradesh 

West· Bengal 

State 

2004-05 

2005-08 

Assam 

Chhattlagar 

Maharashtra 

Rajasthan 

Trlpura 

Uttaranchal 

Assam 

Kerala 

NOVEMBER 28, 2006 

2 

Khurda, Rayagada, Jagatsinghpur, BaIasore 

Hoshiarpur, Mukatsar, Ludhiana 

Jodhpur, Nagaur, Tonk, Udaipur, Karauli, Pali, Baran, 
Bharlitpur, Rajsamand, Alwar 

Madurai, Coimbatore, Thirumudlvakkam, Kattur 
Avadi MGR dietl, Thiruve"ore, Trichlrapalli, Salem 

North Tripura 

Dehradun, Haridwar, Udham Singh Nagar 

Etah, Mathura, Unnao, Bhadohl, Baghpat, Barabankl, 
Ghazlabad, Chandauli 

Tangra (Kolkata) 

Total 

sr.,.",.", 
SlBlII-wistI NlH'fllNlr of 110 CtfnM,. ApproVl!Jd Sinctl 2004-05 

to OUtlStIons 

3 

4 

3 

10 

7 

3 

8 

85 

412 

(Rs. In lakh) 

District in which located Central Grant sanctioned Central Grant released 

2 

Nalbarl 

Kabi~ 

Satara 

Alwar 

North Trlpura 

Dehradun 

Harldwar 

Udhamslngh Nagar 

Dhemaji 

Lakhimpur 

Pathanamthitta 

3 

367.20 

87.72 

167.00 

200.00 

386.04 

400.00 

400.00 

40.00 

325.34 

321.61 

186.02 

4 

100.00 

43.88 

78.00 

26.74 

0.00 

100.00 

100.00 

100.00 

200.00 

100.00 

27.60 
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1 2 

Jammu and Kashmir Kathua 

Nagaland Kohima 

2006-07 

Mlzoram Champal 

west Bengal Tangra 

Oriesa BaIaaore 

Peace talka with InaurgentlFuncam.ntallm.l 
Nax .. Groupe 

1040. SHRI BRAJA KISHORE TRIPATHY: 
SHRt ABU AYES MONDAL: 
SHRI M.K. SUBBA: 
DR. ARUN KUMAR SARMA: 

Will the Minister of HOME AFFAIRS be pIeand to 
state: 

(a) whether the Government has started peace talks 
with various inaurgentlfundamentalistlnaxal groups; 

(b) If 80. the name of the groups that have come 
forward to discuss the issue with Government. 
organisation-wise; 

(0) whether the Government as well as ULFA has 
deviated from their earlier stand of talk without 
precondition; 

(d) If so. the reasons therefor; 

(e) whether the Government propoe .. to restart the 
procees of ceasefire with such organisations; 

(f) if so. the details thereof; 

(g) If not, the reasons therefor; and 

(h) the achievement of such peace talks with various 
organizations so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) to (h) At 
present, Government has entered Into agreement for 
ceasefirelSuspenslon of Operations with National Socialist 

3 

400.00 

399.07 

365.30 

SO.57 

174.61 

4 

200.00 

199.54 

182.65 

30.00 

Council of Nagaland (11M), National Socialist Council of 
Nagaland (K), National Democratic Front of Bodoland 
(NDFB), Dima Halam Daogah .(DHD), United People'. 
Democratic SoIIdartty (UPDS) and AchIk National Volunteer 
Council (ANVC). 

During talks with the Peoples' Consultative Group 
set up by ULFA, the Government had agreed to 
favourably consider the request of ULFA for release of 
five ULFA detenues In consultation with the Govemment 
of Assam provided ULFA makes formal approach to 
Govemment of India/Govemment of Assam for holding 
direct talks, nominates the delegation for these talks, 
indicates the time frame and abjures violence In all forms 
including extortions, notices, etc. Efforts with Peoples' 
Consultative Group representatives for holding the .. talks 
were continued even after three rounds through mutual 
initiatives. Government had also declared unilateral 
suspension of operations by Army against ULFA from 
13-6-2006 to 20-9-2006 with a view to create a conductive 
atmosphere for holding of peace talks. Since there was 
no direct response from ULFA and reports were received 
of regrouping, new ralslngs, violence and extortion by 
ULFA cadres, Counter In8urgency operatlon8 against 
ULFA have been resumed. 

The Government i8 open to talks with any militant 
group provided they shun violence. However, Government 
is duty bound to protect the lives and property of Its 
citizens. 

As a result of the continuing ceasefirelSuspenlion of \ 
Operations with a number of militant outfits, the number 
of Security Forces personnel and cMlIans klHed In the 
current year upto 31 October 2006, and the correeponcllng 
period in 2005. 

" 
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[Translstion} 

Indian Export Trade 

1041. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Indian trade export has declined 
rapidly during the last three years; 

(b) if so, the details of quantity and value of major 
exported commodities during the last three years and the 
reasons therefor; 

(c) whether the Government has received any 
suggestion from various Export Promotion Councils to 
exped~e export; and 

(d) if so, the details thereof and the action taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir. Exports 
from India increased from US $ 64 billion in 2003-04 to 
$ 84 billion in 2004-05 and $ 103 billion in 2005-06 
recording an average annual rate of growth of around 
25%. 

(b) Does not arise. 

(c) and (d) The Government is in constant touch 
with the Export Promotion Councils regarding problems 
faced by them in respect of export of specific commod~ies. 
Based on their suggestions appropriate measures are 
taken from time to time to fine tune export promotion 
and duty neutralisation schemes. 

Export of Steel Wire 

1042. SHRI BRAJESH PATHAK: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to sblte: 

(a) whether steel (Iron) wire has been exported from 
India; 

(b) if so, the quantity of steel wire exported and 
foreign exchange earned therefrom; 

(c) whether the Government. provide export tax 
subsidy to the units exporting steel wire; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) During 2005-2006, 42976 tonnes of stainless steal 
wire have been exported, value of which was Rs. 48.30 
crores. 

(c) and (d) As a policy, taxes and duties on goods 
exported are exempted/refunded to exporters. The 
Government has withdrawn tax benefit uts BOHHC earlier 
available to the exporters. However, the exporters do not 
have to pay any taxes and duties on their export sales. 

/Engli$hJ 

Competition with Multinational Companl •• 

1043. SHRI N.S.V. CHITTHAN: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment is aware of the stiff 
competition being faced by the Handloom industries from 
multinational companies; and 

(b) If so, the action taken by the Govemment to 
protect the Interest of handloom industries in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 
The Handloom industry is not facing competition from the 
multinational companies. Actually, the handloom sector is 
facing competition from the domestic powerloom and mill 
sector. 

(b) In order to protect the interest of the handloom 
industry in the country, the Office of the Development 
Commissioner for Handlooms has been implementing the 
Handlooms (Reservation of Article for Production) Act, 
1985, in addition to the folloWing development and welfare 
schemes for handloom sector: 

(i) Deen Dayal Hathkargha Protsahan Yojana 

(ii) Integrated Handloom Training Project 

(iii) Handloom Export Scheme 

(iv) Mill Gate Price Scheme , 

(v) Marketing Promotion Programme 

(vi) Workshed-cum-Housing Scheme 
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(vii) Weavers Welfare Schemes like Thrift Fund 
Scheme, Health Insurance Scheme and 
Mahatma Gandhi Bima Bunkar Yojana. 

Besides, the Office of the Development Commissioner 
for Handlooms has also 'introduced some new Schemes! 
Programmes, viz., Integrated Handloom Cluster 
Development Scheme, Handloom Mark, Opening up of 
273 New Yarn Depots and Technology Upgradation Fund 
Scheme for handloorn sector. 

Free Trade Agreement 

1044. SHRI MOHAN RAWALE: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government intends to enter into 
free trade agreement with China; 

(b) if so, the rneasures taken by the Government to 
protect Indian industries; 

(c) whether India's export to China as compared to 
the import from China is much less; 

(d) if so, whether free trade agreement between them 
will be more beneficial to China as compared to India; 

(e) whether Government's positive view would 
adversely affect the Indian industries especially electronics, 
grocery and textiles; and 

(f) the steps taken to safeguard the Interest of Indian 
industries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a), (b) and (d) to 
(f) The two governments have appointed a Joint Task 
Force to study in detail the feasibility of, and the benefits 
that may derive from the/possible China-India Regional 
Trading Arrangement and also give its recommendations 
regarding its content. Representative of FICCI and CM 
have been included in the Joint Task Force to reflect the 
interests of Indian industries. 

(c) Yes, Sir. DUring the year 2005-06 India's export 
to China was US $ 6.72 billion and India's import from 
China was of US $ 10.73 billion. (DGCIS Provisional 
figures). 

Aid to Reluthan State for SSA 

1045. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the assistance provided to the States for Sarva 
Shlksha Abhiyan during the current year, State-wise; 

(b) the number of proposals for assistance 'pending 
as on date, State-wise; and 

(c) the time by which the outstanding proposals are 
likely to be sanctioned. State-wiea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Annual Work Plan & Budgets of all 
States & UTs towards the Sarva Shlksha Abhlyan for the 
year 2006-07 had been approved by the Government of 
India by mid May 2006. 

State-wise amounts released by Government of India 
towards Its share, up to 16.11.2006, are given In 
Statement enclosed. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

5mtement 

SfIlte-wistJ rsItI6$t1S of GOI SIISM fo Sfsflll 
UTs eluting 2006-07 

StateslUTs 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

GOI releases during 
2006-07 upto 

16.11.2006 
(Rupees In Lakhs) 

3 

43245.56 

4109.92 

36418.35 

54972.39 

30182.20 

424.12 

14806.97 



419 NOVEMBER 28, 2006 420 

2 3 

8. Haryana 20514.12 

9. Himachal Pradesh 3223.12 

10. Jammu and Kashmir 8770.73 

11. Jharkhand 35015 

12. Kamataka 39901.98 

13. Kerata 4382.00 

14. Madhya Pradesh 84379.68 

15. Maharashtra 31658.56 

16. Manipur 9.24 

17. Meghataya 1794 

18. Mizoram 1713.94 

19. Nagaland 2315.2 

20. Orissa 25010.95 

21. Punjab 12879.92 

22. Rajasthan 72231.91 

23. Tamil Nadu 26329.65 

24. Tripura 1918.86 

25. Uttar Pradesh 206654.00 

26. Uttaranchal 13534.00 

27. West Bengal 44236.80 

28. Andaman and Nicobar Islands 419.62 

29. Delhi 2930.24 

30. Lakshadweep 87.47 

Total 824070.5 

/English} 

Futurl.tlc Plan. 

1046. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has requested'the States 
to prepare very forward looking futuristic plans for 

providing security to mega cities to be finanoed jointly by 
the States and the Centre as reported in Hindu dated 
September 21, 2006. 

(b) if eo, the detaila thereof; 

(c) the names of the States who have prepared such 
plans; and 

(d) the manner in which such plana are likely to be 
financed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SRI PRAKASH JAISWAL): (a) 
to (d) The Ministry of Home Affairs has taken an initiative 
in 2005-06 for upgrading the standards of metropolitan 
policing in Ahmedabad, Bangalore, Chennai, Hyderabad, 
Mumbal and Kolkata as part of the ongoing Scheme for 
Modernization of State Police Forces (MPF Scheme). 
During 2006-07, the respective State Governments have 
reflected components for Mega City PoliCing in their 
annual proposals for the MPF Scheme, which were 
considered by the Govemment. Assistance for these cities 
are released to the respective State Governments 88 

per the terms of the MPF Scheme which carries 75% 
Central grant and 25% matching contribution from the 
States. 

Guldelln.. for Sick Small Scale Industrle. 

1047. SHRI BAOIGA RAMAKRISHNA: 
SHRI SUBRATA BOSE: 

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state: 

(a) whether RBI issued comprehensive guidelines in 
2002 on early detection of sickneu in 551 and taking 
remedial measures for rehabilitation of sick Small Scale 
Industries (55 Is) units so identified are viable; 

(b) whether a fresh set of guidelines have again 
been issued by the RBI In 2005, for revival of SSls In 
the country; 

(c) if so, the reasons and the difference between 
2002 guidelines and 2005 guidelines; 

(d) the number of 551 units in each State, State-
wise; 

(e> the number of SSls units which are sick and on 
the brink of closure, State-wise: 
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(1) the details of SSls that have been provided, with 
financial assistance, debt restructuring, fresh loans, etc., 
for rehabilitation State-wise, particularly in the State of 
Andhra Pradesh as per the 2002 guidelines and the units 
that got benefits under 2005 guidelines so far; 

(g) the number of small scale industries established 
80 far and closed In the country during the last one year 
and till date, particularly in West Bengal and North Eastem 
States, State-wise, small scale industry-wise; 

(h) the reasons for closing down of small scale 
industries; 

(i) whether some small scale units have been closed 
due to relaxation in import from foreign countries, specially 
from China, Taiwan, Korea, Japan, etc.; and 

0) if so, the details of measures being taken or 
proposed to be taken by Government to revive them by 
removing the dHficulties being faced by SSls? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. 

(c) The 2002 guidelines on rehabilitation of sick small 
scale industries (SSls) include, inter II/is, a change in. 
the definition of sick SSI units, nol'l'M tor deciding on the 
viability of sick units and concessional finance. The 2005 
guidelines are on debt restructuring mechanism for small 
and medium enterprises (SMEs) and include viability 
criteria, prudential norms for restructured accounts, 
provision of additional finance and time frame for working 
out the restructuring package and its implementation. 

(d) The State-wise estimated number of 551 units 
(both registered and unregistered) at the end of March 
2006, based on the Third All India Census of the 
55 Is with reference year 2001-02, is enclosed as 
Statement-I 

(e) and (f) As per the latest data complied by RBI 
from the schedUled commercial banks, the State-wise 
number of sick 551 units and viable sick 551 units put 
under nursing (as per 2002 guidelines) at the end of 
March 2005 is enclosed as Statement-II. Under debt 
restructuring mechanism (as per 2005 guidelines), 594 
SMEs have been covered till 31 March 2006. 

(g) The State-wise estimated number of 551 units is 
enclosed at Annexure-I. Information on 55 Is closed due 

to sickness is not maintained centrally. According to the 
Third All-India Census of the SSts, 8,87,427 regletered 
units were found closed out ot the total ot 22,62,401 
units reglatered upto 31 March, 2001. The State-wise 
distribution of these closed unite is given in Statement-III. 

(h) Some of the main reasons identified for closure 
of the 551 unite include fall in demand for the products 
of 551 units, use ot outdated technology, difficulty in 
availability ot working capital and raw materials, undue 
delays in receiving payments, constraints in electricity 
supply and other intrastructure and management 
inadequacies. 

(I) and m In the wake of trade liberalization, the 
Government has put In 'place several measures to help 
SSls become globally competitive. These include special 
focus on technology upgradation, infrastructure assistance 
through the cluster approach, more timely availability of 
credit, adoption of modem management practices, use of 
electronic Infrastructure and other Information technology 
(IT) applications, marketing and timely information 
dissemination to help the SSls face the emerging 
challengea of liberalization. Besides, protection Ie available 
in the form of raising customs duties up to the bound 
levels, Imposing anti-dumping duties, taking safeguard 
measures in case of surge in Imports, etc. Further, the 
Govemment has enacted the Micro, Small and Medium 
Enterprises Development (MSMED) Act, 2006 to facilitate 
the promotion and development of MSMEs and 
enhancement of their competitiveness. 

The Act has come into effect from 2 October, 2006. 

51. No. 

1. 

2. 

3. 

4. 

Sf81r1-wise estimll/ed number of SSt units 
lit the end 01 Mlltr:h 2006 

Name of StatelUT 

2 

Jammu and Kashmir 

Himachal Pradesh 

Punjab 

Chandigarh 

Estimated number 
of SSI units (as 
at the end of 
March 2006) 

3 

86855 

89037 

438448 

25978 
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2 3 .. 2 3 

18. Assam 2954 4 5. Uttaranchal 12100 

19. West Bengal 38612 912 6. Haryana 27546 

20. Jharkhand 3419 3 7. Deihl 8357 

21. Orissa 7384 8 8. Rajasthan 36847 

22. Chhattlsgarh 3058 20 9. Utter Pradesh 122282 

10. Bihar 20525 
23. Madhya Pradesh 7640 12 

11. Sikklm 155 
24. Gujarat 3461 38 

12. Arunachal Pradesh 248 
25. Daman and Diu 42 13. Nagalend 129 
26. Dadra and Nagar Havell 48 14. Manipur 1226 

27. Maharashtra 6939 47 15. Mlzoram 1313 

28. Andhra Pradesh 5508 53 16. Tripura 1077 

29. Kamataka 4093 23 17. Meghalaya 1908 

30. Goa 130 18. Assam 10338 

19. West Bengal 26080 
31. Lakshaclweep 

20. Jharkhand 13822 
32. Kerala 10873 230 

21. Orissa 9708 
33. Tamil Nadu 9938 76 

22. Chhattlsgarh 27830 
34. Pondicherry 70 23. Madhya Pradesh 65649 

35. Andaman and Nicobar 24. Gujarat 39159 

All-India 138041 2080 25. Daman and Diu 454 

26. Oadra and Nagar Havell 423 
Statement III 27. Maharaahtra 54243 

Sml6-wisB disIribution of clostld 551 units 8S psr 28. Andhra Pradeah 38582 
Third AII-indill Census of MgIs/tInKI SSls (2001-02) 

29. Kamataka 46611 
51. No. Name of 5tatelUT Total number of 

30. Goa 2327 
closed units 

31. lakshadweep 16 
2 3 

74832 32. Kerela 

1. Jammu and Kashmir 22709 33. Tamil Nadu 127185 

2. Himachal Pradesh 6509 34. Pondicherry 2586 

3. Punjab 82731 35. Andaman and Nicobar 515 

4. Chandigarh 1405 All-India 887427 



427 Wlilftln AnswtJrG NOVEMBER 28, 2006 10 ·.:Owstlons 

OSI Survey 

1048. SHRI ANANT A NA YAK: Will the Minister of 
MINES be pleased to state: 

(a) the names of States in which Geological Survey 
of India has conducted survey during each of the last 
three years; 

(b) the amount spent by GSI on such survey 
conducted in various States; and 

(c) the details of minerals reserved areas discovered 
by GSI in various States mineral-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) G601ogical 
Survey of India (GSI) has conducted surveys and regional 
exploration for minerals in last threo years in the states 
of Andaman & Nicobar Islands, Andhra Pradesh, 
Arunachal Pradesh. Assam, Bihar, Chhattlegarh, Gujarat, 
Haryana, Himachal Pradesh, Jammu & Kashmir, 
Jharkhand, Karnataka, Kerala. Madhya Pradesh, 
Maharashtra, Manipur, Meghalaya, Mlzoram, Nagaland, 
Orissa, Punjab, Rajasthan, Sikkim, Tamil Nadu, Uttar 
Pradesh, Uttaranchal and West Bengal. 

Mineral investigations were also carried out in Tripura 
during the years 2003-04, 2004-05. 

(b) Total amount spent by GSI on surveys and 
regional exploration for minerals (Including coal) in last 
three years is Rs. 10674.57 lakhs. 

(c) Total resources for different minerals as estimated 
by GSI during 2002-03, 2003-04 and 2004-05 in various 
states are-Coal: 11995 m. tonnes; Lignite: 207 m. 
lonnes; Gold Ore 44.89 m. tonnes; Base Metals: 6.33 m. 
lonn8S: Manganese Ore: 7.68 m. tonnes; Iron Ore: 
24.42 m. tonnes; Limestone: 1589.28 m. tonnes; and Clay: 
5.83 m. tonnes. 

WTO 

1049. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether developed countries and others have 
been pressing India to offer conce .. ons in regard to 
agriculture issues before reviving trade talks under the 
aegis of the World Trade Organisation (WTO); 

(b) if so, the Govemment's reaction thereto; and 

(c) the steps taken so far by the developed countries 
In response to developing countries demand to withdraw 
the disproportionate support given by developed nationals 
in their agriculturists to bring the farmers in developing 
countries on an equal footing with their counterparts in 
developed countries under the WTO regime? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (8) and (b) The 
suspsnsion of negotiations in the World Trade 
Organisation (WTO) across all areas of the Doha Work 
Programme in July 2006 was to enable the serious 
reflection by Members and time-out to review the situation, 
examine available options and review positions, particulat1y 
in respect of the divergences in agricultural domestic 
support and market access issues. 

Since then, informal consultations have been held 
among Members of the WTO with a view to gauging the 
flexibillties in the previously held positions of all Members, 
including the G-20 and G-33 alliances of which India is 
a Member. The G-20 Ministerial Meeting held at Rio de 
Janeiro in September 2006, along with country-
coordinators of the G-33, the African-Caribbean-Pacific 
countries, the Least Developed Countries, the African 
Group, the Small Vulnerable Economies, the Cotton-4, 
and NAMA-11, emphasized that the livelihood and 
standards of living of the poor farmers in developing 
countries are seriously jeopardized by the subsidies and 
market access barriers prevailing in international 
agricultural trade, and that any Round that would be 
faithful to Its development dimension must urgently redress 
this situation. This position has been reiterated since then 
by India and others. On 16 November 2006 it has been 
agreed to resume work in all the negotiating groups 
across all areas of the Doha Work Programme. 

(c) Through the WTO General Council Decision of 
August, 2004, certain principles and elements to guide 
further negotiations towards establishing modalities, 
inter aHa, in agriculture were agreed upon by all WTO 
Members, including the developed countries. These 
included harmonization of overa" trade-dlstorting domestic 
support and the Amber Box support, and agreement on 
a ceiling on the payments made under the Blue Box 
provisions of five per cent of the agricultural production 
value in a h~toric bose period. A Declaration was adopted 
at the conclusion of the Sixth Ministerial Conference of 
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the WTO held at Hong Kong in December 2005, whose 
key outcomes Included • decision to eliminate export 
subsidies by 2013, with the substantial part in the first 
half of the implementation period, and to eliminate cotton 
exp,ort subsidies by developed countries by 2006. On 
trade-distorting domestic support, the three heaviest 
subsidizes would attract higher linear cuts, and trade-
distorting domestic subsidies provided to cotton have to 
be reduced more ambitiously and over a shorter period 
of time. 

Tobacco Development Board 

1050. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether FCV tobacco in the country is being 
produced over and above the crop size fixed by the 
Tobacco Board during 2006-07; 

(b) if so, the details thereof; 

(c) whether the Government proposes to set up 
Tobacco Development Board to help the tobacco growers 
in the country and fix minimum guaranteed price of 
tobacco; and 

(d) if SO, the detalls thereof alongwith the status of 
the expert committee likely to be constituted for the 
tobacco growers? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
crop size for Flue Cured Virginia (FCV) tobacco fixed for 
2006-07 crop season is 242.4 million kgs inclusive of 
10"10 quantity as the nature's bounty. Plantations in Andhra 
Pradesh are· in progress and it is not possible to assess 
the estimated crop. The auctions are In progress in 
Karnataka. 

(c) and (d) There is no proposal for setting up of a 
Tobacco Development Board under consideration of the 
Government. The minimum guaranteed price (MGP) is 
an average price assured by the trade to the farmers 
and is purely volUntary. The trade has stopped announcing 
the MGP. The concept has lost Its relevance as in spite 
of increase in production growers are getting much higher 
prices. 

Intllt,.tlon of Bangladeahl Nationals 

1051. SHRI KISHANBHAI V. PATEL: 
SHRI SARVEY SATYANARAYANA: 
SHRI PRABHUNATH SINGH: 
SHRI MANSUKHBHAI O. VASAVA: 
SHRI BACH I SINGH RAWAT *BACHDA-: 
SHRI KASHIRAM RANA: 
SHRI SARBANANDA SONOWAL: 
SHRI GURJEET SINGH RANA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

<a) the estimated number of Bangladeshi migrants 
illegally living in the country; 

(b) whether the Govemment has failed to check influx 
of Bangladeshis due to geographical complexities at Indo 
Bangladesh border; 

(c) If so, the strategy laid down to overcome such 
complexities including the number of infiltration attempts 
by Bangladeshi's foiled by the PMF guarding Bangladesh 
border; 

(d) whether these migrants have been found 
possessing ration card, passport, voter card, PAN card, 
smart cards driving licence, etc. and involved in criminal 
activities; 

(e) If so, the details thereof aIongwilh measures taken 
by the Government In this regard to curb this practice; 

(f) whether the Government proposes to install Israeli 
Reconnaissance System-LORROS to check intrusion along 
international border; and 

(g) If so, the details thereof and the salient features 
of the said system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) Acoording to available reports, Bangladeshi nationals 
have been using porous Indo-Bangladesh border to enter 
into India illegally. It is difficult to make a reaUstic estimate 
about the number of such illegal Bangladeshi immigrants 
because they enter surreptitiouely and are able to mingle 
easily with the local population due to ethnic and linguistic 
similarities. 
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However, the Government has taken various 
measures to check Illegal infiltration. These include round 
the clock surveillance of the borders by carrying out 
patrolling; upgradation of intelligence network and 
co-ordination with other intelligence agencies; erection of 
border fencing; riverine patrolling; and introduction of 
modem surveillance equipments including night vision 
devices. Besides, the State Governments/UT 
Administrations have been empowered under section 
3 (2) (c) of the Foreigners Act, 1946 to detect and deport 
foreign nationals illegally staying in India. The matter has 
also been taken up diplomatically with the Govemment 
of Bangladesh at various levels. Administrative instructions 
are issued from time to time requesting the State 
GovernmentslUT Administrations to detect and deport 
iIIegai Bangladeshi migrants staying in the country. 

(d) and (e) There are reports that some of the illegal 
Bangladeshi migrants have managed to obtain ration 
cards, passports and voter identity cards, etc. The State 
GovemmentslUT Administrations are competent to deal 
with such cases, including cases of crime, as and when 
detected, in accordance with the provisions of law. 

(f) and (g) The Government has approved the 
procurement of high-tech electronic surveillance 
eouipments including Long Range Reconnaissance and 
Observation System (LORROS) for effective surveillance. 

Food under Mid Day Meal Scheme 

1052. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether several cases of supply of substandarO' 
unhygienic food to children have been reported in the 
country despite mismanagement of Mid-Day Meal Scheme 
seriously views by Supreme Court; 

(b) if so, the details along with the number of cases 
of supply of substandard/unhygienic food notice of the 
Govemment; 

(c) the deteils of funds allocated to various states 
under the scheme during each of the last three years; 

(d) the name of the states who have not followed 
the scheme as per the guidelines of the Union 
Govemment; 

(e) the action taken by the Govemment against such 
states; and 

(f) the steps taken for strict compliance of Centrai 
guidelines for the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Information is being collected. 

(c) DUring 2003-04, the scheme permitted assistance 
for supply of free foodgralns to States. Therefore, no 
funds were released. From Sept, 2004, the scheme was 
revised under which Central assistance was released to 
States to meet cooking cost. Funds released during 
2004-05 and 2005-06 for this component is given in the 
enclosed Statement. 

(d) to (f) As per available information, all States are 
implementing the programme as per the Guidelines of 
the scheme. 

Bmtement 

Stste-wistl Cilntml Assistsnctl rtlltMstld towsrds Cooking Cost during 2004-05 & 2005-06 

(Rs. in Lakhs) 

SI.No. States 2004-05 2005-06 
Funds released by Funds released 

Central Govt. by Central Govt. 

1 2 3 4 

1. Andhra Pradesh 7,600.98 12441.80 

2. Arunachal Pradesh 276.96 396.24 

3. Assam 2,310.62 5462.37 
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2 3 4 

4. Bihar 7,081.92 19719.27· 
(18030.20+3689.07) 

5. Chhattiagam 3,974.28 5204.57 

6. Goa 80.42 119.34 

7. Gujarat 4,304.29 7157.70 

8. Haryana 2,174.32 3464.338 

9. Himachal Pradesh 344.96 1429.61 

10. Jammu and Kashmir 433.46 • 1282.23 
(246.85+186.61) 

11. Jhat1dland 2,845.00 • 7180.10 
(1620.21 + 1224.79) 

12. Kamataka 6,589.93 10704.99 

13. Kerala 2,463.00 2890.17 

14. Madhya Pradesh 13,258.92 18613.58 

15. Maharashtra 13,995.44 12957.18 • 
(7919.95 + 5037.21) 

18. Manipur 218.98 501.43 

17. MeghaJaya 543.89 687.78 

18. Mizoram 112.34 • 104.05 
(83.97+48.37) 

19. NagaJand 246.42 397.86 

20. Orissa 7,356.12 4794.81 • 
(1917.52+28n.29) 

21. Punjab 1,309.86· 0.00 
(745.96+663.90) 

22. Rajasthan 13,151.22 11479.83 

23. Sikkim 113.50· 211.52 
(64.84+48.86) 

24. Tamil Nadu 5.819.30 8964.30 

25. Tripura 701.86 1083.91 

26. Uttaranchal 1,233.64 1553.03 

27. Uttar Pradesh 17,067.44 35837.03· 
(29553.00+6084.00) 

28. West Bengal 12,280.00· 22756.93 
(6993.37+5286.63) 

Total 128858.87 197175.80 

• Amount shown Includes beIanCe reieeaed In the IUbHqUent year. 
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Textile O..lsn exhibition 

1053. sHRI RAMDAs ATHAWALE: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether any textile design exhibition was held in 
States including Maharashtra during the last three years; 

(b if 80, the details thereof; 

(c) the details of the export orders received through 
such exhibitions, country-wise; 

(d) whether the Government proposes to hold more 
such exhibitions in the near future; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (sHRI E.V.K.s. ELANGOVAN): (a) Yes, Sir, 

(b) During the last three years, exhibitions titled 
"Tantvi" were organieed, highlighting Indian Handloorns, 
at Delhi, Mumbai, Hyderabad, Bangalore, Chennai, 
Kolkata, Guwahati, Cannanore, Colmbatore, Bhubneshwar, 
Jaipur and Meerut. 

(c) No, Sir. In these exhibitions generally the crafts 
persons showcase their creations and sell their products 
direct to consumers. 

(d) Yes, Sir. 

(e) The Government is organizing "TantaVl" during 
2006-07 at Imphal (Manipur) Kohima (Nagaland), Chlrala 
(Andhra Pradesh), Shantiniketan (West Bengal) and 
sambhalpur (Orissa). 

Trllde with Canad8 

1054. sHRI·· RAJNARA YAN BUDHOLlA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government propose to improve its 
trade ties with the Government of Canada; 

(b) If 50, the details thereof; 

(c) whether any negotiations have been held between 
the two countries; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (sHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. Strengthening of trade relations with Canada Is a 
continuous and ongoing process. Efforts are regularly 
made to encourage investments, joint ventures and 
collaborations, expand and diversify trade through various 
trade promotion measures such as market research, 
information dissemination, buyer-seller meets, participation 
in important trade fairs. 

(c) India-Canada Trade Policy Consultations were held 
in May, 2006. Bilateral Investment Protection Agreement 
talks were held in New Delhi and Ottawa in January, 
2006. The Premier of Quebec led a delegation of business 
representatives and held discussion with Commerce & 
Industry Minister. In February, 2006 the Premier of 
Manitoba province led a 15-member business delegation 
and visited New Delhi. 

(d) The bilateral trade between India and Canada 
increased from US $ 1642.53 million in 2004-05 to Us$ 
1941.44 million in 2005-06, thereby registering a growth 
of 18.20%. 

/English] 

KYIC A.ai_nee to Self Help Group. 

1055. SHRI RAN EN BARMAN: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Self Help Groups (sHGs) are 
receiving assistance from Khadi and Village Industries 
Commission (KYIC); 

(b) If so, the details thereof; 

(c) whether these SHGs are facing diffICulties in the 
implementation of the responsibilities assigned to them; 

(d) if so, whether the Government has assessed the 
nature of difficulties being faced by these SHGs; and 

(e) If so, the action taken by the Government in this 
regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) and (b) The Ministry of 
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Agro & Rural Induatrtes has been Implementing the Rural 
Employment Generation Programme (REGP), a credit-
linked 8ub81dy programme, through the Khadi and Village 
Industrlee Commleeion (KVIC), throughout the country, to 
asslat eligible appllcant8 In setting up labour-Intenalve. 
InduBtriee 'In the rural areas and 8mall towns with 
population upto 20,000 and thue generate additional 
employment. Under this programme, entrepreneurs can 
establish village induetries, by availing of margin money 
assistance from KVIC and loan8 from any public sector 
scheduled commercial bank, for projects with a maximum 
cost of A8. 25 Iakh. Under AEGP, self-help groups (SHGs) 
have been aeelsted, with effect from 01 April 2002, in 
setting up village industries by providing margin money 
assistance through the KVIC and loans through public 
sector commercial banks, etc. 136 projects have been 
sanctioned to SHGs under the AEGP till September 2006. 
KVIC also provides mart<eting 8Upport to such SHGs by 
way of assistance to participate in exhibitions and in the 
sale of their products through outlets set up in the KVIC 
fold. In addition, KVIC provides training through its networt< 
of training centres to such SHGs, which are established 
under other programmes of the State and Central 
Governments. 

(c) No, Sir 

(d) and (e) Do not arise. 

Facility to Family of Martyr. of Jalla"_" Bagh 

1056. DA. AATIAN SINGH AJNALA: 
SHAI SUKHDEV SINGH DHINDSA: 
SAADAA SUKHDEV SINGH LIBRA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the details of facilities being provided to the family 
members of martyrs of Jallanwala Bagh, Amritsar in 
Punjab; and 

(b) the total number of families getting such facility 
as on date? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
HOME AFFAIAS (SHRI MANIKRAO HODLYA GAVIT): 
(a) The 'Swatantrata Salnik Samman Pension Scheme, 
1980' provides for grant of pension to living freedom 
fighters and eligible dependents of deceased freedom 
fighters and martyrs. A statement indicating the facilities 
provided to freedom fighters is annexed. 

No additional facilities have been provided tor family 
members of martyrs of Jallanwala 8agh. 

(b) No statistics relating to the number of famlll" of 
martyrs who are getting pen lion are maintained. 

sgt.ment 

FIICIIItitJs /0 FrHdom Fightenl 

Apart from pension, freedom fighters are al80 
provided the following facilities by the Government of India: 

(i) Free railway pass (1st ClaaaI2nd AC Sleeper) 
for freedom fighter and widow, along with a 
companion, for life; 

(Ii) Free medical facilities In all Central Government 
hospitals and In hospital. run by PSU8 under 
the control of the Bureau of Public Enterpri .... 
C.G.H.S faCilities have also been extended to 
freedom fighters and their dependents; 

(III) Telephone connection, subject to fea.lbllity, 
without installation charges, and on payment of 
only half the rental; 

(iv) General Pool relldentlal accommodation (within 
the overall 5% discretionary quota) to freedom 
fighters In Deihl; 

(v) Widowlwidower of the freedom fighter Is also 
permitted to retain the accommodation for a 
period of six months after the death of the 
freedom fighter; and 

(vi) Accommodation in the Freedom Fighters' Home 
88t up at New Delhi for freedom fighters who 
have no one to look after them. 

In addition to the above facilities, ex-Andaman 
freedom fighters are also entitled to the following facilities: 

(a) Free voyage facility for freedom fighter and 
widow, to visit Andaman & Nicobar Islands, once 
a year, along with a companion; and 

(b) Free air travel facility for freedom fighter, to visit 
Andaman & Nicobar Islands, once a year, along 
with a companion. 

All major facilities provided to freedom fighters are 
also extended to their widows/widowers. 
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World Trade LIberalization Telke 

1057. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the developing and developed countries 
proposes to continue the World Trade Organisation's Doha 
round on agriculture with the two adament blocks; 

(b) if so, the details thereof; 

(c) whether the developed countries has agreed to 
provide a special dispensation for sensitive and special 
products of developing countries; 

(d) if so, the details thereof; 

(e) whether there is any move from the developed 
countries to reverse or renegotiate the architecture of 
negotiation; and 

(f) if so, the response of the Govemment of India 
and other developing countries thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
suspension of negotiations under the Doha Work 
Programme in the World Trade Organisation (WTO) In 
July 2006 was to enable the serious reflection by 
Members and time-out to review the situation, examine 
available options and review positions, particularly in 
respect of the divergences In agricultural domestic support 
and market access issues. On 16 November, 2006 it has 
been agreed by all WTO Members to resume work in all 
the negotiating groups across all areas of the Doha Work 
Programme, including agriculture. 

(c) and (d) Through the General Council Decision of 
August 2004 certain principles and elements to guide the 
further negotiations towards establishing modalities, inter 
a/ia, in agriculture were agreed by all WTO· Members, 
including the developed countries. At the Sixth Ministerial 
Conference of the WTO held at Hong Kong, a Declaration 
was adopted at its conclusion, whose key outcomes have 
included a decision to enable developing countries to self-
designation of an appropriate number of Special Products 
guided by indicators based on the three fundamental 
criteria of food security, livelihood security and rural 

development needs. These Special Products will be 
eligible for more flexible treatment. 

In respect of sensitive products, it was agreed that 
developed and developing Members may designate an 
appropriate number, to be negotiated, of tariff lines to be 
treated as sensitive, and that substantial improvement in 
market access will be achieved through combinations of 
tariff quota commitments and tariff reductions applying to 
each sensitive product. 

(e) and (f) In order the break the impasse in the 
negotiations, various Members are seeking steeper 
commitments to substantially and effectively reduce the 
trade-distorting support provided by the main subsidizing 
developed countries. Various other Members are seeking 
improvements in the offers on additional market acceaa, 
including from developing countries. 

The G-20 Ministerial Meeting held at Rio de Janeiro 
in September 2006, along with country-coordinators of 
the G-33, the African-Caribbean-Pacific countries, 'the 
Least Developed Countries, the African Group, the Small 
Vulnerable Economies, the Cotton-4, and NAMA-l1, 
emphasized that the livelihood and standards of living of 
the poor farmers in developing countries are seriously 
jeopardized by the subsidies and market access barriers 
prevailing in international agricultural trade, and that any 
Round that would be faithful to its development dimension 
must urgently redress this situation. This position has 
been reiterated since then by India and others. 
Government has elaborated that the progress made so 
far in the negotiations must be carried forward. 

Children Dropout from School 

1058. SHRI MILIND DEORA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the dropout ratio of children is high in 
the frontier State of Meghalaya; 

(b) if so, the reasons and details thereof as compared 
to previous year; 

(c) whether the Sarva Shlksha Abhiyan (SSA) 
authorities have set an any ambitious target of bringing 
more than 50,000 children including 3,477 physically 
challenged back to schools through a special drive have 
!jean set; and 
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(d) if so, steps Government propose to take to 
achieve this ambitious goal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE· DEVELOPMENT (SHAIMATI D. 
PURANESWARI): (a) and (b) In the year 2003-04, the 
dropout rates in Meghalaya at the primary stage 
(Classes-I-V) and elementary stage (Classes I- VIII) were 
53.4% and 71.1 % respectively as against 56.5% and 
71.7% in the respective stages during 2002-03. Several 
socio-economic factors are responsible for this 
improvement. 

(c) and (d) Under the Sarva Shiksha Abhiyan, 
Meghalaya has outlined a strategy for 2006-07 of bringing 
59,142 out-of-school children into schools by conducting 
Back to School Camps. The State has identified 9306 
children with special needs and has enrolled 5238 such 
children in schools. In addition, 168 severally disabled 
children are being provided home-based education. 

Coaching Centrel for sri 
1059. SHRI CHENGARA SURENDRAN: Will the 

Minister of TRIBAL AFFAIRS be pleased to state: 

(a) the number of pre-examination coaching centres 
for competitive examinations being run in Kerala for SCI 
ST students, location-wise; 

(b) the total number of students benefited by these 
coaching centres during last three years In the state, 
district-wise; 

(c) the funds allocated to the state under this scheme 
during each of the last three years; and 

(d) the system being practiced to monitor the 
performance of these coaching centres? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P. R. 
KYNDIAH): (a) There are four institutions functioning under 
the control of Scheduled Caste Development Department, 
Government of Kerala, Thiruvananthapuram, under the 
scheme of Coaching & Allied Assistance for Weaker 
Sections Including SCs, OBCs & Minorities, as under: 

(i) Institute for Civil Services Examination Training 
Society, Thiruvananthapuram; 

(ii) Pre-Examination Training Centre, 
Thiruvananthapuram; 

(iii) Pre-Examination Training Centre, Emakulam; and 

(iv) Pre-Examination Training Centre, Kozhikode. 

So far as Scheduled Tribes are concerned, the 
Ministry of Tribal AHairs has funded the SC/ST 
Development Department, Thiruvananthapuram,. 
Government of Kerala for conducting a coaching course 
for the Civil Services UPSC (Preliminary Examination) for 
ST candidates during 2005-06. 

(b) and (c) Funds released to the Government of 
Kerala during 2003-04 was Rs. 20.54 lakhs. 1010 SC 
students have been benefited by theae coaching centres 
during 2003-04. There was no release of grants-in-aid 
during the year 2004-05 & 2005-06 to Government of 
Kerala under the scheme. This is a demand drlven-
scheme. Funds are released only against proposal 
recaived. There was no State-wise fund allocation under 
the scheme of Coaching & Allied Assistance for Weaker 
Sections including SCs, OBCs & Minorities during the 
last 3 years. 

So far as STs are concerned, there was no state-
wise allocation of funds under the Coaching and Allied 
Scheme for STs till 2003-04. During 2004-05 and 
2005-06, Rs. 2.00 lakhs and Rs. 0.60 lakh respectively 
were allocated to the State Government of Kerala. There 
was no release during 2003-04 and 2004-05 in respect 
of Kerala. An amount of Rs. 0.48 lakhs was released 
during 2005-06 to Government of Kerala for benefiting 
9 ST students. 

(d) There is a provision of Screening Committee 
undttr the scheme for monitoring of the performance of 
these coaching centers under the scheme of Coaching & 
Allied Assistance for Weaker Sections including SCs, 
OBCs & Minorities administered by the Ministry of Social 
Justice & Empowerment. 

So far as Ministry of Tribal Affairs is concerned, the 
performance of each institution/organization is reviewed 
by a Selection Committee every year as prescribed under 
the scheme of Coaching and Allied for STs. Since 
2005-06, information related to success rate of the 
students coached is also insisted upon from the 
institutions. 

{TflIf18II1IionJ 

Trade with NeIghbourIng Countrlel 

1060. SHAI AAJNARAYAN BUDHOUA: 
SHRI AJIT JOGI: 

Will the Ministet of COMMERCE AND INDUSTRY 
be pleased to slate: 
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(a) whether the Govemment proposes to formulate 
any leheme to increase trade with neighbouring countries 
by road through North Eastem States; 

(b) if so, the details thereof alongwith the number of 
additionai check posts propoaed to be set up on border 
to facilitate the trade; 

(c) the amount likely to be spent by the Govemment 
to implement this scheme; and 

(d) the time by which scheme is likely to be 
implemented? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) The 
information is being collected and will be laid on the 
Table of the House. 

A ••••• ment of DPEP 

1061. SHRI ANANT GUDHE: 
SHRI SRICHAND KRIPLANI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have made any 
assessment of District Primary Education Programme 
(DPEP); 

(b) if so, the results thereof; 

(c) whether this programme is stili continuing in all 
the States of the country; 

(d) if not, the reasons therefor; 

(e) whether the Govemment propose to take steps 
to fulfilling the increasing demand for primary education 
in the country; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The D.P.E.P. is reviewed every six 
months by the Government of India and external funding 
agencies through a Joint Review Mission. The review in 
May, 2006 brought out that the programme has resulted 
in significant increase in enrolment, i~provement in 
learning levels and increaeed community involvement in 
Orissa. West Bengal and Rajasthan. 

(c) to (f) The programme presently cove,. 8 dlstrlcta 
in Orissa and 9 districts In Rajasthan, only. All districts 
In the country are covered under the centrally sponsored 
scheme of the Sarva Shiksha Abhiyan. 

{English} 

Linking of School. wHh SSA 

1062. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI JASWANT SINGH BISHNOI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the schools upto higher secondary level 
are oroposed to be linked with Sarva Shlksha Abhiyan; 

(b) if so, the details In this regard; 

(c) whether the State Governments have been 
consulted in this regard; 

(d) if so, the suggestions given by them, State-wise; 
and 

<e) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A 
FATMI): (a) to (e) To cope with the likely surge in demand 
in enrolment at secondary level as a result of Sarva 
Shiksha Abhiyan, this Ministry has prepared a concept 
note of a scheme to universalize access to an 
improvement of quality of secondary education. The State 
Govemments have been requested to constitute a high 
level task force to work out comprehensive policies, plans 
and programmes for their respective States. Concrete 
suggestions have not been received from the State 
Governments. 

/Trsnslslion} 

Converting industrial Hou... In to SEZa 

1063. SHRI RAJIV RANJAN SINGH -LALAN": Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether some industrial houses have demanded 
the Govemment to include additional Industrial activities 
under the Industrial Institutions astabJlshed by them and 
convert them Into Special Economic Zones; 
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(b) If so, the facta thereof; 

(c) the names of the Industrial housea which have 
made the said demand till now; and 

(d) the details of the demands on which a decision 
has been taken? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MTNISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes Sir. 

(b) to (d) A request was received for conversion of 
Unnao Industrial area in Uttar Pradesh to Special 
Economic Zone. However, since the SEZ Act, 2005 and 
SEZ Rules, 2006 require the land to be vacant at the 
time of application for establishment of SEl and as such 
the request for conversion was not accepted. 

{English} 

UNESCO'. Report on Education of Children 

1064. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI KAILASH NATH SINGH YADAV : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether UNESCO's Education for All Global 
MonitOring Report has indicated lacunae in the amount 
allocated for education for all scheme and also gives 
very poor grades to India when it comes to educating Its 
children as reported In the 'Times of India' dated October 
29, 2006 and 'Oainik Jagran' dated November 10, 2006; 

(b) if so, the details thereof; 

(c) whether the Govemment has studied the said 
report; 

(d) if so, the finding thereof alongwlth the action 
taken thereon; 

(e) whether the report submitted by UNESCO is in 
complete contrast to regularly monitored and updated 
figures of Sarva Shiksha Abhiyan which show that the 
dropout rate is coming down and more and more girls 
are going to school; and 

(f) if so, the response of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPENT (SHRIMATI D. 
PURANDESWARI): (a) to (1) The UNESCO Education tor 
All Global Monitoring Report • 2007 Is not India specifIC. 
However, references have been made to India throughout 
the Report. As per the report India ranks 99th In the liet 
with a composite Education for All Development Index 
(EDI) of 0.789. Referring to a Nationwide Sample Survey 
on out of school children by the Social and Rural 
Research Institute In 2005, the report says that the 
number of out of school children has halved from 25 
million in 2002 to 13.5 million in 2005. The nationwide 
sample survey was commissioned by the Govemment of 
India under the Sarva Siksha Abhlyan Programme. 

In the matter of teacher absenteeism, the Report 
includes India in a group of six developing countries. 
Sarva Shlksha Abhlyan has addre .. ed this Issue by 
strengthening the process by decentraUzed management 
and supervision of schools through Village Education 
Committees and Panchayatl Raj Institutions, so as to 
ensure better local accountability of achools and teachers 
to the Community. 

Under Sarva Shlkaha Abhlyan including National 
Progremme for Education of GIri8 at Elementary Level 
and Kasturba Gandhi Bafika Vidyalaya Scheme, there Is 
a clear targeting for education of glrla .. pacla/Iy thOle of 
disadvantaged communitlel Hlee SC, ST, OBC and Minority 
groups; and In specifiC pockets of the country where 
female Hteracy is low. 

Although the Report is, titled "The 2007 Report", the 
data used in the preaent iseue Is from 2004. In cue of 
India, the 2001 population census data· hu been used 
and therefore does not accurately reflect the present 
situation 

Setting up of Centre. of Global Exeen.nca 

1065. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government is considering to set up 
a high level expert committee to consider proposals of 
'Centre of Global Excellence'; and 

(b) if so, the details thereof alongwith the impact of 
such centers? 
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THE MINISTER OF STATE IN THE· MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No, Sir. 

(b) Does not arise. 

{Translalion} 

Custom Duty Centre. 

1066. SHRI RAJNARAYAN BUDHOLlA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government proposes to improve 
regional trade; 

(b) if so, the details thereof; 

(c) the amount likely to be spent in this regard; and 

(d) the number of custom-duty centres functioning 
on land routes at the borders of the country at present? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) It Is the 
endeavour of the Government to improve regional trade. 
To improve cross border regional trade in South Asia, 
the Government had concluded a Free Trade Agreement 
(FTA) with Srilanka in December 1998 which Is in 
operation since March 2000. South Asia Free Trade Area 
(SAFTA) was concluded on 6th January, 2004 and is in 
operation since 1st January, 2006. India also has free 
trade arrangement with Bhutan & Nepal. We are also 
investing In upgradation of the infrastructure at the Land 
Customs Station. 

(d) There are 75 functioning Land Customs Station 
in the country at present. 

12.00 hr •• 

PAPERS LAID ON THE TABLE 

{Trans/ation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODALYA GAVIT): 
Sir, I beg to lay on the Table a copy of the special 
Ordor (Hindi and English versions) authorizing Govemment 

of Goa for additional expensea uncler 'Tour Expense.' of 
Schedule-II to the Governors (Allowances and Privileges) 
Rules, 1987 under sub-section (3) of section 12 of the 
Governors (Emoluments, Allowances and Privileges) Act, 
1982. 

(Placed in Library. See No. LT-5040/2006) 

/English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): Sir, I 
beg to lay on the Table-

(1) A copy of the Annual Accounts (Hindi and English 
versions) of the National Human Rights 
Commission, New Delhi, for the year 2004-2005, 
together with Audit Report thereon, under sub-
section (4) of section 34 of the Protection of Human 
Rights Act, 1993. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library. See No. LT-5041 12006) 

(3) A copy each of the following Notifications (Hindi 
and English versions) issued under Citizenship Act, 
1955: 

(i) G.S.A. 695(E) published in Gazette of India 
dated the 8th November, 2006, containing 
corrigendum to the Notification No. G.S.A. 
225 (E) dated the 11th April, 2005. 

(ii) G.S.A. 69S(E) published in Gazette of India 
dated the 13th November, 2006, containing 
corrigendum to the Notification No. G.S.A. 
484 (E) dated the 20th July, 2005. 

(iii) G.S.A. 514(E) published in Gazette of India 
dated the 31 st August, 2006, containing 
corrigendum to the Notification No. G.S.A. 
702(E) dated the 2nd December, 2005. 

(Placed in Library. StHI No. LT-504212006) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): I beg to lay on the Table: 
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(1) A copy each of the following Notifications (Hindi 
and English veraions) under sub-section (2) of 
eection 43 of the Maulena Azad National Urdu 
University Act, 1996: 

(i) Notification No. 29 published in Gazette of 
India dated the 17th July 2004 containing 
No Objection to the framing of the three 
Ordinances mentioned therein. 

(Ii) Notification No. 25 published in Gazette of 
India dated the 22nd June, 2002 making 
Amendments and Additions to the Statute 
39 of the Statutes of Maulana Azad National 
Urdu University Act, 1996. 

(Placed in Library. See No. L T -504312006) 

(2) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 24 of the National Commission for Minority 
Educational Institutions Act, 2004: 

(3) 

(4) 

(i) The National Commission for Minority 
Educational Institutions (Procedure for 
Appeal) Rules 2006, published in Notification 
No. G.S.A. 553 (E) in Gazette of India dated 
the 14th September, 2006. 

(ii) The National Commission for Minority 
Educational Institutions (Annual Statement 
and Accounts) Amendment Rules 2006. 
published in Notification No. G.S.A. 554 (E) 
in Gazette of India dated the 14th 
September. 2006. 

(Placed in Library. See No. L T -504412006) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Central Institute of 
Hindi (Kendriya Hindi Shikshan Mandai). 
Agra, for the year 2004-2005. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Central Institute of Hindi (Kendriya 
Hindi Shikshan Mandai), Agra, for the year 
2004-2005. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(Placed in Library. Sell No. L T -504512006) 

(5) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the Kendriya Hindi 
Shli<ahan Mandai, Agra. for the year 2004-
2005, together with Audit Report thereon. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment on the Audited 
Accounts of the Kendriya Hindi Shikshan 
Mandai. Agra. for the year 2004-2005. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

(Placed in Library. Setl No. L T -5046/2006) 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Book Trust, 
India, New Delhi. for the year 2004-2005, 
alongwith Audited Accounts. 

(iI) Statement regarding Review (Hindi and 
English versions) of the National Book Trust, 
India, New Delhi, for the year 2004-2005. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

(Placed in Library. See No. LT-5047/2006} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): I beg to lay 
on Table: 

(1) A copy each of the following Notifications (Hindi 
and English versions) section 77 of the Disaster 
Management Act, 2005: 

(i) The Disaster Management National 
Executive Committee (Procedures and 
Allowances) Rules, 2006 published in 
Notification No. G.S.A. 597 (E) in Gazette 
of India dated the 27th September. 2006. 

(ii) The Disaster Management (Term of Office 
and Conditions of Service of Members of 
the National Authority and Payment of 
Allowances to Members of Advisory 
Committee) Rules. 2006 published in 
Notification No. G.S.A. 598 (E) in Gazette 
of India dated the 27th September, 2006. 
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(iii) The Disaster Management (National Institute 
of Disaster Management) Rules, 2006 
published in Notification No. G.S.A. 680 (E) 
In Gazette of India dated the 31st October, 
2006. 

(iv) The National Institute of Disaster 
Management Regulations. 2006 published in 
Notification No. G.S.A. 681 (E) in Gazette 
of India dated the 31st October, 2006. 

(v) The Disaster Management (Annual Report 
of National AuthOrity) Rules. 2006. published 
in Notification No. G.S.A. 682 (E) in Gazette 
of India dated the 31.t October. 2006. 

(Placed in Library. StIfJ No. LT -504812006) 

(2) A copy of the Disaster Management (Removal of 
Difficulties) Orders, 2006 (Hindi and English 
versions) published in Notification No. S.O. 1619 
(E) in Gazette of India dated the 27th September, 
2006, under sub-section (2) of section 79 of the 
Disaster Management Act, 2005. 

(Placed in Library. StIfJ No. L T -504912006) 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): I beg to lay 
on the Table: 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956: 

(i) Review by the Government of the working 
of the British India Corporation Limited and 
its subsidiaries, Kanpur, for the year 2004-
2005. 

(II) Annual Report of the British India 
Corporation Limited and Its subsidiaries, 
Kanpur, for the year 2004-2005, alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library. SH No. L T -5050/2006) 

(3) 

(4) 

(5) 

(I) A copy of the Annual Report (Hindi and 
English veralons) of the Synthetic and Rayon 
Textiles Export Promotion Council, Mumbal, 
for the year 2005-2006, along with Audited 
Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Synthetic and Rayon Textiles Export 
Promotion Council. Mumbai. for the year 
2005-2006. 

(Placed In Library. StHI No. LT -505112006) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Apparel Export 
Promotion Council. New Deihl. for the year 
2005-2006. alongwlth Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Apparel Export Promotion Council. 
New Deihl, for the year 2005-2006. 

(Placed in Library. S. No. L T -505212006) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Fashion TechnolOgy, New Deihl, for the year 
2004-2005, alongwith Audited Accounts. 

(II) A copy of the Review (Hindi and English 
veraions) by the Government of the working 
of the National Institute of Fashion 
Technology, New Delhi, for the year 2004-
2005. 

(6) Statement (Hindi and English veraions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

(Placed in Library. StHI No. L T -505312006) 

MA. SPEAKER: Item No.7- Shri Ashwani Kumar. 
It is very unfortunate that he is not present here. 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): I beg to lay on 
the Table a copy of the Special Economic Zones 
(Amendment) Rules, 2006 (Hindi and English versions) 
published in Notification No. G.S.A. 470 (E) in Gazette 
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of India dated the 10th AugUlt, 2006 under sub-eectlon 
(3) of section 55 of the Special Economic Zones Act, 
2005, together with Explanatory Notes, statement of 
objects and reasons. 

(Placed in Library. SH No. LT -505712006) 

MR. SPEAKER: Shri Ashwani Kumar, you have to 
express your regrets. 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): Sir, I express my regrets. 

I beg to lay on the Table: 

(1 ) Pt( copy of the Indian Boller (Second Amendment) 
Regulations, 2006 (Hindi and English versions) 
published in Notification No. G.S.A. 201 in 
Gazette of India dated 12th August, 2006 under 
sub-section (2) of section 28 of the Indian Boilers 
Act, 1923 

(Placed in Library. SH No. L T -505412006) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Pulp and 
Paper Research Institute, Saharanpur, for 
the year 2005-2006, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Central Pulp and Paper Research 
Institute, Saharanpur, for the year 2005-2006 

(Placed in Library. SH No. L T -505512006) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Council for 
Cement and Building Materials, New Delhi, 
for the year 2004-2005, alongwith Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
wOl1dng of the National Council for Cement 
and Building Materials, New Delhi, for the 
year 2004-2005. 

(Placed in Library. SH No. L T -505612006) 

12.02 hr •• 

MESSAGE FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA 

/Eng/ish! 

SECRETARY-GENERAL: Sir, I have to report the 
following message received from the Secretary-General 
of Rajya Sabha: 

"In accordance with the provisions of rule 111 of the 
Rules of Procedure and Conduct of Buainess I,. !. J 

Rajya Sabha. I am directed to enclose a oopy of the 
ConstItution (Scheduled TrIbefI) Order Amendment BID, 
2006 which has been passed by the Rajya Sabha at 
its sitting held on the 27th November, 2006." 

2. Sir, I lay on the Table the Constitution (Scheduled 
Tribes) Order Amendment Bill, 2006, as passed by Rajya 
Sabha on the 27th November, 2006." 

12.03 hra. 

OBSERVATION BY THE SPEAKER 

Bualneaa transacted during the last week 

MR. SPEAKER: Hon. Members, for your Information, 
I want to briefly recapitulate the main items of businelS 
transacted by the House during the last week. 

Out of the 60 Starred Questions admitted, only three 
could be anewered orally. Replies to the remaining Starred 
Questions aiong with the rep Ilea to 669 Unatarred 
Questions were laid on the Table. 

During the period, as many as 21 matters of urgent 
public importance were raised after the Question Hour 
and before the adjoumment of the House for the day. 
Also, 20 matters were raised under Rule 377 during the 
period. 

As regards the Legislative Business, the House 
discussed the Essential Commodities (Amendment) Bin, 
2006 for about 1 hour and 06 minutes. However, the 
discussion was not concluded. 

As regards the Private Members' Business, 8 Billa 
were introduced. The Abolition of Capital Punishment Blft, 
2004 seeking to provtde for abolition of capital punishment 



NOVEMBER 28, 2006 CommlllfNl ~ 

In the country moved by Shri C.K. Chandrappan on 14th 
August, 2006 was also taken up for further discussion 
for about 2 hours and 22 minutes. The Bill was withdrawn 
by the leave of the House. 

The House also took up for discussion the Agricultural 
Workers Welfare Bill, 2005 seeking to provide for the 
welfare of agricultural workers and to regulate their 
employment and conditions of service and for matters 
connected therewith moved by Shri Hannan Mollah. 
However, the discussion was not concluded. 

During this period, 3 Action Taken Reports and 
9 Reports on Bills were presented 

During the three days last week that we had, we 
lost 5 hours and 44 minutes due to interruptions and 
adjoumments. 

The House sat late and worked extra for 55 minutes 
for raising matters of urgent public importance after the 
normal business of the House was over. 

I convey my thanks to the hon. Members for their 
cooperation with the hope that we should not lose in 
future any time, valuable time of this House in matters of 
disruptions and forced adjoumments. 

12.05 hrs. 

STANDING COMMITTEE ON AGRICULTURE 

Twenty-second Report 

{English} 

PROF. RAM GOPAL YADAV (Sambhal): I beg to 
present the Twenty-oecond Report (Hindi and· English 
versions) of the Standing Committee on Agriculture on 
'The Seeds Bill, 2004'. 

STANDING COMMITTEE ON PETROLEUM 
AND NATURAL GAS 

Twelfth Report 

[TflJnsllltion} 

SHRI SUKDEO PASVAN (Araria): I be{, to lay Twelfth 
Report (Hindi and English Versions) of the Standing 
Committee on Petroleum and Natural Gas (2006-2007) 

regarding 'Working Dlrectorrate General of Hydrocarbons 
-'A RevieW'. 

12.06 hr •• 

STANDING COMMITTEE ON FINANCE 

Forty-first to Forty-third Aeporte 

{English} 

SHRI B. MAHTAB (Cuttack): I beg to present the 
following Reports (Hindi and English versions) of the 
Standing Committee on Finance: 

(1) Forty-first Report on the Introduction of New 
Income Tax Return Forms. 

(2) Forty-second Report on the action taken by the 
Govemment on the recommendations contained 
in the Thirty-third Report on the subject 
"Widening of Tax Base and Evasion of Tax'. 

(3) Forty-third Report on Efficacy of Reform Process 
in the Capital Market-Recent IPO Scam. 

12.061/2 hrs. 

STANDING COMMITTEE ON RAILWAYS 

Twenty-forth and Twenty-fifth Reports 

[Translation} 

SHRI BASUDEB ACHARIA (Bankura): Sir, I beg to 
present the following Report (Hindi and English versions) 
of the Standing Committee on Railways: 

(1) 24th Report on 'Land Management. 

(2) 25th Report on Action Taken by the Govemment 
on the recommendations/observations contained 
in their 13th Report (Fourteenth Lok Sabha) on 
'Procurement of Wagons.' 

12.07 hra. 

STANDING COMMITTEE ON URBAN 
DEVELOPMENT 

Seventeenth Report , 

{English} 

MD. SALIM (Calcutta-North East): I beg to present 
the Seventeenth Report (Hindi and English versions) of 
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the Standing Committee on Urban Development (2006-
2007) on the subject 'Central Public Works Department'. 

[English} 

SHRI GURUDAS DASGUPTA (Panskura): Mr. 
Speaker, Sir, May I respectfully submit something? 

MR. SPEAKER: Yes. 

SHRI GURUDAS DASGUPTA: Sir, you have kindly 
admitted a number of 'Zero Hour' submissions. 

MR. SPEAKER: There is no hour called 'Zero Hour'. 

SHRI GURUDAS DASGUPTA: Anyway, that is the 
convention. There is no dictionary of legislative vocabulary. 
But that is how we speak. Since we have enough time, 
I request you to allow some 'Zero Hour' submissions 
now. 

MR. SPEAKER: I will allow, but not before the Calling 
Attention. 

SHRI GURUDAS DASGUPTA: You will allow at the 
end of the day! 

MR. SPEAKER: If necessary, I will allow after the 
luncheon recess. 

SHRI GURUDAS DASGUPTA: After the Lunch Break! 

MR. SPEAKER: It may not be necessary. The Calling 
Attention may be completed even earlier. 

12.09 hr •• 

CALLING ATTENTION TO MATTERS OF 
URGENT PUBLIC IMPORTANCE 

(I) Situation arising out of a large number of 
cas., pending In various courts of the 
country for a long time and steps tak.n by 
the Government In regard thereto 

SHRI G. KARUNAKARA REDDY (Bellary): Sir, ! call 
the attention of the Minister of Law and Justice to the 
following matter of urgent public importance and request 
that he may make a statement thereon: 

"The situation arising out of a large number of cases 
pending in various courts of the country for a long 

time and steps taken by the Government In this 
regard." 

*THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, the Government is aware of the 
pendency of cases in the various courts in the country 
and its increasing trend. The matter of finding remedial 
measures to reduce the pendency of cases has been 
discussed with the judiciary and the State Govemments 
in different Conferences of the Chief Ministers and Chief 
Justice of the High Courts, from time to time. The matter 
has also been looked into by the Law Commission and 
Committees constituted for this purpose. Thouph the 
speed of disposal of a case in the courts is primal .••. d 

judicial function, Govemment has taken a number of steps 
to facilitate reduction of pendency and backlog of cases 
in the courts. Important steps tsken by the Government 
in this regard are: 

(1) With a view to liquidating cases pending for long 
in the Sessions Courts, Govemment introduced 
a scheme of Fast Track Courts which has been 
extended upto 31.3.2010. These courts have 
disposed of 10.42 lakh cases out of 18.21 lakh 
cases transferred to them. 

(2) Government reviews the strength of judges (in 
the High Courts) triennially and ensures prompt 
filling up of vacancies so that administration of 
justice does not suffer from inadequate number 
of judges. 

(3) In respect of filling up of vacancies in the 
Subordinate Courts. a matter falling within the 
domain of the State Governments, the hon. 
Supreme Court has given directions to the States 
in the Malik M8zhar Su/tsn case. Government 
has reminded the State Governments in this 
regard. 

(4) Measures like encouraging alternative modes of 
disposal and setting up of special tribunals, etc. 
have been taken so that congestion in the courts 
is reduced. 

(5) Government provides infrastructurai support for 
construction of court buildings and residential 
accommodation for judicial officers which go a 
long way in Justice administration including 
criminal justice administration. 

-(Placed in Ubrary. SU No. L T -505912006.) 
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(6) Government has initiated a scheme for 
application of Information and Communication 
Technology in the courts that would facilitate 
faster justice delivery Including faster trials in 
criminal cases. 

In addition, Govemment has, with a view to ensuring 
speedy disposal of cases, made appropriate changes in 
the Code of Criminal Procedure through Code of Criminal 
Procedure (Amendment) Act, 2005. Separately, the 
Government has introduced the concept of 'plea 
bargaining' in the Criminal Law (Amendment) Act, 2005. 

MR. SPEAKER: Except that, there is no reference 
about the pending cases. 

SHRI H.R. BHARDWAJ: I will give the details. 

SHRI G. KARUNAKARA REDDY: Sir, according to 
the Information available, as on 30th June 2005, there 
are 27,87.979 Civil cases and 6.36,539 Criminal cases 
pending In various High Courts in the country. The number 
of pending Civil and Criminal cases in various Subordinate 
courts are running in crores. that is. nearly about 2.5 
crore. 

But, after establishment of Fast Track Courts. there 
is a very good disposal of cases throughout the country 
as the hon. Minister has referred to in his reply. But 
unfortunately. the vacancies in the Fast Track Courts are 
also not filted up timely. For example. the disposal of 
motor acc:ldent cases takes nearly four to six years. but 
I am given to understand that these cases are to be 
disposed of within six months. This type of delay causes 
great Inconvenience to the victims and kins of victims in 
the accidents. 

There is a rule that criminal cases should also be 
disposed of within six months from the date of charge-
sheet. but in reality. this Is running in years and it Is not 
done so far. I would like to mention the famous proverb 
here: "Justice delayed is justice denied. 

Sir, in toto. these delays are caused, among other 
reasons. mainly due to shortage of judges in various 
courts. According to my knowledge, in Europe, the ratio 
of judges is according to the population. Wtlereas in India. 
the ratio of judges with the population of India Is very 
low, like one judge for lakhs of people whereas in Europe. 
one judge for some thousands of people. 

The Statesman, published on 14th February 2006, 
states: "'Empty Benches • - Judiciary needs full flnanolal 
autonomy'. The shortage of judges in law courts at all 
levels Is the main cause for delay in disposal of cases 
and the huge arrears in proportion to its population, India 
has the lowest number of judges among the major 
democracies of the world. In Ita report of 1987 on 
Manpower planning. the Law Comml.sion placed the 
judge population ratio at 10.05 judges per million people 
liS against 50.09 in the United Kingdom, 57.07 in 
Australia. 75.02 in Canada and 107 in the United States. 
Against the reqUirement, In India in the lower courts, of 
75,000 judicial officers, the sanctioned strength of judges 
remains just 13.000. Out of this. 1.871 courts are vacant 
and only 12,780 incumbents are working across the 
country." 

This causes delay in disposing of cases In various 
courts which creates lots of inconvenience like 
expenditure, time. etc. to the people and the people are 
suffering like anything with this delay in disposal of cases. 
If the vacancies of judges are filled In tim., I think, there 
will be no delay in disposing of cases in various courts. 

Sir. the Govemment should come forward seriously 
to see that these judiciary vacancies are filled in various 
courts in the country on war-footing basis. I also request 
the Union Government to creste more number of posts 
of judges in Supreme Court and High Courts In the 
country and I also demand that lid hoc judges should 
also be appointed especially in Supreme Court for speedy 
disposal of cases. 

Keeping in view of the facts above, I would like to 
know from the Mlrtister. whether the Union Govemment 
has taken any serious view on this matter. If so, what 
are the steps taken or being taken by the Union 
Government to fill up the vacancies of judges in various 
Courts in the country immediately? By what time these 
vacancies are likely to be filled up? Whether the 
Government is considering to create more posts of judges 
in various Courts as per the population like in Europe? 
If so, by what time final decision in this regard is likely 
to be taken? 

[Trsns/sfionj 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir. the hen. Law Minister has apprised the 
House In his statement, about the number of cases 
pending in different courts since it was categorically asked 
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to etate the action being taken regarding the cues 
currently pending in the courts of Inqla. The figures have 
been submitted before ·you and according to theee there 
are 35.5 lakh caM. pending in 21 High Courts and 
2.5 crore 'C888S are pending in the Subordinate Courts 
while 32,000 cues are pending In the Supreme Court. 

This statement does not reflect the severity of the 
problem since the number of pending cases Is quite high. 
The manner in which the cases are being disposed of, 
it will take around 360 or 400 years to clear the backlog 
and in the meanwhile more cases will be registered. 
Satisfaction is being exresaed In this regard that fast 
track courts and other courts are being set up to clear 
the backlog. This is alright. The Hon. Minister has Just 
stated about the shortage of Judges in the High Courts 
and the Supreme Court. Overall there are 116 vacancies 
in High Court and as per sanctioned strength, presently, 
there are four vacancies in the Supreme Court. Firstly, 
we need to increase sanctioned strength since there is 
only one judge for 10 lakh people in our country. If there 
Is only one judge for 10 lakh people then we should 
think about the number of vacancies of the Judges. This 
situation has arisen because even the sanctioned posts 
are not being filled. 

I would like to draw his attention towards pOints. 
People get retired and even die but the cases remain 
pending. Lakhs of people are languishing in jails and 
their cases have been pending for 10 years. No verdict 
Is delivered in such cases. In some cases, the accused 
remain in jails for a period exceeding the jail term which 
may be awarded to them in that case. They do not get 
bail and there is no one to defend them. I would like to 
~ow from the hon. Minister whether It is not a fact that 
presently only rich people who can pay lakhs of rupees, 
get justice. The poor can not get justice as they do not 
afford to pay hefty fees. If a poor man gets death 
sentence, he can not do anything about it. On the other 
hand a rich man can hire a reputed lawyer and can 
save himself from punishment. Therefore, it is said that 

[Eng/ish/ 

Our system is lengthy, inefficient, full of uncertainty 
and expensive. 

[Translation/ 

It is impossible for a poor man to fight a case in the 
court since the cases prolong for years and cost lakhs of 
rupees. We should consider what we are doing to ensure 
that the poor may get justice. 

Incidents of Bomb blasts took place In Mumbal In 
1992. In the same year of 1992, similar incident of bomb 
blaats took place at trade centre in America. The 
judgement regarding bomb blasts at trade centre came 
as early as in the year 1994, while in our country the 
judgement is being delivered now after a long period of 
14 years. We can see how many years were taken to 
give verdict In Prlyadarshlnln Mattoo cue. THe situation 
is pretty hopeless regarding all the cue., be they the 
CU88 of labourers or ofa poor man or CUes In the 
subordinate courts. There la a need to take some radical 
step., appoint some more Judges and consider Increasing 
the working hours of the Judges, reducing their holidays 
and fixing the time achedule for the disposal of cues 80 

that these pending cases could be disposed of. Even the 
cases for which a time schedule of six months has been 
tlxed are dragging on for more than ten years. It ia 
neces.ary to fix a time achedule within which the 
judgement should be delivered. We ahould make almnar 
provl.ion. regarding small and petty cu .. aleo. A total 
of ten lakh c.... have been dlspoaed of so far In the 
fast track courts. if two to three erare c.... are pending 
and out of them around ten lakh case. have been 
disposed of In one year, then we can easily estimate the 
time which will be required to dispose of all the cases. 
In the meantime, twenty lakh more cases will be registered 
and In this way the backlog will keep on Increasing. The 
Hon'bIa Minister has made a very disappointing statement. 
No silver lining is visible in his statement suggesting that 
a decision will be taken in this regard and people will 
get some respite. He should take a revolutionary step in 
this regard. 

[English/ 

MR. SPEAKER: Hon. Members, you know that we 
had two notices. Since then, some other hon. Members 
have given notices. As it Is an important matter, I have 
got nine notices. Of course, I am not obliged to do it. I 
cannot cell all of them. I will call serially as we have got 
it. 

Now, Shri Shallendra Kumar. Plea .. put questlona 
only. 

[Transl8tionj 

SHRI SHAILENDRA KUMAR (Chait): Mr. Speaker, 
Sir, I am grafeful to you for giving me an opportunity to 
speak. The issue regarding which the calling attention 
motion has been moved by Hon. 'bIe G. Karunakara Reddy 
and Shri Malhotra ji is a matter of concem for the country. 
As the Hon'ble Members have expr8l88d their views It is 
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a fact that justice is not being delivered on time and at 
affordable rates. This issue has been debated upon many 
a time in the House. Through you, I would like to request 
the hon'ble Minister to ensure reservation for the posts 
of Judges also in the lower courts, the High Courts and 
in the Supreme Court. Only then justice will be meted 
out to us. 

Secondly, I would like to state that the posts of 
judges should be increased and the vacancies filled up. 
Keeping in view the number of pending cases more fast 
track courts should be set up. Only then miRioM of cases 
pending in the country could be disposed of timely. 

[English) 

DR. K.S. MANOJ (Alleppey): Thank you, Sir. I would 
straightaway put my queations. There is a longstanding 
demand from the Govemment of Kerala to establish a 
High Court Bench in Trlvandrum. I would like to know 
from the hon. Minister whether the Government of India 
is contemplating to establish a High Court Bench in 
Trlvandrum considering the long pendency of the caaea. 

Sir, some of the members have pointed out that the 
ratio In respect of population and judges is far low in our 
country. I would like to know whether the Govemment is 
contemplating to increase the number of Benches in the 
High Court and likewise in the District Courts also. 

{Translation} 

SHRI RAM KRIPAL YADAV (patna): Sir as per the 
available figures, especially regarding Bihar, there are 
around 90,000 to one lakh cases pending in the High 
Court and 12 lakh cases are pending in the lower courts 
and I think these cases ,have been pending since a long 
time. There are large scale vacancies of judges in the 
lower courts and there are some vacancies in the High 
Court also. Sir, through you, I would like to know from 
the Hon'ble Minister as to what action he is going to 
take at his level regarding the cases pending in Bihar for 
such a long time and regarding appointment of the Judges 
so that twelve iakhs and one lakh cases pending in the 
lower courts and the High Courts respectively can be 
disposed of and relief could be provided to the common 
man. 

[English} 

SHRI H.R. BHARDWAJ: Sir, I am very grateful to 
you and the hen. Members, who have drawn attention of 
the Government on this very important issue. I am 

reminded of the first Resolution brought by your esteemed 
father, Shrl N.C. Chatterjee during Nehru', time, for giving 
a speedy and inexpensive justice to the country. Drawing 
Inspiration from that Resolution, Nehru Intervened in the 
debate and assured the establishment of the first Law 
Commission In the country, and since then a lot of efforts 
have been made. I am proud to say that this country 
has a wide network of courts in the country at all levels; 
and Institution of cases, year after year, is on the increase. 

Sir, firstly, I would like to give a brief account of the 
pendency of cases in the various courts because the 
hon. Members wanted it. Then, I would come to the 
responsibilities of various stakeholders in this. 

With regard to the Judges, I would like to first make 
it very clear, and I need not quote the Constitution,that 
there are two kinds of courts in the country - the superior 
courts, namely, the Supreme Court and the High Courts; 
and then the subordinate courts. The Supreme Court of 
India and the High Court of Delhi come in the 
administrative control of the Central Government and the 
Union Territory. Rest of the courts - High Courts as 
well as the subordinate courts - have to be funded by 
the States. But what has happened is that over the years, 
adequate finances have not been provided to the justice 
administration, namely, the funds required for increasing 
the judges ratio. And, we are aware that the Judiciary 
has been asking for this ratio. But the State Governments 
have not yet agreed to provide those funding 
... (Inttl/TUplions) 

SHRI TARIT BARAN TOPDAR (Barrackpore): You 
offer subsidy ... (Inftlrruptions) 

MR. SPEAKER: Hon. Member, this is a very 
important matter; you should not interrupt him. 

Hon. Minister, you please carry on. 

SHRI H.R. BHARDWAJ: Sir, about the pendency, In 
the High Courts, the number of pendency is· 42 lakhs. In 
the Supreme Court, it is about 38,000 cases pending. In 
the subordinate courts, the pendency is more; It is about 
2.5 crore. 

Sir, if you go into it, most of the cases, which are 
pending in the subordinate courts, are located in various 
States. The major pendency of these 2.5 crore cases is 
in the major States only. I would briefly touch upon It. 
Andhra Pradesh has got about nine lakh cases pending; 
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Bihar has got more than 12 lakh cases pending; Gujarat 
has got more than 39 lakh cues pending; Kamataka 
haa got mora than 10 lakh casea pending; Maharaahtra 
has got more than 40 lakh caMS pending; Orissa has 
got . more ,than nine lakh cases pending; Rajasthan has 
got about 10 lakh cases pending; Uttar Pradesh has got 
about 42 Iakh cases pending; West Bengal has got about 
19 lakh cases pending; Punjab has got about five lakh 
cases pending; and Haryana has got about five Iakh cases 
pending in the subordinate courts. So, these cases are 
spread out in the country. So, this comes to about 2.5 
crore cases p.ndlng in various Stat.s. 

Sir, you will ask me: 'What have you done to reduce 
this pendency?" I requested the hon. Prime Minister to 
convene a joint meeting of the Chief Ministers, Chief 
Justic. of India and the Chief Justices of various High 
Courts to find a solution as to what should be done. I 
would Simply quote from the Resolution that all the States 
agreed to the Resolution for financing the strength of the 
subordinate courts and the High Courts. All the parties 
expressed the concern on huge pendency in the 
subordinate courts and stressed the need to find ways 
and means. This is part of the Resolution. 

So, thereafter, what the NDA Governm.nt provided 
was Rs. 500 crore from the Finance Commission. This 
Government ext.nded that allocation in the Budget for 
continuing the assistance in the Session Courts. Now, 
the session courts have been eased of the pendency by 
providing financial assistance. The State Governments 
have been approached by me time and again. It is not 
that I have not approached them. I asked them to improve 
the strength of the judges. Frankly, they said they have 
no money. This is where we are struck up. I would need 
the help of this august House, cutting across the Party 
lines, to give strength to this issue so that the States as 
well as the Centre can sit together and find ways and 
means to get rid of this pendency. It is not beyond our 
capacity to finish the arrears. 

Our courts have examined the trend of disposal of 
cases. A High Court judge decides about 2,300 cases 
every year. A single judge decides within a year 2,300 
cases. That is a good ratio. In Uttar Pradesh, it is much 
more but yet the pendency is more because It is a vast 
State where the pendency and institution are there. But 
institution is more than the disposal. Disposal continues 
at the same rate. There is no decline in disposal of 
cases. As much as the cases are instituted, they are 
disposed. The pendency is not being wiped out because 

w. are not adding to the strength of the judges. So, this 
is wh .... the hon. Members should help 80 that the Stat .. 
should come forward to giv. more funds for the justice 
administration. 

After all, there is a Law Minister in every State. 
am prepared to share my responsibility with your help 
and grapple with this. We have demonstrated that we 
are willing to help. We are granting about As., 1,000 
crore for updating the judicial infrastructure during these 
three years and we are giving free facility of 
computerization to the States. We have provided R •. 500 
crore again for fast track courts. But no facllitlee and 
financial support are forthcoming from the States. You 
cannot blame me for all this. Therefore, I want this House 
to emphasis that Jet all the conc.rned do their work in 
this direction 80 that the pendency in the trial courts to 
the tune of two crores are wiped out. Some State. have 
been very forthcoming. We have done a lot of works in 
Weat Bengal. They have brought Conciliation, ADR to 
wipe out the arrears. Some other States are also doing 
the same. Most of the cases, which are pending, are 
petty cases in criminal courts. 

SHRI TARIT BARAN TOPDAR: Some financial help 
is required. 

MR. SPEAKER: Mr. Minister, you carry on 

SHRI H.R. BHARDWAJ: I want to clarify this that 
wherever the problem lies, If I had the powers to give 
you the finance, i would have readily agreed. But you 
know my constraints. Within my own Budget, I can provide 
you the money . ... (/nlrlnup/ions) 

MR. SPEAKER: Please do not take notice of any 
interruption. Otherwise, interruptions will go on mounting. 

SHAI H.R. BHARDWAJ: Sir, now you will ask me 
about my job. Regarding the vacancy position, I inherited 
350 vacancies in the High Courts. I have wiped out 271 
out of them. Within these two years, I am going to zero 
in on the vacancy position in all the High Courts. This is 
the time for that. 

I have reviewed the strength of the High Courts, 
and I am adding more Judges in the High Courts. But, of 
course, you know I will have to get the concurrence of 
the States because it is they who would have to agree 
and most of the States have already been approached 
that they should add more judges. For instance, the Slate 
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[Shri H.R. Bhardwaj] 
of Uttar Pradesh will require 50 more judge.. The State 
Govemment mayor may not agree to finance this. Once 
they agree, they will be immediately appointed. Some 
States have done very well. Uttar Pradesh has disposed 
of more C888S. As a matter of fact, their disposal rate Is 
very good but yet their institution of cases Is more. 

In the Supreme Court, there were four vacancies. 
have already received three proposal.. So, these 
recommendation. have to come there. The litigation of 
High Courts and Supreme Court Is being co-ordlnated 
very well but the problem is In the subordinate courts 
where there are petty cases under section 138 of the 
Negotiable Instruments Act. There are 15000 cases of 
one type. They can be disposed of by just one order if 
they just relax the norma. So, all these innovations we 
will have to do. But the main problem is, we will have to 
again call the Chief Ministers, Law Ministers of the States, 
Registrars and Law Secretaries to discuss that they should 
provide more funds and they should provide it from their 
side. 

I have already approached the Union Government to 
give me more facilities in the magisterial courts. As a 
matter of fact, I have requested that this financial 
assistance which is being given for fast track courts in 
the Sessions courts, should also be extended to the 
Magistrates' Courts. Recently, I have examined it. The 
real problem lies in the village side. As you introduced 
the West Bengal Conciliation Mechanism. all States should 
use this ADR system so that sman cases can be disposed 
of at the block level. Thereafter, we have requested again 
to set up Grameen Nyayalayas for the villages. Sir, I 
have already worked on. another Bill of the Grameen 
Nyayalayas where the judges will go to the dool'ateps of 
the poor people and resolve their disputes at the 
threshold. If this scheme is implemented, it will be better. 
I have written to the States. Some States have co-
operated also. There also, the Centre will be willing to 
help the States to establish these Grameen Nyayalayas. 
I need only 7,000 judges to go to the block level and 
dispose of these cases. This revolution is possible. 

We are doing so much in other matters, but justice 
administration is our least priority everywhere. I am fighting 
every inch of this ground for the benefit of the States, 
but you kindly give me strength within ypur respective 
States so that we get more money, more judges' strength. 
I have no dispute with Shri Reddy who has initiated this 
debate. All the points which he has mentioned are valid 

points. The judges' ratio In India 18 very poor. We can 
Incre.se It. You will remember that when the Prime 
Minister, Shri Atal Blharl Vajpayee w .. there, the Chief 
Justice of India and the Prime Minister clashed on the 
stage about aHocation of money for justice administration. 

You cannot simply blame me. This Is a matter which 
deserves utmost attention at all levels. AU the stakeholders 
must come forward. Sir, I am very grateful to you. I am 
doing my best to introduce ADR, plea-bargaining, 
Grameen Nyayalayas, but we must jointly meet it. There 
Is no partisanship Into It. No single Law Minister of this 
country can do it for the whole country. We will have to 
co-operate and we will have to ait together as we do In 
National Development Council or National Integration 
Council. This is an issue where we will have to jointly 
fight the arrears so that we have the firat-rate system in 
the country and the people of the country live freely. 

Sir, I have worked on my brief very well. Within the 
Supreme Court, I have already worked on Increasing the 
strength of judges. Every three yeara, we review It with 
the Chief Justice of India. We will appoint about 100 
more judges within this year and Increasing the strength, 
but I will have to take the Permission of Chief Ministers 
of the States because unless they agree, I cannot 
sanction this. Similarly, the vacancies which are stili 
pending in the States, have :to be filled by the High 
Court and the respective State Governments In the 
subordinate Judiciary, and they ehould agree to more 
judges' strength. I have written to them and I will right to 
them again. 

Possibly. I will call another meeting of Chief Ministers, 
Chief Justices and Chief Justice of India to see how we 
can find mutually a system where money is provided. My 
difficulty is that when I ask for more money for States to 
be given in the matter of subordinate Judiciary, the 
constitutional hitch comes between. You know very well, 
Sir, that this funding of the subordinate courts is not 
within my "omain. So, I am very grateful to the hon. 
Members who have raised this issue. I promise, Sir, that 
I will push this issue again with the stakeholders and 
authorities which are involved, and the Central 
Government will be definitely willing to Increase the 
strength of judge£> i" the Supreme Court and the High 
Courts. 

MR. SPEAKER: Mr. Minister 

... (lntsrfUptiOflS) 
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{Trsnm.lIon} 

SHRI SHAllENDRA KUMAR: He has not said 
anything about Reservation ... (InMrrupllons) 

MR. SPEAKER: Please sit down. 

... (Intsrruptions) 

/English} 

MR. SPEAKER: When the Speaker, when the Chair 
is speaking, you Interrupt him aIao. 

... (Intsrruptions) 

MR. SPEAKER: Mr. Minister, from very high quarters, 
a suggestion has been made for more sittings or reducing 
the holidays. Is there any proposal on that? 

SHRI H.R. BHARDWAJ: Sir, I am very glad that you 
have raised this issue. This year this issue ... (Intsnuptions) 

{Trsl1$l8!ion} 

CHAUDHARY BIJENDRA SINGH (Aligarh): Sir, Just 
give me one minute ... (Intsrruptions) 

MR. SPEAKER: Please sit down. 

... (Intsrruplions) 

/English} 

SHRI H.R. BHARDWAJ: Sir, I am very sorry that 
such a matter is being laughed at. 

You just listen. Hon. Speaker has raised an i .. ue 
and I have to reply to it. Please give me one minute. 

MR. SPEAKER: Now, you can understand the agony 
of the Speaker also. 

SHRI H.R. BHARDWAJ: Yes. I am very much 
concerned, and I share your agony. I raised this issue. 
This issue was raised to the Chief Justice of India (CJI) 
directly by the highest quarters. This year, the Supreme 
Court (SC) held regular sittings during the vacations. 

In Gujarat, an initiative has been taken by holding 
evening shifts. There are other States that are prepared 
to follow it. All States will have to do it. I recently went 

to Kamataka, and they have sat on Saturday. They have 
also said that they will sit on one more day In the week. 
Therefore, this Initiative is being taken, but the Executive 
must share Its responsibility by providing them funds for 
it, so that it is up-to-date. One cannot do it without money, 
and the required strength of the Judges . 

In England, they provided recorders and other things 
for two years, and disposed of their arrears. We will 
have to follow this. Therefore, I seek cooperation from 
various States that they should also follow It. I am in 
continuous dialogue with them on those traditions - which 
the English left here - that you go on furlough, and 
have more vacancies. They are willing to reduce their 
vacancies, and increase the working days. 

MR. SPEAKER: Thank you. 

(II) Situation arl.lng out of handing over of .ome 
hydel project. In Arunachal Prade.h to 
privata partie. for which Inve.tment ha. 
already been made by the National Hydel 
Power Corporation and ... p. taken by the 
Govemment In ragard thereto 

/English} 

MR. SPEAKER: The House shall now take up Item 
17, Calling Attention. Shrl Basu Deb Acharla . 

'" (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, I call the 
attention of the Minister of Power to the following matter 
of urgent public Importance ... (Interruptions) 

{Trsns/stlon} 

CHAUDHARY BIJENDRA SINGH (AUgarh): Mr. 
Speaker Sir, I want to make only one Submission. 

[English} 

MR. SPEAKER: What are you trying to do? 

.•. (Inftlrruptions) 

MR. SPEAKER: No, I would not give you a chance 
to speak. Please sit down. 

... (Interruptions) 



471 NOVEMBER 28, 2006 472 

MR. SPEAKER: Do not record one word of thiI. 

(InlBl7lIp/ions) ...• 

SHRI BASU DEB ACHARIA : Sir, I call the attention 
of the Minister of Power ... (InlBrruptions) 

MR. SPEAKER: Do you know that there is anything 
called the 'Rule Book' of this House? Have you ever 
read it? I do not think that you have done it. Please 
read it first, and try to respect the Chair. This is the 
minimum duty to be discharged by you, and you are not 
discharging that duty of yours. You are behaving in a 
manner, which is dlapicable. Do not try to hide yourself. 
Do not do it. 

{Translation] 

This is not a place for nockery. If you want to do so you 
can do it outside. Do not make a noise here. 

Shri Basu Deb Acharla. 

... (Intenvpllons) 

{English] 

MR. SPEAKER: Why are you speaking? Not one 
word is being taken down. You are also not on your 
allotted seat. You want to get prominence by making 
yourself a nuisance to others. 

SHRI BASU DEB ACHARIA : Sir, I call the attention 
of the Minister of Power to the following matter of urgent 
public importance, and request that he may make a 
statement thereon: 

"The situation arising out of handing over of some hydel 
projects in Arunachal Pradesh to private parties for which 
investment has already been made by the National Hydel 
Power Corporation and steps taken by the Govemment 
in regard thereto.-

MR. SPEAKER: Mr. Minister, you can lay the 
statement on the Table of the House. 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): Sir. it will clarify the issue in a better manner 
if I read the statement in the House. 

MR. SPEAKER: All right, please go ahead. 

°Not recorded. 

·SHRI SUSHILKUMAR SHINDE: My friend will be 
able to understand the iasus in a better manner if I read 
It. Otherwise, some of the IAuea might not get ctarified. 

The Hydro Policy of 1998 of the Ministry 0' Power, 
Govemment of India provides guidelines to the States on 
the allocation of hydro-sites to private developers through 
the MoU (Memorandum of Understanding) route for 
capacities up to 100 MW, and for allocation of capacities 
above 100 MW through the competitive bidding route. In 
the Interest of transparency, there is a further requirement 
that even for projects allocated through the MoU route 
- of capacity below 100 MW - the developer must 
award construction-contracts following the International 
Competitive Bidding (ICB) process. 

In the recent past, a number of States have started 
allocating hydro projects to private developers on 
considerations such as the quantum of free power to 
State, up front payment, equity stake to the State and 
retum of the project to the State after, a certain period of 
time, that is, on Build, Own, Operate and Transfer (BOOT) 
basis. Up to now, about 35 projects with an estimated 
capacity of about 10,000 MW have been allocated to the 
private sector by the Himalayan States, where most 0' 
the undeveloped hydro potential exists. 

Recently, the Government of Arunachal Pradesh has 
allocated 'ive large projects 0' capacities ranging 'rom 
500 MW to 1600 MW to private companies on 
considerations such as quantum of free power to the 
host State, free equity to the State Govemment and retum 
of the project to the State Government after about 
40 years. In doing so, two projects - namely, 1,000 MW 
Slang Middle (Siyom) of which NHPC had submitted DPR 
to the Central Electricity Authority (CEA) for concurrence 
and 1600 MW Slang Lower of which the DPR was in 
advanced stage of preparation by NHPC-were also 
allocated to private developers. At the same time, the 
Govemment of Arunachal Pradesh had also put on hold 
the allocation of projects to the CPS Us. 

NHPC had brought this metter to the notice of this 
Ministry when the Government of Arunachal Pradesh was 
contemplating withdrawal of these projects 'or allocation 
to the private sector. The then Minister of Power had 
taken up the matter IIide letter dated 3rd October, 2005 
urging the State Government nO't to withdraw these 
projects from NHPC. 

·~ed In Library. SH No. LT-606012006 
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Subsequently, when this was brought to my notice, 
had Immediately taken up the matter with the Chief 

Minister of Arunachal Pradesh vidt9 my letters dated 18th 
March, 2008 and 17th May, 2006 urging him to keep the 
above a1locationa to the private sector on hold till the 
Issue was sorted out and Invited the Chief Minister for 
an urgent meeting. Subsequently, I have held a number 
of meetings and as a result, the Govemment of Arunachal 
Pradesh have now allocated five projects to NHPC totaling 
about 8,100 MW (Including two projects totaling 3,600 
MW subject to settlement of certain environment related 
l8sues). In addition, the Govemment of Arunachal Pradesh 
have allocated to NTPC, two projects of about 4,500 
MW capacity and to NEEPCO, two projects totaling about 
1,200 MW capacity. The State of Arunachal Pradesh have 
also informed NHPC that the private developers have 
been asked to relmburae to NHPC the costs incurred in 
the preparation of the OPRs. 

An issue has also been raised by one of the hon. 
Members as to why NHPC was not allowed to file suit 
against the two private players. In this connection, I would 
like to inform that the NHPC had neither approached the 
Ministry nor does It require any permission from the 
Ministry of Power to decide on such matters which relate 
to Its commercial Interests. 

I would like to inform the House that my Ministry is 
fully seized of the matter. It may be recalled that while 
answering the pOints raised during the Halt-an-Hour 
discussion in the RaJya Sabha on 21st August, 2006, I 
had mentioned that any loss to NHPC would be made 
good and that we will find a way out and that there will 
be total transparency. Appropriate steps are being taken 
in this direction and we are addressing the Policy issues. 

In this connection, I would like to inform the House 
that my Ministry Is committed to the expeditious 
development of hydro capacity in the country. India has 
an estimated hydro-electric potential of about 1,50,000 
MW, of which we have so far developed only about 
33,500 MW. Most of the undeveloped hydro sites are 
located in the Hlrnalayae-more particularly in the North-
East. These sites are In remote areas and require massive 
resources, both financial and managerial, for development 
In a time-bound manner. In spite of creating a number of 
hydro CPSUs and also bringing NTPC into hydro 
development, It is evident that this task cannot be 
accomplished by CPSUs alone and there is a need to 
involve the private sector also. A new policy is being 
framed to facilitate tirne~bound development of hydro 

potential in a transparent manner duly addr ... lng the 
concems of all the stakeholders, particularly of the 
Himalayan States. 

SHRI BASU DEB ACHARIA : Sir, we have 1,50,000 
MW of hydro electric potential In the country. Out of that, 
Arunachal Pradesh ltseH has a potential of 65,000 MW. 
Only 15 per cent of that State's potential has been 
hamessed so far. Our question is not about the hydro-
electric policy which was adopted in 1998. Ranking study 
was done in the subsequent year. Fifty projects were 
identified in 1998. Out of these 50 projects, there are a 
number of projects which have been identified in the 
State of Arunachal Pradesh. 

Brahmaputra Board was entrusted with the task of 
survey and investigation of hydro potential in the North-
Eastem region. These two particular projects about which 
we have raised the question-Siang Lower and Siang 
Upper-were also given to Brahmaputra Board. They were 
entrusted with this survey and investigation because a 
request came from the Govemment of Arunachal Pradesh 
that theae projects, along with other three or four projects, 
should be handed over to NHPC. When the Government 
of India took a decision to hand over these two projects 
to NHPC, the Chief Minister of Arunachal Pradesh wrote 
a letter to the CMD of NHPC in which he stated: 

"It was heartening to know that NHPC would be 
taking up construction of Subanairl and Siang projects 
in Arunachal Pradesh at an early date considering 
their high potential for hydro power generation and 
subsequent impact on development scenario of the 
North-Eastem reglon.-

At no point of time had Arunachal Pradesh 
Government ever indicated that these two projects should 
be handed over to private developers. Survey and 
investigation by NHPC took more than two years. They 
had eet up their office in Arunachal Pradesh. 

They have already spent Rs. 51.12 cror. fOf' Slyom 
project and Rs. 31.61 crore for Siag Upper project for 
the preparation of DPR. While they were engaged In the 
preparation of DPR, a draft of MoU was also sent to the 
Arunachal Pradesh Govemment. They suggested certain 
changes. They also suggsted for deployment of certain 
staff, local engineers for the execution of the projects. 
Discussions were continued for two years but suddenly 
the Arunachal Pradesh Govemment decided to handover 
these two projects to private developers. One project was 
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[Shri Basu Deb Acharla] 

handed over to Jai Prakash Associates and the other to 
Reliance. I do not know as to what the reasons behind 
this decision. Why after prolonging for two to three years, 
suddenly the Arunachal Pradesh Government decided to 
handover these particular two projects? There had not 
been any consultations! NHPC was not even consulted. 
I do not know as to whether prior to taking such decisions, 
the Ministry of Power, Government of India was consulted 
or contacted. I wrote a letter to the Prime Minister when 
I came to know about this. NHPC was created to harness 
the hydel power potential of our country. If NHPC, to 
whom these two projects which were entrusted to NHPC, 
is not allowed to execute these projects, then, there will 
be problem and this organization would definitely face 
problem. 

Hence, I wrote to the Prime Minister. Perhaps what 
he quoted here might have been taken from my letter 
because I raised this issue. NHPC has requested the 
Ministry of Power vide letter dated 24.04.2006 for an 
early intervention in the matter and to save the interests 
of NHPC in the State of Arunachal Pradesh. 

MR. SPEAKER: Please do not bring Arunachal 
Pradesh Government into it because they are not here 
to answer. 

SHRI BASU DEB ACHARIA: am not asking the 
Arunachal Pradesh Government, I am asking the 
Government of India. 

MR. SPEAKER: It is within their jurisdiction. 

SHRI BASU DEB ACHARIA: I sought advice to 
pursue the matter through legal route. Would NHPC like 
to implement at least those projects for which DPRa have 
been prepared by It? The response of the Ministry of 
Power in this matter is still awaited. He has stated that 
NHPC has neither approached the Ministry nor does it 
require any permission from the Minister of Power. When 
NHPC has already approached, he can tell us that NHPC 
has not approached. Even after that, unilaterally, the 
Government of Arunachal Pradesh decided to handover 
these two power projects to private developers. After that, 
has NHPC approached the Ministry of Power or not? If 
NHPC has approached the Ministry of Power, can they 
pursue any legal route? 

13.00 hrl. 

If 80, then why has the Government of India not told 
the NHPC, what can be done in this regard, whether 
any legal action or any other action can be taken In this 
regard or not? 

He has also stated that the losses of the NHPC 
would be made good. It has been told by the hon. 
Minister of Power in the other House; It Is not the question 
of loss; the hon. Power Minister of the Arunachal Pradesh 
Government has stated that he would ask the private 
developers to reimburse the expenditure incurred by the 
NHPC. It Is not the question of reimbursement of the 
expenditure, but the question Is why was it unilaterally 
decided by the Government of Arunachal Pradesh? Now, 
they have decided to hand over five other projects In the 
State of Arunachal Pradesh; where Is the guarantee? 
When will the NHPC engage in the preparation of DPR? 
In that case, again they will spend about Rs. 100-200 
crore for those two projects, about which the Arunachal 
Pradesh Government has decided that those five projects 
wiN be executed by NHPC. After preparation of the DPR 
and after spending Rs. 200-300 crore again, is there any 
guarantee that those five projects would not be given to 
the private developers? 

So, the Government of India has a role to play 
because for these two projects, it was decided that they 
would be executed by the NHPC. He has stated that he 
held a number of meetings, etc. But there is no result. 
The only result was that the five projects have now been 
handed over to others· one to NHPC, one to NTPC and 
three to NEEPCO, but there is no guarantee. 

When they are talking about 12 per cent free power, 
that free power will also be available even if the public 
sector power companies also execute and operate. It Is 
because 12 per cent free power is available to the State 
and the project should be executed. So, I would like to 
know from the hon. Minister of Power, whether he will 
seriously take it up with the Government of Arunachal 
Pradesh and persuade the State Government to put on 
hold the decision to hand over those two projects to IPP. 

We have the experience of IPP in our country. In 
the Tenth Five Year Plan, we know what their 
perfol1Tl$nce is, what their achievement is and what they 
are doing. We have the experience of Dabhol Power 
Corporation In our country. After spending As. 6,000 crore, 
they are deciding to sell it to Reliance. So, we have the 
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8lCp8r1enC8. With that experience, may I know whether 
the Government will seriously take it up with the 
Goyemment of Arunachal Pradesh, since prior to taking 
a decision on handing over those two projects, they did 
not oonsult' and they did not think it fit to consult the 
Central Govemment? They themselves decided to hand 
over these two projects to NHPC. The Detailed Project 
Reports were prepared. Will the Govemment of India take 
up with Arunachal Pradesh Govemment to put on hold 
the decision to hand over these two projects? 

Secondly, when the NHPC has already requested 
the Ministry of Power to allow NHPC to take some legal 
action-that was too done in the month of April-why 
the Govemment of India has not told NHPC what it has 
to do? 

SHRI TAPIR GAO (Arunachal East): Sir, it is a matter 
of serious concem for the people of Arunachal Pradesh 
and for the people of this country. Shri Basudeb Acharia 
has rightly mentioned that Arunachal Pradesh, having 
65,000 MW capacity, could become the power house of 
this country. But what has happened in Arunachal Pradesh 
is of great concem for this country and for the people of 
Arunachal Pradesh. 

Hon. Minister in his reply has stated that only two 
power project sites have been given to the private parties. 
There are six project sites undertaken by the NHPC under 
the Prime Minister's Power Policy. In the year 2000 NHPC 
was asked to take over power generation in Arunachal 
Pradesh. They have rightly taken six projects, out of which 
four DPRs have been submitted to the Govemment of 
India; Subhansri lower, Debang multipurpose project, lower 
Siang and middle Siang. Four DPRs are lying in the 
Ministry of Power. In spite of completing all the formalities, 
in spite of clearing these DPRs, what kind of authority 
the Ministry of Power has given to the State Govemment, 
the Minister should reply. The State Govemment has 
violated the power Act of this Parliament, the law of this 
land. The Minister will have to reply to that. If I am 
wrong, it is subject to corroction, the Power Policy, 
National Electricity Act and the National tariff Policy Act 
have been passed in 2005 and they came Into being 
from 1 st January 2006. The Govemment of Arunachal 
Pradesh has signed the MoU with private companies on 
22nd February 2006. Is it not the violation of the law of 
this land? I too want to make Arunachal Pradesh as the 
power house of this country. I do not want to see 
Arunachal Pradesh a land of khushi-khushi where gross 
violations have taken place. The hon. Minister of Power 
has not looked towards that and it is of great concern. 

On behalf of the people of Arunachal Pradesh and 
on behalf of the people of this country, I would say that 
we have no objection in private parties generating power 
in the Northeastern and Himalayan zone but the 
foundation should be laid in such a way that the law Is 
not violated there. 

One more major issue is that Arunachal Pradesh is 
a scheduled State as per the Constitution of this country 
and not even an inch of land can be transferred to a 
non-Arunachali. I have got all the details of this matter. 
The Govemment of India and the Minister of Power have 
been made part of the Memorandum of Agreements also. 
Is it not the violation again? You might have got all the 
details of the Memorandum of Agreement. In article 6, 
you have been made a party to 1he Memorandum of 
Agreement without your presence. Again, In clause 2.11, 
the mortgage has been authorized to the private 
companies. It Is stated that they can mortgage the land 
and property which existed in Arunachal Pradesh where 
their project site is, to the third party. Is it not the violation 
of the law of this land? Therefore, I would like to have 
a reply to this. 

I am from that very basin. I represent that part of 
upper Siang, middle Siang and the lower Siang. There 
are other six projects but I will confine to these two 
projects where Reliance and Jaypee Groups have been 
engaged. We are not against the private companies and 
we are not favouring NHPC also. But particularly for Siang 
Basin, namely, lower Siang, upper Siang and middle 
Siang, the NHPC has spent more than Rs. 200 crore for 
preparing the DPRs. In this context, it was supposed to 
be made through tariff baaed competitive bidding. The 
tariff based competitive bidding has not taken place while 
giving projects to all these private companies against the 
DPRs prepared by the NHPC. Will the Minister look Into 
it seriously? Will the Minister hand over these two projects 
back to the NHPC? It is the concem of the people of 
Arunachal Pradesh and this country. 

I would like to cite here what the hon. Minster had 
rightly mentioned in his statement in reply to an Starred 
Question asked by Shri Kiren Rijlju and Shri Jual Oram 
on 24th of this month: 

"No, Sir. According to the guidelines of the 
Govemment of India, projects up to 1 00 megawatt 
can be developed through Memorandum of 
Understanding and by and large the States have been 
resorting to this route for projects up to 100 
megawatt." 
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[Shri Tapir Gao) 
{TrsnsIstlon} 

Capacities, upto 100 megawatt can be developed 
through the competitive bidding only. 

[English} 

The is the question of 1000 megawatt and 16000 
megawatt. Is it not the violation of the established laws 
of this land? 

MR. SPEAKER: Violation by whom? 

SHRI TAPIR GAO: It is by the State Govemment. 

MR. SPEAKER: We cannot discuss that here. 

SHRI TAPIR GAO: Sir, I have a concem for this. 
Therefore, I would like to ask from the hon. Minister a 
simple and basic question. Will he pursue the State 
Government to hand over these two projects back to the 
NHPC? In this regard, when I met the hon. Minister 
personally, he told me that there will be a middle path 
to resolve the issue involving the State Govemment and 
the NHPC. The MoU has been signed. It is of great 
concern to the people of that State. The NHPC has been 
given the projects in Twang District and the hon. Minister 
has signed the MoU and the NHPC people do not know 
where the project site lies. Not even a preliminary survey 
has been done against that. In lieu of the two mega-
projects ... (Inlt1nvptions) 

MR. SPEAKER: It is far from the subject of the 
Motion. 

SHRI TAPIR GAO: Sir, I am citing what I have seen. 
Against the two major projects, the Government has given 
the NHPC the projects, site of which has not yet been 
seen by the authorities of NHPC. Therefore, for the 
betterment of this country, for the future of the hydel 
projects in the State in particular and of the country in 
general, in keeping with the established law of the land, 
these two mega projects should be handed back to 
NHPC. 

Sir, we have to welcome the private entrepreneurs 
also. We have got major rivers in the North-Eastem 
States. We would like to involve the partICipation of the 
private parties in the State of Arunachal Pradesh also 
but not at the cost of our self-interest and not at the 
cost of omissions and commissions. Therefore, I would 

like to have a very clear anewer from the hon. Mlniater 
whether he would take back the.. two mega projects 
from the private parties and hand them over to the NHPC. 

Secondly, I would also like to request him to read 
the MoU Signed by the private parties with the State 
Govemment .... 

MR. SPEAKER: I would not allow that. You cannot 
make allegations against the State Govemment. 

SHRI TAPIR GAO: Sir, I am not making any 
allegation. I am speaking the truth. 

MR. SPEAKER: There Is a place for speaking the 
truth also. 

SHRI TAPIR GAO: Sir, I would like the hon. Minister 
to look into it make a statement in the House that these 
two projects would be taken back from the private 
entrepreneurs .... • 

MR. SPEAKER: I would look into It. No allegation 
against the State Government should be permitted. 

Hon. Members, I have got two more notices on this 
subject. Though the notices have come very late, yet I 
propose to give them an opportunity. 

So far as matters of urgent public importance are 
concerned, that are taken up after the Question Hour 
everyday, but without creating any precedent, those would 
be taken Clp after the luncheon recess today. Matters 
under Rule 377 also would be taken up after the 
Luncheon recess. 

Shri Kiren Rijuju, you may now briefly make your 
submissions. 

{Translafion} 

SHRI KIREN RIJIJU: Mr. Speaker Sir, I would like 
to thank you for giving me an opportunity. 

[English} 

MR. SPEAKER: Your notice has come only at one 
minute past 12 o'clock. 

SHRI KIREN RIJIJU: Mr. Speaker Sir, my friend has 
dealt with the matter in detail. I need not elaborate on 

"Not recorded. 
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this. I would only like to put forth two-three main Issues 
before the Hon'ble Minister, Recently, Sonia Gandhiji 
visited Tawang along with the hon. Minister and the 
concerned officers. I was also present there. At that time 
I was tol~ that Sonia Gandhiji would be laying the 
foundation stone for Tawang-I and Tawang-II projects. But 
later on I came to know that Sonia Gandhiji was laying 
the foundation stone for the office complex and not for 
the project. I said that. ... (lnf8rruptions) 

{English] 

MR. SPEAKER : You are travelling much beyond 
the scope of the Motion. 

[Tf1II1s1ation] 

SHRI KIREN RIJIJU: 

[English] 

MR. SPEAKER: I am liberal. But there Is a limit to 
being liberal. All these will be deleted. 

[Translation] 

SHRI KIREN RIJIJU: What Is the situation today? I 
would like to apprise the House of the public reaction in 
this regard. After that I toured my constituency. I want to 
putforth here the public sentiments with regard to handing 
over the NHPC projects of the Sione river basin barring 
the Pasigaht project to a private party. 

[English] 

MR. SPEAKER: I would like to see the proceedings. 
This is not the issue. The issue is very specific. 

SHRI KIREN RUUU: Sir, the issue is on the situation 
arising out of handing over the projects. 

[Translation] 

I want the state the situation here that the reaction 
of the public is very negative. 

[English] 

MR. SPEAKER: You are entiUed to put one question. 
I am liberal because this relates to the North-Eastem 
State and is an important issue. But that does not mean 
that you shall croes the limits. 

SHRI KIREN RIJIJU: .... who has ordered NHPC to 
do the survey. The DPR is prepared based on the 
agreement. The State Govemment had permitted before. 

"Not recorded. 

[Translation} 

Mr. Speaker, Sir, the entire work pertaining to 
Brahmaputra Board and NHPC and the DPR that has 
been prepared is done with the permiasion of the State 
Govemment and the quutlon that arises today is who 
has given permission to NHPC. 

[Eng/ish] 

This is a federal structure. We must respect each 
other on State and Central Issues. 

MR. SPEAKER: That is what I want. 

[TrsnsIstion] 

SHRI KlREN RUIJU: ....... *1 don' want to level any 
allegation. We do not have any objection if the project 
proposed to be launched is started by any private 
company or by the NHPC. We only want that the work 
should start as early as possible ........ * 

Sir, since the Hon'ble Minister has taken the charge 
of the Ministry of Power, he has taken very effective 
steps but he has not been expediting work which is 
required to be done. Therefore, I associate with my 
colleague and before I conclude I would like to say that 
since the detailed report has been prepared and the 
survey and investigation conducted by the NHPC. this 
project work should have been done by NHPC. There Is 
no scarcity of water or river. There are many projects to 
be taken up by private parties and in joint ventures ..... • 

[English] 

MR. SPEAKER: Somehow, I have ignored to see 
that you are not speaking from your seat. 

SHRI KIREN RIJIJU: I have sought permission, Sir. 

MR. SPEAKER: All right. Permission Is given 
retrospectively I 

[Trsnst.tion} 

Devendra Prasad Yadavjl, you can ask one question 
If you want to ask anything. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, I have to ask a direct question. 

MR. SPEAKER: Shri D.P. Yadav, are those questions 
given to you by Shri Acharla? 

SHRI DEVENDRA PRASAD YADAV: Mr Speaker Sir, 
Hon'bIa Basudeb Acharia has raised an Important question 

eNot recorded. 
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[Shri Devendra Prasad Yadav] 

in this House through a Calling Attention Motion. To give 
stress on Hydro Electric Power Generation is the need 
of the hour. The approximate Hydro electric power 
potential is 1,50,000 megawatt but we have been able to 
develop a potential of only 33,000 Megawatt Hydro 
electricity. In Arunachal Pradesh alone the capacity of 
Hydro electric production is 65 Thousand Megawatt. This 
is a very important question. So I want to know from the 
Hon'ble Minister the number of Hydro electric power 
projects likely to be launched in a time bound manner 
and how many projects out of them will be handed over 
to the private sector and the latest position in this regard. 
Beside this I also want to know the estimated production 
capacity of the Hydro electricity to be developed in future. 

MR. SPEAKER: Your question does not have any 
relevance with this motion. 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, I am talking about Arunachal Pradesh and Hydro-
electric power generation. 

/English} 

MR. SPEAKER: Can anything related to hydel power 
be asked? 

/T11U1s1.fion} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, I would like to know the number of Hydro electric 
power projects likely to be set up in Arunachal Pradesh 
during the 11 th five year plan and the number of projects 
out of these to be allocated to the private sector alongwith 
the quantum of the generation capacity thereof. I am 
neither talking about the States nor want to rais~ any 
question about states. But In case of any violation of the 
guidelines of the Central Govemment the Centre has the 
power to monitor it. That precisely is my point. 

{English} 

MR. SPEAKER: Now, the Minister may reply. Please 
do not involve Arunachal Pradesh. 

SHRI SUSHILKUMAR SHINDE: Sir, I appreciate and 
I am thankful to the hon. Members who have contributed 
and given more information on the subject. The reason 
as to why I read out my statement was to clarify that 
water belongs to the States and it is a State subject. 

MR. SPEAKER: You are right. 

SHRI SUSHILKUMAR SHINDE: There cannot be two 
opinions on this and that was the only reason why I 
read out the statement. Now, since the question of legality 
was raised, I would like to read out the constitutional 
provision here. Entry 17 of the State Ust of the Seventh 
Schedule of article 246 says: 

"Water, that is to say, water supplies, irrigation, 
canals, drainage and embankments, water storage 
and water power subject to the provision of entry 56 
of List-I." 

Entry 56 of List-I says: 

"Regulation and development of inter-State rivers and 
river valleys to the extent to which such regulation 
and development under the control of the Union Is 
declared by Parliament by law to be expedient in 
the public interest.· 

MR. SPEAKER: They are only asking you to exercise 
your good office. 

SHRI SUSHILKUMAR SHINDE: That is true. That is 
why the relations between the States and the Centre 
have to be harmonious. In this particular case, as Shri 
Basu Deb Acharia has mentioned, the Brahmaputra Board 
was established and it was doing some work in the North-
Eastern States, particularly In Assam and nearby areas. 
Subsequently, this project was handed over. But it Is not 
clear even now whether it was handed over or not. The 
NHPC, on its own initiative, was doing some survey. For 
doing surveyor for the DPR in any State, the permission 
of the State is required and the MoU has to be signed 
by the State as well as the NHPC. In this case, neither 
the NHPC nor the State has signed any MoU. But when 
a draft MoU was sent to the Government of Arunachal 
Pradesh in 2003, no specific reply was received from the 
State. Then, in the month of July, 2005, the State 
Govemment wrote about withdrawing all the projects of 
NHPC. If there is a possibility of generating 65,000 
megawatts of power there, neither the State nor the 
country can benefit from it, unless there is a cordial 
relation between each other. That is why, when this 
stagnation was there for about a year, when I took over 
Office and as I had some good relation with North-East, 
I requested a number of Ministers in the North-East to 
go through these hydel projects. I petsonally telephoned 
the Chief Minister. He came here and I asked him about 
the exact possibility. I asked him to hold on to these 
projects and he did hold on to these projects. We all 
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know that it is a remote area and it has a border. We 
all can understand what type of situation or circumstance 
was prevailing there. The DPR was done only in two 
cases. You yourseH said that the potential is 65,000 
megawatts. In the entire range of Himalayas 1,25,000 
megawatts of hydro power potential is available and In 
the country 1,50,000 megawatts of hydro power potential 
is available. So, I personally Intervened, called the Chief 
Minister and requested him over this and he had agreed 
to it. We went to Arunachal Pradesh. My officers signed 
the MoU. I Invited both the Members of Parliament 'or 
the function. 

MR. SPEAKER: You cannot go Into too many details 
about another State Govemment. 

SHRI SUSHILKUMAR SHINDE: But to give 
confidence to the people of Arunachal Pradesh, we have 
laid the foundation of the office of NHPC and also for 
the coUege. It is because there is no college in Tawang. 
These are small States. Once upon a time, for 'our years, 
I was General Secretary in-charge of the entire North· 
East. I know about the backwardness there. 

MR. SPEAKER: Give more and proper attention 
please. The Speaker was bom at Tezpur. 

SHRI SUSHILKUMAR SHINDE: Whatelse we want? 
In Tezpur another big project is going to come 

MR. SPEAKER: Thank you. 

SHRI SUSHILKUMAR SHINDE: Sir, I must bring to 
your kind notice that considering the position of Arunachal 
Pradesh, when we signed the agreement for 15,000 mega 
watt of power, we have also signed that with each unit, 
the Arunachal Pradesh Govemment will get one paisa as 
a donation or as charges. . .. (Interruptions) 

SHRI BASU DEB ACHARIA: It is in addition to 12 
per cent ... (Interruptions) 

SHRI SUSHIL KUMAR SHIN DE: Yes in addition to. 

Sir, I must bring to your kind notice that the Budget 
of Arunachal Pradesh must be about Rs. 400 to 500 
crore, but this one paisa itseH will give more than Rs. 60 
crore a year. So, this is one example and this shifting of 
new policy will continue with the Himalayan ranges now. 
... (Inttlnuptions) 

[TmnsIIIIionJ 

SHRI KIREN RIJIJU: This means that It will take too 
much time to complete the project So, It should be 
completed speedily . ... (Intsnuplions) 

SHRI SUSHILKUMAR SHIN DE: They should 
cooperate with us if they want that It should be completed 
fast. 

[English} 

MR. SPEAKER: Do not be so pessimistic. You will 
have etemal youth. 

... (Intsl'l'tlplions) 

SHRI SUSHILKUMAR SHINDE: We have got the 
DPR done by the NHPC. They have spent money and 
the money will be recovered. I said It In this House also 
... (Interruptions) 

SHRI BASU DEB ACHARIA: You persuade the 
Arunachal Govemment. ... (Interruptions) 

fTl"llnslationJ 

MR. SPEAKER: Its enough. 

[English} 

SHRI SUSHILKUMAR SHINDE: Sir, only the NHPC 
will not be able to do the entire work. Unless I involve .... 

(Intsrruplions) 

MR. SPEAKER: No more. Do not respond to him. 

... (Intsrruptlons) 

SHRI SUSHILKUMAR SHINDE: I am addressing to 
the hon. Speaker and not to you. 

Sir, they want transparency. So, I am bringing 
transparency by bringing a new policy on this. 
.... (/nterruptlons) 

[Trsns/lltionJ 

SHRI TAPIR GAO: He should give reply about the 
two projects (Intsrruptlons) 

(English} 

SHRI SUSHILKUMAR SHINDE: I stated the position 
of the State and my Department ... (Interruptions) 



487 ClllIing .1ttInIion to I118Itt1IS 01 NOVEMBER 28, 2006 488 

MR. SPEAKER: The more you speak, they will go 
on putting questions. 

... (Inl9rruptlons) 

SHRI SUSHILKUMAR SHINDE: Sir, it is their right 
to ask me a question. I can also reply . ... (lnl9nuptions) 

MR. SPEAKER: But subject to my permission. 

. .. (lnl9nuptions) 

SHRI SUSHILKUMAR SHINDE: Sir, with your kind 
permission, I can tell you that this entire area of North 
East is a difficult area. The hon. Prime Minister has kept 
in his mind that the growth rate must be increased from 
eight per cent to ten per cent. The power sector is the 
one sector in the country which can get more growth 
rate. I assure this House that whatever we are missing 
in the Tenth Plan, we will be able to do it in the Eleventh 
Plan. We will give It more than our capacity, whatever 
has been mentioned. 

SHRI BASU DEB ACHARIA: You are not replying. 

SHRI SUSHILKUMAR SHINDE: I have replied. 

MR. SPEAKER: He has replied more than once. 

... (Inl9nuptions) 

fTransllllionj 

MR. SPEAKER: All right 

SHRI BASU DEB ACHARIA: What about the answer 
to his question? ... (lnl9rrup1ions) 

SHRt SUSHILKUMAR SHINDE: What answer do you 
want. I had stated that we do not have any right over 
water in states and the Central Government can not do 
anything In this regard. 

{English} 

SHRI BASUDEB ACHARIA: They are doing without 
the knowledge of the Central Govemment . ... (lnttmupIions) 

MR. SPEAKER: There cannot be any question about 
the State Govemment's decision. 

... (InlBmJplions) 

MR. SPEAKER: Hon. Member please, cooperate. You 
know my affection to you. Do not spoil that affection. 

... (Inl9nuptions) 

SHRI SUSHILKUMAR SHINDE: Sir, it Is a concem 
of a State. I cannot overrule It. '" (InI6nup1ions) 

MR. SPEAKER: I am upholding that. I would not 
aHow anything to be said about the State. 

... (Intsnupl/ons) 

MR. SPEAKER: We forget about the Federal 
structure . 

... (/ntsnuplions) 

MR. SPEAKER: Hon. Members, in the Revised Ust 
of Business for today, there is an item at number 20. It 
is about the Discussion under Rule 193. But in view of 
the certain discussions that have been held among the 
Leaders of the Parties as well as there is a request by 
the hon. mover, Dr. Chinta Mohan to suspend it for the 
day, t have decided to accept thllt request. The matter 
will not be taken up today. 

I have already given you the assurance that it is not 
to be treated as a precedent. Today, we shall allow the 
urgent matters, which are normally taken up before the 
recess, after the Lunch rec8as. 

SHRI BASU DEB ACHARIA: We should take up as 
many issues as possible today . 

MR. SPEAKER: It is ('n!y depending upon the 
Members present. That will be done in due course. Please 
cooperate with me. Thank you very much. 

The House stands adjourned to meet again at 
2.30 p.m. 

13.35 hr •• 

The Lok Ssbha then sdjoumed lor Lunch UN thitfy 
minul9s past Fouffssn of the Clock. 

14.30 hr •• 

The Lok Ssbhs re-ssssmblBd alfsr Lunch st thitfy 
minu!ss past Foutfssn of ths Clock. 

[MR. DEPUlY-SPEAKER in the Chair} 

{TranslsUonj 

SHRI RAWI LAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, In Uttar Pradeth. all the norms are being 
violated at the behest of the Union Government. 
... (lnlenupb'ons) It is a very serious matter . ... (Intsrruplions) 
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{English} 

MR. DEPUTY SPEAKER: First of all, the Leader of 
the House will make a statement. 

... (Infsnuplions) 

[Trsns/sfionJ 

SHRI RAMJI LAL SUMAN: Mr Deputy Speaker, Sir 
Partlamentary system of democracy of the country Is being 
attacked •.. (Inmm.tptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Inftlnuptlonsr 

MR. DEPUTY SPEAKER: Please take your seat. 

... (InMnupIions) 

MR. DEPUTY SPEAKER: Please listen to me first. 

... (Inmnuptlons) 

MR. DEPUTY SPEAKER: Please go to your seat. 

... (Infsnupfions) 

[Tf'/lns/slion} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar;: 
Mr. Deputy Speaker, Sir, please start the Zero Hour now. 
... (Inmnupfions) 

MR. DEPUTY SPEAKER: First the hon. Minister will 
speak and after that Zero Hour will be started. 

... (Inmnupfions) 

SHRI PRABHUNATH SINGH: I may kindly be given 
the first opportunity in Zero Hour because Mr. Speaker 
had given me an assurance in this regard. 

MR. DEPUTY SPEAKER: I don't ASSure you about 
speaking first but I will definitely allow you to speak. 

... (Intsnupfions) 

"Not recorded. 

{English/ 

MR. DEPUTY-SPEAKER: Now the hon. Leader of 
the House will make a statement and then I wUI listen to 
you . 

14.32 tn. 

STATEMENT BY MINISTER 

Vilit of Prnldent of China to India 

[EnglishJ 

*THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): Mr. Deputy-Speaker, Sir, 
President Hu Jintao of China paid a State visit to India 
from November 20-23, 2006. Both Govemments attached 
great importance to this visit and made careful 
preparations. This was the firat visit by a Chinese 
Preaident to India since President Jiang Zemin's visit in 
November-December, 1996. The visit was seen aa 
imparting even greater dynamism to the on-going high-
level exchanges between the two countries . 

President Hu had a productive and comprehenaive 
exchange of views with our leaders on bilateral relationa 
and regional and intemational iasues of common Interest. 
The visit highlighted the resolve of both countries to work 
towards the further consolidation and diversification of 
India-China relations. Hon. Members would recall that 
during the visit of the Chinese Premier to India last year, 
we had decided to establish a strategic and cooperative 
partnership. President Hu's visit offered us the opportunity 
to add greater content and meaning to this partnership . 
This was reflected in the 'en-pronged strategy" embodied 
In the Joint Declaration that was issued on behalf of 
Prime Minister and the Chinese President during the visit. 
A copy of the Joint Declaration is placed on the Table 
of the House. A synopsis of thirteen agreements signed 
during the visit is also being placed on the Table of the 
House. The range of these agreements reflecta the 
evolving multidimensional nature of our relationship with 
China. 

During the interactions, leadership on both sidea 
reviewed recent developments in bilateral relations and 
expreaaed satisfaction over the sustained positive 
momentum in the relationship. Both Prime Minister and 

"Placed In Ubrary. See No. LT-5058I2006 
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IShri Pranab Mukherjee] 
President Hu noted that India-China relations had 
tran80encled their bilateral dimension and acquired a global 
and strategic significance. President Hu characterized the 
present phase in the relationship 8S marking a "new 
historic beginning" and conveyed that his visit would send 
out a strong signal to the international community that 
India and China were willing to work hand 1n hand for 
long-term friendship and common development. He 
stressed that China had taken a "long-term and strategiC;: 
view" of the relationship with India desiring to build a 
strong and cooperative relationship based on shared and 
common interests. 

Prime Minister also highlighted that he would like 
India and China to work together as good neighbours 
and partners and to develop together in a mutually 
supportive manner while remaining sensitive to each 
other's concerns and aspirations. Both leaders agreed on 
the need for sustained efforts to exploit the full potential 
of strategic partnership and to resolve 'outstanding issues 
in a focused, sincere and problem-solving manner. 

A number of initiatives were announced during the 
visit to consolidate institutional linkages between the two 
Governments, encourage comprehensive economic 
engagement, promote trans-border connectivity and 
cooperation, and enhance science and technology, cultural 
and people-to-people exchanges. Both sides agreed to 
hold regular summit level meetings and decided to open 
new Consulates in Kolkata and Guangzhou. The two sides 
also decided to set up an expert-level mechanism to 
discuss interaction and cooperation on the provision of 
flood season hydrological data, emergency management 
and other issues regarding trans-border rivers. Economic 
cooperation emerged as a major thrust area of the visit, 
with both sides keen to send out a clear message in this 
regard, reflected in the signing of Bilateral Investment 
Promotion and Protection Agreement, fixing of trade target 
of US$ 40 billion by 2010 and mandating the Joint Task 
Force already established by the two countries to complete 
its study on the feasibility and benefits of India-China 
Regional Trading Arrangement by October 2007. Important 
understandings were reached for continued expansion of 
border trade and greater facilitation of Kailash-Mansarovar 
Yatra. Both sides underlined the need to broad base the 
relationship through enhanced people-to-people contacts 
and cultural ties, taking initiatives such as launching of 
an "India-China Year of Friendship through Tourism" in 
2007 and a five-year programme for exchange of youth 
delegations. 

Prime Minister and the Chinese President exchanged 
views on the boundary question and expressed satisfaction 
at the progress made by the Special Representatives. 
Both leaders agreed that an early resolution of the 
boundary question would not only advance the basic 
interests of the two countries, but also invest our strategic 
partnership with further strength and dynamism, and 
should therefore be pursued as a strategic objective. They 
directed the Special Representatives to intensify their work 
to expeditiously explore the framework of a boundary 
settlement on the basis of the Agreement on Political 
Parameters and Guiding Principles signed in April last 
year. Both sides also expressed the commitment that 
pending the final settlement of the boundary question, 
they would maintain peace and tranquility In the border 
areas and expedite the work of clarification and 
confirmation of the line of actual control. 

I am aware of the concerns expressed by hon. 
Members about remarks made by the Chinese envoy on 
the eve of the visit about the status of Arunachal Pradesh. 
As you are also aware, I unambiguously rejected the 
Chlneae contention, stating that Arunachal Pradesh is an 
integral part of India. Let me also state that the matter 
was taken up immediately with the Chinese Government 
through our Ambassador in Beijing and our disappointment 
and concern over the Chinese statement clearly conveyed. 

Prime Minister also had a useful exchange of views 
with President Hu on regional and multilateral issues. It 
was noted that as two most populous countries with 
rapidly developing economies, the development of India 
and China were Important factors in the shaping of future 
global architecture. The two leaders noted that together 
India and China could make effective contributions in 
dealing with global issues of sustainable and equitable 
development, energy security, peace, and prosperity in 
Asia and in the world, environment protection and fight 
against terrorism and' cross-border crimes. On the issue 
of the reform of the United Nations Security Council, 
President Hu Jintao reiterated the assurance given by 
the Chinese Premier to Prime Minister in April last year 
that China understands and supports India's aspirations 
to play a bigger role in the United Nations, including in 
the Security Council, and that China would be happy to 
see India succeed in its endeavour to become a 
Permanent Member of the United Nations Security 
Council. 

The importance of high-level exchanges and personal 
involvement of leaders in the development of India-China 
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relatione was clearly acknowledged during the vialt. 
President Hu Jintao mentioned that this wu hie fifth 
meeting with Prime Minister In the last eighteen months. 
Prealdent Hu Invited Prime Minister to visit China next 
year. Prime Minister has accepted the Invitation. The exact 
timing of the visit will be decided through diplomatic 
channeis. 

On the whole, both sides are satisfied with the 
outcome of the Chinese President's visit to India, which 
is expacted to give a significant boost to our jOint efforts 
to seek an all round development of India-China relations 
while add rei sing the outstanding issues In a frank, 
purpo'ive and proactive manner. The visit represented 
an Important step forward in the process of developing a 
cooperative framework of engagement with China, 
notwithstanding outstanding issues. It highlighted the 
commitment of the two sides to add greater content to 
their strategic partnership and to develop an action-
oriented template for the future development and 
diversification of India-China relations. It also offered an 
opportunity to send out a strong signal to the international 
community that u good neighbours and partners, there 
was enough apace for India and China to develop together 
in a mutually supportive manner, while remaining sensitive 
to each other's concerns and aspirations. Let me conclude 
by saying that our policy towards China, which is an 
important component of our foreign policy, has been 
characterised by continuity and consensus. We are 
encouraged by the positive trends In India-China relations 
and remain hopeful that our continued engagement with 
China at the highest level will give further impetus to our 
bilateral relations and speed up the process of resolution 
of our outstanding differences. In this endeavour, we seek 
the full support and endorsement of this hon. Parliament. 

(T~Iion/ 

SHRI MOHAN SINGH (Dearia): Mr. Deputy Speaker 
Sir In Uttar Pradesh .... • 

MR. DEPUTY SPEAKER: Mohan Singh ji please sit 
down, I have allowed Sumanji to speak. 

... (Interruptions) 

SHRI RAMJILAL SUMAN (Flrozabad): Mr. Deputy 
Speaker, Sir, yesterday we had submitted that the 
Governor of Uttar Pradesh is not discharging his duties 

·Expunged as order by the Chair. 

as per the Constitution. The moot point is that the 
Govemors of various stat., are damaging the federal 
system of the country at the behest of the Union 
Govemment ... (lnlBnupIIona) 

KUNWAR MANVENDRA SINGH (Mathura): He, not 
the Governor, is damaging the system . ... (lnltlnupKons) 

{English] 

MR. DEPUTY SPEAKER: Kunwar Manvendra SInghJI, 
please sit down and llaten. 

... (lnIBI1ZIptIon6) 

MR. DEPUTY SPEAKER: I have uked him time to 
speak. 

... (Inttlnuptions) 

KUNWAR MANVENDRA SINGH: In attacking 
democracy ... (In/tlm,ptlon6) 

MR. DEPUTY SPEAKER: Manvendra Singh P. I have 
allowed Suman JI to epeak. PIe .. e keep your cool. 

SHRI RAMJILAL SUMAN: Mr. Deputy Speaker, Sir, 
stop him ... (lnltlmJption.) 

MR. DEPUTY SPEAKER: Manvendra Singh JI please 
keep quiet. 

... (InIBnup/ion$) 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, Sir, 
it is not right. If they behave Ilk. this, then no member 
of the Congress party will be able to 'peak. 
... (lntlJrruptlon.) you please be ,eated, Mr. Deputy 
Speaker has allow me to 'peak ... (/nttmupt/0n8) Mr. 
Deputy Speaker, Sir, please stop them, they are 
interrupting ... (Interruptlon.) They are Inttlrrupting 
intentionally ... (lnftlmJp/ion$). Governor of Uttar Pradeeh 
is just acting at the behest of the Union Government 
.... (In/tmrJplion$) 

MR. DEPUTY SPEAKER: Suman Ii pte ... conclude 
In one minute. 

... (lnttJffIIP/ioM) 
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MR. DEPUTY SPEAKER: I have allowed him, let 
him speak. 

... (lntsnup/Jons) 

MR. DEPUTY SPEAKER: Please listen to him. 
thereafter I will take special mentions. 

{English} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Mr. 
Deputy-Speaker, Sir, If the anegations are made, then 
they have to be substantiated on the floor of the House. 
... (Intsnuptions) The Governor is being alleged that he is 
acting at the behest of the Centr.. They have to 
substantiate this with facta and figures. ... (Inltlnupl/ons) 

/TfBnslstlon} 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker Sir, 
the conduct of Govemors has been discussed in the 
House earlier ... (InlBnupliDns) 

MR. DEPUTY SPEAKER: Mietry jl please ait down 
and let me conduct the House. 

SHRI RAMJI LAL SUMAN: We are not accualng 
anybody. We are telling what the Governor did .. 
... (lnMm.pliDns) WUI the Govemor do whatever he wanta 
•..• (lnf6mJpllons) 

KUNWAR MANVENDRA SINGH: Govemor has not 
done anything which deserves a mention here .. 
... (Intsnuptlons) 

MR. DEPUTY SPEAKER: Please sit down. 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker Sir, 
I would like to submit that all of us are aware that the 
office of the Govemor. is a constitutional one. The conduct 
of the Govemor should be as per the dignity of his office. 
However, the Govemor of Uttar Pradesh is not behaving 
in this manner. He Is interferring In the routine 
administration of Uttar Pradesh and issuing statements in 
'gross violation of the diginity of the office of the Govemor. 
When riots broke out in Mau in Uttar Pradesh, the 
Governor visited the place of incident without taking the 
State Govemment into confidence. Similarly. he while 
addressing the police personnel, raised a question mark 
over the role of the police force. Such kind of Incidents 
are taking place in Uttar Pradesh. Two ministers of the 
Uttar Pradesh were refused to administer the oath. It is 

the prerogative of the Chief Minister as to whom he wanta 
to appoint as minister. Two schemee-Kanya Dan Vldya 
Yojana to distribute the aHowanee to the unemployed, 
started by the Uttar Pradesh Govemment has a/eo been 
banned. It seems that the Government of Uttar Pradesh 
Is following the direction of the Union Government and 
Interfering In the work of the State Govemment In such 
a manner ... (Intsnuptions) 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, I respectfully heard the opinion of my dear friend 
and hon. Leader, Shrl Ramjl Lal Suman. Officially, on 
behalf of the Govemment, I would like to .ay that thl. Is 
not correct. The Govemment of India never gives any 
kind of direction to Interfere Into the popular Govemment 
of any State, and the allegation's not correct. 
.. (Intsnupti0n8) 

MR. DEPUTY SPEAKER: Now, we shall take up the 
matters of urgent public Importnce. 

SHRI RAGHURAJ SINGH SHAKYA-Not present. 

ShrI L. Rajagopal. 

... (InlBnuptIons) 

/TtBnSIBtIon} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy Speaker, Sir, I am on a point of order. 

MR. DEPUTY SPEAKER: I am taking up special 
mention now. 

SHRI DEVENDRA PRASAD YADAV: Please listen 
to my point of order. 

MA. DEPUTY SPEAKER: I have not yet started 
today_ business. 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker, Sir, in today's list of busineaa matters under 
Rule 3n are IistRCi at the Item number 18. Therefore, 
you please take up IiatarJ business first. 

. 
MR. DEPUTY SPEAKER: The hon. Speaker has 

given his ruling on it. I am calling the name of SM 
Rajagopal. 
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[Eng/i6IIJ 

SHRI L. RAJAGOPAL (Vijaywada): Mr. Deputy. 
Speaker, Sir, the hon. Rnanee Minister, in his Budget for 
the year 2005·06, had mentioned that the Govemment 
would take up restoration of at lea8t one million water 
bodies in this country. 

In fact, 14 State8 have been selected by the 
Government of India, of which Andhra Pradesh is one ot 
them; and a lot of water bodies have been selected. 
About the Krishna district, though it ia a prosperoua 
district, there ia a portion of It especially in my 
Parliamentary Constituency, with uplands and dry lands. 
JU8t because it i8 a proSperoU8 district, the water bodies 
in my district and in my Parliamentary Conatituency have 
not been selected. In fact, there are more than 350 water 
bodies available in my district and in my Parliamentary 
Constituency. In fact, most of them have been silted and 
they have aleo been filled up beads. Therefore, we need 
to bring it to the notice of the Govemment that the upland 
regions of Krishna district should also be considered. All 
these water bodies have to be repaired, renovated and 
restored to the full capacity so that in the upland areas, 
the poor people and the poor farmer are benefited 
because of these water bodies. 

14.52 hr •• 

SUBMISSION BY MEMBERS 

Re: Demand for reduction of price. 
In petroleum product. 

MR. DEPUTY SPEAKER: Hon. Members, silence 
please. Let us hear Mr. Prabhunath Singh. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I have 
to make a submission.... (Intsnuptions) 

MR. DEPUTY SPEAKER: Hon. Members, aile nee 
please. Let us hear Mr. Prabhunatah Singh. 

{Translation} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Mr. Deputy Speaker, Sir through you, I want to raise an 
important issue. Whether it was the government of N.D.A. 
or the present U.P.A. Government, the prices of petrol 
and diesel are constantly increasing. Every time the prices 

. . was the were raised, it was stated that the pnce nsa 

impact of rise in prices of crude 011 in international market. 
The people of the country accepted it reluctantly. Ita direct 
impact is being feit by the farmers and the poor people 
of the villages. The preea hu reported that the prices of 
crude oil are falling. many a time a rumour was in the 
air that the government Is going to decrease tha prices 
of 011 but later on it carne out that prices would not be 
decreased. People are in a atate of confusion. It seems 
that this confusion was also noticed by the Govemment 
and it was stated on T.V. that the Minister of Petroleum 
may announce decrease in 011 pricas by tomorrow i.e. 
Wednesday. But the most important thing In this regard, 
as reported by the press, is that the petroleum companies 
are eaming a profit of Rs. 4.71 per litre on diesel. 
Similarly, petroleum companies are earning around Rs. 
four per litre on petrol. While increasing the prices, profit 
is added after calculating the price of crude 011 but when 
the price of crude oil is decreaalng in International mamet, 
the price of domestic oil should also be decreased here. 
But then on television, It has said that only 25 paise per 
litre would be decreased which is a drop in the ocean. 
Through you, I would like to draw the attention of the 
Govemment to the fact that oil prtces ahouId be decreased 
here in the same proportion In which the prices of crude 
oil have decreased in the International market, 80 that 
farmers and the poor people of the villages may get Its 
benefit. 

[Eng/Ish) 

SHRi P.C. THOMAS (Muvattupuzha): Sir, I would 
like to associate myse" with what Mr. Parbhunath Singh 
ji has submitted. 

{Tl7lnslation} 

MR. DEPUTY SPEAKER: Shrl Gurudas Daagupta, 
Sant08h Gangwar jee, Rupchand Pal jee, the names of 
an of three are also associated. The reat of the Members 
should send their slips, we will associate their name also. 

[English) 

SHRI GURUDAS DASGUPTA: Sir, this i8 a very 
urgent matter of public importance . ... (Inhlnupliona) 

MR. DEPUTY SPEAKER: Silence please. 

SHRI GURUDAS DASGUPTA : The Govemment is 
playing hide and seek. The Minflter 18 not to be .een in 
Parliament. It seems that the MinIster of Petroleum II 
abeconding. 
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SHRI MADHUSUDAN MISTRY (Sabarkantha): Which 
Minister? 

SHRI GURUDAS DASGUPTA : It is the Minister for 
Petroleum. 

SHPI MADHUSUDAN MISTRY: That is too much. 
... (InlsnupUons) 

{Tl'llnslslionj 

MR. DEPUTY SPEAKER: You are from the Nling 
party. If you make nolae. How can the proceedings of 
the House be Nn? 

... (Inlsnuplions) 

SHRI RAJIV RANJAN SINGH uLALAW (Begusaral): 
Mr. Deputy Speaker, Sir, there Is very much lack of 
coordination. 

[Englishj 

SHRI GURUDAS DASGUPTA: The basic issue Is 
that the international price Is always linked with the 
domestic price. That is the claim of the Government. The 
international price was 78 dollars per barrel two months 
ago. Now It is 56 dollars per barrel, and there Is every 
possibility that the international price of crude 011 per barrel 
will go further down. This Is going on for the last two 
months. The Government is not at all announcing, 
discussing or making public whether the price is going to 
be reduced. We have seen several times that whenever 
there Is a small Increase In the international price, 
immediately there is an increase in the domestic price. 
But now when there is an objective reason for reducing 
the price because of the declining international price, the 
Government is playing hide and seek. 

Therefore, my point is this. I am just telling you the 
facts that in 1975, the price of one litre of petrol was 
Rs. 3.19. In 2006, it Is more than Rs. 55. In 1975, the 
cost of one cylinder of gas was Rs. 23.91. Today, one 
cylinder of gas costs Rs. 288. In such an overwhelming 
IrfI~tionary situation, the Govemrnent must make clean 
whether they are going to reduce the price. If not, they 
must give the reason for it. 

I demand that by tomorrow the Government must 
announce reduction by at least Rs. 4 of ~roleum and 
Rs. 2 of diesel. Otherwise, It would be looked upon as 
an anti-people Government. I would take It as an anti-
people State of the UPA Govemment . ... (lnlrlmJplions} 

SHRI BRAJA KISHORE TRIPATHY (Puri): On behalf 
of my Party, I associate with this matter. 

rr,.,..lIonj 
MR. DEPUTY SPEAKER: Those Members who to 

8880ciate with him, may send their Slips . 

... (Intsrruptions) 

SHRI SANTOSH GANGWAR (BAREILL Y): Mr. Deputy 
Speaker, Sir, I have allo given a notice in this regard 
... (lnlBnuplions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): Pricel of 
petroleum products were increased during your regime. 
... (Inlrlnuplions) 

SHRI SANTOSH GANGWAR: If we Increased the 
prices we also decreased them ... (In/snuplions) for a long 
time It Is being said that the price of oil would be 
decreased. It is a matter of 10rrow that as reported by 
the presa, the Govemment are going to Increase the 
prices of COoking gas. Decreasing the prices by twenty-
five paise, speaks volumes about your concern for the 
poor. 

[English} 

SHRI GURUDAS DASGUPTA: 25 paise is .... .* 

(Tmsllltionj 

MR. DEPUTY SPEAKER: This word should be 
expunged. 

... (In/snuptions) 

SHRI SANTOSH GANGWAR: The Government must 
pay attention in this direction. If the Minister of Petroleum 
has to make an announcement, instead of doing It outside, 
he should do so in the Pariiament white It is in session 
and state that he is going to do such and such thing so 
that the people of the country may get some respite 
... (lntsnupUons) 

MR. DEPUTY SPEAKER: Rupchand Pal ji, you can 
also associate. 

·Expunged as ordered by the Chair. 
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[EngII$h/ 

SHRI BRAJA KISHORE TRIPATHY: Please give me 
one minute. I am told that the intemational priC6 of crude 
oil has declined. Now that the price has come down, 
they should review the price and justify the price. That is 
the mechanism. Why the Govemment of India is not 
coming forward? ... (Interruptions) 

SHRI P.C. THOMAS: I have also given a 193 notice 
on this. 

SHRI RUPCHAND PAL (Hooghly): The intemational 
prices have now corne down to the 2005 level from 78 
dollars per barrel to 55·58 dollars per barrel. The prices 
of petroleum products, namely, diesel, petrol, LPG, had 
been hiked repeatedly. 

15.00 hr •• 

Sir, it is a heavy burden to the common people. It 
is causing great hardship and suffering. In view of the 
steep decline In the intemational prices of crude, the 
Govemment should immediately reduce the prices of all 
these petroleum products. 

I have two points to add. The Ministry of Petroleum 
has made a proposal to the Ministry of Finance for 
reduction of the central excise, which has already been 
agreed to in respect of aviation fuel, ATF at 8 per cent. 
But there is no corresponding decline in respect of the 
other petroleum products. We have given a suggestion 
that to meet the exigencies of the intemational crude 
prices market and the volatility, there should be a 
stabilization fund. The Govemment of India has already 
collected about Rs. 7,500 crore in the form of a cess. 
Our proposal was that let this cess fund be used to set 
up a stabilization fund so that in the case of volatility 
and steep hike in the intemational prices, the common 
people can be protected. 

I urge upon the Govemment that without any further 
delay the Govemment should immediately announce the 
reduction in the prices of petroleum products. 
'" (Interruptions) While we are discussing it, it should be 
done on the floor-of the House at the earliest. Thank 
you. ... (/ntenuplions) 

[Tnmslation/ 

MR. DEPUTY SPEAKER: Your name has been 
associated 

. . . (Intenup/ions) 

[EnglisllJ 

SHRI P.C. THOMAS: Sir, please allow me to speak 
instead of associating my narne. I want to apeak for just 
one minute. ... (Intenuplions) 

SHRI AJOY CHAKRABORTY (Basirhat): Sir, please 
anow the hon. Members to speak on this Important issue. 

(Intenuptions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

... (lntBnuplions/ 

MR. DEPUTY SPEAKER: Please sit down. 

. .. (lntBnuplions) 

MR. DEPUTY SPEAKER: Shri P.S. Gadhavi, Shri 
Subrata Bose, Shri Brajeah Pathak, Shri Ashok Kumar 
Rawat, Shri G. Karunakara Reddy, SM Ganesh Singh, 
Shri Virendra Kumar, Shrimati Jayaben B. Thakkar, Shrl 
Sandeep Dikshit, Chaudhary Bljendra Slnlgh, Dr. Arvlnd 
Sharma, Prof. Chandar Kumar, Shri Vlkrambhai Arjanbhal 
Madam and Shri K.C. Singh 'Baba' have been allowed 
to associate on this matter. 

SHRI N.N. KRISHNADAS (Palghat): Sir, the hon. 
Minister is listening. He must respond. ... (InItImJpIions) 

MR. DEPUTY SPEAKER: Please sit down. 

... (IntBnuptions) 

MR. DEPUTY SPEAKER: It is not possibie for me 
to compel him to make a statement. 

'" (InltlmJplions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, you ask 
him to respond ... , (InltlnUp/ions) The Leader of the House 
should make a concerted statement. '" (InltllTllplions) 

MR. DEPUTY SPEAKER: I cannot compei him. If he 
wants he can make a atatement. I cannot compel him. 

... (lntBnupIions) 

'Not recorded . 
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(Tf1Insllltlon/ 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
This is an Important matter ... (lnt.nupt/0n8) 

MR. DEPUTY SPEAKER: This Is not within the 
jurisdiction of the Chair to compel the Minister to read 
out his statement. 

... (Inl8fT11ptlons) 

{EntJllsh/ 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (Int.rruptionsj' 

{TflUlllllltlon} 

MR. DEPUTY SPEAKER: Manvendra jee, you may 
speak. 

... (lnt.rruptIons) 

{EngIi6h} 

SHRI BASU DEB ACHARIA: The Govemment Is not 
agreeing to reduce the prices. Some body should take 
the responsibility. 

... (IntsfTllptlons) 

(TfIUIS/6tlon/ 

SHRI HARIN PATHAK (Ahamdabad): The House Is 
In session. The Hon. Minister should respond whether 
the price would be decreased or not . 

... (Intsnuptlons) 

{English} 

SHRI BASU DEB ACHARIA: Sir, we are walking out. 

SHRI GURUDAS DASGUPTA: Sir, we are also 
walking out. 

{Tf1Insllllion} 

PROF. RAM GOPAL YADAV (Sambhal): Since the 
govemment is not responding, we stage a walk out in 
protest. 

"Not recorded. 

15.06 hrt 

(Shn' &su 0tIb AdM';': Shrl GVn.ttMS DlJsguplll, 
Prot Rllm Gopill YIla.V lind BOmil othtJr 

hon. ~mMfS then IBh thtl Houstl.) 

SHRI HARIN PATHAK: When the House is In 
session, the hon. Minister should not make a statement 
outside ... (lnl8rruptlona) 

{English} 

MR. DEPUTY SPEAKER: Do you believe that I can 
compells him? 

... (Inlllrrup/in08) 

MR. DEPUTY SPEAKER: I cannot give the direction. 

rrl'lfl8l6tion/ 

SHRI HARIN PATHAK: Mr. Deputy Speaker, Sir, the 
common man Is hit hard by the prlc:e rise . ... (lnltNrUplions) 

{English/ 

MR. DEPUTY SPEAKER: Nothing is going on record. 

. .. (Inllll1UPtions) " 

SHRI HARIN PATHAK: The Government is not 
responding and we stage a walk out in prot.st 
... (Inl8rruptions) 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker. 
Sir, the Government is not reeponding. It is taking anti 
people nl6asures. We also stage a walk out in protest. 

SHRI BRAJA KISHORE TRIPATHY: Sir, I aleo stage 
a walk out in protest. 

15.07 hr •• 

(Shrl Plllbhunllth Singh, SM Ham PIIIIIIIk, Shrl Bt,q. 
KishoM Tfipllthy lind soms other lion. MtlmbsIS 

th6n /ell thtJ Hou6s.) 

"Not recorded. 
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[Tf'BIIM/lon} 

KUNWAR MANVENDRA SINGH (Mathura): Mr. 
Deputy Speaker, Sir,· through you, I want to raise a very 
important Issue in the House. A news Item published In 
"Dainik Jagran" dated 24 Noveml:u~r, 2006 under the 
caption, "Mathura Refinery Par Aatankl Khatare Ka Shak" 
is a very alarming and serious issue. Other newspapers 
have also reported In this regard that a person has said 
In Mathura Refinery that he had been given a few lakhs 
of Rupees to plant explosives in the refinery. He had 
Informed the Police in this regard. Police said that it 
holds no water, no proof hal been found. It hal been 
reported that later on Intelligence agencies got Into aotlon 
and smelt a rat. Thereafter, the Police and the 
administration were also put on alert. My main purpose 
to raise this Issue In the House is to highlight the threat 
not only to Mathura refinery but also to all the refineries 
located in India, as Hon'ble Minister of Home Affairs had 
made statement In the House that refineries and other 
such places even Parliament House are under threat of 
terrorist attack. 

Therefore. I want to say, through you, that the 
Government should disclose the steps being taken for 
the security of refineries and the Parliament House. This 
is a very Important Issue. If such Incident happens in a 
refinery then It could cause devastation only to the refinery 
but also to the people living in surrounding areas upto 
100 Kms. This matter concerns India as a whole So, I 
urge this August House that the Ministry should improve 
security measures not only for this refinery but for every 
refinery and review the secuirity aspect of refineries. 
Commuters to the township of refineries should be friaked 
from security point of view, otherwise, a major accident 
could take place in future due to spread of terrorism. 
With these words, I conclude my speech. 

SHRI REWATI RAMAN SINGH (Allahabad): Mr. 
Deputy Speaker, Sir, this discussion about farmers of the 
country is ttfe most important discussion of the day. The 
hon. Minister of Agriculture is sitting here and you are 
also a farmer. We all are good cultivators. After 
independence, farmers piled up stocks of foodgraina post 
green revolution but due to wrong policies India had to 
import 50 Lakh lonnes of wheat from abroad for the first 
time. At present, sowing of wheat is going on in the 
whole country but DAP fertilizer is not available. 
Consequently, production of wheat will be affected by 
the unavailability of CAP ferttliZers. The reason behind 
this is that the subsidy on DAP and its price has been 

fixed by the Government. The price of input on DAP 
world over has increased by $300-400 r88uhantly, the 
price of CAP hal Increased. Moreover, W8 are unable to 
import it and its prices here have Increased and production 
has decreased. The Minister of Agriculture Is present hera. 
I would like him to give an 8I8urance of restoring the 
subsidy given on DAP and the prices fixed under preeaura 
of world bank and America .hould be rationalized. 

MR. DEPUTY SPEAKER: It is not necessary that I 
ask him to give a statement right now. It is upto him 
whether he gives a statement right now or not. 

... (In/tllTllplions) 

SHRI REWATI RAMAN SINGH: Mr. Deputy Speaker, 
Sir, I have brought thl. Illue to the notice of the 
Govemment through thi. House. If the Government does 
not act &witty, then It will adversely effect the production 
of wheat. 

SHRI AVINASH RAI KHANNA (Hoshiyarpur): Mr. 
Deputy Speaker, Sir, I wanted to raise this issue a long 
ago but after six days today I have got an opportunity to 
raise this issue. As my friend has mentioned, just now, 
scarcity of fertilizers is being faced allover the country. 
This is the sowing time. Farmers go to .hops with their 
tractor·trolly to purchue Urea and they have to come 
back empty handed after spending Rs. 50·100. 

MR. DEPUTY SPEAKER: Hon'ble Members, If a 
meeting is very necessary. then you can go and talk 
outside. 

...(In/6mJp/lons) 

SHRI AVINASH RAI KHANNA: Sir, the distress of 
farmers Is evident from the fact that today itself a farmer 
hae committed suicide in Punjab neer Bhogpur. I want to 
ralae this lsIue in this House that If farmers do not get 
fertilizers on time then it will rHuIt In bad crop and If 
crop is bad then 88 the whole nation is worried and 
farmer are committing 8uiclde, it will lead to dearth of 
foodgrains and farmers will be forced to take such drastic 
stape. As per my information between the two minister. 
Therefore, my request is that attention Ihould be paid in 
this direction and arrangements should be made for the 
availability of fertilizer. to farmers. 

MR. DEPUTY SPEAKER: Chaudhary Lal Singh Ji, 
should I asaociate your name with the issue raised by 
Shri Avinash RBi Khanna? 
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CHAUDHARY LAL SINGH (Udhampur): Mr. Speaker, 
Sir, I will not associate myself at all. You are aware of 
the kind of trouble agricultural com unity is facing. It is a 
very sorry state of affairs. The Hon'ble Minister had 
imported wheat during the last procurement season and 
we had thought that this time the department will help 
out farmers and save them from trouble but just opposite 
has happened. You know the quantity of wheat produced 
in our state. Therefore, from our state a demand 75 
thousand Metric ton DAP fertilizer and 2500 metic ton 
Phosphorus fertilizer has been made. The sowing season 
for wheat start between 26 October to 26 November. 
Thereafter iate variety is sown. If iate variety is sown 
then its yield will be very less. This will result in a serious 
crisis not only for farmers but for the country also. I want 
to say that when sowing S88son comes, the Govemment 
should atleast make arrangements for these things. I want 
to bring one more thing to the notice of the House that 
a file is pending with the Joint Secretary who deale with 
matter relating to Jammu and Kashmir. ·1 request that 
this should be cleared ... (InftlmJpHons) 

MR. DEPUTY SPEAKER: Kindly take your seat. 
Nothing will go on record except the speech of 
Smt. Sujatha. 

... (lm.nupIions) 

MR. DEPUTY SPEAKER: Please sit down. 
Dr. Mishra, I will call you when it is your tum. 

{English} 

SHRIMATI C.S. SUJATHA (Mavelikara): Mr. Deputy-
Speaker, Sir, it is a very important matter. 

The crisis in the agricultural sector in the coUntry is 
going on unabated and reports of farmers' suicides 
continue to pour in from different parts of the country. 
There are numerous reasons for the sad state of affairs 
in the agriculture sector. The inadequate availability of 
loans with low Interest rates through nationalized banks 
and financial institutions is a major reason pushing farmers 
into debt traps. The absence of such institutions in rural 
areas and the low percentage of agricultural loan 
disbursement by the nationalized banks are being 
exploited by private money-lenders who lend out loans to 
the needy farmers at exorbitant interest rates. 

In this situation, the Govemment have to evolve a 
comprehensive mechanism to reach financial relief to the 

suffering farmers making available loans at low interest 
rates through public sector banks and financial institutions 
which will help in liberating the farmers from the clutches 
of greedy private money-lenders. The Government of 
Kerala recently introduced the 'Agricultural Debt Relief 
Bill' aiming to provide relief to the farmers who are 
affected by agrarian crisis and to provide relief to farmers 
who are unable to repay agricultural loans. 

But the enactment of laws by the State alone cannot 
help the situation as the nationalized banks and financial 
institutions would be out of the ambit of such Acts. Hence, 
a comprehensive central legislation is imperative to have 
legal binding on these financial institutions for providing 
loans and financial relief to the farmers. 

I urge upon the Govemment to take urgent measures 
to bring in a new legislation In this regard. 

DR. K.S. MAN OJ (Alleppey): Sir, I associate myself 
with what she has stated. 

[Translation} 

SHRI SHAILENDRA KUMAR (Chail): Mr. Deputy 
Speaker, Sir, thank you for giving me a chance to speak. 
Though Shri Prabhunath Singh ji's name was listed at S. 
No. 1 and after that I was to speak. That is why I 
thought that I would be the second speaker. 

Not only Uttar Pradesh but the entire country is in 
the grip of cold waVe and the mercury is dipping further. 
The poor, especially the agricultural labourers do not get 
employment in villages and they migrate to cities in search 
of jobs but they do not get any shelter there. I, therefore, 
urge upon, the Central Government to make separate 
arrangements for the same in all states so that the poor, 
who do not lTave clothes and blankets to cover 
themselves, do not fall victim to cold. 

{English} 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Mr. 
Deputy-Speaker, the Gujarat Minerai Industries 
Association, and the Probandsr District Mine-owners and 
Manufactures Association have represented to declare 
chalk as a minor mineral instead of a ma;or mineraI. The 
proposal to consider chalk a minor mineral instead of a 
major mineral has been sent to the Govemrnant of India, 
Ministry of Mines, on 10th Jan"lary, 2006 with a 
subsequent reminder on 31st May, 2006. I urge upon 
the Government of India to examine the matter and take 
earty action. 
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SHRI HANNAN MOLLAH (Uluberia): Mr. Deputy-
Speaker, I would like to raise a very serious issue. We 
all bitterly know how people belonging to a minority 
community had been butchered in the westem part of 
country In . the year 2002. Five thousand families were 
displaced and hundreds of people were killed. However, 
tiU today there has been no rehabilitation effort from the 
State Govemment. The Central Govemment sends money 
for their rehabilitation of Gujarat riot victims but the State 
Govemment of Gularat ... (In/srruptions) 

SHRI HARIN PATHAK (Ahmedabad): Sir, that is 
totally wrong. He cannot raise the matter of Gujarat here. 
Everything is done by the Government of Gujarat. 

SHRI HANNAN MOLLAH: If that is so, why are those 
victims leaving the camps? 

SHAI HAAIN PATHAK: Do not mislead the House 
by every now and then raiSing this issue. 

MR. DEPUTY -SPEAKER: Only Shri Hannan Mollah's 
statement will be recorded. 

... (InltJrNptions) • 

SHAI HANNAN MOLLAH: A Parliamentary delegation 
is going on a visit to Gujarat tomorrow. The Govemment 
should take immediate steps to rehabilitate those people. 
That is my demand. 

SHAI BASU DEB ACHAAIA (Bankura): Sir, the 
agreement between Wal-mart and Bharti Enterprises is in 
effect a backdoor entry of FDI in retail trade. FDI in 
retail trade is not permissible under the existing policy of 
foreign investment in India. This agreement is an attempt 
to circumvent the existing policy regulation to gain a 
foothold in the Indian market. It will definitely displace 
the retailers on a massive scale. This will also squeeze 
the domestic manufacturers and farmers because of the 
massive buying power of those companies. 

This wi" definitely displace the retailers and also result 
in unemployment, particularty when we have massive 
unemployment problem in our country. This is nothing 
but a big backdoor entry. Only one brand Is allowed In 
retail trade but what has happened yesterday is, FDI is 
allowed in the retail market. This would adversely affect 
lakhs and lakhs of our retail traders. Hence. I demand 
that the Government should intervene and to see that 
there is no back door entry of FDI in retail trade. 

"Not recorded. 

Whatever has been done Is to be prevented. I demand 
that the Government should take effecttve measu.... to 
prevent backdoor entry of FDI in the retail trade. 

MR. DEPUTY SPEAKER: Thank you means that you 
should end your statement. 

{TI1II1S!8/ion} 

Its an indication that you should conclude now. 

[English} 

SHRI HITEN BARMAN (Cooch Behar): It Is a serious 
matter. On 20.11.2006 at 1820 hours, there was a bomb 
blast at Belakoba Railway Station in Halbadl-New 
Jalpaiguri Passenger Train which get connected from 
Darjeeling. Terrorists had a plan to explode the bomb at 
New Jalpaiguri Station. In these incidents, seven people 
died and 71 were badly Injured and a large number of 
passengers were wounded, who were not admitted In 
the hospital. I would request the Railway Minister, through 
you, to give compensation of a minimum of As. 1 lakh 
and job security to a person from the affected family 
who lost the life and Rs. 50,000 for those who are Injured. 
I further request to review the security of the trains that 
are running allover the country. 

After the incident, vegetable growers of the Halbadi 
area has been restricted to transfer the vegetables at 
Siliguri and other markets from this train. Critical situation 
has arisen in this area for the growers. This may kindly 
be considered without any further delay for the betterment 
of the vegetable growers of those areas and arrange 
vendor coach attached with these trains. 

SHRI P. KARUNAKARAN (Kasargod): I would like to 
place before the Government a very important issue with 
regard to the cooperative movement in Kerala. 
Cooperative movement in Kerala is very strong unlike in 
other States. They are taking a number of issues 
connected with the common people. The proposed 
Banking Regulatory Amendment Act really makes the 
present system of functioning In the cooperative movement 
difficult. As a result, now the cooperative societies, 
especially Agricultural Primary Cooperative Societies 
(APCSs), can carry out most of the banking businesses, 
though they are not considered as banks. But if the 
definition is strictly followed, then it would be difficult fOI 
the cooperative societies in Kerala to continue to do the 
work that they are doing. The cooperative societies in 
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Kerale are taking the responsibility of public distribution 
system, nidhi stores and many other functions In the 
medical and health areas. So, we request the Govemment 
to exclude the Kerala's cooperative sector In the proposed 
amendment Bill. 

The second Issue is that the Govemment has decided 
to collect income tax from the cooperative societies. The 
cooperative societies are really working with the a3Slstance 
of the common people. It is unlike the other financial 
institutions. It is really the members of the cooperative 
societies who give deposits. As far as the State 
Cooperative Banks are concerned, the profit is really very 
meagre. It Is true in the case of the district cooperative 
banks. But as far as the primary cooperatives are 
concemed, It is very meagre. It Is an Interesting thing 
that If the Govemment cellects the amount, the total 
amount that the Govemment wants to collect will be higher 
than the amount that It gets. So, there is no reason and 
justification for Imposing income tax from the profits of 
the cooperative societies because it Is unlike the other 
financial institutions. So, this has to be taken Into 
consideration anti the cooperatives of Kerala should be 
excluded from the provisions of the proposed Bill. 

SHRI N.N. KRISHNADAS (Palghat): There Is a 
widespread apprehension among the people of Kerala 
regarding some news item appeared in some national 
dailies in Kerala. It says that the Govemment of India is 
going to refuse clearance for the Intemational Container 
Terminal at Cochln. As you all know, everything is ready 
for the setting up of a container terminal of an intemational 
standard in Cochin. A few weeks back only the 
Government refused clearance for another port in 
Vizhinjam in Trivandrum, due to security reasons. This 
news item also came in the newspapers that due to 
security reasons, the Cochin International Trans-shipment 
Container Terminal Is also facing the same problem of 
security. So, the people of Kerala and the Government 
of Kerala have requested the Government of India to 
give clearance as early as possible and the Kerala 
Government has also invited hon. Prime Minister for the 
'foundation stone laying ceremony', for the Container 
Terminal at Cochin. So, this is our request; the 
Govemment should give all clearances necessary for the 
Trans-shipment Container Terminal at Cochin. Thank you. 

{Trans/sh'on! 

SHRI GIRDHARI lAl BHARGAVA (Jaipur): Mr. 
Deputy Speaker, Sir, Rajasthan Is in the grip of major 

power crisis. Load shedding for about four hours Is a 
regular feature In the city. All Industrialists and farmers 
are In a state of distress due to power cut. The crlsla 
has also IntensHled due to some fault In the power station 
which Is also hampering the supply of' drinking water. 

Sir, according to an agreement Signed on 10.5.84, 
various hydel projects like Anandsahib hydel project, 
Mukeria Ghan hydel project, Then Dam hydel project, 
UBDC charan hydel project and Shah pur kandl hydel 
project were to be referred to the Supreme Court and 
Rajasthan should get its share of electricity. I, therefore, 
demand that the Central Govemment should ensure the 
power supply to Rajasthan from those States In which It 
has got its share so that the residents, industrialists and 
farmers of Rajasthan get relief. 

(English! 

SHRI K. FRANCIS GEORGE (Idu'kki): Sir, as has 
been pointed out by my colleague from Kerala, Shrl 
Krishnadas, two very Important Intemational container 
trans-shipment terminal projects are in doldrums due to 
the objections raised by the National Security Agency. 
Sir, these two projects are not Kerala-speciflc projects. 
They are actually of vital importanctt to the nation. These 
two ports; Vallarpadam near Cochin and Vlzhlnjam near 
Trlvandrum are located adjacent to the international 
shipping trunk route. Due to their vital locations, these 
are major projects which are vital to the country. Country 
expects that Vallarpadam will be the hub of the container 
trans-shipment work as far as the whole southem region 
is concemed. The hon. Prime Minister himself came and 
laid the foundation stone for the Vallarpadam Project. 
Nobody had raised any objection. Sir, these projects are 
being operated on BOT basis and the work has been 
taken up by Dubal Ports World Company. The same 
company operates in Visakhapatnam, Mundra and 
Chennal Ports. Container Trans-shipment terminals are 
there. All of a sudden, the National Security Agency has 
raised this particular aspect of security on the plea that 
Dubai Ports World Company has taken up work In 
Pakistan, Guddar Port in Baluchistan. It seems that that 
port was constructed by a Chinese company called. 
... (Inlenuph'ons) 

MR. DEPUTY-SPEAKER: What is your demand? 

SHRI K. FRANCIS GEORGE: Let me complete, Sir. 
have been waiting here patiently from morning. 

. .. (Inlenuph'ons) 
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MR. DEPUTY SPEAKER: What i8 your demand? This 
is not the time to give a lecture. You should me"tion the 
point" you like to bring forth. 

{English} 

SHRI K. FRANCIS GEORGE: I have to complete It, 
Sir. Let me complete It Give me one minute time. 
... (Intsrrup/lons) 

MR. qEPUTY·SPEAKER: This 18 not the proper way. 

SHRI K. FRANCIS GEORGE: Is this not a proper 
way, Sir, to walt patiently for my tum? 

MR. DEPUTY SPEAKER: You are not telling what 
you would like to mention. 

{English} 

SHRI K. FRANCIS GEORGE: Let me complete, Sir. 
If you do not allow me to complete, what can I do? 

MR. DEPUTY·SPEAKER: This is not a debate. 

SHRI K. FRANCIS GEORGE: The point I want to 
emphasise, Sir, is we feel this is not fair as far as these 
two particular projects are concemed. 

{Trans/stion} 

MR. DEPUTY St=>EAKER: You are not telling what 
you would like to mention. 

{English} 

SHRI K. FRANCIS GEORGE: What I am requesting 
the Govemment is ... (Interrup/lons) 

{Translation} 

MR. DEPUTY SPEAKER: I have not given you time 
for discussion. 

{English} 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
This is to draw the attention of the Govemment and the 

House on the plight of National Highway No.9, which 
p..... from Hyderabad to Vljayawada. Except in my 
district, four·laning has been done on the National 
Highway between Hyderabad and Vllayawada. This Is the 
most Important lane. In fact, It should have been made 
six-laner but not even four·laner has been made. Dozens 
of accidents are taking place every day. In one year, 
more than 300 people have died. It ie a1moet one peraon 
a day. I would request the Govemment to Immediately 
sanction the necessary grants to expand It to four lin ... 
Already the SilIIIt.y has been done but In the name of 
detailed Project Report It Is being withheld. I would request 
that at the earliest the four.lanlng should be done. 

SHRI P.S. GADHAVI (Kutch): Gujarat Is the largest 
producer of polymers, which Is used a8 raw material for 
plastic woven sack Industry. The Industry has developed 
woven sacks for packing of fertilizers, sugar, rice and 
other commodities. The gradual Increue In compulsory 
use of jute bags Is adversely affecting the plastic·woven 
sack industry. To protect the plastic potymer Industry, the 
Govemment of Gujarat has requested a number of times 
to reduce the level of compulsory jute packing in food 
grains and sugar to a reasonable level of 50 per cent to 
60 per cent. 

In spite of the repeated requests, In the year 2005-
06 ending on 30.6.2006 the Government of India has 
decided that hundred per cent of both food grains and 
sugar be packed in jute bags. It has been represented 
that due to the shortage prevailing in the domestic 
markets, the import of Jute bags has been Increased from 
the neighbouring States, that Is Bangladesh and Nepal. 

In spite of. repeated requests from the State 
Government, various associations as well as the 
recommendation of 14th SAC, the Ministry of Textiles, 
Government of India, vide Its order dated 24.7.2006 
continued hundred per cent use of jute packaging for 
supply or distribution of food grains and sugar In the 
year 2006-07. 

Sir, I would request the Govemment of India to re-
consider the decision and relax the 100 per cent 
compulsory provision for jute packaging a8 above to 
protect the interest of the plastic woven sack industry of 
Gujarat as well as of other States. 
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[Transla/ion} 

SHRI VIRENDRA KUMAR (Sagar): Mr. Deputy 
Speaker, Sir, several schemes are formulated by the 
Government for the weHare of, Beedi workers, but aU 
these schemes that are being run by the Government 
have proved unsuccessful in checking the exploitation of 
Beedi workers. Even today, the Beedi workers are 
compelled to work on the decade old wages. Due to the 
monopoly of middlemen on the Beedi industry and the 
indifferent attitude of the officers of the department of 
labour, the benefits of schemes being run by the 
Govemment are not reaching to the workers. Even today, 
thousands of workers of Madhya Pradesh, Rajasthan, 
Uttar Pradesh, Bihar, Orissa, West Bengal, Kamataka, 
Tamilnadu, Andhra Pradesh and Gujrat are deprived of 
registration on one hand and on the other there is a lot 
of disparity in the wages In respect of per thousand Beedi 
manufacturing in all these states. The middlemen are not 
paying minimum wages in several. As a result thereof, 
the economic and social status of the Beedi workers 
remains the same and due to paucity of funds, they 
become the victims of several diseases and die an 
untimely death. 

I, therefore, urge upon the Government to take 
meaningful steps to uplift the economic and social status 
of the beedi workers as also bring uniformity In the wages 
for per thousand manufacturing of beedies in all states 
and pay them minimum wages. 

{English} 

DR. K.S. MANOJ: Sir, this is for your kind attention 
and for seeking the intervention of the Ministry of External 
Affairs to direct our Embassy at Kuwait for the release 
and repatriation of Silri Asharaf and Shri Francis 
Kochavaran. These two Indian citizens holding Indian 
passports were working with MIs. Public Warehousing 
Company, Sulaiblya, Kuwait. This company is a US based 
one and Asharaf and four of his colleagues were 
supplying food materials to the US Army in Iraq. On 6th 
of this month, the above convoy was attacked by some 
strangers or extremists and kept under house arrest. Their 
passport and other emigration documents also were 
snatched away by these strangers. Mr. Asharat and his 
colleagues somehow escaped from their custody and 
approached the potice authorities for help. The police 
arrested them and detained them in the Basv.a detention 
centre. They are not even being provided adequate food 
and they are ill-treated and are mentaUy tortured. 

Mr. Asharaf belongs to my constituency and is a 
native of Alleppey. He belongs to a poor family. His family 
consists of his wife, three children and ailing mother. His 
family members are very eager and anxious of his return 
to home land. I, therefore, request that appropriate action 
may please be taken for the Immediate release and 
repatriation of the individual from the Basva jail at the 
earliest. 

MR. DEPUTY SPEAKER: Now, Shri p.e. Thomas to 
speak. You can raise only one matter. 

SHRI p.e. THOMAS: My demand from the 
Govemment is to start some special trains to Kerala 
during this winter for the Christmas vacation and for the 
new year because there is a lot of rush. The persons 
who go to book any train, they are not able to get the 
booking. The situation is same with Bangalore because 
a lot of people are working in Bangalore. Same is the 
CBse with Chennai, Kolkata, Mumbai and other important 
States. 

Therefore, I would request the Railway Minister to 
order some special trains with all facilities with water and 
food to Kerala from different important places immediately. 

[Translation} 

MR. DEPUTY SPEAKER: Shri Ramkripal Yadav: Not 
present. 

{English} 

Dr. Rajesh Mishra to speak. First, you go to your 
seat. 

[TllInSIalion} 

DR. RAJESH MISHRA (Varanasi): Mr. Deputy 
Speaker, Sir, permission may be granted to me to speak 
from here. 

{English} 

MR. DEPUTY SPEAKER: All right. 

[T,..nsllllion} 

DR. RAJESH MISHRA: Mr. Deputy-Speaker, Sir, the 
Incident that took place Yesterday In Lucknow, the capital 
of Uttar Pradesh, can be termed as \ the democracy's. 
... (/nfflmlptions} Sir, I am not being aJlowed to speak 
truth. .. .. (InMf1fIPlions) 
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MR. DEPUTY SPEAKER: The statement was the 
same. When you were speaking. 

... (Inlsnuptions) 

DR. RAJESH MISHRA: When you were speaking, 
we were listening. . .. (lnMnuplions) 

{English} 

MR. DEPUTY SPEAKER: Nothing should go on 
record except the speech of Dr. RaJesh Kumar Mishra. 

... (Inlsnuplionsr 

/Tmnslillion} 

MR. DEPUTY SPEAKER: Nothing is going on record. 

'" (InlBnuplions) 

MR. DEPUTY SPEAKER: Suman ji, you may recall 
that I had also allowed you to speak. It was also a state 
matter at that time. 

'" (Inlsnuplions) 

{English} 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (lnlBnup/lons) ~ 

/Tmnslillion} 

DR. RAJESH MISHRA: Mr. Deputy Speaker, Sir, the 
manner in which democracy was murdered by the 
Government of Uttar Pradesh in its capital, had never 
been done by any elected Government earlier. 
... (Inlilnuplions) Yesterday, the state President of the 
Congress Party, and the deputy-leader alongwith fmy 
thousand congressmen staged a demanstratlon in front 
of the Legislative Assembly . ... (/n/tlmlplions) 

{English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Inlenuplionsr 

·Not recolded. 

MR. DEPUTY SPEAKER: Now, nothing will go on 
record. 

... (lnlBnupIions) ~ 

MR. DEPUTY SPEAKER: Dr. Miahra, now your point 
has come. 

. .. (InlrlnupIfons) 

MR. DEPUTY SPEAKER: Kunwar Manvendra Singh 
is allowed to associate with what Dr. Mlshra has 
mentioned just now . 

... (InlBnuplions) 

{T1'lln8lll1ion} 

MR. DEPUTY SPEAKER: Nothing is going on record. 
You may sit down. 

... (lnltNnJptlons) 

MA. DEPUTY SEPAKER: The name of Chaudhaty 
Bijender Singh may also be associated with him. 

... (InlBnuplions) 

{English} 

SHRIMATI ARCHANA NA YAK (Kendrapada): Mr. 
Deputy-Speaker, Sir, female foeticide Is rampant In the 
country. The declining aex ratio would have serious 
repercussions in future, especially in the status of woman. 
It would lead to increased sexual violence, trafficking and 
reduced mobUity of women. How will India be able to 
hold its head high before other countries If this Increasing 
crime against humanity is allowed to continue? 

There is an urgent need for Issue of guidelines for 
fuU and strict Implementation of the Pre-Conception and 
Pre-Natal Diagnostic Techniques (Prohibition of Sex 
Selection) Act, 1994 to prevent female foeticide. As the 
law was not being implemented strictly, unscrupulous 
doctors were conducting sex determination teats 
indi8criminately, resulting in female foeticide. The State-
wiae figures of a recent survey shows a declining sex 
ratio. Female foeticide would cause irreveralble damage 
to the society if remedial measures were not taken 
immediately. 

·Not recorded. 
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[Shrlmatl Archana Nayak] 
Therefore, I urge upon the Central Government to 

issue strict guidelines to the States and the Union 
Territories to conduct surprise checks in nursing homes 
and give .evere punishments to the doctors indulging in 
female foeticide. 

. MR. DEPUTY SPEAKER: No doubt, the matter Is 
very important. 

SHRI TATHAGATA SATPATHY (Dhenkanal): Sir, I 
want to say a few words There Is a report. 
.. . (InMrruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Intsrruptlons)' 

[Tl7lnS/stion} 

SHRI MUNSHI RAM (Bljnor): Mr. Deupty Sp;eaker, 
Sir, the National General Secretary of Jamat Ulema·a-
Hindi and a Member of Rajya Sabha, Maulana Mehmud 
Medaml, was taken Into Judicial custody and sent to Tlhar 
Jail yesterday. His only fault is that four year back he 
had demanded reservation for Muslims at the residence 
of the Prime Ministor. In retaliation, he was sent to jail 
on the charges of violation of section 144. 

I would like to demand the Govemment, through you, 
that Maulana Mahmud Madni Sahab should be released 
immediately by bsolving him of the charges. Thanks. 

SHAI NIHAL CHAND (Srlganganagar): Mr. Deputy 
Speaker, Sir, India is an agrarian country. Eighty percent 
peasants of our coun~ry live in villages. The price of 
cotton produced In our country including Aajasthan is 
As. 1800 per quintal ... (Intsrruptions) 

MR. DEPUTY SPEAKEA: Your colleague is speaking. 

... (Interruptions) 

SHAI NIHAL CHAND: Mr. Deputy Speaker Sir, In 
1990 the, price of cotton was As. 2500. But after 1990 
and till date Its price was fixed between As. 1800 and 
As. 2000. Nowadays farmers' produce is being sold at 
cheaper rates whereas diesel is dearer. Every produce 
of farmers is now being sold at cheaper rates. I would 
like to request the Government, through you, that the 
"Not recorded. 

price of cotton should be increased and farmers' produce 
which is bering sold at the rates of As. 1800 to 
As. 2000, should be sold at As. 5000 per quintal. Apart 
from this, I associate myseH with the previous members 
who spoke and I would like to say that there has been 
a crisis of fertilizers in Aajasthan. For this reason riots, 
hunger-strikes and strikes are taking place at 
Srlganganagar. I would like to request the Government, 
through you, that the Government should provide DAP 
and other fertilizers to the farmers at the e.rliest. 

15.52 hr •. 

PAPERS LAID ON THE TABLE-conto: 

/English} 

MA. DEPUTY-SPEAKEA: Before I take up the 
Matters under Aule 377, there is a Paper to be laid on 
the Table. Shrl Pawan Kumar Bansal. 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): Sir, on 
behaH of Shrl S.S. Palanimanlckam, I beg to lay on the 
Table: 

1. A copy of the Nomicatlon No. 4612006-CE. (Hindi 
and English versions) published in Gazette of 
India dated the 28th November, 2006, together 
with an explanatory memorandum seeking to 
reduce Central Excise duty on Heat set web 
offset rotary printing machines with a minimum 
speed of 70,000 copies per hour from 16 per 
cent to 8 per cent, under sub-section (2) of 
section 38 of Central Excise Act, 1944. 

(Placed in Library. Ses No. L.T.-5057A12oo6) 

2. A copy of the Notification No. 11412006-Cus., 
(Hindi and English versions) published in Gazette 
of India dated the 28th November, 2006, 
together with an explanatory memorandum 
seeking to reduce basic Customs duty on Heat 
set web offset rotary printing machines with a 
minimum speed of 70,000 copies per hour from 
12.5 per cent to 5 per cent,. under section 159 
of the Customs Act, 1962. 

(Placed in Library. See No. L.T.-5057B12006) 
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15.53 hr .. 

MATTERS UNDER RULE 3n 

/Eng/i$h/ 

MA. DEPUTY-SPEAKER: Now, we will take up 
Matters under Rule 3n. 

Shrl SaHan Kumar - not present. 

Shrl Avtar Singh Bhadana - not pre.ent. 

Shri K.C. Singh 'Baba' 

(I) Need to check deforestation between 
Kaahlpur and Ramnagar In Aampokhra Taral, 
Uttaranchal 

SHRI K.C. SINGH 'BABA' (Nainltal): Sir, I wish to 
draw the attention of the Government towards 
approximately 200 acres of natural forests lying on 
National Highway No. 121 at 14th K.M. stone between 
Kashlpur and Ramnagar in Aarnpokhra Tara! West Region 
of Uttaranchal. The State Forest Department has cut down 
all the trees In this forest area perhaps under the pretext 
of treating these areas as degraded to grow herbal and 
medicinal plantation. Sir, It is indisputable that forests are 
integral and indispensable part of human life. Every 
Government endeavours to promote the forest wealth In 
order to preserve ecology and for sustainable 
development. In the circumStances, I would request the 
Govemment to take Immediate steps to ensure that forests 
are not cut down by Forest Departments of any State in 
the' guise of degraded forests. The feasibility of growing 
local trees to preserve the natural forest should also be 
explored in the said 200 acres of forest. Such an 
approach would not only avoid the destruction of natural 
habitat of hundreds of varieties of birds and animals but 
would also obviate the hindrance to the Tiger beats. In 
any eventuality, the decision to cut down trees should 
precede consultations with Project Tiger and other wild 
life experts and also the Forest Development Corporation. 

(II) N .. d to take steps to check the spread of 
encephalitis In the eastern parts of the 
country 

SHRI FRANCIS FANTHOME (Nominated): I would 
like to draw the attention of the Government to the 
spread of encephalitis in the eastern part of India, 
particularly in the Gorakhpur division and the adjoining 
regions of Bihar. 

Hundreds of deaths have been reporttxl In the Preas 
and there are reports that the people Including children 
are not getting adequate medical care in the absence of 
doctors, nurses and medicines In the region. 

The medical facilities at the hospitals are extremely 
poor and the common people have to go to private clinios 
for treatment having to sell their land and meager 
po ..... lon •• Thi. situation has b,e8n continuing over the 
past six monthl and there is no relief for the affected 
people. The Mlnilter for Health Ie requested to have thie 
matter examined by a team of medical axperts and 
suitable remediel be provided to the affected paCt"e. 

MR. DEPUTY-SPEAKER: Shri L. Rajagopal - not 
present. 

(III) Need for early _clearance of the GuJarat 
Control of OrganlHCI Crime Bill, 2003 • 

SHRI HARIN PATHAK (Ahmedabad): Gujarat State 
Legislature has paued a Bill entitled "The GuJarat Control 
of Organited Crime Bill, 2003" and the .ame has been 
forwarded to H.E. the President of India by H.E. the 
Govemor of Gularat on 1.4.2003. The Ministry of Home 
Affairs vide their letter dated 24.12.2003 had 
recommended deletion of certain clauses, namely, 14 and 
16. The amended Bill has been passed by the State 
Legislative Assembly on 2.6.2004 and the same has been 
forwarded for the assent of H.E. the President of India 
on 19.6.2004. The State Government is awaiting the 
assent of H.E. the President of India. The Gujarat Control 
of Organised Crime Bill, 2003 Is based on a similar Act 
passed by Government of Maharashtra, a neighbouring 
State. After Maharashtra Police was able to take action 
against some of the organised group of criminals, some 
of them have shifted to Guiarat. Unle.s and until we 
have statutory authority to deal with such criminals in the 
same manner as is possible for the Government of 
Maharashtra, the security situation In the State would 
remain under constant threat. Guiarat being the border 
State has all the more reasons to worry about the 
organised crime. Since the amended Bill is In accordance 
with the principles laid down by the hon. High Court at 
Bombay, Sir, I humbly request the Govemment of India 
to pursue the Bill which Is pending with H.E. the President 
of India for his assent. 

MR. DEPUTY SPEAKER: Shri Mansukhbhal D. 
Vasava • not present. 
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(Iv) Need to change the route of • few trains 
running between Oelhl-Howrah via Jhansl-
Jaunpur and Allahabad 

{Trsns/s/ion} 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): 
Mr. Deputy-Speaker, Sir, there is no direct train from 
Ural station in the district of Jalaun in my parliamentary 
constituency In U.P. for Delhi and for Allahabad. There is 
the High Court. Madhyamik Shlksha Parishad's office and 
Accountant General's office at Lucknow and people of 
Jalaun district have to go to these offices there but they 
are facing dlfflcultle. due to lack of any direct train. 

So. I request the Union Govemment to divert two or 
three trains running between Delhi and Howrah vis Jhansi, 
Kanpur and Allahabad so that people of my district may 
be benefited. 

16.00 hr •. 

(v) Need to cl .. r pending projects under 'AaJlv 
Gandhi Gramln Vldyutlkaran Yolan.' In 
AaJasthan 

SHRI KAILASH MEGHWAL (Tonk): Mr. Deputy 
Speaker, Sir, the Govemment of India has announced 
Rajeev Gandhi Gramln Vidutikaran Vojna in April, 2005 
under which the target was fixed for electrification of all 
the unelectrified villages and hamlets in the next five 
years and it includes provision of electrification facilities 
to the families living below the poverty line. It also includes 
issuance of free connection to all the families living below 
poverty line. There is a proposal of Providing 90 percent 
grant by the Union Govemment and 10 percent loan to 
State Govemment. Gramin Vldutlkaran Nigam has been 
authorized for Implementation of this project. 

Under this project, 15 projects of Rajasthan are 
pending with Gramin Vidyutikaran Nigam under which 
electrifICation of 2,750 unelectlrfied villages, 2,285 hamlets 
and provision of domestic connection to 10,55,551 BPL 
families and 2,17,557 general families has been proposed. 
Inspite of repeated requests these proposals are still 
pending. 

In the apsence of approval to these 15 projects, the 
domestic connections and BPL con~ons cannot be 
isaued in the 15 districts of Rajasthan. This 'is disturbing 
the balence and pace of development in different districts. 
So, pending projects of Rajasthan under Rajeev Gandhi 

Gramin Vidyutlkaran Yljana should be cleared at the 
earliest. 

(vi) Need to revl.. the rate. of royalty on coal 
and other major minerai. on ad-valorem buIa 

{Eng/ish} 

SHRI DHARMENDRA PRADHAN (Deogarh): Orissa 
is a mineral rich State, but It does not get non-tax revenue 
In the shape of royalty from such major minerals in the 
State to the desired extent as the rates of royalty are 
not being revised in time. The Planning Commission and 
the 121h Finance Commission have recommended that 
the rate of royalty should be revised on ad vslofrJm basis. 
But the Govemment of India has not yet done It. In the 
past, the rate of royalty on coal and other minerals was 
revised on expiry of more than 5 to 7 years though the 
rules stipulate that there should be revision after expiry 
of 3 years. The delay in the revision of the rate of royalty 
on coal and other major minerals has caused a loss of 
Rs. 150.00 crore per annum. The State has suggested 
royalty on sd vslorem basis. The rate of royalty on coal 
was revised with effect from 16.8.2002 and Is due to be 
revised with effect from 16.8.2005. The 11th Finance 
Commission has also suggested that revision of royalty 
should take place every 3 years and in case such revision 
does not take place, the State should be fully 
compensated through grant-In-aid. 

I earnestly appeal to the hon. Prime Minister to 
intervene in the matter and Instruct the Ministry of Coal 
to take immediate measures In this regard. 

(vII) Need to expedite the functioning of M.S. 
Swamlnathan committee with a view to 
provide reUef to the farme,. affected due to 
debt trap In Kerala 

DR. K.S. MANOJ (Alleppey): The State Govemment 
of Kerala had requested the Govemment of India to 
include five districts of Kerala I.e. Wyanad, Palakkad, 
Kasargode, Alappuzha and Idukki, where large number 
of farmers had committed suicide following debt trap, in 
the Vidharbha model package. Three districts had been 
included but the districts of Alappuzha and Idukki had 
been left out. Hon. Agriculture Minister had visited Kerala 
for an on-the-spot study of the situation and announced 
that a Committee, headed by Dr. M.S. Swaminathan would 
be constituted for the indepth study of the situation of 
farmers' crisis and to formulate the relief measures for 
the farmers. Three-four months had lapsed and the 
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Committee has not started functioning yet. So, I would 
urge upon the hon.Agriculture Minister to expedite the 
functioning of the Committee so that relief would be given 
to the fanners as earty as possible. 

(viII) N .. d to enaur. that fertilizer. are made 
avallabl. to Utter Pred.ah a. per the quotl 
• armark.d for It. 

{Tl'lIns/s/ion} 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Deputy 
Speaker, Sir, there is a shortage of fertilizers in Uttar 
Pradesh In the Rabl season and farmers are facing 
difficulties due to this shortage. State Govemmet Is trying 
to provide fertilizers and high yield seeds to farmers but 
the problem is that Uttar Pradesh has got only 2.09 metric 
tonne DAP till date against the quota of 4.09 lakh metric 
tonne and quota of urea has also not been provided. In 
Uttar Pradesh production of fertilizers Is not suffICient to 
meet the need. Hence, State Govemment has to buy 
Urea and DAP from Guirat. But the Union Govemment Is 
unable to provide railway rakes for its transportation. 
This is a very serious matter. Fanners of Uttar Pradesh 
are very angry for not getting the fertilizers. Uttar Pradesh 
is facing the crisis of fertilizers because the Union 
Government and the Railway Ministry in particular are 
not executing their duties. 

It Is my request to this House that supply of fertilizers 
according to the quota earmarked for U.P. should be 
ensured in time and Union Government should take 
positive initiative so that fanners may be saved from 
destruction. 

(Ix) Need to declare Ballrajgam In Madhubanl 
district of Bihar a. a National Tourlat Spot. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy-Speaker, Sir, there Is a historical place called 
Balirajgarh in the Babubarhi Block under the Madhubani 
district in Bihar. There is a legend that this is the place 
of great generous King Bali who was the grandaon of 
Prahlad and son of Virochan. It was taken over by the 
Govemment in 1905 in view of its historical importance. 
Excavation work was carried out there by the 
Archaeological Survey of India in 1962-63 and Directorate 
of Archaeology and Museum Govt. of Bihar in 1972-73 
and 1974-95. Remains ranging from Uttari-Krishna-Margit 
Terracotta period of 10th to 11th century (Pal period) 
were found in the excavation. Remains of ancient temple, 
human and animal terracotta, figurines, copper coins, 

general terrecotta and other things besides a defence 
wall buih during the Shung Period In 2nd Century BC 
were found. This is the greatest historical place of Bihar. 
Relatively, lesser important places like Valshall and 
Vikramshila have been developed as tourist places by 
the Govemment of India, but Ballrajgarh characterizing 
legenda has not been sufficiently developed . 

I would like the Govemment of India to send a high 
level team at the eartlest for developing this rare legendary 
and historical heritage, Ballrajgarh as a national tourist 
place and take neceasary positive steps to prepare a 
project to protect this national and historical heritage. 

(English} 

(x) Need to .. up ~ndrlya Vldy8feyaa In Vellora 
and ThlruvaMI .. I.1 dlatrlcta of Tamil Hadu 

·SHAI D. VENUGOPAL (Tlruppattur): In Tamil Nadu, 
right from the days of the Britlshers, we find the 
functioning of established schools In certain districts 
including the present Vellore and Thiruvannamalai dIItrIcta. 
But these ctlatrlcts do not have adequate number of such 
schools due to its backwardness caused by Inadequate 
Industrial growth and increased number of people living 
below poverty Hoe. Quality education and well established 
higher secondary schools are not there in good number 
at a time when a new Thlruvalluvar University h .. been 
established in Vellore and reputed Technical Institutions 
have been established in Veoore and Thiruvannamalal. 
So there is a need to establish Kendrlya Vldyalaya 
Schools there In and around Vellore and Thiruvannamalal 
that come under my constituency and home district. 
People from several parts of India live In historical and 
pilgrimage towns like Vellore and Thlruvannamalal. 
Considering the population mix and the educational needs, 
I urge upon the Union HAD Ministry to start new Kendrlya 
Viclyalaya Schools in Vellore and Thlruvannamalai with 
the co-operation of the State Govemment. The Centre 
may initiate steps to establish KVS schools there from 
the beginning of the academic year 2007-2008. 

(xl) Need to allow State Government of Orta .. to 
levy duty on power generated from the State 

SHAI B. MAHTAB (Cuttack): Oriasa has a vast coa' 
deposit. Orissa is a power surplus State and it exports 
power to other States. Since electricity duty can be 
charged on consumption only, the importing State benefits 

°EngUsh translation 01 \he speech originally delivered In Tamil. 
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while the exporting State has to bear the negative 
externality such as environmental degradation due to 
mining and depletion of mineral resources, etc. This 
tantamounts to transfer of the sources from the producers 
State without any compensation for the huge negative 
extemality and depletion of its natural resources. If 1000 
MW power is generated in Orissa and evacuated, the 
importing State gets electricity duty to the extent of 
Rs. 100 crore, while the State in which the power is 
produced does not get anything. 

This situation has to be altered by either allowing 
the State to levy duty on generation or else mandate 
that a percentage of power generated should be given 
free of cost to the State by the Central Public Sector 
generating companies as is the case in Hydro Power 
generation. I would urge upon the Government to allow 
the State to levy duty on generation of power or else 
provide a percentage of power generat.d there free of 
cost to the State. 

SHRI BRAJA KISHORE TRIPATHY (Puri): It is most 
Important. The Government should consider this. 

(xII) Need to conduct cl..... In the ... cently Ht 
up K.ndrlya Vldy.'.Y. In M.h.raJa-nJ, Bihar 

{Tf'8ns1slion} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Mr. Deputy-Speaker, Sir, Maharajaganj is the Sub-
divisional headquarters under the Siwan District in Bihar. 
Sub-divielonal police headquarters, Railway Station, 
Hospital, High School, College, a number of high quality 
commercial establishments, police station, Block 
headquarters are already there in Maharajganj. Thousand 
of Central and State Government employees and retired 
employees live in Maharajganj and Its adjoining places. 
Maharajganj is a densely populated area, but there is 
not even one good quality school there. Employees have 
no other option but to send their children at other places 
to study and for it they have to bear unnecessary 
economic burden. Need of a good quality school has for 
long been felt in Maharajganj. Central Government has 
already given its approval to open a Central School in 
Maharajganj. Format of Maharajganj Central School have 
already been sent by the State Government and Collector, 
Siwan has also sent a report regarding availability of 
land as per the direction given by the Central Government. 

/English} 

MR. DEPUTY SPEAKER: Prof. M. Ramadass-not 
present. 

Shri Hemlal Murmu-not present. 

(xIII) Nad to ...open the closed Poet OffIce. and 
r •• tore the two time delivery .ervlc.. In 
Kovllpettl Town Po.t Office, T.mll Nadu 

SHRI RAVICHANDRAN SIPPIPARAI (Slvakall): 
Indian Postal Service Is an age old one. The service Is 
very much relevant to the poor while so It Is mOlt 
unfortunate that this servlcs has to undergo. a change on 
account of the Government policy to either close down 
the post office and reduce the numbers. 

To cite an illustration, a post office which Is running 
in Kovlpatti Town in Tamil Nadu Is now being closed. 
This kind of acts are reported t~roughout Tamil Nadu. In 
addition, many Post offices have recluced the service from 
two deliveries a day to one. 

Under these circumstances, I request the Govemment 
to restore the service of two time delivery In Kovilpatti 
Town Post Office. 

{TrsnsIslion} 

MR. DEUPTY-SPEAKER: Shrl L. Rajagopal, you 
should have been present when your name was called 
out earliar. 

/English} 

SHRI L. RAJAGOPAL (Vljayawada): Sir, I would like 
to speak. 

MR. DEPUTY SPEAKER: You should feel sorry. 

SHRI L. RAJAGOPAL: Sir, I feel sorry. 

MR. DEPUTY SPEAKER: Now, you can speak. 

(xlv) Need to enaur. that arr •• t of per.on. In 
connection with polltlc.1 agitation. may not 
be • ground for denial of pa •• port •• 

SHRI L. RAJAGOPAL (Vijayawada): Sir, there is a 
glaring discrimination in issuing/withholding passport to 
some of our citizens. Once application is submitted for 
passport, the Passport Officer sends it to the area police 
station for verification. But, according to the Passport Act, 
If a person has any criminal case pending against him, 
he will not be issued any passport. It is not proper, 
because if a political worker - or, any person for that 
matter - takes up or participates in dhsms/f'8ssls roko 
demonstralionlhunger strike, he is booked under IPC. This 
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becomes a criminal offence and such people are denied 
passport. Nowadays, majority of the students are taking 
part In such activities to express their opinion against the 
policies of the Government. So, when police comes for 
enqulty, they mention it as criminal offence and paaaport 
is de,.d. Moreover, the Act dOH not say nor authorities 
act to cancel passport isaued if, subsequently, 80me 
criminal charges are filed against the person after 
Issuance of passport. The said provision is archaic and 
was relevant only to 19th Century. In those dave, all 
Indians were fighting for Independence and the Britlshers 
Included this provision with an Intention that Indians should 
not be allowed to go abroad which otherwise strengthen 
the Freedom Movement. So, the clause was primarily to 
prevent Indians from going abroad by the Britishers. This 
clause was also meant to act as a deterrent for all 
educated Indians taking part in the Freedom Struggle. 
Hence, it has no relevance In today's circumstances. 

So, my plea for consideration of the Govemment ot 
India is, while Issuing passport, that only serious criminal 
offences such as theft, rape, dacoity, act of terrorism, 
Instigatinglperpetratlng communal violence, waging a war 
against India, etc. should be taken Into consideration and 
all others should be Issued the passport. 

16.16 hrs. 

ESSENTIAL COMMODITIES (AMENDMENT) 
BILL, 2006-Confd 

[English} 

MR. DEPUTY SPEAKER: Now, we will take up item 
no. 19-further discussion on the Essential Commodities 
(Amendment) Bill. The time allotted for this Bill is three 
hours. One hour and six minutes had already been taken 
and the balance time available is one hour and 54 
minutes. 

Last time when the House was adjoumed, Shri 
Mahatab was on his feet. He has already taken three 
minutes. Now, I request him to continue his speech. 

SHRI B. MAHTAB (Cuttack): Thank you, Mr. Deputy 
Speaker. I was deliberating on the Bill to amend the 
Essential Commodities Act. I had mentioned that 11 items 
are being removed which were already mentioned under 
Section 2(a) of the Essential Commodities Act but this 
Bill opts to retain seven categories of goods. 

This extraordinary list Includes commodities like raw 
jute and jute teXliI .. , cotton hank yam, foodstuffs, edible 
ollseeds and oils, fertilizers, drugs, petroleum products, 
seeds of vegetables, fruits, food and fodder crops and 
jute. I fall to understand why jute goods, cotton yam and 
edible oiis are specified in this new Schedule and deem 
it essential, and need to control and regulate their 
production, stocking, transportation and trade. I see no 
reason for Including vegetables and fruits In this list. What 
is worse is that the Government retains the power to 
add more items to this Schedule. The power remains 
only with the Union Govemment. That may be a silver 
lining. The Govemment should spell out at this stage 
itse" the logic for retaining many of the listed Items In 
the new Schedule-and the logic of adding such a 
Schedule to the law. 

It Is worth recalling that a slmllar statute, meant to 
supplement the Essential Commodities Act is the 
Prevention of Black-Marketing and Maintenance of 
Supplies of Essential Commodities Act, 19aO, and It stili 
exists on the statute book. Also remaining In force are 
several Control Orders such as the Drug Price (ContrOl) 
Order and the mandatory use of jute bags for packing 
food grains and sugar. 

16.18 hrs. 

[SHRI GIRlDHAR GAMANG in thtI ChMr} 

We are aware that the Esaential Commodities Act 
has undergone several amendments after it was first 
enacted In 1965. Most of the Initial changes to the law 
aimed at making its provisions more stringent and hostile 
to trade. 

It was long after the beginning of economic 
liberalization that the task was addressed for pruning the 
list of essential Items and liberalizing some of the 
draconian provisions of the law enabling, notably the 
sweeping powers given to the enforcement agencies. 

Many of the needless controls and curbs, and 
licensing requirements have also gradually been done 
away with, generating hopes that the law would some 
day be scrapped. 

The proposed amendments have blighted theae 
hopes. Indeed, considering the Hberaltzation of the import-
export regime and the growing competition In the domestic 
and global bazaar, measures like ECA are out of place 
and counter productive. 
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IShri B. Mahtab] 

I would suggest, revisit the issue and drastically 
reduce its scope. The much better scope would be to 
altogether scrap the ECA as well as its supplementary 
legislation Control Orders. 

As this House is aware, the Essential Commodities 
Act, which allowed the Government to impose various 
controls, is a legacy of the licence Permit Raj. 
Theoretically, such controls allowed the Government to 
control price. and obtain more equitable distribution of 
limited resources. In practice, they only served to 
perpetuate shortages and stifted growth and development. 

Our experience with industrial licensing bears this 
out. Once, controls were eased In the early nineties, not 
only did shortages In cement, telephones and scooters 
disappeared, consumers also benefited from competition. 
It Induced lower prices and quality. 

Sir, the hon. Minister is also the Minister for 
Agriculture. The control on agricultural commodities were 
eaaed only in 2002. These controls made farm returns 
unattractive, discouraged investments in agri sector. But 
the context is vastly different today. 

The country has come a long way from the food 
shortages of the Fifties. There is adequate local production 
of most commodities and if not, the country has sufficient 
foreign exchange to meet the shortages through imports. 

I am of the opinion that the market must be allowed 
to function. This calls for reforms In Government 
procurement and easing of remaining controls by exhorting 
States to adopt the modal APMC Act. 

The physical market has to improve. Please allow 
agricultural produce to move quickly from surplus to deficit 
regions. Trading system needs to be strengthened. 

When the move to amend the Essential Commodities 
Act, 1955 was initiated, there was hope that It would 
lead to further liberalization of the restrictive provisions of 
the Original Statute. But the Amendment Bill that the 
Government has got approved by the other House, the 
Upper House, that is, the Rajya Sabha seeks to achieve 
something else. It actually makes it easier for the 
Government to declare any commodity an essential item 
merely through a Notification. That the validity of such 
notifications will be limited to six months, is no comfort 
because an extension of this period is also. permissible. 

In today's context, the Essential Commodities Act 
needs to be viewed as wholly retrograde. What is vitally 

needed is the removal of an unnecessary and redundant 
controls to permit the operation of market forces. 

Sir, the previous NDA Government had deleted 
several categories. The UPA Government had been talking 
about further dilution of this law, tHi it was luddently 
accosted by the demand from the Chief Ministers of 
Congress ruled States for more powers to tackle the 
menace of rising prices. 

I fail to understand how the prevention of Black-
marketing and Maintenance of Supply of Essential 
Commodities Act, 1980 has skipped the attention of thaee 
intelligent Chief Ministers, which exists in the Statute Book 
which Is a draconian law. This law empowers the State 
Governments to detain any person on charges of unethical 
trade practices. 

Such legal measures, besides being oppressive, leave 
ample scope for harassment and extortion. 

Of course, unfair trade practices cannot, in any way, 
be disregarded but statutory measures, unfriendly to trade, 
are equally untenable. It would, therefore, be worthwhile 
to revisit, If not rescind, this dated law to make it more 
relevant. 

rrf'8ns/alion] 

KUNWAR MANVENDRA SINGH (Mathura): Mr. 
Chairman, Sir, I heartily welcome the Essential 
Commodities (Amendment) Bill, 2006 brought in the Lok 
Sabha by the Hon'ble Minister of Agriculture. This is a 
good Bill. It will remove obstacles in the movement of 
agricultural products produced by farmers and other 
essential commodities, it will get exemption from the 
objections raised by the State Governments and it will 
help a lot in making available to the consumers those 
things which are included in the Public Distribution System. 
There will be a number of things in it. Common people 
will get agricultural items and a number of other essential 
goods, as has been mentioned in the Statement of objects 
and Reasons. 

/Eng/ish] 

"The Essential Commodities Act, 1955 provides for 
the control of the production, supply and distribution 
of essential commodities. Section' 3 of the said Act 
empowers the Central Government to control 
production, supply and distribution of essential 
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commodities. It also empowers the Central 
Government under clauae (b) of SectIon 5 of the 
said Act to delegate the powers to make ordera or 
Issue notifications under Section 3 to a State 
Govemment or an officer or authority subordinate to 
• State Govemment. Consequently, several control 
orders have been Issued under the said Act." 

[TIW1$//1lionj 

It will be of a lot of help to it. What I have mentioned 
eariier and besides it will have Central Govemment's 
control also which Is very much essential. I will say 
lomething more in this respect. You have noted It down 
on 21st May, 2001: 

{English} 

"The said Conference recommended for constitution 
of a Standing Committee consisting of Central 
Ministers-In-charge of Agriculture, Commerce and 
Industry, Finance, Consumer Affairs, Food and Public 
Distribution, Rural Development and Deputy Chairman, 
Planning Commission as also the Chief Ministers of 
the States of Andhra Pradesh, Kamataka, Orissa, 
Assam, Uttar Pradesh, Punjab, Madhya Pradesh, 
Haryana, West Bengal, Kerala and Maharashtra." 

[Tl'llnslalion} 

I would like to request the hon. Minister that the 
states that have been left should also be included. I am 
from Mathura Parliamentary Constituency of Uttar Pradesh. 
Rajasthan does not figure in the list and we have 
adjoining borders that touch Rajasthan. There is Haryana 
on one side of our border. I, therefore, strongly urge that 
all the states should be included in this list. This will 
result in smooth transportation of essential commodities 
and agricultural produce. 

Mr. Chairman, Sir, it has been discussed here time 
and again that the price-rise is continuously taking place 
up. This time, the forward trading of agricultural produce 
has brought about a considerable surge in the price-rise. 
Hon Minister of Agriculture should ponder over it. At the 
same time I would like to say that the permission for 
forward trading should not be granted unless the target 
of Govemment stock is completely met. I think that Hon. 
Minister has mentioned about it in his earlier statement. 
Today the common people are facing a slew of hardships 
due to the surge in the prices of rice, wheat and pulses. 

The common people are in problems. It was eartier I8Id 
that braadand butter was the last resort of survtval and 
the prices of the aame has aleo gone up and now their 
survival hu become tough. A few days ago the price of 
chicken was low whereas the price of wheat was soaring 
high. So the permission for forward trading should not be 
granted unless the Government stock is fully 
accomplished. Then P.D.S. is not an unhealthy system. 

Mr Chairman, Sir, the medicines have been accorded 
priority In the list of hon. Minister. Everybody' needs 
medicines, whether they are from the rural background 
or urban baCkground. Besid.. we also require to pay 
attention towards the quality of medicines. I would like to 
draw the attention of the hon. Minister to the incident of 
the supply of substandard glucose which claimed the lives 
of a number of patients in the past when I and the hon. 
Minister were members of this HOUM. 

Mr. Chairman, Sir, the complaints of adulteration ara 
coming from each and every corner of the country whether 
it is rice, sugar, spices, ghee or 011. This adulteration is 
causing various typn of diseases in the country. The 
diseases of kidney, lever, brain hemorrhage, blood 
pr888ura, diabetes are rlsing In the human being. and 
the news of the same is being noticed daily in the 
newspaper. Diseases are constantly Increasing due to 
the adulteration In the commodities. I have raised this 
issue time and again in the House. Milk is the most 
impurtant part of our diet but even It is not free from 
adulteration. Today the adulteration of milk with urea has 
become the common complaint. What I would like to 
apprise the House and of which many of the hon. 
Members are already well-aware, is that adultrated milk 
can cause a number of dangerous disease among 
children. The poor who cannot afford to buy packaged 
milk have to purchase milk from the open market which 
Is adulterated with urea. We all are aware that urea milk 
is being openly sold in the market. It Is a slow poison for 
the society. Children are the future of this country. That's 
why I would tike to urge you to pay heed towards it so 
that adulteration may be checked under the Essential 
Commodities Act. 

Sir, India is predominantly an agricultural country and 
80 percent of its population dependent on farming. Now-
a-days the usage of fertilizers Is Increasing in farming. i 
am . from Mathura. SM Ramjl Lal Suman from Uttar 
Pradesh has expr .. sed his eoncem over the fact that 
entire Uttar Pradesh is suffering from the shortage of 
fertilizer. There has been sporadic processions in Mathura 
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since the last month. Of late, the Congress Party has 
launched "Jail Bharo Andolan" to protest the faHure of 
UP Government in making fertilizer available in time. 
There is shortage of power and water there and at the 
eame time It Is sowing season. The farmers are up in 
arms in Uttar Pradesh. They are blocking roads and 
resorting to gherao of the district administration. Stili the 
farmers are faCing the shortage of fertilizers. I would like 
to urge the hon. Minister of Agriculture that If the state 
government could not pay attention to it or failed in this 
respect; you should have done something as you wrote. 

{English] 

Vide notification dated 25.10.1972, power to Issue order 
under section 3 to provide for the prohibition of, or the 
imposition of the restrictions on, the storage of foodstuffs 
were also made exerciseable by the State Government, 
subject to obtaining of prior concurrence of the Central 
Government. 

[Tl'8nsllltion] 

We should have discussed the matter with the Central 
Government and the fertilizers should be rnade available 
to them through you. At the same time I would like to 
say to you that the entire country Is In discontent due to 
the surging prices and even this House is concemed 
over tne rising prices. The poor are suffering. Whether It 
I. pulses rice, sugar, vegetables or fruit., everything Is 
getting dearer. Perhaps, rising prices might come down 
but at the same time It seems that the persons Involved 
In this business are bringing artificial reduction in It. 
Although state Governments are authorized to take action 
against the hoarders, yet the onus also lies with the 
Central Government to conduct raids against them. The 
prices of commodities are soaring high. There Is shortage 
of pulses and their prices are rising. Whether it is sugar, 
eatable commodities or vegetables everything is getting 
dearer. But the matter of surprise is that there is no 
control over market. The price of each and everything is 
rising day-by-day. So I would like to urge you for making 
a provision for intervention of Central Govemment in the 
Essential commodities Act. In case the state Govemments 
falls In discharging their duties, the Central Government 
ahould conduct raids and take action against those 
businessmen and stockist. Who have stored consumer 
good., by unfair means and raised their prices by way of 
creating shortage thereof and impeded the flow of 
commodities to the market. For this. purpose strict 
provision should be made in the Bill so that action may 
be taken against the hoarders. 

At last, I would like to mention about the Public 
Distribution System especially in rural and urban areas 
where the poor are living below poverty line. 

Mr. Chairman, Sir, we provide foodgrains to the poor 
through public distribution system. But there are gross 
irregularities in it. The problems which are generally faced 
by the members of Parliament and the members of state 
legislative assemblies are the complaints regarding non-
receipt of ration card by the poor. There is lacunae 
somewhere or the other in their details. I will urge you 
to constitute a district level committee comprising members 
of Parliament and state legislative assemblies to monitor 
the matter. There Is no monitoring mechanism in the 
distribution of ration cards. That's why ration cards could 
not reach the poor. The foodgralns allocated to them are 
misused. I would like to conclude herewith a request to 
the hon'ble Minister that having taken all these things 
into account some amendments should certainly be 
brought In this Bill. 

PROF. RASA SINGH RAWAT (Almer): Hon'ble 
Chairman, Sir, I would like to express my views on the 
Essential Commodities (Amendment) Bill, 2008 being 
introduced to bring amendments In the E8.ential 
Commodities Act, 1955. I would like to congratulate 
hon'ble Member of Congress for admitting truthfully that 
inflation has been rising In the country. The Congress 
had given a slogan ·Congress Ka Haath Garib ke Saathw 

but now the slogan has changed to ·Congress ka heath 
meharaj ke saath and Congress ka haath aamiro ke 
saath-. The price are rising throughout the country. Just 
now the hon'ble Member was discussing about year 2002. 
I would like to thank the Government of NDA for efficient 
price management during the tenure when people had 
forgotten about their ration cards. He has rightly mentioned 
that a Standing Committee of representatives of various 
Ministries and Chief Ministers of 8-10 8tates was 
constituted while the NDA Government was In power and 
that Standing Committee had recornmended that there 
should be free movement of foodgralns throughout the 
country. No licence, quota or permit would be required. 
This would benefit the farmers and all the Items would 
be available in abundance throughout the country and 
this would check the price rise in a particular area 
because of shortage of a particular Item. They were in 
power in many states at that time. They were also a part 
of that Standing Committee. Why did not they raise their 
objection at that point of time ? Who has stopped them 
from doing so now, why do not they Introduce the same 
system again? 
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Sir, just a few moments back, a speaker from that 
side stated that the Government of NDA has rendered 
us helpless and powerles8 because of which our 
Govemment has remained unable to take any action 
against the black marketeers. Therefore, this amendment 
Bill has been brought. I would Uke to say that who is 
stopping this Govemment from adopting the same system 
as was prevailing during the Govemment of NDA? It has 
been two years since they come to power, why have 
they failed to check the inflation? Pawar Sahib, please 
forgive me, but I would like to say that you are a very 
able, efficient and capable Minister, and are aware that 
there was nothing such as inflation during the period 
when Atal Bihari Ji was in power. People had forgotten 
completely as to what Is a ration card was all about LPG 
and Kerosene were available in abundance. Anybody 
could get any amount of LPG or Kerosene but today, 
there is shortage of gas and Kerosene is being black 
marketed. The Govemment has no control over Inflation. 
Ever since this Govemment has come to power, no efforts 
have been made to check Inflation, which is why, people 
are forced to raise slogans like "Congre88 ka dekho khel, 
kha gayee shakkar, pee gayee tel." 

Sir, who is responsible for inflation? Since the 
Congress party is representing the UPA Govemment, 
therefore, the blame for not being able to control inflation 
rests upon the Congress party. Hon'ble Sonia Ji is the 
Chairperson of UPA Govemment. She called a meeting 
of Chief Ministers but, it was held at her rasidence-
10 Janpath. It would have been better If the conference 
was called at Shri Sharad Pawar Ji's office or in the 
office of Prime Minister, but the UPA Chairperson called 
the meeting at her residence, 10 Janpath. A lot of 
Congre88 Chief Ministers raised their concem over the 
price rise in the country and the idea to put a check on 
inflation was deliberated upon. Keeping that in view, this 
amendment Bill has been brought and efforts are being 
made for getting this Bill passed. This amendment has 
been proposed. What is this Amendment. Truth needs 
no evidence. Medicine is primary. Life saving drugs should 
be easily available. 

Secondly, all fertilizers have been included In the 
Essential Commodities Act, be it carbonic, non-carbonic 
or mixed-fertilizers. Just now a Member from our party 
as weH as a Member from Uttar Pradesh were mentioning 
about shortage of fertilizers. A group of representatives 
from our state Rajasthan had also met hon'ble Minister 
of Agricutture regarding shortage of fertilizers In the 
country. In view of good rains, sowing is taking place in 

• 

a number of Itat88 , but there II a shortage of fertilizers. 
Therefore, we have to import fertilizers from outside. 
Alongwith wheat, fertilizers are also being imported and 
the ships carrying wheat have reached the ports whereas 
the ships carrying fertilizers have got stranded in the sea 
itaelf. The ships carrying wheat would be unloaded first 
and then It would be carried in containers to variOUI 
parts of the country and thereafter, fertilizer Ihlps would 
be unloaded. This has generated a state of confusion all 
over the place. 

Sir, It is being mentioned here that the farmers are 
being benefitted. Poor quality wheat in being imported 
from Australia at the rate of Rs. 1100 per quintal. Thll 
wheat is not consumable. Voice was also raised In the 
House regarding thll. Recently, I visited villages in my 
constituency and I was told by the Co-operative 
shopkeepers there that the colour of wheat Imported from 
Australia Is very bad and the grain Is very small. 
Chapattl's made of this wheat do not taste good. 
Whereas, the Govemment are purchasing wheat from 
Indian farmers at the rate of Rs. 700 to Rs. 800 per 
qUintal. The Public Distribution system has collapsed 
because of high price rile. 

Sir, the prices of foodgrains were reasonable and 
there was no price-rice during the time of NDA 
Govemment. As a result of which, wheat was available 
at low prices in the open market and people had become 
Indifferent towards Public Distribution System. People 
above poverty line had stopped buying grains from the 
Public Distribution System, Infact the BPL people had 
allo stopped. But when wheat and rice became costlier, 
they were forced to go back to shops under Public 
Distribution System. 

Sir, recently a conference of Chief Ministers of 
Congre88 ruled states was held under the leadership of 
Shrimati Sonia Gandhi JI. It was decided In the conference 
that govemment should go for procurement of wheat to 
fill our godowns. But this Govemment has failed to do 
that also. 

Sir, foreign companies as well as private companies 
of the country have purchased an the wheat from Haryana 
and Punjab and when the Govemment realized this and 
approached for purchase of the same nothing was left 
by that time. As a result, the Govemment godowns 
remained empty. Now the states are demanding wheat 
but there is no aupply of wheat and rice. There Is no 
wheat in the godowna to meet their demands. Therefore, 
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the Government has reduced the quota of wheat and are 
now giving 3 Kg' of wheat In place of five Kgs and four 
Kgs In place of Six Kgs. Besides, the Government have 
al80 raised the prices of foodgralnl, due to which people 
above poverty line are disappointed and the BPL people 
are left only at the mercy of God. BPL category people 
are unable to get grains from the ration shops, as a 
result of which they have to face a lot of difficulties. 
Through you I would like to know as to who Is responsible 
for all this mess and mlsrnanagement? Wheat Is being 
Imported at high prices but this allo has failed to check 
Inflation and neither the farmers have got any relief nor 
have the people got foodgrains. Kerosene is not available 
to people and the Government are not reducing the prices 
of Petrol, Diesel and Kerosene. Whereas, petroleum prices 
have come down In the International market. 

Sir, when the Government has enacted a law, it has 
the power to take action under that law, then, who is 
stopping the Govemment from taking any action. As per 
the figures given by the Government in re.pect of action 
taken so far, many raids have been conducted and a lot 
of people have been arrested, prosecuted and punished 
also. But this is not sufficient. 

Therefore, through you, I would like to say that there 
is a fault in our mechanism Itself which needs to be 
corrected. We also want that the Public Distribution 
System needs to be revamped so that foodgrains could 
be easily made available to the people of BPL category. 
Government is not giving any importance to mustard oil. 
They have imported it from Sri Lanka and Malaysia and 
other countries which has resulted in enclosure of ghanl 
Industry in our country. Mustard stocks in our country 
were left unused. Ghanls and oil Mills did not work, oil 
was not extracted and so it become costlier. Same is the 
case with pulses which are being imported. Therefore 
through you I would like to submit that the Congress 
Government should take it seriously. I am not seeing 
some of our collegues today. The leftist parties which 
are supporting the Government are launching a movement 
against inflation On the one hand, they have joined the 
Government and are shaking hands with them and on 
the other hand they are posing to be with the general 
public against inflation just to rernaln In the good books 
of the common man. Governrnent is responsible for rise 
of prices and Is unable to control inflation due to their 
own policies. 

Through you, I would like to say that the Essential 
Commodities Act has been enacted and amendment has 

al80 been made in this Act. This Act is required to be 
Implemented strictly. Now the Government has got the 
right to decide which of the goods should be Included 
and which should not be Included. Previously there was 
a list of containing 8-10 Items. It was deleted now a 
fresh list has been prepared. Now those things have 
been Included. All the authorities be it the Union 
Government, State Governments, collectorate enforcement 
officers or the supply officers, all of them have got the 
powers. Then the Government should streamline the whole 
system and the whole mechanism 80 that all the things 
reach at desired places in the desired quantity. 

Therefore, through you I would like to say that neither 
the composition nor the deeds of the Government are 
bad. I think that the Government under the leadership of 
Congress has wrong policies and bad intentions. That is 
why they are blaming the previous Government for doing 
this or that. It is two and a half years now that they 
have been occupying the treasury branches, what has 
been the result of their work in these two and a half 
years? After all what steps have you taken? 26 crore 
people of India are living below poverty line. There people 
living below poverty line are urging to reduce the prices 
and control the Inflation At least the Iterns such as edible 
oil, bread, clothes, oil, pulses, wheat, rice and kerosene 
should reach to them, otherwise this inflation will ruin 
them. So I would seek your leave for a minute and 
would like to quote through you .that the wrong policies 
of Government are responsible for inflation. The Union 
Government is working under the leadership of the 
Congress and thus the Government can not escape the 
responsibility of all this. The proposed movement of leftists 
also seems fake as they are supporting the Government 
of course the Essential Commodities Act was amended 
during the regime of the NDA Govemment. How the 
Congress have now suddenly work up to the fact after 4 
years. Why did not they oppose It at the time of 
amendment. If the amendment was wrong why they have 
not brought further amendment to repeal the previous 
amendment. There is no opposing the fact that the future 
markets should be regulated and speculation in markets 
should be regulated, but people should get all the 
foodstuff. Therefore, Essential Commodities (Amendment) 
Act. That you have brought will certainly be passed. But 
we want that this hue and cry in the country Inspite of 
the presence of. able and expert person like Shri Sharad 
Pawar should be stopped and public distribution system 
be strengthened. 

Thank you very much for giving me an opportunity 
to speak. .. 
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DR. ALAKESH DAS (Nabadwlp): Mr. Chairman, Sir, 
this Bill, which aeeks to amend the Ea,entlal 
Commodities, Act, was referred to the Standing Committee 
and it has now come back to the House with aome 
suggestions from the Standing Committee. It had gone 
to the other House first and has now come to this House. 

The Essential Commodities Act was framed in 1955. 
In the last 51 years, the term 'essential commodities' has 
remained in a generic term. No definition has been 
framed. Why is it essential? How does it become 
essential? There is no framing of a definition at all. I 
think, there should be some definition of 'essential 
commodity' . 

Secondly, when It was referred to the Standing 
Committee, I was in the realization that the Government 
Is thinking that our food security position has become 
very stable and that is why this amendment is very 
necessary. I would like to give some statistics that would 
reveal as to whether our food security is stable or not. 
It is unfortunate but it Is true that the people are getting 
less food than they were getting 30 years back. 

In 1972-73, the average calorie taking of the people 
was 2,266. In 1999-2000, it has come down to 2,149. 
When we have parameters and when the people are 
taking less than 2,400 calorie, then, they should be 
defined as 'below the poverty line people'. If it is so, in 
India, 70 per cent of the people are BPL. 

According to a recent report of the United Nations, 
it has been revealed that in world India leave 30 per 
cent of the people who are in continuous hunger. Our 
women are not getting food and that is why they have 
become anemic. Seventy per cent women are in that 
condition. Same is the case with children. Forty-seven 
per cent of the children in our country are undemourished 
andsutterlng from malnutrition. About 48.5 per cent of 
our Indian citizens are below the standard weight. I am 
referring to this position so that in this respect, we can 
examine this Bill. 

We know that Jawaharlal Nehru, our first Prime 
Minister stated that black-marketeers should be hanged 
at every lamppost. I do not know how many black-
marketeers were hanged. But I can certainly tell here 
that after this Bill is passed, there is every apprehension 
of price hike. There is every apprehension of price hike 

and boosting the black-marketeers. It wu enacted eariler 
in 1955. The motive was to control, production, supply, 
diatributlon, trade and commerce In certain commoditiea 
in the interests of the general public. I want to know as 
to why these interests are going far and far. It Is a 
matter of astonishment that in 1989, the number of 
essential commodities was 70; In 2006, It has gone down 
to only 15. It has been mentioned In the Explanatory 
Note of the Bill that it was for the sake of free movement 
of agricultural produce, an umbrella legislation has been 
prescribed. I think that that cannot protect the interests 
of the general public from the heavy rain of black-
marketeera. 

In 2002-03, the NDA Govemment has a formulation 
for deletion of 11 essential commodities from the Essential 
Commodities List. Some remarks have come from the 
last speaker that we are speaking something and we are 
doing something else. I Andllr kuchh lIur 8IIhllr Kuehh' 
We are not doing 'Andllr kuehh lIur 8IIh8r KuchH. I am 
quoting some statistics that was there during the NDA 
Government. At that time, In the public distribution system, 
In the ration shops, food grains price was hiked 80 times 
with the result In 2000, people received 1.25 crore tonn .. 
from the ration shops, which was two crore tonne. a 
decade back. 

17.00 hr •. 

The reason was that the people were unable to buy 
foodgralns from the ration shops 88 the price was hiked 
80 times. This was the character of the NOA Govemment. 
We can only tell that we want universallsation of the 
public distribution system. In the year 2OO4-OS, Rs.2S,800 
erore was the subsidy in the public distribution system. 
Some say that It is huge. But we can say that our country 
gives 1888 subsidy compared to other countries of the 
world, which Is one per cent leas of the GOP. 

Another thing is that with liberalization of economy, 
opening up of market, encouragement of privatization of 
agriculture marketing system, when this Bill is given effect 
to, the power has been given to the Central Government 
only. That means, any time, the Govemment can add, 
modify or remove any commodity from the list of essential 
commodities. I am opposing this. The Central Government 
should use the discretion of adding or removing any 
commodity from the list of essential commodities in the 
interest of general public, only In situations like war, 
natural calamity and when there is scarcity or non-
availability of that commodity which cannot be tackled 
through normal trade channels. That should also be done 
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with the consultation of the State Govemments. I would 
emphasize on 'consultation with the State Govemments' 
so that without the c:oncurrence of the State Govemments, 
the Central Govemment cannot delete or include essential 
commodities from the list. This is my opinion. 

My specific suggestion is that smooth or free trade 
never reduces transaction cost of the producer or of the 
consumer. instead of intermediaries, the lion's share of 
the prices of the produces will go to big marketeers. 
Some foolproof mechanism may be devised to prevent 
stocking or from taking undue advantage of artificial 
shortage; to declare a commodity as essential commodity, 
contingent upon the request from the State Govemment, 
there should be a coordination between the State 
Govemments and the Central Govemment. 

I specifically suggest that in page 2 of the Bill, in 
clause 2A (2), 'consultation with the State Govemment' 
should be added. In clause 3, in the same page, words 
'for such period not exceeding six months' should be 
deleted; in the next clause again, words 'extend such 
period beyond the said six months', should be deleted. 
In clause 4, after 'The Central Govemment may exercise 
its powers', the words 'the State Govemments' should be 
added. In the Schedule, after 7(ili), I want to add (Iv) 
coal including coke, cotton and woolen materials, paper 
including newsprint. 

I request the Government to consider these 
amendments before passing the Bill. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Thank you. The Essential Commodities (Amendment) Bill, 
2006 is an important amendment that is being proposed 
for the Essential Commodities Act of 1955. 

While I agree that there is a necessity for this 
amendment, I would like to register my opinion on the 
criticism that the amendment is an extension of the 
so-called license f'IIj. 

17.05 hr •. 

[SHRI DEVENDRA PRASAD Y AOAV in the elNlir} 

A country like India with 107 crore population needs 
a powerful weapon like this Act, In their hands SO that 
the necessary foodgratns, edible oils and other essential 
commodities can be supplied at reasonable prices to the 

vast population of this country. Free market concept really 
looks good. It is true that sometimes competition in the 
market may reduce the prices but it depends on 80me 
important factors like, the supply should be enough or at 
least more than the demand. Food grains, edible oil and 
many such things would not be generally available more 
than the demand in our country. 

Second thing is that the trade should be fair. 
Unfortunately, it is not fair in our country In the present 
context. Several important essential goods are not being 
produced according to the demand and necessity. It is 
true that India has become self-sufficient long back in 
food grains. In the recent periods because of the lack of 
proper procurement and because of several other 
problema including the loss of crop due to either drought, 
heavy rains, floods or other things, we are lagging behind 
the necessary stocks. This makes the situation worse. 

In fact, in the last few decades, I believe the land 
cultivation of the production of food grains is getting 
reduced. Higher productivity in other fields is helping to 
some extent only. Edible 011 production, of course, has 
grown but stili the prices are going up. Huge stocks of 
essential goods, forward trade, creating artificial scarcity 
of some essential goods by traders syndicate is becoming 
normal in our country in recent periods. 

Hence, there is the necessity of this type of 
amendment of the Essential Commodities Act, which will 
help the Govemment to curb this unhealthy trends from 
time to time. This amendment will give a right to the 
Government to add a commodity to the Schedule or to 
remove a commodity from the Schedule of the Essential 
Commodities. It will be in the Schedule for only six 
months. Now, there are certain other things, like fertilizers, 
cement, etc. which are also to be taken care of by the 
Govemment. The cement companies in the years 2004 
and 2005 created an artificial scarcity in our country by 
reducing their production capacity so that the prices will 
go high. Naturally, the Govemment should have a right 
to add certain goods as essential goods and control the 
prices. 

What I would like to ask from the Govemment, while 
supporting amendment, with this type of Act also why 
the prices of essential commodities are not coming down 
in our country. This Act is not being properly utilized. 
The Govemment is not waking up in time. The prices of 
vegetable, dill, other types of pulses, sugar, rice, ,,/til, 
kerosene are higher and every month the prices are going 
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up by five to ten per cent and sometimes even 20 per 
cent. Thera is 8 very big difference of 100 to 150 points 
between the Whole Sale Price Index and CPI. Inflation is 
growing. This Is worrying the people In a very big way. 
Last year's Govemment's procurement policy, particularly 
of wheat, was a grand fiasco. Govemment miserably failed 
in this context. The Govemment's wheat stocks in 2002 
were 28 million and now it Is only 2 million. It is a 
90 per cent fall. Govemment is importing 3.5 million 
tonnes of wheat. I think only haH of It has come now. 
There Is a big problem now. There is a difference between 
the Minimum Support Price and the private traders' price. 
Stili the possibility of procurement is there. There is a 
possibility to increase the price. Whatever the private 
traders are ready to offer, the Govemment should procure 
at that rate. Aa If this Is the Lakshf77lU18 RtI/rh8, the 
Govemment is not ready to give even a single pie more 
than the MSP. Several Indian traders are tying up with 
the Intemational food grain traders. The affect of the 
intemational prices Is coming very much on our country 
also. This year, the failure of the crops in Australia, USA, 
Canada, Argentina and Ukraine will have its affect on 
Indian wheat also. In these circumstances, I would like 
to appeal to the Minister that' urgent necessity Is there to 
control the prices. Your Government is becoming 
unpopular because of the increase in the prices of 
essential commodities including vegetables, edible oils, 
food grains and everything. We propose that the Inflation 
should be controlled. You strengthen the Public Distribution 
System, raid the traders who are doing hoarding In a 
large scale and create an atmosphere that the 
Govemment is going to take very serious measures 
against this. Then there should be more procurement by 
paying more than what the MSP has suggested. You 
ban the forward trade of all the essential commodities. 
With this amendment Act and also with these steps, it 
may be possible to reduce the prices. By supplying large 
scale food grains through Public Distribution System, the 
prices can be controlled and that is the most immediate 
necessity in our country. 

MR. CHAIRMAN: Hoo. Members, those of you who 
want to lay their written speeches on the Table of the 
House, can do so. It will be treated as part of the 
proceedings. 

PROF. M. RAMADASS (Pondicherry): Sir, I rise to 
support the Essential Commodities (Amendment) Bill, 
2006. In fact. I congratulate the hen. Minister of Agriculture 
for bringing this Bill which in my opinion is timely and 
relevant. I congratulate the Minister for several reasons 

but I will restrict to a few of my arguments. First thing i, 
that this Bill tries to amend an Act. whose purpose no 
longer remains right now. this Bill was brought in 1965 
when the conditions were different and when the country 
was facing acute acarclty of food gral"" many essential 
commodities and thole commodities were not available. 
They were not within the reach of the consumers. The 
Govemment had to assume the responsibility of providing 
these commodities through control. Therefore, the 
Essential Commodities Act was passed In 1955. But today 
what Is the situation? Over the years, production of many 
commodities and their supply conditions have eased out. 
Therefore, there Is no need for controlling these 
commodities. We have to release the forces of market In 
terms of demand and supply. Therefore, the Govemment 
thought why to restrict and control the operation of these 
commodities and let the market forces decide based on 
the demand and supply of these commodities. 

As you know, after 1991, we have taken up the 
process of liberalization, privatization and globalization. 
When the entire non-agriculture sector especially the 
industrial sector has been Hberated from the control mj' 

and the restriction regime, then why to keep these 
commodities alone In the statute book of the Essential 
Commodities Act ? Therefore, this rationale perhaps made 
the Government to think and then delete a number of 
commodities. In the year 2004, the Government de-
controlled or released 11 Items from the list of essential 
commodities. In 2004, three more commodities were 
brought out of the statute book. Today, through this 
Amendment Bill, the Govemment would retain control only 
on seven commodities. Therefore, the first reason why I 
support this Bill is that it is relevant to day to the 
conditions of privatization. to the conditions of market 
forces that are operating in the country. 

The second reason why I support, this Bill is that 
while on the one hand the Govemment is taking away 
the commodities from the purview of the Act, on the 
other hand it is putting it In a Schedule. The advantage 
of keeping It In a Schedule is that it would provide 
flexibility to the Government to add or delete some 
commodities in keeping with the situation as prevailing in 
the market. If it remains in the Act, then the Govemment 
every time would have to approach the Par1iament and 
then bring an amendment to the Act which is a time 
consuming process. Therefore, given the sensitiveness of 
the commodities and their prices, it should be enough H 
the Govemment keeps them In the form of a Schedule. 
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[Prof. Ramadan] 
I should appreciate the legislative competence and 

dexterity of the Minister for his attempt to shift all these 
commodities from the Act to a Schedule. This will provide 
an opportunity for the Govemment to initiate whatever 
steps that It wants to In this regard. However, whenever 
the Government has to include a commodity, the 
Government will have to explain to the Parliament of this 
country. They cannot take any decision on ~helr own. 
The Govemment would have come before Parliament and 
explain the position. One of the earlier speakers, my 
Marxist friend made a comment that the Govemment 
takes all the control in Its hands. It Is not at all so. If the 
Government Is going to explain to Parliament the reasons 
as to why they propose to add or delete some 
commodities from the Schedule, then that would mean 
being accountable to the people for a decision being 
taken. It would provide accountability to the people of 
this country on the actions of the Government on these 
commodities. It would provide transparency and It would 
also provide some kind of openness. There is not going 
to be any kind of secrecy about any addition or deletion 
of commodities. That is why I support this Bill. 

Sir, the third reason why I support this Bill is that 
the objectives of this Bill are many and varied. The 
provisions of this Bill would help us to get a number of 
advantages. For example, it would help us to achieve 
the objective of the liberalization policy; it would also 
protect the interest of both the producers and the 
consumers by making them free from a large number of 
restrictions from which they are suffering at present. For 
example, there are restrictions of registration; there are 
restrictions on storage movement of agricultural products, 
there is licensing of dealers; there is a limit on stocks 
control and movement. All these things, in a sense; tend 
to jeopardize the free market forces In the country. By 
removing all these, it would protect the interest of both 
the producers and the consumers. 

Sir, the fourth objective that would be achieved is 
that with the removal of discriminatory restrictions on trade 
and commerce, agri exports and agro processing 
industries which have enormous potential for employment 
and Income generation and also would find a boost 
resulting in more purchasing power of the people. 
Removal of restrictions will also help us to create a kind 
of common Indian market for agricultUre ~ich is the 
need of the hour today. For the last ten years we have 
been working for a common market for agricultural 
products. In the absence of a common market for 

agricultura1 products the market forces are not able to 
operate and hence we have to accept the provisions of 
this Bill. 

But at the same time I would like to caution the 
Government that the provisions of this Bill should be 
used sparingly and judiciously taking into account the 
needs of the society. The Government will have to add 
to the storage facilities more than what Is available now. 
It is because lack of storage facilities is one of the 
reasons why there is a shooting up of prices. The 
Government would also have to build Infrastructural 
facilities like godown centres, quality certification system, 
cold chain and direct markets. Clearing requires a more 
efficient markets to send the right kind of signals. 

lastly I would like to remind the hon. Minister that 
I have a feeling if this Bill would still have the dual 
characteristics that are found in various other Bills. For 
example, In case of foodstuff, there is the Food Safety 
and Standards Bill, 2005 which has been passed by the 
Parliament. As far as the objective of the foodstuff Is 
concerned that would be taken care of by the provisions 
of this Bill. Then in regard to petroleum products we 
have the Petroleum and Natural Gas Regulatory Authority 
Bill which would perform similar functions that are 
supposed to be performed by this Bill. 

There is the National Jute Board Bill, 2006 which 
will take care of raw jute and textiles. Therefore, what is 
still more lacking is a little more coordination between 
both these commodities and we hope that this Amendment 
Bill would create conditions congenial for stabilization of 
prices and protection of interests of both the consumers 
and the producers in the country. 

I congratulate the Minister and I welcome this 
Amending Bill. 

[Translation} 

SHRI SANTOSH GANGWAR (Barellly): Sir, ....... has 
been found guilty. I request the Govemment to apprise 
the House of the situation. 

MR. CHAIRMAN: The House is not aware of the 
situation. 

SHRI SANTOSH GANGWAR: I am bringing It to the 
notice of the House. 

MR. CHAIRMAN: You give notice. Bring it to the 
notice In a proper way. You are a senior member. 

"Not recorded. 
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SHRI SANTOSH GANGWAR: The Government 
should make the House aware of the fact. Why wrong 
things have been reported and If It is not 80, then the 
HOUle must be made aware of the fact. 

MR. CHAIRMAN: You give notice through due 
proc.... Hon. Speaker will see to that. 

{English} 

·SHRI NAVEEN JINDAL (Kurukshetra): Hon'ble 
Speaker Sir, I thank you for giving me an opportunity to 
speak on the E888ntial Commodities (Amendment) Bill, 
2006 moved by Shri Sharad Pawar. I rise to support the 
Bill wholeheartedly. 

The parent Bill was passed as far back as 1955. 
Since then more than 50 years have passed and much 
has changed during this period on the economic front as 
a result of the policy initiatives taken by various 
governments from time to time. Mid 50s was the time 
when for most of the commodities the demand was higher 
than the production. This resulted in a situation where 
people had to face shortages of several commodities. 
This also led to unpleasant pradices like hoarding and 
profiteering by unscrupulous traders. That is the reason 
why the, then government had to bring the Essential 
Commodities Ad in order to control production, supply 
and distribution of these commodities. This was done to 
help the people to procure the commodities at reasonable 
rales. 

As I said earlier the picture has undergone a great 
change since 1955. We have now entered an era of 
economic liberalization and globalization. Many of the 
commodities which at that time used to be in short supply 
are now available in plenty. Moreover, the demand and 
supply position has improved tremendously and people 
can get most of these commodities throughout the country 
without any hassles. In view of this State controls have 
become somewhat outdated and unnecessary. 

The present Bill has been brought under these 
changed circumstances. The need to relax various controJa 
was felt for a long time in connection with agricultural 
products and their interstate movement. Sir. I remember 
the time when people were not allowed to carry wheat 
and rice, etc. from one State to another but the traders 
indulged in clandestine trade in these products and moved 
various agricultural products from the surplus States to 
the deficit States. In order to address the relaxation of 

*The speech was laid on the Table. 

controJa on Agrtcultural producta, a conference of the ChIef 
Mlnlat.... was held In May 2001. In that conference It 
was decided to constitute a Standing CommittH conaIstIng 
of a number of Central Mlntaters In-charge of Agriculture, 
Commerce and Industry, Finance, Consumer Affal .... Food 
and Public Distribution, Rural Development, etc. The 
Standing Committee also Included the Deputy Chalnnan 
of the Planning Commulon and Chief Mlnist8f'8 of a 
number of States In order to review the list of essential 
commodities and control orde ... to ensure frH movement 
of agricultural produCe. This committH recommended to 
remove all the restrictions on the movement of aprlcultural 
commodities but desired that the Essential ComlT, ':.' .... 
Act, 1955 may continue till such time when controll and 
restrictions were poaible to be totally eliminated. 

Baled on the recommendations of this Committee 
the present Govemment has introduced the Bill to relax 
controls on a number of commodities. 

As a result of amendment in the Bill, commodities 
like coal, component parts and acceasories of automobiles, 
cotton and woolen textiles, iron and steel including 
manufactured produds of iron and stHl, paper including 
newsprint, raw cotton, etc will be omitted' from the list of 
Essential Commodities. 

However, a new section 2A(1) Is belng inserted In 
the Bill which lays down that drugs, fertilizers, food stutts 
including edible 011 seeds and oils, petroleum and 
petroleum produds, seeds of cattle fodder, etc shall 
remain as essential commodities for the purposes of this 
Act. Sir I agree with the Hon'ble Minister that these 
commodities should remain in the Essential Commodities 
list so that the Government can exercile appropriate 
control over their production. supply and distribution. The 
reason is that these commodities ar. very often 
adulterated thereby posing severe danger to the health 
of the people. Take just one, example of drugs and 
foodstuffs. Very often we read in the newspapers how 
they are adulterated and spurious brands are sold to 
innocent people. It is therefore highly essential that such 
commodities which are of common use by the people 
should remain within the ambit of this BHI. 

Sir, with these world I support the BIH and thank 
you for the time you have given to m. this august house 
for its attention. 
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rr,..nsI8lion] 

PROF. CHANDER KUMAR (Kangra): I support this 
Bill which has been introduced in this House today. It 
has been introduced at quite appropriate time. Mr. 
Chairman Sir, you also had been a member in the 
Standing Committee and you have studied it. It was sent 
to Rajya Sabha on 21.8.2006. It has been passed there 
with a few amendments and today it Is being discussed 
in the Lok Sabha. The Essential Commodities Act, 1955 
is related to production, supply and distribution aspects 
of the common duties. I want to congratulate the hon. 
Minister of Agriculture that Section (3) of the bill empowers 
the union Government and state Governments to simplify 
their distribution system by amending their prevailing Act 
and by formulating rules. Mr. Chairman Sir, section 5(B) 
of the Act provides the power of notification to the Union 
Government to include or exclude any essential 
Commodity by way of Issue of notification. Section 2(A) 
defines as to which commodity is an essential commodity. 
In the year 2001, a conference of Chief Ministers of 
12 states was held and they, taking stock of the situation 
in regard to Essential Commodities decided that there 
should be free movement of these Commodities. 
Previously when food zones were setup, then the wheat 
from Punjab could not be sent to Himachal Pradesh and 
rice could not go to other states from U.P. At that time, 
It waB stated that whatever we produce whether they are 
food items, could be sent from one state to another 
without any hassle and exchange of commodities was 
kept ooder sectlon(C) and the Union Government also 
issued orders from time to time to regUlate it. All such 
orders in this regard were issued from time to time. In 
October 1972, restriction was put on section (3) to prevent 
excessive storage by anyone. The Govemment also stated 
that the State Government will have to seek permission 
from Centre H they want to enact this act. In this way, 
the powers were redelegated to the states on 13th M.rch, 
1973. They can amend the Act under this and they can 
run their programmes buec:l on the essential commodities 
from time to time But In 2002-03 during the NDA regime 
the Union Government decided and withdraw 13 essential 
Commodities from the list and in 2004, 3 more essential 
commodities were withdrawn from the list. What was the 
impact of that? It stated that. 

/EngIIsh] 

"The move by the previous NDA Government in 2002 
to delete Mveral categories of products from the essential 
Items' list and nullify a large number of control orders 
iasued under this law was based on Wider political 
consensus that has been arrived at in the Standing 
Committee. 

Hon. Professor from Bhartiya Janata Party had been 
saying that NDA Government excluded so many Items 
from the list of essential commodities and made their 
transaction free. What happened at that time? The BJP 
while declaring its manifesto promised to do away with 
the inspector raj if returned to power. What was the 
impact of this? All the rules and orders framed under the 
Act were withdrawn by the Government whatever essential 
commodities were there in the market couldn't be 
distributed despite being in surplus supply. The prices 
kept on rising day-by-day. If we happen to go to market 
today to buy Urad or Massur or Chana, which Is readily 
available in any quantity, We will have to pay Rs. 50-60 
per Kg. There Is no shortage of supply. Everything Is 
available there. We should not resort to any provision 
that may stop its supply. I would like to congratulate the 
hon. Minister of Agriculture for bringing Amendment Bill 
2006 at appropriate time. If any State wants to bring any 
amendment into this Act then you may permit it 
immediately. States should frame their rules under this 
Act. Stem Action must be taken against hoarders and 
black marketeers and redundant law must be revised In 
a manner so that it does not create any problem for the 
poor people. Rising prices must be checked. With these 
words I thank you. 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Chairman Sir, there is nothing left out to say but I would 
certainly like to say that if and when the hon. Minister 
happens to ask his wife about the Kitchen she would 
certainly say that what to talk about other things It has 
become difficult for common man even to make his both 
ends meet during this regime. 

Hon. Minister have brought this bill, perhaps out of 
compulsion. This is my sixth term In Lok Sabha. Hon. 
Minister had brought Employment Guarantee Bill and I 
opposed It in his presence also. Today It is very difficult 
to sustain livelihood. I will only say that the objective of 
this Bill Is to make essential commodities such as wheat, 
rice, etc., available at cheaper rates. But it is not fuHilling 
this objective. 

You have introduced this Bill with a view to monitor 
the prices of wheat, rice. gram, urad gram, musterd oil, 
vegetables oil, salt. tea, milk, flour, 'potato onion and 
groundnut oil. But I would like to say that the items like 
wheat, sugar and gram have become costlier. Price rise 
has further been reported in rice from Delhi, Bhopal. 
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Mumbai, Guwahati, Jaipur and Patna. Similarly, price rise 
in mustard 011 has been reported from Bhopal, Jalpur, 
Bhubneshwar, Guwahati and Kolkata. There have been 
rise in price of vegetable 011 everywhere except at Patna. 
Tea have become costly at Delhi and Luncknow. There 
has been rise in price of milk at Delhi, Lucknow, Shirnla 
and Mumbai. Potatoes have become cosUier at Delhi, 
Lucknow, Shimal, Bhopal, Jaipur, Agartala and Koikata. 
Salt have become costlier at Lucknow, Shimla, Guwahati 
and Hyderabad. 

He has introduced this BIR, so that people must get 
cheaper foodgrains, ghee, milk, pulses and 011. If you 
control their prices, I would think that the Bill have been 
introduced with right intention. But today this intention 
has not come true and people are unhappy. Today the 
left parties have said that they will protest. They are 
supporting the Government. They want to spoil his image 
by holding agetation outside and he should not get 
misguided. Outside they will raise slogans like 'Bharat 
Me Ki Jay' and 'Inqualab Zindabad' and here they want 
to put all blame on you. So they should not agitate and 
even if they do it, its their will. The objectives of this Bill 
shows his good intention and he has tried to add fitMn 
more items in it. But he has excluded a number of Items 
as well. It is a fact but a provision should be made in 
this Bill to reduce control of Union, State and UT 
Governments on certain essential commodities. The 
Government have imported wheat. It will be good if the 
Government provides relief properly. The objectives of 
this bill and the progress made in that direction has been 
explained in the reply. With regard to monitoring he has 
informed that a total of 3920 raids were conducted and 
1617 persons were arrested and the number of persons 
charge-sheeted were 10097 and the number of persons 
found guilty was 35 and the value of goods seized was 
Rs. 679.1. This way 53 guiHy persons were raided and 
this caused problem for the people. Instead of blaming 
the traders, the Government should provide relief to them, 
certainly they will co-operate with you, I am against calling 
the traders guiHy. It would be better if you bring it property 
otherwise the efforts you are putting in and the 
expenditure being Incurred, will go down the drain. It is 
said that only 35 persons would be punished, this number 
is 3920 and 1617 raids were carried out, after all what 
were the objectives of this bill? 

MA. CHAIRMAN: Please conclude. 

SHRI GIRDHARI LAl BHARGAVA: I can understand 
his helplessness. I am the fourth member from my party 
to speak 80 I would like to request you to redraft the biN. 
We want that the people should get the ... ential 

commodities easily. I think even getting fresh air have 
become costly. People should get cheaper rice pulses. 
ghee, milk. In this regards BJP Is with you but no purpose 
would be served by blaming the traders at. So traders 
should be provided relief. When you feel the need of 
888ential commodities act, then you should introduce It. 
I would like to submit that this Bill should be redrafted 
and introduced here. I thank you for giving me the 
opportunity to speak. 

DR. RAJESH MISHRA (Varanasl): Mr. Chairman, Sir, 
I thank you for giving me the opportunity to speak on 
this important bill. I have risen to apeak In support of the 
bill. India Is a country where certain goode are pfO\": .. \.I 
in certain places and not elaewhere. Ear1ler, there was a 
time when from Kashmir to Kanyakumari, certain goods 
were produced in one particular State and those goods 
could not reach other parts of the country. This bill, would 
facilitate unhlndentd movement of goods to any place In 
the country from Kashmir to Kanyakumari. I think that all 
the difficulties the consumers used to face ear1ler will be 
obviated. 

Through this bill, the Government has taken the rights 
over essential commodities 80 as keep them with itHlf. 
They can be removed from this list from time to time 
and states have also been given such rights. We think 
that this was very much requried. Just now, hon. Members 
were discussing In the house that during the last two 
and a half years the whole country has been concerned 
about rising prices. All the members, whether they are 
from the ruling party or from the opposition, have raised 
concern in this regard. I would like to mention here that 
a big dlficulty is that major corporate houses of the country 
owning malls have started selling almost everything from 
vegetables to pulses. As a result of thie, those people 
procured and stored all the essential commodities from 
the market before the Government could be able to 
procure thase commodities. This resulted in price rise as 
soon as these commodities arrived in the markets and 
their prices kept rising. This is a fact and everyone is 
unanimous that price rise has Increased the difficulties of 
the poor people. Today, the hon. Minister himeHlf Is 
very cautious about all these things. We would like to 
request him that the need of the hour is to fix the prices 
of essential commodities In the whole country. Secondty, 
essential commodities should go to the private sector 
only after procurements from the farmers by the 
Government. Only when, the Govemment's godowns and 
stocks are full as per the demand, the private sector and 
corporate houles should be allowed to buy the 
commodities. Thus, the Government win have more control 
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[Or. Rajeah Mishra) 
over the market. The Government can assess the 
quantum of demand in the whole country and accordingly 
have to fix their prices, and only after that the private 
sector should be allowed purchase these commodities. 
Thus, the Govemment will have automatic control over 
them. 

Mr. Chairman, Sir, next Is the issue of black 
marketing. Just now, hon. Members were discussing the 
Issue of black marketing, they were saying that raids are 
conducted on traders and they are not addressed properly. 
Nobody holds traders wrong, and not all traders are 
wrong. This cannot be said about all the traders. But. it 
has been noticed that some traders, who are directly 
connected to some political parties, have hoarded more 
and more commodities during the last two and a half or 
three years and as a result of that prices have risen. 
This is correct and it has been noticed in all the states. 
Therefore, I would like to request the hon. Minister to 
keep a vigil on them. When, this right is secured by the 
states, then the Govemment of India should also have 
this right and these rights should necessary be used in 
cases where some State Governments have relations with 
industrial houses and even today they are entering Into 
this area for trade. If the Union Government also has 
this right with it .. , (IntefTlJptions) 

MR. CHAIRMAN: You conclude now. Mr. P.C. 
Thomas, you speak. 

SHRI SANTOSH GANGWAR: Mr. Chairman, Sir, one 
... " has been convicted of murder and kidanapping by 
the Tis Hazari Court and has been sent to jail. 
... (IntefTlJPtlons) 

MR. CHAIRMAN: The House Is governed by the 
rules. You cannot raise any question just any time. You 
can give notice; Mr. Speaker will look into that according 
to the rules. 

... (Intenuptions) 

DR. RAJESH MISHRA: Lastly, I would like to ask 
whether the Govemment will be able to control the rising 
prices. With these words, I conclude . ... (Intenvptions) 

MR. CHAIRMAN: You can give notice as per rules. 

/English] 

ShrI P,C. Thomas will speak now. 

... (Intsnvptlons) 

"Not recorded. 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri P.C. Thomas. 

... (Intsnvptions)" 

SHRI P.C. THOMAS (Muvattupuzha): Mr. Chairman, 
Sir, I support thi8 Bill which 18 intended for further 
strengthening the Essential Commodities Act by way of 
giving more powers to the Govemment to include essential 
commodities Into the Schedule or delete some of them 
from it. 

Sir, a lot of discussion has taken place In this House 
about the way In which the price rise Is directly affecting 
the people due to lack of proper distribution of .... ntial 
commodities. I am not going into the details of those 
things now because of the paucity of time. I would just 
directly mention only one or two aspeets here. 

Sir, LPG is something for which we all had the 
coupon system earlier. But of late, it was not felt 
necessary because it was abundantly available. Now, it 
has become very cflfflcult to get LPG In some States like 
Ker'lla where It is not at all available because some of 
the distributors are indulging in hoarding It or they are 
distributing it to others who are not directly entitled to 
get \I or It Is not available due to lack of proper distribution 
and this is affecting the common people to a great extent. 
I think in many other States also this affects the common 
people very much. 

Secondly, I would like to mention one or two aspects 
regarding my State where the use of Essential 
Commodities Act is very much needed because Kerala is 
a consumer State and where the statutory rationing is in 
vogue. Therefore, allocation of food grains becomes very 
important for a State like Kerala. When the Essential 
Commodities Act is being strengthened, I would urge upon 
the Govemment to look into the matter as to how the 
BPL families are defined in some States. In Kerala the 
position is that all the food grains have to come from 
other States. There is almost 85 per cent deficit and 
therefore the reduction in the allocation of food grains 
affects the people very much. For example, allocation of 
wheat to Kerala has been substantially reduced and the 
allocation from June, 2006 to March, 2007 has come 
down from about 46,000 metric tonnes to about 19,000 
metric tonnes. So, this matter needs to be looked Into by 
the hon. Minister. The Government of Kerala has been 
representing to the Central Government about this for 
quite long and Members of Parliament from Kerala also 
have been representing to the Central Govemment. . 

Then, kerosene is ueed by fishermen In a large way 
In many States. We have a long coast Hne which is a 
big treasure. But the flaherrnen are now finding It difficult 
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to get kerosene. They are using kerosene In their fishing 
bo.t engines and kerosene distribution is now very 
seriously affected. The allocatton of kerosene to KeraJa 
has been subatantlally reduced now. 

Lastly. I would like to submit that when the Esaentlal 
Commodities Act is being strengthened. it is important to 
look at the way in which ali the essential commodities 
are made available for distribution. Though the distribution 
is directly done by State Governments. the essential 
commodities have to come from the Central Pool. For 
example. sometimes the availability of food grains In the 
Food Corporation of Indlll is 'zero' and that affects further 
allocation because the allocation is done on the basis of 
past offtake. 

I would like to conclude now due to paucity of time, 
but i urge upon the hon. Minister to look into these 
matters and take appropriate decisions. 

[TMnsllllion] 

SHRI SURESH PRABHAKAR PRAPHU (Rajapur): Mr. 
Chairman. Sir, I would like to mention 3·4 points very 
briefly. Today. the way prices are rising and the 
Governrnent has taken steps to curb this trend there are 
no two opinions about the fact that prices should come 
down after these steps. The Government should take all 
the steps required for this purpose. But my question is 
whether riSing prices will be controlled by bringing this 
legislation. It would be better if the Government takes 
necessary steps because such a law has been in force 
in the country for many years. But even after that prices 
have been rising. Therefore. one should not think that 
prices will come down tomorrow by bringing in such a 
bill. 

Secondly, we have been noticing that whenever our 
Government gives power to officials, it is misused; it 
increased the cases of bribing. It is not that only prices 
are rising even there is increase in incidence of bribery. 
The Government should think about taking such steps. 
We are noticing that people are facing a lot of difficulties 
in buying food Items. The farmers sell their produce and 
that is their only source of income. Beside this, today 
farmers are committing suicide in the country because 
they are not getting proper prices for their produce. If 
the prices of their produce are increased, then, It wHI 
benefit the farmers. We have to keep this in mind. 

Mr. Chairman, Sir. my last point is that the 
Government will issue the notification for a period of six 

months. then If the Government thinks that the notification 
is nec .... ry then It will continue. I would Uke to say that 
If such a notification hu to be continued, then the House 
needs to be taken into confidence. 

/EngIish] 

·SHRI S. MALLIKARJUNIAH (Tumkur): I welcome the 
Amendment Bill. Although the Bill was passed by the 
Parliament a few years ago yet It needs some 
amendment; The prices fixed by the fair price shops are 
very low, and the poor people should be supplied grains 
free of coat. There are two types of prices, in the fair 
price shops namely (i) Rs. 3 per kg & (iI) Rs. 6 per kg. 
for very poor people. They ahould be supplied food grains 
at a very nominal price instead of supplying them free of 
cost. 

The ellential commodities like del and oil are sold 
at higher rate. The quantity of rice and dal per ration 
card should be increased to a certain level and Ihould 
be supplied at a very low price cost. 

At least one pel'llOn should be given work and nobody 
should be allowed to die without food and water. Further, 
he should be given the opportunity to work and lead a 
comfortable life in this poor country. 

I wilh everybody should lead a happy life in thle 
poor country. KeroMne oil. food grain. and sugar are 
not supplied by ail the fair price 1110.- in the country. 
The Government lI10uld .ee to it that all the fair price 
shops IUpply theN commodltlel without fail. 

[TfBn6IMionj 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND' PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Mr. Chairman. 
Sir. I am glad that the members from both the lid .. of 
this House have given their valuable euggeatiolll on thie 
important Bill. There is no heaitation in accepting the 
basic principle and idea behind it. h is true that several 
of our members have tried to look at the Bill from the 
political point of view. Several members have mentioned 
that it was NDA'e mistake and MYerai other members 
have pointed out that it is the mistake of the present 
Government. But amendments in this BIll have been made 
by consensus. 
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Mr. Chairman, Sir, a meeting of the Chief Ministers 
of the all the States of the country was held in the year 
2001 under the chairmanship of the former Prime Minister. 
The meeting was attended not only by the Chief Ministers 
of the states ruled by BJP but the Chief Ministers of the 
Congress ruled states also and the representatives of 
several Chief Ministers also attended. A selective decision 
was taken by consensus which has been brought before 
this House today. Not only a detailed discussion took 
place in the Chief Minister's conference but it remained 
inconclusive also. However, it was decided in the 
conference to appoint a standing committee in this regard 
consisting of the Ministers of Agriculture, Commerce and 
Industry, Finance, Consumer Affairs, Food and Public 
Distribution, Rural Development Ministries of the 
Government of India and the Deputy Chairman of Planning 
Commission. Besides, the 

{English} 

Chief Ministers of the States of Andhra Pradesh, 
Kamataka, Orissa, Assam, Uttar Pradesh, Punjab, Madhya 
Pradeah, Haryana, West Bengal, Kerata and Maharashtra 
will also be members representing the State Governments. 

{Tntnsl8lion} 

Everyone had his own point of view in the meeting. After 
taking into consideration everybody's point of view it came 
out that today in India, the produce of the farmer ia put 
on hold at various stag.. and the benefits of the market 
reforms also do not percolate to the farmers. There ia a 
need to inprove the condition of the farmers. There Ie a 
need to remove all restrictions in Inter-state movement. 
Secondly, it Ie true that the Eaaential Commoditiee Act 
was enacted in the year 1950. However, it came into 
existence during the Second World war during the ~ritish 
regime as a result of the shortage of several items in 
the country. The llet included more than 200 items of 
both the State Government and the Govemment of India 
and there was an effort to control the same. A levy had 
been introduced in the Public Distribution System at one 
point of time and some restrictions had also been 
Imposed. It needs to be amended. A consensus was 
reached at in the standing committee and it was decided 
to dalete some Items from the list of items. Which were 
thOle Items? At one point of time, there was a need to 
keep cattre fodder under the Essential Commodties during 
drought; however, the situation no longer exists in the 
country. Coal including coke and other Item are not 
required to be included. Components, parta and 

accessories of the automobile would perhaps be required 
at same point of time. Today, India is perhaps emerging 
as the largest automobile manufacturing sector in the 
world. Several companie of the world are 18tting up their 
automobile plants in India and India Is acquiring the 
potential of catering to not only the spare parts demand 
of India but the whole world as well. Earlier, there was 
a restriction on It under the Essential Commodities Act 
and there was a need to remove it from the list. Today, 
India has become an exporter of Iron and Steel. Hence, 
it was also not required to be included in the list. 
Newsprint was also not required. Raw cotton was also 
not required to be included. This year, the production of 
cotton in our country has been so high that we are facing 
problem as to how we should sell our produce in the 
intemational market so that the farmers are able to get 
the remunerative prices. Therefore, these items were 
required to be removed from the list of Essential 
Commodities and the same was done. Those items have 
been recommended to be retrained in the nst which are 
Important for the common people and farming which 
include drugs, manure, foodstuff, edible oils, hankyam, 
petrol and petroleum products Including LPG, kerosene, 
raw jute and jute textile, seeds of the food crops, seeds 
of the fruita and vegetables. 

Mr. Chairman, Sir, one hon. member raised a 
question here as to what is the need of keeping fruits 
and vegetables in the 1i1Jt. I would like to .tell him that the 
fruits and vegetables have not b8en included rather the 
seeds of fruits and vegetables have been Included. It 
Includes the seeds for the cattle fodder and the seeds of 
jute also. 

Sir, I have been asked a question In the House as 
to what the need of fertilizers in the list is. 

{Eng/I6h} 

Fertilizer is retained because of the price notified 
and controlled by the Govemment, and It involves huge 
subaldy to meet the gaps between ·actual production, 
Import price and control price. It is pertinent that Fertilizer 
Control Order, 1957 had been issued under the Essential 
Commodities Act. 

{TftlMllltion} 

Presently, there is a problem of non-availability of 
fertilizers in the whole country. Today, this question has 
been raieed in the House many a time. We are importing 
Urea and CAP. on a large scale. Nobody wiH be allowed 
to take advantage of the shortfalls that have arisen in 
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the production. This season has wltneesecl a good rainfall. 
Sowing operation hu started on a large scale and 
similarly It Is also being completed. If fertilizers are not 
made available in time in such a situation, it will badly 
affect the agricultural production. Therefore, there is a 
need to include the fertilizer in it. 

17.57 hr •• 

[MR. DEPUTY SPEAKER in II¥ ChIIifj 

Mr. Deputy Speaker, Sir, the second problem was 
raised as to what the need of keeping Jute Textile under 
Essential Commodities 

{English} 

Raw jute and jute textiles are retained for the 
mandatory use of the jute bag and price fixation to protect 
jute workers and jute growers. 

/Tmns/slion] 

For several years there has been a persistent 
demand in the country not to make the Jute bag a 
compulsion. Jute is a major crop in Bihar, Assam and 
West Bengal and there are Jute-based industries which 
have engaged lakhs of people. If Jute bag is not made 
a compulsion, the country may have to face a problem 
of livelihood. Therefore, whether be it sugar or foodgralns, 
it was made compulsory to supply these items in jute 
packings by the orders of the Textile Minister and in 
order to continue the same, it needs to be Included under 
the Essential Commodities Act. 

{English] 

Now, I come to seed of the food crop. This item is 
retained for licensing of the dealers, for the regulation of 
the quality seed and to ensure equitable distribution. The 
Minister of Agriculture is regularly monitoring with the State 
Govemments to ensure the availability of seed to the 
farmers at the time of sowing. 

/Tmnslslion] 

As long as the State Govemments are not given some 
right to control the seeds, farmers cannot get relief. The 
task of implementing the same could be done through 
the State Govemments only. Therefore, the seeds have 
been included under the same. 

{English] 

Hank yam, the wholly made from cotton, has been 
retained to facilitate the supply of hank yam to the 
handloom sector. 

{T1'llnSlil1ion} 

Today, a large number of people are engaged In the 
handloom sector in this country and supplying yam to 
them Is becoming a serious problem day-by-day. 

{EnglishJ 

Sir, I think, you have to extend the time of the House. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Mr. Deputy Speaker, Sir, I request that the time of the 
House may kindly be extended till the reply Is over. 

MR. DEPUTY S~EAKER: Is It the pleuure of the 
House to extend the time till the reply of the Minister 
and this Item II over? 

SEVERAL HON. MEMBERS: Yee, Sir. 

MR. DEPUTY SPEAKER: The time of the House il 
extended tI" this item Is over. 

Mr. Minister, you can continue your apeech. 

/TrsnsllltionJ 

SHRI SHARAD PAWAR: There are a number of 
weavers woridng In powertoom and handloom Sectors. 
Some steps are required to be taken to supply them 
yarn. AU the apinnlng mull today have a compuIaIon under 
this law. A certain quantity of yam should be ..... rved 
for the handloom sector. 

'8.00 tn. 

The textile Commissioner should allocate yam for 
handloom sector. If It is not done, lakh, of people would 
not get job and cotton yam. Domestic Industries play an 
Important role In this country. They may aIao be affected 
by this. 

Sir, the mention regarding the rights of the State 
Governments has been made here. Besides, If we have 
to amend this, there is no provision of taking the State 
Govemment into confidence. This was the situation when 
we had introduced this proposal In the Rajya Sabha and 
I accept it. But the RaJya Sabha ~ made an amendment 
in section 2(A) which provide8 that It is the responsibility 
of the Government of India to consult the State 
Governments If any amendment, Change or deletion • 
required to be made In the Ii8t of euentiaJ commodltiel. 
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/Engl/llhj 

With the conlultatlon of the State, ultimately the declalon 
will be taken. 

/Trsn8lIlNon} 

The second point Is that after dellsting some items, 
the country faces their shortage due to which the common 
people are affected. The lasues regarding wheat, pulses, 
sugar and edible 011 have been raised. I will express my 
views on this when thla lseue will be dlacU888d In the 
House In two or three days. If luch a situation arises In 
the country and the society or the Govemment feels an 
Item is in shortage and it is required to be added, then 
the Government should have a right to do so. The 
Govemment would give an explanation for adding any 
Item in the list of essential commodities. 

{English} 

The Government has to provide reasons to the 
country that these are the reasons due to which we are 
adding such and such items. It would again be with the 
consultation of the State. 

/Trsnsllltion} 

The right. provided In this Bill are vested in the 
Government of India. It has a provision to take the people 
in confidence and to consult the state-Government. 
Similarly, trade restrictions on many items have also been 
taken Into account. Be,Idea, It should also be taken Into 
consideration that the common people may not suffer. 
Some stepa are required to be taken if the situation 
becomes serious. 

Sir, the Issue of price rise of essential commodities 
has been raised in the House. I would like to say that 
the State Govemments have been given a right to Check 
black marketing after the price rise of essential 
commodities. The State Govemments have taken some 
step&" in this regard. As per the infonnation available with 
me, State Govemments had conducted 85429 raids In 
the whole country and 4440 people had been arrested 
and out of them cues had been registered against 2444 
persons and judgement with regard to aome cases has 
come in which thirty persons have be., punished. TUI 
September 2006, 89194 premlaea had been raided in 
which 1302 pereone had been an'88ted and C8Sel were 

registered against 2082 persona and 125 persona have 
been punished so tar. Thus the State Govemments are 
discharging their responsibility of curbing black-marketing 
properly. 

Sir, the matter of shortage of wheat Is being ralaed 
time and again In the House. It Is a fact that the stock 
of wheat was not sufficient. The production of wheat was 
affected to aome extent. According to trade report and 
the market report the production of wheat was 68 million 
tonne during the last year. As per the report Hnt by 
Production Commissioner and Agricultural Commissioner 
of the state to my Ministry, the production of wheat was 
69.59 million tonne. The procurement of about 15 million 
tonne was required but it could be only about 9 lakh 
tonne. For the first time, there was no compulsion on the 
farmers to sell their production In grain market (mandis). 
Earlier under Agriculture Produce Market Act it was a 
binding on the farmers to sell their produce in the 
regulated market. All the people of the country have a 
right to sell their production in any part of the country 
but the farmers had been denied of this right. It had 
been decided in the meeting of Chief Ministers of all the 
states that APMC Act should be amended and the farmers 
should have a right to sell their produce wherever they 
get reasonable price for it. This decision was taken during 
the previous Government. When new Govemment came 
to power, a meeting of the Agriculture Ministers of states 
was convened and the decision was reiterated and after 
that twenty two states of the country have amended, the 
APMC Act and the farmers were given a right to sell 
their produce anywhere in India. Earlier farmers of Punjab 
and Haryana are compelled to sell their wheat to the 
Food Corporation of India in the regulated market in 
mandis through Commiseion agent But this year there 
was no such compulsion. Even though the Government 
fixed the price for wheat at Rs. 650 per quintal but our 
buyers paid them Rs. 660-670 per quintal and thus others 
also got some wheat. 

It has also been suggested in the House that no 
other buyers should be allowed to purchase from farmers 
till the Food Corporation of India completes its 
procurement for Public Distribution System. I cannot ignore 
the responsibility of t.he Govemment with regard to the 
Public Distribution System. I can not compromise with 
that. The Government will have to owe this responsibility. 
There is no difference of opinion on this point that the 
Government shall have to import wheat If there is shortage 
of it in the country but this problem will have to be 
solved at an cost. But how far is it correct that the farmers 
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will not be allowed to sell their produce to their buyers 
till the Govemment comp/etes its procurement for public 
distribution system and the farmers have to sell their 
produce on the price fixed by the Govemment whether it 
is In the interests of the fanners or not. The extent to 
which It should be binding on the farmers, we should 
think over it today. As Shri Prabhuji has said that the 
farmers of the country are committing suicide, people are 
committing suicide. When we made Inquiry, We found 
that there are so many reasons of it and one of the 
reasons is that they do not get remunerative price for 
their produce. This is one of the problems and we cannot 
ignore it. One of my colleagues from Uttar Pradesh has 
raised the Issue of wheat. Which states produce wheat. 
Punjab is the largest wheat prodUCing state in the country. 
Uttar Pradesh, Madhya Pradesh, Rajasthan and Gujarat 
are respectively in second, third fourth, fifth and sixth 
place. Bihar Maharashtra and West Bengal also produce 
some wheat. But till date we have procured wheat from 
Punjab, Haryana and Westem Uttar Pradesh only. The 
Government of Uttar Pradesh has always been 
complaining that they have not been getting adequate 
wheat. Last year, after Punjab the maximum wheat 
production was registered in Uttar Pradesh. A large area 
was covered under wheat production in Uttar Pradesh. 
Production was good but the responsibility of procurement 
was taken over by the Government and a total 
procurement to the tune of 50 thousand tonnes was made 
In the entire state. The total procurement by Madhya 
Pradesh was to the tune of two thousand tones. No 
procurement was made in Rajasthan. The rest of the 
states did not cooperate in this regard and the entire 
responsibility of the country was taken up by Punjab and 
Haryana only. If we do not offer proper prices to the 
fanners in these states and continue with the existing 
policy, then sooner or later the farmers of Punjab would 
ask us about this and we will have to answer. Therefore, 
there is a need to make some improvement in this and 
we will have to bring about those improvements. 

The Union Govemment has talked about revising the 
minimum support price. We have to fill up the gap to the 
extent of the import done. If we had not filled up the gap 
generated due to leas procurement, then what we would 
have done for public distribution? There was no other 
way out. They can not forget this thing. 

A suggestion was given that if after the procurement 
enough stock was available in the market, then why did 
not they purchase it at a higher price. Why did they 
import from outside? It is true that we could pUR;hase it. 

If we had purchased that fifty lakh tones, then the current 
open market price would have gone up further as there 
is a huge problem of availability. Why has this situation 
arisen? Our buffer stock norm which was only two mUtton 
earlier has now become four million. This has resulted in 
hike in the market rates, the farmers got an opportunity 
to 8ell their crops and they took benefit of the same to 
some extant also and we can not ignore that even in 
such a situation, the farmers of Punjab and Haryana 
made nine million tones wheat available to the 
Government as well as the nation for procurement. This 
is a sacrifice made by the fanners of Punjab and Haryana. 
Therefore, there is a need to bring about some 
improvement in the policy that we are following today. 
We will have to offer appropriate price to the fanners. 
We will also have to consider that the central issue prices 
in public distribution system are still the same as they 
were in the year 2000. The selling prices fixed six years 
back have stili not been revised. How long will this 
continue? 

It Is true that the Govemment has to accept the 
responsibility to resol1/8 the problems of the common poor 
people and the Govemment must take this responaibUIty. 
But if the price of wheat, which is distributed amongst 
people, is not revised by even a single rupee In six 
years, then it will certainly effect the prices fixed for the 
farmers. Whenever a question of subsidy amounting to 
rupees twenty five thousand crores Is raised, then it is 
always suggested that procurement prices ~hould be 
reduced, otherwise subsidy figure would go up. Therefore, 
we need to create a balance here. The Interests of the 
farmers are also to be safeguarded and alongwlth this 
the interests of the poorest of the poor and BPl sections 
are also required to be safeguarded. But, If we continue 
providing wheat to the above poverty line people at the 
same rates and adopt such policy, then, I think this will 
have an adverse effect on the overall production of the 
country. Therefore, what is required Is that we should 
think over it seriously. 

Today, whatever suggestions have been gil/en and 
whatever Issues have been raised In the House, these 
ISSU88 have not been included therein. Therefore, , have 
availed an opportunity to say something in this regard. 

I would like to thank all the Members of the House 
because aU of them have accepted the principle and the 
logic behind the amendments that are required to be 
made in the Essential Commodities Act. We will take 
care that people do not take undue advantage of it. We 
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do not want to accuse the traders all the time but there 
is a need to take stringent steps against those people 
who are found Involved in black marketing and hoarding 
and this Bill provides that power. I think it would not be 
justified to say that the entire traders community is going 
in this direction. But if something is wrong, then we must 
call it wrong. There should be a check on peoJ)le 
committing wrong acts and the State Governments should 
be delegated the powers to deal with all this. These 
powers are not required for all the commodities, but it is 
required to delegate powers to them for the commodities 
essentially needed by the common man. The amendment 
has been brought before the House after keeping this 
limited objective in view. I believe that the House would 
accept it. 

/English} 

SHRI PRABODH PANDA (Midnapore): Sir, I must 
thank the hon. Minister that he has replied to most of 
the questions which were raised by the hon. Members, 
but one question is left out and that is llbout the provision 
that the commodity has to be notified for a short period 
not exceeding six months. Why is it 'six months'? The 
period of notification is mentioned as only for six months. 
Why should such limitation not be deleted? 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Sir, 
in fact, this is a correot provision because if you want to 
exceed it beyond six months, the shortage of essential 
commodity will be there permanently, and if you have 
got to believe that, then there will be a problem. We 
must believe that the shortage of essential commodities 
is temporary and that is why, temporary measures are 
required. If we think that there Is a permanent shortage 
and that can be solved by a measure like this, then we 
are actually partially addressing the problem. Therefore, 
I think, this should be there. 

Then, I come to the second point which I had raised. 
I hope, the Minister will respond. If you are extending it 
beyond six months, then you must take the House into 
confidence because actually you cannot abrogate the 
power of the Legislature to legislate, without getting 
Legislature's sanction. 

SHRI SHARAD PAWAR: Here, the reply has been 
given by Shri Suresh Prabhu only. If the sitUation is such 
and there is a shortage and If the loot of the common 
people is there, then there is no choice for the 

Government but to include a particular item. This is 
obligatory on the part of the Government to give 
explanation as to why we are Including this. 

Secondly, we have kept this period of six months. If 
the situation does not change and if the situation so 
requires, there is power also with the Government to 
extend this period. So, I do not think that there will be 
any problem. Simultaneously, it is our desire to see that 
it should not be the permanent situation. Today or 
tomorrow, we have to resolve that Issue, we have to 
become self-sufficient, if possible, and we want to remove 
this type of provisions where unnecessarily too much 
powers have been given to some local level officials as 
sometimes, it gets misused also. 

Regarding the second issue which has been raised 
by Shri Prabhu regarding why the Parliament's sanction 
is not necessary, I would say that when the question 
comes of including or excluding any item, the important 
thing is the State Government. Ultimately, the State 
Government is directly dealing the Public Distribution 
System. That agency or that authority is directly handling 
this type of issues with masses. That is why, consultation 
with the State Government has been Included. Originally, 
the provision was not there, but this amendment came 
from the Opposition side and it was accepted by the 
Government. We do not want to take unilateral powers 
with the Government of India. We want to take powers 
after prior consultation with the State Government. It is 
an obligation on the Government of India to give 
explanation as to why we are doing this. If I have to go 
to the Parliament every time and If there is a crisis, then 
it will be difficult to go to the Parliament every time. 
Therefore, whatever provision is there, that is enough . 
... (Interruptions) 

SHRI SURESH PRABHAKAR PRABHU: I am not 
saying this, but you must inform the Parliament as soon 
as it is done. I am only saying that you should inform 
the Parliament about it. 

MR. DEPUTY SPEAKER: The question is: 

-That the Bill further to amend the Essential 
Commodities Act, 1955, as passed by Rajya Sabha, 
be taken into consideration." 

The motion tt&S IICIo/Hed. 
MA. DEPUTY SPEAKER: The House shall now take 

up clause by clause consideration of the Bill. 
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The question is: 

"That clauses 2 to 6 stand part of the Bill.-

The motion was IIdop/ed. 

Clauses 2 to 6 W8m added to the BIlL 

The Schedule, Clause " the Enscting Formula and 
the TiUe W8m stided to the Bill. 

SHRI SHARAD PAWAR: I beg to move: 

"That the Bill be passed'-

MA. DEPUTY SPEAKER: The question is: 

"That the Bill be passed.-

71Ie motion was adopted. 

MA. DEPUTY SPEAKER: The House stands 
adjourned to meet tomorrow, the 29th November, 2006 
a\ 11 a.m. 

18.21 hr •. 

The Lo/( Ssbhs /hen stfoumIId II EleV1J17 of the Cb* on 
W~y, NoYsmber ~ auv~ a 1928 (Ssk8j. 
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